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LOK SABHA DEBATES 

LOK SABHA 

ThtJ Lok SIIIJM mst III E_Vt!117 of 1M C/oQt. 

[MR. SPeNcER in 1M Ch&f1 

MEMBER SWORN 

/E1IfI/ItIII/ 
MR. SPEAKER: Secretary-Gen.ral to call the name 

of the Member for taking oath. 

L.t. Gen. (Retd.) T.j Pal Singh R.wet, PVSM, VSM 
(G.rhwal, Uttarakhand) 

... (lnlMnJpl/DM) 

rr,.""tion/ 
SHRI RAMDAS ATHAWALE (P.ndh.rpur): Mr. 

Sp •• k.r, Sir, w. .hould f.llcit.t. th.· Indl.n crick.t 
Team ... (InttmupIitJn6) 

MR. SPEAKER: H.ve patience. Pl .... let me make 
a point. 

... (InMI1'I/fIIIt1n8) 

MR. SPEAKER: Pl •••• elt down. You will b. 
d.llghted to h.ar my point. 

... (Inltlmlplions) 

11.01 h .... 

REFERENCE BY THE SPEAKER 

Fallcbtlon to the Indian Cricket T .. m for winning 
the Under-18 Cricket World Cup lit Kuala Lumpur 
and aanlor Indian Cricket T .. m on winning tI ... t 

mlltch of fin. a.lnat Au.t ... 11a In One day 
TrIangular .. ria. at Sydney 

(Eng/i6h/ 

MR. SPEAKER: Hon. M.mbers, it is a maHer of 
immense pride that the Indian teenagers have lifted the 
under-19 Cricket World Cup by be.ting South Africa in 
the finals at Kuala Lumpur on 2nd March 2008. 

Th. young team under the captaincy of Virat Kohl 
h.. displayed trem.ndous grit and determination, ap.rt 
from th.ir efficiency, to wrest the coveted Cup. ThIs bodea 
well for the Indian cricket. 

It Ie heartening th.t the senior cricket team too hal 
regI.tered • compr.henllv. victory over Auatrall. In the 
first match of the finale of the One day triangular series 
at Sydney yesterday. 

I am aure the Hous. would join me In congr.tulating 
the under-19 Indian cricket t.am for their accomplishment 
.nd wl.h them .nd the •• nlor Indl.n crick.t t •• m succe.... In their future endeavours. 

... (In,."",.".) 

11.01". h .... 

RE: DEMAND FOR SEPARATE 
STATE OF TELANGANA 

... (InMI7IIpI/t:In$) 

rrmnsllltlon) 
MR. SPEAKER: Naldu Saheb, what you .ra doing Is 

not right. P ..... take your ..... I will call all the Members 
one by one . 

... (InttmupIitJn6) 

11.02 h .... 

AI this slJlgs, Shri K. ChIIndnI SIItIIrM, RIIO III'ItI 
60mtI DIM, /Ion. MtIfI'IbtIIs CII",. lind 6Iood on 1M 

floor "., 1M rll1*. 
/EngIIsh) 

MR. SPEAKER: PI.... go to your sea... Nothing 
can be taken down if you ara hera. 

... (lnlBmlptlons) 

MR. SPEAKER: I c.nnot take note of It, Mr. Reo. I 
can only say, go to your ...... From this place, I cannot 
t.ke not.. They are al80 not recording anything. 

... (lnMnuptlons) 

MR. SPEAKER: I will consider; I have got the notice. 

... (InMI1UPfIons) 
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. /T1'BMIIIIit1n} 

PROF. VlJAY KUMAR MALHOTRA (South D.,hl): 
T.langana State ehould be formed ... (/ntwnJpIionsj 

/EngII$h} 

MR. SPEAKER: Pl.... go to your •• ats. I am 
appealing to you to go to your seata. 

... (InIMn.IpIitJn6j 

MR. SPEAKER: Do not record anything. 

..• (Inlenuplion8j· 

MR. SPEAKER: Nothing can be recorded from here. 

... (InMITupIItIM) 

/TIanMlIon) 

MR. SPEAKER: If you apeak from a place other 
than your seat then nothing will go on record. P .... go 
to your Ha" and speak. Then only It will go on record. 

... (InMmlpl/t::ln$) 

/Eng/I8h/ 
MR. SPEAKER: Not on. word will be record.d from 

anywhere unl.as I allow. 

... (Infflnupti0n6j 

MR. SPEAKER: You have a right to speak. You go 
to your seats. 

. .. (lnlBnupfions) 

MR. SPEAKER: Whatev.r is the merit of your cause, 
please apeak from there. 

... (lnlBnupfions) 

MR. SPEAKER: Nothing Ie being recorded. Do not 
record anything. 

... (InltJnuptionsj· 

MR. SPEAKER: I am not asking for your resignation. 
I want to give you an opportunity to apeak from your 
Hat. 

... (lnMnuptions) 

11.01 hra. 

AI this stags, Shn K. Ch8nt:/m Slltl/rMr R.D wid 
$OITItI DiMr hon. MtNnbtNs w.nl beIr 10 /heir Stili/$. 

... (lnIrmupIiDns} 

"Not recorded. 

{TfWI6IMiDnJ 
MR. SPEAKER: PI.... take your Hats. 

... (InltJnupl/Dnsj 

/English) 

MR. SPEAKER: What Is your problem. 

. .. (In/SmJpfions) 

MR. SPEAKER: They strongly feel about this matter. 
At least let us respect their views whether you agree or 
do not agree . 

... (InftJnupfionsj 

SHRI K. CH "NORA SHEKHAR RAO (Karimnager): It 
is 50 years betrayal ... (InftJtTUpfions) 

/T""'/ion/ 
MR. SPEAKER: How can both of you speak at the 

same time. Please speak one by one . 

... (Inltlmlpfionsj 

{English} 

SHRI B. VINOD KUMAR (Hanamkonda): Sir, we will 
not keep quit . ... (lnltJnupfions) 

MR. SPEAKER: You please ait down. 

... (Inltlnupfions) 

MR. SPEAKER: It ia an internal iaaue. 

... (lnMnuplions) 

SHRI RAVINDER NAIK DHARAVATH (Warangal): Mr . 
Speaker, Sir, we have been witnessing the dilly-dallying 
with regard to Telangana for the last so many 
years ... (InttJrrupfions) 

/Engilsh} 

MR. SPEAKER: Shri Athawale, please sit down. 
Please do not record anything. 

... (IntrHrtpliDnsr 

/TfW76IIIfion/ 

MR. SPEAKER: Shri K. Chandra Shekhar Rao. 

SHRI K. CHANDRA SHEKHAR RAO: Those who 
made commitment for the formation of Telangana did not 
keep their words. 

"Not recorded. 
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{Ehg/isII} 

Mr. Speaker, Sir, when the UPA Govemment was 
formed, a clear-cut uaurance was given to the people of 
Telangena about the formation of Telangena State. His 
Excellency, the President of India, has alao addresaed 
the Joint Se88lon of Parliament and asaured the people. 
They expected consensus and it hu been fully arrived 
at but the Congress Party and the UPA Govemment have 
betrayed the people of Telangana. In protest of the non-
compliance of the promise made by the UPA Govemment, 
I am tendering my resignation ... (Intempions) 

SHRI B. YINOD KUMAR: Sir, I am alao tendering 
my resignation ... (Inlsrruplions) All the political 
parties ... (InltltnJplions) 

MR. SPEAKER: No more speeches. 

... (Inltlrruptlons) 

MR. SPEAKER: I will look into this letter. There is a 
procedure. I will have to apply my mind. 

... (Inltlnuplions) 

/TmnsI6t1on} 

SHRI RAYINDER NAIK DHARAYATH: Mr. Speaker 
Sir. I will also tender my resignation. The Injustice which 
Is being done for 50 yea .... After taking opinion of aU the 
parties, a promiae waa made by the Congress 
Party ... (Inltlnupllons) 

{English} 

MR. SPEAKER: I am not happy that you are reducing 
numbers here. 

... (Intmruplions) 

11.08 hra. 

(At this IMgtI, Shn' K. Chllnth Sht1IrhIIr RIO IIIItf 
SOI7ItI oIhtIr hon'bltl MtImbtIIlf ItIfI 1M HoustI.) 

/T,.nslalion} 

SHRI L.K. ADYANI (Gandhinagar): Mr. Speaker, Sir, 
I ahare with you a long experience of slnlng in thi8 House 
but It is the first Instance when not one but four hon'ble 
Members of the House have tendered their resignations. 

/EI7fI/6Ih} 

MR. SPEAKER: That la tNe. 

/T"""""} 

SHRI L.K. ADYANI: I would like to have a proper 
dlacusaion on Telangana In the House because In the 
President's Address not a single word has been spelt 
about? TeJangana despite the fact that the issue wu 
under consideration of quite some time. When our 
Govemment was in power we formed three new Statee-
not only on the basis of... (IntslTUptlons) 

{English} 

MR. SPEAKER: You please take your seats. 

.. . (lnltlmJptlons) 

/Tmnslalion} 

MR. SPEAKER: It Is a wrong practice, you pl .... 
take your seats. 

{English} 

MR. SPEAKER: Md. Salim, the Chair has allowed 
the hon. Leader of the Opposition to make submission. 

(InltltnJp/lons) 

MD. SALIM (Calcutta-North East): He is welcome. 
... (lnlflnVplions) 

MR. SPEAKER: You walt for him to finish. Do not 
come to his nt8CU8. 

... (Inltlnuplions) 

MR. SPEAKER: Do you want to contlnu.? 

(Inltlrruptlons) 

MR. SPEAKER: Yes, I agree that the notice has 
come; and the debate on the President's Address Is also 
there. 

... (lnltlfTlllJlions) 

/TmnMlion} 

MR. SPEAKER: On which subject have you given 
your notic.? Is It on Telangena? 

SHRI DEVENDRA PRASAD YADAY (Jhanjharpur): Mr. • 
Speaker, Sir, my notic. is on the national unity and 
integrity ... (Inltlrruplions) I have been giving the notice for 
a week now. 
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MR. SPEAKER: Advaniji has made a subml8alon In 
this regard. I have heard the statement of the Leader of 
the Opposition. 

... (Inhlnuptions) 

SHRI DEVENDRA PRASAD YADAV: I have been 
giving the notice for the past one week. .. (inhImJpt/ons) 

{English} 

MR. SPEAKER: May I make an eamest requ~ st to 
the hon'bla Members? This is your House. Time Is 
precious. 

(Tnlnsl6tionj 

You please take your seats. 

... (lnltlnupHons) 

SHRI RAM KRIPAL YADAV (Patna): Mr. Speaker, Sir, 
I have also glv.n a notice ... (lnlflmlpllons) 

{Engllshj 

MR. SPEAKER: Hon. Members, please take your 
seats. Any tim. you cannot rals. any issue. 

(Tnlnsliltionj 

SHRI CHANDRA PAL SINGH YADAV (Jhanai): Mr. 
Speaker, Sir, I would like to express my views on 
Bundelkhand. Suicides are being committed 
there ... (InIfImJpIIons) 

MR. SPEAKER: I will adjoum the House. Then you 
would not be able to say anything about Bundelkhand or 
anything else. 

... (Inhlnuplions) 

{English} 

MR. SPEAKER: It is a matter of great sorrow. Again 
and again, I am saying which matter I have disallowed. 
AB soon as the hon. Leader of the Opposition wanted to 
Intervene, I have allowed him . 

... (lnlBnuptIona) 

MR. SPEAKER: They felt very strongly, and I have 
ahowed them. 

... (Inltlnuplions) 

MR. SPEAKER: You see the House. But his point 
has been very strongly made. 

/Tfllnslslion} 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir, they are not allowing the leader of the 
opposition to apeak .... (Inlrl""Pf/l1fl8) 

{EngIi6h} 

MR. SPEAKER: Malhotra Sahib, we are seeing a 
new panll17p8n1. This is the Budget Session. You have 
the opportunity to discuss the President's Address. There 
is a Motion of Thanks, and nobody 18 utilizing those 
opportunities. What can I do? 

.... (Inlsnuptions) 

MR. SPEAKER: Very well. I find that the House do 
not want to be run. 

.... (lnlm1uplions) 

MR. SPEAKER: Please do not record any word. 

.... (Inlrlnuplionsj" 

MR. SPEAKER: I have shown the highest respect to 
the extent of my ability to the Opposition. I have high 
regards for Advanljl, you know It and everybody knows It. 
As soon as he wanted, I allowed him to apeak. 

.... (Inltlnupllons) 

MR. SPEAKER: Mr. Ananth Kumar, you are not to 
speak for him; please take your seat. 

.... (lnIwfrIpIions) 

MR. SPEAKER: I eameatly appeal to you. I earnestly 
appeal to all sections of the House . 

... . (Inltlnupllons) 

MR. SPEAKER: Mr. Ananth Kumar, you are a senior 
Member, Pl.... cooperate. 

.... (lnMmipIions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, we walk out 
In protest against the attitude of the Govemment and its 
failure to form the State of Telangana .... (lnltlnz.¢/0n8) 

·Not nICOI'ded. 
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11.13 h .... 

PIOI. .,.,y Kumw M.lhon snd «JmtJ olhtlr 
HM. MwnbMs IhtIn Ish 1INJ HOU8tI. 

/EngIish} 

MA. SPEAKER: Please walt. 

The hon. Opposition M.mb.rs are walking out. Let 
us conduct It with some decorum and dignity. 

... (lnltlnuplioM) 

MR. SPEAKER: I want to give opportunity and also 
allow to ralae Issu •• 

/EngIIsh} 

but you compel the Chair to fac. a situation to adjourn 
the Hous •. 

Ves Mr. Prabhunath Singh JI, pl •••• m.k. your 
submission. 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 
I have also given a notlc •. 

MR. SPEAKER: I will call you to m.ke your 
• ubmission. 

... (Inltlnuptlons) 

MR. SPEAKER: He has given a Notice, as will you 
and ten other hon. M.mbers have also given notices. 

... (InlmnlpllDns) 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 
I have given my notice prior to them .... (lntsmJptlons) 

[English} 

MR. SPEAKER: There is no PIIhl8 notice or second 
notice. 

... (Inltlnuptlons) 

SHRI L. RAJAGOPAL (Vijayawada): Mr. Speaker, Sir, 
they have made allegations against the Congress. I object 
to It. I oppose It. 

MR. SPEAKER: All right, your 8ubmisslon has been 
recorded. 

... (lnltlmlpliDns) 

[English} 

MR. SPEAKER: Shall I call 10 Members togeth.r? 
Is that what you want? I have to call him, I have to call 
him, I have to call him. Have I to call everyone together? 
Wh.t Is this going on? 

.. . (lnltlnupl/on8) 

SHRI L. RAJAGOPAL: Sir, thank you for the 
opportunity. 

MR. SPEAKER: You have opposed It and you h.ve 
protested It. That has been recorded. 

SHRI L. RAJAGOPAL: Sir, we would Ilk. to .et right 
the records. The BJP had promised In 1998. 

MA. SPF.AKER: This Is not a debate on Telangana 
now. 

Mr. Raj.gopal strongly objects to It. 

SHRI L. RAJAGOPAL: Sir, I am not only objecting to 
it but I am also saying that the BJP promised In 1998 
'one vote-two States' when they were part of the NDA . 
They promi.ed It. They were In pnwer for six years, and 
they refused to do It. They formed three new St.tes and 
refused to form Telangena, whereas the Congress never 
promised for Telangana ... (lntsnuptlons) The Congre.s 
party only promised for second SRC, which was also 
accepted by the TRS, which signed an .greem.nt with 
the Congress accordingly ... (Intsnuptlons) 

SHRI KINJARAPU VERRANNAIDU (Srlkakulam): Mr. 
Speaker, Sir, they have betrayed the people of 
Telangana ... (lntsnuption6) 

MR. SPEAKER: Mr. Yerrannaidu, I find that everyday 
you are disturbing the House. 

. .. (IntsfNptlol16) 

MR. SPEAKER: I find th.t .v.ry d.y you are ',. 
disturbing the House. 

... (lnltlnuption6) 
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SHRI KINJARAPU YERRANNAIDU: Sir, they have 
betrayed the people of Telangana ... (Inlllnuplions) 

,MR. SPEAKER: Do not record one word. 

..• (lntsll'Uplions) • 

MR. SPEAKER: I am sorry, I will have to take action. 

... (InItImJpIion8) 

MR. SPEAKER: Everyday I find, since the opening 
of thle Seasion, that you are disturbing the House. You 
cannot dictate whatever you want to do. 

... (Intsrruptions) 

11.1' tn. 

SUBMISSION BY MEMBERS 

He: Incldenta of violence egalnst North Indiana In 
Mumbal and other parta of the country 

/Engll$hj 

MR. SPEAKER: Do you really need a Chair? 

... (InltlfTUptions) 

{TflInMlionj 

SHRt PRABHUNATH SINGH (MaharajganJ, Bihar): Mr. 
Speaker, Sir, t would like to raise a very sensitive issue 
which is related to the unity and Integrity of the country. 
I had given notice in this regard and you have given me 
time to speak. 

MR. SPEAKER: I had asked you to speak at 
12 0' clock after the Question Hour is over. 

SHRI PRABHUNATH SINGH: I am thankful that you 
have given me time to speak. Though the country has 
been witnessing hate campaign for the last several 
months, the origin of this dispute could be traced long 
ago, The incidents of violence against and murder of 
people belonging to U.P. and Bihar have been taking 
place in various parts of the country. Whenever such 
incidence takes place with Indians In other countries then 
our country expresses grave concem but when such 

°Not recorded. 

incidence involving the people of various States take place 
in our own country then it needs consideration. It started 
from Aasam. There a large number of people from Bihar 
were killed. While from Maharashtra, which is known as 
financial capital of the country, began the exodus of 
thousand of people to Bihar due to the manner in which 
the people particularly of Bihar and Uttar Pradesh were 
m treated with abusive languages and a dlapute that arose 
due to the inflammatory speech made by the leader of 
a new party in his quest to become the messiah of the 
Marathis. 

Mr. Speaker, Sir, this is a very sensitive issue. 
Maharashtra Is the financial capital of the country and 
.... In the statement it has been said that ... (Interruptions) 

/Engllshj 

MR. SPEAKER: Do not take the name. 

{Tmnsl8lionj 

SHRI PRABHUNATH SINGH: OK, it, will be expunged 
but I have mentioned his name because, it is due to him 
that such an Incident took place ... {Interruptions) 

SHRI RAMDAS ATHAWALE (Pandharpur): We are 
the people who protect Hindi speaking 
paople ... (lntsnup/ions) 

/Engllshj 

MR. SPEAKER: Mr. Athawale, I will have to take 
action. 

, .. (Interruptions) 

{T1'8f18I8/ionj 

SHRI RAMDAS ATHAWALE: We are here for them. 
... (lnltJnuptlons) 

/English} 

MR. SPEAKER: I will take action against you. I would 
name you. I am giving you a waming. 

{Translationj 

You please go to your seat and speak from there. 

... (Interruptions) 

'Not recorded. 
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fElIIJIIIsh} 

MR. SPEAKER: Enough is enough. This cannot be 
done. Has the House become a place of tamua? 

... (/nttmuplions) 

{Thlnslllllon} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
Maharashtra Is the financial capital of the country. All 
other States in a country derive their name from hlstortcal 
and geographical factors but Maharashtra has been given 
Its name because it la the financial capital of the country. 
There is a reason behind it because Reserve Bank of 
India is situated here. Reserve Bank of India is like a 
magnet which attracts all the finances of the country 
towards Maharashtra. Not only this, all the large 
companies like Tata which is situated in Jharkhand and 
Reliance which has its factories across the country, have 
their headquarters In Maharashtra. Even the headquarters 
of State Bank of India Is situated In Maharashtra. Though 
petroleum and kersosene are sold In Uttar Pradesh and 
Bihar but the Headquarters dealing In petrol and diesel 
situated in Maharashtra. Marathi people alone are not 
behind making Maharashtra the financial capital of the 
country but each and every person of the country is 
responsible for making it one. 

/English} 

MR. SPEAKER: Prabhunath Singhji, may I take one 
minute? I think nobody can question it. Our Constttution 
provide. it and it II binding on everybody that every 
citizen has a right to live freely with dignity in every part 
of India. This ia what we reiterate once again. Therefore, 
If somebody is violating it, I believe, the law and order 
machinery will take action against him. We can only 
express our great resentment and objection to any attempt 
by anybody to disturb or take action or attack any other 
citizen of India. They have no right to do that. It is my 
right, evetyane'a right in India to stay In avery part of the 
country which should be reiterated by all of you. 

... (Intsnuptions) 

{T""'Hon} 

PROF. VIJAY KUMAR MALHOTRA: There the 
Government is not maintaining law and 
order ... (/nIrImJptions) The Govemment Is not taking any 
step. . .. (lnltlnupllons) 

PROF. MAHADEORAO SHIWANKAR (Chlmur): it is 
often a Hnguiatic problem ... (/nIrImJptions) 

MR. SPEAKER: You please sit down. Professor, you 
are also doing like this? What the students leam from 
you? 

... (/nltlnuplions) 

/EngIi$h} 

MR. SPEAKER: Mr. Naldu, again you have got up. 
You have no right. 

... (/nltlnupti0n8) 

{TfllnsisHon} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, each 
person of the country has contributed for it becorntng the 
financial capital of the country. Even the Issues of 
language and cuiture are being raised and the people 
from Bihar and U.P. are being taught the lesson of culture. 
For luch people I would like to say that Banar.. h .. 
been centre of culture in the world due to the presence 
of river Ganga giving salvation and Jyotlrlinga Shri 
Vishwanath of Lord Shiva. Similarly Gaya in Bihar has 
been the cultural hub of the world due to being the 
place of Buddhist pilgrims. Before teaching the people of 
U.P. and Bihar le880ns of culture and civilization, they 
should first visit these places to have a glimpse of the 
culture and civilization of these places and then preach 
about culture sitting in Maharashtra. I think that they need 
to visit Bihar to gain some knowledge. 

Sir, through you, I would like to request that our 
Chhat worship II being questioned. It is a festival In 
which aun god is worshipped. This is considered as one 
of the greatest festivals of Bihar. It Is being said whether 
it is proper to take bath in Ganga or in sea. I would like 
to say that they have lost their brains due to drinking the 
aatty water of sea. If they happen to taste the water of 
Ganga they would find that ... (/ntmrrJpllons) 

/EngIish} 

MR. SPEAKER: You should Invite them to come to 
Patna. 

{Tmfl6llllion} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir. I 
would not use Inflammatory language. I would concIuft 
by saying that this country Is not governed by Congrees 

., 
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Party alone but various parties are ruling in different 
States. At some place It Is BJP, at other It Is the Bharatlya 
Janata Party and Biju Janta Dal alliance and at some 
other place It Is the rule of Janata Dal United and 
Bharatlya Janata Party alliance. But these Incidents take 
place in the Congress ruled States only ... (lnMmlpllons) 

MR. SPEAKER: If you say like this, they will also 
react. 

SHRI PRABHUNATH SINGH: Assam Is ruled by the 
Congress Party then again Maharashtra Is ruled by 
Congress Party. Recently Chief Minister of Deihl made a 
speech wherein she stated that increasing migration of 
people from Bihar and Uttar Pradesh to Deihl causing 
immense problems for this metropolitan city. I would like 
to say that the Congre.. has witnessed the result of 
patronizing a Bhlndrawala and If they want to disintegrate 
the nation by way of patronizing another Bhlndrawala, 
the country cannot be allowed to be disintegrated. 
... (Inltlnuptions) 

MR. SPEAKER: You have gone from here to there. 
Mr. Devendra Pradad Yadav, You may speak. 

... (Inftlnuptions) 

SHRI PRABHUNATH SINGH: I would like to submit 
to you that the statement made by the Home Minister Is 
a conflicting atatement ... (InlllrmplA:7ns) The statement made 
by the Home Minister before this nation is a conflicting 
one ... (Inttlnuptions) He will have to choose which is 
supreme between the two-this whole country or 
Maharuthra. Since he has given priority to the State of 
Maharuhtra becaUH In the year 1 eee ... (ln~) 

MR. SPEAKER: You will be given opportunity to 
speak later. 

SHRI PRABHUNATH SINGH: I will conclude my 
speech just In two minutes. In the same way In the year 
1966 Bal Thakaray had proclaimed himself to be a 
messiah of Marathls by making similar statement. That Is 
the reason why the Congress Party is not taking any 
action there tody ... (lnltlmJpllons) They flied a case under 
Section 153, 153A and 153B and the way Raj Thakaray 
was arrested and taken to the Court by extending full 
VIP treatment. Releasing nlm within two and half hours 
later Is just encouraging such type of people. The 
MOCOCA is In force in Maharuhtra. This Is a seditious 
statement. 

MR. SPEAKER: When the Court has granted him 
ball, what can anyone do? 

SHRI PRABHUNATH SINGH: I would like to submit 
to you that the Union Govemment should Intervene In 
the matters. That Is a Congress ruled State and Raj 
Thakaray should be arrested under MOCOCA and put 
behind the bars, so that this nation may not be 
disntegrated and Its unity and integrity remain 
intact ... (Inftlnuptlons) 

{English} 

MR. SPEAKER: We cannot dictate to the Court. Shri 
Devendra Prasad Yadav. 

... (Inltlnuptions) 

/T,."'tion} 

SHRI PRABHUNATH SINGH: I also would like to 
request the same and believe that the Congress Party 
will take It Berioualy. 

MR. SPEAKER: Devendra Prasad ;1 ple888 speak. 

... (Inltlnupt/on$) 

MR. SPEAKER: I am already disturbed. Why are 
you adding to my troubles. 

... (Inltlnuptions) 

MR. SPEAKER: Pleue listen to what he is saying. 
I will give you opportunity to speak since a point has 
been made against you, I shall aJao give you opportunity 
to speak. 

SHRI DEVENDRA PRASAD YADAV: Such an 
Important Issue Is being dlacussed ... (/,*m.ptions) I have 
been giving notice for last one week, but they are not 
allOwing me to speak ... (lnlBnuplions) 

There cannot be more important an Issue than the 
matter concemlng the unity of the nation ... (lnltlnr.ptlons) 

{English} 

MR. SPEAKER: I think, I will adjoum this House 
immediately. Let us pass everything during shouting. Let 
us go home. In one day's time, let the Budget be passed. 

/T,.nsllltion} 

ThIs has become a faree. 
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{EngfI$h} 

can anybody get up at any time and dictate the 
ChaIr? 

.•. (In/smJpliDns) 

{TfSI7SI8lion} 

MR. SPEAKER: What is this happening? 

... (lnMnupIIons) 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Sir, action Is not being taken, that Ie why all 
thll II happenlng •.. (lnlBnr.tI"fIoM) 

MR. SPEAKER: I humbly request you aD to cooperate 
with the Chair. 

{Englishj 

Please cooperate. I challenge that not a single 
Member can cite any i_ue, which I have not allowed to 
be railed. 

{T,.".lionj 

Even then you people try to force your viewpoint In 
8uch a manner. Devendra PrasadJl, you speak. 

... (Inlllnuplions) 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 
I express my gratitude to you for giving me an opportunity 
to speak In the House on 8uch a big Iensltlve \Slue of 
national Importance ... (Intsl7l(Dlbns) 

MR. SPEAKER: I do not need gratitude. I just need 
a little cooperation from you. 

... (In/smJpliDns) 

SHRI DEVENDRA PRASAD YADAV: Sir, then I 
conclude here and now ... (lntsf'l'll/JliOn8) 

MR. SPEAKER: O.K., you speak. I have already 
given you an opportunity to speak. 

... (Inlenuplions) 

SHRI DEVENDRA PRASAD YADAV: Sir, I feel 
pajned ... (lnlenuplion$) 

MR. SPEAKER: I am also no different from you. 

... (Inlenuplions) 

SHRI DEVENDRA PRASAD YADAV: Sir, what Is this? 
It Is a queltlon of national unity and 
integrity .•. (Intsnupllons) 

MR. SPEAKER: I have given you a chance to speak . 

{English} 

I have Invited you. 

... (lnltNTUplions) 

{T""..lionj 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 
you provided me an opportunity to epeak. I have given 
notice under rule. Sir, I am thankful to you because it is 
not the question of Maharashtra only, now and then such 
incidents keep on happening In Allam also, and happen 
with the people of Hindi speaking areas. Not only this, at 
present an extraordinary situation is being created In 
Maharashtra. We have to go into the geneSIl of what 
has taken place during the last 40 years. I would Uke to 
cite some examples. Not only, the oHlce of Amltabh 
Bachchan, who Is a film star, and who Is known as Big 
B, II being attacked but alao a poor person like SM 
Kishan Singh a resident of Dudhwa village of 
Raghunathpur police station in Sewan district who had 
been earning his livelihood by seiling roasted bhooja in 
Puna, for ten years, hu bome the bumt of hatred. Both 
of his hands have been cut and he has been Hnt back 
to his village. How sensitive maner Ie this? Both of his 
hands have been cut. 

A photo can not be false. Mr. Speaker, Sir with your 
kind permlaaion I would like to place it here. All must 
see this photo as to how Kishan Singh has been lent 
back to his village from Pune with both of his hands cut. 
He was uncOnscioU8 In the hospital. But when he got up 
In the momlng he found that both of his hands had been 
cut. Who 18 this Sena? I want to know whether this is 
Maharashtra Nav Nlnnan Sena or a Sena working against 
national unity and integrity of India. What is this sena? 
This is not Maharashtra Nav Nlrman Sena rather this Ie 
that Maharashtre Nav Nirrnan Sena which have destroyed 
the whole of the nation and which crossed all limits of 
brutality, barbarism by cutting hands of a poor person. 
This is not a common incident happening with the North 
Indians. North Indians have made a very significant 
contribution to this country. This is the 8ame land of 
Maharashtra, to which farmer leader Shri Sharad Pawar " 
belong. to and which il not only the birth place of 
Bhlmrao Ambedkar Sahib but also his work place. This 
is the land from where message of equality was given 
not only to India but also to the entire world . 

" 
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The land of Maharuhlra where Mahatma Fule had 
given a meseage to the country and the daughter of 
Maharuhtra Lata Mangeehkar had sang a eong for the 
martyrs who sacrificed their lives for the country. The 
song gaM nice thlsi 

"Ay mere vatan ke logo, jara ankh mein btlar 10 panl, 

Jo sahid huen hal unki jara yaad karo Kurbani. 

Kol Sikh, koi jat maratha, koi gorkha, koi madrasi, 

Sarhad per mamewala, har veer tha Bharatvaahi". 

If any such voice Is raised from the State, the 
financial condition of the State will deteriorate. Thousands 
of Poorvanchlla and North Indiana and Blharla are being 
targeted and they are leaving the State daily. 20,000 
people ha¥lt returned to BhoJpur, Bihar, alone from there. 
Twelve thou.end people returned to Sahlahanpur and 
other placH In Uttar Pradesh ... (lnllrm.plli7n8). I would like 
to say that the people are doing such things In the name 
of Chatrapati Sah Jee Mahara;, who was an ideal and 
who set an example for upllftment of downtrodden people. 
This land was the work place of socialist leader Madhu 
Dandawate and other socialist leaders who raised their 
voice for an equalitarian society. 

Mr. Speaker, Sir, I would like to ask the reasons 
behind the recent development? Who do theee things 
takes place? Why the North Indians are beI..g treated 
like this In Mumbai... (InllrmplDn8) 

{English} 

MR. SPEAKER: Shrl Devendra Prasad Yadav, this is 
not a debate. 

/Translation} 

SHRI DEVENDRA PRASAD YADAV: 50-60 people 
were injurred in the incidents ... (Inl&9mlplions) 

MR. SPEAKER: You are making a debate, please 
sit down. You will be given opportunity to speak on 
President's Address. 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 
this is a very significant issue. In Mumbai 43 percent 
people are Marathi and 57 percent people are from North 
India and Poorvanchal. Mumbal is the economic capital 
of India, it is a beautiful metro city and Poorvanchali 

have tolled hard to develop this city. All over the country, 
where It Is Bangalore, Delhi, Ludhlana or Pune In 
Maharashtra, they have made significant contributions for 
the economic development of the area by their hard 

work ... (Interruptions) 

{English} 

MR. SPEAKER: I am very sorry. 

... (Int~tions) 

/Thll18I8/ion} 

SHRI DEVENDRA PRASAD YADAV: And only people 
from Poorvanchal have made their contribution in this. I 
would like to state the reason. why such incidents are 
taking place. I will take just two minutes for 
this ... (Inllrnupllonsj' 

MR. SPEAKER: How a fullliedged debate can be 
permitted on this matter? 

{English} 

Please strike out those words. 

...(Inllrnuptions) 

/Translation} 

MR. SPEAKER: Athawale jee, please sit down, 
otherwise you will have to go outside. I would like to 
send you outside. 

SHRI DEVENDRA PRASAD YADAV: I am concluding 
now. This is narrow minded politics. Who can permit them 
to violate the Constitution? Can any Indian citizen be 
permitted to violate the Indian Constitution? 

{English} 

MR. SPEAKER: Please conclude now. 

... (Inllrnuptions) 

/Translation} 

SHRI DEVENDRA PRASAD YADAV: Can any citizen 
of India be given freedom to play with the spirit of the 
Indian Constitution? I am asking some questions which 
are the question of every citizen of the country? We all 

·Not recorded. 
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are equal. Whether the State Govemment of Maharuhtra 
and the Union Govemment ... (ln~) 

{Eng/i6h} 

MR. SPEAKER: Everybody says that It Is wrong, but 
even then this Is continuing in the House. 

... (Inltlnuplions) 

{T17lns/81ion} 

SHRI DEVENDRA PRASAD YADAV: Everybody 
should not only abide by the law of the country but they 
should also behave themselves, otherwise I demand that 
list of names of such pel'8OI1I should be sent to the 
Election Commission to strike off their names from 
electoral roll ... (lnlsmJplions) 

MR. SPEAKER: I request you to conclude your 
speech now. Shrl Syed Shahnawaz Hussain jM. 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 
an organization such as Maharashtra Nav Nirman Sena 
should be banned. Many social and unsocial &lementl In 
our country are fuelling NrnoUI1l about such thing. Such 
organizations should be banned. I demand that their 
names should be struck off the electoral roll... (IntwTupllons) 

{English} 

MR. SPEAKER: Only Shri Syed Shahnawaz Hussain's 
8ubmi .. lona should be recorded, and nothing more. 

... (lnMnuptionsr 

MR. SPEAKER: Very well, do you not want the 
House to Nn? I would adjoum the House. 

... (lnMnuplions) 

MR. SPEAKER: No, I would not allow this to 
continue. 

. .. (lnMnuplions) 

'" {TnInsM1ion} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 
I would like to say that. .. (11IItIrTUpIions) 

MR. SPEAKER: Devendra Jee, this is not fair. You 
are speaking for last ten minutes, what is this? 

'Not recorded. 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 
finally I would "ke to say one thing which Iqbal had 
eaid ... ('nltlrrupIions) 

MR. SPEAKER: I will adjoum the House. 

SHRI DEVENDRA PRASAD YADAV: I will take only 
one minute. This is regarding national 
integration ... (Inlsrruplions) 

MR. SPEAKER: This is a matter of regret that no 
one is ready to follow the InstNCtion of Chair. 

SHRI DEVENDRA PRASAD YADAV: Please hear me. 
want to recite a line. 

Gullstan mein gar fulon ke ketleam hota hal. 
Sabab kuchh bhi ho, bagbhan badnam hota hai, 

{English} 

MR. SPEAKER: Nothing more to be recorded. Now. 
Shrt Syed Shahnawaz Hussain. 

... (lnMnupIions) ~ 

fTl7InSIsh"on} 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): Mr. 
Speaker. Sir. I would like to thank you ... (Inls/Tllp/ions) 

{English} 

MR. SPEAKER: It has been made into more than a 
debate. 

{TMnsIs1ion} 

I will not allow anyone to speak more than two 
minutes. Ajml JI, pi .... take your seat. You will be given 
opportunity to speak. when I will call you. 

... (Intstnlpt;ons) 

{English} 

MR. SPEAKER: Nothing is being recorded. 

... (lnltlnuplions) ~ 

·Not rac:orded. 
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/TMl76l8t1on/ 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Speaker, 
Sir, I would not like to say anything new ... (lnfIJnuptions) 

MR. SPEAKER: Will ten members speak at a time? 
Leave it to me as to when you will be allowed to speak. 

{English} 

Please do not dictate me. 

... (InfIJnuptions) 

/Tnmsllllion} 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Speaker. 
Sir, Prabhunath Singh ji has put-forth all his points. I 
have risen to lessen the acrimony arising out of the issue, 
and not to increase it. I would not like to say anything 
which may create tension between Maharashtra and Bihar. 
It'. a State matter and as the Members of Parliament 
whatever rights we have ... (lnfIJrruptions) Mr. Speaker, Sir, 
Laluji is speaking from there. Unless he listens to the 
entire thing . ... (lnftJnuptions) 

MR. SPEAKER: You should not pay attention to what 
he says, rater you should address the Chair while 
speaking. He speaks good on Railway Budget and has 
presented a good railway budget too. 

SHRI SYED SHAHNAWAZ HUSSAIN: rle has not 
given us anything for Bhagalpur, that's why I am 
somewhat angry ... (lnftJnuptions) Mr. Speaker, Sir, I haven't 
risen to create any acrimony. It's a very serious matter. 
The discussion that has been taken up here has been a 
matter of discussion in Maharashtra. The statements made 
by them have also hurt the religious sentiments. People 
celebrate the festival of Chhathha all over Bihar and Uttar 
Pradesh with traditional fervour and guiety. It needs no 
certificate from anybody as to how we celebrate our 
festivals. Like the festival of Ganapati which is celebrate 
with pomp and show in Maharashtra, the Puja on the 
festival of Chhathha is performed all over the country 
and world. That's why I feel the statement made by him 
is very wrong. 

Mr. Speaker, Sir, I would not like to go into history. 
I wouldn't like to be indulged in Sher-o Shayari. Frankly, 
I would like to say that now-a days there is a practice 
of getting popularity by making irrelevant statements. I 
do not blame the person who made the statement to 
disturb the unity and integrity of the country, rather I 
want to blame this Govemment, which has the National 

Security Law; the MACOCA that can be used agatnst 
anyone who makes statement to cli8turb the unity and 
integrity of the country. You kept them silent for 80 many 
days and you gave them full publicity ... (Inlsnuptlon$) I 
want to blame the Congress-led UPA Govemment at the 
Centre. Since they have not come to power in 
Bihar ... (IntenupHons) 

{English} 

MR. SPEAKER: The State Govemment is not here. 
That is the problem. You cannot tell the Statement 
Govemment. 

... (lnlsfTllP/ions) 

/Translst/on} 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Speaker, 
Sir, I have not even started speaking as yet. I am not 
blaming. I am fixing the responsibility of the 
Government. .. (Intstnlpllons) 

{English} 

MR. SPEAKER: The State Govemment Is not present 
here. 

/TMns/st/on} 

SHRI SYED SHAHNAWAZ HUSSAIN: U's the 
responsibility of the UPA Govemment. There is UPA 
Government at the Centre as well as in 
State ... (Intenuptlons) 

MR. SPEAKER: Shri RamjUal Suman. 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Speaker, 
Sir, I have not even started speaking and you are asking 
me to conclude. I seek your patronage ... (lnterruptions) 

MR. SPEAKER: You have spoken very well. 

SHRI SYED SHAHNAWAZ HUSSAIN: I will conclude 
within a minute. My charge is that the Union Government 
has deliberately allowed this issue to rise. If such a person 
had been arrested under the National Security on the 
very first day this issue would not have got 80 much 
publicity. Since the Congress Party is no more in power 
in Bihar, that's why it has no attachment with the North 
Indians. The~efore, the Congress Party is deliberately 
getting the north Indians there disgraced by a party and 
has allowed this issue to rise ... (lnftJrruptlons} 
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MR. SPEAKER: Do not record anythii,g more. 

... (lntsnupHons) • 

rrM".Honj 

sHRI sYED sHAHNAWAZ HUSSAIN: Mr. Speaker, 
Sir, I have not come to my point as yet. 

MR. SPEAKER: Your submission is over. Shrl RamJi 
LeI Suman. 

... (Inftll1'llpl/ons) 

MR. SPEAKER: Your name Is not Ram;1 lsi Suman. 

... (Inftlnuptlon6) 

{Englishj 

MR. SPEAKER: Only Shrl Ram;1 Lal Suman's 
submission will be rec~)rded. Nothing more will be 
recorded. 

MR. SPEAKER: After I have said, -Nothing will be 
recorded', nothing more will be recorded. Only Shri Ramjl 
LeI Suman'a statement will be recorded. 

MR. SPEAKER: Shri RamJI lal, please be quick 
Conclude your speech within a minute. 

SHRI RAWI LAL SUMAN (Firozabed): Mr. Speaker, 
Sir, as my leamed colleagues have just said, It Is a very 
serious Issue. Nearly 1 crore 60 lac people live In Mumbai 
and out of them, appoximately 45 lac people are north 
Indians. North Indians have contributed. lot in building 
today's Mumbai. Mr. Speaker, Sir, Gujaratis and Marwarls 
have their hold over big industries in Mumbai. People 
from Uttar Pradesh and people of U.P. and 8iheriB are 
engaged In milk business whereas moat of the transport 
business is done by the Punjabis. Therefore, entire country 
has contributed in shaping up today's Mumbai. Hence, 
occurrance of such incidents cannot be tenned as State 
subject. The Ministry of Home Affairs, Govemment of India 

"Not recorded. 

Is supposed to maintain law and order in the country. It 
Is the duty of Govemment of India to ensure that nobody 
Is allowed to create teNlion in She country in the name 
of language, religion and regionali8m . 

Mr. Speaker, Sir, I would very humbly like to say 
that the Samajwadi Party organized a rally on 3rd 
FebNary in Mumbal and perior to that the President of 
Maharaahtra Navninnan Sena ... (Inftlmlplion6) Mr. Speaker, 
Sir, I am not naming anyone, I know, he had started 
making statements, and counter statements. I would like 
to know as to what the Government was dOing there for 
ten days ... (InftNnJptions) 

[EngllMj 

MR. SPEAKER: Nobody can reply here. This Is the 
problem . 

... (lnl6nuplion$) 

MR. SPEAKER: You are asking questions about the 
State Government. Nobody Is here to reply for them. 
This Is the problem. 

... (lnl6mJp/ions) 

/T,.".tIonj 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, I would 
like to tell the Ministry of Horne Affairs that the case was 
registered on FebNary, 11. It is my allegation that the 
cae was made so weak that the culprits got bail very 
easily on such a serious question ... (Intsnrplb'7s). Stringent 
action needs to be taken against such 
elements ... (Inftlnup/ions) 

Mr. Speaker, Sir, about 20 thousand people fled from 
Naslk only. It Is a very grave incident. I would like to 
submit to you that in fact the point Is that the President 
of the 'Nav Nlrman Sena' ... (InMnup/ionsr Is engaged In 
gaining political ground ... (Intsrruptiol7$) 

MR. SPEAKER: Sumanji, you have already spoken 
for two minutes. 

... (Infenuptions) 

SHRI RAWI LAL SUMAN: Mr. Speaker, Sir, elections 
to the State Legislative Aeaembly are due to be held in 
near future. This is being done to gain mileage in the 
Assembly elections ... (11IhImIpIions). Strict action should be 
taken against thi8 person ... (InlflnuplifJnS) 

"Not recorded. 
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/Engllsh} 

MR. SPEAKER: Nothing more to be recorded but 
the speech of Shri Dyes Azml. 

... (InltJrruptions)' 

MR. SPEAKER: Do not record anything more. 

... (Intsnvplions)' 

[TranNUon/ 

SHRI ILYAS AZMI (Shahabad): Mr. Speaker, Sir, thank 
you very much. I would like to make a point associating 
myseH with Shri Prabhunath Singh ji, Devendra Prasad 
Yadav ji and Ramji Lal Suman ji. I am observing that for 
the first time a man talked non-sense and resorted to 
hooliganism and conscience of a whole nation was 
awakened in Mumbai. The country would have been 
saved from a number of tragedies had the conscience of 
the nation been awakened on December, 6, 1992 and 
January 7, 1993 when in this very Mumbai the 
government of Congress Party, their police and the 'Shiv 
Sena' and all others had connived at murdering 
humanity ... (lnterruptions). Now the conscience has 
awakened albeit somewhat late. Massacre of Sikhs 
occurred here In Delhi. If the conscience of the nation 
had been awakened at that time the country would have 
probably been saved from a number of 
tragedies ... (Intenuptlons). I welcome it that for first time 
conscience of our country has awakened and the person 
who has awakened It also deserves thanks ... (Intel7Z4OtIoM) 

/Eng/ish} 

MR. SPEAKER: Please just refer to the matter. Only 
one minute Is allowed for you Md. Salim. 

[Transl8lionj 

MD. SALIM (Calcutta-North East): Mr. Speaker, Sir, 
it is a very serious matter and I understand that at present 
our country is passing through a phase of global economy 
on the one hand and local politics on the other. It is 
competitive poUtIca. The people who consider themselves 
pan-nationalists become pan-Maharashtrians In Mumbal. 
Efforts have been made since independence to develop 
Mumbai as an economic hub of the country in a planned 
way. It was the policy of the Govemment. The economy 

°Not recorded. 

was pushed to shift it westwards from the eastern and 
northern region. I am not talking of regionalism. The 
current state of economy will lead to Intemal migration. 
Due to economic factors people will migrate from one 
place to the other. This trend Is growing not only in our 
country but in the entire world also . 

Mr. Speaker, Sir, South Indians who at that time 
were called as Madrasi whether they be Malayalis. 
Telugus, Kannadigas or they be people from Chennai 
were targeted and assaulted. It Is a wound, which has 
been festering for the last few months. You are talking of 
the M.N.S. It is only one wound but there lies even 
greater malady there ... (lnlerruplionsr 

In tt'lls way they resorted to such kind of politics a 
competitive politics wherein every one Is free to kill, stab, 
burn and vandalise and reach a pOlitical understanding. 
Whether it be the N.D.A. or the Congress party. 

They have been encouraging such elements. It is 
caUSing immense damage to the nation as well as the 
national unity ... (Inlenuptions). I hail from the city of Koikata 
where also people migrate from different States ot the 
country. At present 40 thousand people belonging to 
Bengal have been made to flee froR"l Mumbai who work 
in gem and jewellery Industry. 40 thouseand people of 
Mldnapur district along with the people of Bihar and U. P. 
in the name of Bengal... (Interruptions). 

I underetand that the Union Govemment should issue 
directives to the Government of Maharashtra. 
... (InltJrruptionsj' It is not electoral politics but a matter of 
fact ... (Interruptions). 

MR. SPEAKER: Whatever has been said about the 
State Govemll'lent. 

{Eng/ish} 

That will be deleted. 

SHRI ANANT GANGARAM GEETE (Ratnagiri): Mr. 
Speaker, Sir, I neither rise to support whatever has been 
done by the activists of Maharashtra Nav Nirman Sena 
in Maharashtra particularly in Mumbai nor I want to plead 
for the same, but some incidents took place in Mumbai 
and prior to all this some other incidents had also taken 
place In Assam . ... (Inletnlptions) 

"Not recorded. 
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SHRI RAJIV RANJAN SINGH 'LALAN' (Begusaral): 
When Incidents had taken place In Assam, could they 
take place In Maharashtra? .. (In/tHTuplion8) 

{Eng/ish] 

MR. SPEAKER: I will not allow any more on this. 

... (lnIBnupIions) 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 
they are doing polltlca ... (lnlBm.pI/on6). 

SHRI ANANT GANGARAM GEETE: Just lleten to me 
whether I am doing politics any some one Is doing 
politics? ... (InfenupliDns). 

MD. SALlM: ... (lnllrmpllonsr 

SHRI ANANT GANGARAM GEETE: By referring to 
their narnee ... (/n~rcan you speak here anything 
you want to? ... (InIBI'1tJ)Iion8) 

MD. SALIM: An article in this regard has been 
published In the 'Samna' newspaper ... (InIBnupIionII). 

{English} 

MR. SPEAKER: I have deleted that. Why are you 
saying that? 

... (InIBnupllons) 

{Trsnst.tion} 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
can they speak anything and level any allegation by taking 
the name anyone they want. 

{Eng/ish} 

MR. SPEAKER: I have deleted that. 

... (lnlBnupllons) 

·Not~. 

MR. SPEAKER: Md. Salim, please take your seat. 

{Tianslslion} 

SHRI ANANT GANGA RAM GEETE: For this, you and 
the leaders like you are responaible ... (lnllPnrplion.f). 

MR. SPEAKER: Prabhunalhji, I knew that this would 
happen. So I had requested you, but you did not listen 
to me. Okay, let them do one more partition of the 
country . 

... (lnItInuptIons) 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
I have already said that I am not rising in support of 
anyone nor adVocating for someone ... (lnlllmlpllons). I am 
blaming only however, please IIstl!ln to me ... (lnIBm.pIions). 

MR. SPEAKER: Geetejl, why are you speaking while 
looking over there? You addreas me. 

. .. (1nIBnupllons). 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
earlier In Assam terror was unleashed severely in Assam 
over this i .. ue ... (Inltll1'llpllons). Laluji, You may please 
listen to me ... (lnltlnuptlons). 

MR. SPEAKER: Geetejl, only that wiN go on record 
which you speak while addressing me. 

. .. (lnlBnuptions) 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
many Blharls had been killed there. In Mumbai, nothing 
happened like this. But uproar has been created much 
more than what was the reality. This Is the fact; you 
should understand this thing. In fact, thare was no need 
to discuss it here ... (Inltlnuptlons). 

{English} 

MR. SPEAKER: It is a very sad day for the country. 

{Tl'llnsllllion} 

If the House runs like this, what will happen? 

... (InlBnuplions) 

MR. SPEAKER: Do you not want to run the House? 

... (lnlBnupllons) 
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SHRI RAJIV RANJAN SINGH 'LALAN': Our demand 
Is that the headquarters of the Reserve Bank of India 
should be shifted to Delhi... (InllIrrupiions) 

/English} 

MR. SPEAKER: Do not write one word that is said 
without my permlaslon. 

... (InIBrruptions) 

{Tf1Jnslation} 

MR. SPEAKER: What kind of job you have given 
me. I was not even interested. Spare me from this job. 

... (Interruptions) 

MR. SPEAKER: Take your seat. 

... (InIBrruptions) 

/English} 

MR. SPEAKER: We are behaving in this mannerl 

{Tf1Jnslstion} 

I appeal you. Think whether this is proper for the 
country? 

... (Interruptions) 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
those who do not want me to speak are responsible for 
this ... (InltJI1UpIIOf16) 

MR. SPEAKER: Speak on the issue. 

... (InIBrrup#ons) 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, 
Sir, ... (InMnuplions) .. 

MR. SPEAKER: This Is not proper. 

... (InllIrruptions) 

SHRI ANANT GANGARAM GEETE: ... (lnMrruplionsj" 

/English} 

MR. SPEAKER: That wiN be deleted from the record. 

{Tf1Jns/ation} 

Delete it. 

... (In/tlnuptions) 

'Not recorded. 

WRITTEN ANSWERS TO QUESTIONS 

Package to Farmers 

*61. SHRI PRABODH PANDA: 
DR. CHINTA MOHAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Union Government proposes to 
implement the recommendations made by the 
Radhakrlshna Committee on rural indebtedness and to 
devise a new package for farmers; 

(b) if so, the details thereof and the estimated funds 
to be allocated to implement the package; 

(c) the estimated number of farmers who have gone 
out of the institutional credit system in the country at 
present; and 

(d) the steps taken to ensure that farmers are not 
deprived of the loan schemes of the Govemment? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
Expert Group on Agricultural Indebtedness constituted by 
the Govemment of India under the chairmanship of Prof. 
R. Radhakrlshna has submitted its report to the 
Govemment and it is the public domain. 

A scheme of debt waiver and debt relief for farmers 
has been announced by the Government In the Union 
Budget for 2008-09. Under the Scheme, all agricultural 
loans disbursed by scheduled commercial banks, regional 
and rural banks and cooperative credit institutions up to 
March 31, 2007 and overdue as on December 31, 2007 
will be covered under the scheme . 

For marginal farmers (i.e., holding upto 1 hectare) 
and small farmers (1-2 hectare), there will be a complete 
waiver of all loans that were overdue on December 31, 
2007 and which remained unpaid until February 29, 2008. 
In respect of other farmers, there will be a one time 
settlement (OTS) scheme for all loans that were overdue 
on December 31, 2007 and which remained unpaid until 
February 29, 2008. Under the OTS, a rebate of 25 per 
cent will be given against payment of the balance of 75 
per cent. Agricultural loans reatructured and rescheduled 
by banks in 2004 and 2006 through special packages 
and other loans rescheduled In the normal course as per 
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RBI guklellnes, will "'0 1M eligible either for a waiver or 
an OTS on the same pattem. The total value of overdue 
loans being waived Ie estimated at Rs. 50,000 crore and 
the OTS relief on the overdue loans is estimated at 
Rs. 10.000 crore. 

(c) Such information is not being captured by the 
existing data reporting system of the banks. 

(d) Details are given in the statement enclosed. 

Statement 

The Govemrnent of lnelia has, in recent years, in 
conaultalion with the Reserve Bank of India and NABARD, 
lnitlatad eeveral atepa in providing more credit facilities to 
the farmers. Some of the important initiatives are detailed 
below: 

1. The Reserve Bank had constituted a Working 
Group to suggest measures to further simplify 
the procedures so as to reduce the cost and 
time for obtaining agricultural loans, especially 
by small and marginal farmers. Three 
recommendations, viz., dispensing with no dues 
certificate (NOS) for small loans upto Rs. 50,000; 
considering opening of counselling centres and 
extending credit to the landless labourers, 
sharecroppers and oral lessees based on the 
certificates provided by local admlnistrationl 
Panchayati Raj institutions of the Working Group 
were accepted and banks were advised 
accordingly. 

2. Buec:I on the Interim Recommendations of the 
Committee on Financial inclusion headed by 
Dr. C. Rangarajan, constitution of two Funds, 
':6., the "Financial Inclusion Fund" with NABARD, 
for meeting the cost of developmental and 
promotional interventions, and a "Financial 
Inclusion Technology Fund" to meet the costs 
of technology adoption was announced in the 
Union Budget (2007-08). Each Fund will have 
an overall corpus of Rs. 500 crore, with Initial 
funding to be contributed by the Central 
Govemrnent, RBI and NABARO in the ratio of 
40:40:20. The implementation of a 
comprehensive policy for financial inclusion is 
expected to increase the access of vulnerable 
sections of the rural population to financial 
services, including credit. 

3. Considering that high rates of interest often act 
as deterrent to farmers from availing farm credit, 
It was announced in the Union Buclget (2006-
07), that crop loans upto Rs. 3 lakh would be 
given at 7% rate of interest. Accordingly, crop 
loans are presently being made available at 7% 
at the ground level by almost all banks with 
interest subvention from the Govemment of India. 
This scheme is continued for 2007-08 and 2008-
09 also. 

4. Banks have also been advised to: 

I. simplify the procedure for documentation in 
respect of agricultural loans; 

ii. loans upto Rs. 50,000/- have been made 
collateral free; 

ill. to provide all eligible farmers with Kisan 
Credit Cards to enable them to have hassle 
free access to credit. 

5. As pan of the measures announced by the 
Reserve Bank of India for financial inclusion, 
banks have been advised to ,"ue General 
Credit Cards upto Rs. 25,000/- without Insisting 
on security and end of funds. 

6. The Government of India announced a 
comprehensive Farm Credit Package in June 
2004 for doubling the credit to agriculture in 
three years (2004-05 to 2006-07), which among 
other things, stipulated the following: 

i. The scheduled banks (Commercial banks and 
RRBs) were advised to finance 50 lakh new 
farmers during each of the three years. The 
target of covering 50 lakh new farmers has been 
surpassed during each of the three years. 

ii. The Package also included certain debt relief 
measures for farmers in distress and farmers in 
arrears to enable them to get fresh credit. 
Besides, One Time SeUlement (OTS) scheme 
for small and marginal farmers and relief to 
farmers indebted to non institutional lenders such 
as moneylenders etc. were also implemented 
to enable them to access fresh credit from 
banks. 
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7. To Improve the outreach among the poor and 
the Informal sector, NABARD hu pioneered the 
SHG-Bank linkage programme which hu since 
become the largest SHG programme in the 
world. Banks have also been advised to finance 
Joint liability Groups (JLGs) and Tenant 
Farmera' Groupe (TFGs): 

B. Banks have been advised to undertake, on a 
pilot buis, 100% financial inclusion in at least 
one district in each State. Based on the success 
of the pilot, the State Level Bankera Committee 
In the States will draw a time-table for achieving 
100% financial Inclusion in other districts of the 
State. 

9. To Improve the financial outreach, detailed 
guidelines for Banking Correspondent/Banking 
FaclUtator models have been provided to banks 
by RBI. 

10. Pilots have also been undertaken for Improving 
outreach In areas with difficult geographical 
terrain/remote areas (experiencing lack of 
infrastructure and where banks may find it 
uneconomical to open branches) through the use 
of Technology (including information technology). 
Many banks ar" examining ways and means to 
replicate the pilot. 

11. In order to mitigate distress of farmers in 
31 debt-ridden districts of Maharashtra (6), 
Andhra Pradesh (16), Karnataka (6) and 
Kerala (3), the Hon'ble Prime Minister announced 
a Rehabilitation Package, including waiver of 
entire interest on overdue agricultural loans as 
on 01.07.2006, so as to make farmers 
Immediately eligible for fresh loans from the 
banking system. Additional farm credit flow is 
being ensured in theae 31 districts through the 
banking sector. 

12. The CooperatiVe credit system, which are the 
main financial institution for catering to the credit 
needs of the farmers more particularly the small 
and marginal farmers, have become sick due to 
financial, structural and managerial weaknesses. 
In order to revive the short-term rural cooperative 
credit institutions, a package of measures as 

recommended by the Vaidyanathan Committee 
with estimated financial outlay of Rs. 13596 
crore, is under Implementation. So far, 17 States, 
viz. Andhra Pradesh, Arunachal Pradesh, Bihar, 
Chhattlsgarh, Gujarat, Haryana, Madhya Pradesh, 
Maharashtra, Nagaland, Rajasthan, Orissa, 
Punjab, Tamil Nadu, Trlpura, Uttarakhand, Uttar 
Pradesh and Weat Bengal have executed the 
MoUs with Govemment of India and NABARD 
for implementation of the revival package. 

13. The Central Government and the State 
Government have reached an agreement on the 
content of the package to implement the 
Prof. Valdyanathan CommlHee's report on 
reviving the long-term cooperative credit 
structure. The cost of the package Is estimated 
at Rs. 3,074 crore, of which the Central 
Government's share will be Rs. 2,642 crore or 
86 per cent of the total burden. 

Revilion of Defence Procurement Policy 

-62. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI MOHAN SINGH: 

Will the Minister of DEFENCE be pleaeed to state: 

(a) whether the Government proposes to revise the 
Defence Procurement Policy; 

(b) if so, the salient features thereof; 

(c) whether the Government is considering any 
scheme to involve indigenous companies and also the 
Multinational Companies operating in the country in the 
defence deals; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) Government promulgated Defence Procurement 
Procedure (DPP·2006) with effect from 1st September, 
2006 to ensure expeditious procurement of the approved 
requirements of the Armed Forces In terms of capabilities 
sought and time frame prescribed. 

DPP-2006 provides for review of the procurement 
procedure after every two years in the light of the practical 
experience gained in its implementation. 
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To encourage participation by Indian companies and 
strengthen the domestic technic8Vlndustrial base, Capital 
Acquisitions have been categorized in the Defence 
Procurement ProcecSure-2006 as under:-

I. Acquisitions covered under the 'Buy' decision. 
Buy would mean an outright purchase of 
equipment. Based on the source of procurement, 
this category would be classified as 'Buy (Indian)' 
and 'Buy (Global),. 'Indian' would mean Indian 
vendors only and 'Global' would mean foreign 
as well as Indian vendors. 'Buy Indian' must 
have minimum 30% Indigenous content If the 
systems are being integrated by an Indian 
vendor. 

ii. Acquisitions covered under the 'Buy & Make' 
decision would mean purchase from a foreign 
vendor followed by licensed production/ 
Indigenous manufacture in the country. 

iii. Acquisitions covered under the 'Make' decision 
would inctude high technology complex systems 
to be designed, developed and produced 
indigenously. 

{Trsnslstion/ 

Pending Irrlg8tlon ProJecta 

·63. SHRI MANSUKHBHAI D. VASAVA: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether several centraUy assisted major/medium 
irrigation projects which commenced during the' Ninth and 
the Tenth Five Year Plans are stili incomplete; 

(b) If so, the details thereof, project-wiee and Stat. 
wise; 

(c) whether the work on the construction of the said 
projects has been reviewed during the last one year; 

(d) if so, the outcome thereof alongwlth the future 
road map for completion of remaining projects and the 
new projects to be taken up during the Eleventh Plan 
Period; and 

(e) the Central Loan AssIstancelGrants provided by 
the Union Govemment to States during the lut three 
years, Stat.wiee and project-wise? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UD-DIN SOZ): (a> So far Central Asalstance under 
AIBP has been provided to 236 major and medium 
projectslproject components. Of these, 1 n projects were 
taken up under AIBP during 9th and 10th Plan. So far, 
91 projects/project components have been completed 
which includes 61 projects of 9th and 10th Plan. 

(b) Project-wise and Stat.w1se details are enclOHd 
as statement 

(c) As per existing procedure, all the major and 
medium projects under AIBP are monitored by the Central 
Water Commission by paying field visits twice a year 
which Is to be followed up by the submi8llon of Monitoring 
Report to the Ministry of Water Resources and other 
concerned offices including Water Resources/Irrigation 
Department of the State Govemments. Periodic Reviews 
have also being taken from time to time by the Ministry 
of Water Resources with the State Governments. 

(d) On the basis of reviews and monitoring done 
from time to time, the Ministry of Water Resources has 
Initiated several measures to expedite completion of 
ongoing irrigation projects under AIBP which Includes 
vigorous monitoring of the projects, linking utilization of 
Central AssIstance to phy.lcal achi!'vementa in terms of 
potential creation, release of grants based on 
Memorandum of Understanding and Utilization Certificates, 
taking up new projects only against completion of one 
ongoing project etc. These measures have reauHed in 
record potential creation under AIBP of 9.37 lakh ha. 
during 2006-07. 

The projects to be included in AIBP in the Eleventh 
Plan are ongoing projects under AIBP spilling over from 
Tenth plan, ongoing and new projects of the Prime 
Minister's Relief Package for agrarian distress districts, 
projects benefiting drought proneJtribal areas, projects 
benefiting States having irrigation development below 
National Average and new projects baaed on 1: 1 criteria. 

(e) A Statement indicating State-wise names of the 
ongoing AIBP projects. year of inclusion in AIBP, present 
status of completion, anticipated date of completion, 
Central Assistance provided during 2004-05 up to 27th' , 
February 2008, targeted potential under AIBP and potential 
created up to March 2007 Is given in the enclosed 
statement. 
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(Thoueand hectare) (R •• crore) 

2 3 5 8 10 11 12 13 14 15 

1. IIItIInIgIr ILl VIII 122.58 117 Jl 118.21 0.00 0.00 0.00 0.00 

VIII 5.26 5.26 100.00 0.00 0.00 0.00 0.00 

IX 40.18 40.18 100.00 58.83 17.89 0.00 77.52 

4. IIcnIiII IX 32.28 23.00 71.25 0.00 0.00 0.00 0.00 

5. NIgII\InIgar IX 27.114 25.07 •. 72 0.00 0.00 0.00 0.00 

8. MIdUIIIII: IX 80311 8.38 100.00 0.00 0.00 0.00 0.00 

7. GInIIIIvIgu IX 1.05 0.00 0.00 0.00 0.00 0.00 0.00 

8. MaddigIddI IX 0.80 0.00 0.00 0.80 0.00 0.00 0.80 

9. KIIqu CIIIII IX 0.58 0.00 0.00 0.00 0.00 0.00 0.00 

10. YenIIIIM All. IX 2000-01 10.00 3.84 38AO 5.84 0.00 0.00 5.84 

X 17.10 lD.83 83.11 21.18 0.00 6.88 27.86 

12. FFCalSRP X On ..... _03 0.00 0.00 0.00 120.00 127 AD 247.40 

13. SRSPSIU X 178.07 8.18 4.58 0.00 2.27 72.00 74.27 

14. TIdIpudI us X 81.81 ... 118 5.. 0.00 422 

15. PullUaUS X 75.24 ... 89 B.83 0.00 33.12 13.87 47 All 

18. RIIivIgu X 2.43 0.00 0.00 0.00 6.71 6.71 

17. GoIMgu x 3.85 0.00 0.00 0.00 28.35 32.12 80.47 

18. ........ x 2Q08.07 200741 3.44 0.00 0.00 0.00 28.35 28.35 

111. PIddMgu X 5.26 0.00 0.00 0.00 SO.83 SO.63 

211. NIIIII x 2007-11 On ..... 5.28 0.00 0.00 0.00 2.85 15.55 18.40 

21. 8dKal-._ x 8Jl 0.00 OM 0.00 7.78 74.54 IUR 
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22. AIIIgIt US X 

23. ~US X 

24. J. ChaIIka RIll US x 

25. VIIigIIkI x 

x 
27. SWIIIIIIUrIi X 

21. T .......... SIgan X 

21. PIIenIvIF 

30. 11mpIIy ... 

ToIII 

1. PIIuMrI 

2. HawIIpur III 

3. AI4IIIi 

4. DhInIIIt 

5. ~ 

6. BanIIII 

8. IIuIIi DI*Ig 

9. 1nIg.1n'. anne iI 
KIIang IIIIIn 

10. KIIIOngIO 

11. Mad. 0I ..... 1Ir. 

1. 

2. 

x 
X 

VII 

VIII 

VI 

VIII 

VII 

IX 

IX 

IX 

WI 

IX 

VII 

VIII 

4 5 

II111&f7 

II111&f7 

II111&f7 

II111&f7 
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• 7 • 9 10 11 12 13 14 15 

21.n 21.n 100.00 0.00 13.50 2.17 18.37 

On~ 15.70 0.00 0.00 0.00 10.96 6.55 17.50 

On ..... 2IIU3 0.00 0.00 0.00 •. 13 405.00 703.13 

9.73 5J7 SI.27 0.00 31.09 2125 82.34 

On ..... suo 0.00 0.00 0.00 •. 81 .74 11.35 

On~ 4.86 0.00 0.00 0.00 5J3 SJ3 11" 
On~ 10.00 0.00 0.00 0.00 33.01 33.01 

OnICllllUl 4.10 0.00 0.00 0.00 1.54 9.54 

2001-10 41.58 0.00 0.00 0.00 13.14 83.14 

1131.14 2IO..ta 17.55 SI1.3I 811.42 511.85 17'11UO 

11.78 10.80 10.14 0.08 1.78 1.83 

3.04 3.04 100.00 0.00 0.00 0.00 

0.20 0.20 100.00 0.00 0.00 0.00 

R37 21.00 31.03 0.00 0.00 0.00 

24.. 1.45 5.80 0.00 0.00 0.00 

13.58 1.50 11.08 0.00 UO 3.80 

8.58 1.20 83.82 0.00 0.00 0.00 

4,48 U3 42.. 0.00 0.00 0.00 

1.21 4.42 47.58 0.00 0.00 0.00 

2.68 2.80 86.65 0.00 0.00 0.00 

13.78 8.50 81.78 0.00 7.25 7.25 

111.74 87.44 41.98 0.08 12.11 0.00 0.00 12.18 

212.115 144.80 18.21 11.18 5.88 1.70 16.30 43.84 

12.18 12.18 100.00 1.34 0.08 0.00 1.41 
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4. 

5. 
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7. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

1. 

2. 

1. 

2. 

3. 

4. 

2 

IlugIwaII 

a..n.g.r 

0mI RIIIrvoir 

BIIII~ 

Sane ModImIIIIIon 

BIIInI 

ToIII 

JHAAKHANO 

<iIInInI 

TOIII 

I..IIndu 

KnjoII 

ScnII 

SInngi 

T"AeIIMJir 

lJppIrSrih 

PnhkhIID 

TOIII 

GOA 

SIIUI 

11M 

TaIII 

GUJAAAT 

SInIIr SInMr 

.hIj 

MUIIeahwIr 

~ 

VOl 

IX 

IX 

IX 

IX 

IX 

IX 

IX 

IX 

IX 

IX 

IX 

IX 

X 

X 

IX 

IX 

YlU 

VBI 

YIlt 

WI 

1996-97 

1997-88 

5 

MARCH 3, 2008 

Delerrad 

2007-'lB 

1997·98 2Q06.07 CompIeIIId 

1997-98 2000-01 CompIIIed 

11198-89 

2000-01 

1997·98 

1997-98 

2007.oe 

2011·12 

1987·98 2002-03 CompIIted 

1997-88 

1997-98 

1997-98 

1997-98 2Q06.07 Completed 

2000-01 

1816-17 2009-10 

19116-97 1999-2000 CompIeIIId 

181&f7 2Q06.07 Completed 

199&-97 1999-2000 CoqJIeIad 

10 11 12 13 

20.30 3.30 18.26 0.00 1.40 0.00 

0.00 0.00 0.00 0.00 0.00 

9.56 9.46 98.99 0.00 0.00 0.00 

4.00 4.00 100.00 0.00 0.00 0.00 

44 

1.40 

0.00 

0.00 

0.00 

314.58 214.64 84.12 1'.00 8.80 1.53 14.87 41.00 

2.48 0.83 33.33 0.00 0.00 0.00 0.00 

575.15 43821 78.38 3722 1624 323 30.97 87.85 

18.19 0.00 0.00 0.00 1.38 0.38 3.71 5.48 

8.00 0.00 0.00 0.00 0.00 0.00 

6.10 8.10 100.00 0.00 0.00 0.00 

829 4.50 71.54 0.00 0.48 0.00 

0.00 

0.00 

0.48 

8.01 0.00 0.00 6.00 0.71 0.00 0.90 7.110 

2.60 0.00 0.00 2.53 0.00 0.00 1.13 3.86 

1.82 1.52 83.56 0.00 0.00 0.00 

7.07 1.88 26.31 827 1.44 0.90 

3.09 0.00 0.00 4.50 1.05 0,00 

0.00 

10.81 

5.54 

58.17 13.98 23.83 21.28 5.04 1.28 S.74 33.36 

6.44 629 97.87 0.65 0.00 0.00 0.65 

14.52 0.88 5.92 0.00 0.00 1.91 18.34 2025 

20.98 7.15 34.11 0.85 0.00 1.11 18.34 20.90 

1792.00 394.10 21.99 530.50 339.60 121.89 m.oo 1341 .99 

2.91 2.91 100.00 0.00 0.00 0.00 

5.07 4.57 90.21 0.00 0.00 0.00 

1.02 1.02 100.00 0.00 0.00 0.00 

0.00 

0.00 

0.00 
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2 

5. DamIngIngI 

e. _ 

7, SuIIIII 

8. DIG 

9. WIInIk 

10 ..... ·a 

11. um.tI 

12. /t1V 

13. 0zII.I 

14 ........... 

15. BhIdIr-l 

TaIII 

HMfANA 

1. 

2. 

3. 

1. 

2. 

3. 

1. 

2. 

3. 

4. 

CUgIon CIIIIII 

J. L N.LlIIIrr. 

WIV 

ToIII 

ItIMAaW. PIWlE8H 

ShIhneIw Irr. PtajIcI 

SIdIIII 

Qwp Llirr. PIaject 

ToIII 

JMIlJ & KASHMIR 

MIIWaIUft' 

~LIt' 

KoILIt' 

Mod, 01 flint CnI' 

3. 

IX 

IX 

IX 

IX 

IX 

VI 

VI 

IX 

IX 

IX 

X 

VIII 

IX 

l1li1 

IX 

IX 

IX 

VI 

VIII 

VIII 

IX 

PHALGUNA 13. 1828 (Sat.t) 

4 5 • 
1117.. 1811NOOO CoqJIeIId 

1117-88 1-.m CompIIIId 

1917.. 1-.m Camp/IIId 

1117.. 1117.. CompIIIId 

1117.. I.. CompIIIId 

ll1H7 1117.. CompIIIId 

li1H7 ll1H7 CompIIIId 

2IJOO.Ol 2010 

2IJOO.Ol 2010 

20lI041 2010 

2010 

10 11 12 13 

U8 UI 100.00 0.00 0.00 0.00 

5." 5." 100.00 0.00 0.00 0.00 

3.48 3.48 100.00 0.00 0.00 0.00 

0.10 0.10 100.00 0.00 0.00 0.00 

3.71 3.71 100.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 0.00 

0.18 0.18 100.00 0.00 0.00 0.00 

3.75 0.13 2'-10 0.00 0.00 0.00 

1.80 0.51 31.11 0.00 0.00 0.00 

1.00 0.00 0.00 0.00 0.00 0.00 

1.50 0.50 33.33 0.00 0.00 0.00 

14 15 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1828.18 424.73 23.22 511.50 3311.80 121.. 3!O.00 1341.81 

20.00 0.00 0.00 0.00 0.00 

".00 0.00 0.00 0.00 0.00 0.00 

131.87 101.01 12.18 11.14 8.00 3.17 

0.00 

0.00 

20.31 

22OJ7 101.01 41.37 11.14 8.00 3.17 0.00 20.31 

24.71 2.51 10.14 0.00 8.83 0.72 21.41 30.18 

5.35 O. IS 2.71 1.13 6.08 1.00 25.73 33.83 

3.04 0.00 0.00 0.14 1.15 0.50 23.40 25." 

33.15 2M 8.01 1.77 18.08 2.22 70.64 80.58 

11.39 lUI 100,00 

2.. 2.88 100.00 

2.15 2.15 100.00 

7.87 1.18 22.115 

0.00 

0.45 

0.00 

0.00 

0.00 

0.30 

0.00 

7,58 

0.00 0,00 

0.00 0.75' 

0.00 0,00 

0.00 17.88 25.44 

" 
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i. 

.. 

2 

7. RajpoIa UII 

L TIIIIJI 

t. ~1cr.Pr. 

10. Mad. 01 ZMIgIrCIIIII 

11. A._"llt;! LIIIrr. 

11 Mod. 01 DlltCnl 

13. Mad.GI~CnI 

14. Mad. oIMlwIOU 

15. Mod. 01 BlWCnI 

18. MDCI. 01 KIIIII CIIIII 

TaIII 

1. 

2. 

3. 

4. 

i. 

O. 

7. 

L 

9. 

1. 

2. 

KARNATAICA 

Upper KIWInI St.1 .... 
....... 
~ 

Kn1a 

Upper KriIhnI ST.n 

IMIaIINill 

MIIIdnIIItI 

YoIIIIOII 

ToIII 

KEAALA 

KIIIIdI ....... 

IX 

IX 

IX 

IX 

IX 

X 

X 

X 

XI 

XI 

VIII 

VII 

VIII 

IX 

IX 

IX 

IX 

X 

XI 

VIII 

IX 

118NOOO 200&07 

1-.zo11O 2OOH1 

2QlX).()1 

~ 

2IIQO.Ol 2OOH7 

2001.()2 2OOH7 

MAfIICH 3, 2008 

• 

2001.()2 2OQ8.OII 

1117-81 

19117-81 

2001.()2 

m)1.()2 

2007-G8 

2OIJ8.10 

2OIJ8.10 

2OIJ8.10 

2CJOI.OI 

201()'11 

200N18 

2007-C18 

2007-G8 

2007-48 

Onldllclla 

10 11 12 13 

1.23 121 81.37 0.00 2.92 2.70 

3.21 3.21 100.08 0.00 1.00 0.00 

48 

14 16 

5.82 

1.00 

2.43 0.00 0.00 1.42 •. n 1.88 U6 17.44 

8.00 0.00 0.00 1.55 4.42 1.85 9.18 17.00 

3.41 3.47 100.00 0.50 0.27 0.00 o.n 

2.14 2.14 100.00 1.00 0.70 0.00 1.70 

2.13 0.00 0.00 2.38 2.83 1.85 7.83 14.70 

2.57 0.00 0.00 0.110 3.27 12.52 15.78 

6.50 0.00 0.00 0.00 ... 8 4.46 

9.35 0.00 0.00 0.lIO 2.43 0.i2 3.35 

3.04 0.00 0.00 0.00 1.45 1.45 

4.20 0.00 0.00 0.00 8.52 8.52 

70.84 27.911 :lUI 7J1J 24.18 11.25 85M 115.97 

1l1li.00 147.1' 87.DB .. 41 17.38 3Ue 43.52 182.03 

!IUS 37.. tI.2O 12.00 8.00 13.50 

8.33 4,42 53.08 0.00 0.00 0.00 

31.50 

0.00 

1311.86 108.17 75.. 82.01 lUG II.Bl 112.40 

30.94 18.12 58.58 0.00 0.00 0.00 0.00 

178.32 911.05 55.55 204.88 85.36 78.. 104.81 483.51 

1.08 6.28 n.38 It.05 2.54 4.75 45.53 71.87 

3.00 3.00 100.00 0.00 0.00 

0.00 0.00 0.00 0.29 0.29 

6M27 421.70 70.88 3I8JO 140.78 180.37 184.15 891.58 

us 928 100.00 0.00 0.00 0.00 

28.23 23.47 1Il14 .44 UO 13.83 

0.00 

72.73 
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3 5 8 .. , 10 11 12 13 14 15 

3. x 8.72 0.00 0.00 0.00 2.72 2.72 

Tolal ~3 32.75 7O.8ot 41.44 9.36 18.65 0.00 75.45 

1. VIII 62.20 10.85 17.60 124.84 41.85 9.88 9-4.n 271.55 

2. VIti 0.00 0.00 28.53 15.80 0.83 7.95 52.91 

x 123.63 40.11 33.13 68.00 18.14 4.04 38.70 128.88 

3. VI 35.25 30.50 11.62 0.00 . 0.00 o.ao 0.00 

IX 2007-1111 0.00 0.00 12.00 0.00 0.00 12.00 

4. IX 1 ... 2009-10 8318 48.73 58.51 114.22 24.53 0.00 13675 

5. Sindh~1 IX 10.58 5.21 48.26 0.00 0.00 0.00 0.00 

8. IX 26.43 10.41 38.39 32.00 8.26 5.36 33.20 78.12 

7. IX 2OQO.01 43.85 0.00 0.00 26.18 6.38 0.76 7.25 40.58 

8. UnniIASC IX 1.69 1.89 100.00 0.00 0.00 0.00 0.00 

9. IX 1.10 1.10 89.55 0.00 0.00 0.00 0.00 

10. BewInhdI x 29.41 0.00 0.00 27.88 2.45 0.51 4.92 35.n 

11. MIIwI x 19.74 0.00 0.00 11.57 4.80 0.37 3.49 20.23 

x 28.32 0.00 0.00 71.311 8.11 loW 18.QB 101.54 

13. BIIvI DHnan Ph ·1 x 2'1.19 1.10 5.19 0.00 25.55 0.00 25.55 

Bart; DWrsIan Ph • U x On8CIIIdWI 31.80 0.00 0.00 0.00 11.33 2.011 19.78 33.15 

TOIII 518.58 150.65 28.05 518.70 188.10 25.81 229.12 839.73 

1. IX 88.80 88.50 .9.88 0.00 0.00 0.00 0.00 

2. IX 5.24 5.24 100.00 0.00 0.00 0.00 0.00 

3. IX 1l1li9-2000 2006-07 CompIIIcI 9.57 7.78 81.30 0.00 0.00 0.00 0.00 

4. x 11.12 0.00 0.00 2.93 1.56 0.00 4.049 

Onld-** 5. MIhIIIIdI Res. Pr. X 200&09 13.88 11.8ot 86.00 0.00 6.10 0.00 7.50 IUD 
" 

6. X 1.51 1.14 75.80 0.00 0.00 

127.82 112.60 88.02 2.93 7.. 0.00 7.50 18.09 



51 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

z 

t ......... 

I. VIIIquI 

10 ..... 

11. KIIIn 

12. KIMdI 

13. UppIr ..... 

14. 

15. 

18. 

II. 

20. P\IIId 

21. w.t·1 

22. PoIn HIlI 

23. IIhivnI TIIdi 

24. T ...... US 

I 

VII 

VII 

VI 

IX 

IX 

IX 

IX 

IX 

IX 

IX 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

MARCH 3, 2008 

4 

118H7 

118H7 

118H7 

6 

2006-07 

• 

2011 

CaqIIIIId 

2010 

1117.. 2IXJ6.07 CcImpIIIIId 

1117.. 2IJ04.05 ~ 

1117.. 200&01 

I..,. 2OIJ5.08 CompIIII!I 

2OIJO.Ol 2IJ04.05 CaqIIIIId 

2OIJO.Ol 2OIJ5.08 CaqIIIIId 

2OIJO.Ol 2IXJ6.07 CompIIII!I 

2OQ2.Q3 

2OQ2.Q3 

2OQ2.Q3 

2OQ2.Q3 

2OQ2.Q3 

2004-05 

2IJ04.05 

2OQ5.()8 

2OIJ5.08 

2IJ05.06 

2IXJ6.07 

2IXJ6.07 

2IJOI.07 

2IJOI.07 

2IJ05.OII 

2IJOI.07 

2007-111 

2007.(18 

2OCJI.l0 

200&01 

2007.(18 

201()'11 

2007.(18 

2IJOI.l0 

2IXJ6.OI 

2IXJ6.OI 

200&01 

200&01 

200&01 

200&01 

200&01 

200&01 

DIIIyId 

DIIIJICI 

DeII,.cI 

DeIIJId 

D*yId 

()I1dIIclIII 

()I1dIIcUI 

()I ...... 

()I1dIIcUI 

()I1ChdIII 

()I1ChdIII 

()I1ChdIII 

()I ...... 

()I1ChdIII 

OnIdllcUl 

()I1dIGIII 

52 

• 10 11 12 13 14 15 

18.91 12.71 67.23 152.10 30.05 2.01 2C.03 204.97 

2.17 0.46 15.50 0.00 0.00 0.00 0.00 

2&.33 0.00 0.00 15.34 7 .• ' 4.34 41.58 88.87 

58.78 44.02 74.11 0.00 0.00 0.00 0.00 

1.40 1.40 100.lI0 0.00 0.00 0.00 0.00 

37.28 34.52 lUI W4 0.00 1I.G4 18.17 92.85 

15.28 14.12 17.88 U3 0.00 0.00 8.53 

0.00 

1.41 

5.57 

7.27 7.27 100.lI0 0.00 0.00 0.00 

2.84 2.84 100.00 0.00 1,41 0.00 

4.30 3.03 70.43 5.00 0.57 0.00 

lUI 15.20 77.80 2US 13.Wl 82.80 8.24 134.51 

53.14 51.79 97.45 II2J5 24.21 41.82 55.48 184,32 

8.28 0.00 0.00 17.14 5.40 4.00 28.53 

6.17 0.81 14.75 35.00 0.00 0.00 35.00 

26.11 25.00 95,48 4t50 10.30 1.28 12,34 111.41 

24.62 14.55 51.08 50.12 2.48 5.89 58,48 

27.71 0.00 0.00 30.47 13.80 0.28 2.78 47.12 

21.12 0.00 0.00 0.00 24.00 2&.78 50.78 

8.50 1.86 25.54 0.00 • 8.18 1.06 23.07 32.28 

54.75 

24.62 

0.00 0.00 

5.00 20.31 

0.00 

0.00 

10.85 0.00 0.00 0.00 

0.35 0.00 0.00 0.00 

5.07 0.00 0.00 0.00 

9.00 0.00 9.00 

16.53 22.03 38.56 

15.98 15.88 

2.03 2.03 

5.83 4.53 10.16 

6.38 2.00 31.30 0.00 4.43 11.97 16.40 

2.50 3.82 0.00 0.00 0.00 2.50 
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2 

25. ~ 

28. AnIIavIII 

27. LIInIII 

21. KIr 

29. I.DIIIr WIIdII 

30. UIIWIII 

31. PIII1I 

32. KIIM 

33. KIIIIIIIII 

34. KalIl 

35. ~ 

38. .IMIgIDn 

37. KhaIIwIIII 

38. PIiIIII*I 

311. MIllIn Tn 

40. DongIIpDn 

41. An1IMI 

42. IW 

43. a.bII 

44. CIw1dIIIIIIIgI 

4$. ., 

I. 

2. 

3. 

ToIII 

MANfUR 

3 

x 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

X 

XI 

XI 

XI 

VHI 

IX 

X 

PHALGUNA 13. 1_· (s.MIIIt 

4 • 

2002-03 2004.()5 CampIIIId 

2OO2.Q3 2OQ8.07 CoIRpIIIId 

2OO2.Q3 2OCMoG6 ~ 

2002-03 2()04.45 CaIII!*IId 

2OO2.Q3 2OQ4.lIs COIJ1IIIIIId 

2002-03 2004.()5 CompIIIId 

2004.()5 2OOM7 CompIIIed 

2007.cM1 

2008-10 

2007.cM1 

zaGl 

2010.11 

2OCJ8oOII 

2008-10 

7 • • 10 11 12 

9.14 0.20 2.lT1 0.00 

0.77 0.58 73.. 0.00 

7.14 0.15 2.10 0.00 

3.24 1.00 30.83 0.00 

21.12 0.00 0.00 0.00 

5.07 1.50 21.58 0.00 

7.51 4.21 57.15 0.00 

0.37 0.37 100.00 7.00 

5.43 5.43 100.00 IS 

1.24 1.24 100.00 0.78 

3.IM 3.04 100.00 0.00 

1.81 111 100.00 1.37 

0.62 0.62 100.00 2.78 

I. 1.811 SUO 10.75 3.23 

328 2.58 78.18 0.00 1.51 

2.77 1.18 42.18 0.00 1.51 

2.81 2.81 100.15 0.00 1.18 

3.03 0.00 0.00 0.00 4.74 

52.54 0.00 0.00 0.00 

1.82 0.00 

4.43 0.00 

0.00 

0.00 

54 

13 14 15 

5.81 51.48 62.37 

0.59 11.15 12.44 

5.10 14.27 20.17 

421 7.. 12.08 

21.13 21.93 

10.25 7.41 17.72 

22.12 20.37 42.41 

7.00 

IS 

0.78 

0.00 

1.37 

2.78 

13.98 

1.51 

1.51 

1.18 

4.74 

188.36 188.36 

11.41 11.41 

41.35 41.35 

621.83 265.64 42.73 521.28 187.31 340.. 547.43 1564.71 

15.00 0.00 0.00 8.00 31.13 32.56 

28.40 0.00 0.00 3.50 36.77 81.22 

7.55 0.00 0.00 0.00 1.11 18.28 

72.1. 

128.41 

21.20 

51.15 0.00 0.00 11.80 70.11 138.07 0.00 218 .. 
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MEGtWAYA 

1. 

1. 

2. 

3. 

4. 

5. 

I. 

7. 

l 

8. 

10. NInII ..... 

12. RET I/IIgIIIan(IC8K 

13. KIIqu 

14. ChIIiIgIdI DIm 

15. IInpnMnanlSIIGII 

CnlSyIIIm' 

AmIIIhIII' 

3 

IX 

VII 

VI 

VI 

IX 

IX 

IX 

IX 

IX 

IX 

X 

X 

X 

X 

X 

17. ImpIMrnn 10 SlId 1ntgIIIDn' X 

ToIII 

1. VIII 

2. IX 

3. Irr. 10 H.P. bIIDw T.-. IX 

& 

1181-87 

MARCH 3, 2008 68 

8 7 • • 10 11 12 13 14 15 

4.78 0.00 0.00 0.00 000 0.00 0.00 0.00 

4.78 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

2008-10 18.38 4UI 54.38 17.78 31.82 3.55 72.1N 124.87 

35.02 1.38 3.88 0.00 7.47 8.21 8.\8 24.86 

.. ,0 105.78 2.!0 2.311 0.00 12.43 8.88 133.11 155.07 

2008-10 esa 5.88 8.. 0.00 1.44 2.25 2.14 5.13 

17.85 17.85 100.00 2.14 U2 0.00 4.08 

2.20 0.00 0.00 0.00 4.10 3.33 7.43 

2008-10 31.87 0.00 0.00 0.00 84.54 58.88 46.00 , • .23 

2008-10 40.42 0.00 0.00 0.00 13.84 28.70 28.22 88.58 

4.03 4.03 100.00 0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 0.00 0.00 0.00 

2008-10 13.83 0.00 0.00 0.00 4.10 1.34 12.89 11.33 

2008-10 8.78 0.00 0.00 0.00 2.92 12.84 33.53 48.08 

2001-10 47.71 0.00 0.00 0.00 0.00 2.46 41.58 44.1N 

2001-10 3.12 0.00 0.00 0.00 0.00 1.88 0.78 2.78 

18.21 18.28 100.00 0.00 3.82 3.12 

3.85 3.85 100.00 0.00 0.00 

18.88 18.88 100.00 4.33 4.33 

510.78 118.52 23.20 24.22 148.00 133.12 378.08 683.40 

0.00 0.00 0.00 0.00 0.00 0.00 

118.00 111.48 84,48 0.00 8.00 0.00 8.00 

0.00 0.00 0.00 B.l0 0.00 11.10 
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4. IX 

s. 
8. 

1. 

2. VlN 

3. IX 

4. IGNPSIIgHI IX 

s. IX 

8. IX 

7. 

l ChUI IX 

8. MlhlII$IIIgIr IX 

10. Mod. 01 GIng CnI IX 

1. 

1. 

2. 

3. 

1. 

2. 

3. 

TAMLNADU 

WRCP 
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• • • 10 11 12 13 14 15 

XIPlin 0.00 0.00 0.00 0.00 0.00 0.00 

X1P11n 23.33 4.87 2O.Q2 0.00 14.22 0.00 14.22 

2010.11 88.112 0.00 0.00 13.50 13.50 

208.86 118.16 55.33 0.00 26.32 . 0.00 13.5P 31.82 

2.40 2.40 100.00 0,00 0.00 0.00 0.00 

1.70 1.70 100.00 0.00 0.00 0.00 0.00 

2.38 2.38 100.00 0.00 0.00 0.00 0.00 

2OIJ8.10 864.00 311.00 40.66 116.47 23,80 0.00 140.27 

1.80 1.80 100.00 0.00 0.00 0.00 0.00 

248.00 32.63 13.28 1111.85 46.75 11.87 112.112 218. 
0.83 0.83 100.00 0.00 0.00 0.00 0.00 

8.18 8.18 ... 7 8.83 1.86 1.13 11.112 

27.20 27.20 100.00 37.. 10.80 0.00 46.87 

68.811 52.112 75.83 611.711 8.68 0.80 7.64 85.11 

1325.07 521.112 31.38 352.10 80.30 11.80 100.26 555.06 

0.00 0.00 0.00 0.00 0.00 0.00 

0,00 0.00 0.00 0.00 0.00 0.00 0.00 

2OIJ8.10 7.80 1.06 lU6 1.13 6.75 0.00 7 .• 

.. 10 5.33 3.16 511.28 0.75 1.36 0.14 3.04 

2OIJ8.10 9.32 2.46 28.81 1.13 8.10 0.00 9.23 

22.25 6.70 30.11 3.00 18.20 0.14 0.00 20.14 

366.46 36&.88 14.39 0.00 0.00 0.00 0.00 

505.00 472.06 93.48 54.06 45.00 26.55 33.97 161.58 

17.27 17.27 100.00 0.00 0.00 0.00 0.00 
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XI Plan 

Joint Military Exerel .. with China 

*64. SHRI NAVEEN JINDAL: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Indian and Chinese troops conducted 
1 joint military exercise in December, 2007 in China; 

• 10 11 12 13 14 15 

11.04 11.04 118.88 1127 0,00 0,00 1127 

150.13 0.00 0,00 30.311 32.10 IUD 22.47 103.86 

0.00 0.00 0.00 0.00 0.00 

270.00 162.00 60,00 35,00 25.02 0.00 

1.50 1.50 100.00 0,00 0.00 0.00 

0.00 

60.02 

0.00 

7229 58.14 80.43 38,00 15.22 22.65 14.54 88.32 

43.35 311.67 91.49 0.00 7.90 2.22 10,12 

0.00 0,00 0,00 0,00 0.00 

3.. 3.. 100.00 0.00 0.00 0.00 

0.00 

0.00 

35.00 27.00 n.14 1120 4.92 5.02 5.98 27,12 

39.75 10,00 25.18 0.00 0,58 0 .. 1.42 

14.58 0.00 0.00 0.00 2,40 3,35 a,98 9.73 

306.00 0.00 0,00 0.00 0.45 11.84 12.29 

185824 118923 82.12 175.12 133.13 81.90 82.78 483,72 

174,311 58.91 33.78 13.18 0.00 &.00 

82,08 17,80 21.89 0.00 0.00 0.00 

8.00 4.90 6120 0.00 0.00 0.00 

120 0.53 44.24 0.00 0.00 0.32 

2.18 0,12 5.70 0.13 0.00 0.32 

125 1.18 94,42 0.15 0.03 0.0& 

138.01 0,00 0.00 0.00 0,00 0.00 

19,18 

0,00 

0.00 

0,32 

0.45 

0,24 

0.00 

405,07 83,44 13.4& 0.03 6.70 0.00 20.111 

10403.11 4372.48 2773.13 1709.23 1884.22 2880.91 9047,48 

(b) if so, the details and benefits thereof: 

(c) whether such joint exercises with China will 
continue in future; 

(d) if so, the details thereof; and 

(e) the other countries with which such exercises are 
proposed to be conducted in the near future? 

THE MINISTER OF DEFENCE (SHRI A..K. ANTONY): 
(a) and (b) Yes, Sir. The first India-China Joint Military 
Exercise was conducted from 19-27 December, 2007 at 
Kunming in Yunnan Province of China. One infantry 
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company participated In the exercise and a total of 100 
troops attended the exercise. The theme of the exercise 
was Counter Terrorism. 

The exercise has given impetus to the ongoing 
Confidence Building Measures between the two countries 
and is a positive step towards increased Military to Military 
interaction. 

(c) and (d) The Next Joint Exercise between India 
and China is likely to be held In September-October, 
2008. The Joint Exercises will be hosted altematively by 
both countries. 

(e) The joint exercises with other friendly foreign 
countries are considered on case to case basis based 
on our need to engage them as directed by our National 
~rity guidelines. 

Encouragement to the youth to Join 
the Armed Force. 

-65. SHRI K.C. SINGH -BABA-: 
SHRI SANTOSH GANGWAR: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the number of cadets In National Defence 
Academy, Kharakwasla and Indian Military Academy, 
Dehradun has gone down during the last three years; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps being taken by the Govemment to 
encourage the youtha to join the Armed Forces? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) The number of cadets joining National Defence 
Academy (NDA), Khadakwasla, and Indian Military 
Academy (IMA), Dehradun during thelast three years has 
been fluctuating which cannot be attributed to any specific 
factor. The details are as follows: 

NDA 

IMA 

2005 

596 

422 

2006 

667 

479 

2007 

649 

387 

The Armed Forces are making a conscious effort to 
inspire tho youth to choose the services as a career 
option with wide ranging publicity through print and 
electronic media aimed at familiarising and relating the 
opportunities available with the aspirations of the youth. 
In addition to this, the National Cadet Corps with an 
authorized strength of thirteen lakh cadets is doing 
yeoman service in attracting the youth towards the Armed 
Forces by focusing on the high values of military traditions 
as part of Its training curriculum Besides, the 22 Sainik 

Schools, 5 Rashtriya Military Schools and the Rashtriya 
Indian Military College act as feeder institutions to the 
Armed Forces by preparing the boys academically, 
temperamentally and physially for entry into the National 
Defence Acadmy. Further, measures like introduction of a 
technical entry scheme after 10+2 in the Army and Navy. 
Increasing the quota of short service commission officers, 
selection of competent Junior Commlasioned and Non-
Commissioned officers to a commissioned rank and 
improvements in promotional avenues and service 
conditions are expected to provide thrust to the efforts to 
attract more talent towards the Armed Forces. 

Bird Flu 

-66. SHRIMATI JAYAPRADA: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of AGRICULTURE be pleased to 
&tate: 

(a) whether the outbreak of the bird flu disease has 
been reported In some States In the country recently; 

(b) if so, the details and the reasons thereof indicating 
the number of districts affected by it; 

(c) the losses suffered and compensation prOvided! 
proposed to be provided to the poultry farmers affected 
by this outbreak; and 

(d) the reasons for delay in detection of the outbreak 
alongwlth the action taken against those responsible for 
the lapse and the remedial action taken In this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) Yes, 
Sir. The recent outbreak of Avian Influenza (bird flu) was 
initially confirmed in some areas of Birbhum and Dakshin 
Dinajpur districts of West Bengal. Subsequently, some 
areas In 11 other districts of West Bengal, namely 
Murshldabad. Burdwan, South-24 Parganas, Nadia, 
Hooghly, Howrah, Coochbehar, Maida, Paschlm Medlnlpur, 
Bankura and Purulia were also found to be infected with 
the disease. The reason for occurrence of bird flu could 
be one of the following: 

(i) Bird to bird contact in border areas; 

(ii) smuggling of Infected birds; 

(iii) Scavenger, wild and migratory birds; 

It is not feasible to reach a definite conclusion on 
actual source of infection. 

(c) The poultry farmers affected due to culling of 
birds as part of control and containment operations against 
bird flu are to be given oomepensation at prescribed rates. 
As per Infonnation received from the Govemment of West 

" 
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Bengal, funds to the tune of Rs. 1000.17 lakh have so 
far been paid as compensation to the affected families 
up to 28th F.bruary 2008. Furth.r, Gov.mment of West 
Bengal has decided to grant an interim relief 0 Rs. 5001 
per family. A total of 3,22,109 hous.holds have 80 far 
been covered and paid an amount of R.. 16,10,54,500/ 
and proceu of distribution of interim r.lief to other affec:ted 
famill .. I. underway. A relief package for affected families 
i. aIao contemplat.d. 

(d) The report of unusual mortality In Blrbhum and 
Dak8hin Dinajpur districts of W.st Bengal was received 
from the State Govemm.nt In the evening of 11 th January, 
2008, though as per available Information unusual mortality 
had start.d taking place In the first week of January, 
2008. Th. Govemment of West Bengal was advised to 
carry out strict surveillance, report unusual mortality within 
24 hours of Its occurrence and draw samples on a regular 
basis a. pr.scrib.d in the 'Action Plan of Animal 
Husbandry for Preparednes., Control and Containment 
of Avian Influenza' circulated to all the Stat. Gov.mments 
in November, 2006. All oth.r Stat.. have al.o be.n 
advised for maintaining strict surveillance and to take all 
preparatory m.aeures 81 laid down In the ActIon Plan. 

{TflInslillion} 

Procurement of H.llco;2t.... for Armed Forcea 

-87. DR. LAXMINARAYAN PANDEY: 
SHRI RUPCHAND PAL: 

Will the Minister of DEFENCE be pleased to stat.: 

(a) wheth.r the Gov.mment hae decided to procure 
helicopters for the Army, Navy and Air Force; 

(b) if so, the details th.reof; and 

(c) the progress made in this regard and the names 
of the compani.s with which the deals have be.n 
proposed? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) Gov.rnment con.tantly review the security 
environment and accordingly decide to induct appropriate 
equipment including helicopters for adequate defence 
prepar.dn.... Pres.ntly, proposals for procurement of 
various types of helicopters, such as, Heavy Lift 
Helicopters, Medium Lift Helicopters, Advanc.d Light 
Helicopters and Reconnaissance & Obs.rvation 

Helicopters for the Armed Forc.. are being progressed 
In accordance with the Defence Procurement Procedure. 
Divulging names of the companies during the procurement 
proc888 will not be In the national Interest. 

{English} 

Shortage of Foodgnllna 

-68. SHRI N.N. KRISHNADAS: 
SHRI P. KARUNAKARAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBIC DISTRIBUTION be pleased to state: 

(a) the total quantum of various commodities allocated 
to the States for distribution und.r Public Distribution 
Syst.m (PDS), Targeted Public Distribution System (TPDS) 
and the Antyodaya Anna Yojna (MY) during hte last three 
y.ars, State-wise and Category-wise; 

(b) wheth.r the Gov.mm.nt has effect.d a cut In 
the allocation made to the Stat .. under PDSlTPDSlAAY 
and also reduced the quota for Above Poverty Line (APL) 
families; 

(c) If '0, the details th.reof and reasons therefor 
Indicating the crit.rion applied for effecting the cut; 

(d) whether this cut has led to a shortage of 
foodgrains in some States particularly in Kerala, Madhya 
Pradesh and Chhattlsgarh; 

(e) if so, whether such Stat .. have requested the 
Gov.mment for restoration andlor additional allocation to 
tide over this problem; and 

(f) If so, the details thereof and reaction of the 
Gov.mment th.reto? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR):(a) to (f) 
Commodity-wise details are as under:-

(I) FOODGRAINS: Statement I and II on the total 
quantum of foodgrains allocated to the States for 
distribution under Public Distribution System (PDS), 
Targ.ted Public Distribution Syst.m (TPDS) and the 
Antyodaya Anna Yolana (MY) during the last three years, 
State-wise, year-wise and category-wise are enclosed. 

Th. a11cx:ation of foodgralne under Targeted Public 
Distribution System (TOPS) is made for BPL, MY and 
APL famili.s to all the StateslUTs on the basis of 1993-
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94 poverty estlmat.s of the Planning Commission, 
projected on the population .. timat .. of Registrar General 
of India, as on 1.3.2000 or the number of families actually 
identified and ration card issued by each State/UTs, 
whichever is less. 

However, keeping in view of the declining stock 
position of wheat and ric. in the Central Pool, the 
allocation of wheat and rice under TPDS for the APL 
category has been rationalized with effect from June, 2006 
and AprIl, 2007 respectively, on the basis of offtake figures 
for the previous 3 years I .•. 2003-04 and 2005-06. WhOe 
there has been no change In the allocations of foodgrains 
for MY and BPL categorlel, which are made .. 35 kg 
per family per month, the allocations for APL category 
have been made depending upon the availability of stocks 
of foodgralns in the Central pool, details are given in 
statement-III enclosed. 

Several States, including the States of Kerala, 
Madhya Pradesh and Chhattisgam have requested for 
aclditional allocation of foodgralns for APL category. 

. Full quota of foodgrains .. 35 kgs per family per 
month for the accepted number of families as per 
entitlement of the States for the BPL and MY categories 
is being allocated to the States. As for the APL allocations, 
in view of the requests received as well as to keep 
prices of foodgrains in the open market under check, 
rising demand during the festivals etc., the Govemment 
has made adhoc allocations of wheat under APL category 
tor the months of September, 2006 to March, 2008 (except 
August 2007). 

Further, the allocation of APL rice for the North 
Eastern States and Sikklm have also been increased by 
1.5 times, subject to the entitlement keeping in view their 
special circumstances. 

(II) LEVY SUGAR: Statement-IV showing allocation 
of levy sugar State-wise and year-wise for 2004-2005 to 
2006-2007 sugar season (October-September) enclosed. 

The levy sugar is supplied under the Public 
Distribution System (PDS) to BPL (Below Poverty Line) 
families in all the StateslUTs except the North Eastem 
States, Hill States and Island Territories where levy sugar 
is supplied to BPL and APL families with effect from 
1.2.2001. Since the levy percentage has been reduced 
to 10% of the domestic production, the availability of 

sugar for levy allocation varies depending upon the levels 
of domestic production. Therefore, It has not been possible 
to supply levy sugar as per the levy quota to each State! 
UT, Keeping in view the tight availability of levy sugar 
during 2003-2004 and 2004-2006 sugar seasons and also 
the poor lifting of levy sugar by the State Govemment 
from the concerned sugar mills, adhoc reduction in 
monthly allocation of levy sugar In reepect of some of 
the States was made. Details are given in the 
statement-V. 

No redudion has been made in the monthly levy 
sugar quota of Kerala and Madhya Pradesh. In case of 
Chhattisgarh, no allocation of levy sugar during the period 
February, 2006 to May, 2006 was made to Chhattlsgarh. 
During the period June, 2006 to March, 2007 the 
allocation of levy sugar was made • 2480 tonn.. per 
month. This reduction In allocation of levy sugar was 
made keeping in view the poor lifting of levy sugar by 
the State Govemment from the concemed sugar mills. 
However, the allocation of levy sugar h.. been restored 
In full as per the quota fixed for Chhattlsgarh since March, 
2007 at the request of the State Government. 

(iii) PDS KEROSENE: Statement showing allocation 
of PDS Kerosene State-wise and year-wise for 2004-2005 
to 2006-2007 is enclosed as statement- VI. 

In accordance with the policy adopted by the 
Govemment of India In 2000, Kerosene (SKO) allocation 
for distribution under the Public Distribution System (PDS) 
was reduced every year beginning 2001-02 till 2003-04, 
taking Into account the number of LPG connections 
released in each State/Union Territory. While the initial 
allotment for 2004-05 was based on the criteria adopted 
hitherto, additional allocations were made during the year 
to meet urgent emergent demand. For the year 2005-06, 
allocations have been maintained at the level of 2004-
05, including additional allocations made during that year. 
Allocations for first three quarters for 2007-08 have been 
maintained at the level of 2006-07. On the basis of a 
detailed study on kerosene demand in the country and 
as well as to formulate a long-term pricing policy, 
conducted respectively through the National Council of 
Applied Economic Research (NCAER) and an Inter-
Ministerial Committee under the Chairmanship of Dr. C. 
Rangarajan, Chairman, Economic Advisory Council to the 
Prime Minister, the Govemment has decided to restrid 
the supply of subsidized kerosene to BPL families only. 
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A/It:JcMJon 01 RICE 01 lor 1M YMr 2004-05, 2006-07 & 2007-tJ8 untIsr TPDS 

SI.No. SlllllUTI 

1. 
2. 
3. 
4. 
5. 
8. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 
15. 
18. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
25. 
28. 

27. 
28. 
29. 
30. 
31. 
32. 
33. 

34. 
35 

BPl APt. MY TOTAl. BPL API. MY TOTAL BPl APt. MY TOTAl. 

1230.128 2113.088 478.248 3818.444 1088.129 2113.088 820247 3819.444 1052.088 2113.088 854.288 3819.444 
27.89 88.82 8.818 108.826 25.14 63.39 12.936 101.466 22.394 53.688 15.972 92.054 

850.434 475.14 150.088 1275.88 825.418 818.118 175.104 1418.838 478.7 •• 804 284.216 1480.52 
887.712 816.572 188 1972.284 1009.369 1089.384 189.012 2287.745 1373.29 10862 .388.757 2858247 
478.384 820.7 200.897 1298.081 445.108 884.84 254.82 1385.488 452.318 732.08 295.25 1479.878 
44.285 282.42 4.796 331.5 42.42 293.444 8.66 342.524 44.&44 298.858 6;66350.18 
6.808 n.m 4.112 66.888 6.54 812 5.739 93.419 5.15 79.888 8.108 91.228 

180.878 1058.948 33.42 1281.246 175.754 1058.948 51.m 1284.479 273.55 1058.948 141.01 1471.508 
o 0 0 0 46.697 202.846 0 249.545 89.125 29724 0 366.365 

HimIchII PIIdeIh 81.208 216.6 25.208 323.016 70.828 216.6 35.588 323.016 29.887 196.948 43.519 270.354 
JImmu IIICI KIIIIIir 1114.712 281.88 50.225 618.817 187.462 302.888 67.45 537.808 152.282 313.404 82.868 548.544 
JwIIhInd 483.016 128.318 113.12 724.452 448.992 143.718 1 •. 96 781.888 512.322 151.418 183.34 847.078 
KamMIka 780.248 1858.48 281.171 2707.899 719.224 1856.46 328.204 2701.908 840.118 1438.416 407.28 2485.814 
KII'IIa 
MDyI PrIdeIh 

MIfIIruNra 
MII1ipIK 

Me!;IaIaya 
MiZOIIm 
NIgIIInd 
Orilla 
fIu1ab 
RIjasIhan 
SiIdUm 
TIIIIiInadu 
Tripura 

lJnar PradeIh 
U\IaranchaI 
West Bengal 
AAN IIIIIndI 
Chandiglrtl 
DIN HMIi 
o.nan & DIu 
l.aIcDcIWIIp 
PondicIlIIry 

385.292 1381.04 165.66 1891.892 334.172 1361.04 207.088 1902.3 317.514 1361.04 248.331 1928.885 
196.834 380.304 60.937 640.175 245.9 633.846 80.&68 960.316 336.884 702.114 102.846 1142.37 
784.17 11149.858 261.897 2896.823 754.104 1849.858 338.358 2740.316 895.042 1648.158 398.588 2M3.466 
44.1l84 29.7 10.716 114.5 35.352 32.052 19.438 •. 114 45.084 33.228 21.18 88.472 
60.152 37.246 16.108 114.108 53.588 37.248 23.21l 114.108 53.508 37.248 23.352 114.108 
21.241 61.72 7.439 110.4 18.279 59.9 10.401 88.58 17.64 33.302 10.92 61.882 

31.72 44.04 10.112 85.172 28.794 57.885 13.038 98.717 25.884 52.428 18.048 84.37 
1436.088 795.584 280.804 2492.256 1281.901 804.452 434.785 2501.144 1166.978 883.256 530.716 2379.948 

o 0 0 0 33.288 284.846 0 327.938 64.392 441.972 9.55 515.914 
8.155 67.38 2.897 78.432 75.574 515.212 3.823 854.609 200.934 810.836 11.32 1023.19 

14.016 15.612 4.164 33.852 14.016 18.812 4.164 38.852 11.788 21.097 6.474 39.337 
1608.385 3667.96 434.011 5710.356 1397.697 3867.96 644.679 5710.356 12&9.232 3667.88 783.144 5710.356 
100.929 131.292 22.971 256.192 95.364 131.292 28.536 255.192 95.384 149.898 28.536 273.798 

1232.797 2179.62 442.846 3855.083 1763.068 2891.364 938.692 5593.124 1850.541 3247.02 1150.938 624U99 
113.52 111.912 22.478 247.908 107.229 192.88 32.794 332.983 99.114 211.968 41.832 353.64 

808.779 582.66 196.465 1587.924 114.67 2102.508 281.283 3158.441 923.938 2747.136 342.722 4013.796 
4.994 28.2 1.296 34.49 5.136 28.2 1.296 34.632 4.19 17.268 1.506 22.964 

3.18 11.746 0.888 15.816 3.18 19.012 0.888 23.08 2.284 22.144 . 0.888 25.816 
4.428 
0.948 
0.372 

28.238 

5.592 

8.376 
3.204 

12 

0.84 10.86 4.142 5.592 
0.188 9.492 0.856 8.378 
0.168 3.744 0.372 3.132 
6.874 47.112 22.862 12 

1.093 10.627 4.59 5.592 1.592 11 .114 
0.3 9.532 0.924 8.376 0,552 9.852 

0.188 3.872 0.295 3.265 0.161 3.721 
12.25 47.112 21.584 48 13.548 83.112 

TOTAl. 11,824.845 19.... 3.427.155 34,451.888 11,898.269 23,100.179 4".407 39,'" 12.501.194 24,474.266 6,261.& 43.237.212 
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SI.No. 91111ePJTs 

1. 

2. 

3. 

2 
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.,.".", " 
AlIocIIIion 01 WhMI for 1M y..,. 2OtN-2OO5, 2005-06 & 2006-07 undtIr TPDS 

(In '000 Tonnes) 

BPl. APt. MY TOTAl.. BPl. APt. MY TOTAl.. BPl. APt. MY TOTAl.. 

3 4 5 6 7 8 

o 153.672 o 153.672 o 153.672 

3.88 7.88 o 11.55 3.42 8.31 

o 410 o 410 o 337.1rl4 

9 10 11 12 

o 153.872 o 81.152 

o 8.78 3.13 8.48 

o 337.024 o 2&4.226 

13 14 

o 81.152 

o 11.68 

o 254.226 

4. BiIIIr 1331.472 1374.848 252 21158.42 1157.282 1222.158 283.521 2882.858 145.723 211.04 275.334 1132.0117 

5. ChhIIIiIgIItI 110.271 425.1 0 535.371 87.104 350.. 0 437.884 31.32 89.33 0 120.65 

8. Deli 110.885 714.0116 11.715 838.798 108.044 703.072 18.858 82S.m 103.82 366.72 18.858 486.286 

7. Goa 5.04 40.32 0 45.38 3.881 37.0116 0 4O.m 0.31 11.222 0 11.532 

8. GqI/II 525.689 1730.816 133.881 2389.988 442.309 1730.616 207.008 2378.933 287.08 387.456 188.838 824.374 

9. HIryw 257.04 1014.204 71.532 1342.778 195.819 811.366 •. 058 10113.231 152.118 202.3 1011.394 483.72 

10. tfirn.:hII PIIdIIh 53.808 1.32.3 18.808 204.816 45.82 132.3 28.. 204.816 18.944 122.452 33.287 172.883 

11. JII'nmu and KIItInir 58.296 165.84 15.851 238.987 52.873 144.824 21.288 218.888 52.7i5 189.316 21.149 243.26 

12..hIIdaId 318.0116 87.884 81.28 487.34 251.232 72.584 136.308 410.124 187.802 38.684 121.828 348.394 

13. KamaIakI 197.565 414.12 65.292 676.977 157.093 378.534 81.548 617.175 127.8118 155.808 84.07 367.874 

14. KIIIIa 121.756 447.9 0 568.858 111.388 447.8 0 568.218 •. 783 243,42 0 330.183 

15. MIcIIya PrIdeIh 1127.288 2155.088 345.317 3627.873 949,415 1801.524 453.573 3304.512 727.854 339.108 547.514 1814.274 

16.......... 1285.087 3051.024 412.47 4748.581 1180.314 3051.024 493.48 4704.188 1018.042 821.044 434.832 2071.718 

17...... 0 17.76 1.214 18.874 2.428 15.408 2.428 20264 3.488 8.1 0 11.588 

18....... 0 7.776 0 7.776 0 7.778 0 7.776 0 7.686 0 7.686 

18. MizOIIIII 0 12.12 0 12.12 0 12.12 0 12.12 0 10.36 0 10.36 

20. NIgIIand 7.809 78 2.439 88.248 7.023 44.515 3.225 54.783 6.218 24.576 3.92 34.714 

21. OI1lIa 0 360 0 360 0 351.112 0 351.112 0 155.734 0 155.734 

22.·PIqIb 1 •. 416 1473.24 30.12 •. 778 130.779 1178.582 32.419 1341.14 73.838 230.438 48.758 353.m2 

23. ~ 700.713 2696.376 248.775 3645.864 517.808 2188.&44 338.185 1M2.&47 434.372 526.854 374.384 1335.72 

24. SiIddm o 10.2 o 10.2 o 7.2 o 7.2 o 8.35 o 6.35 

,. 
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2 3 4 5 8 7 8 9 10 11 12 13 14 

25. Tambdu o 120 o 120 o 120 o 120 o 95.58 o 95.58 

26. TripIn o 47.94 o 47.94 o 47.94 o 47.94 o 26.98 o 26.98 

27. UIIIr PrIdeIh 2083.245 4314.84 726.492 7124.sn 1182.038 3803.098 600.994 5388.128 916.122 595.68 589.075 2080.878 

63.8 221.84 9.578 294.818 55.184 140.592 13.985 209.741 49.871 75.802 17.829 143.302 

29. Well 8engII 810.166 3508.52 195.11 4511.798 873.299 1986.872 281.308 2941.279 598.128 728.824 278.1162 1803.714 

30. AlN .. 2.438 8.18 0.504 11.1 2.292 8.18 0.504 10.958 0.85 4.802 0.294 5.948 

31. CtwdgIrh 5.588 63.788 0 89.338 5.588 58.504 0 82.072 0.228 9.182 0 9.39 

32. DIN HMII 1.116 1.548 0.338 3 1.05 1.548 0.435 3.033 0.358 1.058 0.18 1.598 

33. DamM & Diu 0.48 1.044 0.084 1.808 0.38 1.044 0.144 1.588 0.12 0.524 0.084 0.728 

34. lIkIhIdweep o 0.504 0 0.504 0 0.228 0 0.228 0 0.433 0 0.433 

35. PondIcNIry o 1.2 0 1.2 0 1.2 0 1.2 0 2 .. 05 0 2.05 

TOTAL 9.347.412 25,217. 2,832.858 37,247.758 7,301.893 21,253.153 3,G77.812 31,632.858 S~. 5.11.497 3,107.298 14,418.794 

Statemen, /11 

AUoc.titJn (int:/uding sdllt:Jc/MsliVilI WIocIlIitJns) 01 lies 
lind "",-I for APl CIIMgoIy during 1M JlMr 2007·08 

S.No. StatelUT 

2 

1. Andhra Pradaeh 

2. Arunac:hII PradeIh 

3. Alum 

4. BIhar 

6. Chhattiagarh 

6. Delhi 

7. Goa 

8. Gujarlt 

9. Haryana 

10. Himachal PI'IdIIh 

Rice 

3 

2113.07 

53.70 

310.20 

2.28 

30.61 

187.18 

11.00 

147.36 

0.24 

118.32 

(Thousand tons) 

Wheat 

4 

65.38 

8.36 

284.41 

25.96 

20.17 

389.23 

10.11 

126.02 

120.28 

143.30 

1 2 3 4 

11. Jammu and Kashmir 313.40 20111 

12. Jharkhand 16.68 35.57 

13. Kamataka 1279.08 93.67 

14. Kerala 307.01 224.99 

15. Madhya Pradeah 25.56 99.99 

18. Maharashtra 34.80 141.58 

17. Manlpur 28.18 9.75 

18. MeghaJaya 53.25 10.31 

19. Mizoram 48.86 9.62 

20. Nagaland 52.32 26.49 

21. Orissa 8&.17 137.21 

22. Punjab 0.00 83.49 

23. P.ajasthan 0.00 290.95 

24. Sllckim 23.04 4.51 
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1 2 3 4 1 2 3 4 

25. TamO Nadu 2711.44 94.07 31. ChandIgarh 0.00 0.31 

26. Tripura 114.08 25.25 32. DaN HavtII 4.30 0.55 

27. Uttar Prade8h 11.92 53.59 33. Daman & Diu 0.72 0.30 

28. Uttamc:hal 78.23 54.14 34. l.akhadweep 3.38 0.30 

29. West Bengal 92.40 755.54 35. Ponddleny 28.44 2.50 

30. A & N Islands 17.27 5.13 Toll! 8282.43 3534.13 

Statem.", IV 

SMlrJ.wiMlSMBon-wi611 (0r:IDbM' ID SBpr.ml:Jw) .1IocII1Ion of /tIvy aupr hom 2004-05 to 2(}()6-07 

SI.No. StatealUTa 2004-05 2006-06 2006-07 

1 2 3 4 5 

1. Andhra Pradeeh 120.81 117.48 124.3 

2. Arunachal Pradesh 10.24 10.27 10.61 

3. Alaam 223.95 224.14 224.2 

4. Bihar 213.17 7.48 77.54 

5. Chhattisgarh 55.37 26.84 .42.95 

6. Deihl 35.42 35.84 38.38 

7. Goa 1.58 1.69 1.59 

8. Gujarat 75.32 73.08 75.4 

9. Haryana 29.09 11.91 21.16 

10. Himachal Pradelh 54.51 55.88 66.01 

11. Jammu and Kuhmir 86.81 87.07 87.59 

12. Jharlchand 76.16 0.16 0.15 

13. Kamatalea 102.64 69 82.71 

14. KeraJa 52.92 60.48 49.35 

15. Madhya Pradesh 153.12 156.67 155.98 

16. Maharaahtra 161.53 106.55 148.7 

17. Manipur 20.92 21.9 21.91 
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2 3 4 5 

18. Meghelaya 21.08 20.96 20.96 

19. Mizorarn 8.35 8.38 8.37 

20. Nagaland 14.61 14.56 14.56 

21. Orisaa 103.n 107.38 108.5 

22. Punjab 19.28 6.66 15.67 

23. Raje8than 83.92 24 55.37 

24. Sikkim 4.74 3.95 4.34 

26. Tamil Nadu 131.7 98.09 125.39 

26. Tripura 32.68 32.72 32.93 

27. Uttar Pradesh 401.38 388.3 385.48 

28. Uttarakhand 70.81 73.03 72.S1 

29. We.t Bengal 171.43 176.Q1 178.45 

30. A & N Islands 4.74 4.74 4.62 

31. Chandlgarh 0.95 0.95 1.01 

32. Dadar and Nagar Havell 0.6 0.6 0.6 

33. Daman and Diu 0.12 0.14 0.53 

34. Lakahadweep 1.32 1.4 1.38 

35. Pondicherry 2.04 2.2 2.18 

Total 2546.88 2018.39 2229.66 

Further allocations and distribution to eligible BPL families in Districts and Panchayat Blocks through Fair Price Shops 
are done by reepectlve StateIUT Governments. 

......."t V 

SMlfl-wisB RtIducIitJn N1d PllnaVFuH RBSlonItion 01 Ltlvy SlIIJIIr AIIocIIIions Sint:tl AlopISt 2005 

(Oty. in M.T.) 

51. No. SIIII MonINy levy quota Recblad quota DilIIIIlCI WIth eIfecI Partially rastoracl' WIIh ailed from 
110m 1.2.2001 from Fully "stored 

2 3 4 5 6 7 B 

1. Andhra PI'Id88h 9690 6247.1 3442.9 Sept. 05 9690 Dec. 05 

2. BIhar 20516 0.0 20516.0 Aug. 05 7000 Sept. 06 

3. Chhatlllgarh 4512 4000.0 512.0 Aug. 05 2480 June 06 
0.0 4512.0 Feb. 06 4512 March 07 



n 

2 

4. Ha'Y1III 

5. Jharkhlnd 

6. Karnataka 

7. Maharashtra 

8. Punjab 

9. Rajuthan 

10. Tam" Nidu 

11. uaar Pradelh 

Name of StatealUTs 

Andaman and Nicobar Islands 

Andhra PradeIh 

Arunachal Pradtlh 

Bihar 

Ch8ndiga1h 

Chhatlllgarh 

Dadra and Nagar Havell 

Daman and DIu 

Delhi 

Goa 

PHALGUNA 13, 1. (SMI) 

3 4 5 8 

2485 1000.0 1485.0 Aug. 06 

8948 3000.0 3948.0 Aug. OS 
0.0 8948.0 Oetober 05 

8838 5000.0 3838.0 Aug. 05 

13917.5 6500.0 7417.5 Aug. OS 

1385 700.0 685.0 Aug. 05 

7342 2000.0 5342.0 Aug. 05 

10820 9000.0 1820.0 Aug. 05 

33013 24000.0 9013.0 Aug. OS 
27956.4 5056.8 May 06 

....... ntVl 

2006-07 2005-06 

2 3 

5818.61.," 5816 

517168+7800* 517158+8&6" 

9257 9257 

2S8007 258007+389" 

841430 847430 

13067 13067 

148938 146938· 

2782 2782 

2118 2118 

188484 16&114 

19212 19212 

78 

7 8 

2485 April 07 

0 No r&qUeII reaeiwId 
from Silte Govt. 

8636 June 07 

8000 Feb. 06 
10000 SepL08 

13917.5 April 0'1 

1385 June 07 

7342 June 07 

10820 .me 07 

33013 SepL05 

(Quantity in MTI) 

2004-06 

4 

5726+1024" 

506057+ 19883* 

9257+1167* 

251714+10293" 

631639+ 16569* 

13067 

143354+3584" 

2782 

2118 

168484 

19212+389* 
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2 3 4 

GuJ.,at 743759+3891' 743759+622' 74375~194' 

Haryana 145619 145619 142068+3586' 

Himachal Pradesh 50537 50537 50537 

Jammu and KashmIr 78044+369' 76044+3034' 75487+2858' 

Jhartchand 211175 211175 211175 

Kamatlka 461478+934' 481478+389" 461478 

Klf'lla 216308 216308 211033+10722' 

Laklhadweep 795 795 795 

Macltya PradeIh 488109+822' 488809+409' 478891+11918' 

Maharuhtra 127887~ 1278878+n82" 1253530+23346' 

Manlpur 19907 19907 19907 

Meghalaya 20401 20401 20401+289' 

Mlzcnm 8217 8217 6217 

Nagaland 13312+300' 13312 12712+700' 

OrIlla 3149n+1167" 3149n 307295+8480' 

Puduchlny 12257 12267+39' 12058+510' 

Punjab 237192 237192 232813+4379' 

Rajasthan 398913+2334' 398913 396500+2413' 

S1kklm 5582 5582 5283+571' 

Tamil Nidu 558929+9339' 558929+ 16342' 545297+26881' 

Trlpura 30832 30832 30093+739' 

Uttar Pradesh 1241772+6136' 1241772+2054' 1211485+61688' 

Uttarakhand 89849+4668' 89849+136' 85959+3890' 

West Bengal 752103+4048' 752103 748228+8155 

Total Allocalion 9183712+213990' 9163712+32052· 9013210+45109' 

• Additional 1IIIocatIon. 
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Procedure for &p,ctrum Allocation 

*69. SHRI BACHI SINGH RAWAT "BACHDA·: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to &tate: 

<a) whether Telecom Regulatory Authority of India 
(TRAI) has forwarded any report to the Union Govemment 
in regard to the recommendations made by the 
Department of Telecom In spectrum allocation; 

(b) if so, the details thereof and the response of the 
Union Govemment thereto; and 

(c) the details of the procedure adopted in dealing 
with request for spectrum allocation and the competent 
authority to deal with such requests? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) to 
(c) The Telecom Regulatory Authority of India (TRAI) In 
its report of 28.08.2007 on "Review of license terms and 
conditions and capping of number of access provlders-, 
had also included recommendations regarding spectrum 
allocation. The Authority has recommended among others, 
a revised subscriber based criteria to make more efficient 
use of spectrum taking into account technological features 
etc. Accordingly, the spectrum allocation criteria for public 
mobile telecom services have been revised. 

As per the relevant provisions of Unified Access 
Services license agreement, and eligibility criteria, the 
spectrum is allotted to the service providers, on first cum 
first served basis subject to availability of spectrum which 
is assessed from time to time. The Wireless Planning & 
Coordination (WPC) Wing of Department of 
Telecommunications, Ministry of Communications & IT, is 
the national nodal agency for RF spectrum management, 
which includes allotment of spectrum, as per guidelines 
approved by the Govemment. 

Poor Quality Wh.at under PDB 

*70. SHRI HANSRAJ G. AHIR: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleaaed to state: 

(a) whether complaints have been received from 
various States regarding supply of poor quality of imported 

wheat for dietributlon under Public Dlltribution System 
(PDS)fTargeted Public DistrIbution System (TPDS) and 
other .chem.. during 2007-2008; 

(b) If .0, the details thereof indicating the number 
and nature of complaints received 10 far, State-wise; 

(c) whether the stocks of foodgralnl kept In the 
godowns In various States were also found to be of 
substandard quality; 

(d) If so, the details thereof, State-wise; and 

(e) the remedial steps taken by the Government in 
this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
Yes, Sir. A complaint was received from the State 
Govemment of Maharashtra In April, 2007 about the 
quality of Imported wheat being distributed through the 
TPDS. It was Informed by the State Govemment that 
samples of imported wheat taken by the State 
Govemment In March, 2007 from Ration Shops in Mumbal 
were found unfit for human consumption on analYSis in 
State Government Laboratories In Vashi and Pune. 
However, Joint samples drawn by officers of FCI and State 
Govemments from Food Storage Depots at Mumbal were 
found fit for human consumption on analysis In State 
Govemment Health LabOratory, Pune. 

(c) and (d) No, Sir. The imported wheat samples 
drawn from FCl's depots in Andhra Pradesh, Madhya 
Pradesh, Rajasthan and Maharashtra Region during 
October, 2007 were found conforming to Prevention of 
Food Adulteration Act (PFA) Standards. 

(e) The following remedial measures have been taken 
by the Govemment to supply of good quality foodgrains 
including Imported wheat under the TPDS. 

(i) The quality of imported wheat is thoroughly 
checked at the entry port to ensure conformity 
with PFA Standards and Plant Quarantine 
Regulations. 

(II) Instructions have been issued to all the State 
Govemments/Union Territory Administrations that' , 
an nfficer not below the rank of Inspector should 
be deputed to check the quality of foodgrains 
before lifting from FCI godowns. FCI has been 
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lnetructed to eneunl that umptee ani drawn 
jointly wIIh S. Government offIc .. from FCI 
godown. before IN. of foodgralnL Sealed 
samples are required to be displayed at the Fair 
Price Shope for the benefit of coneUmenl. 

(IN) The State Govemment have been advised to 
eneure that quality of foodgralna is not diluted 
during storage and transportation or at Fair Price 
Shop level. 

rrIBlI6Istionj 

Import of Fooc:Igraina 

*71. DR. SATYANARAYAN JATIYA: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be plealed to state: 

(a) the detail. regarding quantity .nd price of 
fooc:lgraina, puIu8 and 011aaed8 Imported during the last 
two yeanI and In 2007-08 aIongwlth the namee of the 
countries and the payments made for the said 1rnp0rt8; 

(b) whether a further shortage of foodgralns, pulses 

and 011.... and coneequent ri.e In thefr price. Is 
expected during the year 20Q8.09; and 

(c) If 80, the details thereof and the remedial steps 
takenlproposed to be taken by the Government to ensure 
availability of the above Items and check their prices 
during the current year? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHIR SHARAD PAWAR): (a) The year-
wi.. dataIIs of quantity and price of foodgrains, pulaee 
and ollseeds imported during the last two years i.e. 2005-
06, 2006-07 and In 2007-08 a1ongw1th the names 01 the 
count..... and its value, 88 received from Directorate 
General of Commercial Intelligence and Statlstica, Kolkale, 
are enclosed as statement I, II & III respectively. 
Govemment Imported 53.97 lakh tons of wheat In 2006-
07 and 18.735 lakh tons in 2007-08 for the Central Pool. 

(b) and (c) It is too early to make an usesament of 
the situation for the whole year 2008-09. However, the 
Government is keeping a cloaa watch and will take 
necessary steps, 88 and when required 88 was done In 
2007-08 . 

.. t.ment I 

1nd8's Il1pJd 01 FoodgnIins by Counlritls 

(Apr'OS - Mat06) 

Articles deacription Countries Quantity (Tons) Value (Ra. Crorea) 

1 2 3 4 

Wheat Nepal 493.91 0.30 

Rice Saudi Arabia 12.47 0.01 

Syria 229.00 0.32 

USA 18.59 0.01 

Total Rice 260.06 0.34 

Pulses Canada 672887.79 673.43 

Myanmar 491029.86 913.30 

Pakialan IR 134949.96 226.48 

Australia 91627.84 141.88 
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1 2 3 4 

USA 52248.21 82.74 

Tanunia REP 48450.07 80.28 

Ctw1a PRP 38279.70 81.88 

Iran 37251.86 89.10 

France 32288.00 31.26 

Ukraine 311 •. 00 21U8 

Turkey 18283.88 51.16 

~ 15258.55 37.26 

Rua;a 14843.71 21.31 

Mozambique 5038.00 7.67 

Ethiopia 4627.00 7.09 

Malawi 1912.00 2.71 

Uzbeldttan 1411.00 3.70 

Kenya 978.00 1;82 

ThaIland .1.00 1.82 

Malaylia 681.00 0.97 

New Zealand 478.20 0.65 

Indonelia 268.27 0.66 

Singapore 272.00 0.27 

U Arab Ernta 92.17 0.22 

South Africa 25.00 0.03 

Saudi Arabia 1.50 0.00 

Unapecified 238.00 0.38 

Total Pulses 1688328.64 2477.13 

Other FG AUltraia 24464.00 25.79 

ArgentN 1241.00 2.18 
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1 2 3 4 

Bhutan 709.00 0.32 

Nepal 488.69 0.49 

USA 454.66 0.95 

Malaysia 24.00 0.08 

U Arab EMTS 6.76 0.01 

PaIcIItan IR 2.50 0.00 

ThaIMd 0.06 0.00 

Total other FG 27388.87 29.82 

011 Seedl Ghana 18914.00 23.08 

Togo 4982.00 5.10 

Somalia 3304.55 8.28 

AuIt ..... 2258.21 4.05 

Nepal 973.10 1.57 

BenIn 550.00 0.88 

Nigeria 445.00 0.48 

Taiwan 384.00 1.40 

COIla Rica 50.32 0.20 

Turkey 19.00 0.08 

Madaguoar 9.50 0.08 

Korea RP 1.15 0.00 

Hong Kong 0.82 0.00 

Slf9POI'8 0.18 0.00 

Morocco 0.14 0.01 

Nelhertand 0.03 0.00 

UnepecIIIed 500.20 2.08 

Total 011 SeedI 32392.00 47.03 
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Bfatan.", II 

IntiI.t:s 1"",,11 01 FoodgnIins by Counlritls 

April, 06 • March, 07 

Article deecrlption Countries Quantity (Tons) Value (Rs. Crores) 

2 3 4 

Wheat RUI8ia 2081392.97 2033.29 

Canada 1306751.21 1243.08 

Auetralia 1093582.28 1064.83 

Ukraine 333029.00 313.49 

France 265144.98 261.02 

Hungary 257771.65 239.67 

Romania 250196.00 233.34 

Bulgaria 237907.00 211.75 

Argentina 152220.00 145.98 

Czech Republic 70600.00 89.38 

Kazakhstan 29870.00 33.59 

USA 1000.00 0.99 

Nepal 485.59 0.39 

Total Wheat 8079950.86 5850.81 

Rice Saudi Arab 120.00 0.31 

United Arab Emta. 37.00 0.07 

Vtetnam Soc. Rep. 2.00 0.01 

Korea RP 1.39 0.01 

Italy 1.20 0.01 

Total Rice 161.59 0.41 

Puleea Canada 905325.16 1083.97 

Myarvnar 615622.42 1594.58 

Australia 194197.79 363.76 
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2 3 4 

USA 148350.12 185.84 

Ukraine 121525.87 134.26 

France 106965.00 122.06 

China PRP 59423.10 182.28 

Tanzania Rep. 33266.63 71.72 

RUII8ia 21864.03 24.89 

Germany 12180.00 13.33 

Malawi 10776.00 18.89 

Nepal 7778.48 23.69 

MozaonbIque 8207.00 10.38 

Ethiopia 8111.12 14.69 

Iran 4835.24 14.94 

Turkey 2969.78 10.95 

Kenya 2941.00 8.81 

Uzbekistan 2419.24 8.44 

Pakistan IR 2108.00 4.28 

Thailand 2057.00 6.92 

Indonesia 1540.89 5.01 

Moldova 1504.00 1.57 

Denmark 650.00 1.24 

Taiwan 498.00 0.65 

Malaysia 477.00 1.17 

South Africa 414.50 1.10 

New Zealand 362.00 0.50 

Singapore 133.00 0.14 
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2 3 4 

Italy 131.80 0.26 

Djiboutt 110.00 0.30 

M ......... r 108.00 0.42 

Peru n.oo 0.33 

Argentina 48.00 0.06 

BrazH 48.00 0.14 

New Caledonia 47.10 0.13 

Uganda 44.00 0.13 

Sri Lanka DSR 37.00 0.07 

Lebanon 1.15 0.00 

UK 1.00 0.00 

Unepeclfied 9.30 0.01 

Total Pulses 2270965.74 3891.91 

Other FG Australia 4880.00 6.85 

Argentina 1788." 3.08 

Nepat 868.46 0.88 

USA 20lUO 0.55 

SrI Lanka DSR 8.70 0.01 

United Arab Emta. 8.00 0.01 

UK 4.20 0.00 

Korea RP 1.00 0.00 

Thailand 0.61 0.03 

Malaysia . 0.30 0.00 

France 0.06 0.00 

Brazil 0.02 0.00 

Total Other FG 7518.70 11.41 



95 MARCH 3, 2008 

2 3 4 

Oil Seeds Ghana 46297.00 83.94 

Benin 4296.00 6.67 

Nigeria 2015.00 2.79 

Australia 13141.80 2.51 

Nepal 662.08 1.24 

Somalia 660.70 1.68 

Ruaaia 574.00 0.93 

Malawi 370.00 0.17 

Sudan 323.00 1.12 

Combodia 198.00 0.22 

UnHed Arab Emts. 191.03 0.26 

Togo 114.00 0.16 

Ethopia 95.00 0.33 

Iran 92.00 0.10 

Turkey 38.00 0.17 

Israel 32.50 0.33 

Egypt. A. Rep. 23.00 0.04 

Malayala 20.00 0.07 

USA 6.27 0.04 

Pakistan IR 3.50 0.01 

Thailand 1.92 0.68 

Costa Rtka 0.83 0.21 

China P. Rep. 0.42 0.00 

Germany 0.12 0.Q1 

France 0.03 0.00 

Korea 0.02 0.00 

Unspecified 58.65 0.29 
Total Oil Seeds 57415 104.47 
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Article delcription 

Wheat 

Total Wheat 

Rice 

Total Rice 

Pulses 

PHALGUNA 13, 1929 (s.rAaI) 

..,.,..,., '" 
''''~ IITJ'DfI 01 ~ by CounmtIs 

April, 07 - July, 07 

Countries 

2 

Nepal 

Palclatan IR 

Italy 

Thailand 

Australia 

Brazil 

Canada 

China PRP 

Ethiopia 

France 

Germany 

Indonesia 

Iran 

Kenya 

Malawi 

Mozambique 

Myanmar 

Nepal 

New Zealand 

Pakistan IR 

Russia 

Singapore 

Somalia 

Quantity (Tone) 

3 

56.39 

61094.19 

51148.67 

6.00 

21.50 

27.60 

59768.18 

693.00 

480380.34 

4387.00 

1829.00 

71483.00 

119.00 

12.00 

501.00 

5572.00 

2&15.00 

1747.00 

285517.72 

219.00 

182.00 

225.00 

11n8.79 

84.00 

130.00 

Value (RI. Crores) 

4 

0.06 

60.48 

60.54 

0.06 

0.04 

0.10 

114.43 

1.90 

714.07 

15.08 

3.87 

101.74 

0.26 

0.04 

0.88 

16.76 

4.45 

3.41 

733.19 

0.75 

0.23 

0.41 

16.64 

0.14 

0.29 



88 MARCH 3,. 20DI to Qr lit. 100 

1 2 3 4 

T...,. Rep 4880.13 12.78 

ThaIland 250.00 0.84 

Turkey 881.00 2.80 

USA 8'7eo1.57 100.93 

UIcrIifne 14297 .... 18.18 

Unapec:IIIecI 1-24.00 0.27 

Uruguay 24.34 0.04 

UzbeIciat8n 369.&0 1.22 

Total Pullel 894811.40 1888.20 

Other FG ArgenIIna 318.00 G.64 

AuMnIIia 781.00 2.12 

Nepal 141.00 0.28 

ThdMd 0.23 0.01 

UK 15.50 0.02 

USA 81.70 0.15 _ .. _. __ .. " 

TOWI Other FG 1304.44 3.13 

011 SHda CambodIa 225.00 0.88 

China PRP 19.50 0.07 

Costa Rica 270.00 0.53 

Ghana 4010.00 9.36 

Iran 40.00 0.06 

Italy 1.25 0.01 

Mall 492.00 0.90 

Nigeria 305.00 0.53 

Somalia 4217.76 11.65 

Tanzania REP 0.43 0.02 

Thailand 240.00 0.41 

Usa 0.08 0.00 

Ukraine 4247.00 6.91 

Total oil seeds 14088.00 24.21 
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Conaumer Fora 

*72. SHRI V.K. THUMMAR: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Win the Mlnistar of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the number and details of con ... mer courts 
functioning In the country as on date, Stat.wtae; 

(b) whether the Govemment has reviewed the working 
of these courts; 

(c) if so, the details and the outcome thereof 
Indicating the number of cues filed and pending In the 
said courts during each of the last three years and 
thereafter till date; 

(d) the action taken by the Govemment for early 
disposal of the pending C888S; and 

(e) the success achieved by the Govemment in this 
regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) At present, 
one National Commlalon, 34 State Commluions and 
612 District Fora have been established In the country. A 
statement I showing Stat.wlse details of District Fora is 
enclosed. 

(b) and (c) The working of the Consumer Fora is 
reviewed by National Consumer Disputes Redressal 
Commission (National CommiSSion). Information regarding 
cases filed & diapoeed during each of the last three years 
and cases filed since inception, disposed & pending till 
date, as made available by National Commission and 
StatealUTs is enclosed as Statement-II. 

(d) and (e) In order to facilitate the functIoring of the 
Consumer Fora, the important measures taken by the 
Govemment include extending of financial assistance to 
the extent of Rs. 61.80 crore during 1995-99 and Rs. 
10.20 crore during 2004-05 to States to supplement their 
efforts in strengthening the infrastructure of the Consumer 
Fora. Additional financial assistance is being extended to 
States under the Scheme of "Integrated project on 
Consumer Protection" since 2006-07 to meet the gap in 
infrastructure. A sum of As. 60.62 crore has been released 
to 19 States so far under this scheme. Similarly, this 
Departmant has also undertaken a project for 
"Computerization and Computer Networking of Consumer 
Fora in the country" through the National tnformatics 
Centre under which all the Conaumer Fora would be 
fully computerized and connected through network for 

exc~ of information among the Consumer Fora and 
consumers. Thle would enable the Conaumer Fora to 
access information fater leading to quicker dispo&al. ". 
a result of all theee meuures the overall disposal rate 
of the Consumer Fora In the country now stands at 
88.27%, out of 29.65 lakh cues filed so far. 

"""'.nt I 

Inl'rN1n./ion R.,.1ding Eslllblishmtlnl of S/1/I1t!J 
CommIssIons ,. DisI1icI FOI'lI 

(Update on 25.2.2008) 

SI.No. Stat. No. of State No. 01 
Commi8si0na District Foil 
established established 

2 3 4 

1. Andhra Pradesh 29 

2. A & N Islands 

3. Arunachal Pradesh 1 16 

4. Assam 23 

5. Bihar 38 

6. Chandlgarh 2 

7. Chhattlsgarh 1 16 

8. Daman & Diu and 1 2 
Dadra & Nagar H8Y811 

9. Delhi 1 10 

10. Goa 2 

11. GuJarat 26 

12. Haryana 19 

13. Himachal Pradesh 12 

14. Jammu and Kashmir 1 2 

15. Jharkhand 22 

16. Kamataka 30 

17. Kerala 14 

18. Lakshadweep 

19. Madhya Pradesh 45 

20. Maharuhtra 1 39 

21. Manipur 1 9 
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2 3 4 2 3 4 _ .. _-_.-.--._. 

22. Meghalaya 1 7 29. Sikkim 4 

23. Mlzoram 8 30. Tamil Nadu 1 30 

24. Nagaland 1 11 31. Trlpura 1 4 

26. Orissa 31 32. Uttar Pradesh 1 74 

26. Pondicherry 1 33. Uttaranchal 13 

27. ·Punjab 1 17 34. West Bengal 21 

28. RajaSthan 1 33 TOTAL 34 612 

8mtent."t II 

YMr-wIscP Filing .. DI8po$8I in NIlIionIII Commission .. StIlts CotntnIs6ions 

2005 2006 2007 

Filed Disposed Filed Disposed Filed Disposed 

2 3 4 6 6 7 

Slllt. 

National Commiaaion 3878 4767 5222 4269 4866 4662 

Andhra Pradesh 2176 995 1281 281 1933 581 

Andarnan and Nlcobar Islands N.A. N.A. N.A. N.A. N.A. N.A. 

Arunachal Pradesh 4 a 4 7 7 5 

Auam 248 20 302 1 47 24 

Bihar 936 586 666 483 823 535 

Chandigarh 181 112 976 821 1228 1090 

Chhattisgarh 539 874 885 896 728 710 

D&N HavelVDaman & Diu 2 3 1 10 8 

Delhi 1294 2063 1589 2928 1641 2476 

Goa 71 128 131 113 86 70 

Gujarat 21n 2265 2294 1888 1314 912 

Haryana 2729 769 3026 1395 3570 1792 
Himachal Pradesh 1195 851 1664 2040 2180 1935 

Jammu and Kashmir 202 43 162 34 169 81 
Jharkhand 525 657 442 447 703 149 
Karnataka 2276 2823 3451 2516 2685 3294 
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1 2 3 4 5 6 7 

KeraJa 930 697 978 675' 316 236 

Lakahac:tweep 0 3 N.A. N.A. N.A. N.A. 

Madhya Pradesh 2433 2534 2970 2780 1522 1165 

Maharaehtra 2880 1383 3183 2063 3470 2618 

Manlpur N.A. N.A. N.A. N.A. N.A. N.A. 

Meghalaya N.A. N.A. N.A. N.A. N.A. N.A. 

Mlzoram 11 28 8 19 22 21 

Naglland N.A. N.A. N.A. N.A. N.A. N.A. 

Ori ... 1119 682 1194 1096 949 1026 

Pondicherry 85 69 45 48 26 5 

Punjab 1719 1375 1661 1187 1814 1406 

Rajasthan 2315 3709 2817 4804 3204 5213 

Sikkim 0 1 N.A. N.A. 2 

Tamilnadu 3563 934 2878 59 27n 91 

Tripura 98 255 79 102 85 82 

Uttar Pradesh 2572 1861 3363 1707 1444 1028 

Utt&ranchal 292 61 241 17 453 23 

West Bengal 773 985 659 1196 409 639 

N.A.~ot available. 

y .. ,.. .... FIlIng & D/8po6II/ In DIIIh'IcI Fonnn6 

2005 2008 2007 

States Filed Dispoaed Filed Disposed Filed Disposed 

1 2 3 4 5 6 7 

Andhra Pradesh 7489 3414 4117 1528 6749 3345 

A & N Islands N.A. N.A. N.A. N.A. N.A. N.A. 

Arunachal Pradesh 7 16 11 9 8 7 
" 

Assam 647 255 620 151 N.A. N.A. 

Bihar 3636 3029 1624 2338 3154 2389 
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2 3 4 5 6 7 

Chandlgat'h 1393 1042 1850 1509 1882 1881 

Chhattiagarh 738 824 2187 2084 1606 2797 

D & N HaveJiIOaman & Diu 13 12 9 4 13 14 

Delhi 11312 11833 5082 4786 l1no 10628 

Goa 216 120 206 358 100 124 

Gujarat 7390 6257 16898 16116 5733 6733 

Haryana 10149 10023 10619 11871 12299 13139 

Himachal Pradeeh 1868 1913 2096 1880 2064 2332 

Jammu and Kaahmlr N.A. N.A. N.A. N.A. N.A. N.A. 

Jharkhand 2066 1905 2211 2257 938 782 

Kamalalea 6634 8271 8398 8535 9540 8096 

Kerala 5266 4856 4444 3113 2105 730 

Lakshadweep 3 4 N.A. N.A. N.A. N.A. 

Madhya Pradesh 8006 8007 10850 9597 5712 4515 

Maharashtra 10519 12888 10942 14614 8123 9234 

Manipur N.A. N.A. N.A. N.A. N.A. N.A. 

Meghalaya N.A. N.A. N.A. N.A. N.A. N.A. 

Mizoram 40 58 28 28 N.A. N.A. 

Nagaland N.A. N.A. N.A. N.A. N.A. N.A. 

Orissa 3471 3526 2844 3083 4057 3582 

Pondicherry 94 83 88 88 89 108 

Punjab 8001 8735 6302 4883 7089 7031 

Rajasthan 12399 13369 14064 13853 14247 12208 

Slkklm 11 6 N.A. N.A. 21 16 

Tamilnadu 3961 3994 3194 2742 7529 357 

Tripura 16 15 N.A. N.A. N.A. N.A. 

Uttar Pradesh 19047 19108 17568 14512 11862 14446 

Uttaranchal 1084 1272 1413 898 1220 1636 

West Bengal 3331 3009 3518 3165 2735 2466 

N.A.-Not available. 
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c.. ~ oIIPtInding In thtI N.1ioMI CommissIon MId SM. Ct:ImmisIIt:JM 

SI.No. Name of State Cues Cues C .... %of Aa on 
flied since dIIpoeecI Pending Dilpoeal 
inception of since 

Inception 

2 3 4 5 8 7 

NATIONAL COMMISSION 51725 42220 9505 81.82 31,01.2008 

1. Andhra Pradesh 21873 18849 2824 88.97 31.12.2007 

2. Andaman and Nleobar 'slands 81 n 4 95.08 30.11.2007 

3. Arunachal Prade8h 48 34 12 73.91 31.12.2007 

4. A88am 2127 1122 1025 52.75 31.12.2007 

5. Bihar 12374 8481 3893 68.54 31.01.2008 

6. Chandigarh 7283 6983 280 98.14 31.01.2008 

7. Chhattisgarh 4110 3877 433 89.48 31.12.2007 

B. Daman & Diu and D&N Haveli 26 24 2 92.31 31.01.2008 

9. Deihl 27188 28140 1048 88.15 31.01.2008 

10. Goa 1948 1720 226 88.39 31.01.2008 

11. Gujarat 27535 22800 4735 B2.80 31.12.2007 

12. Haryana 34217 19258 14981 66.28 31.12.2007 

13. Himachal Pradesh 14843 13931 912 93.85 31.12.2007 

14. Jammu and Kuhmir 5410 4803 807 85.08 31.01.2008 

15. Jharkhand 3385 2595 790 76.88 31.01.2008 

16. Karnataka 24430 24048 3B2 98.44 31.01.2008 

17. Kerata 21301 17316 3985 81.29 31.01.2008 

18. Lakshadweep 14 13 92.88 31.01.2008 

19. Madhya Pradesh 28014 25284 2730 90.25 30.11.2007 

20. Maharashtra 39858 23252 18804 58.34 31.10.2007 

21. Manipur n 83 14 81.82 30.09.2007 

22. Meghalaya 200 141 59 70.50 30.09.2007 

23. Mlzoram 132 118 14 89.39 31.12.2007 

24. Nagaland 94 64 30 68.09 31.12.2008 
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1 2 3 4 5 e 7 

25. Orissa 16700 9839 6861 58.92 30.11.2007 

26. Puducherry 836 781 55 93.42 31.01.2008 

27. Punjab 19739 14303 5436 72.46 31.01.2008 

28. Rajasthan 37403 31926 5477 85.36 31.01.2008 

29. Sikklm 31 29 2 93.55 31.01.2008 

30. Tamil Nadu 19413 16965 2448 87.39 31.01.2008 

31. Tripura 1059 997 62 84.15 31.01.2008 

32. Uttar Pradesh 51604 18257 33347 36.38 31.12.2007 

33. Uttarakhand 3154 2333 821 73.97 31.01.2008 

34. West Bengal 12100 11324 776 94.00 31.12.2007 

c... 61tKMi18postJd o~ in Oisl1ic/ FOIII 

SI.No. Name of State Cases Cases Cases %of As on 
filed since disposed Pending Disposal 
inception of since 

Inception 

1 2 3 4 5 6 7 

1. Andhra Pradesh 166737 161565 5172 96.90 31.12.2007 

2. Andaman and Nlcobar Islands 503 446 55 89.06 30.11.2007 

3. ANnachal Pradesh 279 245 34 87.81 31.12.2007 

4. Assam 11857 10673 1184 90.00 31.12.2007 

5. Bihar 70402 59997 10405 85.22 30.11.2007 

6. Chandlgarh 32920 31857 1063 96.77 31.01.2008 

7. Chhattisgarh 25878 23081 2797 89.19 31.12.2007 

8. Daman & Diu and D&N Haveli 123 103 20 83.74 31.01.2008 

9. Delhi 183956 172252 11704 93.64 31.12.2007 

10. Goa 5487 4741 746 86.40 31.01.2008 

11. Gujarat 129974 109585 20409 84.30 31.12.2007 

12. Harvana 165155 148813 16342 90.11 30.11.2007 
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1 2 3 4 5 6 7 

13. Himachal Pradesh 45971 42977 2814 93.85 31.12.2007 

14. Jammu and Kashmir 19239 16749 2490 87.06 30.06.2006 

15. Jharktland 27829 26115 2714 90.26 31.01.2008 

16. Kamataka 10n04 103208 4496 95.83 31.01.2008 

17. Karala 153108 143684 9424 93.84 31.01.2008 

18. Lakshadweep 53 53 0 100.00 31.01.2008 

19. Madhya Pradesh 119970 111418 8552 92.87 30.11.2007 

20. Maharashtra 187693 174188 13505 92.80 31.10.2007 

21. Manipur 968 962 6 99.38 30.09.2007 

22. Meghalaya 541 484 57 84.96 30.09.2007 

23. Mizoram 2387 1968 419 82.00 30.09.2007 

24. Nagaland 246 205 41 83.33 30.06.2006 

25. Orissa 71126 66726 4400 93.81 30.11.2007 

26. Puducherry 2446 2400 46 98.12 31.01.2008 

27. Punjab 107292 102091 5201 95.15 31.01.2008 

28. Rajasthan 213850 200146 13504 93.68 31.12.2007 

29. Sikklm 209 196 13 93.78 31.01.2008 

30. Tamil Nadu 85402 78253 7149 91.63 31.01.2008 

31. Trtpura 1918 1713 205 89.31 31.12.2007 

32. Uttar Pradesh 439313 363226 76087 82.68 31.12.2007 

33. Uttarakhand 29035 27345 1690 94.18 31.01.2008 

34. West Bangal 65347 60977 4370 93.00 31.12.2007 

Implementation of Poultry and Other (b) whether Voluntary OrganisatiOns and Institutions 

Central Scheme. are also proposed to be Involved In the said scheme; 
and 

*73. SHRI BAPU HARI CHAURE: Will the Minister (c) if so, the details thereof? 
of AGRICULTURE be pleased to state: 

THE MINISTER OF AGRICULTURE AND MINISTER. 
(a) the details of funds aUocated and spent alongwith OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

the details of physical targets set and achieved in respect DISTRIBUTION (SHRI SHARAD PAWAR): (a) The details 

of central sector schemes for rearing of goats, poultry regarding funds allocation and expenditure on Central 

and piggery in the Tenth Plan Period; 
sector schemes for rearing of goats and poultry in the 
10th Plan period are as follows: 
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S.No. Name of the Scheme 

1. Central Sheep Breeding Farm 

2. Central Poultry Development Organizatione 

3. Dairy Poultry Venture Capital Fund 

Funds Allocated 

2,349.75 

6,076.00 

2,800.00· 

(Amount In As. lakhs) 

Funds spent 

2,166.47 

4,574.00 

342.14" 

*The allocation Is for the entire scheme but the funds 8p8nt II for poultry unIta IIIIIshId under the scheme. 

The physical targets and achievements under these schemes are as below: 

S.No Attributes 

1. Central Sheep Braecllng Farm 

Distribution of Rams 

Distribution of Bucks 

Training in mechanical shearing 

Training in Sheep hU8bandry 

2. Central Pounry Dewlnpment Ot'ganlatlonl 

Production of chicks (In 000) 

Supply of parent stock chicks (In 000) 

Supply of commercial chicks (In 000) 

Production of Ducklings (In 000) 

Analysis of feed samples (No.) 

Training of fanners 

Layer Te ... 

Broiler Tests 

3. Dairy pounry Venture capn.a Fund 

Establishment of poultry units 

"There was no scheme for reartng of pigs during the said period. 

(b) and (c) The Voluntary organizations and 
institution. are eligible for ~ lA'1der Dairy Poultry 
Venture c.pital Fund scheme aIongwith other eligible 
beneticiariaa. 

/EngIiiIIIJ 

"74. SHRI CHANDRA BHUSHAN SINGH: Wit the 
Minister of AGRICULTURE be pleased to state: 

Target Achievement 

5,100 4,490 

120 142 

350 525 

1,100 1,477 

500 1,230.94 

350 458.79 

4,000 4,188.44 

500 488.46 

10,000 24,376 

5,000 7,971 

5 8 

10 9 

84 

<a) whether the Swaminathan Committee has 
recommended certain formulae for fixing the procurement 
prices of commodities produced by the farmers; 

(b) " 80, the details thereof; 

(c) whether the procurement prices of agricultural 
produces for the year 2008 have been fixed on the basis 
of the, laid formJfae; lind 

(d) " so, the details thereof and " not, the reasons 
therefor? 
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THE MINISTER OF AGRICULTURE AND MINI&TER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION CSHRI SHARAD PAWAR): Ca) to Cd) 
National Commission on farmers CSwamlnathan 
Commission) had not recommended nay formulae for 
fixing· the procurement prices. However, the Commission 
has recommended that Minimum Support Prices (MSpsr 
should be at least 50 per cent more than the weighted 
average cost of production. This recommendation has not 
been accepted by the Government since MSP is 
recommended by the Commission for Agricultural Costs 
and Prices (CACP) who, inltJr IIlill, takes into account 
various factors, which include the cost of production of 
respective crops also before arriving at their 
recommendations. 

It needs to be recognized that there cannot be any 
mechanical linkage between cost of production and MSP 
since cost per quintal varies from year to year depending 
on the yield level. Further, the MSP fixed for the selected 
crops is uniform for all the States and the designated 
agencies Intervene in the market when the market prices 
tend to rule below the fixed MSP. Also, In situations when 
purchases by the designated agencies at given MSP ara 
not adequate to meet the PDS requirement, higher price 
is offered through granting a bonus over and above the 
MSP. 

The MSPs of crops for 2007-08 Kharif and Rebl' 
seasons have already been announced by the 
Government and they are not based on the 
recommendations of the Swamlnathan Commission. 

{TntlnsllltionJ 

Subsidy on Foodgl'8lna 

*75. SHRI SUBHASH MAHARIA: Will the Mlnleter of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

~ 

SI.No. Name of Slates TPDS OWS TctaI TPDS 

2 3 4 5 6 

1. Andhra Pradesh 2819.95 321.23 3141.18 3166.n 

2. AnIIachal Pradesh 83.87 4.41 88.28 73.n 

(a) the amount of subsidy being provided pra .. ntIy 
on the foodgralna In the country; 

(b) the percentage of Its Incraase during the IMt 
three years; and 

cc) the quantity of sub81d1aec1 foodgralna _oed from 
the cantral pool during the above period, Stat.wI8e? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION CSHRI SHARAD PAWAR): Ca) The amount 
of food saldy provided during the financial year 2007-
08 (Budget Eattmatea) Is As. 25424.89 crora. 

(b) The amount of food subsidy released during the 
last three years and Budget Eatlmatea of cunent year 
alongwlth its percentage Increase Is as undIr:-

(As. In crore) 

YHl' Food sub8idy % Incra ... over 
.... year 

2004-0& 26748.46 

2005-06 23071.00 (-)10.38 

2008-07 23827.59 3.28 

2007-08 (BE) 25424.89 8.70 

(c) The quantity of subsidised rice and wheat 
lifted from the Central Pool during the years 2004-06 to 
2008-07, State-wise are encloHd .. statement I and II. 

(Quanllty In '000 ton"") 

~ 2006-07 

OWS Total TPDS OWS ToI8I 

7 8 9 10 11 

3211.44 3486.21 3153.48 373.83 3527.31 

3.87 nM 66.24 2.22 57.46 

.. ,. 
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2 

3. Assam 

4. Bitlar 

5. Chhattilgarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryan8 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. JhartUIand 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Orla8a 

22. Punjab 

23. Rajasthan 

24. Sikkim 

25. Tamil Nadu 

26. Tripura 

V. Uttar Pradesh 

28. Uttaranc:haI 

29. West Bengal 

30. A & N Islands 

31. Chandigarh 

3 

881.03 

267.53 

653.56 

140.n 

5.04 

231.05 

0.00 

156.52 

361.35 

256.71 

1760.63 

619.43 

260.01 

884.85 

39.25 

90.13 

86.97 

72.21 

1360.71 

1.30 

0.35 

31.84 

2660.57 

164.94 

1670.14 

153.65 

744.07 

2.02 

0.36 

4 

90.59 

119.78 

0.5 

9.71 

o 
28.74 

8.3 

18.89 

1.02 

62.57 

130.92 

48.51 

49.36 

161.71 

8.96 

12.76 

3.56 

8.38 

158.24 

o 
1.07 

2.13 

130.1 

11.25 

214.19 

15.15 

2n.51 

0.00 

0.00 
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5 

971.62 

387.31 

654.06 

150.48 

5.04 

259.79 

8.30 

175.41 

362.37 

319.28 

1891.55 

667.94 

309.37 

1046.56 

48.21 

102.89 

90.53 

80.59 

1518.95 

1.30 

1.42 

33.97 

2790.67 

176.19 

1884.33 

168.80 

1021.58 

2.02 

0.36 

6 

940.91 

310.85 

685.76 

103.38 

8.52 

235.96 

33.18 

169.46 

422.56 

323.96 

1755.09 

584.21 

324.73 

947.63 

44.64 

93.06 

76.00 

83.65 

1249.32 

2.46 

20.69 

37.76 

3635.05 

158.32 

2422.33 

150.23 

955.47 

13.82 

0.00 

7 

86.42 

164.13 

1.31 

9.36 

0.11 

30.64 

18.21 

15.46 

8.n 

87.24 

132.59 

32.03 

52.25 

In.V 

7.92 

11.03 

3.74 

5.02 

170.80 

4.90 

31.93 

2.60 

127.08 

14.72 

191.21 

15.13 

193.57 

0.68 

0.00 

8 

10V.33 

474.98 

687.07 

112.74 

8.63 

266.60 

49.39 

184.92 

431.33 

411.20 

1887.68 

818.24 

376.98 

1124.90 

52.58 

104.09 

79.74 

88.87 

1420.12 

7.38 

52.62 

40.36 

3762.13 

173.04 

2613.54 

165.36 

1149.04 

14.50 

0.00 

9 

1261.87 

529.53 

811.51 

146.68 

21.44 

394.04 

81.83 

192.33 

430.48 

455.18 

1786.55 

744.13 

441.92 

1124.79 

70.13 

108.39 

60.06 

113.49 

1115.98 

31.96 

110.46 

38.81 

3349.23 

203.87 

3001.90 

158.15 

1107.72 

12.43 

0.28 

10 

50 •• 

120.44 

34.n 
8.24 

0.85 

32.99 

9.39 

18.37 

13.41 

n.65 

136.69 

31.28 

40.17 

181.15 

3.7 

12.61 

5.08 

20.56 

153.74 

13.34 

33.82 

0.71 

118.83 

7.69 

178.,31 

14.36 

170.23 

O.V 

0.00 

11 

1312.58 

649.97 

848.21 

154.83 

22.29 

427.03 

71.02 

210.70 

443.89 

527.83 

1923.24 

m.39 

482.09 

1305.94 

73.83 

121.00 

65.14 

134.05 

1269.72 

45.30 

144.28 

39.52 

3488.06 

211.56 

3180.21 

170.51 

12n.95 

12.70 

0.28 
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2 

32. D • N HMIi 

33. 0ImIn • Diu 

35. PondIcherry 

3 

0.00 

0.00 

0.00 

3.89 

4 

0,00 

0.00 

0.00 

0.00 

PHALGUNA 13. 1828 (SMI) 

5 

0.00 

0.00 

0.00 

3.89 

6 

2.53 

0.62 

3.75 

24.83 

7 

1.14 

0.09 . 

0.00 

1.17 

8 9 

3.67 4.08 

0.71 0.88 

3.75 3.18 

25.80 17.13 

10 

0.12 

0.1 

0.00 

us 

11 

4.20 

1.06 

3.18 

18.38 

16484.67 1_.54 18364.21 18061.06 1829.83 208lI0.89 21118.89 1881.81 22978.80 

TPDS • Targeted Public DlatrlbUlion System conaIstIng of APL, BPL and MY. 

122 

OWS • Other W ..... ~ con8IatIng of MId-Day MellI, Wheat baNd NutrIton progtamrne8, NutrItIonal Programme for adoIucent 
girls, W ...... IndtutIonsIHoIII and Emergency Feeding Programe. 

(Scheme lice SGRY In which foodg .. 1ns are lifted at economic COlt are not Included). 

sr.,.",.", " 
OIshlJullon of subsidisIKI whBIIl hom CBntrsl Pool hom 2fJ()I·05 to 200tJ.07 

(Quantity in '000 tonnes) 

SI.No. Name of Stlltes TPDS ows TOIII TPDS ows Total TPDS ows Total 

2 3 4 5 6 7 8 9 10 11 

1. AndhrI Pradeeh 35.620 26.80 82.220 50.730 27.78 78.490 55.593 15.09 70.883 

2. AnnchII PI1IdeIh 11.110 0.00 11.110 7.400 0.00 7.400 5.135 0.00 5.136 

3. Auam ~3.036 0.00 403.036 280.2~ 0.00 280.240 250.049 0.85 250.899 

4. Bihar 934.773 59.52 994.293 807.770 13.97 821.740 494.652 8.75 503.402 

5. Chhatlllglrh 125.930 39.35 185.280 132.48 37.32 189.8 55.977 38.47 94.447 

8. DelhI 432.083 5.74 437.803 366.570 8.28 374.850 400.943 8.22 409.163 

7. Goa 0.000 0.00 0.000 3.833 0.40 4.233 5.570 0.08 5.850 

8. Gujallt 533.153 80.08 613.233 605.780 042.41 648.190 468.146 59.86 528.006 

9. HaryIna 43'-325 69.14 506.485 257.030 10.58 287.810 248.722 9.58 258.302 

10. HimIchII PrIdeah 155.794 1.05 156.844 160.770 4.19 184.960 178.188 3.78 181.949 

11. Jammu and Kashmir 210.510 0.00 210.510 223.260 0.95 224.210 228.773 0.00 228.773 

12. JhaIkhand 297.475 0.14 297.815 360.740 0.00 360.740 285.971 0.03 286.001 

13. KamatIkI 381.584 11.9 373.484 376.520 10.36 386.880 298.504 10.21 308.714 

14. KataIa 294.973 1.13 296.103 377.420 0.08 377.500 281.975 0.19 282.185 

15. MIdhya Pradesh 1368.057 238.53 1606.587 1554.916 187.86 1742.776 1348.314 210.76 1559.074 
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2 3 4 5 6 7 8 9 10 11 

16. Mlhanllhtra 1553.820 29.47 1583.290 1563.470 40.80 1604.270 1381.121 24.05 1405.171 

17. Manipur 16.720 0.00 18.720 18.140 0.06 18.200 8.236 0.10 8.336 

18. MeghaIaya 8.188 1.94 10.128 6.970 0.92 7.890 7.290 0.00 7.290 

19. YJoram 11.782 0.00 11.782 7.550 0.00 7.550 8.988 0.00 8.988 

20. Napllnd 91.411 0.37 91.781 83.060 0.72 63.780 34.186 5.02 39.206 

21. Orilla 153.516 57.82 211.338 108.350 19.9 128.250 132.290 13.67 145.960 

22 .. PIIIjIb 157.801 29.18 188.981 95.730 8.82 104.550 118.312 16.02 134.332 

23. RIja8Ihan 1183.526 138.07 1321.596 953.620 108.17 1061.790 915.414 88.21 1003.624 

24. SiIcIdm 4.no 0.00 4.no 4.650 1.01 5.660 5.381 0.00 5.381 

25. TM1il Nadu 59.944 17.30 n.244 n.980 13.61 91.590 90.180 17.64 107.620 

26. Tripura 21.279 0.00 21.279 29.940 0.00 29.940 21.474 0.00 21.474 

27. Uttar Pradaah 2240.792 279.50 2520.292 1616.390 185.11 1801.500 1497.246 171.60 1668.846 

28. UltIrInc:hIJ 83.439 0.00 83.439 103.985 6.57 110.555 128.276 0.00 128.276 

29. w.t Bengal 1701.031 5.12 1708.151 1822.700 11.42 1834.120 1290.941 2.00 1292.941 

30. A & N IIIanda 0.887 0.00 0.887 4.310 0.06 4.370 4.700 0.00 4.700 

31. Chandigarh 0.000 0.00 0.000 0.000 0.00 0.000 0.000 0.51 0.510 

32. 0& N Haveli 0.000 0.00 0.000 0.750 0.12 0.870 0.380 0.00 0.380 

33. Daman & Diu 0.000 0.00 0.000 0.190 0.00 0.190 0.120 0.00 0.120 

34. Laklhadweep 0.000 0.00 0.000 0.030 0.00 0.030 0.060 0.00 0.050 

35. Pondicherry 0.055 0.59 0.645 1.010 0.00 1.010 1.410 0.00 1.410 

GIlfldTotaI 12890.364 1092.52 13982.884 12044.284 741.45 12785.734 10252.488 704.89 10957.16 

TPDS - Targeted Public Dlatrlbutlon SY8tem consisting of APL, BPL and MY. OWS • Other Welfare SchemH conslallng of Mid-Day 
Meal, Wheat based Nutrition programmes, NutrItIonal progranvne for adolescent girl., Welfare InetitutIon8IHostel. and Emergency 
FMdIng Programme (Scheme like SGRY In which foodgralns are lifted at economic cost are not Included). 

/EngIish} <a) whether the contribution of agriculture to GOP 
has been declining over the years and is likely to decline 

Agrlcunural Growth further during 2008-09; 

-76. SHRI VIJOY KRISHNA: (b) if so, the details thereof and the reasons therefor; 

SHRI BALAS HOWRY VALLABHANENI: 
(c) whether the rate of growth of crops production 

WYI the Minister of AGRICULTURE be pleased to and productivity has also declined leading to poverty in 

state: various parts of the country; 
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(d) If so, the details thereof and reaaona therefor; 
and 

(e) the steps being taken by the Govemment to 
improve the growth rate of agriculture sector in the future? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The 
percentage ahare of agriculture & allied sectors in Gross 
Domestic Product (GOP) at constant (1999-2000) prices 
during the last three years is given below:-

20()6.()7 

2007.()8 

AgrIcuIure & 
Allied Sectors 

511013 

530236 

543984 

(Rs. in crores) 

Total GOP Agriculture & 
Allied Sectors(%) 

2612847 19.6 

2884310 18.5 

3114452 17.5 

The reason for decline in share of agriculture & allied 
sector Is mainly attributed to faster growth In the share 
of manufacturing, mining, electricity, construction and 
services sectors in GOP. 

(c) and (d) The rate of growth of production of all 
crops as well as their productivity measured in terms of 
Index Numbers (with base triennium ending 1993-94=100) 
tor the last three years Is given below: 

Year 

2004-05 

2005-06 

2006-07 

Rate of Growth 
In Production 

-2.7 

5.4 

11.7 

Rate of Growth 
In Productivity 

-3.4 

3.8 

10.9 

Foodgraina production increased from 198.38 million 
tonn.. in 2004-05 to 208.60 million tonnes In 2005-06 
and further to 217.28 million tonnes In 2006-07. AIs per 
second advance estimates, the production of Foodgrains 
during 2oo7-oe is estimated at 219.32 million tonnes. The 
productivity measured In terms of yield In kg. per hectare 
has improved from 1652 kg. per hectare in 2004-05 to 
1715 kg. per hectare In 2005-06 and further to 1750 kg. 
per hectare In 2006-07. 

(e) Towards improving the growth In the agriculture 
sector, recently, the Govemment has taken following steps: 

• Launched the National Food Security Mission 
with an outlay of As. 4.882 crore for the Eleventh 
Plan parlod. It alms to produce additional 
10 million tonnes of rice, 8 million tonnes of 
wheat and 2 miUion tonnes of pulses by the 
end of the Eleventh Plan. 

• Launched the Rashtrtya Krishl Vikas Yojana 
(RKVY), with an outlay of Rs. 26,000 croAt for 
the 11 th plan period which aims at achieving 
4% annual growth In the agriculture sector during 
the Plan period, through Incentivl8ing the Stat .. 
to invest more in the sector. 

• Established National Ralnfed Area Authority 
(NAM) to uaiat and support In planning and 
Implementation of programmes In the rainfed 
areas. 

• National Horticulture Mission is under 
Implementation. 

• Provided additional financial resource. tor 
Irrigation. 

• Strategic focus on the national agriculture 
reeearch efforts. 

• National Policy for fanners 2007 was announced 
in November, 2007. 

{T"'nMtIonj 

Loans to W.".,. tit Low Rate of lme,..., 

-n. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI M. ANJAN KUMAR YADAV: 

WIll the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment proposes to waive off 
the outstanding loans to the weavers In the country; 

(b) If 80, the details thereof; 

(c) whether It Is also proposed to provide fresh loans 
to the weavers at low rate of Interest; and 

(d) If so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (d) A committee headed by Managing 
Director, National Bank for Agriculture and Rural 
Development (NABARD) was fonned by this Ministry to 
look Into the problems of high cost of working capital 
and choking of credit lines in the handloom sector. The 
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committee prepared a Financial Package In this regard 
whose propoaale in."../Is include: 

i. Cleansing of the balance sheet of Apex and 
Primary Weavers Cooperative Societies (viable 
and potentially viable) with adequate fund 
support from Govemment. 

ii. Waiver of overdue interest and overdue loans 
of Weavers/PWCSs/Apex Societies as on 
31st March. 2006. 

iii. Financing the credit needs of handloom weavers! 
societies at 7% rata of intareat with interest 
subvention to NABARD and banks from 
Govemment of India. 

The abova proposals are undar consideration of the 
Govemment 

{English} 

ExpM.1on of U.' of Hazardou. Proce .... 
and Occu,.uon. 

-78. SHRI BADIGA RAMAKRISHNA: 
SHRI SHRINIWAS DADASAHEB PATIL: 

Will the MInister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the details of hazardous processes and 
occupations where employment of children below 18 years 
is strictly prohibited; 

(b) whether the Govemment propoeea to explllld the 
list of hazardous processas and occupations; and 

(c) if .0. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) The Child Labour (Prohibition & 
Regulation) Act. 1986 prohibits employment of children 
below the age of 14 years in 15 Occupations and 57 
Processes. The list of occupations & processes is given 
in the statement enclosed. 

(b) and (c) The expansion of the list of hazardous 
occupations and processes is a continuous process. 
Govemment hIlS been expanding the list of hazardous 
occupations/processes on the basis of the 

recommendations of the Technical Advisory Committee 
constituted tor this purpoee under the Act. The details of 
the expansion of this lilt are as follows: 

Addlions Ir1 IhB SchtIduItI to IhB Chlkl LIIbour 

Year 

1986 

1989 

1994 

1999 

2001 

2006 

(Pn:JhibitIon " ~tion) Act 1!NJ8 

Part-A 
Occupations 

Additions 

6 

2 

Total 

6 

6 

7 

13 

13 

15 

..r.men, 
PART A 

Occupatlona 

Part-B 
Proceues 

Additions Total 

11 

3 14 

4 18 

33 51 

6 67 

67 

Any occupation concemed with:-

(1) Transport of pasaengers. goods or mails by 
railways; 

(2) Cinder picking. clearing of an uh pit or building 
operation in the railway premises; 

(3) Wort< in a catering establishment at a railway 
station. involving the movement of a vendor or 
arry other employee of the eetabIishment from 
the one platform to anothar or in to or out of a 
moving train; 

(4) Work relating to the construction 01 a railway 
station or with any OCher work where such work 
is done in close proximity to or between the 
railway lines; 

(6) A port authority within the limits of any port; 

(6) Work relating to eeIIIng of crackers and fireworks 
in shops with temporary licenses; 

'(7) Abattoil"llSlaughter Houee; 

$(8) Automobile worbhops and garages; 
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(8) FoundriH; 

(10) Handling of toxic or inflammable substances or 
exploelves; 

(11) Handloom and powerloom industry; 

(12) Mines (underground and underwater) and 
collieries; 

(13) Plastic units and fiberglass workshops; 

**(14) Domestic workers or servants; and 

**(15) Dhabu (roadside eateries). restaurants. hot .... 
motet.. tea shops. resorts. spa. or other 
recreational certres. 

PART B 

'rooM ... 
(1) Beedl-rnaklng. 

(2) Carpet-weaving. 

(3) Camant manufacture. Including bagging of 
cement. 

(4) Cloth printing. dyeing and weaving. 

(5) Manufacture of matches, exploaive. and fire-
works. 

(6) Mica-cutling and splitting. 

(7) Shellac manufacture. 

(8) Soap manufacture. 

(9) T"'ning. 

(10) WOOI-cIaanIng. 

(11) BuIlding and construction industry. 

*(12) Manufacture of alate pencils (including packing). 

*(13) Manufacture of products from agate. 

*(14) Manufacturing procelS .. using toxic metals and 
.ub,tanc •• as lead. mercury, manganese, 
chromium, cadmium. benlene, pesticides and 
asbestos. 

'(15) -Hazardous processes- as defined in Sec. 2 (cb) 
and 'dangerous operation' as notice In rules 
made under section 87 of the Factories Act, 
1948 (63 of 1948). 

1(16) Printing u defined in SactIon 2(k) (iv) of the 
Factories Act. 1948 (63 of 1&48). 

'(17) Cashew and cashewnut desealing and 
procesaing. 

'(18) Soldering processes in electronic industlres. 

$( 19) 'Aggarbatti' manufacturing. 

(20) Automobile repairs "'" maintenance including 
process .. Incidental thereto namely. welding, 
lathe work, dent beating and painting. 

(21) Brick kilns and Roof tllee units. 

(22) Cotton ginning and processing ",d production 
of hoelery goods. 

(23) Detergent manucturing. 

(24) Fabrication workshops (ferrous and non ferrous). 

(25) Gem cutting and polishing. 

(26) Handling of chromlte and manganese ores. 

(27) Jute textile manufacture and colr making. 

(28) Urne Klns and Manufac:tur.a of Lime. 

(29) Lock Making. 

(30) Manufacturing processes having exposure to lead 
such as primary and secondary smelting, welding 
and cuUing of lead-painted metal constructions, 
welding of galvanlzld or zinc silicate, polyvinyl 
chloride. mixing (by hand) of crystal glass mass, 
sanding or scraping of lead paint, burinlng of 
lead In enamelling workshops, lead mining, 
plumbing, cable making. wiring patenting, lead 
cutlng, type founding in printing Shops. Store 
type 8ett1ng. ....mbling of cars. shot making 
and lead glass blowing. 

(31) Manufacture of cement pipes, cement products 
anet other related work. 

(32) Manufacture of glass, glass ware including 
bangles. florescent tubes, bulbs and other airnllar 
glass products. 

(33) Manufacture of dyes and dye stuff . 

(34) Manufacturing or handling of pesticides and 
insecticides. 

(35) Manufacturing or proce .. ing and: handling of 
corrosive and toxic 8ub8tano1s. metal cleaning 
and pho&o engraving and soldering processes in 
electronic industry. 

. . 
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(38) Manufacturing of burning coal and coal 
briqueltM. 

(37) Manufacturing of sports goods involving exposure 
to synthetic materials, chemicals and leather. 

(38) Moulding and processing of flbregl .. s and 
plastic. 

(39) 011 expelHng and refinery. 

(40) Paper making. 

(41) Potteries and ceramic Industry. 

(42) Polishing, moulding, cutting, welding and 
manufacturing of brass goods In all forms. 

(43) Processes in agriculture where tractors, threshing 
and harvesting machines are used and chaff 
cutting. 

(44) Saw mill-all processes. 

(45) Sertculture processing. 

(46) Skinning, dyeing and processes for 
manufacturing of leather and leather products. 

(47) Stone breaking and stone crushing. 

(48) Tobacco processing including manufacturing of 
tobacco, tobacco paste and handling of tobacco 
in any form. 

(49) Tyre making, repairing, re-treading and graphite 
beneflcatlon. 

(SO) Utensils making, polishing and metal buffing. 

(51) 'Zari' making (all processes). 

0(52) Electroplating. 

(53) Graphite powdering and incidental processing. 

(54) Grinding or glazing of metals. 

(55) Diamond cutting and polishing. 

(56) Extraction of slate from mines. 

(57) Rag picking and scavenging. 

a. for Item (2) the following item ahall be aubstltuted, 
namely:-

'(2) carpet weaving including preparatory and incidental 
process thereof. 

b. for Item (4), the following Item .".. be 1Ub8IItutad, 
namely:-

"(4) cloth printing, dyeing and weaving Including 
processes preparatory and Incidental thereto." 

c. for Item (11) the following shall be subatltuted, namely:-

"( 11) Building and Construction Induatry Including 
proce88lng and polishing of granite stone ... 

• Ins. by Notification No. S. O. 404(E) dated the 5th 
June 1989 published In the Gazette of India, 
Extraordinary. 

" Ins. by Notification No. S. O. 263 (E) dated 29th 
March, 1994 publlahed In the Gazette of India, 
Extraordinary. 

$ Ina. Sr. No. 8-13 In Part A and Sr. No. 19-51 In 
Part B by Notification No. S. O. 36 (E) dated 271h 
January 1999 published In the Gazette of India, 
Extraordinary. 

o Ins. Sr. No. 52-57 part B by NotIfIcation No. S.O. 
397 (E) dated the 10th May 2001 pubUahed In the 
Gazette of India, Extraordinary. 

•• Ina. Sr. 14 & 15 In Part A by Notification No. 5.0. 
1742 (E) dated the 10th October, 2006 published In 
the Gazette of India, extraordinary. 

{Tmnsl8HonJ 

Exten.lon ot Telecom Service. In RUI'8I A ..... 

--r9. SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
SHRI RAJNARAYAN BUDHOLlA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to give more 
attention to extend the telecom s~rvices intensively In 
the rural areas; 

(b) if so, the details thereof; 

(c) the amount likely to be spent for this purpose 
during the current financial year; 

(d) whether many private telecom companies have 
come forward to make investments in rural areas in the 
field of Telecom Sector particularly in the Mobile Sector; 
and 
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(e) If so, the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and 
(b) Yes Sir, In order to give more attention to teI8com 
services in rural areas, Govemment has undertaken the 
following schemes:-

(I) Provision of Village Public Telephones (VPTs) 
in 66,622 uncovered villages under Bharat 
Nirman through subsidy support from Universal 
Service Obligation Fund (USOF). 

(Ii) Setting up of 7871 Sharable Infrastructure SItes 
in 500 districts for provision of mobile .ervices 
in rural and remote areas through subsidy 
support from USOF (Pha8e-1). 

(Iii) Second Phase of the Mobile infrastructure 
Scheme for setting up 11,049 additional tower 
to cover the remaining uncovered rural and 

S!.No Name of Company 

1. Sharat Sanchar Nigam Limited 

2. GTL Infrastructure Limited 

3. Hutchison Easar Cellular Limited 

4. Hutchison Essar South Limited 

5. National Information Technologies Limited 

6. Cuipo Telecom Infrastructure limited 

7. Reliance Communications Infrastructure 

remote ar... of the country is likely to be 
launched shortly. 

(iv) For cr.atlon of gen.ral Infra.tructure for 
development of telephone facilities, Govemment 
hal proposed to Improve the OFC network 
between the Block H .. dquarters and District 
Headquarters. 

(v) Subsidy .upport through USOF for Rural Direct 
Exchange LI".. (RDEL). 

(c) An amount of Rs. 1460 crore i. likely to be spent 
for this purpose during the current financial year. 

(d) Yel, Sir. 

(e) The details of private sector companies, which 
have come forward for making investment In rural and 
remote are.. In the field of tefecom sector particularly In 
the mobile sector under USO Fund scheme of shared 
infrastructure, are given In the statement enclosed. 

PubllclPrtvate sector 

Public 

Private 

Private 

Private 

Private 

Private 

Private 

Compsnitls with which AglNmsnIs ""VII '-'" signtId "". P",vIaIon 01 
MobiItI s.MctI8 (UnIvrNu/ ~ PIrwIdtInI) 

SI.No 

1. 

2. 

3. 

Name of Company 

2 

Bharati Alrtel Limited 

Bhartl Hexacom Limited 

Bharat Sancher Nigam Limited 

Group Company 

3 

Bhartl 

Bhartl 

BSNL 

PubllclPJrlvate Sector 

4 

Private 

Private 

Public 
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1 2 

4. Aircel Limited 

5. Dlshnet Wlrelela limited 

6. Aircel DigiMnk India Limited 

7. Fascel Limited 

8. Hutchison Essar Cellular limited 

9. Hutchison Euar South Limited 

10. BTA Celicom limited 

11. Idea Cellular Umlted 

12. Idea Mobile Communications limited 

13. R.11ance Communicatione Limited 

14. R.llance Telecom Umlted 

Election. In the Cooper8tIYe lector 

-80. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Mlnlater of AGRICULTURE be pleued to .... : 

(a) whether electlona to varioul rural and urben units 
of the cooperative HCtor not held on time and the .. rvice 
tenure of admlnlltratora is not fixed which defeats the 
buic principle of democracy In the cooperative sector; 

(b) the proent list of States holding timely electione 
for the said unlt8; 

(c) whether the Government PropoHl to make legal 
provisions for making time-bound elections mandatory in 
the cooperative sector; and 

(d) if 10. the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR):(a) -Cooperative 
Societies" II a State Subject under Entry 32 of the State 
List of the Seventh Schedule of the Conatitution. The 
States, therefore, have enacted their own Cooperative 
SocIelteI Aet8 to regulate the functioning. 1nttN .... holding 
the electlona, of cooperative societies coming wilhln their 
territorial jurisdiction. The CentfBI Government hal no 
legislativ. or executive jurisdiction over the cooperative 
societies regIIt..-.d under the State Acta. However, In 
many of the Statee, elections to the cooperative societies 

3 4 
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Idea Private 

Reliance Private 

R.liance Private 

are not held in time and the Administrators continue to 
manage the affairs of .uch cooperative societie,. It is felt 
that the frequent and en·mua .upe ...... 1on of board of 
directors of coop ..... tve socletle. and continuation of 
Administrators for a long period i. against the basic 
principle of democratic management of the cooperative 
Institution •. 

(b) The Information Is being collected and the ,ame 
would be laid on the Table of the House in due course. 

(c) and (d) In order to enaure the autonomous 
functioning and democratic management of cooperatives. 
the Government has Introduced the Constitution (1 06th 
Amendment) Bill, 2006 In this House on 22.5.2006. The 
Amendment Bill, inMr .Ii., provide. for conduct of 
electlona before expiry of the term of the board. The Bill 
also provides for ,uperseuion of board for a limited 
period, on reasonable anti tangible grounds, in the cues 
where the Government have share holding or have 
provided loan or financial assistance or any govemment 
guarantee, for a period not exceeding one year for the 
cooperative societies doing the business of banking and 
six months for other cooperative societies. 

{EnglishJ 

llanufllcturlng of Modem Aircraft 

583. SHRI K.S. RAO: Will the Minister of DEFENCE 
be pleued to state: 
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(a) the status of utilization of Hrvice8 of engIneel'l 
and technoIogieta and avaiIaI:*J Infrutruclure in developing 
cost-effective. high quality designs for aerotpaCe .ystems 
and military aircraft; 

(b) whether the Govemment propo ... to take new 
Initiatives including private sector participation to promote 
and encourage the available potential for designing and 
manufacturing of supersonic unmanned combat aircraft 
and hypersonic missile; and 

(c) if 10. the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) Enginee.... technologists and infrestructure available 
in Defence Reaearch and Development Organ_lion are 
being optimally utIIlHd In design and development of coat 
effective high quaHty aerospace systems and military 
aircraft like Unmanned Aerial Vehicle. (UAV.). Light 
Combat Aircraft (LCA). Pilotless Target Aircraft (PTA). 
Airbome Early Waming and Control Systems. etc. 

(b) and (e) Infrastructure and expertise available In 
private sectOl,.for designing and manufacturing of various 
missile sub-systems. are being utilised. wherever possible. 
Level of involvement of private sector depends upon the 
complexity and nature of the project. However. DRDO 
has no programme for supersonic unmanned combat 
aircraft at this time. 

llemberahlp of Cent ... 1 Trade Union. 

584. SHRI KAILASH MEGHWAL: win the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the number of Trade Umons registered as Central 

Trade Unlonl during each of the last three years. State-
wIae; 

(b) the detaill of conditions/criteria adopted for 
designating a Union .. Central Trade Union; and 

(c) the total rnembel'lhlp of Central Trade Union8 at 
present In the country. State-wise and Union-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (c) As per the provisions of the 
Trade Unions Act. 1926. the Central Govemment il the 
-appropriate Gvoemmenr in relation to Trade Unions 
whole objects are not confined to one State and In 
relation to other Trade Unions. State Govemment II the 
"appropriate Govemmenr. The Central Government has 
delegated thair power to Stata Govemment to regllter 
the Central Trade Unionl under Trade Unions Act. 1926. 
Therefore. the number of Trade Unionl regiltered. State-
wise is not centrally maintained. However. the Chief 
Labour Commissioner (Central) Organilation conducted 
the General Verification of registered Trade Unions 
affiliated to various Central Trade Union Organisations 
(CTUOs) wUh 31.12.2002 .. the date of reckoning. for 
the purpose of determining the Itrength of the CTUOs in 
order to give them repreeentation in Intematlonal and 
National Conferencaa. Commltt.... Councils etc. A copy 
of the finally verified membership of Central Trade Unlonl, 
State-wise and Union-wise is enclOled .. statement. 

(b) According to the procedure agreed in the Standing 
Committee, all those Central Trade Unions Organisations 
which have verified membership 0' at leut five lakhs 
spread over In at least four States and four indultries 
are given status of Central Trade Union Organisations. 
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2 3 4 5 8 7 8 9 10 11 12 13 14 15 18 

32. T,.... :I 5461 63407 39 0 0 0 0 0 51. D 0 0 120838 

33. UIIar PrIdaIh 449443 303589 ,., 44345 180287 a 0 432 7353 0 0 0 42000 1055270 

34. Ultarlllhlnd 1029112 8863 8048 51. 735 0 0 0 0 0 0 0 0 125825 

35. West Bengal 136514 498850 1127487 571385 251227 1071035 0 547133 15079 6462118 31127 0 0 4900815 

Total 6215797 3MI12 2878473 3Wa 3338491 1373288 611506 606935 639962 732711 -569599 888140 24884802 

Note: 

1. Though SEWA's affiliated unions are registered In 3 States only I. •. Gujarat, U.P. & M.P. but their membership Is spread over 
In Seven (7) States 1.11. Deihl, Kerala, Bihar, ReIUIhan, Gujarat, Uttar Pradesh and Madhya Pradesh. 

2. Though LPPs affiliated unions are registered In 2 States I... PondIcherry & Tamllnadu only but their mambershlp I. spread 
over In Eleven (11) Statal i. •. M.P., Naw Deihl, GuJarat, U.P., Rajasthan, Maharashtra, Orissa, Kerata, Assam, Andhra 
Pradasi! and PondIcherry. 

3. Though NFITU-DHN'. affiliated unions .,a registered In 2 Statal i... Deihl & Jharkhanct only but their membership Is spread 
over In Six (8) States I.e. DelhI, Jharkhand, W" Bengal, Bihar, U.P. and M.P. 

Dlverelon of Agrlcult\lral .-our 

585. SHRI NARAHARI MAHATO: Will the Minister of 
AGRICULTURE be pleased to atate: 

(a) whether due to crash In prices of agricultural 
output and rise In the cost of agricultural Input fanners 
are getting adversely affected; 

(b) If 10, the details "'ereof; 

(c) whether agricultural labour Is being diverted to 
other fields which has resulted in decline In agricultural 
production; and 

(d) If so, the details thereof and reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Prices of agricultural output has not crashed but 
shown an increasing trend during 2004 and 2006. Yearty 
Wholesale Price Index (Base Year 1993-94=100) for 
fooclgrains (Cereals and pulses) has increased from 176.6 
in 2004 to 201.2 in 2006. Cost of production for major 
crops like wheat has increased only marginally from As. 
541.52 per quintal In 2005-06 to Rs. 573.58 I18r quintal 
In 2006-07. The same for paddy has Increased from Rs. 
557.80 per quintal in 2005-06 to As. 569.45 per quintal 
in 2006-07. 

(c) and (d) Both the number of agricultural labour 
quantity of agricultural production Increased over the ye .... 
As per Population Cenaus 1991, the total number of 
agricultural laboure... In the country was 85.99 million, 
which has increasec:l to 108.78 rnilHon In 2001 Population 
Census. Production of foodgrains aJeo Increased from 
198.38 million tonnes in 2004-06 to 219,32 million tonn .. 
In 2006-07. 

Incentive tor WhMt and Rice Production 

586. SHRI HITEN BARMAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the production of rice Is unlikely to meet 
domestic needs and that the country may haYe to resort 
to import to rice; 

(b) if '0, the details thereof and the reasons therefor; 

(c) whether the production of wheat is sufficient to 
meet the requirement of those rice eaters .wltching to 
wheat; 

(d) If not, the steps being taken to en.ure self-
sufficiency in rice and wheat; 

(e) whether the shortfall in rice producUon would ..,It 
In rice-eaters switching to wheat; . • 

(f) whether any epecific Incentives are given to the 
farmers of the wheat and rice growing areas to en .... re 
enhanced productlona; and 
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(g) If 80, the details thereof and expenditure Incurred! 
likely to Incur thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (e) On the basis of the monthly per capita quantities 
of consumption reported in the National Sample Survey 
6181 Round Report on "Houaehold Consumption of Various 
Goods and Services In India, 2004-05- and the population 
projections given by the Office of the Registrar General 
of India, the consumption requirement of rice in the 
country during 2007-08 is estimated at 89.47 million 
tonnes which Includes seed, feed and wastage. As against 
this requirement, the production of rice during 2007-08 
(2nd advance estimates) Is estimated at 94.08 million 
tonnes. India is a net exporter of rice. 

Following the said approach, consumption requirement 
of wheat in the country during 2007-08 is estimated at 
68.59 million tonnes as compared to Ita production of 
75.81 million tonnes during the crop year 200e-07 which 
Is avallabl. for consumption during marketing year 2007-
OB. The country imported 6.08 million tonnes of wheat 
during 2006-07 to augment the buffer stock. 

To Increase the production of rice and wheat, the 
Integrated Cereals Development Programmes (ICDP) In 
rice and wheat based cropping systems have been under 
implementation since October 2000 in the country. 
However, in order to increase the production of rice and 
wheat further, recently a Centrally Spon8Ored Scheme 
"National Food Security Mlasion" (NFSM) has also been 
launched from 2007-oe in the country. It aims at increasing 
the production of rice by 10 million tonnes and wheat by 
8 million tonnes by the end of the Eleventh Plan, i.e., by 
2011-12 through area increase and productivity 
enhancement In targeted districts of the country. 

(f) and (g) The Govemment extends price support 
(Minimum Support Price) to paddy and wheat through 
the Food Corporation of India and State Agencle8. For 
the marketing seaeon 2007-08, an Incentive bonus of 
Rs. 100 per quintal w.. given over and above the 
Minimum Support Price (MSP) of Rs. 750 per quintal for 
wheat and Government incurred an expenditure of 
Rs. 1112.8 crore. In C888 of paddy, an Incentive bonus 
of Rs. 100 per quintal was given over and above the 
MSP of Rs. 645 per quintal (Common variety) and 
Rs. 675 per quintal (Grade-A variety) and Govemment 
Incurred an expenditure of Rs. 4054.0 crore. 

ServlcH Under Telecom Sector 

587. SHRI JASUBHAI DHANABHAI BARAD: 
SHRI TUKARAM GANPAT RAO RENGE PATlL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to etate: 

(a) the details of the aervices provided in the country 
under Telecom Sector especially In the State of 
Maharuhtra and Gujarat; 

(b) the number of villages in which WLL aervtc .. 
have been provided in the country, especially in 
Maharuhtra and Gujarat; 

(c) the number of vlnages which are stili deprtved of 
WLL services In the country especially in GuJarat, State-
wise and location-wise; 

(d) whether the telephone density In rural areas is 
1888 than in urban areas in Gujarat; 

(e) if 80, the detalla thereof and the rHIOflS therefor; 
and 

(f) the time by which WLL services are likely to be 
provided in all villages of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Various services provided 
in the country under telecom sector .specially in 
Maharuhtra and Gujarat are; Basic [WIred line and 
Wlreleu in Local loop (WLL), Cellular Mobile, Broadband, 
Intemet etc. 

(b) As on 31.1.2008, BSNL has covered 4,15,213 
villages with WLL servic.. in the country. 26,658 and 
11,933 villages have been covered with WLL services in 
Maharaahtra and Gujarat respectively by BSNL. 

(c) Code Division Multiple Access (COMA) WLL 
coverage Is plamed to cover Short Distance Charging 
Area (SDCA) wise, not vlllage-wIae by BSNL The CIrcle-
wise det.lle of SDeAa which are atUI deprived of WLL 
services in the country are enclosed as statement. 

(d) Yes, Sir. 

(e) Aa on 31.12.2007, the rural tel&density is 14.68% 
and the urban teledenslty ia 55.84% in Gujarat. The 
reasons are: 

• 
(I) Poor avaUabll1ty of infrastructure In rural areas 

which Is not conducive to the development of 
telecom facilities. 
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(II) SocIo economic _tus of rural populace. 

(ill) Most of the demands of telephone connections 
In rural areas are from far-flung scattered areas 
where laying telecom network is techno-
commercially non-viable. 

(f) As on 31.1.08 out of the 2842 SOCAs in the 
country, 2573 SOCAa have alr .. dy been covered by 
COMA WLL HrvIcea. Except for few SOCAa Where WU 
is techno commercially non-viable, the WU coverage In 
the remaining SDCAs will be provided In • prog ...... 
manner. 

Cin;/tJ-wi8" dtlllIlls of SDCAs tMpr/KId of WLL StIIVicfJ8 In 1htI counlty M on 31. 1.2008 

SI.No. Name of CirciefTelecom Number of Number of Number of SOCAI 
District (TO) SOCAs SOCAs covered not covered with 

with WLL WU Services 
Services 

2 3 4 5 

1. Andaman & Nicobar I,lands 2 2 

2. Andhra Pradesh 243 240 3 

3. Assam 46 46 

4. Bihar 104 104 

5. ChhaHisgarh 112 103 9 

6. Gujarat 161 180 

7. Haryana 54 54 

B. Himachal Pradesh 33 31 2 

9. Jammu and Kashmir 34 29 5 

10. Jharkhand 75 74 

11. Kanataka 180 179 

12. Kerala 58 48 10 

13. Madhya Pradesh 249 248 

14. Maharashtra 304 304 

15. North East-I 30 27 3 

16. North East-II 56 37 19 

17. Oriasa 120 118 2 

18. Punjab 55 55 

19. Raj_than 258 249 9 



147 MARCH 3, 2008 148 

1 2 3 

20. Tamil Nadu 122 

21. U.P. (East) 164 

22. U.P. (W.st) 64 

23. Uttarakhand 38 

24. West Bengal (Telecom Circle) 71 

25. Kolkata (TO) 

26. Chennal (TO) 8 

Total 2642 

Export of Computer Software 

588. SHRI IQBAL AHMED SARADGI: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pI .... d to state: 

(a) whether Kamataka has contributed the most to 
the country's .xport of comput.r software and Mrvices 
during the year 2006-07 with the southem region itself 
accounting for 81.23% of the total export earnings; 

(b) If so, whether Karnataka continues to be on the 
top in terma of Its contribution to the total exports at 
33.36% during the year 2006-07 though there is a drop 
In Ita share from 38.67% in the previous fiscal year; 

(c) If so, the details thereof; 

(d) the amount of asaistance being provided by the 
Government In this regard; and 

(.) the steps takenlbeing taken by the Govemment 
to Improve the software exports in the country particularly 
In Kamataka? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. As per Software 
Technology Parks of India (STPI) the software exports 
from STP units in Kamataka (registered with STPI, 
Bangalore) Is around Rs. 48700 crores, during 2006-07. 
Exports from STP Units of Southem region consisting of 
Tamllnadu, Kernataka, Kerala and Andhra Pradesh 
accounted for 81.59% of total export during 2006-07. 

(b) and (c) Yes, Sir. The IT exports reported from 
STP units in Kamataka registered with STPI-BangaJore 
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during 2005-06 was Rs. 37800 crores contributing around 
35% of exports from the country and during 2006-07 it 
was Rs. 48700 crores contributing around 38% of exports 
from the country. 

(d) and (e) Steps taken by the Government to 
promote the IT sector Is given in the statement .nclosed. 

Stlltement 

SMps IlIkt1f7 by Iht1 G()~I /0 ptWI70M 
1INI IT StIctor 

1. Approvals for all foreign direct investment 
proposals relating to the Information Sector, with 
the exception of Bualness-to..consurner (82C) e-
commerce are under the automatic route. 

2. Peak rate of customs duty has been reduced to 
10%. Customs duty on ITA-1 items (217 items) 
has been abolished from 1.3.2005. All goods 
required in the manufacture of IT A-1 Items have 
been exempted from customs duty subject to 
Actual user condition. Information Technology (IT) 
Software is exempted from Customs duty. 

3. Excise duty on computers is 12%. 
Microprocessors, Hard Disc Drives, Floppy Disc 
Drives, CD ROM Drives, DVD Drives/DVD 
writers, Flash Memory and Combo-Drives have 
been exempted from excise duty. 

4. Supplies of Information Technology Agreement 
(ITA-1) items and notified zero duty telecom! 
electronic Items in the Domestic Tariff Area 
(DTA) by Electronics Hardware Technology Park 
(EHTP)lExport Oriented Unit (EOU)/ Special 
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Ecnomic Zone (SEZ) units are counted for the 
purpo.. of fulfilment of positive Nat Foreign 
Exchange Eamings (NFE). 

5. Special Economic Zones (SEZs) are being set 
up to enable hassle free manufacturing and 
trading for export purposes. Sales from Domestic 
Tariff Area (DTA) to SEZs are being treated as 
physical export. This entities domestic suppliers 
to DrawbacklDEPB benefits, CST exemption and 
Service Tax exemption. 100% Income Tax 
exemption on export profits is available to SEZ 
units for 5 years, 50% for next 5 years and 
50% of ploughed back profits for 5 years 
thereafter. 

6. Export Promotion Capital Goods scheme (EPCG) 
allows import of capital goods on payment of 
5% customs duty. The export obligation under 
EPCG Scheme can also be fulfilled by the 
supply of Information Technology Agreement 
(ITA-1) Items to the DTA provided the realization 
is in free foreign exchange. 

7. 100% depreciation is available to computers and 
computer peripherals over a period of 5 years 
for units under EOU/STP/SEZ schemes. 

8. Second hand capital goods are freely Importable. 

9. Weighted deduction of 150% of expenditure 
incurred on in-house A & 0 in case of a 
company engaged in the business of electronic 
equipment, computers and telecommunication 
eqUipment is available under clause (1) of sub-
section (2AB) of Section 35 of the Income Tax 
Act. 

10. Income by way of dividends or long-term capital 
gains of a Venture Capital Fund (VCF) or 
Venture Capital company from investment made 
by way of equity shares in a Venture Capital 
Undertaking, which has been expanded to 
include the Software and IT sectors, will 
henceforth not be Included in computing the total 
income. To give thrust to Venture Capital finance 
SEBI has been made the single point nodal 
agency for registration and regulation of both 
domestic and overseas venture capital funds. 

11. Information Technology Act 2000 dealing with 
Cyber Security; Cyber Crime and other 
information security related legal aspects is in 
place to encourage expansion of e-commerce 
through Intemet. 

12. Special Incentive Package Scheme (SIPS): A 
Special Incentive Package Scheme (SIPS) to 
encourage investments for setting up 
Semiconductor Fabrication and other micro and 
nano technology manufacture industries in India, 
has been announced by the Govemment vide 
Gazette"Notification dated 21st March, 2007. An 
Appraisal Committee has been constituted by 
the Department of Information Technology (DIT). 
A set of guidelines have also been issued on 
14.9.2007. 

13. Promotion of Aesearch & Development: 
Department of Information Technology has put 
in place the follOWing Schemes: 

Support Intemational Patent Protection in Electronics 
& IT (SIP-EIT): Under this scheme SMEs and Technology 
Start-up units will be reimbursed costs incurred in filing 
intemational patent applications in Electronics & ICT 
domain for their indigenous inventions to the extent of 
50% of the actual cost incurred by the epplicant on filing 
Intemational Patent, subject to a maximum of As. 15 
lakhs per application. 

Multiplier Grants scheme: The o:;'Jectlve of the scheme 
Is to encourage Industry to collaborate with premier 
Academic and Government A & 0 institutions for 
development of innovative and commercially viable 
producta!packages. Under this scheme, the Govemment 
would provide grants up to the maximum of twice the 
amount invested by the industry/industry consortium/ 
association towards the innovation at academiclA & 0 
institution. 

Role of NCC Cadetl In Defence Prepared ... a 

589. SHRI G.M. SIDDESWARA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government hal launched new 
schemea/programmes for improvement in the efficiency 
of National Cadet Corps (NCC) cadets keeping in view 
the defence preparedneea of the country; 

(b) if so, the details thereof; 

(c) the details of funds issued to Kamataka for the 
purpose of N.C.C. activities during the current financial 
year and utilisation thereof. 

(d) whether any proposal of the State Govemment Is 
pending with the Centre at present; and 

(e) if so, the details thereof? 

'" 
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THE MINISTER OF DEFENCE (SHRI AX ANTONY): 
(a) and (b) The training presently being imparted to NCC 
cadets meets the alms of NCC. Training in weaponry 
and warfare techniques to Improve the defence 
preparedness of the nation falls beyond the scope of 
training to be imparted to the NCC cadets. 

(c) Funds allocated to NCC Directorate, Kamataka & 
Goa under the heads of Office Contingency Grant (OCG), 
Information Technology (IT), Hiring of Civil Transport (HCT) 
and Camp Training out of Central budget are. as under:-

Head Funds aUocaled Fund. utilized 
(R.. in 11kha) (Ra. in Iakhs) 

(I) OCG 25.00 18.00 

(ii) IT 22.00 19.30 

(iii) HCT 8.78 8.19 

(iv) Camp Training 263.50 207.24 

(d) No, Sir. 

(e) Does not arise In view of the answer at (d) above. 

Ag .... ment with Hungary 

590. SHRI A. SAl PRATHAP: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether Government has entered into any 
agreement with Hungary to enhance cooperation In the 
Agriculture Sector; 

(b) If 80, the datails thereof; and 

(c) the extent to which the country is likely to be 
benefited by the agreement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) An Agreement with Hungary was signed on 18th 
January, 2008. The Agreement inlBr-slis provides for 
cooperation in the field of agriculture and allied sectors 
and Include cooperation in agricultural research and 
technology, production and food processing, animal 
husbandry including dairying & aquaculture and 

phytOlanltary issues relating to trade In plant and animal 
genetic resources and standards and certification. 

(c) Like any other bilateral agreement, both countries 
are likely to mutually benefit from strengths of each other 
In the field of agriculture and allied sectors and enhanced 
economic and trade cooperation by addressing 
phytosanitary issues. 

Connection Through Non-Exchange LIne 

591. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment proposes to connect 
horizontal offices through Non-Exchange Line (NEL) in 
Districts and Taluks (Tehsils) which can also be extended 
to the villages in the country, particularly In the State of 
Gujarat; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) National Informatica 
Centre (NIC) has set up NICNET connecting various 
Government office. upto district level only including 
horizontal connectivity within· the districts Headquarter •. 
NICNET is operational in 602 districts of the country 
Including Gujarat providing support to various 
e-Govemance projects. 

rrlll"'lIon/ 

Allocation of Spectrum 

592. SHRI KIREN RIJIJU: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Telecom Engineering Centre (TEC) 
constituted for allotment of spectrum has taken itself out 
from spectrum allotment; 

(b) if so, the reasons therefor; 

(c) whether the Government has framed any policy 
to ensure fair and transparent allotment of spectrum; and 

(d) If so, the detalis thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) and (b) The spectrum 
allotment for all wireless users In the country is carried 
out by Wireless Planning & Coordination (WPC) Wing of 
Department of Telecommunications, Ministry of 
Communications & IT, as the national nodal spectrum 
management agency. Hence, the question of Telecom 
Engineering Centre (TEC) taking itself out from spectrum 
allotment, does not arise. 

(c) and (d) The initial spectrum for public mobile 
telecom services Is allotted in accordance with the 
provisions of the telecorn service license agreement. The 
criteria for allotment of additional spectrum are framed 
taking into account various related aspects, Including 
studies carried out by TEC. 

/English} 

593. SHRI G. KARUNAKARA REDDY: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government has announced any 
scheme to develop Model Hospitals by Employees State 
Insurance Corporation (ESIC); 

(b) if so, the names of the hospitals which are likely 
to be declared as Model Hospitals, State-wise; 

(c) whether a proposal sent by Government of 
Karnataka in this regard is pending with Union 
Government for its consideration; and 

(d) if so, the details thereof alongwith the time by 
which it is likely to be cleared by the Union Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yes, Sir. The ESI Corporation in its 
meeting held on 16.02.2001 decided to convert one 
existing ESI hospital of the State into a model hospital 
and the entire expenditure incurred on the running of the 
Model Hospital shall be borne by the ESIC outside the 
ceiling. 

(b) At present, 18 hospitals are being run as Model 
Hoapitals by the ESI Corporation. The details are furnished 

in the Statement enclosed. 

(c) and (d) No, Sir. As per the proposal .."t by the 
State Government, ESI Hospital, Rajajl Nagar, BangaJore 
had already been taken over by the ESI Corporation for 
running as a Model Hospital. 

Statement 

List 01 ESI M0d91 H08pI"f618 

SI.No. State Place 

1. Andhra Pradesh Nacharam, Hyderabad 

2. Assam Beltola, Guwahati 

3. Jharkhand Ranchi 

4. Karnataka Rajajlnagar, Bangalore 

5. Kerala Asarmam, Kollam 

6. Orissa Rourkela 

7. Punjab Luahlena 

8. Rajasthan Jaipur 

9. Unar Prad.-h Nokia 

10. Bihar Phulwari Sharif, Patna 

11. Gujarat Bapu Nagar, Ahmedabad 

12. Jammu and Kashmir Barl Brahms, Jarnmu 

13. Delhi Basaidarapur 

14. Maharashtra Chinchwad, Pun. 

15. West Bengal Joka, Kolkata 

16. Tamil Nadu KK Nagar, Chennai 

17. Madhya Pradeeh Indore 

18. U. T. Chandigarh Chandigarh 

Monetary Allowance to Gallantry Award Win,.. 

594. SHRI l. RAJAGOPAL: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the monetary allowance given to the 
gallantry award winners is too meager; 
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(b) If so, the details thereof; 

(c) whether the Govemment proposes to revise the 
same; and 

Cd) if 80, the time by which the revision is likely to 
be Implemented? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) The monetary allowance attached with gallantry 
awards has been revised from time to time. It may not 
be feasible to prescribe any time frame for the next 
revision. The details of existing monetary allowance of 
various gallantry awards i8 enclosed as 8tatement. 

sr.tement 

(i) Pre-Independence Gallantry Awards 

SI.No. Name of Award 

1. Victoria Cross 

2. George Cross 

3. 

4. 

5. 

Distinguished Service Order/Indian Order of 
Merit/Indian Distinguished Service Medal 

Distinguished Service CrossIMlllitary 

CrosslDlstinguished Aying Croaa (for officers) 

Distinguished Service MedallMllitary 
MedallDistinguished Flying Medal (For Other Ranks) 

(Ii) Post-Independence Gallantry Awards 

SI.No. Name of Award 

1. Param Veer Chakra 

2. Ashok Chakra 

3. Maha Vir Chakra 

4. Kirti Chakra 

5. Vir Chakra 

6. Shaurya Chakra 

7. Sena MedallNav Sena MedatNayu Sena Medal 

Monthly allowance 
(Rs. per month) 

80 

350 

200 

70190/50 

Monthly allowance 
(Rs. per month) 

1500/-

14001-

1200/-

1050/-

850/-

7501-

250/-
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[Translation} 

B8NL Pre-Paid 81m Card 

595. SHRI GIRIDHARI YADAV: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

<a) the number of pending applications for subscribing 
to the BSNL pre-paid Sim card in the country especially 
in Bihar, as on date, location-wise; 

(b) the time by which these Sim Cards will be made 
available to the applicants; 

(c) the reasons for the non-availability of Sim Cards 
to the applicants so far; and 

(d) the steps takenlbeing taken by the Govemment 
to provide Sim cards on demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, 11237 applications are 
pending in Tripura Secondary Switching Area (SSA) as 
on 25.02.2008 in North East Telecom Circle Service Area 
for providing pre-paid Global System for Mobile 
Communications (GSM) connections. Pre-paid GSM 
connections are available on demand in all the remaining 
Licensed Service Areas of BSNL. 

(b) to (d) BSNL has already initiated action to provide 
these 11237 connections by 31.03.2008 subject to 
verification of identity of applicants. There is no shortage 
of SIM cards and the same are being provided to 
applicants progressively after verification of their identity. 

[English} 

NABARD Fund to NGO. 

596. SHRI RUPCHANO MURMU: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of funds provided by National Bank 
for Agriculture and Rural Development (NABARD) to the 
Non-Govemmental Organisations (NGOs) in West Bengal 
during 2007-08; 

(b) whether the Govemment has received any 
complaints in this regard; and 

(c) if so, the details thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Details of funds provided by NABARD to Non-
Govemmental Organizations (NGOs) in West Bengal 
during 2007-08 are given in the statement enclosed. 

(b) No such complaint has been received by the 
Govemment. 

(c) Does not arise. 

Statement 

NABARD has sanctioned grant support to the NGOs 
in West Bengal during 2007-08 for the following purposes: 

(i) 20 Rural Entrepreneurship Development 
Programmes (REDPs) involving grant assistance 
to the tune of Rs. 10,31,040/-. 

(Ii) 43 Skill Development Programmes involving 
grant support to the tune of Rs. 23,80,500/-. 

(iii) Grant support to the tune of Rs. 18,02,0001- for 
implementation of Cluster Development 
Programme in 6 ClUsters. 

(iv) Grant support to the tune of Rs. 3,90,0001- to 4 
NGOs/Agencies for facilitating setting up of Rural 
Marts. 

(v) Grallt support to the tune of Rs. 1,32,000/- for 
implementation of women specific programme 
under Assistance to Rural Women for Non-Farm 
Development (ARWIND) and Assistance for 
Marketing of Non-Farm Products of Rural 
Women (MAHIMA) Schemes. 

(vi) Grant support to the tune of Rs. 10,57,750/- to 
enable NGOs and artisans to participate in 
various exhibitions/melas in various parts of the 
State/country. 

Besides the above, 28 NGO partnors In West Bengal 
State have so far been provided grant assistance 
amounting to Rs. 36.995 lakh for promoting and credit 
linking 1925 SHGs. 
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CapitallEqulty support amounting to Re. 100 lakh from 
the Micro Finance Development and Equity Fund (MFDEF) 
has been sanctioned to Sreema Mahlla Samity (NGO· 
MFI) during the year. 

In addition, financial 881letance has been extended 
to 2 NGOs under Tribal Development Fund (TO F) as per 
details fumished in the following table: 

(Rs. in lakhs) 

Name of NGO District No. of families Total oulay Govemment Amt. released 

(i) 

(Ii) 

Gramin 
Vikas Trust 

Nari Bikas 
Sangh 

covered 

Purulia 1,000 

Bankura 1,000 

(Rs.) contribution during 2007-08 
(Rs.) 

426.36 1n.73 

50.27 
431.46 180.51 

Both the projecta are Implemented and monitored by Govemment of Weal Bengal and NABARD. 

Special Package for Handloom Indultry 

597. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Govemment has announced. special 
package for ... istance to different sectora of textile 
industry partlcularty for its export oriented products; 

(b) if so, the details thereof, Sector-wise and State· 
wise; and 

(c) the steps being taken by the Govemment to revive 
the textile Industry, Sector·wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) For 
promotion of handloom textile exports, the Govemment 
of India has announced a Scheme under the name of 
Marketing & Export Promotion Scheme for implementation 
in the country during the 11 th plan. The Scheme provides 
financial assistance to the handloom agencies for 
development of exportable handloom textile products and 
domestic as well as intemational marketing thereof. 

(c) Apart from the above scheme, the Govemment 
of India has also been implementing the following 
schemes for the overall development of handloom textile 
Industry:-

(a) Integrated Handloom Development Scheme. 

(b) Diversified Handloom Development Scheme. 

(c) Handloom Weavera Comprehensive Welfare 
Scheme. 

(d) Mill Gate Price Scheme. 

Map of Cotton 

598. SHRI PARSURAM MAJHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment has any proposel to 
enhance the Minimum Support PHce (MSP) of cotton; 

(b) If so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. Govemment has fixed the Minimum Support Price 
(MSP) of Cotton for 2007-08 season at Rs. 1800/· for 
F·414/H·777/134 (Medium Staple) variety and 
Rs. 2030/· for H·4 (Long Staple) variety and has no 
proposal to enhance It further for the season. 

(b) and (c) Do not arise. 

Induction of High YIelding Milch Animal. 

599. SHRI M. SREENIVASULU REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government has provided 
Rs. 253 crores for induction of high yielding milch animals 
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and related activities In distressed districts in four States 
during 2007-08; and 

(b) if so, the quantum of money spent In suicide • 
prone districts of Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBl,lC DISTRIBUTION CDR. AKHILESH PRASAD 
SINGH): Ca) The Union Government has provided 
Rs. 170 crore for the 'Special Livestock and Asherles 
Package' for Implementation in 31 suicide-prone districts 
of Andhra Pradesh, Maharashtra, Kernataka & Kerala 
during 2007-08. Out of Rs. 170 crore, an amount of 
Rs. 159.50 crore has been allocated for induction of high 
yielding animals and related activities in these States. 

Cb) An amount of Rs. 41.35 crore has been spent by 
the Government of Andhra Pradesh till January 31, 2008. 

Production of Cotton 

600. SHRI K.C. PALLANI SHAMY: Will the Minister 
of AGRICULTURE be pleased to state: 

Ca) the details of production of cotton In the country, 
particularly in Tamil Nadu during the last three years, 
State-wise; 

(b) whether the production of the same has been 
steeply declined during the above period; 

Cc) if so, the details alongwith the reasons therefor; 
and 

(d) the stepa taken/proposed to be taken by the 
. Government to boost the production of cotton? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (8) 
The State-wise details of production of cotton in the 
country, Including Tamil Nadu, during the last three years 
C2004-05 to 2006-07) is given in the statement enclosed. 

Cb) No, Sir. 

(c) Does not arise. 

(d) A Technology Mission on Cotton Is under 
Implementation In the cotton growing States of the country 
since 2000-01 for Increasing the productivity and 
production of cotton by focusing on increasing availability 
of cotton seeda, covering more area under hybrids, thrust 
for evoMng area specific: technology, popularization of 
integrated pest ·managernent, Increasing efficient use of 
Irrigation water, field demonstrations for transfer of 
technology to farmers and farmers' training. 

The Centr.1 InetlMe for Cotton R .... rch and the 
Centres of the All India Coordinated Cotton Improvement 
Project are developing high yielding varletleslhybrida to 
increase the production of cotton in the country. These 
organizations also produce breeder seeds of varieties and 
parental ilnes of hybrids for further multiplication by s .. d 
producing agenciel for supply of certlfleld seeds to cotton 
growers. 

State Production ('000 Bales of 170 Kgs. each) 

2004-05 2005-08 2006-07 

2 3 4 

Andhra Pradesh 2190.0 2108.0 2181.0 

Assam 1.0 0.6 0.6 

Chhattisgarh 0.8 0.4 0.2 

Gujarat 4724.8 6n2.0 8787.0 
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2 

Haryana 2075.0 

Himachal Pradesh 0.1 

Karnataka 688.0 

Kerala 4.4 

Madhya Pradesh 626.1 

Maharashtra 2939.0 

Meghalaya 7.8 

Mizoram 1.3 

Nagaland 0.2 

Orissa 111.2 

Punjab 2087.0 

Rajasthan 784.6 

Tamil Nadu 194.8 

Tripura 1.5 

Uttar Pradesh 5.1 

West Bengal 3.0 

Pondlcherry 2.9 

All-India 16428.6 

Surrender of Telephone Connections 

601. DR. ARUN KUMAR SARMA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the steps taken by the Government for the early 
execution of Broadband Internet Services through fixed 
line as well as WLL in various parts of Assam especially 
in Lakhimpur and Ohemaji under Tezpur Secondary 
Switching Area (SSA) in Assam; 

(b) the number of subscribers who have surrendered 
the BSNL services for Mobile and Land-line Connections 
in Assam Telecom circle for last two years, as on date, 
Secondary Switching Area (SSA) wise; and 

3 4 

1499.0 1814.0 

Negligible 0.1 

554.0 610.0 

3.5 2.0 

745.1 828.6 

3160.0 4618.0 

7.8 7.7 

0.2 5.2 

1.7 0.2 

144.8 107.9 

2395.0 2678.0 

880.5 746.8 

213.3 220.9 

1.6 1.6 

5.2 7.0 

6.0 14.7 

0.3 0.3 

18499.0 22631.8 

(c) the steps taken by the Government to upgrade 
the BSNL Services for Mobile and WLL in North East 
Region to make it compatible with private service 
providers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, Broadband service. 
through fixed line is already available In Lakhlmpur, 
Broadband services are planned In Ohemaji during 2007-
08 and expected to the made available by 31-3-2008. 
Internet service through Fixed line Is already available In 
Lakhimpur and Ohemaji. Also Internet services through 
WLL is available in Lakhlmpur and Ohemaji (upto 144 
Kbps). The WLL Enhance Variable Data Optimize (EVDO) 
Base Transceiver Station (BTS) are also planned at both 
the sites during 2008-09 for providing Bandwidth upto 2 
Mbps. 
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The statue of Broadband servlcel in A8aam Circle Is 
fumished In encloaed statement-I. 

(b) The number of eubacrlbers who have surrendered 
the BSNL mobile and landlin. connections in Assam 
Telecom Circle for the lut two years up to 31-01-2008 
SSA-wise Is fumlshed in encloaed statement-II. 

(c) The steps taken by BSNL to update the Mobile 
and WLL services In NE Region are detailed below: 

(i) Mobile Service: Bharat Sanchar Nigam Limited 
has made a plan to increase the mobile network 
with 11.6 lakh lines In the North East Region 
under new mobile expansion project to upgrade 
the BSNL Mobile Service. 

S".men'" 

(II) WLL Service: To upgrade WLL aervices In the 
country including North East Region, BSNL has 
taken the following stape: 

• BSNL has planned upto 3 BTSs per Short 
Distance Charging Area (SOCA) to Increase 
coverage of WLL services which will cover 
almeet the. entire country and al80 improve the 
quality of 8ervice, 

• Battery charger of Fixed Wire Telephone (FWT) 
modified to operate in the voltage range of 9Ov-
300v, 

• Provision of high capacity external maintenance 
free battery with FWT for providing larger talk 
time and 8tandby time. 

BtrNIdbImd .flllus 01 AlIMm TtIItIcDm Cin:1tI 

S.No. SSA City Name 

2 3 

1. Bongaigaon Bongaigaon 

2. Ohaliagaon 

3. Barpata Road 

4. Salakatl 

5. Goalpara 

6. Kokrajar 

7. Oibrugarh Oibrugarh 

8. T1n8ukla 

9. Olgboi 

10. OuliaJan 

11. Doomdooma 

12. Margherita 

13. Moran 

14. Oinjan 

15. Lahoal 

16. Naharkatia 

Installed 
Capacity 

4 

480 

480 

480 

64 

480 

480 

1620 

1764 

984 

720 

216 

216 

216 

120 

64 

108 

WKG 

5 

182 

142 

66 

658 

677 

249 

157 

26 

32 

9 

7 

,. 
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2 3 4 5 

17. Jomat Jomat 1572 788 

18. Numligam 648 130 

19. Sibsagar 480 61 

20. Nazlra 480 6 

21. Nagaon Nagaon 816 418 

22. Morigeon 480 9 

23. Dlphu 480 0 

24. Silehar Silchar 1440 463 

25. Tezpur Dheklajuli 120 8 

26. Lakhimpur 480 

27. Mangaldoi 480 5 

28. Karupetla 120 

29. B. Charali 120 

SO. Udalguri 120 

31. Tezpur 1200 

32. Kamrup Guwahati 11892 

33. Rangla 480 

34. Damdama 120 

35. Bljoynagar 240 

btement-l' 

SUmIfIMr of Ts/tJpIIc1M COI1INICIion8 

SSA Mobile Landline 
2005-06 2006-07 2007-08 2005-06 2006-07 2007-08 

(Upto 31.01.08) (Upto 31.01.08) 

JRT 1648 16078 1965 3162 4768 

se 530 1181 16612 5230 4777 8499 

NGG 105 235 26708 1878 4289 13277 

DR 11 4558 11285 2905 14119 9513 

TZ 16 141 22554 1334 5635 17936 

KMP 0 859 11485 18513 8274 24478 

BGN 1288 4742 18415 3121 2426 4135 

Total 1951 13364 123117 34946 42882 82606 
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On-Line Trade In Commodltle. 

602. SHRI P. MOHAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the details of items In respect of which on-line 
trade is permitted In the country at present; 

(b) whether essential commodities are exempted from 
on-line trade; 

(c) If so, the details thereof; 

(d) if not, the reasons therefor; 

(e) whether on-line trading has led to exhorbltant 
rise in price of some items Including edible 011; and 

(f) if so, the details thereof and the remedial steps 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): <a) Futures trading has been permitted In 105 
commodities by the Government. The details of Items 
are given in the statement enclosed. The three National 
Multi Commodity Exchanges namely, (i) National 
Commodities Derivatives Exchange (NCDEX), Mumbai 
(ii) Multi Commodity Exchange (MCX), Mumbai and 
(iii) National Multi Commodity Exchange (NMCE), 
Ahmedabad have provided the online facility for futures 
trading in commodities. 

(b) to (d) Some of the commodities listed in the 
statement are agricultural commodities which may be 
classified as foodstuffs that are classified as essential 
commodities. Presently futures trading in wheat, rice, tur 
and urad is not taking place. 

(e) and (f) The online futures trading in commodity 
at recognized commodity Exchanges only provide a trading 
platform. A trading platform per se is not directly 
responsible for any increase or fall in prices of 
commodities. The prices of commodities are mainly 
governed by demand and supply factors in the physical 
market. 

List 01 COIT1I'TIDdiIitI Notlfltld Unt:Mr S«:1ion 15 01 IINI 
Foe. fRo) Act 1952 

SI.No Commodity 

2 

Fib,... Ind MlnufllctufH 

1. Art Silk Yam 

2. Cotton Cloth 

3. Cotton pods 

4. Cotton Yam 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Indian Cotton (Full pressed, half pressed or 
loose) 

Jute goods (Hessian and Sackings and cloth 
and/or bags, twines and/or yams rnfd by any 
of the mills and/or any other manufacturers of 
whatever nature made from jute) 

Kapas 

Raw Jute (including Mesta) 

Staple Fibre Yam 

Food",,'n. and Pu'". 
Arhar Chuni 

Bajra 

Bartey 

13. Gram 

14. 

15. 

16. 

Gram Dal 

Guar 

Jowar 

17. Kulthi 

18. 

19. 

20. 

21. 

Lakh (Khesari) 

Maize 

Maaur 

Moth 
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1 2 2 

22. Mung 48. Groundnut 

23. Mung Chuni 49. Groundnut Oil 

24. Mung dal 50. Groundnut Ollcake 

25. Peas 51. Linseed 

26. Ragi 52. Linseed on 

27. Rice or Paddy 53. Linseed OHeake 

28. Small Millets (Kodan Kultl, Kodra, Korra, 54. Rapeseed OillMustard Oil 
Vargu, Sawan Rala, Kakun, Samai, Varl & 

55. Rapeseed OlleakaIMusturd Ollcake Bantl) 

29. Tur Oal (Arhar Oal) 58. RapeeeedlMuetarclseed 

30. Tur (Arhar) 57. RBO Palmolein 

31. Urad (Mash) 58. Rice Bran 

32. Urad dal 59. Rice Bran 011 

33. Wheat eo. Rice Bran Oilcake 

Metal. 61. Safflower 

34. Copper, Zinc, Lead or Tin 62. Safflower 011 

35. Gold 63. Safflower Oilcake 

36. Silver 64. Sesamum (Til or Jlljilll) 

37. Sliver Coins 65. Seaamum 011 

Oll.eect. and on. ee. Sesamum OIJcake 

38. Celeryseed 67. Sly meal 

39. Copra OIVCoconut 011 88. Soy 011 

40. Copra Oilcake/Coeonut Oilcake 69. Soybean 

41. Copra/Coconut 70. Sunflower 011 

42. Cottonseed 71. Sunflower Olleake 

43. Cottonseed Oil 72. Sunflower Seed 

44. Cottonseed Olleake Spice 

45. CPO Refined 73. Aniseed 

46. Crude Palm Oil 74. Betelnuts 

47. Crude Palm Olive 75. Cardamom 
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76. 

77. 

78. 

79. 

80. 

81. 

82. 

83. 

84. 

85. 

88. 

87. 

88. 

89. 

90. 

91. 

92. 

93. 

94. 

95. 

96. 

97. 

98. 

99. 

100. 

101. 

102. 

103. 

104. 

105. 

2 

Chilli .. 

Cinnamon 

Cloves 

Coriander seed 

Ginger 

Methl 

Nutmegs 

Pepper 

Turmeric 

Other. 

Camphor 

Castorseed 

Chara or Serseem 
berseemseed) 

Crude Oil 
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(including charaseed or 

Export of Milk Product8 

603. SHAI DUSHYANT SINGH: 
SHAIMATI AUPATAI D. PATIL: 

Will the Minister of AGAICULTURE be pleased to 
state: 

(a) the nam.. of the countri.. to which milk and 
milk products are being exported at present; 

(b) the quantum and value of the said Items exported 
during each of the last three years; 

(c) whether there is a vast scope to increase the 
export of these items; and 

(d) H so, the stepa taken by the Government in this 
regard? 

Gram Husk (Gram Chilka) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGAICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PAASAD 
SINGH): (a) As per the Infonnatlon received from Export 
Inspection Council of India the name of the Countries to 
which milk and mHk produota being exported are: 

Gur 

Khandsari Sugar 

Polymer 

Potato 

Aubber 

Seedlac 

Shellac 

Sugar 

Fumace Oil 

Ethanol 

Cocking Coal 

Electricity 

Natural Gas 

Onion 

Thermal Coal 

Carbon Credit 

Afghanistan, Angola, Algeria, Bahrain, Bangladesh, 
Brunei, China, canada, Egypt, France, Germany, Hong 
Kong, Iran, Israel, Italy, Japan, Kenya, Kuwait, Lebanon, 
Libya, LaOI, Mauritius, Madagascar, Mauritania, Morocco, 
Maldives, Myanmar, Nepal, Netherlands, New Zealand, 
Paklatan, PhiUppinea, Qatar, Rwanda, Sri Lanka, Sudan, 
Singapore, Saudi Arabia, Syria, Sultanate of Oman, 
Switzerland, Thailand, Turkey, Turkmenaltan, Taiwan, USA, 
UAE, United Kingdom, West Indies, Yemen and Zanzibar. 

(b) Year 

2004-05 

2005-06 

2006-07 

(c) Ye., Sir. 

Qty (MT) 

42180.08 

59745.73 

37391.11 

value 
(A.. Crore.) 

358.89 

552.28 

395.15 

(d) The Export Inspection Council (EIC) Is in dialogue ,. 
with the European Commission 10 recognize EIC's system 
of inspection and quality control of milk products. In 
addition, agreements are proposed with China, Israel. 
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Mauritius, New Zealand etc countries. India has already 
signed Mutual Recognition Agreement (MRA) with 
Singapore and Nepal for the export of milk Products. 
These agreement are expected to streamline and increase 
exports of milk products to these countries. 

/Tl'llnslaHonJ 

KIlling of Work.rs In Naslk 

604. SHRI DEVIDAS PINGLE: 
SHRI M.K. SUBBA: 

Will the Minister of I.ABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Union Govemment has received any 
complaint regarding deaths of some workers in an 
explosion in the factory at Pasta Village near Naslk; 

(b) if 80, the details thereof; 

(c) whether any enquiry has been conducted by the 
Govemment In this regard; 

(d) if so, the details and outcome thereof; 

(e) whether any order was given to the said factory 
for producing or storing expl08ive materials; 

(f) If so, the details thereof; and 

(g) the remedial action taken by the Govemment in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yes, Sir. 

(b) 21 workers dies In the explosion which occurred 
on 5th May, 2007 in Mia Premier Explo Chem Ltd. Pasta 
Village, Taluka Sinnar, Distt. Naaik, Maharashtra as per 
the report of the Expert Committee constituted by 
Govemment of Maharashtra. 

(c) Yes, Sir. An enquiry has been conducted through 
an Experts Committee set-up by Government of 
Maharaahtra under Section 90 of the Factories Act, 1948. 

(d) Details are given in statement enclosed. 

(e) and (f) The Controller of Explosives which 
regulates manufacture and storage of explosive material 
had given permission to MIs Premier Explo Chem Ltd., 
for producing and storing explosive materials. However, 
the premises was not registered under the Factories Act, 
1948 and no licence was issued to the occupier of the 
premises carrying out the manufacturing process. 

(g) The Govemment of Maharashtra is the competent 
authority to enforce the proviSions contained in the 
Factories Act, 1948 and the Rules made thereunder. 
Accordingly, the Government of Maharashtra has initiated 
prosecution against the occupier/manager of the factory 
on 10.7.2007 in the Court of Chief Judicial Magistrate, 
Naaik. 

Statement 

The Committee has stated in their report that Mis. 
Premier Explo Chem Ltd., engaged In the manufacturing 
of emulsion explosives. The main raw materials used were 
Paraffin Wax/Lash, Sorbitan Mono Oleate (SMO). DG-6, 
Sodium Nitrite, Sulphur, Ammo.nium Nitrate. Zinc Nitrate 
and Sodium Nitrate. In the process of manufacturing. the 
Oxidizer Blend (OB) consisting of Ammonium Nitrate, 
Sodium Nitrate and Zinc Nitrate at 85°C and Fuel Blend 
(FB) consisting of Paraffin Wax and SMO (emulsifier) at 
80°C are sparately made and both are pumped into pre-
mixture In the ratio of 94:6. The emulsion so formed Is 
then pumped into holding tanks which is at an elevation 
of about 13-15 ft. from the pre-mixture. The emulsion 
mixture is dropped from the holding tank into a blender 
by gravity. Prilled Ammonium Nitrate and Sulphur/atomized 
Aluminium powder are also added manually in the blender. 
After thorough blending, the mix Is then dropped into the 
hopper. From hopper the emulsion matrix is bifurcated 
into two separate roto pumps. Each roto pump pushes 
the emulsion Into cartridging machine through static mixer. 
The gassing agent (Sodium Nitrite Solution) is also 
injected online into the emulsion which sensitizes the 
emulsion Matrix. The small dia cartridges are made in 
Cartridge Machine (KP machine) and transferred on~~ 

dry conveyor belt for cooling and packaging. The 
conveyor belt speed is adjusted such that cartridges 
residence time on conveyor belt is limited to 3-4 minutes 
and final product density attains 1.15-1.2 gmlcc. Then 
cartridges are further cooled in cold water and then dried 
and packed. 
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On the day of the explosion, the temperature of the 
FB tank material was lower than required. This led to 
decrease in the temperature of in-process material leading 
to thickening more than normal. This temperature decrease 
was more in the blender matarlal where prilled ammonium 
nitrate at room temperature was added. Due to the 
lowering of temperature and thickening of the process 
material, the discharge flow roto pumps probably stopped 
and the pumps continued to run therein leading to high 
temperature and pressure in the process material trapped 
inside the roto pumps. This abnormal situation may have 
caused an explosion in one or more pumps generating a 
shockwave, which caused immediate explosion of the 
entire material in the manufacturing shed. In the above 
accident, 21 personslworkers including 3 adolescents have 
died. 

/English} 

Setting up of Small IT Park. 

605. SHRI P.C. THOMAS: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Kerala Govemment has submitted a 
proposal to the Union Govemment for setting up of small 
Information Technology Parks in the State; and 

(b) if so, the details thereof, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. DIT 
(Department of Information Technology) has not received 
any such proposal. 

However, as per the Govemment of Kerala a proposal 
has been submitted during November, 2007 to the 
Planning Commission, New Delhi to set up District IT 
Parks in the following 12 Districts of Kerala: 

(1) Kollam 

(2) Alappuzha 

(3) Pathanamthitta 

(4) Kottayam 

(5) Idukkl 

(6) Thrissur 

(7) Palakkad 

(8) Kozhikode 

(9) Wayanad 

(10) Malappuram 

(11) Kannur 

(12) Kasargod 

Also as per Software Technology Park of India (STPI), 
the Govemment of Kerala has requested STPI to establish 
the communication gateway & Incubation facility in the 
districts of Calicut and Palakkad. 

Forward Trading of Fruit. and Veg .. abl •• 

606. SHRI BASU DEB ACHARIA: WID the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government propolel to allow 
forward trading of fruita and vegetables pulp on commodity 
exchanges; 

(b) if 10, the details in this regard; 

(c) whether any action plan hu been worked out for 
its implementation; 

(d) if so, the details thereof; and 

(e) the action taken/proposed to be taken in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SfNGH): (a) No, Sir. There is no such proposal at preaeht •• 

(b) to (e) In view of the reply to part (a), does not 
arise. 

t, 
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{Trsnsl6lionj 

DI .... In Banana Crop 

607. SHRI HARIBHAU JAWALE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has conducted any 
survey in regard to damage caused by Sigatoka disease 
to banana crop in the country particular1y in Maharaahtra; 

(b) if so, the details of estimated 1088 suffered by 
the banana producing farmers: 

(c) whether the Government proposes to give some 
financial aid to the farmers for the damage caused by 
the said disease to their crops; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
A team comprising Officers from Directorate of Plant 
Protection Ouarantine & Storage (DPPO&S) Faridabad; 
Central Integrated Plant Management Centre, Nagpur, a 
sub office of the DPPO&S, Horticulturist, Banana Reeearch 
station, ICAR, Jalgaon, and an officer from State 
Agriculture Department, Maharashtra was constituted to 
survey the disease affected areas and assess the loss 
caused by the disease, in consultation with the Director 
of Horticulture, Government of Maharashtra. 

(b) The team has reported that the older plantation 
is more severely attacked by the dise.... The damage 
in young plantation Is 10 to 15%. Mahalaxmi variety 
seems to be more susceptible, where higher damage 
was observed. 

(c) and (d) Under State Plant Protection Scheme, 
grant of Rs. 21 lakh has been released to A.D.O, Zilla 
Parishad, Jalgaon, for supply of recommended fungicides 
on 50% subsidy at block level to the farmers. The 
Government of India as well as the State are taking 
appropriate measures for protecting the Banana crop 
including widespread dissemination of information on the 
disease, its management and corrective action. 

/Eng/i8IIj 

Supply of Information In Local Language by BSNL 

608. SHRIMATI MANORAMA MADHAVRAJ: 
SHRI M. SHIVANNA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Bharat Sanchar Nigam Limited 
(BSNL), Bangalore supplies the Information in Hindi, 
English, Tamil, Telugu, Malayalam and In Kannada at the 
end thus relegating the local language to the last; 

(b) if so, the details thereof; 

(c) whether there have been protests in Karnataka 
on this act of BSNL; 

(d) if so, the details thereof; and 

(e) the response of the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) Does not arise In view of (a) above. 

(c) No, Sir. 

(d) and (e) Do not ariae In view of (c) above. 

Attack of Anthl1lx DI .... 

809. SHRIMATI JHANSI LAKSHMI BOTCHA: Will the 
Minister of AGRICULTURE be pleaaed to state: 

(a) whether Anthrax disease has been noticed in 
Sheep and Cattle in Chlttoor District of Andhra Pradesh; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Government to check 
the spread of Anthrax disease in neighbouring places? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Anthrax in cattle, buffala, sheep and 
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goat occurs sporadically In the country. It has been 
reported by the Government of Andhra Pradesh that 
during the month of January, 2008. in Jandlapeta village 
and in Chittoor Municipality of Chittoor district, 5 numbers 
of Sheep and 4 numbers of cattle have died due to 
Anthrax. 

(c) The following steps have been taken by the 
Government to check the spread of Anthrax:-

• Scientific disposal and burial of carcass. 

• Disinfection of the cattle shed and premises 
where outbreak has been confirmed. 

• All susceptible Animals are vaccinated with live 
spore Anthrax vaccine within a radius of 5 Kms 
from the site of outbreak of Anthrax disease. 
The same vaccine will be repeate:d for every 
nine months for a period of 3 years. 

• Village wise awareness camps were organized 
with audio visuals on Anthrax disease in animals 
and Its symptoms, prevention, disposal of 
carcass and disinfection of the premises. 

• As the disease is of Zoonotic importance, 
awareness is also created about Anthrax Disease 
in human beings about symptoms, prevention 
and treatment measures through Pamphlets, print 
media and electronic media. 

/Tl'llnsllllionj 

Scanning and Uploading of Written 
Material on Computers 

610. SHRI RAMDAS ATHAWALE: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has proposed to 
formulate a scheme to scan and upload on computers 
the books and other valuable written material of various 
universities, IITs, research centres, Libraries of Archives 
and other centres; 

(b) if so, the details thereof; 

(c) the status of the scheme as on date; and 

(d) the time by which it is likely to be finalized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) Government 
recognizes the need for proviaion for secure data and 
resouce sharing among the knowledge institutions. 

Further, Ministry of Culture has Initiated a proposal 
to set up a National Mission on Libraries. Digitalization of 
old and rare books and manuscripts available with pllblic 
libraries is one of the activities to be undertaken by this 
Mission. The Planning Commission has given in principle 
approval for the National Mission on Libraries. This 
mission will be 88t up as soon as necessary approvals 
are accorded. 

Interlinking of Rivers 

611. SHRI FAGGAN SINGH KULASTE: 
SHRI RASHEED MASOOD: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI THAWARCHAND GEHLOT: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the present status of the National River Interlinking 
Project in the country as on date; 

(b) the progress of different phases of this project. 
locatlon-wiae, phase-wise and coat-wise; 

(c) the details of rivers included In this project, phase-
wise; and 

(d) the reasons for slow pace of the works under 
this project alongwith the likely time for completion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The Ministry of Water Rasources (MOWR) 
(erstwhile Ministry of Irrigation) and Central Water 
Commission (CWC) formulated a National Perspective 
Plan (NPP) for Water Resources Development in 1980 
evisaging Inter-basin transfer of water from surplus basins 
to deficit basins/areas which comprises of two 
componenet8. namely, Himalayan Rivers Developme"t • 
Component and Peninsular Rivers Development 
Component. National Water Development Agency (NWAD) 
was set up under the MOWR in 1982 for carrying out 
various technical studies to establish the feasibility of the 
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proposals of NPP and to give concrete shape to it. Based 
on various studies conducted, NWOA has identified 30 
links (16 under Peninsular Component & 14 under 
Himalayan Component) for preparation of Feasibility 
Reports (FRs). Out of these, FRs. of 14 links under 
Peninsular Component and 2 links (Indian Portion) under 
Himalayan Component have already been completed. 
Further, Central Government entrusted the work of 
preparation of Oetailed Project Report (CPR) of one of 
the link viz Ken-Betwa link under Peninsular Component 
to NWCA. 

statement I & II. As per preliminary estimate, Interlinking 
of Rivers (ILR) programme is estimated to cost about 
RI. 5,60,000 crore at 2002-03 price level. At present no 
Interlinking project is under implementation. 

The total expenditure on various studies for firming 
up Inter Basin Water Transfer link proposals up to FR 
level and also for preparation of CPR of Ken-Betwa link 
up to 31st January, 2008 is Rs. 218.73 crore. 

(b) and (c) The progress of works of various links 
under Peninsular Component and Himalayan Component 
indicating the rivers and States concemed is given as 

(d) The implementation of inter basin water transfer 
proposals depends on the consensus and cooperation of 
the concerned States and agreementa with the 
neigt'lbourlng countries. 

St.tement I 

0.,._ of thtl Links lIndtIr Ptminsul8r CompontInf Showing 'ThtIir Pl'tIStmt 8Mtus 

SI.No Name States concemed States Status of 
benefited works 

1 2 3 4 5 

1. Mahanadl(Manlbhadra)-Godavari Ori8l8, Maharashlra, AP, AP & OrllS8 FR completed 
(Dowlaiswaram) link Kamataka & Chhattisgam 

2. Godavari (Polavaram)-Kriahna Oriala, Maharaahtra, AP, AP FR compleled 
(Vijayawada) link , Kamataka & Chhattiagarh 

3. Godavari (inchampalll)- Krishna Oriaaa, Maharaahlra, MP, AP FR completed 
(Naga~una .. gar) link Kamataka & Chhallisgam 

4. Godavari (InchampaJli)- Krishna -do- FR completed 
(Pullchinatala) Unk 

5. Kilhna (Nagarjunasagar)-Pennar Maharaahtra, AP & FR completed 
(Somaaila) link Kamataka 

6. Krishna (Sriaailam)-Pennar Link -do- FR completed 

7. Kiahna {AImattI)-Pennar link -do- AP & FR completed 
Kamatalca 

8. Pennar (Somasila)-Cauvery AP, Kamataka, Tamil Nadu, AP, Tamil FR completed 
(Grand Anicul) link Kerala & Pondicherry Nadu & 

Pondicherry 

9. Cauvery (Kattalai)- Vligai- Kamataka, Tamil Nadu, Tamil Nadu FR completed 
Gunclar "nk Kerala & Pondicherry 

10. Palball-KaHsindh-Chambal MP, Rajasthan & UP (UP MP & FR compleled 
link. requested to be consu~ed Rajasthan 

during consensus bUilding) 
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2 3 4 

11. Damanganga-Pinjal linkt Maharuhtra & Gujarat t.IIaraIhtra 
(Only WIler 
supply to Mumbai) 

12. Par·Tapi-Narmada link" -do- Gujarat 

13. Ken-Betwa link , UP & MP U.P & M.P. 

14. Pamba·Achankovll·Vaippar link Kerala & Tamil Nadu ramO NaclI 

15. Bedti-Varda link Maharuhtra, AP & Kamataka 
Karnataka 

16. Netravati-Hamavati Hnk Kamataka, Tamil Nadu & 
Kerala 

DPR-Detailed Project Report; FR-Feulblllly Report; PFR-Pre-feaslbillty Report. 

BtIItemen,-I' 

5 

FR completed 

FR cornpletld 

FA completed 
DPR taken up 

FR completed 

FR completed 

PFR 
Completed 

Dillails of thtl Links UndtJr HimslllJen CompontIIIl Showing ThfIIr P""" ShIIu.9 

SI.No. Name of the Unk Stat. Slltes Status of works 
concerned benefited 

2 3 4 5 

1. Kosi·Mechi Unk BIhar & W.B BIhar FR flken up 

2. Kosi·Ghaghra link Bihar & U.P. BIhar & U.P FR liken up 

3. Gandak-Ganga link -do- U.P FR taken up 

4. Ghaghra-Yamuna Ink -do- U.P FR completad 
(Indian portion) 

5. Serda· Yamuna link BIhar, U.P., U.P & FA completed 
Haryana, UtIIranchaI (1ncIIn portion) 
Rajasthan & 
Uttaranchal 

6. Yamuna-Rajasthan Hnk U.P., Gujarat, Haryana and FR taken up 
Haryana& Rajaslhan 
Rajaslhan 

7. Rajaslhan-Sabarmati fink -do- RIjIIthIn & FA taken up 
GujaIaI 

8. Chunar·Sone Barrage link Bihar & U.P. Bihar & U.P. FR taken up 

9. Sone Dam·Southem Tributaries of Ganga fink Bihar & Jharkhand Bihar & Jharkhand FA taken up 

188 
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2 3 4 5 

10. Mana .. Sankosh-TlIIa-Ganga (M-B-T-G) link Assam, W.B. & Assam, W.B. FR taken up 
Bihar & Bihar 

11. Jogighopa-Tilla-Farakka link (Alternative -do- Assam, W.B. FR taken up 
10 M-B-ToG) & Bihar 

12. Farakka-Sunderbanl link W.B W.B. FR taken up 

13. Ganga (Farakka)-Damodar-Subemarekha W.B., Orissa & W.B., Orissa FR taken up 
link Jharkhand & Jharkhand 

14. Subemarekha-Mahanadi link W.B. & Orilsa W.B. & Orissa FR taken up 

DPR-Detailed Project Report; FR-Feaslbility Report; PFR-Pre-Feasibility Report. 

{English} 

Compul.ory Packaging In Jute aag. 

612. SHRI P.S. GADHAVI: 
SHRI HARIN PATHAK: 
SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of TEXTilES be pleased to state: 

(a) whether the Govemment has continued reservation 
for 100% jute packing for foodgrains and sugar; 

(b) if so, whether the Govemment 18 aware that such 
reservation affects the plastic woven sack industries; 

(c) if so, whether the Govemment Is considering to 
dilute/repeal such provisions; 

(d) whether the Standing Advisory Committee had 
recommended 75% reservation for foodgralns and 20% 
for sugar under the Jute Packaging Material Act, 1987 
for the Jute Year 2006-07; and 

(e) If so, the final decision taken on the 
recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELANGOVAN): (a) Yes Sir. 

(b) Compulsory packaging in jute bags has been 
provided for only two commodities foocigrains & sugar 
and that too for packaging in bags for weight between 
25.00 kgs. to 100.00 kgs. All other commodities, besides 

foodgrains and sugar in bags of weight less than 25.00 
kgs or more than 100.00 kgs may be packed In any 
other kind of bags. The reservation for jute packaging of 
foodgralns and sugar only affects the plastic woven sack 
Industries, minimally. 

(c) No, Sir. 

(d) Standing Advisory Committee had recommended 
75% reservation for foodgralns and 70% (not 20%) for 
sugar for the jute year 2006-07. 

(e) The Government after conSidering the 
recommendations of the Standing AdVisory Committee 
(SAC) decided for 100% packaging of both foodgrains 
and sugar in jute bags, with certain exemptions and 
Issued orders accordingly. 

Increa.. In Retirement Age In .lei 

613. SHRI AJOY CHAKRABORTY: Will the Minister 
of TEXTilES be pleased to state: 

(a) whether the Govemment is considering to increase 
the retirement age for the employees and officers of Jute 
Corporation of India (JCI); 

(b) if so, the details thereof; and 

(c) the time by which a final decision Is likely to be 
taken by the Govemment in this regard? 

THE MINISTRY OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. The 
Govemment has at present no proposal regarding increase 
in retirement age in JCI. 
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(b) and (c) Do not ariMo 

Inadequate Manpower In EPFO 

614. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI GURUDAS DASGUPTA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to etate: 

(a) whether inadequate manpower in the Employees' 
Provident Fund Organisation (EPFO) has resulted in a 
manifold increase in customer complaints, particularly with 
regard to recoveries and pension funds; 

(b) if so, the details thereof; 

(c) whether the National Productivity Council (NPC) 
has suggested adding of more than 31,000 people at the 
regional, sub-regional and accounts offices; and 

(d) if so, the follow up action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) Presentfy, the EPFO is equipped 
with full-fledged facilitation centre, public relation officers 
and supporting staff to handle customer complalnte 
particularly with regard to recoveries and pension funds. 
All field offices have been directed to conduct Bhavlahya 
Nidhi Adalats every month to setIIe subscribers' complaints 
on the spot. 

A study to develop workload norms was taken up by 
engaging the National Productivity Council (NPC) as 
Consultant. The NPC had submitted Its report in March 
1999. However, the norms developed by it were not 
approved by the Executive Committee, Central Board of 
Trustees, Employees' Provident Fund. Another study was 
conducted by the Xavier Labour Research Institute, 
Jamshedpur which has since submitted a report on 
restructuring of EPFO. 

(d) Does not arise in view of above. 

Agriculture In Naxal Infected ArM 

615. SHRI HANNAN MOLLAH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether some special steps have been taken by 
the Govemment for the development of agriculture in 
Maoist influenced areas; 

(b) If so, the detalla thereof; 

(c) whether crape such as pulses, oil seeds, medicinal 
plants and vegetables etc. can also be developed in these 
areas; and 

(d) if 80, the details thereof and steps taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The Department of Agriculture & Cooperation Is 
implementing a number of Centrally Sponsored Schemes 
for increasing the production and productivity in the 
agriculture sector all over the country including the Maoist 
Influenced areas. However, no specific staps for these 
areas are envisaged. 

(b) to (d) A statement indicating the steps taken under 
the Department of Agriculture & Cooperation usual 
schemes for agricultural development in the Maoist 
Influenced areas is enclosed. 

Macro Management of Agriculture Scheme: This 
scheme has been formulated with the objective to ensuring 
that the Central Assistance Is spent on focused and 
specific interventions for development of agriculture in 
areas of priority of different States. It became operational 
in 2000-01 in all States and UTs. The Scheme provides 
sufficient flexibility to the States to develop and pursue 
the programmes on the basis of their regional priorities 
mainly connected with development of rice, wheat, 
sugarcane and COBrse cereals through an appropriate mix 
of measures aimed at enhancement of soil health, supply 
of quality seeds and other inputs and promotion of 
agricultural mechanization. The Scheme also lays special 
emphasis on natural Resource Management through 
watershed development management approach. 

Technology Mission on Cotton (TMC-Mlni Mission-II): 
This Mission has been in operation since 2000-01. Its 
main objectives are to improve production, productivity, • 
quality of cotton; to reduce cultivation coste in the country; 
and to rice the income of the farmers. It is being 
Implemented in 13 States viz., Ancl"a Pradesh, Gujarat, 
Haryana, Kamataka, Madhya Pradesh, Maharashtra, 
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Orissa, Punjab, Aajasthan, Tamil Nadu, Tripura, Uttar 
Pradesh and West Bengal. The Mission envisages an 
end·to·end approach comprising varietal Improvement; 
increased production/productivity; marketing Infrastructure 
and processing facilities. 

Integrated Scheme of Oilseeds Pulses, Oilpalm and 
Maize (ISOPOM): In order to provide flexibility to the 
States In implementation based on regionally differentiated 
approach, to promote crop diversification and to provide 
focused approach to the programmes, a Centrally 
Sponsored Scheme of Integrated Scheme of Ollseeds, 
Pulses, Ollpalm and Maize (ISOPOM) Is being 
Implemented since 1.4.2004 by merging the four erstwhile 
schemes of 011 seeds Production Programme (OPP); 
National Pulses Development Project (NPDP); Ollpalm 
Development. Programme (OPDP) and Accelerated Maize , 
Development Programme (AMDP). 

National Horticulture Mission: The Mission was 
launched In 2005·06 In order to give a new impetusl 
momentum to development of horticulture to generate 
employment and enhance farm incomes. The Mission alms 
at addressing problems related to generation of 
tachnology, production, post harvest management and 
processing and marketing under one umbrella In the 
horticulture sector. 

Micro Irrigation: In dry land/rainfed areas it is 
necessary to increase water use efficiency for optimum 
utilization of available water, reduce the coat of production 
and to stabilize the production. In order to ensure optimum 
utilization of water resources a scheme called Micro 
Irrigation was approved for Implementation In March, 2006. 
Its main objective is to Increase the area under efficient 
methods of irrigation viz drip and sprinkler irrigation as 
these methods have been recognized as only altemative 
for efficient use of surface as well as ground water 
resources. 

Agricultural Extension: For improving and 
strengthening agricultural extension services in the private 
sector, efficient use and easier availability of the inputs 
and utilization of skilled and technical manpower in the 
agriculture sector, a scheme of Agrl·cllnics and Agri· 
Business Centres has been taken up. Besides, a scheme 

of Mass Media Support to Agriculture Extension Is being 
Implemented to provide Information to farmers on matters 
related to agriculture production, In order to help the 
farmers In tackling problems relating to pest attack, plant 
disease, use of inputs, a scheme of 'Kissan Call Centres' 
is being Implemented. A new centrally sponsored scheme 
entitled ·Support to State Extension Programmes for 
Extension Reforms· was launched In March, 2005 with 
the objective to making extension system farmer driven 
and farmer accountable by way of promoting new 
institutional arrangements namely Agricultural Technology 
Management Agency (ATMA) for technology dissemination 
particularly at District level and below. 

National Food Security Mission: Government of India, 
Department of Agriculture & Cooperation has approved 
the launching of a Centrally Sponsored Scheme "National 
Food Security Mission (NFSM)· to enhance the production 
of rice, wheat and pulses during the Eleventh Five Year 
Plan. The NFSM has three components viz. NFSM·Rlce, 
NFSM·Wheat and NFSM·Pulses. The salient aspect of 
the Mission Is that it has been conceptualized to target 
those dlatrlcts which lower productivity than the State 
average productivity but have the potential to augment 
the productivity and production of the three crops, i.8. 
rice, wheat and pulses. The scheme is operational. The 
Plan outlay for National Food Security Mission is 
As. 4500 crore for the Eleventh Plan period. 

The following districts of Naxalite affected States are 
covered under NSFM·rlce (Khammam, Gaya, 
Rajanandgaon, Surguja, Gumla, Hazarlbagh, West 
Singhbhum, Gudchlroli, Deogarh, Malkanglrl and 
Sonebhadra); NFSM· wheat (Jamul, Aohtas, Balaghat and 
Sonebhadra) and NFSM·pulses (Khammam, Aurangabad, 
Aajnanclgaon and Surguja). 

Rashtrlya Krishi Vikas Yojana (AKVY) under State 
Plan: Department has launched a new schme "Aashtriya 
Krishi Vikas Yojana" (RKVY) for Its implementation during 
the 11th Five year Plan with a Plan Outlay of As. 25,000 
crore. The scheme envisages a quantifiable increase in 
agriculture and allied sector production, productivity and 
farm income and reduction in yield gaps. The scheme 
was approved by the CCEA on 16th August 2007. The 
operational guidelines of the scheme have also been 
issued. The new scheme is providing flexibility and 
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autonomy to States In the process of planning and 
executing Agriculture and allied sector Rchelnes. 

[Tl1InsIBtIonJ 

Distribution of Foodgl'llins 

616. SHRI RASHEED MASOOD: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the total quantity of foodgrains released to the 
States under the Public Distribution System (PDS) during 
the last three years and the current year as on date, 
State-wise; 

(b) the quantity of the fodgrains out of the above 
distributed under the PDS; 

(c) the details of the remaining quantity of the 
foodgrains left with each State during the said period. 
State-wise; 

(d) the manner in which it has been utilised or is 
proposed to be utilised. State-wise; 

(e) whether any policy has been formulated for proper 
implementation of PDS in the country; and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Details of the total quantity of 
foodgralns allocated to the StateslUTs and lifted by the 
States/UTs for distribution under the Targeted Public 
Distribution System (TPDS). for the last three years and 
the current year. are given in statement I, II. III and IV 
enclosed. 

(d) to (f) TPDS is operated under joint responsibility 
of Central and State and UT Governments. THe Central 
Govemment is responsible for procurement, storage and 
allocation of foodgrains upto the PO Centres in the States! 
UTs. The State and UT Governments are responsible for 
identification of families of APL and BPL (Below Poverty 
Line). issue of ration cards, undertake review of the lists 
of BPL and Antyodaya families for the purpose of deletion 

of Ineligible families and inclusion of eligible families and. 
distribution of the foodgrains through the network of the 
Fair Price Shope (FPSs). 

As per the provision of the PDS (Control Order) 2001, 
the States/UTs are required to furnish Utilisation 
Certificates in respect to the allocations of foodgralns 
made under the TPDS within a period of 60 days for the 
month of allocation. Further to ensure that foodgrains 
reach the targeted beneficiaries, a Nine Point Action Plan 
is also under Implementation in the StateslUTs as under: 

1. Continuous review of the BPL and AA Y lists to 
eliminate bogus ration cards and to ensure 
coverage of only eligible BPL and Antyodaya 
families. 

2. Ensuring leakage-free and diversion-free 
distribution of PDS commodities. regular 
inspection by different levels of functionaries. 
strict action against guilty persons/agencies. 

3. Involvement of Panchayati Raj Institutions in PDS 
operations-PRI representatives on Advisory 
Committees, running of fair price shops by 
Panchayats and effective representation of 
Panchayati Raj representatives on Vigilance 
Committees. 

4. Ensuring transparency in working of PDS. display 
of BPL and AAY lists by fair price shops. 
observance of notified timings by fair price 
shops. 

5. Use of Information Technology. Computerization 
of TPDS operations. display of fair price shop-
wise and district-wise allocations of PDS 
commodities on web-sites for public scrutiny. 

6. Carryout door step delivery of PDS commodities 
to fair price shops. 

7. EnSUring timely availability of and issuance of 
foodgrains by fair price shops. 

8. Creating awareness among public about PDS 
operations. training Vigilance Committees of 
intricacies of PDS operations. ' 

9. Making fair price shops financially viable 
entities-allowing them to sell non PDS items 
etc. 
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SI.No. 

2 

1. AncIva PradeIh 

2. AnIIIchII PI'IdeIh 

3. Alum 

4. Bihar 

5. CINIIiIgIIh 

8. DaI1i 

7. Goa 

8. GI4nI 
9. Haryw 

10. ItmIchaI PradeIh 

11. Jammu and Kashmir 

12. JlartchInd 

13. Kamalaka 

14. Kerala 

15. MaItIya PradIIh 

16. MahmIh1Ta 

17. MInipur 

18. 

19. 

20. 

21. 

22. 

23. 

Meghalaya 

Mizoram 

Nagaland 

Orisaa 

Pur1&b 

Rajadlln 

24. !ikkim 

MARCH 3, 2008 to ou.tItJM ,8EI 

.,.""".",., 
AIIoc6Ifon MId om.t.r 01 me. • Whut for thtI YNr 2()()I-1J5 I.IntItIr TPOS 

(In '000 Tonnes) 

Offtake '" OIItake 

BPl APL MY Total BPL APt MY Total BPL APL MY Total 

3 4 5 6 7 8 9 10 11 12 13 

1,230.128 2,268.740 476.248 3973.116 1261.818 1137.642 456.115 2855.573 102.576 50.188 16.773 

31.680 76.880 9.818 118.176 31.81 54.7rS 8.681 94.88 88.m 71.347 88.233 

850.434 885.140 150.088 1885.88 823.782 621.126 139.176 1284.066 95.899 58.875 92.732 

2,219.184 2,291.520 420.000 4930.704 809.91 10.312 382.079 1202.301 38.498 0.460 10.971 

586.835 1,045.800 200.997 1833.432 556.72 42.368 180.399 779.487 94.901 4.OS1 89.762 

155.270 9118.518 18.510 1188.296 148.735 410.117 13.984 572.838 95.791 41.155 84.700 

11.848 118.298 4.112 134.258 0 0 5.04 5.04 0 o 122.568 

718.587 2,767.564 167.081 3671.212 556.(11 93.808 114.301 784.201 77.805 3.385 

257.040 1,014.204 71.532 1342.776 217.587 154.841 85.087 437.325 84.851 15.248 

134.816 348.900 44.116 627.832 118.553 152.004 41.755 312.312 87.937 43.587 

243.008 447.720 66.076 756.804 235.598 292.756 43.508 571.882 96.951 65.388 

801.112 216.300 204.380 1221.192 365.914 20.607 167.666 554.187 45.676 - 9.527 

987.813 2.070.600 326.483 3384.876 972.701 848.631 300.882 2122.214 98.470 40.885 

487.048 1,808.940 185.580 2481.548 493.84 284.047 156.714 914.401 101.353 14.597 

1,326.222 2,535.372 406.254 4267.848 1225.005 22.732 380.325 1828.082 92.388 0.897 

2,069.837 4,700.. 874.487 7445.184 1773.019 67.391 598.26 2438;(1 86.880 1.434 

44.084 47.460 ltd 103.474 29.035 18.305 8.631 55.971 85.863 38.569 

68.411 

91.004 

94.848 

85.845 

82.036 

92.164 

94.567 

93.618 

88.701 

72.347 

80.162 45.024 18.708 121.884 60.389 21.808 16.119 98.316 100.394 48.438 86.475 

21.241 93.840 7.439 122.52 21.844 70.007 7.088 98.749 101.897 74.603 95.418 

39.629 122.040 12.551 174.12 42.767 108.915 11.922 163.624 108.242 89.245 94.988 

1,438.088 1,155.564 280.804 2852.256 1141.876 132.305 240.04 1514.223 79.513 11.449 92.109 

166.416 1,473.240 30.120 1669.776 110.983 25.348 22.766 159.097 86.690 1. 721 75.584 

708.868 2,763.756 251.672 3724.298 651.375 301.545 m.951 1183.871 91.889 10.911 91.767 

14 

71.87 

80.37 

76.18 

24.38-

42.52 

49.03 

3.75 

20.82 

32.57 

59.17 

75.56 

45.36 

82.70 

37.15 

38.15 

32.75 

54.09 

80.66 

80.80 

93.97 

53.09 

9.53 

31.19 

14.076 25.812 4.164 44.052 14.022 18.532 4.058 36.812 99.616 71.796 97.454 83.11 
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2 3 4 5 8 7 8 9 10 11 12 13 14 

25. Tamhdu 1,808.315 3,787.. 434.011 5830.358 1886.081 t30.. 424.711 2720.51 103.52e 18.848 17.871 48.88 

26. TripIn 100.928 179.232 22.871 313.132 104.87 80.188 21.378 188.214 103.707 33.570 83.0&8 81.43 

27. U\Iar PIIIIIIh 3,318.042 8,49'-480 1,189.138 10979.14 2m.114 7.783 11%8.0&8 3810.933 83.748 0.120 .315 35.112 

28. UIIarIndIaI 177.120 333.552 32.052 642.724 178.897 16.m 41.112 237.088 100.890 5.1a 129.851 43.89 

29. West BIngII 1,818.945 4,088.180 391.595 8099.72 1259.8 924.827 280.473 2445.1 n818 22.816 88.516 40.09 

30. AnIIInBI & NIcobar IsIInds 7.431 36.360 1.800 45.58 0.887 2.113 o 2,81 11.1138 5.514 o 6.38 

31. CIwdgIIh 8.748 75.518 0.. 85.152 0.17 o 0.191 0.361 1.943 o 21.509 0.42 

32. DIIh & Nagar HMIi 5.544 7.140 1.178 13.86 0 0 0 0 0 0 0 0 

33. DInw1 & DIu 1.428 9.420 0.252 11.1 0 0 0 0 0 0 0 0 

34. l.akIhadwIep 0.372 3.708 0.168 4.248 0 0 0 0 0 0 0 0 

35. PonIicherry 28.238 13.200 8.874 48.312 2.112 0.085 1.235 3.94 9.278 0.844 17.986 8.18 

TaIII 21,272.257 44,317.&51 8,051.111 71 •. 724 17,451.113 8,431.893 5,471.2111 28_ 82.040 14M7 10.211 40.142 

AIIot:6Iion III'Id om..t. 01 RIctJ & WhMI for 1M YHr 2OO5-OfI ·unt:t., TPDS 

(In '000 Tonnes) 

SLNo. 

BPL APL MY Tolal BPL APL MY TaIII BPL APL MY TOI8I 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. l,oaa.l29 2,288.740 820.247 3973.116 1101.87 1507.07 aoa.58 3217.5 101.449 88.486 98.118 BO.98 

2. 28.580 18.750 12.936 111.248 25.52 43.25 12.4 81.17 18.358 112.007 95.857 72.98 

3. &25.416 955.140 175.104 1755.88 5115.48 44U8 181.09 1221.15 95.213 41.548 103.419 89.58 

4. Iht 2,188.851 2,291.520 472.533 4930.704 872.01 25.56 421.08 l11U2 31.018 1.115 89.107 22.89 
• 

5. 532.812 1,045.800 254.820 1833.432 536.803 S2.25 229.188 818.242 100.749 4.998 89.942 44.63 

8. 148.414 998.518 23.318 1188.298 145.19 mal 22.16 •• 95 97.795 30.367 94.999 40.23 

7. Goa 10.221 118.296 5,739 134.258 3.1104 8.103 2.447 12.354 37.217 5.159 42.638 9.20 

" 
8. 618.063 2,787.564 258.785 3614.412 471.11 178.29 192.34 841.74 78.224 6.386 74.324 22.97 

9. 242.516 1,014.204 88.058 1342.778 195.25 18.07 78.89 290.21 80.510 1.782 89.349 21.61 



1. 

10 .. 

11. 

12. 

2 

13. KaIIIIIaka 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

28. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

KeJlla 

MacI1ya Pradesh 

MnIIhIra 

Mqur 

MepIaya 

MiZOIIm 

NIgIIInd 

0risIa 

Ptqab 

RajI8hn 

SiIdcim 

TIriIIdu 

TripIn 

UIIar PradeIh 

UIIarInchII 

Well Bengal 

AndP;,., & NicobIr IUIds 

IladgIIh 

DIdra & NIgIr HaveIi 

0IrrwI & Diu 

l.aIcftdIIIIp 

PonrIIMry 

TOI8I 

MARCH 3, 2008 

3 4 5 6 7 8 9 10 11 

116.648 348.800 82.214 527.832 95.58 179.07 55.6 3.'11.23 81.922 

220.335 447.720 88.749 756.804 225.77 346.16 nil 645.82 102.467 

700.224 216.300 306.268 1221.792 380.91 21.18 282.83 684.7 54.398 

12 

51.324 

77.495 

9.783 

13 

89.289 

82.358 

92.584 

14 

62,68 

85.34 

56.04 

876.317 2,035.014 407.752 3319.083 875.119 877.57 378.35 2131.61 99.928 43.124 92.789 64.22 

445.580 1,808.940 207.088 2461.588 438.973 323.932 200.722 161.827 98.073 17.907 98.926 

1,195.315 2,535.372 534.141 4264.828 1217.046 153.02 509.58 1879.648 101.818 8.035 95.402 

1,914.488 4,700.880 829.836 7445.164 1647.21 127.48 736.41 2511.1 86.040 2.712 88.742 

37.780 47.460 21.884 107.104 33.93 14.89 13.98 62.78 89.809 31.374 83.849 

53.588 45.024 23.292 121.884 54.7 22.61 22.72 100.03 102.113 50.218 97.544 

18.279 72.azo 10.401 100.7 17.85 55.89 10.01 83.55 16.559 77.fI1J 98.241 

35.817 102.400 18.283 154.46 35.81 94.88 16.44 146.71 98.422 92.441 101.088 

1,281.907 1,155.584 434.785 2852.256 797.408 109.77 450.493 1357.671 83.191 9.498 103.613 

164.067 1,473240 32.489 1888.778 71.11 8.84 1824 98.19 43.342 0.600 56.177 

583.382 2,783.756 340.018 3897.158 489.57 204.17 300.57 974.31 79.135 7.387 88.398 

14.078 25.812 4.164 44.052 14.OS 24.04 4.32 42.41 98.815 13.135 103.746 

1,397.887 3,787.980 644.879 5830.356 139t6 1883.797 857.83 3713.027 99.564 43.923 102.009 

95.364 179232 28.536 303.132 92.77 86.98 28.53 188.28 97.280 37.359 99.979 

2,945.106 6,494,480 1,539.888 11179252 251).263 40.186 1438289 4038.718 86.933 0.818 93.414 

162.413 333.552 46.759 542.724 186.282 53.316 34.615 254213 102.382 15.984 74.029 

1,447.969 4,089.180 562.571 6099.72 1294.459 1029.41 

7.428 38.380 1.800 45.588 1.81 15.79 

8.748 75.516 

5.192 7.140 

1.238 9.420 

0.372 3 .• 

22.882 13.200 

0.888 85.152 

1.528 13.86 

0.444 11.1 

0.188 3.9 

12.250 48.312 

o 
1.87 

0.44 

0.47 

12.53 

o 
0.119 

0.15 

2.98 

5.2 

454.3 2778.188 89.398 25.174 80.754 

0.53 18.13 24.387 43.427 29.444 

o 
0.72 

0.22 

0.33 

7.91 

o o o o 
3.28 32.185 12.485 47.120 

0.81 35.599 1.592 49.550 

3.78 128.344 88.690 198.429 

25.64 54.807 39.394 64.571 

39.07 

44.07 

33.73 

58.62 

82.07 

82.97 

94.97 

47.80 

5.88 

26.35 

96.27 

83.88 

62.10 

38.79 

46.64 

45.55 

39.77 

o 
23.67 

7.30 

98.92 

53.07 

19,200.182 44,353.332 .,067.211 71,621.513 15,642.StI ... 7,442.11 31,105.347 .1.487 IlOl3 9U54 43.GJ 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

2 

An<Iva PlIdesh 

ArunachII PradeIh 

Assam 

Bihar 

Chha1tiaglrh 

Delhi 

Goa 

G\4araI 

HalyIll8 

ijmadlaI Pradesh 

11. Jammu and Kashmir 

12. Jhar1dland 

13. Kamataka 

14. 

15. 

16. 

17. 

Kerala 

Madhya Pradesh 

Mah8IIshIra 

MaripIa' 

18. MePJaya 
19. Mizoram 

20. Nagaland 

21. Orissa 

22. fIur1ab 

23. Rajad1an 

24. Sikkin 

PHALGUNA 13. 1829 (s..t.) 202 

StIIt.ment-l1l 

Alloclition lind OfIIIIktl of Rlctl & WhtNIt for tn. YtNlr 2006-07 IJndtlr TPDS 

(In '000 Tonne.) 

% 0fItakt 

BPl APl MY TOIII BPL APl MY Total BPl APl MY Total 

3 4 5 6 7 8 9 10 11 

1,052.088 2,194.220 654.288 3900.596 1054.631 1497.672 656.n! 3209.074 100.242 

25.524 62.148 15.972 103.644 18.284 35.045 9.089 80.378 83.720 

478.700 943.1m 294.218 1714.748 479.337 780.534 272.045 1511.918 100.535 

2,019.013 1,307.240 862.091 3988.344 448.589 9.257 568.332 1024.178 22.218 

483.888 821.390 295.250 1800.328 521.047 33.377 313.058 887.483 107.724 

148.464 664.876 23.318 836.456 146.481 378.265 22.884 547.83 98.664 

5.480 91.190 8.108 102.758 U 18.87 3.14 27.01 80.588 

540.630 1,444.404 310.848 2295.862 493.911 108.288 259.993 862.19 91.358 

221.151 499.540 109.394 830.085 202.889 4.739 102.921 310.349 91.862 

48.831 319.400 76.808 443.037 45.312 247.14 n.244 370.498 98.758 

12 13 

68.255 100.371 

56.380 58.781 

80.680 12,464 

0.708 . 85.537 

4.083 108.032 

56.910 91.147 

20.474 84.506 

7.497 83.140 

0.949 14.083 

77.827 100.570 

14 

82.27 

58.28 

88.17 

25.88 

54.21 

85.47 

28.29 

37.55 

37.39 

83.83 

205.077 482.720 104.007 791.804 209.473 351.349 98.433 658.255 102.144 72.785 94.841 83.28 

700.224 189.980 :.15.288 1195.472 427.972 13.912 299.288 741.15 81.119 7.323 98.034 82.00 

768.118 1,594.222 491.350 2853.688 768.531 851.32 465.2 2085.051 100.64 53.400 84.678 73.07 

4D4.2n 1,604.480 248.331 2257.068 401.028 375.789 24&.313 1028.108 

1,084.538 1,041.946 850.180 2756.644 1049.58 136.862 803.987 1790.229 

1,911.084 2.270.900 833.220 5015.204 1637.217 

48.552 41.328 21.180 111.08 37.784 

189.14 698.753 2505.91 

22.171 18.411 78.366 

89.186 23.420 100.395 

98.598 13.115 92.898 

85.870 

77.822 

7.483 

53.846 

83.862 

88.928 

45.46 

64.14 

49.97 

70.56 

53.508 44.944 23.352 121.804 53.435 38.895 23.352 115.862 89.884 86.541 100.000 94.97 

17.640 43.862 10.920 72.222 17.64 40.158 11.246 89.044 100.000 91.975 102.985 95.60 

32.112 77.004 19.968 129.084 37.656 87.041 22.976 147.673 117.285 113.034 115.084 114.40 

1,165.976 838.990 530.716 2535.882 876.998 137.985 433.288 1248.271 58.083 16.447 81.642 49.23 

138.228 872.410 58.308 888.948 62.858 53.848 33.583 150.287 45.473 8.008 57.562 17.29 

635.308 1,337.890 385.714 2358.91 516.875 180.975 346.024 1025.874 81.358 12.032 90.229 43.49 

11.766 26.447 8.474 44.687 11.786 25.948 6.474 44.188 100.000 98.113 100.000 98.88 
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2 

25. Tambdu 

26. TripIft 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

UIIr PIIdIIh 

UIIIrnhII 

Will Bengal 

AndIman & NicabIr IIIand& 

Q1MdigIItI 

Dadra & Nagar HMII 

o.n.n & Diu 

~ 

PoIIdid1eIJy 

ToIII 

MARCH 3, 2008 to QUMIitJn8 204 

3 4 5 6 7 8 9 10 11 12 13 14 

1,259.232 3,763.560 783.144 5805.938 1159.002 1506.038 775.386 34311.406 82.040 38.990 99.007 59.24 

95.364 176.858 28.536 D.758 83.159 116.723 25.458 225.34 87.2aZ 85.8118 89.214 74.92 

2,786.863 3,842.700 1,720.014 8329.377 2481.039 325.775 1 •. 331 4499.146 8U78 8.478 88,381 

148.511 287.770 58.881 4118.942 134.885 102.36 47.404 284.429 90.070 35.570 79.456 

1,522.066 3,473.780 621.884 5617.51 1044.249 838.775 515.841 23118.666 68.607 24.146 62.943 

5.040 22.070 1.800 28.91 2.64 13.67 0.12 17.13 62.381 61.939 46.556 

2.512 31.806 0.888 35.208 0.21 0 0.07 0.28 8.380 0 7.883 

4.948 6.650 1.772 13 . .37 2.54 1.52 0.38 4.44 51.334 22.857 21.445 

1.044 8.900 0.836 10.58 0.46 0.25 0.37 1.06 44.061 2.809 58.176 

0.285 3.. 0.181 4.154 0.24 2.83 0.18 3.23 81.358 78.528 99.379 

21.584 50.050 13.548 85.162 9.59 1.81 7.14 18.64 44.472 3.616 52.702 

18,0IM.182 30.282.713 8,388.101 57,858.058 14,238.274 8,488" 8.681. 31,368.457 78.. 27.865 82.449 

Stlltement-iV 

54.02 

57.24 

42.70 

59.25 

0.80 

33.21 

10.21 

77.78 

2tn 

54.408 

AIIocslion SlId OffIsks 01 Rics & Whll8t 10, ths YN' 2007·08 unds, TPDS (upto Dscstnbsr, 2007) 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

2 

(In '000 Tonn88) 

0IfIIk8 

BPL APL MY Tolal BPL APL MY ToIII BPL APL MY ToIII 

3 4 5 6 7 8 9 10 11 12 13 14 

789.088 1,637.719 490.716 2917.501 769.8118 1316.887 490.193 2596.778 100.0lIl 80.410 89.113 89.01 

19.143 47.037 11.979 78.159 11.283 26.587 6.801 44.1181 58.836 66.545 56.774 57.14 

356.684 433.920 221.523 1012.107 354,478 487.432 223.582 1045.492 99.387 107.723 100.929 103.30 

1,289.853 24.567 764.991 2079.411 557.589 7.9119 647.066 1212.634 43.227 32.560 84.585 58.32 

357.2118 39.252 226.458 622.978 323.834 22.582 232.706 679.122 90.842 57.531 102.758 92.96 

98.700 426.224 30.135 555.059 102.226 

4.095 17.011 4.581 25.687 4.073 

403.776 207.741 255.060 866.577 361.719 

380.36 21.487 504.073 103.572 89.239 

15.826 3.716 23.715 99.463 93.622 

49.46 226.264 637.433 89.584 23.804 

71.302 

81.118 

88.710 

90.81 

92.32 

73.56 

156.429 87.102 92.115 335.646 147.943 0.19 87.597 235.73 94.575 0.218 95.095 70.23 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

lB. 

19. 

20. 

21. 

22. 

23. 

24. 

26. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Himachal Pradesh 

Jammu and Kashmir 

Jharlchand 

Kamataka 

Karate 

Ma<Irfa Pradesh 

MIharaahIra 

Manipur 

u.p:eya 

MizoIIm 

Nagaland 

Orissa 

PuI1ab 

Rajaslhan 

SiIddm 

TMlhdu 

Tripula 

lAtar PIadeIh 

llttIrnhaI 

West Bengal 

Andnn & NicobIr IIIands 

ChandigI/II 

DIdra & Nagar HMI 

Daman & au 

L.akIhadap 

Poncinrry 

Total 

PHALGUNA 13, 1929 (S..a, 

3 4 5 6 7 8 9 10 11 

99.855 201.594 62.055 363.504 90.602 192.498 69.07 342.17 90.734 

151272 387.581 80.541 819.394 151.835 321.727 SO.521 554.083 100.372 

498.412 37.949 255.707 792.088 370.644 7.504 226.425 604.573 74.365 

585.788 1,031.517 m.919 1995.224 580.571 480.181 381.822 1422.354 99.109 

301.781 394.866 187.615 884.122 301.797 360.434 187.713 849.944 100.012 

788.780 98.940 497.687 1383.297 765.041 78.96 480.8114 1322.985 97.238 

1.272.277 143.217 762.951 2178.445 1055.329 80.888 625.658 lnt.975 82.948 

36.414 27.785 15.885 80.084 34.36 22.902 15.704 72.966 94.359 

35.532 45287 22.113 102.9!.! 33.856 39.817 21.366 95.099 95.283 

12 

96.488 

83.009 

19.m 

46.459 

13 

96.190 

99.975 

88.549 

95.888 

91.328 100.010 

17.m 86.863 

83.532 82.005 

82.426 98.861 

88'()54 96.622 

13.230 41.835 8.190 83.255 13.079 34.822 8.191 56.092 98.858 83.237 100.012 

24.084 60.117 14.976 99.177 23.838 65.404 16.133 106.175 98.148 108.795 107.728 

874.179 151.454 398.340 1423.973 716.208 107.439 314.082 1137.709 81.928 7O.D 78.843 

100.829 53.489 46.573 200.891 45.471 25.538 24.861 95.67 45.097 47.744 52.951 

462.149 210.071 293.816 985.836 414.525 165.815 272.95 863.29 89.. 78.133 92.962 

8.478 21.042 5.202 34.722 8.474 22.607 5.208 36.287 9US3 107.438 100.077 

944.424 2,110.297 587.358 3642.079 941.217 1284.887 591.064 2817.188 98,860 60.187 100.831 

58.867 101.190 34.058 194.115 61.495 84,868 27.343 173.508 104.484 83.872 80.284 

2,074275 51.817 1,289.610 3415.762 1830.293 42.288 1~.512 3113.Q91 88.238 81.512 96.193 

109.242 106.114 47.611 281.993 106.974 80.941 44.695 234.61 99.756 77.003 93.824 

1,165.186 804.220 486.263 2235.666 966.052 556.341 396.778 1941.171 84.798 92.078 85.097 

3.780 17.346 1.350 22.476 2.869 10.212 1.011 14.092 75.888 58.872 74.889 

2.205 0.300 

3.393 3.881 

0.783 0.840 

0.524 2.820 

16.173 23.211 

0.866 3.171 

1.847 8.721 

0.477 2.1 

0.341 3.885 

10.161 49.614 

2.438 

0.423 

0.257 

0.415 

8.779 

0.119 

0.781 

0.189 

2.02 

0.796 

1.085 

0.243 

0.183 

0.632 

5.609 

3.822 110.567 

1.447 12.467 

0.808 32.122 

3.0&7 79.198 

15.184 54.282 

38.867 169.910 

21217 14.754 

22.500 34.172 

71.831 185.337 

3.419 55.201 

14 

94.13 

89.46 

76.33 

71.29 

98.13 

95.84 

81.34 

91.11 

92.38 

88.88 

108.06 

79.90 

47.62 

88.35 

104.51 

77.35 

89.311 

91.14 

89.55 

86.83 

62.70 

114.22 

18.69 

2i.OO 

83.23 

30.60 

13.104.163 8,848.G12 7,566.488 29,519.431 11,203.445 8.365.329 6,948.810 24,517.5n 1S.481 71.840 .1.837 83. 
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{English] 

flight Teeling of LeA 

617. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI K.S. RAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the flight test programme of the Light 
Combat Aircraft Tejas has been inordinately delayed due 
to non-availability of strategic partner to share their 
technological expertise with the Aeronautical Development 
Agency or lack of coordination among the Defence 
Research and Development Organization, Hindustan 
Aeronautical Limited and Indian Air Force; 

(b) if so, the details thereof; 

(c) the measures taken by the Government to 
complete the project at earliest; and 

(d) total amount spent by the Government on 
development of Light Combat Aircraft? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) No, Sir. Aight test programme of Light Combat 
Aircraft (LCA), Tejas is progressing as per the schedule. 
So far, 829 flight tests have been completed. Efforts are 
being made to accelerate the flight tests. Regular review 
meetings are being conducted Involving. Defence Research 
and Development Organisation (DRDO), Hlndustan 
Aeronautics Limited (HAL), Indian Air Force (IAF) and 
other concerned agencies to take collective decisions and 
coordination. Presently, no need Is felt for strategic partner. 

(c) To complete the project at the eariiest, a top 
level review Is being conducted by the Chief of Air Staff 
(CAS) once in every quarter and review by the Deputy 
Chief of Air Staff (DCAS) once in every month. 

(d) So far, Rs. 4806.312 cr. have been spent on 
development of various versions ot Ught Combat Aircraft. 

Policy for Farmer. 

61B. SHRI M. APPADURAI: 
SHRI GANESH SINGH: 

Will the Minister ot AGRICULTURE be pleased to 
state: 

(a) whether the Government proposes to Introduce a 
new policy for farmers; 

(b) if so, the details thereof; 

(c) whether small and marginal farmers are likely to 
get special benefits under the said policy; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The Natlol"lal Policy for Farmers 2007 has already been 
approved by the Government and was laid on the Table 
of the House in November 2007. This policy is based on 
the recommendations made by the National Commission 
on Farmers as contained In the uRevlsed Draft National 
Policy for Farmers", submmed by the Commission to the 
Government. 

(b) to (d) The National Policy for Farmers provides, 
/ntsr-s/ia, for asset reforms In respect of land, water, 
livestock, fisheries and bioresources; support services and 
inputs like application of frontier technologies; agricultral 
biosecurity system; supply of good quality seeds and 
disease-fee planting material; issue of soil health 
passbooks to the farmers and integrated pest management 
system; region and crop specific implements and 
machinery; support services for women like creches, chUd 
care centres, nutrition, health and training; timely, adequate 
and easy reach of institutional credit at reasonable interest 
rates and modified farmer-friendly insurance instruments; 
use of Information and Communication Technology and 
setting up of farm schools to revitalize agricultural 
extension; coverage of farmers under a comprehensive 
national social security scheme; effective implementation 
of MSP across the country and establishing community 
foodgrain banks; development of agricultural market 
infrastructure and ferminal markets for agriculture; 
curriculum reforms in agricultural universities; special 
categories of farming like organic farming and contract 
farming; rural non-farm employment initiatives for farm 
households; and integrated approach for rural energy, etc. 
The policy prescriptions are expected to benefit the entire 
community of farmers including small and marginal 
farmers, in improving the economic viability of farming by 
substantially increasing the net income of farmers apart 
from increasing the production and productivity in 
agriculture and allied sectors. 



209 PHAlGUNA 13, 1828 (S..a, 210 

From the policy, the small and· marginal farmers are 
.xpected to g.t the benefits which Includ. provlelon of 
productive ass.t or mark.t driven skills to f.rm.r 
households in villages, distribution of ceiling surplus land 
and wasteland, availability of timely and adequate wat.r 
for irrigation, pro-small farm.r research strategy, provision 
of ad.quate inputs and services, tim.ly and adequ.te 
farm credit at reasonable Int.r.st rates, introduction of a 
comprehensive national social s.curlty scheme for 
liv.lihood s.curlty of farm.rs, particularly small and 
marginal farm.rs and landless agricultural work.rs, 
• stablishm.nt of community foodgrain banks, value 
addition to agricultural produce, Introduction of cooperative 
farming, group farming through Self Help Groups, setting 
up of smafl holders' estates, contract farming and farmers' 
companies to Improve the efficl.ncy and economies of 
scale for small and marginal farm.rs and a rural non-
farm .mploym.nt inltiatlv •. 

IncreaMlDecr.... In Production of Foodgraln. 

619. SHRI B. MAHTAB: 
SHRI JUAL ORAM: 
SHRI RAVICHANDRAN SIPPIPARAI: 

Will the Minister of AGRICULTURE be pleased to 
stat.: 

(a) whether the production of foodgrains is lik.ly to 
increase during 2007-08 ov.r the previous y.ar; 

(b) If so, the details th.reof, State-wise; 

(c) the details of the production of various foodgralns 
alongwlth the ext.nt of incr.ase or d.crease over the 
previous y.ar; 

(d) wh.th.r the p.r capita production and 
consumption of ric. and wheat has Increas.d in the 
EI.venth Fiv. V.ar Plan as compared to the pr.vious 
plan; 

(e) If so, the details th.reof; 

(f) the st.ps tak.n by the Governm.nt for 
diversification of the cropping pattern; 

(g) wh.ther the Government has reviewed the 
performance of Stat.s on the production of foodgrains; 
and 

(h) if so, the comparativ. details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) V.s, Sir. As p.r the 2nd adv.nc. estimates 
released on 7th F.bruary 2008, production of foodgralns 
during 2007-08 Ie estimated at 219.32 million tonnes which 
Is 2.04 million tonnes more than the 217.28 million tonnes 
of foodgrains production during 2006-07. The State-wise 
details of production of foodgralns during 2007-08 In major 
producing States are given in the statement enclosed . 

(c) Table below presents the production of various 
foodgrains alongwith the extent of increase or decrease 
ov.r the pr.vlous y.ar: 

(Million Tonnes) 

Crop 

Rice 

Wheat 

Coarse Cere.ls 

Pulses 

Foodgralns 

Production 
2007-08· 2006-07 

94.08 

74.81 

36.09 

14.34 

219.32 

93.35 

75.81 

33.92 

14.20 

217.28 

"2nd advance estimates released on 7.2.2008. 

Extent of 
Increasel 

Deerease( -) 

0.73 

-1.00 

2.17 

0.14 

2.04 

(d) and (e) During the 10th Fiv. V •• r Plan (2002-03 
to 2006-07), the av.rage per capita production was 78.63 
kilograms for rice and 84.58 kilogram for wheat and It Is 
estimated to be 82.66 kilogram for rice and 65.73 kilogram 
for wheat during the first year, i.e., 2007-08, of the 
Eleventh Five Vear Plan. 

As per the Nation.1 Sampl. Survey (NSS) 62nd 
Round Report on -Household Consumer Expenditure in 
India, 2005-06", the ali-India monthly per capita quantity 
of consumption of rice was 6.54 kilogr.ms in rural areas 
and 4.79 kilograms In urban areas compared to 6.55 
kilograms in rural areas and 4.53 kilograms in urban areas 
and 4.85 kilograms in urban areas during NSS 61st Round 
(2004-05). The ail-India monthly per capita quantity of 
consumption of whe.t was reported as 4.35 kilograms in 
rural areas and 4.53 kilograms in urban areas (NSS 62nd 
Round) as compared to 4.29 kilograms in rural areas 
and 4.65 kilogr.ms in urban areas (NSS 61st Round). 
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(f) A nLllllMlr of ICIhemH including Integrated Cereals 
Development PftJlramm.. (I COP) in Rice, Wheat and 
Coarse Cereall; In~ Scheme of Oilleedl, 011 Palm 
and Maize (ISOPOM), Technology Mission on Cotton and 
recently launched National Food Security Mission are In 
place for diversification of the cropping pattern. 

(g) and (h) The Governrnent review. the performance 
of the States on a contlnuou. basis In the weekly Crop 
Weather Watch Group Meetings held In the Ministry. The 
comparative details of production of foodgraln. are given 
in the Statement enclosed. 

Foodgralnl 

Production ('000 Tonne8) 

State 2nd Advance Estimate. Final Estimate. 
2QQ7.()8· 2008-07 

2 3 

Andhra Pradesh 17531.0 16229.0 

Assam 2364.0 3060.0 

Bihar 9609.0 11098.6 

Chhattlsgarh 5944.0 5805.0 

Gujarat 7284.0 6499.0 

Haryana 15366.0 14763.0 

Himachal Pradesh 1582.0 1382.2 

Jammu and Kashmir 1433.0 1572.7 

Jharkhand 3685.0 3686.13 

Karnataka 10874.8 9599.0 

Kerala 612.0 640.5 

Madhya Pradesh 10919.0 13747.0 

Maharashtra 14522.0 12645.1 

Orissa 7499.0 7344.7 

Punjab 25687.0 25313.1 

Rajasthan 14489.0 14208.9 

Tamil Nadu 8223.0 8263.0 

Uttar Pradesh 

Uttarakhand 

West Bengal 

Others 

All-India 

·Released on 7.2.2008. 

2 

41139.0 

1867.0 

16289.0 

2403.0 

219322 

3 

41214.5 

1737.0 

15974.5 

2498.5 

217282.1 

Lack of Facll"'" In ESIC 

620. SHRI S. AJAYA KUMAR: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has formulated an 
amnesty scheme for withdrawal of ca... against defaulting 
employers and employees under Employees' State 
Insurance Corporation (ESIC); 

(b) if so. the details thereof; 

(c) whether complaints have been received regarding 
lack of proper medical treatment to beneficiaries in ESIC 
hospitals due to paucity of facilities and medicines; 

(d) if so, the details thereof and the reaction of the 
Government thereto, and 

(e) the remedial steps taken by the Government in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b): The Employees' State 
Insurance Corporation has fonnulated an Amnesty Scheme 
for withdrawal of cases agaln.t defaulting employer. and 
employees. The New Amnesty Scheme will be in force 
from 1st January, 2008 to 31st December, 2008 and will 
also be available to those ernployerslinsured persons who 
have already availed of the benefits of carlier Amnesty 
Schemes. The details of the Scheme are given in the 
statement enclosed. 

(c) to (e) Some complaints/suggestions for 
improvement in the medical facilities are received from 
time to time. The action taken for improvement of medical 
facilities in Employees' State Insurance Hospitals are as 
under: 

1. Modernization & upgradatlon of hospitals by 
providing modern equipments for diagnostic and 
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clinical services. To facilitate earty unction of 
equlpments for hospitals, Senior State MedIcal 
Commissioners/State Medical Commissioners 
have been delegated powera to aanction 
equlpments up to Rs. 15 lacs per unit at the 
State level Itself. 

2. The ESI Corporation has Increased the ceiling 
for providing medical care from Rs. 9001- to 
Rs. 1,0001- per Insured Person (IP) family unit 
per annum w.e.f. 01.04.2007 to enable State 
Governments to improve medical services In ESI 
Hospitals. aesidea this, an additional incentive 
of Rs. 501- per I.P. per family unit is offered to 
the State Government on fulfilling stipulated 
terms and conditions for Improvements of 
medical scheme. 

3. Apart from this, the ESI Corporation is incurring 
entire expenditure on constructiOn/repair and 
maintenance of hospital buildings at its sole cost 
and sharing expenditure on equipments costing 
above Rs. 25,000/- per unit outside the ceiling. 

4. The ESI Corporation has Introduced the Scheme 
of Revolving Fund for providing advance/ 
reimbursement for super speCiality/speciality 
treatment, purchase of drugs and dreslings and 
purchase, repair and maintenace of equipments. 

5. Tie-up arrangements have been made with other 
reputed Govt.lnon-Govt. hospitals for providing 
super speciality/speciality services, which are not 
available in ESI hospitals. 

6. For ensuring regular supply of medicines, the 
ESI Corporation formulates rate contracts for 
allopathic and ayurvedic drugs and the same 
are sent to all State Governments for 
procurement of medicines. 

7. The ESI Corporation has got seven ESIC 
Hospitals graded by professional agenei. and 
the process for grading of other ESIC hospitals 
also has been Initiated. 

8. The ESI Corporation Is In the process of 
obtaining ISO 9001-2000 certification for its 
hospitals. One ESI hospital and one ESI 
dispensary in Delhi has already been granted 
ISO Certification. 

9. The ESI Corporation is encouraging 
computerization and lneurs total expenditure on 
provision of computers to ESI hospitals. 

1. C.... flied ag.'nst the In.ured P.rson. und.r 
SectIon 84 of ESI Act: 

Prosecutions filed against the IPs under Section 84 
of the ESI Act for giving wrong decl.rations resulting in 
excess payment to himJher may be withdrawn subject to 
the condition that-

(I) Entire amount paid in .xcess to the IP Is 
refunded in full by hlmJher to the Corporation. 

(Ii) An undertaking is also given by IP to the effect 
that he/she would not give wrong declaration in 
future. 

2. C •••• flied .galnst the Employe,. under Section 
85 .nd 15-A of ESI Act:-

All the prosecution cases filed against the employers 
under Section 85 and 85-A of the ESI Act upto 31st 
December, 2007 may be withdrawn subject to the 
condltlons:-

(i) The employer shall pay both the Employees' 
and Employers' share of contribution In full for 
the period under prosecution and he shall 
comply with other provisions of the Act. 

(ii) The interest due for the period of prosecution Is 
paid In full by the employer. 

(iii) The employer shall pay 25% of the damages 
levied or leviable for the period of proHCutlon. 

(Iv) The employer shall also furnish an undertaking 
to the Corporation to the effect th.t he/ahe shall 
be regular In compliance with the provisions of 
ESI Act In future or also he/she shall forfeit the 
right to avail of such Amnesty Scheme. 

3. C .... filed by employers under Section 7& of the 
Act. 

The Amnesty Scheme shall also include those cases 
in which the employer has disputed the coverability or 
determination of contribution in the Employees' Insurance 
Court, under Section 75 of the Act subject to fulfilment of • 
the following conditions: 

(i) The employer shall pay both the Employees' 
and Employers' share of contribution in full for 

" 
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the period under litigation and he shall comply 
with other provisions of the Act. 

(iI) The interest due for the period of litigation is 
paid in full by the employer. 

(iIi) The employer shall pay 25% of the damages 
levied or leviable for the period of litigation. 

(iv) The employer shall also furnish an undertaking 
to the Corporation to the effect that he/she shall 
be regular in compliance with the provisions of 
ESI Act in future and there shall be no default 
on their part in any subsequent period. 

Death of Navy Paraonn.. due to 
Leakage of Toxic Ga. 

621. SHRI NIKHll KUMAR: 
SHRI MANORANJAN BHAKTA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether some Navy personnel died due to 
inhalation of toxic gas on board the Navy ship Jalashwa 
as ~ported rece~ 

(b) If so, the details thereof and reasons for the 
mishap; 

(c) whether the Government has conducted inquiry 
into the incident; and 

(d) if so, the details thereof and steps taken to 
prevent recurrence of such incidents in future? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) Ye., Sir. On the 1.t FebNary, 2008, when the 
Indian Navy ship, INS Jalashwa, was at .ea, one officer 
and five sailors of the Indian Navy, who were aboard the 
ship, died after inhalation of toxic gas. which, apparently, 
leaked accidentally. A Board of Inquiry has been convened 
in the matter. 

{TnN1s18IionJ 

Deily Allowance to ESI Employee. 

622. SHRI SHISHU PAL N. PATlE: WiD the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government proposes to increase 
the daily allowances to the employees covered under 

EmpIoyeM State InlUranee Corporlltion In CIIH of their 
IIInea; 

(b) if so. the details thereof; 

(c) whether any 888888ment has been made about 
the total number of employees likely to be benefited 
therefrom; and 

(d) if so. the details the~of, State-wtee? 

THE MINISTER OF STATE OF THE MINISTRY OF 
lABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The ESI Corporation in Its 
meeting held on 23.12.2006 has taken a decision to 
enhance the daily rate of Slckne.. Benefit from the 
existing 100% to 120% of the Standard Benefit rate. The 
anhanced rate has been made effective with effect from 
01.12.2007 vide Government of India Gazette Notification 
No. 685 (E) dated 31.10.2007. 

(c) and (d) As per 8S88B1m.nt made for number of 
Ins~d Persons as on 81.03.2007, there were 1.01 erore 
Insured Persons covered under the ESI Scheme. All theae 
InlUred P.rsons are Hkely to be benefited In ca.e they 
are eHgible to avail sickness benefits. 

Lower Conaumptlon of FoodgralM 
by BPL Famille. 

623. SHRI SANJAY DHOTRE: 
SHRI DAlPAT SINGH PARSTE: 

WID the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleued to state: 

(a) whether the conaumptlon of foodgrains cer ..... 
pulses. edible oil and sugar by the people living below 
the poverty Une in the country particularty In Maharuhtra 
is much less than their avala.bllity In the country; and 

(b) if so, the details thereof and the reasons therefor 
indicating the per capita availability of the said 
commodities alongwlth their allocation under Public 
Diatribution System (PDS) and consumption by various 
categories during the last three years, year-wise, State-
wise and category-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRiCULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
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SINGH): (a) and (b) Intonnation ia being collected and 
8haII be laid on the Table of the House. 

{English} 

Financial Aealehlnce for Agricultural Infrutructura 

624. SHRI SUBRATA BOSE: 
SHRI IQBAL AHMED SARADGI: 

WIU the Minister of AGRICULTURE be pleued to 
state: 

(a) whether the Union Government hu provided 
financial ....... nce to the Sta... during the Jut three 
vurs for the development and upgradatlon of agricultural 
infrastructure; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the Govemment proposes to announce 
a Rs. 5000 crore package for agricuhure to deal with 
natural disasters; 

(e) If so, the details thereof and the contribution of 
Centre and States therein; 

(f) whether the Govemment also proposes to generate 
extra resources for National Bank for Agriculture and Rural 
Development (NABARO) to Increase Its refinancing 
capabilitlos; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The Plan expenditure during the lut three yea,. 
under various schemes being Implemented by the 
Department of Agriculture & Cooperation for development 
of agriculture including upgradatlon of agricultural 
infrastructure is as follows: 

(Rs. in crores) 

Year Actual expenditure on 
Plan Schemes 

2004-05 

2005-06 

2006-07 

2007-08 (upto 31st January, 
2008) 

2676." 

3848.16 

4675.03 

5428.30 

(c) In view of the reply to parte (a) and (b) above, 
question does not ariM. 

(d) No, Sir. 

(e) In view of the reply to part (d) above, question 
does not ariee. 

(I) and (g) Information II being collected. 

/T,.".IIon} 

Non-Working of Mobile Seta 

625. SHRI HEMLAL MURMU: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the large number of mobile phone sets 
provided by the Bharat Sanchar Nigam Umlted (BSNL) 
have been IUrrendered by the lubecrlbers due to non-
functioning of luch mobile phone .ats properly; 

(b) If so, the datalls thereof; 

(c) the number of BSNL and MTNL Mobile phone 
subscribe,. during the last three years, as on date; 

(d) whether the private Mobile Phone Service 
Providers are providing beUer services In rural areas in 
various Stat.. of the Country whHe the BSNL subscribers 
are facing networtdng and cross-connection problems; 

(e) If 10, the details thereof; and 

(f) the lteps takenJbelng taken by the Govemment 
to solve the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, Bharat Sanchar 

Nigam Umited (BSNL) does not provide handsets to its 
Global Syatem for Mobile Communications (GSM) based 
cellular mobile subscribers and as such question doeS' 
not arise. 

(c) The number of GSM cellular mobile connections 
of BSNL are as follows: 
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SI.No. As on 

1. 31.03.2005 

2. 31.03.2006 

3. 31.03.2007 

4. 31.03.2008 

No. of GSM based 
cellular mobile subscribers 

BSNL 

94,47,357 

1,71,63,761 

2,74,28,658 

3,37,48,599 

MTNL 

8,81,696 

19,41,155 

27,46,814 

30,13,199 

(d) to (f) GSM based Cellular Mobile Telephone 
Service being provided by BSNL Is working satisfactorily 
and Is, in general, meeting the Quality of Service (QoS) 
parameters prescribed by Telecom Regulatory Authority 
of India (TRAI), which displays it on its website. BSNL is 
augmenting its mobile network progressively so as to 
enhance coverage to further improve the Quality of 
Service. BSNL is also optimizing its network continuously 
for its performance. Monitoring of the network has also 
been strengthened to ensure performance as per the QoS 
parameters prescribed by TRAI. 

/English} 

Actlvltl.. by ICAR 

626. PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether Indian Council of Agriculture and 
Research (ICAR) aims to intervene to enhance production; 

(b) if so, the details of the research and 
developmental activities undertaken by ICAR during the 
last three years; 

(c) the details of other agencies involved in Planning, 
Research and Development, Value addition and marketing 
of agricultural produce; 

(d) whether involvement and suggestion of various 
agencies regarding agricultural production leaves the 
farmers confused; and 

(e) if so, the steps are being taken by the 
Govemment to bring clarity in the conception of thoughts 
of farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. Indian Council of Agricultural Research (ICAR) 
is mandated to generate, validate and demonstrate farm 
technologies through its 95 Institutes, 61 All India 
Coordinated Research Projects, 16 Networks and 558 
Krishi Vigyan Kendras. The focus of research during last 
three years has been evolution of high yielding varieties! 
hybrids of crops, resource conservation technologies, 
Integrated farming, organic farming. input use efficiency, 
quality seed and human resource, improved farm 
machinery and implements, Improved livestock and 
fisheries. 

(b) The ICAR is an apex research organization in 
agriculture at national level and mandated to condurct 
and coordinate education, research and its application in 
agriculture Including animal science and fisheries. During 
X Five Year Plan the ICAR launched several new projects! 
programmes to address emerging issues and concerns 
to support farming and farmers in the country. Some of 
these initiative include launching of 'National Agricultural 
Innovation Project', with the support of 'the World Bank, 
to promote production to consumption system and 
improved livelihood security of rural people; 'Indo-US 
Knowledge Initiative', to explore and work on mutually 
reinforcing priority areas of agricultural education, research, 
service and commercial linkage; 'National Fund for Basic 
and Strategic Research In Agricultural Sciences' to 
strengthen basic and strategic research; and Project on 
'quality seed production in agricultural crops and fisheries'. 
Network Programmes were initiated on 'Insect Bio-
systematics', 'Transgenics', 'Impact, Adaptation and 
Vulnerability of Indian Agriculture to Climate Change', 
Organic Farming', 'Veterinary Type Culture', 'Prospecting, 
employment and management of agriculturally important 
microorganisms'. A National research Centre on 
Pomegranate at Solapur was also established to give 
boost to the process of diversification of agriculture 
towards enhancing the farm production, income and 
nutritional security. To protect the intellectual property and 
commercialize agriculture-technology/product, the ICAR 
guidelines on 'Intellectual Property Management and 
Transfer/Commercialization of Agricultural Technology' were 
put in place. 

(c) The other agencies which are involved in Planning, 
Research and Development activities include Planning 
Commission, sisters Departments of Ministry of Agriculture, 
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Scientific Departmente and Organizations such as 
Department of Science and Technology and Department 
of Biotechnology, Central Scientific and Industrial 
Research, University Grants Commission; Central 
Ministries of Human Resource Development; Environment 
and Forest; Water Resources; and Finance; State 
Agricultural Universities and line departments. 

C d) Commodity centric research and transfer of 
technology coupled with multiplicity of sources of 
information may sometimes puzzle the users of technology. 

(e) The efforts are on to bring convergence in the 
technology diesemlnalion system at district level through 
establishing and strengthening Krlshl Vigyan Kendras and 
Agricultural Technology Management Agency. 

/TllInsl8tionJ 

Scheme for Promotion and Development of 
Handloom Industry 

627. SHRI GANESH SINGH: Will the Minister of 
TEXTILES be pleased to state: 

Ca) whether the Government has formulated any 
scheme for promotion and development of handloom 
industry during the Eleventh Plan period; 

(b) if so, the details thereof; and 

(c) the funds allocated/likely to be allocated for such 
schemes during the Eleventh Plan period? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Ves, 
Sir. The Government of India have formulated following 
schemes for promotion and development of handloom 
industry during the Eleventh Five Vear Plan:-

(i) Integrated Handlooms Development Scheme 

(ii) Marketing and Export Promotion Scheme 

(iii) Handloom Weavers' Comprehensive Welfare 
Scheme 

(iv) Mill Gate Price Scheme 

Cv) Diversified Handloom Development Scheme 

(c) The Plan outlay for the Eleventh Five Year Plan 
period are under consideration. The Plan outlay for the 
Handloom sector for the year 2007-08 is Rs. 315 crores. 

/Engli6hJ 

Jatropha Cultivation 

628. SHRI KINJARAPU YERRANNAIDU: 
SHRI VIJOY KRISHNA: 
SHRI PRABHU NATH SINGH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

Ca) whether Rajasthan Government has earmarked 
40 hectares of waste land for cultivation of Jatropha to 
produce blo fuel; 

(b) if 80, whether the plants will be cultivated through 
some Govctrnment Agency or through private 
organisations; 

(c) the percentage of blo-diesel being produced in 
the country as against total consumption; 

(d) the area of land under Jatropha cultivation in the 
country, State-wise; 

Ce) the number of blo diesel production plants In the 
country, State-wise; 

(f) whether the Government proposes to set up 
National Blo Fuel Development Board; and 

(g) if so, the details thereof and incentives given to 
farmers for the cultivation of blo fuel crops? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION CSHRI KANTILAL BHURIA): <a) 
and Cb) The Government of Rajasthan has identified 40495 
hectares of waste land for cultivation of Jatropha. Jatropha 
cultivation in waste land is proposed to be undertaken 
through Self-Help Groups (SHGs). Gram Panchayats and 
Co-operative Societies. 

(c) As the production of bio-diesel is yet to start in 
an organized manner in the country, no authentic data 
about the production of bio-dlesel is available. 

(d) The plantation 0' Jatropha has been undertaken 
by National Oilseeds and Vegetable Oils Development. 
(NOVOD) Board under Integrated Development of Tree I 

Borne Oilseeds Scheme in the country. The details of 
State-wise Jatropha plantations undertaken by the Board 
are given in the statement enclosed. 



223 MARCH 3, 2008 

(e) The Govemment has not installed any bIo-dieHi 
production plant In the country. 

(f) and (g) There Ie a proposal before the Government 
for setting up of the National Bio Fuel Development Board 
to oversee the Implementation of National Bio-fuel Policy 
in coordination with all the concerned Ministrlesl 
Departments, States and various other stakeholders. 
Beneflclarlee Including farmers are to be encouraged to 
undertake plantations that provide the feedstock for bIG-
diesel, bio-ethanol and other blo-fuels. 

SttIltl-wistI JslfrJph8 p/8n1ll1ions undtNtJIkWl by 1INI 
NOVOD IkMttf undtIr CttnnI StlcIrJr ScIHImtI 

"InltJgml«i OtIVtIItJpmsnI of TIW IJiJrM 0i/$MIds-

S.No. Name of State Area under Jatropha 
plantations (In ha.) 

1. Andhra Pradesh 355 

2. Arunachal Pradesh 185 

3. Bihar 10 

4. Chhattisgarh 804 

5. Gujarat 1429 

6. Haryana 479 

7. Jharkhand 700 

8. Kamataka 374 

9. Kerala 50 

10. Manlpur 250 

11. Mizoram 500 

12. Meghalaya 113 

13. Maharashtra 1634 

14. Madhya Pradesh 823 

15. Nagaland 440 

16. Rajasthan 176 

17. Tamil Nadu 464 

18. Uttar Pradesh n9 
19. Uttarakhand 618 

20. West Bengal 100 

Total 10083 

Compenutfon to Faml.... of Personnel Killed In 
TerrorIat AtIIIcIce 

829. SHRI MADAN LAL SHARMA: WII the MinIster 
of DEFENCE be pleased to state: 

(a) the number of Armed Forces personnel killed! 
injured in terrorist attacks In Jammu and Kashmir and 
other parts of the country during each of the last three 
years, tlO date: 

(b) the number of Armed Forces personnel killed due 
to Insurgent activilles led by National Socialist Council of 
. Nagaland and other groups In North-Eastern States: 

(c) whether the families and dependents of tho .. 
personnel have been taken care of and necessary 
compensation, reward or award paid by the Govemment: 
and 

(d) If so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONV): 
(a) to (d) Details of Army personnel killed and Injured 
due to terrorist action in Jammu and Kashmir and other 
parts of the country during the last three years and tin 
27.2.2008 are given below:-

Vear Army personnel Army personnel 
killed Injured 

2005 138 267 

2006 89 138 

2007 83 213 

2008 (till 27.2.2008) 5 8 

Details of Army personnel kiUed due to terrorist action 
In North-Eastem States are as follows:-

Vear 

2005 

2006 

2007 

2008 (till 27.2.2008) 

Army personnel killed 

30 

8 

6 

Following pensionary benefits are admissible to the 
Next of Kine (NOKs) of Armed Forces personnel who die 
due to terrorist attacks and Insurgent activities:-
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1. UbenllIHd Penalo .. ry Awarda:-

(a) Offtcere: 

(i) in case of widows, Uberalised Family Pension 
equal to the last reckonable emoluments drawn 
by the deceaeed. 

(ii) The dependent parents of oHlcers, If the 
deceased was a bachelor or did not leave 
behind a widow/child, family pension at the rate 
of 75% of last rackonablft emoluments drawn 
by the deceased for both parents and 80% of 
the Uberalieed Family Pension for single parent. 

(b) Per.onnel Below OffIcer Rank (PBOR): Equal 
to the lat rackonable emoluments drawn by the deceased 
in all cases. 

2. Gratulty:- It depends on number of years of 
service subject to a minimum of twice the last 
pay drawn, subject to a maximum of Rs. 3.5 
lakM. 

3. Ex-Gratla:- Rs. 5.00 lakhs to As. 7.5 lakhs. 

4. Armed Force. Group Inaul'llnctt Fund (AGlF):-
Rs. 15 lakhs to the NOK of Commlealoned 
Officer and Rs. 7.5 lakhs to the NOK of PBOR. 

I.aue of Telephone Directory 

630. SHRI SARDINHA FRANCISCO COSME: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the telephone directory has not been 
published by Goa Telecom circle; 

(b) if so, the time by which the last telephone 
directory was published by Goa Telecom circle; 

(c) the time by which the new telephone directory is 
likely to be published; and 

(d) the steps takenlbeing taken by the Government 
to ensure that the telephone directory is published 
regularly? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, the last 
telephone directory for Goa Telecom District was published 
in the year 2002. 

(c) The new telephone directory for Goa Telecom 
District Ia likely to be published by AprU, 2008. 

(d) BSNL h .. awarded the contract for publication of 
directory of Goe Telecom District. The main directory Ie 
likely to be publiahed by April, 2008 and thereafter two 
supplementary directories containing additional entries, 
modifications and deletion by April, 2009 and April, 2010. 

rr,.ns/Blionj 

Number of Account Hoi .... In Poet om .. 
631. SHRI KASHIRAM RANA: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the number of account holder. of saving bank 
accounts in poet offices on October 31, 2007; 

(b) the deposited amount of money In the ... aving 
bank accounts on October 31, 2004 and October 31, 
2007; 

(c) whether the postal department has not paid any 
attention towards Interest rates due to which people have 
withdrawn their money from post officM and are not taking 
interest In depositing money In post offlcea; 

(d) whether any officer has been found guilty In this 
regard; and 

(e) if so, the details thereof during the last three 
years, as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, the figures of No. of 
S8 Accounts in the Post Offices are complied at the 
close of each financial year by the Department for 
recovery of commission from Minlatry of Finance. AI such 
the No. of S8 Accounts (all types of savings IChemea) 
as on 31-03-2007 is 17.55 Crores. 

(b) Sir, the deposit amount in S8 Accounts as on 
318t October 2004 was Rs. 70079.35 Crores and as on' ,. 
31st October 2007 was Rs. 57290.85 Crores. 

(c) Sir, the policy relating to small saving schemes 
including fixation of interest rate in this regard i8 
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determined by MlnIRy of FInance. Department of Poeta 
la operating theM achernea only as an agency function 
and is remunerated by Ministry of Finance at the rate 
fixed by them from time to time. Department of Posts 
has also taken up the matter with Ministry of Finance for 
Increasing the rate of Interest in various amall saving 
schemee at par with public sedor banks. 

(d) and (e) Do not arise in view of (c) above. 

0.011.. In Employment Opportunltl.. Due to 
ApprRlatlon of Rupee 

832. SHRI RAlIV RANJAN SINGH "LALAN-: 
SHRI RAMJILAL SUMAN: 
SHRI RUPCHAND PAL: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleued to state: 

(a) whether the employment opportunities are on the 
decline during the last three years due to the appreciation 
of rupee as against the dollar; 

(b) If so, whether the Government has conducted 
any study in thie regard; 

(c) if so, the outcome thereof along with the ellimated 
decline In employment opportunities In the country during 
the said period, sector-wise; and 

(d) the details of the sectors where the said decline 
taken place? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Estimates of employment and 
unemployment are obtained through quinquennial labour 
force surveys conducted by National Sample Survey 
Organisation. Lut such survey was conducted during 
2004-05. As per last two quinquennial rounds of National 
Sample Survey Organisation (NSSO) on employment and 
unemployment, employment opportunities on usual status 
basis have increased from 397 million in 1999-2000 to 
459.1 million in 2004-05. No study has been conduded 
by the Ministry of Labour & Employment to assess the 
impad of appreciation of rupee against dollar. 

(c) and (d) Do not arise. 

633. SHRI MOHAN RAWALE: Will the MIni"ar of 
AGRICULTURE be pleased to state: 

(a) whether Government proposes to make farmers 
aware of global warming and consequential danger to 
crops; 

(b) if so, the details thereof; 

(c) whether the Government proposes to train the 
farmers in marketing skills and crop planning so as to 
enable them to get remunerative prices for their produce; 
ar.d 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLic DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
to (d) The Indian Council of Agrlcuiture Research (ICAR) 
has Initiated the Net-Work Programme on Impact 
Adaptation and Vulnerability of Indian Agriculture to 
Climate Change during 10th Plan with a main aim to 
study the impact of climate change on agricuhure systems 
Including livestock. fisheries, horticuiture and forestry in 
the country. 

As per recommendations of the National Conference 
on Climatic change on Indian Agriculture held during 
adober 12-13, 2007 at New Delhi, the Central Research 
Institute for Dryland Agriculture (CRIDA) of Indian Council 
of Agriculture Research (ICAR) is formulating a training 
programme for public awareness on the impad of climate 
change, mitigate the affect of global warming and 
consequential affed on crops. 

The Ministry of Agricuiture Is implementing number 
of Centrally Sponsored Schemes In various States to 
make farmers aware of modem agriculture technologies 
and other related information including awareness to global 
warming through training of farmers and extension 
workers, demonstrations on production technology and 
publicity through electronic and print media, exposure 
visits, exhibitions. Krishi Meals, seminars etc. The 
important Schemes having above mentioned components 
Include Support to State Extension Programmes for 
Extension Reforms. Macro Management of Agriculture 
Development. Rashtriya Krishi Vikas Yojana, National 
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Horticulture Mlaalon and National Food Security Million. 
In the Rashtrlya Krt8h1 Vlku Yojana. the States have 
been empowered to approve any actIvit1e8 required for 
the Integrated development of agriculture In their 
respective States. 

Family Accommodation to J ... na 

634. SHRI PARAS NATH YADAV: Will the Mlntater 
of DEFENCE be pleased to state: 

(a) whether the Government Is contemplating to 
provide family accommodation to the jawans of Army; 

(b) If so, the details thereof; 

(c) the number of unite in which jawans can be 
allowed to have family with them at present; and 

(d) the time by which the said facility Ie likely to be 
extended to all the units? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) Married soldiers above 25 years of age are 
provided married accommodation according to the acalea 
of Authorised Married Establishment (AM E). Soldiers at 
peace/modified field stations are authorized to keep their 
families with them. Additional accommodation under 
Married Accommodation Project is also being constructed 
to increase availability. 

/English} 

National Coa.tal Protection Project 

635. SHRI N.S. V. CHITTHAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the details of National Coa.tal Protection 
Programme (NCPP) alongwlth the funds allocated, 
released and spent during the last three years, year·wt .. 
and State·wise; 

(b) whether any proposal from Tamil Nadu II awaiting 
clearance in this regard; and 

(c) if so, the details thereof and the present status 
of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) The anti-erosion measures are taken 
up by the respective State Govemments through their 

own reaourcea and .:cording to the their own prto ...... 
Realizing the .. verity of ... eroalon probIeme, a National 
CoaataI Protection Project (NCPP) haa been envisaged 
for ...1dng external funding. BMecI on details received 
from various Stat.. Including Tamil Nadu, an approach 
paper w .. forwarded to Department of Economic Aft ..... 
for posing the same to an external funding agency, who 
In tum forwarded the same to Aalan Development Sank 
(ADS) for consideration. 

Aide Memolre of the Fact Funding Mission of ADB 
mentiona about a multi phaae Investment programme for 
a national project on auatalnable coutal protection and 
management covering all maritime States. 

In the first phase, the ADB has agreed to provide 
Technical Assistance (TA) to the Statee of Goa, Kamataka 
and Maharashtra In preparing technically. economically, 
environmentally and socially viable Inv .. tment proposal 
and Introduce proedures for sustainable coastal protection 
and shoreline management under the Su .... nable Coastal 
Protection and Management Project. 

SettIng up of Mobile Tower 

636. SHRI TEK LAL MAHTO: WIU the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the mobile service of Bharat Sanchar 
Nigam Limited (BSNL) I, not wortdng properly In the State 
of Jharlchand elp8Clally In Dhanbad, Bokaro, Ranchl and 
Jamahe~ur; 

(b) If so, whether the Govemment Is taking any 
concrete stepa to Improve thle .ervlce; 

(c) If not, the reasons therefor; 

(d) the number of mobile connections allotted and 
functioning In the State, locatIon.wlse; and 

(e) the total number of BSNL mobile towers 
functioning in the State of Jharkhand and the details of 
expenditure made for thta purpose during the year 2006- • 
07, as on date, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, GSM based cellular 

,. 
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mobile telephone service being provided by Bharat 
Sanchar Nigam Limited (BSNL) Is wortdng aatIatactorIty 
in Jhatkhanc:l Including in the said plac.. in genera/. 
However, there are few interruptions sometimes In long 
distance media due to various developmental activities 
by diff~nt agencle8 like road widening etc. which are 
attended promptly. 

(b) and (c) BSNL is augmenting its mobile networX 
progressively so as to enhance coverage, capacity and 

to further improve the Quality of Service (OOS). BSNL is 
also optimizing Its network continuously for its 
performance. Monitoring of the network has also been 
strengthened to ensure performance as per the QoS 
parameters prescribed by Telecom Regulatory Authority 
of India (TRAI). 

(d) and <e) Information Is given in the statement 
enclosed. 

Statement 
NutnI»r 01 MobIM CCJf7I7«:tItJn and MoIJiItJ TowtllS functioning in JMIftMnd 

(liS on 31.01.2tXKJ) 

SI. Name of SSA Radio Radio No. of Working No. of Expenditure expenditure 
No. (Secondary Capacity Capacity Connections" Wortdng in in 2007-08 

Switching Area) Allotted ExIsting Mabile 2008-07 Upto Jan. 08 
Towers 

1. Ranchi 358376 1<40067 136 10964408 69455789 

2. Jamshedpur 274795 112000 100 4728099 10685828 

3. Dhanbad 296894 120000 94 11908168 11415031 

4. Hazaribag 213103 80000 95 1569744 1569744 

5. Dumke 212637 85000 75 3343673 18221008 

6. Daltonganj 127595 33000 35 4707823 4712723 

Total 1483400 550057 517019 535 37221915 116060123 

• A GSM baaed ceIIuI8r mobile telephone aub8crlbar belongs to whole of 1h8 Service AI.. and not to • pal1lcular vlllagenowrt In the 
Service are.. As such. location wise figures for IUbecrlbare have not been glwn. 

Inc ..... In Complalnta of 88NL 8erY1ca 

637. SHRI MAHAVIR BHAGORA: WiU the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the complaints regarding incorrect billing. 
lesser number of towers, frequent disconnection, issuance 
of large number of SIM Cards, disturbance In voice etc. 
In Bharat Sanchar Nigam Umited (BSNL) services have 
increased in comparison to the last year; 

(b) if so, the details thereof; 

(e) whether there ia • wide dlffentnee between targets 
of IIauing new connections and achievements due to 
theM probiemll; 

(d) if 10, the details thereof; and 

(e) the number of Basic and Mobile Telephone 
connections surrendered by the subecribers during the 
last three years, as on date, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. In general, such 
complaints have not increased in comparison to those of 
last year. 

(b) Does not arise in view of (a) above. 
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(c) No, Sir. 

(d) Does not arlee In view of (c) above. 

(e) Information is being collected. 

(English! 

CultlVlltlon of T'urmerIc 

638. DR. M. JAGANNATH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Gov.nment Is aw .... of the problems 
faced by the ctiltlvatora of turmeric In the State of Andhra 
PradHh on account of steep fall In price. 0; turmeric; 

(b) if so, the details thereof and action taken thereon; 

(c) whether the Govemment has directed NAFED to 
start procurement of the turmeric from farmers at a 
remunerative price; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. There was slight fall In prices of turmeric 
in the State of Andhra Pradesh during the last two years 
and current year (2006, 2007 and 2008) but steep fall In 
prices of turmeric not. noticed during the above period. 

During 2006-07, Andhra Pradesh MARKFED has 
procured 1100 quintals of turmeric 0 Rs. 2100 to Rs. 
2200 from Niumabad and Metpally (Karlmnagar) maricet 
centres. During current year, Andhra Pradesh MARKFED 
have opended up procurement centres at Armoor, 
Nlzamabad districts to procure turmeric 0 Rs. 3,0001-
per quintal. 

(c) to (e) The Ministry of Agriculture Is Implementing 
a Market Intervention Scheme (MIS) through NAFED for 
procurement of agriculture and horticultural commodities 
which are perishable In nature and not covered under 
Price Support Scheme. Turmeric Is one of the commodity 
procured under MIS. The scheme implemented on the 
specific request of the StateIUT Government, wining to 
share the loss on 50:50 basic. The loss Is restricted to 

the 25% of the procurement coat. The buIc aim of the 
scheme Is to avoid dIstrass sale of the produce by farmers 
in cue of glut in production and the prlcee fall below the 
economic level. 

Soil Eroalon 

639. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether as per Central Soli and Water 
Conservation Research and Training Institute and the 
National Bureau of Soli Survey and Land use planning, 
soil erosion Is responsible for the decline In agricultural 
output; and 

(b) If 10, the details thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a, Yes, Sir. SoIl eroaion Is one of the factors responsible 
for the decline In agricultural output In the country. 

(b) As per latest eetirnatee neerty 73 and 12 million 
he. are under water eroaion and wind eroeIon, reepectlvely. 
Rough estimat .. show production loes of about 12 million 
tonnes per annum due to soil erosion In the country. 

The Central SOU and Water Conservation Research 
and Training Institute, Dehradun has developed Mveral 
location specific erosion control measu .... which are being 
Implemented through different integrated watershed 
management prograrnmee run by various agencies to 
prevent decline In agricultural productivity. The Institute 
organize. regular training courses to field functlonarle. 
for popularizing various erosion control measure •. 

Job Lo.. Due to Appreciation of Rupee 

840. SHRI S.K. KHARVENTHAN: 
SHRI RUPCHAND PAL: 

Will the Minister of TEXTILES be pleased to 
state: 

(a) Whether a large number of workers engaged In 
textile sector have been rendered joble .. and retrenched 
due to the impact of apprec.iatlon of rupee during the 
last three years; 
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(b) If so, the detail thereof, State-wise and yeer-
wise; 

(c) whether the Govemment has any proposal to 
assist the textile sector like cash compensation and credit 
facilities, etc. to prevent the job 1088 in the industry; 

(d) if so, the details thereof alongwith the funds 
allocated for the purpose during 2007-08 and 2008-09; 
and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
Report of the Confederation of Indian Textile Industry 
(CITI) indicates that stagnation of exports in 2007-08 
due to the uprecedented appreciation of the rupee, and 
the consequent downtum in textiles exports will lead to 
a loss of around 5.79 lakh potential new jobs. The loss 
In direct employment In the textiles and clothing industry 
will be to the tune of 2.72 lakh jobs. The Report of the 
CITI has not quantified any job loss that may have already 
occurred. 

(c) to (e) Govemment has taken the following steps 
to mitigate the deceleration of exports:-

(i) Rate of refunds for textiles export products under 
Duty Entitlement Pass Book (DEPB) Scheme of 
Duty Drawback Scheme have been increased; 

(Ii) Immediate refund of terminal Excise Duty has 
been ordered; 

(iii) Concessional export credit with extended 
periOdical coverage has been effected; 

(iv) Refund of Service Tax In various sectors related 
to exports of goods, has been notified. 

Purcha.. of Foodgraln. 

641. SHRI PRABHUNATH SINGH: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment has established any 
mechanism for monitoring Multi-National Companies 
(MNCs) and private traders involved in purchase of 
foodgrains; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) the quantum of wheat purchased by the MNCs 
and private traders during each of the last three years, 
year-wise; 

(e) whether wheat and wheat products are being sold 
at intemational price at zero duty basis on the same 
terms and conditions of import as are applicable to 
Govemment of India; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) As per the present policy, farmers are 
free to sell their produce to the Govemment agencies at 
MSP or to the private parties, including Multinational 
Companies as is advantageous to them. No restriction 
on quantity of procurement by Multinational Companies 
has been imposed and details regarding purchase of 
foodgrains by private trade are not maintained by 
Govemment. However, to keep a watch on bulk purchases 
of wheat by private trade and to check evasion of taxes, 
a notification titled ·Wheat (Stock Declaration by 
Companies or Firms or Individuals) Order 2007 was issued 
under the Essential Commodities Act 1955 on 1.3.2007 
making It mandatory for private traders to declare 
purchases of wheat in exceas of 50,000 MTs during 2007-
OS. Similar orders for reporting purchase of rice in excess 
of 10,000 MTs by private traders during October 2007 to 
September 2008 and wheat in' excess of 10,000 MTs 
during 2008-09 have been notified on 27.11.2007 and 
11.2.2008 respectively. 

(d) Details regarding total purchases by MNCs and 
private traders are not maintained by the Govemment. 

(e) and (f) Govemment has allowed import of wheat 
and wheat flour by private trade also at zero import duty 
as applicable to imports on Govemment account. However, 
as the intemational prices of wheat are substantially higher 
than the domestic prices, there is little likelihood of import 
of wheat by private trade. 

[Trans/ation} 

Low Co.t Technique for Sma" Land Holding. 

642. SHRI HARIKEWAL PRASAD: 
SHRI HARISINH CHAVDA: 

Will the Minister of AGRICULTURE be pleased to 
state: 
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(a) whether the Government has developed any low 
cost technique for small pieces of agricultural land; 

(b) If so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether fragmentation of land and shrinking land 
holdings are making agriculture unvlable; and 

(e) if so, the details thereof and preventive eteps 
taken therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. The Indian Council of Agricultural 
Research has developed several location specif,ic and cost 
effective techniques like water harvesting, micro Irrigation, 
In situ water conservation, vermicompostlng, biofertllizers, 
biopestlcides and simple farm tools and implements for 
small land holdings. A publication on ·System based low 
cost production technologies for small farmers" has also 
been released. 

(c) Not applicable. 

(d) and (e) The fragmentlltlon of land and shrinking 
land holdings affect adversely the various farm operations 
In terms of cost, time and labour besides reducing yields. 
Government is promoting land consolidation and 
cooperative/contract farming to make land holdlnge viable. 

Sugarcane Duea 

643. SHRI CHANDRA MANI TRIPATHI: 
SHRI PRATIK P. PATIl: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether crores of rupees of sugarcane farmers 
and workers are still due against sugar mills at present; 

(b) whether the farmers In many States have 
committed suicide due to non payment of arrears to them 
by sugar mills; 

(c) if so, the details thereof a10ngwith the assistance 
provided by the Government to the sugar factories for 
clearing their dues; 

(d) whether the Government II considering to explore 
the a1temative uses of sugarcane In other products so 
that sugarcane farmers may get remunerative price for 
their produce; 

(e) whether the Government has received any 
memoranda In this regard; and 

(f) If so, the details thereof and the stepa taken! 
proposed to be taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The outstanding cane price arrears of farmers 
for the last sugar season 2006-07 stood at Rs. 1651.45 
crore as on 30.11.2007. Information on dues of workers 
is, however, not maintained by this Department. 

(b) No case of suicide by sugarcane farmers due to 
non-payment of sugarcane dues has been reported by 
any State Government in the current sugar season. 

(c) Does not arise. 

(d) Sugarcane Is crushed mainly for production of 
sugar, gur and khandaari. However, the Government has 
recently amended the Sugarcane (Control) Order, 1966 
vide Notification dated 28.12.2007 permitting sugar 
factories to produce ethanol directly from sugarcane juice. 
No other propolal II under conalderatlon of the 
Government to explore alternative u .. s of lugarcane In 
other products. 

(e) No such memorandum has been received In 
recent days. 

(f) 0081 not artee. 

/EngIish} 

Oraln Gene Banka 

644. SHRIMATI MANEKA GANDHI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether older seeds of grain like rice are dying 
out; 

(b) if so, whether the Government propoees to 
establish grain gene blinks for preservation of such seeds; 
and 

" 
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(c) if so, the detaile thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Low yielding old varieties of grain crops are being 
replaced by new high yielding varletlesJhybrids to meet 
the food demands. 

(b) National Bureau of Plant Genetic Resource. 
(NBPGR), established at New Delhi has a national 
mandate of coHectIng and safely conserving the traditional 
land races and related wild and weedy species of all 
crop plants. 

(c) The national gene bank (seed gene bank) of 
~BPGR, New Delhi presently holds a total of 83,066 
accessions of rice land races and their wild relatives. 

Jotnt Re ... rch with Farmera 

645. SHRI K.J.S.P. REDDY: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has any proposal to 
take up joint research with farmers instead of confining 
the research activities to laboratories; 

(b) If so, the details thereof; and 

(c) If not, the reaso.,. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. This Department through Indian Council 
of Agricultural Research (ICAR) Institutes, generate farm 
worthy technologies based on the feed back received 
from the end users. These technologies are first tested 
by the Institutes at their own experimental farm and then 
jointly with the farmers. The ICAR has created a vast 
network of 558 Krishi Vigyan Kendras (KVKs) in the 
country for technology assessment, refinement and 
demonstration. The validated technologies are then 
passed-on to the farmers. During 2007·08 a total of 
71,640 frontline demonstrations were organized including 
oilseeds (18.306) pulses (13.042), cotton (6206) and other 
important crops (31.248) covering an area of 25000 ha. 
Besides 2838 demonstrations on varioUs enterprises were 
also conducted. 

(c) Doea not ariM. 

Agricultural Cenaua 

646. SHRI MANORANJAN BHAKTA: WHI the Minister 
of AGRICULTURE be pleued to state: 

(a) whether the Government has completed Seventh 
Agricultural Census In the country to identify the data 
need for planning and development requirements of world 
cIa8s Census of Agriculture; 

(b) If so. the details thereof; and 

(c) the details of the strategies planned for improving 
the situation on Agriculture In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Ye., Sir. The Seventh Agriculture Census with reference 
year 2001-01 hes already been completed and the data 
is available for public use on the Department's website 
(http://agcensus.nic.in). 

(b) As per Agriculture Census 2000-01, the number 
of operational holdings, operated area and average size 
of holdings were 119894 thousand hectares, 159394 
thousand hectares and 1.33 hectares respectively. 

(c) The revitalization of the agriculture sector, 
improvement of agricultural production and productivity and 
enhancement of the income of the farmers are some of 
the major thrust areas identified by the Government for 
focused and concerted action. The National Policy for 
farmers. 2007 incorporating the key recommendations of 
the National Commission for farmers has been approved 
by the Govemment of India In order to Improve economic 
viability of farming by substantially increasing the net 
Income of farmers. Two new schemes, i.e. Rashtriya Krlshi 
Vikas Yojana, with an Objective, inter alia, to incentivise 
the States to increase public investment in agriculture 
and allied sectors and the "National Food Security 
Mission" to enhance the production of rice, wheat and 
pulses, with overall proposed allocation of Rs. 25,000 
crore and Rs. 4882.48 crore respectively, have been 
launched recently. A comprehensive credit policy is in 
place to enhance flow of credit for agriculture and debt 
restructuring of outstanding loans for farmers in distress. 
Govemment of India has also taken up Marketing reforms 
being implemented by State Governments. Natural 
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R880Urcei Management ,_ been given focueed attention 
for sustainable agricultural development in the country. 
National Rainfed Area Authority has been formed to 
provide knowledge inputs for developmn of rainfed ...... 
of the country. The diversification of agriculture Into 
horticulture has been promoted In a big way by 
implementing the National Horticulture Miseion for whole 
of the country. 

Speed PoM Gold ServIce 

847. SHRI CHENGARA SURENDRAN: Will the 
Minlater of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the new service Speed Post Gold 
launched by the Govemment recently is succeasful; 

(b) H so, whether the Govemment proposes to extend 
the service throughout the country; and 

(c) if so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Speed Poat Gold 
Service is in operation In Delli, MumbaI, Kolkata, Chennai, 
Hyderabad and Banga/ore In the nature of a test run. 
The performance and business potential of the service is 
under assessment. The question of further extension of 
the service will be taken thereafter. 

MSP for FruHa and Vegetablea 

648. DR. K. DHANARAJU: Will the Minister of 
AGRICULTURE be pleased to atate: 

(a) whether Minimum Support Price exist for 
procurement of many of the agricultural producta eeuonal 
fruits like mangoes, oranges, melons etc.; 

(b) If so, whether this scheme is being implemented 
effectively to the ~nefit of farmers; 

(c) if so, the details thereof; and 

(d) if not, the steps being taken for its proper 
implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
to (d) The Government fix .. Minimum Support Prices for 
25 agricultural products. MSPa for fNita .. mangoes, 
oranges, meIona etc. are not fixed. However, Government 
implements Market Intervention Scheme (MIS) on the 
requaI of a StatelUT Government for procurement of 
agricultural and horticultural commodltfea, generally 
peri8hable In nature and not covered under the Price 
Support Scheme. The MIS is Implemented in order to 
protect the growers of theM commodltlea from making 
dl8t,... 881e in the event of bumper crop when the ."... 
tend to fall below the economic IeveUC08t of production. 

Check on CytIer Crime 

649. SHRI RAYAPATI SAMBASIVA RAO: WlH the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the details alongwlth the number of cyber crimes 
that have come to the notice the Government during the 
last three years as on date; 

(b) whether the Government has set up any 
mechanilm to check cyber crimes In the country; 

(c) H so, the deteUs thereof; and 

(d) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) As per the data maintained 
by National Crime Records Bureau (NCRB), the incidence 
of cyber crimes registered In StateslUT under the 
Information Technology Act 2000 and Indian Penal Code 
(IPC) sections, during the year 2004, 2005 and 2006 are 
347, 481 and 453 cases respectively. The number of 
cases registered under the provlalon of IT Act 2000 along 
with other Acts by the Central Bureau of Inv_lIgation 
(CBI) are 4 cases in the year 2005, 3 cues in the year 
2006 and 12 cases In the year 2007 respectively. 

(b) and (c) The flight against eyber crime is a 
coordinated effort on the part of several agencl88 In the 
Government on an on going basis, involving law 
Enforcement Agencies such as the Central Bureau of 
Investigation, Intelligence Bureau, State Police 
Organizations and other specialIZed organizations. Some 
of the spectflc steps taken by the Govemment are: 

1. The Information Technology Act 2000 together 
with the Indian Penal Code, 1 B60 provides legal 
framework for countering cyber crimes. 

" 
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2. The Government has introduced the Information 
Technology (Amendment) Bill 2008 in the 
Parliament, which ilJfBr ./i. provides for new 
forms of cyber crimes like publishing of material 
containing sexually explicit act in electronic form, 
video voyeurism, breach of confidentiality and 
leakage of data by service providers, 8-

commerce frauds through impersonation 
commonly known as phishing, identity theft and 
offensive messages through communication 
service. 

3. The India Computer Emergency Response Team 
(CERT-In) Is engaged in developing appropriate 
Security Guidelines and other best practices for 
securing the Information Technology 
infrastructure. 

4. Central Bureau of Investigation and other police 
organizations have set up cyber Crime Celis 
manned by officers who have been specially 
trained to handle such crimes. 

5. The Government conducts several awareness 
and training programmes on cyber laws and 
cyber crimes for Judicial Officers, Law 
Enforcement Agencies, Cyber Forensic Scientists 
and others. 

(d) Does not arise. 

Flood Control In Bihar 

650. SHRI RAGHUNATH JHA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether Planning Commission has approved flood 
control schemes for Bihar and allocated two thousand 
crore of rupees for the same' 

(b) if so, the details thereof; and 

(c) the steps taken for timely completion of the said 
schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV); (a) to (c) During the 91at meeting of Advisory 
Committee of the Ministry of Water Resources, held on 
7.11.2007, four Flood Control Schemes, namely, 
(i) Revised Flood Control Component on Bagmati Multi-
Purpose Project amounting to Rs. 792 crore; (ii) Raising 

and Strengthening of Embankments along Kamala River 
in Bihar amounting to Rs. 52.09 crore; (ill) Flood Control 
Embankments in Mahananda Basin/Sub-basin in Bihar 
amounting to Rs. 803.88 crore and (Iv) Raising, 
Strengthening and extension of Existing Left & Right Bank 
Embankmenw in Chandan River System in Bhagalpur & 
Banka Districts of Bihar amounting to Rs. 147.68 crore 
were discussed and agreed to, in principle. 

Based upon the request of the State Government of 
Bihar, Planning Commission has accorded investment 
clearance for (i) First phase of Raising and Strengthening 
of Embankments along River Bagmatl amounting to Rs. 
135.16 crore and (ii) Raising and Strengthening of 
Embankments along Kamala River in Bihar amounting to 
Rs. 52.09 crore vide Planning Commission letter No. 
2(221 )106-WR dated 15.02.2008. 

The above said schemes would be implemented by 
the State Government of Bihar during XI Plan Period. 

Bha,.t Nlnnan Raahtrlya Rozsar Yo)ana 

851. SHRI M. SHIVANNA: 
SHRIMATI MANORAMA MADHAVRAJ: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government proposes to implement 
Bharat Nirman Rashtrlya Rozgar Yojana in the country; 

(b) if so, the details and salient features thereof; and 

(c) the number of persons are likely to be benefited 
during the year 2008 under said scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) There is no such proposal under 
consideration of the Government. However, National 
Employment Guarantee Act, 2005 (NREGA) is being 
implemented in 330 districts at present and is to cover 
all the rural districts of the country with effect from 
01.04.2008. 2.57 crore households have been provided 
employment during current financial year till December, 
2007. 

Guldelln.. for Ban on Child Labour 

852. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 
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(a) whether the Supreme Court has recently issued 
some guidelines In regard to ban on child labour; 

(b) If so, the details thereof; 

(c) whether the State Govemrnants .... not complying 
with the aforesaid guidelines; 

(d) If so, the details thereof, State-wiH; 

(e) the action being taken by the Union Government 
to ensure compliance the aforesaid guidelines by such 
States; and 

(f) the outcome of the action taken? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): Ca) No, Sir. The Hon'bIe Supreme Court 
has not issued any such guidelines recently with regard 
to ban on child labour. 

(b) to (f) Does not arise. 

653. SHRI MADHU GOUD YASKHI: 
SHRI ANIRUDH PRASAD ALIAS SAOHU 

YADAV: 
SHRI EKNATH MAHADEO GAIKWAO: 
SHRIMATt NIVEDITA MANE: 

Will the Minister of COMMUNICATlONS AND 
INFORMATION TECHNOLOGY be pIeMed to state: 

(a) whether due to withdrawal of Govemment subsidy 
Landllne NraJ telephone expanaion programme of BSNL 
Ie likely to be discontinued; 

(b) if so, the details thereof alongwith the reasons 
therefor; and 

(c) the manner in which the' Government propoees 
to provide telephone facility to poor rural people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) and (b) Sir, BSNL is fulfilling 
various social obligations of Govamment and has to 
operate in loss making rural areas. Earlier, BSNL wu 
getting recoupmenta through various financial subeidiea 

and 888iatances, auch as Access Deficit Charges (ADC) 
levy, remburaernent of licence fee etc. for discharging the 
aociaI obligations of Govemment. Now TRAI has declared 
to ph ... out the AOC from 1st April, 2008 onward. The 
reimbursement of licence fee by Government has already 
been stopped to BSNL from 2006-07 onwards. Further, 
BSNL hal recelYed only Rs. 4650 crore from Unlverul 
Service Obligation Fund (USOF) during 2002-07 whereas 
it has contributed Rs. 8031 crores towards USOF. BSNL, 
thus Ie net contributor to USOF though it is the main 
provider of telecom services In Rural areas. 

Due to withdrawal of various subsidies as above and 
net contribution to USO Fund, the existing rural landiinas 
connections of BSNL are becoming unsustaln be. Thle 
may also adversely impact the landline rural expansion 
programme of BSNL. 

(c) The details of various projects undertaken by the 
Government funded by Universat Service Obligation Fund 
(USOF) are given below: 

(i) USOF support for provision of Village Public 
Telephones CVPTs) In unconnected vlnagee In 
the country. 

(Ii) Provision of subeldy support for provision of 
Aural Direct Exchange Lines (ADEla) In 1685 
commercially unviable Short Distance Charging 
Areas (SDCAs). 

(III) Provilion of subsidy aupport for Rural Community 
Phon .. (RCPs) In vlUages with population more 
than 2000 and where there are no Public Call 
Offices(PCOs). 

(Iv) Subsidy support for the innovative scheme of 
sharing of infrastructure by USO Fund to set up 
7,871 number of infrastructure sites (in 500 
districts) .pread over 27 State. for provision of 
mobile services in the specified rural and rernete 
areas, where there is no existing fixed wireless 
or mobile coverage. 

(v) Subsidy support to neary 90.5 lakh ADELs 
installed plror to 1.4.2002 towards the rental • 
differential between the Telecom Regulatory 
Authority of India (TRAI) prescribed rental and 
the rental charged by the service provider for a 
limited period of 1.4.2002 to 31.1.2004. 
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654. SHRI AMITAVA NANDY: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment has proposed to set up 
mechanized poultry plant in different parts of the country; 
and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) The Ministry of Food Processing Industries (MFPI), 
under Its Plan scheme, provides 25% of the cost of plant 
and machinery and Technical Civil Works subject to a 
maximum of Rs. 50.00 lakhs to pounry processing units 
for Setting uplModemizationlExpanaion etc., which Includes 
mechanized pounry proceasing plants alao. During the 
11 th Five Year Plan, the MFPI proposes to consider 
mechanized poultry slaughter. and proce.sing plants 
recommended by the State Govemments for financial 
assistance under the scheme of 'Modernization of 
AbattOirs/setting up of Modem abattoirs' .. one of the 
components of modem slaughter line. 

Employment to Women 

655. SHRI SARVEY SATYANARAYANA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether women are engaged In low productivity 
jobs in agriculture which aggravated the problem of 
women unemployment; 

(b) If so, the details thereof and reasons therefor; 
and 

(c) the steps being taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Yes, Sir. Rural women are engaged in agriculture 
sector mainly as agricultural labourers. According to 2001 
Census, there are 42.95% female agricultural labourers 
as compared to 27.51% male. 

The Govemment has taken several steps to empower 
women in agriculture by making special provisions for 
them under ongoing schemes/programmes of DAC, MoA 
which Include: 

• 30% allocation for women beneficiaries under 
the scheme "Technology Mission for Integrated 
Development of Horticulture In North Eastem 
States, Sikkim, Jammu & Kashmir, Himachal 
Pradesh and Uttaranchal and National 
Hortlcunure Mission'. 

• 33% allocation In 'National Food Security 
Mission'. 

• 30% allocation In 'MIni Mission-II of Technology 
Mission on Cotton'. 

• 30% allocation In 'Mini Mission of Jute 
Technology Mission.' 

• 30% allocation in programmatic activities under 
'Support to States for Extension Reforms'. 

Important provisions in favour of women have also 
been made under National Policy for Farmers launched 
In 2007, the details of which are given In statement 
enclosed. 

PDlicy provisions 1ncoIpo,.1fIC/ in 1INI Nlltionsl 
Agrlcuhum Policy on FtJmItIfS 2007 for MnfJOwsting 1M 

wrnntN7 in fsnning snd III1itJd sclivili6s 

(a) Asset reforms will ensure that every farmer 
household in villages possesses andlor has 
accOS8 to productive asset like land, livestock, 
fish pond, homestead farm and or Income 
through enterprlee and/or market-driven skills, 80 
that the household income Is Increased 
substantially on a sustainable basis. 

(b) Training and capacity building centres are to 
impart tralnlog to fisher families and fisher 
women in all aspects of the capture/cunure/ 
consumption chIIIn, quality literacy for hygienic 
handling and other aspects. 

(c) The research strategy of science and technology 
in agriculture Is to be pro-nature, pro-small 
farmers and gender sensitive. 

(d) Promoting women friendly implementsJtools for 
women farmers to reduce drudgery save time 
and enhance output. 
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(e) Women working in the farms need appropriate 
support services like creches, child care centres, 
nutrition, health and training, etc. For funding 
such activities, existing schemes of the Ministry 
of Panchayati Raj, the Ministry of Rural 
Development and the Ministry of Agriculture 
would be augmented and utilized and new 
schemes would be introduced, If required. 

(f) Kisan credit cards would be issued to women 
speedily with joint pattas for homesteadl 
agricultural land. For the cases without JOint 
pattas indemnity bonds/guarantees from husband 
and relatives would be considered by the banks 
for extending credit and klsan credit cards to 
the women farmers. 

(g) The agriculturelfarm universities would restructure 
the curricula In a manner that gender roles in 
farming are recognized. 

(h) Increase in small farm productivity and creating 
multiple livelihood opportunities through crop-
livestock integrated farming systems as well as 
agro-processing would be supported for 
increasing farmers' incomes. 

USC Fund for landUne Telephone Connections 

656. SHRI SURESH ANGADI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the private telecom contractors who have 
won the contracts to role out fixed line telephones in 
rural household have sought support from the Universal 
Services Obligation (USO) Fund; 

(b) if so, whether the Department of Telecom had 
also signed agreement with Reliance Communications and 

Tata Telecom Service in the year, 2005 to provide support 
from the USO Fund for setting up fixed line telephone 
across 1685 districts; 

(c) If so,· whether the Govemment has provided the 
amount to these telecom operators; 

(d) if so, the details thereof; 

(e) the latest position for fixed telephone lines In 
rural households; and 

(f) the time by which Landllne phone lines in 
households in rural areas will be fully completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Universal Service Obligation Fund (USOF) has 
entered into an agreement with MIs Bharat Sanchar 
Nigam Limited (BSNL), MIs Reliande Communications 
Limited (RCL), MIs. Tata Teleservices Limited (TTL), MIs 
TTL (Maharashtra) for installation of Individual Rural Direct 
Exchange Lines (RDELs) in 1685 commercially unvlable 
Short Distance Changing Areas (SDCSs) in the country. 
The share of SDCAs among theae companies was 1267, 
203, 172 and 43 respectively. RDELa installed during the 
period 1.4.2005 and 31.3.2007 are eligible for subsidy 
support under these agreements. 

Subsidy support is also being provided at the same 
rates for the RDELs installed In the eligible SDCAs durlr 9 
the period 1.4.2002 and 31.3.2005. Agreements to this 
effect were signed with MIs BSNL and Mis RCL in May, 
2005 and August 2005 respectively. 

(c) Yes, Sir. 

(d) The amount of subsidy disbursed to private 
telecom operators is given below:-

Name of Telecom Operator Total amount of subsidy 
disbursed for RDELs installed 

during 01.04.2005 to 
31.03.2007 

Total amount of subsidy 
disbursed for RDELs installed 

during 01.04.2002 to 
31.3.2005 

RCL 278.92 19.22 

TTL 184.90 o 

TTL (Mah) 123.29 o 
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(e) 25,64,577 RDELe have been provided with 
subsidy from USO Fund cluing the period from 01.04.2005 
to 31.3.2007. In addition, 18,65,690 RDELa have been 
provided with eubaldy 8uppoIt from USOF during the 
period from 01.04.2002 to 31.03.2005. 

(f) The target date for Installation of RDELa under 
this scheme has been extended by one year period from 
01.04.2007 to 31.03.2008. 

AIDS Among Defence Pereonnel 

857. SHRI ABU AYES MONDAL: Will the Minister of 
DEFENCE be plaaaed to state: 

(a) the number of Defence personnel infected with 
Acquired Immune Deficiency Syndrome (AIDS, at present, 
service-wise; 

(b) whether 80me Infected personnel have been 
removed from the Services; 

(c) if 80, the details thereof; 

(d) whether the Government had received any prote8tl 
representation from the National AIDS Control Organization 
against the removal of such persons from the Services; 
and 

(e) if 80, the action taken thereon? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a, to (e) The data of AIDS cases for the year 2007 is 
under compilation. The number of AIDS C888S In the 
three services during the last three years are as follows: 

Army Navy Air Force Total 

2004 132 08 04 144 

2005 67 06 03 78 

2006 30 02 03 35 

Service personnel with HIV infection are not removed 
from service. Only those personnel who develop disabling 
manifestation of WHO stage IV are invalidated out of 
service baaed on the laid down criteria. The details of 
individuals affected with AIDS invalided out of service 
during the last three years are as under:-

Army Navy Air Force Total 

2004 98 04 02 104 

2005 29 04 03 38 

2006 14 01 01 16 

National AIDS Control Organization has not &ant any 
protestlreprsentatlon in this regard. 

AMiatIInce for SettIng up New Induatrla' 
Training Inetltutea 

658. SHRI P. RAJENDRAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a, whether the Union Govemment has received any 
propoaaJ from various State Govemments particularty from 
the Govemment of Kerala for financial assistance to set 
up new Industrial Training Institutes under National Skill 
Development Mission; 

(b) if 80, the detaII8 thereof aIongwith the action taken 
by the Union Govemment in this regard, State-wise and 
location-wise; 

(c) whether any fund has been sanctioned by the 
Union Govemment for this purpose; and 

(d) If 50, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTAY OF 
LABOUR AND EMPLOYMENT (SHAI OSCAA 
FEANANDES): (a) and (b) Yes, Sir. Proposals for financial 
assistance have been received from two States to set up 
new Industrial Training Institutes (ITls) under the proposed 
National Skill Development Mission. This includes setting 
up of 40 new ITls in the State of Kerala at cost of As. 
214 crore and 105 ITls in State of Bihar. 

However, the setting up of the proposed National 
Skill Development Mission is stiD unJer consideration of 
the Planning Commission. 

(c) and (d) Does not arise. 

A .... under PuI ... 

659. SHRI ANANTA NAYAK: Will the Minister of 
AGRICULTURE be pleased to state: 
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(8) the ... tIIIcen by the Government to incrMM 
.... under puIMe cultivation In 0rI88a particularty in h 
ICheduIed dIItricIa; 

(b) If so, the details thereof; and 

(c) the fund allocation and actual amount apent 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Government of India Is Implementing a Centrally 
Sponsored Integrated Sch&me of Oilsaeda, Pulse., 
Oilpalm and Maize (ISOPOM) to increase the area under 
pulses cultivation in the country including scheduled 
districts of the State of Orissa. Under ISOPOM, financial 
... iatanee is provided for various critical inputs IIi.r. seeds, 
plant protection chemicals, sprinkler sets, water carrying 
pipes, gypsum etc. 

Besides ISOPOM, financial assi8tance Is also provided 
to the State of Orissa Including some of the scheduled 
districts of the State under recently launched National 
Food Security Mission (NFSM)-Pul .. s for bringing 
additional area under pulses. 

An allocation of Rs. 750.00 lakha has been made to 
the Stale of Oriesa under ISOPOM during 2OOH)8 out 
of which an amount of Rs. 710.00 lakhs has been utilized 
by the State Including expenditure incurred In the 
scheduled diatricta. The State of Orissa h.. also been 
allocated an amount of RI. 456.780 lakhs under NFSM-
Pulsel during 2007-08. 

NTC Land tor ExpImalon of A ..... y. 

680. SHRI K. SUBBARAYAN: WiD the Minister of 
TEXTILES be pIeaIed to state: 

(a) whether the Union Government has received any 
request/representation from the Ministry of Railways 
regarding handing over of land belonging to the National 
Textile Corporation, Colmbatont for the expansion of 
Railways; and 

(b) if eo, the details thereof aIongwith the action taken 
by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ElANGOVAN): (_) No, Sir. 

(b) Does not arise . 

DeclIne In ProfIt of MTNL 

661. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the MTNL reported a 53 per cent year-
on-year decline In Ita net profit In the current financial 
year; 

(b) if 10, the details thereof; 

(c) whether the Government has assessed the 
reasons for the same; 

(d) If so, the details thereof; 

<e) whether MTNL has continued to 10M the market 
share to more aggressive rivals such .. Bharatl Alrtel 
ltd. and Reliance Communications Ltd. In the market of 
M(imbal and Deihl; 

(f) if so, the corrective steps taken by the Govemment 
in this regard; 

(g) whether MTNL has acres of land lying vacant In 
Delhi and Mumbai; 

(h) if 10, the details thereof; and 

(i) the manner In which the Govemment is going to 
utilise these vacant land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): <a) and (b) No, Sir. The details 
regarding net profit for the current financial year will be 
available only after close of financial year on 31.03.2008. 
However, for the financial year 2006-07, MTNL reported 
increase in net profit by 17.48%. 

(c) and (d) Do not arise In view of <a) and (b) above. 

(e) and (f) No, Sir. Mar1<et ahare of MTNL in Global 
System for Mobile Communications (GSM) has grown from 
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4.56% as on 31.03.2003 to 17% (approx.) a8 on 
31.03.2007. MTNL is facing the competition very boldly. 
Lots of measures have been taken by MTNL to maintain 
its customer base as well as to improve its share in 
telephone services in Its service area. 

(i) MTNL has planned to expand cellular mobile 
network by one million each In Delhi and 
Mumbai in 2007-08. Purchase Order has already 
been placed for 750K lines each for Delhi and 
Mumbai. Network is in advance stage of 
commissioning. 

(iI) Nearly 300 Base Transceiver Stations (BTS) 
each In Delhi and Mumbai has been planned 
for installation to further improve coverage and 
capacity. 

(Iii) MTNL is providing a lot of Value Added Services 
for both Public Switching Telephone Network 
(PSTN) and Mobile subscribers like news, songs, 
astrology, e-ticketing, SMS, Voice SMS, Internet, 
Broadband, Internet Protocol Television (IPTV) 
etc. in line with emerging trends. 

(iv) New tariff plans, both in landline and cellular 
based Public Call Office (PCOs), are lauched to 
retain PCO holders and attract new PCO 
franchisees. 

(v) MTNL is also taking care of its customers by 
opening Sanchar Haat, customer service centre, 
appOintment of Dealers and Agents and special 
care for corporate customers. 

(vi) MTNL has been reviewing its tariff from, time to 
time various products and services so as to 
make them customer friendly and to suit various 
segments of the society. 

(vii) MTNL has already launched Voice over Intemet 
Protocol (VOIP) services to provide ISO calls at 
lower tariffs. 

(viii) MTNL has introduced broadband services w.e.f. 
14.6-1.2005 which has been a great success. 
5.21 lakhs broadband connections are wOl1dng 
as on 31.01.2008. MTNL plans to provide 5 
lakhs lines additional capacity of broadband 
network in current year. 

(g) to (I) MTNL has 37 plots in Delhi. In 24 plots, 
telephone exchangeS/BTS are operational in temporary 

structure and 4 plote are being used for cable store. 
MTNL Deihl has planned to construct permanent buildings 
for telephone exchange/staff quarters etc. on these plots 
in a phased manner. 

In MTNL, Mumbai, 7 plots are vacant and are 
proposed to be used for construction of telephone 
exchange building to house Remote Station Unit (RSU)/ 
Main exchange and also commercial exploitation etc. 

Reduction In T.rltf 

662. SHRI G. NIZAMUDDIN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has any plan to reduce 
the tariff for using the Broadband Internet facility for the 
rural areas and in domestic areas; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): <a) to (c) Tariff for Broadband 
Internet facility comes under the forborne category and 
all service providers (including (BSNL & MTNL) have the 
flexibility to determine the tariff for the service as per 
market conditions. 

Introduction of Mobile Phone Repairing 
Courae. In ITI. 

663. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of LABOUR AND EMPLOYMENT be pleased 
to state: 

(a) whether the Union Government proposes to start! 
introduce Mobile Phone Repairing Courses in Industrial 
Training Institutes (ITls); and 

(b) if so, the details thereof alongwlth the time by 
which said course is likely to be started in ITls? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Under Craftsman Training 
Scheme being implemented through ITls, a trade of two 
year duration namely -Information Technology & 
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Electronics SYltem Maintenance- (IT&ESM) hu been 
Included where mobile phone repairing and rnaintenanctl 
is part of the course's curriculum. Similarly a short term 
course on -Repair and Maintenance of Cellular Phones-
hu been Included under the scheme -SkiD Development 
Initiatives- being implemented through Vocational Training 
Providers including ITls. 

National Defence Unl".,..lty 

664. DR. K.S. MANOJ: WiD the Minister of DEFENCE 
be pieased to state: 

(a) the presnt status of establishment of Indian 
National Defence University in the country; 

(b) whether the various training courses provided to 
the Defence personnel are recognized by other institutions; 
and 

(c) if 10, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a> The Committee on National Defence University has 
recommended establishment of an Indian National Defence 
University. This will Include existing institutes namely 
National Defence College (Delhi), National Defence 
Academy (Khadakwasla), Institute of Defence Management 
(Secunderabad) and Defence Services Staff College 
(Wellington) and new institutes namely National Institute 
of Strategic Studies, College of National Security Policy, 
Institute for Advanced Technology Studies (Bangalore). 
No final decision on location of the proposed university 
hu been taken as yet. 

(b) and (c) The courses conducted at the tri-Servic .. 
training in,stltutions, training Institutions of the three 
Services and the National Defence College are recognized 
for award of diplomas/degrees by various universities 
across the country and All India Council for Technical 
Education. Details are given in the statement enclosed. 

StIItement 

(I) National Defence College 

All officers undergoing the NDC Course and po18 ... lng a Masters' degree are eligible for admisaion to the M. Phil 
programme of the University of Madras. 

(II) TrI...",lcea t,..lnlng InatltuUona: 

SI.No. Name of the Institutions 

1. National Defence Academy, 
Khadakwasla 

2. Defence Services Staff College, 
Wellington 

3. College of Defence Management, 
Secunderabad 

(iii) Higher Command Cou,...: 

SI.No. Name of Institution 

1. Army War College, Mhow 

2. College of Naval Warfare, Mumbai 

3. College of Air Warfare 

Degree 

B.A.IB.Sc. 

M.Sc. 

M.M.S. 

Degree 

M.Phll. 

M.Phlll. 

M.Phili. 

University 

Jawaher Lal Nehru 
University 

University of 
Madraa 

Osmania University 

University 

Indore University 

University of Mumbai 

Osmania University 
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(iv) All technical courses being conducted at various 
training institutions of the three services are also 
recognized for award of diploma/degree by all India 
Council for Technical Education, Jawahar La' Nehru 
University, New Delhi and by various other Universities 
across the country. 

Migration of Labour Force 

665. SHRI RAMCHANDRA PASWAN: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(.) whether the Government had conducted any 
survey/study regarding problem 0' unemployment In 
different States of the country; 

(b) if so, the details thereof, State-wise; 

(c) whether there Is large ecate migration of labour 
force from one State to another State: 

(d) if so, the details thereof, State-wise: and 

(e) the steps taken by the Govemment to protect 
the interest of labourers and to create new employment 
sources/opportunities in the Statel? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Estimates of employment and 
unemployment are obtained through quinquennial labour 

force lurvays conducted by National Sample SUrvey 
Organisation. Leet such aurvey was conducted during 
2004-05. 

(b) State-wiIe details ~ unemptoyment f'IItes are given 
in the enclosed statement I. 

(c) The inter-State migrants numbering 411.7 lakh as 
per census 2001, including workers and persona seeking! 
available for work, constitute 13.1'" of the total migrants 
recorded during the same period in the country. 

(d) State-wiN number of total and inter-State migrants 
are given in the encloled etatament It. 

(e) Inter State Migrant Workmen (Regulation of 
Employment & Conditions of ServIce) Act, 1979, besicIeI 
other labour laws, protects particularly the int.,..t of 
migrant labourers. Keeping in view the high incidence of 
unemptoyment both in rural and urban are .. , Govemment 
h81 bean implementing various employment generation 
and poverty alleviation programmes. Some of these are 
Prime MInister's Rozgar Yojana (PMRY): Swama Jayanli 
Shahari Rozgar Yojana (SJ~RY); Swamajayanti Gram 
Swarozgar Yojana (SGSY): Sampooma Grameen Rozgar 
Yojana (SGRy); Rural Employment Generation Programme 
(REGP) and National Rural Employment Guarant .. Act, 
2005 (NREGA), ate. for generattng gIIinfuI employment 
opportunities in the county. Approach Paper to Eleventh 
Five Year Plan erwIaagea creation ~ 70 milan jObI cUIng 
the 11th Plan. 

sr.,."..",., 

StIIm-Wiss iJntImpIoyrMIIl Rille Otning 2OtU-05 

S.No. State/Union State-wise unemployment rate- 2004-05 
Territory 

Rural Urban 

Male Female Peraona Male Female Peraona 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1.0 0.4 0.7 3.6 3.8 3.6 

2. Arunachal Pradesh 1.1 0.6 0.9 1.1 2.8 1.2 

3. Assam 2.4 3.1 2.6 6.9 9.1 7.2 

4. Bihar 1.8 0.2 1.5 6.7 4.1 6.4 



211 PHALGUNA 13, 1_ (.s:.taIt 282 

2 3 4 5 8 7 8 

5. Chhattilgarh 0.8 0.3 0.6 3.B 2.4 3.5 

6. Delhi 2.0 0 1.9 4.6 6.4 4.8 

7. Goa 9.1 15.7 11.1 7.8 11.8 8.7 

8. GUJara, 0.& 0.2 0.5 2.3 2.9 2.4 

9. Haryana 2.8 1.0 2.2 3.2 7.5 4.0 

10. Himachal PracJesh 1.6 2.0 1.8 1.7 10.1 3.8 

11. Jammu and Kuhmir 1.7 1.3 1.5 3.7 10.9 4.9 

12. JharIchMd 2.0 0.1 1.4 7.5 2.3 8.5 

13. K8mataka 0.7 0.8 0.7 1.9 5.7 2.B 

14 Ker ... 5.1 20.1 10.7 8.2 33.4 15.8 

IS. Madhya Pradesh 0.7 0.1 0.5 3.1 1.6 2.8 

16. Maharuhtra 1.5 0.3 1.0 3.5 4.1 3.6 

17. ~r 1.4 0.7 1.1 5.2 6.3 5.5 

18 Meghalaya 0.1 0.5 0.3 3.5 3.5 3.5 

19 Mtzoram 0.5 0.1 0.3 1.6 2.6 1.9 

20. NagIIland 2.2 1.4 1.8 4.8 7.2 5.5 

21. Or ... 3.1 B.3 5.0 9.0 28.8 13.4 

22. Punjilb 3.3 4.9 3.8 2.9 14.0 5.0 

23. Raja.than 1.2 0.1 0.7 2.B 2.9 2.9 

24. SIIddm 2.& 1.5 2.4 3.6 4.3 3.7 

25. TamIInIIdu 1.2 1.1 1.2 2.9 4.1 3.5 

26. Trlpura 11.6 32.0 13.3 16.6 58.1 2&.0 

27. UttaranchaI 2.0 0.4 1.3 4.2 10.2 5.4 

28. Uttar PradeIh 0.7 0.3 0.6 3.5 2.5 3.3 

29. West Bengal 2.2 3.3 2.5 5.8 8.4 6.2 

30. AndamIIn n Nicobar 3.7 12.3 6.2 6.5 17.2 B.B 
'lianda 

31. Ch8ndIgarh 2.5 4.8 2.8 3.1 7.5 4.0 

32. Oadra and Nagar Havel! 3.1 3.6 3.3 1.3 9.1 3.0 
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1 2 3 4 5 6 7 8 

33. Daman and Diu 0.4 0 0.3 2.8 3.3 3.0 

34. Lakshac:tweep 0.9 57.1 7.5 11.1 51.5 25.0 

35. Pondicherry 9.4 3.2 7.0 4.1 19.5 8.1 -._----
All India 1.6 1.8 1.7 3.8 6.9 4.5 

Source: Reports of National Sample Survey Organisation. 2004-05. 
°Aa per .. UBI atatua approach. 
Unemployment rate I, the percentage of unemployed with reference to Labour Force. 

Statement II 

StsIS Wiss NUI11btIr 01 Total Migrants .nd InlSr SMIS M/lJf8nts AccorrIng to C ... 2001 

(In lakha) 

S.No. StateIUT Number of migrants % 

Total migrants Inter State migrants 

2 3 4 5 

India 3145.4 411.7 13.1 

1. Andaman and Nlcobar Islands 1.7 0.8 48.4 

2. Andhra Pradesh 234.6 10.3 4.4 

3. Arunachal Pradesh 4.1 1.4 33.1 

4. Assam 67.9 4.1 6.0 

5. Bihar 204.8 16.2 7.9 

6. Chandlgarh 5.8 5.5 95.7 

7. Chhattlegarh 89.1 9.4 13.6 

8. Oadra and Nagar Haveli 0.8 0.7 85.8 

9. Daman and Diu 0.7 0.6 86.0 

10. Delhi 80.1 53.2 88.5 

11. Goa 7.9 2.3 29.2 

12. Gujarat 192.2 21.8 11.4 

13. Haryana 75.7 28.8 35.3 

14. Himachal Pradesh 21.9 3.5 16.0 

15. Jammu and Kashmir 18.1 1.6 8.7 
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1 2 3 4 5 

16. Jharkhand 74.3 17.3 23.3 

17. Kamataka 185.6 20.7 12.5 

18. K ...... 91.9 4.5 4.9 

19. lakshadweep 0.2 0.1 30.1 

20. Madhya Pradesh 182.2 21.7 11.9 

21. MaharasMra 417.2 73.1 11.5 

22. Manipur 3.8 0.1 3.9 

23. Meghalaya 3.8 0.8 21.9 

24. Mizorarn 2.7 0.4 13.1 

25. NagaJand 3.8 0.8 21.4 

26. Ori .. a 110.5 6.6 6.0 

27. Pondicherry 4.6 2.5 54.8 

28. Punjab 91.9 17.5 19.0 

29. Rajasthan 163.9 17.4 10.6 

30. Sikklrn 1.9 0.5 24.6 

31. Tamllnadu 158.2 7.3 4.6 

32. Tripura 9.6 0.6 6.6 

33. Uttar Pradesh 412.2 28.2 6.9 

34. Uttaranchal 30.7 8.6 28.0 

35. West Bengal 251.0 24.6 9.8 

Source: Census of India. 2001. 
Note: Percentage has been computed on the buIa of lIbIoIute figures. 

/Translstionj 

Theft of Telephone cable 

666. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Incidents of theft of BSNL cables 
have Increased unexpectedly since the private companies 
were pennltted to provide telecom services; 

(b) If 80, the details thereof during the last three 
years, as on date, State-wi.e; 

(c) the number of incidents for which guilty persons 
have been identified during the said period in this regard; 

(d) whether the Union Government has instructed 
the State Governments to prevent the attempts of blocking' , 
of telephone .. rvice through cable theft; and 

(e) if 80, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, there ha been an 
incre... In the number of theft ca88I of BSNL cables 
but It c.mot be aacertalned that Incraaee is due to Private 
Companies permitted to provide Telecom aervice8. 

(b) State-wiae details of theft of cables during the 
years 2006, 2006 and 2007 Is given In the statement 
encloeed. 

(c) During the yeara 2005, 2008 and 2007, number 
of Incidenta where guilty persona have been identified 
are 1, 8 and 16 raapectlveIy. 

(d) and (e) Sir, matter has been taken up by BSNL 

with State Govemments .. well u Police Authorlti .. to 
pf8Vent such large scaJe thefta. 

In addition, the following steps have been taken up 
by BSNL to curb such Incidences of theft-

i. Regular patrolling of Important cable routes. 

ii. Lodging FiRs at concerned PolIce Stations. 

Iii. Pereuuion with the Police to check theft of 
cables. 

Iv. Poeting of security guards at cable dumps. 

v. Coordination with local bodies to minimize the 
theft. 

Stslll-Wistl no. of IncirItIncfJ,s of t:IIIM ThtIIt 8nd no. of IncicItInt:aI for 
HfI.t'h Guilly PtllSOfI$ 1*l1li 8tHJn IdtlnlifitJd 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

State 

2 

Andhra Pradesh 

Assam 

Bihar 

Chattlegarh 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

K ...... 

Madhya Pradelh 

2005 

3 

214 

140 

405 

19 

61 

4 

618 

1 

44 

48 

18 

4 

No. of Incldencae of 
cable theft 

2006 

4 

546 

89 

1290 

15 

377 

37 

1399 

3 

429 

147 

23 

25 

2007 

5 

516 

612 

1080 

13 

441 

43 

2237 

34 

249 

122 

48 

18 

No. of Incidences for 
which guilty peraona have 

been identified 

2005 2006 2007 

6 7 8 

NIL NIL NIL 

NIL NIL NIL 

NIL NIL NIL 

NIL NIL NIL 

1 3 

NIL NIL NIL 

NIL NIL NIL 

2 

3 

NIL NIL NIL 
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13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Maharashtra 
(excluding Mumbai) 

Goa 

Meghalaya 

Mizoram 

Tripura 

Manlpur 

Arunachal Pradesh 

Nagaland 

Orissa 

Punjab 

Rajuthan 

Tamil Nadu 
(including Chennai) 

Uttaranchal 

Uttar Pradesh 
(East & West) 

West Bengal 
(including A & N & 
Kolkota) 

Slkklm 

BSNL 

[English} 

3 4 

138 528 

7 14 

33 24 

3 22 

o 24 

54 267 

42 319 

20 164 

172 149 

5 5 

182 747 

113 349 

17 25 

2380 7018 

Common CommunlcMIona Convergence Regul8tor 

667. SHRI K.S. RAO: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the major recommendations of the Sub-Group 
ongoing digital to r.gulate all issu.. r.lated to 
Communications and Broadcast etc.; 

(b) whether multiple Departments and Ministriee are 
invotved in dealing with radio frequency requirements, 
apectNm planning and allotment; 

5 

815 

4 

71 

57 

64 

157 

62 

250 

683 

163 

183 

14 

759 

1632 

9 

10740 

e 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

7 

3 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

8 

8 

6 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

18 

(c) if so, whether the Government propoees to let 
up a Common Communicatlone Convergency Regulator 
to coordinate and regulate the radio frequency and 
epectrum requirements of dtff ..... stakeholders and enact 
a comprehensive law on I .. ues r.'ated to different 
communication sectors; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) The major recommendaIion8 
of the Sub-Group ongoing dIgIaaI cover broadcaiting ar1tt 
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non. broadcasting Issues. The major recommendations 
Include, among others, roadmap for migration from 
analogue to digital Broadcasting, commencement of 
indigenous production of digital Set Top Boxes (STBs) 
including digital receivers. identification of spectrum 
requirements for broadcasting and other services and 
encouraging fast spread of Broadband Wireless 
connectivity, etc. The Sub-Group had also recommended 
a common communications convergence regulator with 
separate bureaus under it to deal with content and 
carriage. 

(b) No, Sir. WPC (Wireless Planning and 
Coordination) Wing of Department of Telecommunications 
is the nodal agency for spectrum management within the 
country for all radio communication services including 
Broadcasting services. The spectrum requirements of other 
Departments and Ministries for various services are 
examined and appropriate spectrum is allotted by WPC 
Wing keeping In view national policies and Intemational 
radio regulatory procedures. 

(c) and (d) Do not arise in view of (b) above. 

{T",ns/sI/onJ 

Non-Utlliution of Fund. 

688. SHRI KAILASH MEGHWAL: Win the Mlnilter of 
WATER RESOURCES be pleased to st.te: 

(a) whether some State Govemmenta have f.lled to 
utilize the funds provided to them for flood control during 
the last three years, State-wise; 

(b) If so, the det.11s thereof alongwlth funds released 
and utilised out of funds provided; 

(c) whether the funds allocated for water management 
has not been fully utilised In States; and 

(d) If so, the amount sanctioned and utilised state-
wise, year-wise .nd scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Implementation of flood management 
schemes Is the responsibility of the concemed State 
Govemments. The name of the States, who have failed 
to utlHze the funds provided to them for the flood control, 
along with the details of funds released and utilized by 

them during the last three years are fumlshed as enclosed 
statement I. 

(c) and (d) The Command Area Development and 
Water Management (CADWM) Programme is mainly for 
the purpo.e of Improving the on-farm development works 
under the major and medium Irrigation projects with the 
objective of developing micro level infrastructure for 
efficient farm water management; to enhance agricultural 
production and productivity and is Implemented in all the 
States. Funds under the CADWM Programme are 
released to the States as Centr.1 Auistanee with a 
m.tching sh .... by the States. The Stat .. that h.ve not 
utilized the funds along with the amounts sanctioned 
during the last three years Is fumished as statement II. 

Statement I 

0.1. 01 funds fBItMstKI WId uUlistJd by ths StsftlS, 
who "."'" nol utIIisIId Ihs funds fully. providsd for 

Rood conlfr)/ during Issl thIN }'SSIS 

SI.No. 

1. Andhra Pradeah 

2. Arunachal Pradesh 

3. Bihar 

4. Himachal pradesh 

5. Jhalllhand 

6. Jammu and Kashmir 

.7. Mln/pur 

8. MeghIIaya 

8. MizorIm 

10. Silddm 

11. T.,ra 

12. Uttar Pradesh 

13. Welt Bengal 

5.450 

18.378 

101.215 

3.880 

4.300 

15.50 

7.811 

2.835 

6.198 

8.585 

12.784 

30.273 

50.584 

(Rs. in crore) 

UIIIIIIon ~ to 
31.3.2007 

4.280 

13.498 

88.123 

3.400 

2.300 

0.00 

8.840 

0.000 

4.110 

7.688 

9.438 

26.983 

45.442 
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StlI""'.nt II 

DtlIIIiIs Qf IIIT1DUnl 8IInctitJntK1 8nd utllls«l by IINI 
St8,., who hllViI fIQl utIIIs«I IhtI funds ~ 
pmvidfJd /Qr CCJmII18ntis AffM o.w/opnNInl 

811d W8IBr Man8gt1mtml (CADWM) 
PfrJgmmlTlll duting /Bst II1nI6 )l8BfS 

(Rs. in crore) 

51.No. Name 01 Stale AmOllll Sanctioned AmoI.Id Idled ~ 

1. 

2. 

3. 

4. 

5. 

Bihar 

Himachal Pradesh 

Kerala 

Meghalaya 

Tripura 

during 2004-07 10 31.3.2007 

6.301 

1.040 

3.590 

1.640 

0.075 

1.090 

0.000 

1.335 

0.000 

0.000 

Soli Conservation Scheme. 

669. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of AGRICULTURE be pleased to ltate: 

(a) the names of the schemes being run for soil 
conservation In the country particularly In Oriua. 

(b) the amount of money allocated In the last two 
years for Soil Conservation Schemes; and 

(c) the success achieved by the Govemment under 
the said schemes during the last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Government of India is Implementing various 
Watershed Development Programmes. namely. (i) National 
Watershed Development Project for Ralnfed Areas 
(NWDPRA). (iI) Soil Conservation for Enhancing the 
Productivity of Degraded Lands in the catchments of River 
Valley Project and Flood Prone River (RVP & FPR). (iii) 
Reclamation of Alkali SOlis (RAS). (iv) Watershed 
Development Projects in Shifting Cultivation Areas 
(WDPSCA). (v) Drought Prone Area Programme (DPAP). 
(vi) Desert Development Programme (DDP) and (vii) 
Integrated Wasteland Development Programme (IWDP) for 
the conservation of soils in the country. Out of above 
programmes. the programmes namely; NWDPRA. RVP & 
FPR. DPAP and IWDP are being implemented in Orissa. 

Under the above programmes Rs. 3304.57 crore ~ 
been &pent and 116.89 IaJch he area have been developed 
during 2005-06 and 2006-97 in the country. In ca.. of 
Orissa. an amount of Rs. 189.81 crore has been utilized 
and 3.73 lakh ha. area has been developed in last two 
years. 

Mobile Service In Andhra Pradesh 

670. SHRI M. ANJAN KUMAR YADAV: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the population and area covered under Mobile 
Telephone Services In Andhra Pradesh: 

(b) the details of the expansion and development 
works of Mobile Telephone Services In Andhra Pradesh; 

(c) whether the Bharat Sanchar Nigam Umited (BSNL) 
Mobile Service is not working satisfactorily; 

(d) if 10. whether any review haa been carried out 
regarding the working of BSNL officials; and 

(e) if so. the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per Cellular 
Mobile Telephone Service/Unified Access Services License 
conditions. these Service Providers have to cover 10% of 
the District Headquarters (OHQs)/towns within one year 
and 50% of the District Headquartera!towns within three 
years of the effective date of license agreement. 

The choice of the DHQaltowne to be covered and 
further expansion beyond 50% of the Dlstrtct Headquarte ... 
shan lie with the Licensee depending on their busln ... 
decision. There Is no requirement of mandatory coverage 
of rural areao. As on 31.01.2008 the mobile tele-denslty 
in Andhra Pradesh is 23.14% for the population of 
82306583 and number of Mobile Telephone per square 
km is 69.24. 

(c) to <e) Mobile Telephone Service being provided 
by Bharat Sanchar Nigam Limited (BSNL) is working • 
satisfactonly in Its Ucensed Service Areas including Ard'tra 
Pradesh and Is in general. meeting the Quality of Service 
(QoS) parameters prescribed by Telecom Regulatory 
Authority of India (TRAI). However. there are few locations 
In the State of Andhra Pradesh where at times. congestion 
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in the network exceeds thye benchmal1as llid down by 
TRAI. Action has already been Initiated by BSNL for 
expamlion of the network to overcome thiIt. 

The functioning of BSNL offICials are being ...... ed 
regularly and their performance is quite satisfactory 
resulting in over all positive growth of BSNL's natwom 
across the country. 

Import of Foodgralne 

671. DR. LAXMINARAYAN PANDEY: 
SHRI CHANDRA MAN I TRIPATHI: 

WiD the Miniater of AGRICULTURE be pleased to 
state: 

(a) whether India ia the largest Importer of pu ..... 
oil seeds and foodgrains in the world: 

(b) if so. the detaill thereof: 

(c) whether due to the negligence of the cultivation 
of pulses. farmers are not getting the benefits of improved 
variety of seeds developed by scientists in the country: 

(d) if so. the details thereof; 

(e) whether the Govemment has formulated any plan 
to boost the production of pulses and oIl8eed1 In the 
country: and 

(f) if &0. the detaila thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) As par FAO data. India is the Iargeet importer of 
pulses in the world. Details of value of import of puIsea. 
oilseads and foodgrains are given in the enclosed 
statement. 

(c) to (f) Government of India is implementing a 
Centrally Sponsored "Integrated Scheme of Ollseeda. 
Pulses. Oil Palm and Maize (ISOPOM)· for Increasing 
the production and productivity of these crops in the 
country and to make the country seIf·IUfficient. Under 
the Scheme. financial assistance is provided for purchala 
of breeder seed, production of foundation seed. production 
and distribution of certified seed. distribution of lead 
minikits, distribution of plant protection chemicals. plant 

protection equipments, 'ne8d1cl.:l., supply of rhizobium 
culture/phosphate solubllising bacteria, distribution of 
gypaumIpyritellimingidolomite. dilltrlbutlon of sprinkler sets 
and water carrying pipe., training, publicity, etc. to 
encourage farmers to grow these crope. 

In order to diaseminate information on improved 
production technologies amongst the farmers, block 
demonetrations and integrated Pest Management (IPM) 
demonstrations are organized through State Department 
of Agriculture and Front Une Demonstrations through 
Incian Council of Agriculture and Research. 

Govemment of India has aI80 launched National Food 
Security Miulon (NFSM) for wheat. rice and j)ulsa8 from 
Rabi 2OO7..Q8. Enhancement of productivity and production 
through various Interventions has been envisaged under 
the NFSM-Pulses. 

Oileeeda 

Rice 

I"""" 01 FootIgtMs 

(Rs. in Crores) 

200&-07 2007-()8 (upto 

2478.25 3851.45 

47.03 104.88 

0.34 0.41 

5850.41 

30.09 11.62 

September 
2007) 

2216.21 

35.5 

0.23 

159.93 

9.12 

672. DR. DHIRENDRA AGARWAL: Will the Minister 
of AGRICULTURE be pIeaHd to stale: 

(a> whether farmers of Jhar1d1and are not getting 
remunerative prices for their produce In comparison to 
the cost involved in It: 

(b) if so. the details thereof and action taken thereon; 

(c) whether the Government Is considering to provide 
any package for the farmers of Jharkhand; 
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(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

and (b) The Government's price policy for agricultural 
commodities seeks to ensure remunerative prices to the 
farmers for their produce with a view to encourage higher 
investment and production, and to safeguard the interest 
of consumers by making available supplies at reasonable 
prices. The price policy also seeks to evolve a balanced 
and integrated price structure in the perspective of the 
overall needs of the economy. 

The Government decides on the Minimum Support 
Price (MSP) for various agricultural commodities taking 
into account the recommendations of the Commission for 
Agricultural Costs and Prices (CACP), the views of State 
Governments and Central Ministries as well as IUCh other 
relevant fpctors which are considered important for fixation 
of support prices. The CACP, while formulating its 
recommendations on price policy considers a number of 
important factors which includes cost of production. The 
MSPs announced by the Government are applicable 
through the country, including Jharkhand. 

(e) to (e) Information is being collected. 

{English] 

Setting up' of STDllSDIPCO Booths 

673. SHRI G.M. SIDDESWARA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to &tate: 

(a) the number of STD/ISD/PCO Booths set up in 
the country especially in Kamataka during the last three 
years, as on date, State-wise; 

(b) the number of such booths proposed to be set 
up in the country especially in !(amataka during the year 
2008-09, State-wise; and 

(c) the amount of funds allocated thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The dat" of Public 
Telephone Booths (Public Cali/Offices (PCO)) excluding 
ViUage Panchayat Telephones,. is maintained oircle-wlse 
and not State-wise by BSNLlMTNL. The number of PCOs 
functioning In all the circles Including Kemataka during 
the last three years i.e. 2005-06, 2006-07 and 2007-08 
(upto 31.1.2008) are given In the enclosed Statement 

(b) The ('ircle wise targetl fixed by BSNL for provilion 
of PCOs during 2008-09 are given in enclosed statement 
II. MTNL has not fixed any t~rget for Deihl and Mumbal 
as the PCOs are available on demand In these cities. 

(c) No sepatate fund is earmarked for this purpose 
by the BSNLlMTNL as the expenditure on PCO forms 
part of normal Direct Exchange Lines (DELs). 

Stl/tenten' I 

SI. 
No. 

1. 

2. 

Circls-wiss Gross NUmDsr of PeDs providsd during IIIsl IhtrHI yrNIlB 

i.s. 2005-06, 2006-07 lind 2007-lJ8 (upto 31-1-20(8) 

Name of 
Circle 

2 

2004-05 

3 

Andaman and Nicobar Islands 121 

Andhra Pradesh 65560 

Gross No. of PCOs provided during 

2005-06 2006-07 

4 5 

410 11 

130902 65552 

2007-08 
(upto 

31-1-08) 

6 

30 

37338 
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1 2 3 4 5 6 

3. AIaam 4285 3838 2431 1014 

4. Bihar 8788 '1225 10872 2783 

5. Chhattlagarh 3224 7524 90 183 

6. Gujarat 40041 20169 5629 4078 

7. Haryana 6922 3538 1706 2462 

8. Himachal Pradeeh 2059 1753 1216 683 

9. Jammu and Kutvnlr 1871 1468 1804 647 

10. Jharkhand 79159 62398 11. 634 

1'. Kamatalca 21720 28371 40823 86182 

12. KeraJa 9n5 8587 20944 11279 

13. Madhya Pradeah 1839 2078 5379 18633 

14. Maharuhtra 70188 52002 11209B 30426 

15. North Eat-I 1137 1170 644 1193 

16. North East·1I 648 1970 748 e16 

17. Oriua 6886 3264 3383 1500 

18. Punjab 4989 4001 2354 2151 

19. Rajuthan 11882 11832 6088 3435 

20. Tamil Hadu 66799 62257 38146 41868 

21. Uttar Pradeeh (EMt) 13998 13503 19303 15525 

22. Uttar Pradeeh (West) 11023 4355 1812 1337 

23. Uttaranchal 3062 1523 515 269 
.~-',. 

24. W88t BengaJ 9447 18122 9026 5647 

25. Calcutta 10814 1055 2952 4650 

26. Chennai 12403 13222 9377 1767 

27. MTNL Deihl 21003 7597 6826 9504 

28. MTNL Mumbal 33578 13464 4035 2310 

Total 510888 490586 374554 268144 
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""""nt /I 

S.No. Name of Circlel 
Metro District 

1. Andaman and Nlcobar Islands 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

5. ChhaHiagarh 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Jhartchand 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharashtra 

15. North East-I 

16. North East-II 

17. Oriaaa 

18. Punjab 

19. Rajasthan 

20. Tamilnadu 

21. Uttar Pradesh (East) 

22. Uttar Pradesh (West) 

23. Uttaranchal 

24. West Bengal 

25. Calcutta 

28. Chennai 

ToaaI 

Target 

200 

50000 

6600 

13400 

1800 

22000 

5400 

2400 

3000 

3800 

50000 

26000 

106000 

62000 

1800 

1400 

5800 

6000 

12800 

40000 

23000 

8800 

2600 

13000 

11600 

16400 

400000 

Note: No target has been fixed by MTNL for PCOa for Deihl 
n Mumbai. 

Faulty Telephone Billa 

674. SHRI TUKARAM GANPAT RAOAENGE PATIL: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

<a) whether a large number of faulty telephone bills 
have been delivered to the subscribers of telephones In 
the country especially in rural areas of Maharashtra; 

(b) H so, the details thereof during the last three 
yea ... , as on date, locatIon·wIu; 

(c) the number of officers found guilty In this regard 
alongwlth action taken against them; and 

(d) the steps takenlbelng taken by the Government 
to prevent the recurrence of such problems being faced 

by the rural telephone subscribe ... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): (a) No, Sir. Out of a very large 
number of bills issued by BSNL to Its subec:rIbe... in the 
country only a very small percentage I.e. 0.0014% of 
such billa were found to be faulty, due to computer error 
and data mismatch. In Maharuhtra, one of the Secondary 
Switching Areas (SSAs) isaued 1064 faulty bills due to 
computer error in respect of a new scheme launched for 

WLL customers. These are 0.027% of the total 
connections In Maharuhtra. 

(b) The requisite information I. given In the enclosed 

statement. 

(c) No individual has been found guilty by BSNL, 
therefore the question of taking action against them does 

not arise. 

(d) There are Standing instructions to prevent 

occurrence of such problems, which are re-iterated from 

time to time to keep it at barest minimum and also 

necessary software checks are exercised from time to 

time. 
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Statem.,., 

NumbtIr DI "'uIIy TtIItIp/IoM Bills dBliVMJd to 1M subsctlbtlJrs in 1M counhy 

SI.No. Name of State Number of cues 

2004-05 2005-06 2006-07 

1 2 3 4 5 

1. Andaman and Nicobar 1.1ands Nil Nil Nil 

2. Andhra Pradesh 166 561 983 

3. Allam Nil Nil Nil 

4. Bihar Nil Nil Nil 

6. Chhattiagarh 106 15 9 

6. Gujarat 289 1161 1030 

7. Haryana 6 20 11 

8. Himachal Pradesh Nil Nil Nil 

9. Jammu and Kashmir Nil Nil Nil 

10. Jharkhand Nil Nil Nil 

11. Kamataka Nil Nil Nil 

12. Kerela Nil Nil Nil 

13. Madhya Pradesh Nil Nil Nil 

14. Maha,..htra & Goa Nil Nil Nil 

15. Mizoram, Tripura & Meghelaya Nil Nil Nil 

16. Nagallll'Wi Nil Nil Nil 

17. Manlpur Nil Nil Nil 

18. Arunachal Pradesh Nil Nil Nil 

19. Orissa 199 414 947 

20. Punjab Nil Nil Nil 

21. Rajasthan Nil 54 578 

22. Tamil Nadu 252 88 2:; 

23. Pondicherry Nil 9 Nil 

24. Uttar Pradesh Nil Nil Nil 

25. Uttaranchal Nil Nil Nil 
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2 3 4 5 

26. West Bengal Nil "Nil Nil 

27. Sikkim Nil Nil Nil 

Total Number of faulty bills 1018 2322 3581 

Total number of bills Issued 252261451 252629327 254110873 
(for landUne other than PCOs) 

Percentage of faulty bills 0.0004% 0.0009% 0.0014% 

{English} 

Pre-Mature Wlthdrewal In Post OffIces 

675. SHRI K.C. SINGH "BABA-: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNO LOG V 
be pleased to atate: 

(a) whether under the Post Office Senior Citizen 
Scheme, premature withdrawal is not allowed and the 
Senior Citizens who do not have PAN cannot avell the 
benefits of the said scheme; 

(b) if so, whether the Government proposes to amend 
the scheme so as to remove requirement PAN and permit 
premature withdrawal; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) Sir, facility of premature 
withdrawal is available in Senior Citizen Savings Scheme 
and Senior Citizens who are not assessed to Income 
tax, may open account by furnishing a self declaration, 
that their income from all sources (including the interest 
income from the account to be opened vide this 
application) does not cross the exemption limit and the 
applicant is not required to obtain PAN under Income 
Tax Act 1961, as amended from time to time. 

(b) to (d) Do not arise In view of (a) above. 

Labour Related laauea 

676. SHRIMATI JAVABEN B. THAKKAR: Will the 
Minister of LABOUR AND EMPLOVMENT be pleBled to 
state: 

(a) whether the State Governments have suggested 
that the Labour related issue should be withdrawn from 
Concurrent Ust and moved to the State List; and 

(b) If so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The 'Alnlstry of Labour and 
Employment has neither any proposal of Its own nor have 
received any proposal from the State Governments/Union 
Territories for transfer of subject relating to labour from 
the Concurrent Ust to the State UIIt 

Distribution Through ,PDS 

677. SHRI NAVE EN JINDAL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the total quantum of wheat, sugar, rice and pulses 
released for distribution through Public Distribution System 
(POS) to the State during October to December 2007; 

(b) whether some States have failed to 11ft some of 
these items; 

(c) if so, the details thereof and the reasons therefor, 
State-wise; 

(d) whether certificates in token of dillJi)ution of these 
items have been received from States panicularly the 
Nonh Eastern States; 

(e) if so, the details thereof; 
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(f) If not, the action being taken to get the certlficat .. 
from these States; and 

(g) the monitoring system in vogue to ensure that 
these goods reach the actual beneficiaries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHllESH SINGH): (a) to 
(g) The commodity-wise details are as follows: 

(i) Foodgnlins. The details of allocation and offtake 
(lifting by the StateJUTs) of the total quantity of foodgrains 
(rice and wheat) released to the StatelUTs under PDS 
during October to December, 2007 are given In the 
enclosed statement. 

As per the guidelines, the foodgrains allocated to 
the State are required to be liftedlreleased within the 
validity period, subject to timely deposit of the payment 
by the Stata and availability of the foodgrains In the 
designated godowns of the Food Corporation of India 
(FCI). However, sometime, the State Govts. are unable 
to lift the allocated quantities on account of reasons such 
as resource crunch faced by a State Government, 
administrative or logistical problems created by natural 
clamities, etc. Requests for extension of the validity period 
for lifting of foodgrains are also considered, as and when 
received. Targeted Public Distribution System (TPDS) is 
operated under joint responsibility of the Central and State 
and UT Governments. The Central Government is 
responsible for procurement, storage and allocation of 
foodgralns upto the PO Centres In the StatellUTs. The 
State and UT Governments are responsible for 
identification of families of APl and BPl (Below Poverty 
line), issue of ration cards, undertake review of the lists 
of BPL and Antyodaya families for the purpose of deletion 
of ineligible families and Inclusion of eligible families and, 
distribution of the foodgrains through the network of the 
Fair Price Shops (FPSs). 

As per the provisions of the PDS (Control Order) 
2001, the StateslUTs are required to furnish Utilisation 
Certificates (UCs) in respect to the allocations of 
foodgrains made under the TPDS within a period of 80 
days of the month of anocatlon. These Instructions are 
impressed upon the StatesiUTs from time to time. Poaition 
of UCs in respect of StatesiUTs, including the North-
Eastern State is given in the Statement II 

Further, to ensure that foodgralns reach the targeted 
beneticlarie8, a Nine Point Action Plan is al80 under 
Implementation in the StatelUTs as under: 

1. Continuous review of the BPL and AA Y lists to 
eUminate bogus ration cards and to ensure 
coverage of only eligible BPL and Antyodaya 
families. 

2. Ensuring leakage~fee and diversion-fee 
distribution of PDS commodities, regular 
inspection by different levels of functionaries, 
strict action against guilty persons/agencies. 

3. Involvement of Panchayati Raj Institutions in PDS 
operations-PRI representatives on Advisory 
Committees, running of fair price shops by 
Panchayata and effective representation of 
Panchayati Raj representatives on Vigilance 
Committees. 

4. Ensuring transparency in working of PDS, display 
of BPL and MY lists by fair price shops, 
observance of notified timings by fair price 
shops. 

5. lJae of Information Technology, Computerization 
of TPDS operations, display of fair price shope-
wis. and dlstrlct-wl.e allocations of PDS 
commodities on Web-altes for public scrutiny. 

6. Carryout door step delivery of PDS commodities 
to fair price shops. 

7. Ensuring timely availability of and issuance of 
foodgrains by fair price shops. 

8. Creating awareness among public about PDS 
operations, training Vigilance Committees of 
intricaciea of PDS operations. 

9. Making fair price shops financially viable entltln-
allowing them to MIl non PDS Items etc. 

(U) LIIVY SU(JIII: The details of Stat.wise allocation 
of levy sugar under PDS during October to December 
2007 are given in enclosed Statement III. levy sugar is 
allocated to the Stata Govemment/Food Corporation of 
India as per the quota fixed by the Central Govemment 
on monthly basis. It is the responsibility of the State 
Govemment concemed to 11ft the levy sugar from sugar 
miNs and in case of FCI operated States from FCI depots 
for distribution among PDS beneficiaries of the State. 
Submission of utilization certificates by StateslUT 
Government has not been prescribed. 

(iii) PuIstl6. Pulses are not incfuded amongst the 
commodities distributed under the PDS from Central Pool. 



PHAlGUNA 13, 1828 (~ 

8M,."..", IA 

AIIot:IItIon lind ~ of whtMf hom Octobtlr, 2007 to ~ 2007 (P) III'NMr TPDS 

SUtl. Sllteet\lTI AIoImeN 0IIIke " 0IIIIkI 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

2 

Ancha PIIdMh 

AnndIIl PIIdeIh 

~ 

BihIr 

ctNIIiIgIIh 

Deli 

Goa 

G\.tIIII 
HIryana 

HirIIICNI PIIdIeh 

Jammu & KIItInir 

.lI1IIIdIInd 

KamIIIIIa 

KnI 

MIcIIya PrIdIIh ....... ..... ... 
t.IzorIm 

BPI. APt. MY ToIII BPI. APt. MY ToIII 8Pl APt. MY TCUI 

3 4 5 8 7 8 10 11 12 13 14 

0.000 16.393 0.000 16.393 0.000 14.018 0.000 14.18 0.000 •. 500 0.000 85.500 

0.788 2.385 0.000 3.153 0.725 2.1. 0.000 2.884 940401 90.943 0.000 91.786 

0.000 84.138 0.000 84.138 0.000 10.978 0.000 10.978 0.000 91.244 0.000 96.244 

111.938 6.853 102.000 220.5811 92.728 5.0IIII 99.872 197.4118 82.840 78.597 87.518 89.531 

7.830 4.868 0.000 12.488 6.575 1.800 0.000 8.475 83.972 40.808 0.000 67.876 

20.171 115.079 U73 146.223 20.279 109.128 7.180 138.515 100.53& 84.821 71.784 84.038 

0.000 3.306 0.000 3.305 0.000 2.11M 0.000 2.11M 0.000 83 .• ' 0.000 83.l1li1 

55.131 33.809 46.119 135.059 57.325 9.518 41.132 107.975 103.910 28.152 89.187 79.847 

34.773 34.898 30.705 100.374 34.109 0.190 29.343 83.842 88.090 0.544 95.584 83.405 

11.8115 38.888 8.885 80.626 12.211 43.1M7 9.058 84.388 103.287 107.979 102.155 108.207 

12.543 110.370 5.288 78.188 12.444 53.. 5.384 71.521 89.211 8U32 102.043 91.481 

40.299 8.188 37590 88.078 36.413 3.001 33.713 72.207 87.878 36.847 •. 899 83.1. 

28.138 17.403 21.848 67.385 28.136 14.123 21.509 83.787 88.988 81.153 88.457 94.831 

20.. 83.998 0.000 84.817 20.881 85.534 0.000 88.395 89.888 102.400 0.000 101.778 

1 •. 018 26.330 14O.1MB 334.387 180.794 30.720 137.427 348.941 107.1104 116.873 88.128 104.349 

198.284 38.183 130.218 385.705 207.GJ 30.553 119.558 357.542 104.082 84.417 91.814 97.788 

0.318 2.550 0.000 2.888 0.325 2.579 0.000 2.904 0.000 101.137 0.000 101.255 

0.000 2.235 0.000 2.235 0.000 1.825 0.000 1.925 0.000 86.130 0.000 86. UO 

0.000 2.808 0.000 2.808 0.000 2.741 0.000 2.741 0.000 87.814 0.000 97.814 

1.551 8.430 0.878 10.959 2.088 10.011 1.:.M 13.441 133.333 119.442 133.333 122.848 

0.000 37.070 0.000 37.070 0.000 35.747 0.000 35.747 0.000 96.431 0.000 96.431 

31.715 30.853 17.419 79.717 20.300 20273 9.800 SO.373 84.008 66.137 582110 63.134 

96.785 80.317 94.850 271.752 100.181 71.2113 90.504 281.948 103.509 88.727 95.820 96.392 

0.000 1.11M 0.000 1.104 0.080 1.104 0.000 1.104 0.000 100.000 0.000 100.000 

0.000 24.02S 0.000 24.02S 0.000 27.024 0.000 27.024 0.000 112.483 0.000 112.483 
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26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Tripura 

unar PradeIh 

UIIrInd1IJ 

Welt Bengal 

AndInwI & NIcobIr lalands 

CIIm;IaIh 

DIdra & Nagar HlveIi 

Daman. Diu 

lIkahIdwItp 

Pondicheny 

Total 

MARCH 3, 2008 

3 4 5 8 7 8 9 10 11 12 13 14 

0.000 7.018 0.000 7.018 0.000 3.399 0.000 3.399 0.000 48.433 0.000 48.433 

227.588 10.531 141.468 379.585 289.152 12.304 202.439 503.895 127.052 118.838 143.099 132.749 

12.129 12.047 4.748 28.922 12.129 18.710 4.482 33.321 100.000 138.707 94.437 115.210 

149.274 229.880 88.148 438.102 145.403 200.578 58.809 402.790 94.407 90.891 83.381 91.940 

0.183 

0.102 

0.048 

0.021 

0.000 

1.413 

0.050 

0.119 

0.050 

0.050 

0.083 

0.000 

0.039 

0.015 

0.000 

1.859 0.071 1.082 0.011 1.144 38.198 75.159 17.480 88.957 

0.152 0.102 0.000 0.000 0.102 100.00 0.000 0.000 67.105 

0.208 0.032 0.030 0.028 0.088 88.887 25.210 88.887 42.718 

0.088 0.018 0.000 0.013 0.029 76.190 0.000 88.887 33.721 

0.050 0.000 0.100 0.000 0.100 0.000 200.00 0.000 200.000 

0.000 0.600 0.000 0.800 0.000 0.438 0.000 0.438 0.000 72.667 0.000 72.887 

1231.395 995.413 860.177 3088.985 1278.883 873.107 889.433 3021.423 103.858 87.713 101.076 97.876 

Stlltement-lB 

AIIoc6Iion .nd OIftaktl of Rictl from 0cI0btN; 2007 10 lJtJctImbtIr, 2007 (P) undtlr TPos. 

SI.No. StatealUTs AIIDImanI 0IIIke % OIIIake 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

BPL APi. MY Total BPI. API. MY Total BPI. APl MY Tolal 

2 3 4 5 6 7 8 9 10 11 12 13 14 

AndIra Prad8Ih 

AnInachaI Pradesh 

Assam 

Bihar 

Chha1\isgaIh 

Delhi 

Goa 

283.022 528.267 183.572 954.881 283.522 449.870 183.238 878.428 100.190 85.122 99.795 91.788 

5.163 11.425 3.993 21.031 5.400 9.889 3.926 19.195 96.205 88.381 •. 322 91.270 

118.806 84.800 73.923 277.329 111.440 0.000 113.279 218.184 32.987 0.000 74.040 48.266 

318.015 0.570 152.997 471.582 104.905 0.000 113.279 218.184 32.987 0.000 74.040 46.288 

108.592 11.532 75.486 193.610 98.291 8.487 72.323 177.081 90.336 73.422 95.810 91.483 

8.812 48.791 3.989 59.592 8.745 43.582 2.853 55.180 99.240 93.142 71.522 92.596 

1.365 5.500 1.527 8.392 1.353 4.137 1.220 6.710 99.121 75.218 79.895 79.1157 

73.481 36.840 38.901 149.202 56.882 ,. :14 37.437 100.813 n,404 17.882 98.237 87.588 

17.370 0.080 0.000 17.430 15.489 0.000 0.000 15.489 89.171 0.000 0.000 88.864 

21.390 29.580 11.120 62.790 23.561 29.988 12.211 85.730 110.103 101.312 103.308 104.882 

37.881 78.351 21.581 137.793 38.542 60.876 21.449 120.887 101.745 n,897 99.481 87.718 
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12. 

13. 

14. 

15. 

18. 

17 . 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

28. 

11. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

MadIya PradIIh 

MaIIIrIIhtIa 

MInIpIr 

....... 
t.IzorIIn 

NItI*III 

Orilla 

PIqIb . 

RajIIIIwI 

SIIckin 

T~ 

TripIn 

UItIr PIIIIIIh 

lJIIIrInchII 

WIlt 8qII 

ArIIIIMI & NcobIr IIIInd 

CIwIdIgIIh 

0IdIr • NIgIr HMII 

o..n. & DIu 

lIIaNdIIIp 

POlldidllllY 

TatII 

PHALGUNA 13, 1929 (s.tk.9) 

3 4 5 8 7 8 9 10 11 12 13 14 

114.890 4.170 58.794 177.854 19.311 0.181 42.488 111.960 60.433 3.881 72.266 83.021 

152.480 323.837 104.111 580.224 152.113 149.486 98.992 400.570 99.772 46.183 95.069 69.037 

79.888 74.002 82.586 218.285 79.705 73 . .890 82.875 218.270 100.009 99.849 100.178 100.002 

84.038 8.390 26.016 118.442 75.511 7.035 25.328 107.872 89.856 110.094 97.438 92.640 

206.849 

11.820 

8.700 128.815 342.264 135.8 8.286 88.638 229.849 86.246 72.241 68.927 87.166 

9.140 5.295 28.2&5 8.680 5.337 4.242 18.239 73.286 58.392 80.113 89.489 

11.844 15.980 7.371 35.195 10.199 11.028 6.620 27.847 86.111 69.011 89.811 79.122 

4.410 11.780 2.730 18.920 5.384 7.m 2.731 18.072 121.633 87.716 l00.0~7 34.947 

un 13.071 4.014 23.582 un 13.571 4.232 24.280 100.000 103.825 105.431 103.047 

291.393 16.542 132.780 440.715 210.050 5.528 103.408 318.986 72.085 33.418 72.879 72.379 

0.000 0.000 0.000 0.000 0.083 0.000 0.000 0.083 0.000 0.000 0.000 0.000 

SO.598 0.000 3.222 53.820 37.451 0.000 1.711 39.182 74.017 0.000 53.104 72.765 

2.828 s.ns 1.734 10.335 2.828 6.071 1.734 10.631 100.000 100.000 105.126 102.884 

314.. m.859 195.788 1188.453 308.324 278.400 197.081 781.785 97.940 40.775 100.851 65.782 

18.095 31.110 11.880 82.085 18.778 20.873 8.041 47.890 98.329 87.094 67.685 78.814 

483.838 2.880 288.402 755.121 284.984 0.744 191.918 457.828 57.124 25.833 66.545 110.803 

24.286 19.557 11.133 54.957 25.374 11.292 9.973 48.839 104.484 57.739 89.5Al 84.837 

239.121 23.100 87273 349;494 173.557 15.413 73.812 282.582 72.581 66.723 84.347 75.132 

ton 4.317 0.387 5.781 0.887 2.135 0.368 3.381 82.358 49.456 92.765 58.485 

0.633 0.000 0.222 0.855 0.572 0.000 0.111 0.683 90.363 0.000 SO.OOO 79.683 

1.083 1.074 0.510 2.667 0.381 0.451 0.087 0.879 33.333 41.993 13.137 32.958 

0.240 0.180 0 .. 144 0.564 0.138 0.114 0.110 0.362 57.500 63.333 76.389 64.184 

0.189 0.840 0.123 1.152 0.200 0.830 0.492 1.522 105.820 98.810 400.000 132.118 • 

5.391 7.110 3.387 15.888 2.808 0.000 1.795 4.803 52.087 0.000 52.997 28.972 

3051.. ..730 1112.Zl1 8832.218 2314.837 1303.878 1425.8IM 5044.618 75.886 62.385 14.760 73.835 



S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

MARCH 3. 2008 

,.",. of 1M StatfllllUTs, .nd Months for which utiliullon Ctntif/c81t1S lor ~Iion of FoodglBin$, 
und6r TPOS MIIB not btItIn ~ 

StatelUT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattlagarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharlchand 

Kamataka 

KeraJa 

Madhya Pradesh 

Maharashtra 

Manipur 

MeghaJaya 

Mizoram 

NagaJand 

Orlasa 

Monthe for which UCs have 
not been received 

3 

November. 07 onwards till date. 

April. 07 onwards till date. 

October. 07 onwards. 

April. 01 and April. 2007 onwards till date. 

August. 07 onwards till date. 

June. 07 onwards tin date 

February. 08 onwards till date 

April. 07 onwardl til date 

Janurary. oe onwards til date. 

July. 07 onwerda till date. 

Aprl. 07 onwards till data. 

Sept. 2001 and January. 08 onwards till data. 

June. 07 and August. 07 onwards till date. 

June. 07 and August, 07 onwards tta date. 

April. 07 onwards till date. 

March 04 onwerda tin date. 

March 05 onwards ttl date. 

November. 07 onwards till date. 

September. 07 onwards til date. 

August. 07 onwarda till date. 

April. 07 onwarda til date. 
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1 

22. 

23. 

24. 

25. 

21. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

S.No. 

1 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 

Punje 

Rajasthan 

Sikkim 

Tanil Nadu 

Tripura 

Uttar PradMh 

Uttaranchal 

Welt Bengal 

Andaman & Nlcobar leland 

Chandlgarh 

Dadra & Nagar Havell 

Daman & Diu 

Lakahadweep 

Pondicherry 

PHALGUNA 13, 1829 (SMI) 

3 

September and October, 07 January; 08 onwards ttn date. 

Aprft, 07 onwardl till date. 

September, 07 onwards till date. 

July, 07 onwardl till date. 

April, 07 onwarde till date. 

October, 07 onwardl till date. 

September, 2001 and October, 07 onwalda till data. 

September, 07 onwards till date. 

April, 07 onwards INI date. 

September, 07 onwards 1111 date. 

September, 02 onwarde tIH date. 

October, 01 onwards till date. 

October, 06 onwards till date. 

September, 07 onwards till date. 

BIll,.",.",.", 

St.. __ lind monIh-__ A~ 01 Lt/fIY S~r during 0t:IrJbtIr to ~ '07 

(In '000' TOMeS) 

StatelUT October, 2007 November, 2007 December, 2007 

2 3 4 5 

Andhra pradeeh 13.53 9.72 9.72 

Arunachal Prade8h 0.90 0.84 0.87 

Auam 19.17 19.17 18.45 

BIhar 7.05 7.05 7.05 

Chhatlilgarh 4.51 4.51 4.51 

Delhi 4.01 2.83 2.83 

Goa 0.12 0.12 0.19 

Gujarat 8.31 5.88 6.88 
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1 2 3 4 5 

9. Haryana 3.60 2.50 2.51 

10. Himachal Pradesh 5.01 4.70 4.70 

11. Jammu & Kashmir 7.76 7.31 7.29 

12. Jharkhand 0.01 0.01 0.01 

13. Kamataka 11.37 8.69 8.69 

14. KeraJa 4.11 4.11 4.11 

15. Madhya Pradesh 15.29 12.61 12.53 

16. Maharuhtra 13.95 13.95 13.95 

17. Manipur 1.93 1.90 1.81 

18. Meghalaya 1.73 1.83 1.73 

19. Mlzoram 0.71 0.69 0.74 

20. Nagaland 1.24 1.20 1.25 

21. Orl18a 8.73 8.73 8.73 

22. Punjab 2.72 1.52 1.53 

23. Rajasthan 10.00 10.00 10.00 

24. Sikkim 0.39 0.39 0.39 

25. Tamil Nadu 14.22 10.83 10.83 

26. Tripura 2.72 2.72 2.72 

27. Uttar Pradesh 40.65 33.06 33.07 

28. Uttaranchal 6.44 6.03 6.04 

29. West Bengal 14.23 14.23 14.23 

30. Andaman & Nlcobar Island 0.42 0.38 0.38 

31. Chandigarh 0.13 0.06 0.06 

32. Dadra & Nagar Havell 0.05 0.05 0.05 

33. Damen & Diu 0.01 0.01 0.01 

34. Lakshadweep 0.11 0.11 0.11 

35. Pondicherry 0.17 0.17 0.17 

36. Bhutan 0.31 0.31 0.31 

G. Total (All India) 225.51 198.12 197.45 
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Decline In Agricuitunli Produce 

678. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleaaed to state: 

(a) whether water levels ant shrinking In the ralnfed 
areas of the country adversely affecting .grlcultur.1 
produce; 

(b) If so, the details thentof; 

(c) whether poverty and distress ant rampant in the 
rainfed areas; 

(d) if 80, the details thereof; 

(e) whether the Govemment proposes to set up a 
National Authority for Sustainable Development of Relnfect 
Areas tor managing all the watershed programmes funded 
by the Government; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) A comparfeon of depth to water level of the 
observation well of CGWB for pre-moneoon (May, 2006) 
with ntsped to decadal mean (1996-2005) reve.1s that 
there is general rise in water level in the range of 0-4 m 
in peninsular India, Coastal Andhra Pradesh and Orissa. 
In Northern India there is rise in the water level In the 
Northern part of Bihar and Uttar Pradesh. In Central India, 
Coastal Andhra Pradesh and Orissa. In Northam India 
there is gener.1 f.1I in water level in the rage of 0-2 m. 
However, there is rise In the water level In the Northem 
part of Bihar and Uttar Pradesh. In Central India, there 
is mixed trend of rise and fall in water level. In addition, 
isol.ted patches of rise or fall of water level in the range 
or 0-2 m have been observed through out the country. 
SIm'ilarty a comparision of depth to water level during 
post monsoon (November, 2006) with decadal mean 
(1996-2005) reveals that there is gener.1 rise in water 
level In the range of 0-2 m in peninsular India, Coastal 
Andhra Pradesh, Orissa, Bihar, Madhya Pradesh, Gujarat. 
However in some parts of Kernataka, South Andhra 
Pradeeh and isolated pockets of Maharutra a fall In the 
range of 0-2 m have been recorded. In Northern India, 
there is general fall in water level in the range of 0-2 m. 

(c) and (d) The ralnfed ...... ant gener.lly subject 
to wind and water erosion and are In different stage of 
degradetlon, thue prohibiting Inten.lve agricultural 
production In the.e .,.... Th •• e area. depend on 
monaoon r.ln. for .grlcultural produotlon and are 
characterized with pecuUsr hydrological and pedological 
problema. They ant al80 characterized with low levels of 
of productivity and low Input use. The lower productivity 
In these areas II further compounded by uncertainty of 
production In sUCC8l8lve crop years. Theee areas also 
face high variability of rainfall, resulting In wide variations 
and instability In agricultural yields. These areas also have 
a low credit .bsorption capacity since uncert.lnty prevails 
In production in theI8 ant... Therefore, the farmers In 
th... areas .re by .nd large at • disadvantage and 
therefore, .re poor. In the recent p .. t some c .. es of 
distress have been noticed In 31 districts of four states 
viz., Andhra Pradesh (Guntur, Prakasam, Nellore, Kumool, 
Cuddapah, Chlttoor, Anantapur, Ranga Reddy, Med.k, 
Nalgonda, M.hbub N.gar, Warangal, Kh.mmam, Karim 
Nagar, Nlzamabad .nd Adll.bad), Karnataka (Belgaum, 
Shlmogha, Chitradurga, Hassan, Chlkmagalur and 
Kodagu), Kerala (Palakkad, Wayanad and Kasargod) and 
Maharastra (Akola, Wardha, Amaravathl, Buldhana, Wasin 
and Yewatmal). 

(e) and (f) The Government of India h .. set up the 
National Ralnfed Areas AuthOrity (NRAA) on 03.11.2006 
witt. an objective to focus on the problema of farmers In 
rainfed .re.... The Authority is a two tier structure. The 
first tier ia the Governing Board to provide necessary 
Leadership and appropriate coordination In Implementation 
of programme.. The Governing Board is chaired by the 
Union Agriculture Minister and co-chaired by the Union 
Rural Development Minister. The Union Ministers and of 
Water Resources and Environment & Forests, Member 
(Agriculture) Planning CommiSSion, Secretaries of 
MlnlatrlealOepartment of Agriculture & Cooperation, Rural 
Development, Water Resources, Environment & Forests, 
Panchyati Raj Chairman of NABARD, One Farmer's 
ntpresentatlve/organlzation and the Chief Executive Officer 
(CEO) of NRAA are the other members. The second tier 
Is the Executive Committee which is headed by CEO, 
NRAA. Five eminent Experts on full time basis in the 
field of water management, agriculture/horticulture, animal 
husbandry & fisheries, forestry and watershed, 
development, one representative each from Ministries of 
Rural Development, Agriculture, Environment & Forests, 
Panchayatl Raj and Water Resources, Advisor (Agriculture) 
Planning Commission, Director of Central Arid Zone 
Research Institute (CAZRI, Jodhpur), Director of Central 
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Reteach lnatitute for Dryiand Agriculture. Hyderabad are 
other membera of the ExecuIiYe Committee. The AuIhorily 
is expected to provide much needed knowledge inpuI8 
regarding Iystematlc up-gradalion and management of 
COUntry'1 ralnfed .grtcuhure. The AuthortIy II • Policy 
making and monitoring body charged with the role of 
examining guidelines of v.rious existing schemes. Ita 
mandate is wider than mere water conaervation .nd 
covers all 88p8Ct8 of austalneble and holatlc development 
of rainfed .r.... Including appropriate farming .nd 
livelihood &y8tem approaches. 

~rof"""""nt 

679. SHRI BACHI SINGH RAWAT -BACHDA-: Will 
the Mlnllter of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(.) whether the GoYemment propol.1 to handcNer 
the management of the COrpUI of the Post Office life 
Insurance and the Rural Poet Office LIfe lneuranoe to 
the AIIet Management Companiee of exIeting mutual 
fundi; and 

(b) If 80. the detaIII thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes. Sir. 

(b) Two public MCtor Auet Managenwd Companlea 
win be engaged. 

{T1'IInsllllim/ 

.......... of WI ...... Phone and 
Bra •• lnd ConnIGIIona 

880. SHRI HANSRAJ G. AHIR: WIll the Minillter of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the number of coneumers opting for 
wlreIea phone and broadband connection II constantly 
Increuing In the country; 

(b) If 80. the details thereof; 

(c) whether the number of coneumers of landline 
phonee Ie IIidIng .. agaInet the ulCnIMlng number of 
wireIaa phone coneumers; 

(d) If 80. the detaiII thereof; and 

(e) the number of wi...... phone cuetomers In the 
country. company-wtee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes. Sir. 

(b) The details of ~ .,.. of "nll_ phones 
and broadband comecllone for the put five months ... 
given below: 

Item SUblcriber baM (In ndIion) at the end of 

Wireleu 
Tliephone 

Broadband 
connections 

Sept.07 

209.09 

2.61 

"The BroedbMd flgurs lor ..... 08 II provlelonll. 

(c) Yes. Sir. 

Oct. 07 

217.14 

2.70 

(d) The detaIIa of aubacriber baM of fixed phones 

Nov. 07 Dec. 07 Jan. 08 

225.46 233.83 242.40 

2.80 3.01 

and .. 1.1. phonee for the put five monIhI are given 
below: 
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Item Sublcriber baM (In million) at the end of 

Sept. 07 Oct. 07 

Fixed 39.58 39.41 
Telephone8 

Wi ....... 209.09 217.14 
Telephones 

(e) The number of wire .... phone cuatomera In the 
country, as on 31.12. 2007, Company-wise are as given 
below: 

SI.No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

Name of Company 

BSNI. 

Bhartl Airtel 

Reliance Telecom. Ltd. 

Vodafone 

Tata TeIeeerYio88 Ltd. 

Number of wirel ... 
8ub8criberl as on 

31.01.2008 (In mUllon) 

37 .• 

57.42 

42.57 

41.14 

22.54 

Idea Mobile Communlcatlona 21.es 

Aircel 9.93 

MTNL 3.29 

Spice Communications 3.94 

BPL Mobile 1.28 

HFCL Infotel Ltd. 0.27 

Shyam Telelink Ltd. 0.10 

Total 242.40 

Waiting LIaI for T ...... ConneoIIone 

681. SHRI GIRIDHARI YADAV: WHI the Minilter of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to .... : 

(a) whether the number of appIIcanta waiting for 
telephone connectionl in various telephone uchange8 
under DI8trict8 Banke and Jamuyi of BIhar is very high; 

Nov. 07 Dec. 07 Jan. 08 

39.31 39.25 39.22 

225.48 233.63 242.40 

(b) If 80, the details thereof, Exchange-wi .. ; and 

(c) the .tepa tMenlbeing taken by the Govemment 
to provtde telephone connectlona expedltlou8ly to the 
waiting applicants and for extenlion of the teaephone 
exchanges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. The waiting Hat is 
not very high. Total waiting list of Banke dietrtct is 407 
and total waiting Ii8t for Jamuyl dlatrict 18 84 only. 

(b) Does not arIH In vtew of (a) above. 

(c) The waiting liat Is quite low and Is being cleared 
~ by giving connection on WLL and t.ndIIne. 

fEnll*hl 

810 PRoy 

.',_SHRI NAVJOT SINGH SIDHU: WW the MinIIter 
of AGRICULTURE be pleued to state: 

(a) whether Incidents of bto-piacy were detected 
recently by ICAR offIciaIa; 

(b) If 80, the datalle thereof; and 

(c) the _. being taken to check bio-piracy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND • PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)' 
There Is no case of biopIracy delectedlreported by the 
ICAR ofIicIaIa. 

(b) The qU8Ition do88 not arise. 
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(c) To check blo-piracy, the Govt. of India has enacted 
the Biological Diversity Act. 2002 which Is primarily aimed 
at regulating access to biological resources and associated 
traditional knowledge from the country. So as to secure 
equitable sharing of benefits arising out of their use. The 
Act inter alia privies for prior approval of the National 
Biodiversity Authority (NBA) before obtaining any biological 
resources and associated knowledge from India, and also 
for applying for any Intellectual property rights based on 
biological resource and associated knowledge from India. 
The NBA grants approval subject to terms and conditions, 
which secure equitable sharing of benefits. 

Waterahed Project 

683. SHRI PARSURAM MAJHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether Government has implemented some 
watershed projects in the Kalahandl Bolanglr Kolhapur 
(KBK) District In Orissa; and 

(b) H so, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
and (b) Watershed Dewelopment Programmes are being 
implemented In the KBK districts (Kalahandi, Nuapada, 
Bolanglr, Sonepur, Koraput, Rayagada, Malkanglrl and 
Nabarangpur) under various Centrally Sponsored 
Schemes, like; National Watershed Development Project 
for Rainfed Areas (NWDPRA), Soil Conservation for 
Enhancing Productivity of the Degraded lands In the 
Catchments of River Valley ProjectlAood Prone River 
(RVP & FPR), Integrated Wasteland Development Projects 
(IWDP), Drought Prone Area Programme (DPAP). The 
Watershed Development Programmes are also 
implemented with the Additional Central Assistance (ACA) 
received under Revised Long Term Action Plan (RLTAP) 
for KBK districts. Besides, one Externally Aided Project 
(funded by DFID), viz; Westem Orissa Rural Livelihoods 
Project (WORLP) is also currently being implemented. 

Under the above Watershed Programmes so far, 
499552 ha has been developed in the KBK districts. The 
scheme-wise details of above projects are given in the 
enclosed statement. These watershed projects have 
resulted in increase in soil moisture, cropping intensity, 
production and productivity, ground water recharge, 

reduction In soli loss, additional area brought under 
cultivation etc. 

S.No. Name 01 projIc:II No. 01 Alta 
SdIeme WaterIhIdI Developed 

1. NWDPRA 158 30537 

2. RVP &FPR* 20 58340 

3. IWDP 3n 103503 

4. DPAP n8 122417 

5. ACA 314 126000 

6. WORLP 250 58755 

Total 1897 499552 

"The figures are area developed In Macchkund-SUeru Catchments 
which Include KBK district.. 

/T,.nsMlionj 

In ... lltlon of Telecom Towe,. 

684. SHRI RAJ NARAYAN BUDHOLlA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to install 
telecommunications towers In the I\Iral areas of the 
country; 

(b) If so, the details thereof; and 

(c) the amount likely to be sanctioned by the 
Government in this regard during the current financial 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Ye., Sir. 

(b) A scheme has been launched by Universal Service 
Obligation Fund (USOF) for provision of subsidy support 
for setting up and managing 7,871 number of infrastructure 
sites (towers) in 500 districts spread over 27 States for 
provision of mobile services In the specified rural and 
remote areas, where there is no existing fixed wireless 
or mobile coverage. 
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(c) An amount of Rs. 1450 crore hu been allocated 

under Revised Estimates (RE) for the current financial 
year for varioul activities undertaken by USOF. However, 

since no claims are likely to be received for this activity 
in the current financial year, no amount is likely to be 
disbursed on this account. 

{English} 

Bird Flu Vaccine 

685. SHRI K.C. PALLANI SHAMY: Will the Minister 
of AGRICULTURE be pleued to state: 

(a) whether the Union Govemment has developed a 
vaccine to combat the deadly H5N1 bird flu virus; 

(b) if so, the details thereof; 

(c) whether the Govemment has taken any steps to 

ensure adequate availability and affordabUity of the new 
vaccine; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION: (a) and (b) Yes, Sir. Indian 
Council of Agricultural Research (ICAR) has developed a 
killed H5N1 field strain virus isolated from the outbreaks 
in Maharashtra and Madhya Pradesh. Assessment for 
efficacy and potency of Avian Influenza vaccine through 
experimental studies have shown good protective antibody 
titre. 

(c) and (d) Yes, Sir. The Department has developed 
a vaccine bank arrangement with the capacity of 45 million 
doses of Avian Influenza vaccines. Till date, Govemment 
has not opted for vaccination against Avian Influenza. 
However, Govemment Is maintaining the strategiC reserve, 
if vaccination is to be introduced in future. However, the 

steps have been initiated by ICAR to make the availability 

of the indigenous vaccine through transfer of technology 

to commercial producers. Moreover, production of Avian 
Influenza vaccine requires bio-containment condition for 

handling such virus. 

/TI7lI1618Uon) 

Im.,.ct of Corporate Sector Entry In Retail 
Bualoea. 

686. DR. CHINTA MOHAN: 
SHRI RAWI LAL SUMAN: 
SHRI PRABODH PANDA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government hal engaged any 
agencies to conduct survey and prepare a rwport on the 
Impact of entry of corporate sector big/retailers on small 
retail shops in the country; 

(b) If 10, the detalll thereof Indicating the names of 
the said agenciel, date on which they were engaged 
and the amount paid to them for the purpose; 

(c) the districts where the laid IUrvey was conducted 
or II proposed to be conducted; 

(d) whether the said agencies have lince submitted 
their report; 

(e) if so, the details thereof; and 

(f) if not. the time by which the agenclel are likely 
to submit their report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND THE MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a, to (e) Govemment has Instituted a study to 
88888S the Impact of organized retail trade through Indian 
Council for Relearch on International economic Relations 
(ICRIER). The terml of reference of the study are given 
In the encloled Itatement. Government ha. allo 
commissioned a study to the National Council of Applied 
Economic Research (NCAER) on G~ IInkagel 6f 
Foreign Direct Inveatment (FOI) In India which would focus 
on the impact of FDI on rural ecomnomy. 

(f) ICRIER was to lubmit the final report in July, 
2007 but has sought change in time schedule to enable 
additional survey for the study. The final report by NCAER 
Is scheduled to submitted by May, 2008. 
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To 

No. 12 (47)I2OO6-FC 
Government of India 

Ministry of Commerce & Industry 
Deptt. of Industrial Policy & Promotion 

(FC Section) 

New Delhi, date the 2nd March, 2007 

The Director & Chief Executive, 
. Indian Councu for Reeearch on 
International Economic Relations (ICRIER) 
Core SA, 4th Floor, 
India Habital Centre, 
Lodi Road, New Delhi-110003 

Subject: The impact of Organized Retailing on the 
Unorganized Retail Sector-A Study by ICRIER. 

Sir, 

I am directed to convey the sanction of the 
Govemment of India to a Study to be .... gned to the 
Indian Council for Research on Intemalional Economic 
Relations (ICRIER) on the Impact of organized retailing 
on the unorganized retail sector. 

Objective of the Study 

2. There has been considerable growth unorganized 
retailing in the countfy in recent years and estimates 
show a much faster growth in the future. Major industrial 
houses have entered this area and have announced the 
future expansion plana. Transnational corporation are also 
.. eking to corne to India and set up retail chains in 
collaboration with Indian big companies. Divergent views 
have been expressed on the Impact of the growth in the 
organized retail in the country. Concems have been raised 
that the growth of organized retailing may have an 
adverse Impact on the retailers in the unorganized sector. 
It has a180 been argued that growth of organized retailing 
the retailers in the unorganized sector. It has also been 
argued that growth of organized retailing will yield 
efficiencies in Intermediary stages enabling higher prices 
or access to markets to producers (including farmers or 
small producers) or lower prices to consumers. To 
reconcile such variations, an in-depth analytical study on 
the possible effects of organized retailing in India is 
essential. 

Term. of Aefe,.noe 

3. In order to ..... the Impact of growing organized 
retail on different aspects of the economy, ICRIER Is 
appointed to carry out a study on organIzwd retail focused 
on the following: 

(I) Effect on small retailers and vendors in the 
unorganized sector keeping in mind the likefy 
growth In the overall market 

(Ii) Effect on employment 

(10) Impact on consume,. 

(Iv) Impact on farmers and manufacturers 

(v) Impact on prices 

(vi) Overall Impact on economic growth 

ICRIER will analyse the above in the context of a 
growth scenario of 7-10 per annum in the next 5 year 
and In the light of practice in other faat growing market 
economies. 

Methodology 

4. The study by ICRIER will Involve the foUowing:' 

• Literature survey of exiatlng studies 

• 4-5 case studies of 88tabIfshed retail chains 

• Interviews of major players in the organized 
retailing, manufacture,., and of producers 
Including aaaoclations of farmers 

• Questionnaire-based survey of unorganized 
retailers, including venora especially around 
organized retail &hops 

• Questlonnaire-baaed survey of consumers around 
the organized retail oull .. 

nmellne 

5. The study is proposed to be time-phased as follows: 

1. Inception 

2. Literature survey and 
Questionnaire design 

3. Pilot Survey 

1 March 

30 March 

1-15 April 
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4. Review Workshop-1 

5. Survey 

6. Interim Report 

7. Review Workshop-2 

8. Final Report 

30 April 

1 May-15 June 

30 June 

7 July 

12 July 

B .... 

8. Govemment has approved the budget for the 
above atudy Ia at R8. 69.80 lakha which would be met 
by the Department of Industrial Policy & Promotion. 

7. This le8uea with the concurrence of IF Wing vide 
their Diary No. 41801AS&FA dated 1.3.2007. 

/EngIIsh/ 

Yours faithfUlly, 
sdJ-

(Pramlla Raghavendran) 
Under Secretary to the Govemment of India 

Telefax: 23062327 

mt.tm Relief to JOUI'l1llUata 

887. SHRI L. RAJAGOPAL: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether any representation has been received 
from the journalists or the Indian Joumalists Union for 
payment of Interim relief to joumallsts and other media 
persons; and 

(b) If 80, the detaUs thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The Govemment has received 
representations from some employees unions including 
Indian Joumallats Union for payment of interim relief. The 
demand has been referred to the Wage Boards for 
Working Journalists and Non-Journalist Newspaper 
Employees for examination. 

Sea Food Park. 

888. SHRI JASUBHAI DHANABHAI BARAD: WiD the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government proposes to develop sea 
food parks in the coastal areas; 

(b) If 80, the details thereof; 

(c) whether the Government aIao propoaea to enter 
In joint venture with foreign firms for development of such 
parks; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) The information Is being collected and 
will be laid down on the Table of the House. 

Fa,.... ... Debt RaUet Commlulon 

889. SHRI PRABODH PANDA: 
SHRIMATI JAYAPRADA: 
DR. CHINTA MOHAN: 
SHRI M. RAJA MOHAN REDDY: 
SHRI SURAJ SINGH: 
SHRI RASHEED MASOOD: 
SHRI ADHALRAO PATIL SHIVAJIRAQ: 
SHRI A. SAl PRATHAP: 
SHRI RAVI PRAKASH VERMA: 
SHRI JUAL ORAM: 

Will the Minister of AGRICULTURE be pi_Mad to 
state: 

(a) whether the Govemment has recaIvad .. ...". 
to constitute a farmers debt rallef cornmi8IIon; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINIS1'RY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) There is no propoeal with the Government of 
India for constitution of a Farmers Debt Relief Commi8IIon 
under the Kerala Farmers' Debt Relief Comrni8Iion Act 
2006. 

Natlon.UNtlon of Rivera 

890. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI C.K. CHANDRAPPAN: 
SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI M. RAJA MOHAN REDDY: 
SHRI S. AJAYA KUMAR: 
SHRI UDAY SINGH: 
SHRI KAllASH MEGHWAL: 
SHRI RAVI PRAKASH VERMA: 
SHRI BALASHOWRY VALLABHANENI: 
SHni MAHAVIR BHAGORA: 
SHRI BASU DEB ACHARIA: 
SHRI K.C. PALLANI SHAMY: 

Will the Minister of WATER RESOURCES be pIeued 
to state: 
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(a) whether the Govemment propoees to adopt lOme 
rivera as national ...... ; 

(b) If so, the details thereof Indicating the funds 
aHocated for projects on such rivers and the time frame 
fixed for their Implementation; 

(c) whether the Govemment propos .. to provide 90 
per cent funding for theee projects; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) The Central Govemment has declared 
14 water resources projects as National Projects subject 
to working out the mode of financing In consultation with 
the Ministry of Finance and Planning Commission. For 
these projects it is propoaed to provide 90% project coat 
of Irrigation and drinking water component of the project 
as Central Grant after techno-economic appraisal of the 
Detailed Project Report and Investment clearance by the 
Planning Commission. The details of the 14 National 
Projects are given in the enclosed statement. The irrigation 
benefits from these projects Is estimated to be about 
21 lakh ha apart from additional Indirect irrigation benefits 
and availability of drinking water. 

8Mtement 

SI.No. Name of the project State 

2 3 

1. Teesta Barrage West Bengal 

2. Shahpur Kandi Punjab 

3. Buraar Jammu & Kashmir 

4. 2nd Ravi Vyas Unk Punjab 

5. Ujh multipurpose project Jammu & Kashmir 

6. Gyspa project Hmachal Pradesh 

7. LakhvarVyasi Uttarachal 

8. Kishau Himachal PradesMJttranchal 

9. Ranuka Himachal Pradesh 

10. Noa-Dehang Dam Project Arunachal Pradesh 

11. 

12. 

13. 

2 

Kulsi Dam Project 

Upper Siang 

GoeIkhurd 

3 

Arunachal Pradesh 

14. Ken Betwa 

Maharaahtra 

Madhya Pradesh 

{TfIlnslstionJ 

Regularlutlon of Contract EmployeHlWorkers 

691. SHRI MANSUKHBHAI D. VASAVA: 
SHRI KASHIRAM RANA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the contractors are hiring employeea! 
workera in various Central Govemment Departments on 
contract basis; 

(b) If so, whether the Govemment has taken any 
stepslmeasures to regularlse such employeeslworkers; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (d) The information Is being collected 
and win be laid on the Table of the House. 

{TfIlnsl8l1onJ 

VI.1t of Central Team to Bird Flu affected A ..... 

692. SHRIMATI JAYAPRADA: 
SHRI PANKAJ CHOWDHARY: 
SHRIMATI BHAVANA PUNDALIKRAO 

GAWALI: 
SHRIMATI JHANSI LAKSHMI eoTCHA: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRI NIKHIL KUMAR: 
SHRI UDAY SINGH: 
SHRI HEMLAL MURMU: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI ASADUDDIN OWAISI: 
SHRI DUSHYANT SINGH: 
SHRI SANTOSH GANGWAR: 
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SHRI IQBAL AHMED SARADGI: 
DR. K. DHANARAJU: 
SHRI M. RAJA MOHAN REDDY: 
SHRI S.K. KHARVENTHAN: 
PAOF. VIJAY KUMAA MALHOTAA: 
SHAI B. MAHTAB: 
SHRI ADHIR CHOWDHUAY: 
SHRI N.S. V. CHITTHAN: 
SHRI SUAESH ANGADI: 
SHAI PUSP JAIN: 
SHAI SANJAY DHOTAE: 
SHAI SHISHUPAL N. PATLE: 
SHAI KIREN RIJIJU: 
DR. LAXMINARAYAN PANDEY: 
SHRI RAVI PRAKASH VERMA: 
SHRI BACHI SINGH RAWAT -BACHDA-: 

Will the Minister of AGRICULTURE be pleated to 
state: 

(a) whether any Central team visited the affected 
areas to study the cause and impact of the outbreak and 
the details of observations and suggestions made by the 
team; 

(b) whether any external assistance has been sought 
by the Government to check the outbreak and if so, the 
details thereof; and 

(c) the present status of the bird flu in various parts 
of the country and the steps taken by the Government to 
ensure complete eradication of the bird flu disease? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Central team visited the affected areas of 
West Bengal to aid and assist the State Govemment'. 
efforts to control and contain the disease, not to study 
the source of occurrence of infection. 

(b) The Union Government has not sought any 
external assistance to check the outbreak of Avian 
Influenza in West Bengal. 

(c) The most recent outbreak of Avian Influenza In 
the country was reported on 15.1.2008 in Birbhum and 
Oakshln Dlnajpur districts of West Bengal. The disease 
spread to 11 more districts of the State namely, 
Murshidabad, Burdwan, South·24 Parganas, Nadia, 
Hooghly, Howrah, Coochbehar, Maida, Paschlm Medinipur, 
Bankura and Purulia. The last incidence Is reported on 
2nd February 2008, after which there has been no further 
outbreak of the disease In any part of the country. 

The control and containment operallona In Weet 
Bengal were undertaken on an ~nted .... The 
strategy followed to control, contain and stamp out the 
dis ... e In the state h.. been to cun all poultry within 5 
km. of the foci of Infection. All the .ffect.d .re.. were 
sealed to prevent any mov.m.nt of poultry .nd poultry 
products to other areas. 

• 
As many as 39.33 lakhs poultry birds have been 

culled In West Bengal till 26.02.2008. Further 14.91 lakh 
eggs and over eo,ooo kg feed m.terial have also been 
destroyed In these operations. 

In order to pr.v.nt spr •• d of the dl..... to 
neighbouring stat •• , cre.tlon of a poultry depopulated 
zone by preventive culling up to 5 kms In the border 
districts of Assam, Bihar, Jharkh.nd and Orissa with West 
B.ngal was notified on 1st February 2008. Preventive 
culling operation h.. been complet.d In the St.te. of 
Assam, Blh.r .nd Jh.rkhand. Culling operation Is yet to 
start in Oris ... 

Committee'. Report on GrI.vanoe. 
of PoatIII Implo,ae. 

693. SHRI N.N. KRISHNADAS: Will the Mlnlst.r of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has constltut.d any 
committee to prepare a Report .on the matter. of 
grievances of Extr. Departmental (ED) staff of post offices 
In the country: 

(b) if '0, the details thereof; 

(c) whether the committee has submlned Its report In 
this regard; 

(d) if so, the details thereof; and 

(e) the steps takenlbeing taken by the Government 
to implement the recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Ye., Sir. A one-
mean committee under the Ch.lrmanshlp of SM R.S 
Natraja Murti, Retired Member of the POitaI 8efvlces 
Board, Department of Posts has been COIlItItuIed with 
the approval of Hon'ble MOS&IT to look Into the 
emoluments and service conditions of Gr.m o.k Sevaka. 
The terms of reference of this Committee w.re finalized 
in consultation with Department of Expenditure, Ministry 
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,ef' Finance. Accordingly, Resolution No. 6-1I2OO8-PE.1I 
'dated 23 July, 2007 was published In the Gazette of 
India (Extraordinary) after the approval of Hon'ble MOC& 
IT. 

(c) No, Sir. The Committee has not submitted Its 
report in this regard. 

(d) and (e) Do not arise in view of (c) above. 

[Trsnslslion} 

SCh...... under Cotton Corporation of Indl. 

694. SHRI V.K. THUMMAR: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Cotton Corporation of India (CCI) 
has failed to achieve ita objectives; 

(b) H so, the reasons therefor; 

(c) the nam .. of the schemea being run by the CCI 
State-wise; 

(d) whether any review of the laid achemee has 
been made; 

(e) H 10, the outcome thereof, State·wlse; and 

(f) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 

(b) Doea not arise In view of (a) above. 

(c) The Schemes being run by the CCI are not State--
specifiC. The achem.. are following: 

• Technology Mission on cotton 

• Front Une Demonstrations 

• Integrated Cotton Cultivation (Contract Farming) 

In addition to the above the cel I. undertaking price 
support operations in the event of market prices of kapaa 
touching the Minimum Support Price (MSP) level 
announced by the Government of India. 

(d) Yes, Sir. 

(e) and (f) There has been a qualitative and 
quantitative change In the production and productivity of 
cotton In various States of the country as may be ... n 
In the enclosed statement. 

Stllltrwis6 MM, Pn:KIut:tion and ~ 01 Colton in Indis 

fAIN In Iakh htJcI8ffJ; P1OducIIon in IIIkh IM_ 170 kgs; )1Mf in Kgs ptIr IIstatrl) 

YIII' 2Q04.06 2OO5.Q8 2OQ6.01 2007.(18 

SIIIe Alta Production YHIId Alta Prockdon YIeld Alta PnIcb:IIDn Alta AnII PnIcb:tIon YIIId 

2 3 4 5 8 7 B 8 10 11 12 13 

Punjab 5.09 18.50 551 5.57 21.00 810 8.07 28.00 728 08.48 24.00 830 

Haryana 6.21 15.50 424 5.83 14.00 379 5.30 18.00 513 04.78 18.00 589 

Rajasthan 4.38 11.00 427 4.71 11.00 397 3.50 8.00 - 03.88 09.00 418 

Gujarat 19.08 73.00 851 19.08 88.00 794 23.90 101.00 718 25.18 110.00 743 

MaharIsh1ra 28.40 52.00 311 28.75 38.00 213 30.70 52.00 288 81.91 80.00 320 

Madhya PrIdeIh 5.76 16.00 472 6.20 18.00 494 6.39 18.00 479 06.62 21.00 539 

Andhra PradeIh 11.78 32.50 469 10.33 30.00 527 9.27 35.00 612 10.98 43.00 &f{/ 
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2 3 4 5 I 

KamataIca 5.21 8.00 an 4.13 8.50 

TamH NIdu 1.29 5.30 725 1.40 6.50 

Others 0.88 1.00 250 0.79 1.00 

Loose Un! 12.00 12.00 

Total 87.88 243.00 470 86.n 244.00 

Source: Cotton AdvIaory Board (CAB) 

{English} 

Road-Map tor Rejuvenation of Agriculture 

695. SHRI CHANDRA BHUSHAN SINGH: 
SHRI VIJOV KRISHNA: 

Will The Minister of AGRICULTURE be pleaaed to 
state: 

(a) whether the National Commisaion on Farmers has 
recommended any road-map/programme for rejuvenation 
of Agriculture Sector; 

(b) If so, the details thereof; 

(c) whether the Govemment has prepared any action 
plan in this regard; and 

(d) if so, the delelle thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Ves, Sir. 

(b) to (d) Based on the Revised Draft National Policy 
for Farmers submitted by the National Commission on 
Farmers, Govemment has approved the National Policy 
for Farmers, 2007. Various recommendations made by 
the Commission for rejuvenation of agriculture and allied 
sectors, as accepted by the Government, have been 
incorporated in the National Policy for Fanners. The Policy 
prOVides, inter-alia, for aseet reforms in respect of land, 
water, livestock, fisheries and bioresources; support 
seMees and inputs like application of frontier technologies; 

7 I 9 10 11 12 13 

288 3.75 8.00 m 03.71 08.00 387 

888 1.22 5.00 697 01.23 05.00 891 

215 0.87 1.00 195 oo.n 02.00 .... 2 

12.00 12.00 

478 91.42 280.00 521 96.30 310.00 553 

agricultural blosecurity system; supply of good quaUty 
seeds and disease-free planting material; issue of soil 
health passbooks to the farmers and Integrated pest 
management system; region and crop specHic Implements 
and machinery; support services for women like creches, 
child care centres, nutrition, health and training; timely, 
adequate and eaay reach of Institutional credit, at 
reasonable interest rates and modified farmer-farmer-
friendly Insurance Instruments; use of Information and 
Communication Technology and satting up of farm schoola' 
to revitalize agricultural extension; coverage of farmers 
under a comprehensive national social security scheme; 
effective Implementation of MSP across the country and 
establishing community foodgraln banks; development of 
agricultural market Infrastructure and terminal markets for 
agriculture; curriculum reforms in agricultural universities; 
epecial categori.. of fanning like organic farming and 
contract farming; rural non-farm employment InlttaUvea for 
farm households; and integrated approach for I\Iral energy, 
etc. The policy prescription are expected to benefit the 
entire community of farmers In improving the economic 
viability of farming by substantially Increasing the net 
Income of farming by substantially Increulng the net 
Income of farmers apart from increasing the production 
and productivity In agriculture end aIDed sectors. 

Many of the provisions contained In the National 
Policy for Farmers 2007 are already under implementation 
by various Central Ministries and DepaI1ments and the 
States through several on-going schemes and 
programmes. Recently Govemment launched two new 
schemes i.e. National Food Security MlsaIon and Rashtriya ' " 
Kriahi proviliona of the National Policy for Fanners 2007 
through state specific de-centralized strategy taking into 
account the agro-climatlc and other local conditione for 
development of agriculture sector. 
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fTmnslllHon} 

Insurance Cover by BSNL 

696. SHRI SUBHASH MAHARIA: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI NAND KUMAR SAl: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Bharat Sanchar Nigam Limited 
(BSNL) has implemented a free personal accidental 
insurance coverage policy for its subscribers; 

(b) If so, the details and the salient features thereof; 

(c) the manner in which BSNL Is managing funds for 
the said scheme; 

(d) whether existing subscribers are also likely to be 
covered under the scheme In future; 

(e) if so, the details thereof alongwlth the time by 
which it Is likely to be implemented; 

(f) If not, the reasons therefor, and 

(g) the benefits likely to be accrued to the Union 
Government and the subscribers from such scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Oeteils and salient features are: 

(i) Applicability: 

Individual subscribers of working Landine, WLL 
and Postpaid Mobile services. 

(ii) Coverage: 

Accidental death and Permanent total Disability 
due to accident. 

(iii) Sum assured per connection: Rs. 50,0001-

(iv) Period of Insurance: 14.01.2008 to 13.01.2009. 

(c) BSNL will manage the amount of premium from 
its revenue. 

(d) and (e) Scheme is automatically applicable to all 
the existing individual subscribers of working landlina, WLL 
and Postpaid mobile services, Initially for the period of 
one year i.e. working landline, WLL and Postpaid mobile 
services, Initially for the period of one year I.e. from 
14.01.2008 to 13.01.2009. Subscribers who join in the 
intervening period shall be eligible to get Insurance 
coverage from the date of provision/installation of 
connection. 

(f) Does not arise In view of (d) and (e) above. 

(g) This insurance scheme has been launched for 
promotion of BSNL Landline, WLL and Mobile service. 
Thereby, general customers are insured without any 
additional cost to them. 

[English} 

National Land Commission 

697. SHRI VIJOY KRISHNA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment proposes to set up a 
National Land Commission for formulating land policy; 

(b) if so, the details thereof; 

(c) whether the agricuhural land is shrinking day by 
day and land holding have become uneconomical for the 
farmers; and 

(d) If so, the details of the present pattem of land 
shrinkage and data regarding average land holdings State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) No, Sir. However, Ministry of Rural Development, 
Government of India has set up a National Council for 
Land Reforms under the Chairmanship of Prime Minister 
of India. The other members of the Council include Union 
Ministers of Rural Development, Agriculture, Environment 
& Forests, Panchayati Raj, Tribal Affairs, Social Justice & 
Empowerment, Deputy Chairman Planning Commission, 
Chief Ministers of Andhra Pradesh, Bihar, Karnataka, 
Kerala, Maharashtra, Orissa, Rajasthan, Tripura, Uttar 
Pradesh, Bihar, Karnataka, Kerala, Maharashtra, Orissa, 
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Rajasthan. Tripura, Uttar Pradaah & West Bengal and 
other distinguished members. This Council will lay down 
broad guidelines and policy recommendations on agrarian 
relations and land reforms. 

(c) and (d) The total cultivable land was 185.09 million 

ha. in 1980-81 which has reduced to 182.57 million ha. 
in 2005-06. During the aame period, land under non-
agricuhural uaea has increased from 19.68 million ha. to 
24.94 million ha. The detail. are given In enclosed. The 
details of Stat.wiH average land holdings are given In 
enclosed statement-II. 

DI8Iffbu1ion of kind untt.r t:IIH.trIfI' UMf1S8 In In. dutlng 1980-81 WId 2005-06 

(Area In MIllion hect ..... ) 

S.No. Classification of area Land under Different usages In India 

1980-81 2005-08 

1. Geographical Area 328.73 328.73 

(i) Foresta 87.47 89.72 

(iI) Not Available for Cuhivation 

(a) Area Under Non-Agricuhural Uses 19.86 24.94 

(b) Barren & Un-Cuhurabla land 19.96 17.54 

(iii) . Other Uncultivated Land Excluding Fallow Land 

(a) Permanent 11.97 10.42 

Pastures & Other Grazing Landa 

(b) Land Under Miscellaneous 3.80 3.37 

Crops and Groves Not Included In Net Area Sown 

(c) Culturable Waste Land 16.74 13.18 

(Iv) Fallow Landa 

(.) Fallow Land Other 9.92 10.41 

Than Current Fallows 

(b) Current Fallows 14.83 14.03 

(v) Net Area Sown 140.00 141.60 

(vi) Total cuhivabla land (iii 185.09 182.57 
(b) +1II(c) +iv+ v) 
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2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 
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1 2 3 

s.t. .. A~ lJInd hoIt:Iings 26. Rajasthan 3.85 
(A¢t:uIIuI8l CtInsus 2OfJ(J.(J1) 

27. Sllckim 1.57 
State/UTs Average Land Holdings (ha) 

28. Tamil Nadu 0.89 

2 

A & N Islands 

Andhra Pradesh 

Arunachal Pradesh 

Allam 

Chandlgarh 

Chattlegarh 

o & N Havell 

Daman & Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharaahtra 

Manipur 

Mizoram 

Nagaland 

Orlasa 

Pondicherry 

Punjab 

3 

2.00 

1.25 

3.89 

1.15 

1.44 

1.80 

1.48 

0.59 

1.52 

0.84 

2.33 

2.32 

1.07 

0.87 

1.74 

0.24 

0.27 

2.22 

1.68 

1.15 

1.24 

7.28 

1.25 

0.70 

4.03 

29. Trlpura 0.58 

30. Uttar Pradesh 0.83 

31. Uttaranchal 0.95 

32. West Bengal 0.82 

All India 1.41 

c.tIIlytlc Development Programme for Silk Incluetry 

898. SHRI BAOIGA RAMAKR1SHNA: Will the Minister 
of TEXTILES be pleased to state: 

(a) the alma and objectives of catalytic Development 
Programme (COP) proposed to be launched during the 
Eleventh Plan to promote silk industry In the country; 

(b) whether the Union Govemment has asked the 
State to submit their proposals under COP; 

(c) If so, the details thereof; 

(d) the names of States that have submitted their 
proposals alongwith the action taken by the Union 
Govemment In this regard; and 

(e) the funds earmarked for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
Catalytic Development Programme Is a unique and 
effective tool for transfer of technologies in the field 
evolved by the Research Institutes and is being 
implemented by Central Silk Board (CSB) through the 
respective State Departments. The objectives of the 
programme are to enhance the production of raw silk 
through vertical and horizontal expansion of sericulture 
especially Mulberry bivoltlne IiIk and Vanya silks, to create 
greater opportunities for gainful employment in rural and 
backward areas especially for women and other 
marginalized sections of the society, to produce high 
quality silk of Intemational grade for Import substitution 
and increasing export eamings and to improve productivity 
and quality at all levels of production processes starting 
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from leaf production to fabrlca through technological 
interventions, IkiII up-gradatlon and integrated ext"'n 
support etc. 

During XI Plan. the COP is proposed to be 
implemented through Project mode approach in the from 
of packages mainly under 3 sectors viz. Seeds, Cocoon 
and Post-cocoon sectora supported by the seNice aector8, 
which aNI common to all packages to achieve the targets 
and the objectIvaa of the XI Plan. Within each package, 
flexibility can be built-in to cater to the specific needs of 
different seri-zones in the country. 

(b) and (c) Yes, Sir. The Government through CSB 
has requested the State departments to submit ptOpONIe 
under COP for the cunent year 2007-08. for Considering 
release of CSB share. The propoull received from the 
States were discussed during the Apex monitoring 
Commmee meeting held at Bangalore on 8-2-2008. As 
the proposall received did not contain requisite detaill, 
as decided during the said meeting. the States have been 
requested to fumllh the additional detaIIa taking into 
consideration the revised targebl. unit co.t, Iharing pattern 
etc., as approved by the Government of India. 

(d) The revised proposals from the States of 
Kernataka and Tamil Nadu have been received in the 
Project mode and considered for release for CSB share 
during the current year 2007-08. 

(e) A provision of Rs. 81.01 crores has been 
earmarked towards Implementation of COP In various 
States during the current year 2007-08, which includes 
Rs. 37.45 crores allotted for the North Eastern States. 

699. SHRI KISHANBHAI V. PATEL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the research done in the agricultural 
sector has not been able to meet the requirements of 
farmers in the country as reported in the "Hinduatan" 
dated January 24, 2008; 

(b) If so, the reasons therefor; 

(c) whether the Government proposes to make 
changes in the syllabus of agriculture education in the 
country; and 

,(d) If so, the detaHs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The technologies generated through the National 
Agricultural Research System (NARS) have contributed 
significantly in enhacing productlvtty and production in 
agriculture, horticulture, fisheries and Hvestock. The country 
recorded an all time high production of food grains 
(217.28mt), sugarcane and cotton during the year 2006-
07. The horticulture, livestock and fisheries also showed 
an impressive performance. The agriculture is becoming 
more and more knowledge intensive and hi-tech. By and 
large, the technologies generated under NARS have met 
the requirements of farmers, however, the challenges are 
enormous and the research system Is re-orlented 
continually to address the emerging Issues. 

(c) and (d) Ves, Sir. The course curricula and syllabi 
for undergraduate programmes has been revised and 
recommended for implementation in all agricultural 
universities during 2007 for enhancing the quality, 
acceptability and relevance t'f education and the 
employability of graduates. 

{'fi»nsMIionJ 

Revival of NTC Milil 

700. SHRI MOHAN SINGH: 
SHRI SHISHUPAL N. PATLE: 
SHRI MADAN LAL SHARMA: 
SHRI MAHAVIR BHAGORA: 
SHRI 8ASU DEB ACHARIA: 
SHRI NAVJOT SINGH SIDHU: 

Will the Minister of TEXTILES be pleased to state: 

(a) the number of National Textile Corporation mills 
functioning in various sectors in the country separately, 
State and Union Territory-wise; 

(b) the number out of them lying closed during each 
of the last five years, sector, State and Union Territory-
wise; 

(c) whether a large number of the workers have been ' I 

rendered jobless as a result thereof; 

(d) If 10, the details thereof, State and Union Territory-
wiee; 
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(e) whether the Union Government proposes to revlve/ 
re-open the closed mills and rehabilitate the workers who 
have lost their Jobs; 

(f) If 80, the details thereof, State and Union Terrltory-
wise; and 

(g) the funds allocated for the purpose during the 
Eleventh Plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
National Textile Corporation (NTC) has 117 has mills after 
transfer of 2 mills to the Govemment of Pondicherry. Out 
of these, 40 NTC mills are presently functioning in different 
states. Details are given in enclosed Statement I. 
67 mills have been closed after approval of Board for 
Industrial and Financial Reconstruction (BIFR) under 10 
Act since the year 2002. Details are given in the enclosed 
Statement II. Balance 10 mills are having no production 
activity as most of the workers have opted for Modified 
Voluntary Retirement Scheme (MVRS). 

(c) and (d) The Revival Scheme being Implemented 
by NTC provides for an attractive compensation to the 
employees affected by the closure of unviable mills under 
MVRS. Till date, 58100 employees have been paid a 
aum of As. 2065.68 crores under the scheme. State and 
Union-Territory-wise details of employees who availed 
MVRS are given in enclosed atatement-Ili. Besides, 
Department of Public Enterprises has formulated a 
Scheme for counselling, retraining and redeployment 
(CRR) of employees of Public Sector and NTC employees 
are exposed to such CRR programmes. 

(e) and (f) The mills have been closed after approval 
by RIFR which Is based on Techno Economic Viability 
Studies (TEVS) done by Textile Research Associations 
(TRAs). The Scheme envisages revival of viable mills 
from the funds generated from the sale of total assets of 
closed mills and aurplus aaaeta of viable mills. There Is 
no proposal to revlve/re-open the closed mills. NTC has 
released payment of MVRS to willing employees. 

(g) No funds have been allocated for the purpose 
during the Eleventh Plan period. 

St.tem.nt·/ 

Numbsr of MiNs with Nrc 

SI.No. Name of the Slate No. of MUla Mills closed Functioning Mills Functionng Mills 
As on 1.1.2002 From 2002 to 2007 As on 1.4.2007 As on 1.2.2008 

2 3 4 5 6 

1. Maharashtra 35 20 15 15 

2. GuJarat 11 9 2 

3. Uttar Pradesh 11 9 2 

4. Punjab 4 2 2 

5. Rajasthan 4 1 3 1 

6. Chattisgarh 1 

7. Madhya Pradesh 6 4 2 2 

8. Andhra Pradesh 6 4 2 

9. Karataka 4 2 2 1 
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2 3 4 5 8 

10. K.raJa 5 5 6 

11. Pondlcherry 3 3 1 

12. Assam 1 1 1 

13. Bihar 2 1 

14. Orissa 

15. West Bengal 12 9 3 3 

16. Tamil Nadu 13 5 8 8 

Total 119(·) 67 50( •• ) 40 

(.) Presently 117 milia as 2 milia have be.n transferred to State Govt. of PondIcherry 
(0.) 10 mills are lying cloud with no production dvity .. moat of the employeH have opted for MVRS. 

S,."""""t-ll 2 3 

List 0167 Mi116 c/08t1d undtlr 10 Act 11. lnell United Milia No. 4 31.10.2002 

S.No. Name of the Mills Date of Closure 12. India Un~ed Milia No. 2 31.03.2004 

2 3 13. Indian United MUla No. 3 31.03.2004 

14. Jam Mfg. MIla 31.03.2004 
RajlathIn 

Edward Mills 08.05.2002 15. Shrl Sltaram MUle 31.03.2004 
1. 

Punjab 16. Model MiRs 05.06.2004 

2. Oayalbagh Mills 01.09.2003 17. R.S.R.G. Milia 05.06.2004 

3. Panipal Woollen Milia 15.05.2004 18. Vldharbha Mm, 05.08.2004 

MId",. Prldtlh 19. Kohnoor Mills No.1 27.12.2006 

4. Kalyanmal MiUs 31.05.2002 20. Indian United MilIa No. 6 24.01.2007 

5. Swadeshi Textile Mills 31.05.2002 21. Bharal T.xtile MUll 01.04.2004 

6. Hira Mills 31.10.2002 22. Oigvljay T.xtIIes MilIa 01.04.2004 

7. Indore Malwa Unled mUls 31.03.2003 23. Elphinltone Spg. & Wwg. MIlIa 01.04.2004 

Chattlqll'h 24. Jupiter Textile MIls 01.04.2004 

8. Bengal Nagpur ColtOn mills 31.10.2002 
25. Mumbai Textile Mill 01.04.2004 

Mlharllhtrl 
26. New Hind T.xtiIe Mills 01.04.2004 

9. Kohlnoor MlUs No. 2 01.08.2002 
27. Podar PIOC888OfI 01.04.2004 

10. Kohinoor Mills No. 3 01.08.2002 
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1 2 3 1 2 3 

28. Sh,. MacI'IUIudan Mills 01.04.2004 au. 
GujIrIt 53. Gaya Colton & Jute .. II 08.06.2002 

29. Pellad Textile MiUs 06.05.2002 1'ImII NIdu 

30. Rajkat Textile MIls 06.05.2002 54. Kilhnaveni Textile mila 31.05.2002 

31. V1rarngam Textile MIlls 31.07.2002 56. Om ParuakIIhI ... 31.05.2002 

32. New .... neekchowk Tutile Mils 31.07.2002 56. Kaleelwarar MilIa '~ Unit 21.07.2002 

33. Mahllumi Textile MIla 30.09.2002 57. Somaundaram MIa 31.10.2002 

34. Rajnagar Tutile Milia 31.10.2002 58. BIIararnvarma Mils 06.01.2003 

35. Ahmedabad Jupiter MIla 31.03.2003 ............. 
36. Hmadari Textile ... 30.09.2003 58. Au.ton MIla 11.03.2004 

37. Jehangir Textile MilIa 30.06.2004 eo. BijIi Cotton MIlIa 11.03.2004 

AndIn PnIdIIh 81. LanIraItIn CotIon MIlIa 11.03.2004 

38. Adoni Cotton Milia 06.05.2002 12. Lord KriIhnI Tex. Milia 11.03.2004 

39. Natraj Spinning MiUs 06.05.2002 83. Muir Milia 11.03.2004 

40. Netha Spinning & Weaving MIlIa 06.05.2002 64. New VICtorIa Mila 11.03.2004 

41. Azarn Jahi MIlIa 31.10.2002 85. Rae BIIIIi Tex. Mill 11.03.2004 

KImItIIrI 66. Shri VIkram Cotton MIll 11.03.2004 

42. Mysore MilIa (merged with MineIV8 MIlIa) 67. SwadIIhI Cotton MIla 11.03.2004 

43. M.S.K. Mill 06.05.2002 
StIItement-III 

WtIt .... 1 SfBlrlmtlnt 6howing fIUII1btIr of MnpIoyNS fBlinHI IIfIfMr 

44. Bangasri Colton MIlIa 06.05.2002 UVRS as on 01.02.2008. UlJl.wII1s .. Stsftrwiss. 

45. Bengal Fine S&W MIlIa No. II 06.05.2002 S.No. Name of the MilIa No. 01 empIyeea retired 
under MVRS 

48. Manindra S. T. MilII 06.05.2002 

47. Jyoti WIIg.. Factory 06.05.2002 
2 3 

41. Central Colton Mil 06.05.2002 NrC (APKKM) 

49. Shree Mahalumi Cotton Milll 06.05.2002 Andhrl PfIIdeIh 

SO. Bengal Luxmi Cotton MIls 25.10.2003 1. Azam Jehl Mills 455 

51. Rampooria Cotton Mils 25.10.2003 2. NeIha MIla 126 

52. Bengal Fill S & W MIlls No. I 25.10.2003 3. AnIntIapur MIIII 288 
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2 3 2 3 

4. AdonI MIlia 104 23. MIheIaxmi Mills 211 

5. Natraj MHIs 59 24. Edward MIlIa 280 

6. TIrupathi MiRa 4 RMD 113 

KwnItaki Corporate 0HIce 31 

7. M.S.K. MHIs 751 Total 3737 

8. Minerva Mins 1703 NTC (GUJARAT) 

9. Myaore S &W Mills Already merged • 25. Amd. New Textile MIlIa 11. 
Minerva MWa 

26. Jlhangir Textile MIlls 1116 
10. Sr .. VaDamma Milia 313 

27 , 28. Rajnagar No. 1 &2 1401 
Kel'1lla 

29. New ~Ikchow MIlIa 778 
11. Cannanore Spg. 0 

30. HimIdri Textile MIlia 515 
12. Kerala Laxmi 

31. Ahd. Jupiter Mills 1M 
13. V\jay Mohni 0 

732 32. VIrImgam Textile MIlIa 
14. AIgappa MIRa 108 

33· Petlad Textile MlNa 378 
15. Parvathl Milia 504 

725 34. MahaIaxrnI Texlle MIlIa 
Pondlcherry 

35. RIIjkot Textile MiIII .7 
16. Cannahore Maha 6 21 RMO 

RMD 184 
48 Corporate 0IIIce 

Corporate office 91 
7t1O Total 

Total 4785 
NTC (UP) 

NTC (~PR) 
IIedhya PI'1ICIeIh 

Punjab 
36. Indore Malwa Milia 1144 

17. Suraj Taxtlla MIlia 530 817 37. SWedeIhi MilIa 
18. Dayal Bagh Mills 505 

1448 38. Kalyanmal Milia 

19. Kharar Textile Milia sn 
39. New Bhopal Milia 329 

20. Parupat Wooien 631 747 40. Buthanpur Tapti Milia 

RlJuthan 41. Hira MIlls 878 

21. UdapurMUis 366 
CI..aIIgIrh 

22. Sri 8ijay Cotton - 42. 8IngaI Nagpur MilIa 1223 
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RMO 25 63. Bhlrat Textile MIlia 809 

Corporate Office 35 64. Jupller Mills 739 

Total 7144 65. Mumbai Mills 805 

NTC (MN) 66. New HIndi Textile Milia 889 

M.~ 67. Aurangabad Milia 17 
43. Indu No.1 1109 

88. Chali .. geon Mill' 688 
44. Indu No.2 813 

69. Nancled Mill' 150 
45. Indu No.3 490 

70. Barahi Mill, 6 
46. Indu No.4 592 

71. Chule Mill. 339 
47. Indu No.5 342 

72. Podar Processors 431 
48. Indu No.6 321 

49. Model Mill, 1308 
73. Anlay Mills 1071 

SO. R.S.R.G. Mill. 621 74. Gold Mohur Mill. 741 

51. Savalram Mills 196 75. EIphInstone Mills 702 

62. R.B.B.A. MUls 539 76. New CIty Milia 972 

53. Vldarbha Milia 628 n. Sri Macllusudan Mills 512 

54. KohInoor Milia 1 510 RMD 4 

55. Kohinoor Mills 2 83 Corporate 0IIIce 30 

56. KohInoor Mills 3 16 Total 10292 

57. Tala Mille 275 NTC (TN6P) 

68. Jam Milia 702 l'ImllnlClu 
59. PodIr MUla 334 

Somuundam Mills 78. 642 
80. Shri Sltaram Mills 292 

79. CoIrnbetoreMurguon 9 
RMD 21 

80. Om Parasak1hi Mills 284 
Corporate Office 19 

81. Coimboodia Mills 244 
Total 9109 

82. Krishnavani Mills 223 
NTC (SM) 

61. Apollo Mills 618 
83. Sri Rangavilas Mills 17 

62. Dlgvljay Mills 869 64. PInkIja Mill. 8 
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85. Pioneer MUla 3 NTC (WBABO) 

88. Balaramvenna Mlns 292 Wilt BenpI 

87. KaleelWarar·A 216 104. Rampooria MUla 207 

88. Kaleeswarar-B 3 
105. BIngaI Luxmi MIlls 192 

89. Sri Serda Mills 14 
106. Jyoti MIlls 101 

90. C.S & W. Mills 225 
107. Aratl Milia 292 

CentraJ Tullng Lab 4 
108. 

Pondlchtrry 
Central Colton Milia 288 

91. Sri Bharthl Milia 109. Bengal Fine No. 1 175 

92. SwdeIhI MIHa 206 110. BengMri Milia 76 

RMD 97 111. Laxml Narayan Milia 421 

Corporate 0Ific:e 58 112. Sodepur MIa. 316 

Total 2545 113. Shree Mahlluxml MIUs 152 

NTC (UP) 114. Benel Fine No. 2 52 

Uttar P,.dMh 115. ManIndra MIlle 103 

93. Muir MUla 1248 
Alum 

94. New VICtOria Mills 1276 
116. AaaocIeted MlDs 156 

95. SwadeIi, Kanpur 1118 
81MI' 

96. Shri Vlkram Cotton Mills 475 

513 
117. BIhar Coop. 337 

97. Lord KrIshna Mills 

96. Swadeshi, Naini MIIII 882 118. Gay. CatIon MIlIa 153 

99. Swadelhi Rae 184 OrIlla 

100. Swadelhl Mlu 418 111. Orilla Colon MIlls. 165 

10t BlJli Cotton MHIa 116 RMD 382 

102. Laxmirettan Milia 1143 Corporate OffIce 272 

103. Atherton Mills 182 
Total 3839 

" 
RMD 218 

NTC (HC) 108 
Corporate Office 18 

1571 
Grand Total 58100 

Total 
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Reduction In Poetal Saving Scheme. 

701. SHRI P. KARUNAKARAN: 
SHRI NAVJOT SINGH SIDHU: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECNOLOGY be pleased to state: 

(a) whether there is any reduction In deposits In 
postal Saving Schemes In the country during the last two 
yeara; 

(b) if so, the details thereof, Scheme-wise; 

(c) whether several lakhs of small account holders 
have withdrawn money from various postal saving 
schemes; 

(d) if so, the masons therefor; and 

(e) the steps takenJbeing taken by the Govemment 
to make postal saving schemes more attractive? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) The scheme-wise details of postal saving schemes 
in which reduction in deposit was noticed during the last 
two years are given in the enclosed statement. 

(c) There Is an overall increase In number of account 
holders of post office small savings bank schemes. 
However, increasing trend in the amount of withdrawal in 
these schemes is also observed. 

(d) The increasing trend in withdrawals refer to /nIBr 
_ invesor's choice of aIIemalive instruments for effecting 
personal savings. 

(e) In the recent past, the Govemment has taken 
following steps to make the small savings schemes more 
attractive and investor friendly: 

(i). The restriction on opening of more than one 
account during a calendar month under the 

Senior Citizens Savings Scheme has been 
removed with effect from 24th May, 2007. 

(iI) All categories of pensioners have been allowed 
to open and maintain 'pension Account' under 
Post Office Savings Account Rules, with effect 
from 11th July, 2007. 

(iii) The penalty on pre-mature withdrawal of deposits 
under the Post Office Monthly Income Account 
(POMIA) Scheme has been rationalized from 
3.5% to 2% on withdrawal on or before expiry 
of three years and 1 % on withdrawal after expiry 
of three years. 

(iv) The maximum deposit ceilings of Rs. 3.00 lakh 
and Rs. 6.00 lakh under the Post Office Monthly 
Income Account (POMIA) Scheme has been 
raised to Rs. 4.50 lakh and s. 9.00 lakh in 
respect of single and joint accounts respectively. 

(v) Bonus at the rate of 5% on the deposits made 
under Post Office Monthly Income Account 
(POMIA) Scheme on or after 8th December, 
2007 upon the maturity of the deposit, has been 
reintroduced. 

(vi). The benefit of Section 80C of the Income Tax 
Act, 1961 has been extended to the investments 
made under 5-Year Post Office Time Deposits 
Accounts and Senior Citizens Savings Scheme, 
with effect from 01.01.2007. 

(vii) Various measures are also taken to promote 
and popularize theae these schemes through 
print and electronic media as well as holding 
seminars and meeting, providing training to the 
various agencies Involved in mobilzlng collection 
in Small Savings Schemes etc. 

(viII) A website of the National Savings Institute under 
Govemment of India, Ministry of Finance has 
also been launched to faclitate interface with 
the public through wider dissemination of 
information on small savings and on-line 
registration and settlement of investors 
grievances. The website address is 
nSiindia.gov.in. 
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lMpt:JtIIIs In dlll'tlnlnl ScIItHntI of s.Wngs s.nk lor 1M l1l8I IhIflfJ )ItJII1S 

Year 

2004-05 

2005-06 

2008-2007 

Incre"" 
decrease (-) in 
2005-06 over ~004-05 

Increuel 
decreue (-) In 2006-07 
over 2005-06 

Name of the 
Certificate 

KVP 

6yr. NSC VIII lasue 

Time 
Deposit (TO) 

20429.29 

20626.45 

19'799.86 

97.16 

-726.59 

2004-05 

23600.73 

10246.88 

Monthly 
Income 

Scheme (MIS) 

48891.8 

47272.63 

26480.37 

-1419.17 

-20812.26 

2005-06 

29281.00 

10539.91 

National Flood Management Commleelon 

702. SHRI RAMDAS ATHAWALE: 
SHRI ASADUDDIN OWAlSI: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Govemrnent hal alnce finalised the 
details of setting up of National Flood Management 
Commission; 

(b) If so, the details thereof; 

National 
Savings 

Scheme(NSS) 

571.30 

293.47 

317.28 

-277.83 

23.81 

2008-07 

23495.00 

8971.00 

Senior 
Citizen 

Scheme (SCSS) 

8818.14 

7435.42 

7238.19 

-1382.72 

-197.23 

Inc"""" 
Decrease (-) in 

2006-06 
over 2004-05 

5680.27 

293.03 

(Rs. in Crores) 

Public Provident 
Fund 
(PPF) 

3112.94 

3024.47 

3797.87 

-88.47 

773.40 

(Rs. in Crores) 

Increase! 
Decrease (-) 
in 2006-07 

over 2005-06 

-5786.00 

-1668.91 

(c) the likely objectives of constitution of this 
Commlaslon; and 

(d) the time by which this Commluion is likely to be 
functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) Yes, Sir. Setting up of National Flood 
Management Commission (NFMC) Is envisaged In the XI 
Plan with the objective of preparing comprehensive flood 
management plans and co-ordinating various activities 
related to flood management at the national level. 

" 
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National Agrtcultural Inaurance Scheme 

703. SHRI C.K. CHANDRAPPAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether Government has decided to Increase the 
coverage of National Agricultural Insurance Scheme (NAIS) 
to 80-90 per cent; and 

(b) if so, the details thereof and the steps being 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI.J<ANTILAL BHURIA): (a) 
a~ (b) The Govemment have not fixed coverage target 
of 1.0-90 per cent. However, Agriculture Insurance 
Comt>any of India Ltd. (AIC) which is the Implementing 
Age~ of National Agricultural Insurance Scheme (NAlS), 
keeps on making various efforts including publicity 
campaign for increasing the coverage under the scheme. 

Deadline for Setting up of Textile Parka 

704. SHJU- P.S. GADHAVI: 
SHRI BHUPENDRASINGH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government of Gularat has requested 
the Union Government to extend the deadline for meeting 
the target of setting up 25 Textile Parks under the Scheme 
for Integrated Textile Parks; and 

(b) if so, the detaUs thereof and the reaction of the 
Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELAGOVAN): (a) No, Sir. This 
Ministry has not received any such cmmunicatlon from 
State Government of Gujarat. 

(b) Does not arise in view of (a) above. 

Mobile Towera In W.at Bengal 

. 705. SHRI AJOY CHAKRABORTY: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to 8tate: 

(a) whether the Bharat Sanchar Nigam Limited 
(BSNL) has set up Mobile Towers In Baslrhat sub-division 
area of West Bengal; 

(b) if so, the details thereof; 

(c) whether the Govemment Is planning to install more 
mobile towefCl in those regions; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. BSNL hu setup 
Mobile towers at 18 places In 8aslrhat sub-division area 
(SOCA) of West Bengal. 

(b) Details are given In the encloeed Statement I. 

(c) Yes, Sir. BSNL has planned to Install 10 mobile 
towers In Balrhat sub-division area (SDCA). 

(d) Details are given In the enclosed Statement II. 

Statement I 

Detslts of wotfrlng Mobile To~rs in Bas/milt SDCA 

SI.No. Name of BTS 

2 

1. Baduria 

2. 8asirhat-1 

3. 8aslrhat-1I (Collegepara) 

4. Ba5irhat Market 

5. Haroa 

6. Malancha 

7. Nazat 

8. Swarupnagar 

9. Taki-I 

10 . Sancleshkhali 

11. Bhebla 

12. Chalda 
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1 2 

13. Katiahat 

14. lrinda 

15. Bulrhat H08p1ta1 Mor 

16. S.lberia 

17. BIth.ri 

18. GopaJpur (Bulrhat) 

Statemen, II 

SI.No. Name of BTS 

1. J.durh.tI 

2. KM:hua 

3. Kholpara 

4. Albella 

6. Chaltal 

6. Dhanpota Bazar 

7. Ghualghata 

8. GopaJpur 

9. Kallnagar-I 

10. Mula 

Hotel Incluatry under Factorl.. Act, 1148 

706. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI GURUDAS DASGUPTA: 

WID the Minister of LABOUR AND EMPLOYMENT 
be pleaaed to state: 

(.) whether the Govemment proposes to bring Hotel 
Industry within the ambit of the Factories Act, 1948; .nd 

(b) If so, the details thereof and the action being 
taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (.) No, Sir. 

(b) Does not arise. 

In..,,.nce Scheme through Po8t 0ffI0a 

707. SHRI ADHALRAO PATIL SHIVAJIRAO: wnl the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pIeand to state: 

(.) whether the Govemment propos.. to Introduca 
an .ttractive Insurance ICheme for gl.... through the 
Department of Poets; 

(b) If 10, the salient te.turea of the achame; .nd 

(c) the time by which It Is Ukely to be IInpIamented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (.) Department of POItI hu 
.I .... dy Introduced ChHd Policy for the children of the 
PURPLI policy holders with effect from 20 January 2006. 
Thil ICheme Is equally applicable for girl child also. 

(b) The salient featurea of the Children PoitcY are u 
under:-

(I) The Scheme Is envisaged to provide life 
Insurance cover to the chHdran of such PURPLI 
policy holders, who oPt for It. 

(II) Maximum two children In a family will be eligible 
to take children policy. 

(iii) Child ... n between the .ge of 5 .nd 20 yea,. 
.re eligible and maximum sum ... urad Ie Rs. 1 
latch or equivalent to the sum ... urad of the 
main policy holder whichever Ie leu. 

(Iv) The main policy holder should not have attained 
the .ge of 45 ye.rs. 

(v) No premium shall be required to be paid on the 
death of the main policy holder .nd full sum 
assured with the accrued bonus shall be paid 
to the child after the completion of the term of 
the child policy. In cue of .ny eventuality of 
the child, full sum aaaurad with the .ccrued 
bonus shall be payable to the main policy holder. 

(vi) M.ln policy holder shall be rnponslblefor 
payment for the Children Policy. No loan 18 
.dmlaalble on Children Policy, however, the 
policy shall have facility for making It p.ld up 

t' 
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provided the premium are paid continuously for 
5 years. 

(vii) No Medical examinlation of the child is 
necessary, however the child should be healthy 
on the day of proposal and the risk coverage 
shall start from the date of acceptance of 
proposal. 

(viiI) The policy shall attract the bonus at the rate 
applicable to Endowment Policy. The POIF Rules 
amended from time to time shall be applicable 
to Children Policy. 

(c) Does not arise in view of (a) above. 

Number of PU Policy 

708. SHRI M. APPADURAI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of Postal Life Insurance (PLI) policy 
in various schemes have been taken by the people for 
the last one year, as on date, State-wise; 

(b) the steps taken by the Union Govemment to 
boost the PLI among the public tl) compete with other 
private Insurance companies; 

(c) whether the Govemment has any proposal to 
make join compulsory for all employees of State 
Govemment to any PLI scheme; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Number of Postal Life 
Insurance policy taken by the people for the last one 
year (01.04.2006 to 31.03.2007) Is, PLI-318058 and RPLI-
1285790. The State-wise number of policy I. given in the 
enclosed statement. 

(b) Following steps were taken to boost PLI business: 

1. Strengthening the number of sales force by 
allowing Departmental officials of remaining 
categories to procure PLI business on 
commission/incentive. 

2. Outsider per.ons have been empanelled as 
direct agents like other insurance companies. 

81. 
No. 

1, 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11, 

12. 

13. 

14. 

3. The Incentivelconvnlelion structure of the Agente 
and Departmental sales force made attractive, 

4. Planned publicity through print and electronic 
media. 

5. Improving after sale. .ervlce through 
computerized processes. 

6. Placing hoardings at Poat office •. 

7. Organizing Melu. 

8. Sending Direct mati to cu.tome .... 

9. Distribution of pamphlets and leaflets 

(c) No, Sir. 

(d) Doe. not arise In view of (c) above. 

Slsl8-wistJ NumbBr ,,' PoIictJs /ssutJd 

Name 01 the Cirdt NIInber 01 polices iIIued 
duIIng 2006-07 

PU RPlI 

2 3 4 

Andhra Pradesh 7948 268875 

Allam 4062 5003 

Bihar 5045 79665 

Chatlisgarh 3850 12672 

Delhi 6871 

Gujarat 37677 39132 

Haryana 3820 13418 

Himachal Prade8h 4764 12199 

Jammu & Kashmir 5994 6833 

Jharkhand 8228 33746 

Kamataka 1n43 71398 

Kerala 6532 13562 

Madhya Pradesh 3544 15941 

Maharuhlra 46218 150221 
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2 3 4 

15. North-East 1593 1039 

16. Orissa 7134 

17. Punjab 1070 16964 

18. Rajuthan 9818 33825 

19. Tamil Nadu 28497 243263 

20. Uttar Pradesh 3465 108621 

21. UllaIll1cha1 7671 19122 

22. West Bengal 9698 B2020 

23. A.P.S 89530 

Grand Total 318058 1285790 

FInancial A •• ,8tanee for Hll'llkud Dam 

709. SHRI B. MAHTAB: Will the Minister of WATER 
RESOURCES be pleased to state: 

<a> whether Government is providing financial 
assistance for the modemization of Hirakud Dam; 

(b) if so, the details thereof; 

(c) whether any foreign financial institution Is also 
providing the funds for the same; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The State Government of Orissa 
has informed that they have decided to take up the 
modernization work of Hlrakud dam with Its distribution 
system. As a short term measure, Rs. 2.00 erore has 
been provided during the financial year and there Is a 
budget provision of Rs. SO.OO crore during 2008-09, the 
same is to be met from State's own ruources. BeeIdes, 
Rampur Berkeley Distributary, which is part of Hirakud 
Distribution system with an estimated cost of Rs. 26.42 
erore is under progress through NABARD aasistanc:e. 

(c) Presently no foreign financial assistance Is being 
provided for the same. 

(d) Does not arise. 

TraIning or CPO and 8tate POlice Force. 
to cheokNanl. 

710. SHRI NIKHIL KUMAR: Will the Minister of 
DEFENCE be pleased to state: 

(a> whether the Indian Army has been asked to 
provide training to the Central Police Organisation and 
State Pob Forces to tackle Nexal menace; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to deploy Army 
in the Naxal affected areas; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) The Army within the framework of the 
Govemmenfs Counter Nexal Strategy Is extending training 
and advice to Central Police Organisations (CPOs)/State 
Police Forces in Naxal affected States. 139 companies 
of State Police ForcealCPOs have been trained so far. 

(c) and (d) There Is no proposa' to deploy Army In 
the Naxal affected areas. 

rrMMIBIionJ 

Export of Textll •• 

711. SHRI SHISHUPAL N. PATLE: 
SHRI AJIT JOGI: 
SHRI MILIND DEORA: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether any assessment has been made by the 
Govemment regarding decline In export of textiles and 
handierafta during quarter of the current financial year; 

(b) If so, the details thereof; 

(c) the percentage increase or decrease in export 
registered during the above period in comparison to each 
quarter of previous years; 

(d) the target faced and achieved regarding quantum 
and value of textile export during each quarter of the 
current financial year in comparison to each quarter of 
previOUS year, Item-wise; and 
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(e) the stepa taken by the Govemment to arrest the 
declining trend In export of textiles and other textile 
commodities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) As 

per data of the Directorate General of Commercial 
IntelUgence & Statlltlca, Koba, India's textiles exports. 
Including handicrafts, have declined during the current 
financial year over the corre.pondlng period of the 
previous year, as per the details below:-

TuII7fIs EJfIJOI18 (including h8ntlatfts, jutB .nd CtJIr) 

Period 

1st Quarter 
(Apr-Jun) 

2nd Quarter 
(Jul-Sept) 

Total 

Rs. erore 

21250.62 

21126.55 

423n.17 

2006-07 

US$ Million Rs. Crore 

4673.47 16555.28 

4554.89 20808.11 

9228.36 37363.39 

2007-08 Vartatlon(%) 

USS MIUion In Rupee In US$ 
terms terms 

4014.92 -22.10 -14.09 

5124.92 -1.51 12.51 

9139.84 -11.83 -0.98 

(d) The target for textile. export. Is fixed in 
colncidenoe with the financial year. The targets, Item-

wIH, for textiles exports and achievement during the 
current and previous financial year are a. follow.:-

(US$ Million) 

Year 2006-07 2007-08 

Items Target Achievement Target Achievement" 

Readymade Garments 9500 8075.57 12065 4413.88 

Cotton Textiles 5000 5485.04 6350 2816.26 

Man-made Textiles 2300 2361.17 2921 1889.93 

Woolen Textiles 500 445.47 635 3n.45 

Silk Textiles 700 889.81 890 384.78 

Handicarafta 500 371.75 635 233.97 

Carpets 800 887.42 1018 465.24 

Coir 130 158.36 165 92.23 

Jute 300 257.52 381 179.01 

Total 19730 18729.93 25080 10672.75 

"April-October 
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(e) The Government h .. taken a number of .. .,. to 
arrest the declining t .. nd observed In the .xport of texliles 
it.ms r.c.ntly, which includ. an Incr.... in Duty 
Entltlem.nt Pall Book and Duty Dr.wback r.t •• , 
,x'mption from servlc. tax on select servlcea, reduction 
In int ..... rates of p ..... hlpm.nt and post-shipment credit, 
and faster clearance of arrears of terminal excise duties 
and Central Stale. Tax. 

fEfIIII/sh} 

Review of Natlon.1 Horticulture MI •• lonIHortlculture 
Technology Minion 

712. SHRI DUSHYANT SINGH: 
SHRI JIVABHAI A. PATEL: 
SHRI V.K. THUMMAR: 

Will the Minl".r of AGRICULTURE be pleased to 
state: 

(a) wh.ther the National Horticulture Millloni 
Horticultur. Technology Mlulon Is being Implemented In 
the States; 

(b) If so, the details thereof; 

(c) If not, the reasons th.refor; 

(d) wheth.r Governm.nt has made any review on 
the impl.m.ntation of the National Horticulture and 
Horticulture Technology Mission; 

(e) If so, the Stat.-wlse and y.ar-wise achievement 
mad. in the impl.m.ntation of these national schemes; 
and 

(f) the furth.r steps being taken to achlev. bett.r 
success In implementing th.s. sch.mes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHAI KANTILAL BHUAIA): (a) 
y.s, Sir. 

(b) Th. Department of Agriculture & Cooperation Is 
impl.m.nting two C.ntrally Sponsored Sch.me (CSS) on 
(i) Technology Mission for Int'grated Dev.lopment of 
Horticulture in North-Eastern States (TMNE) Including 
Sikkim since 2001-02, which was .xt.nded to Jammu & 

Kuhmlr, Himachal Prac:lMh and Ultarakhand during the 
year 2003-04; and (II) National Horticuhu.. Mission (NHM) 
in the remaining Statu and Union Territories from 2005-
06, for the holistic development of hortlcultur. sector. 

(c) Does not aria •. 

(d) and <e) The Implementation of TMNE sch.me is 
being regularly reviewed and monitored by a Central 
Steering Committee h.aded by Secretary, Agriculture & 
Cooperation. Th. Mini Mlsaion-wise programmes ar. being 
r.vlew.d and monitored by the concern.d St •• rlng 
Committees, he.ded by Director General, ICAR (for Mini 
Million-I), Additional Secretary. Department of Agrlcuhure 
& Cooperation (for Mini Mluion-li & III) and Secretary. 
Ministry of Food Processing Industries (for Mini Mlaalon-
IV). Stat.-wlse d.talls of physical targ.ts and 
achievements for major components and funda released 
and .xpenditur. Incurred under TMNE tcheme during 
2001-02 to 2008-07 ar. glv.n In the .nclos.d 
statement I. 

Th. p.rformanc. of NHM scheme has been reviewed 
thric. .Ince the launch of the echema by the G.n.ral 
Council of NHM headed by the Union Agriculture Mlnlst.r. 
Besldee, the performance of Implementation of .ch.m. 
In terms of physical and financial progre88 is reviewed 
regularly by the Executlv. Committee of NHM under the 
Chairmanship of Secretary (A & C). In addition, Joint 
Inspection T.ams constituted by the D.partm.nt of 
Agriculture & Cooper.tlon c0nduct8 regular field vlslte to 
the Individual States. Stat.-wlse details of the physical 
target. and achievements for major compon.nts under 
NHM during 2005-06 are given In t~ enclosed statem.nt-
II. State-wise details of funds released and .xpendltur. 
incurred during 2005-06, 2006-07 and 2007-08 are giv.n 
in the enclo.ed Statement III 

(f) To achieve bett.r succeu in Implementing these 
two sch.mes, the following steps are being taken:-

(i) Focus on providing good quality planting material 
to farmers. 

(II) Dov.talling of various programmes of oth.r 
Mlnlst.rslDepartments with NHM programme. 

(iii) Str.ngth.nlng of Infrastructure of State' , 
Implementing agencies In terms of manpower 
and other facilities at the State as well es district 
levels for effective Implementation and monitoring 
of the Scheme. 
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Phys/t:6/ MId FIIIwtt*/1'1rJgfes8 undN TMNE St:MmtI fIrJm 2001-2007 

AnIIIchII PrIIIIIh 

CamponriActivily 2001.()2 2002.0:1 2003-04 2OQ4.05 2OO5.Q8 2008-07 Ta/aI 

TIIgII Ach. TIIgIII Ach. T. AI:h. • Ad!. TIIgII Ad!. ,.. Ad!. TIIgII ActI. 

A. AlIa upnian 2738 2679 57l1li 5717 403B 403B 6260 8280 4120 4120 8782 6782 2\1175 28846 

B. PnIcU:My inIpIMmer4 

1. WIIar MInIgImeN 

(I) CammII1IIy TnI (HIc.) lOOOC11111t\d 30 30 50 50 200 200 200 200 200 200 125 125 805 805 

(HI Twa WeIsIIds 12!5OO111111 2 2 30 30 30 30 50 50 50 50 50 50 212 212 

(i) Drip IntpIIon (muIIIIiII) 2850IIN 110 110 100 100 246 250 500 !IOO 500 500 320 320 1778 1780 

2. InIIgrI\Id Pelt Mngenat 

(Q AdopIIan 01 IPM 1-. 300 100 800 800 1200 1200 2400 2200 

3. ProIec:IId c:uIIiYaIIan 

(I) o.n Hue (1iOO ...... ) 10 10 50 50 100 100 100 100 200 200 40000 40000 40460 404Il 

NInIry Tolal 15 0 14 27 27 0 0 2 2 10 10 54 68 

D TIIIIIIIr 01 IIchnaIogy 

T'**'II 01 Fannettrlllnlr 114 914 1520 1520 1420 1420 0 o 1520 1520 2520 2520 7894 7884 

E AQrI.~ 545 220 1025 1023 1026 1026 240 200 1025 1025 o 1000 3761 4494 

F. WonaI~ 

(ij TfIIniIg 01 Women (5 dayI) 1~ 

MM-In 
I. MIIkIt InhIIIIuc:IIn 

(1) Whale s. MIIIrIIs 8 6 

(2) Rural PTIrneIy MIrketI 24 24 

(3) Apni MandIII 

(4) SIIII GrIIIiIg I.IborIIatIII 2 2 

(5) Ropewaya 

MM-IV 

J. Pl'OCIISiIg ImIIbucIuII 

(1) New IIIiII 

(2) lJpgIIdIIIon 01 EJdaIiIg Ids 

(31 PIamaIIonII AI:MeI 

4. FIIIIndaI (Rs. In 1aIchs) 12141 !128. 10 • .GO 1 • .10 1220.GO 122D.GO 1M5.55 1845.55 1.;51 1:112.50 1812.10 1812.80 1989.55 78118.05 
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... 
ComponenItAcMy 2OOHI2 2011-03 2IJOS.G4 2IJ04.05 IIJ05.08 2OII&G7 Toll! 

... Ad!. _ Ad!. ,.. 1tlI. _ 1tlI. -AIIh. -1tlI. _Ad!. 

A. AIM txpIIIIIan 1350 1110 2810 2281 2140 1182.8 M -- .. 8SI8 8538 23208 111131 

B. PIoddt1Iy ntprMmen1 

1. WIIer_..,. 
(I) COIIIIUIIty ,..,. (Hec.) loooooo.'1d 51 SO 40 26 215 108 SO SO 45 45 30 30 431 310 

(I) T" w.vtI 1251JOi11111 15 5 210 210 200 200 SO SO 375 375 200 200 1050 10«1 

(I) .,. IntgIIIon IrnaxIIdJ) 28SOIMII 10 22 30 18 70 21 100 1M I. I. 200 200 558 ., 
2. InIIgnIIIId Pelt ~ 

(J)AdapIIanollPM lOOC1h D 1000 200 200 500 1000 800 800 2802 1800 

3. ProIIdId dvdan 

(I) GIIIn IfouII (500 Iq./II.) 30 111 110 110 180 2711 

NInIIy TCIIII 5 & 0 18 21 34 I. • • & & 10 &:I 

D TmIer 01 1IdIncIIart 

T,**, 01 FlIINIfTrnr 1710 2885 43lO 4870 4020 0_ o 3112 3112 -3013 20212 1348D 

E Agd.~ 1288 732 1525 1385 3508 1218 ISO 121 787 784 410 458 778 _ 

F. Wumen EmpMnnIId 

(Q T_ 01 wan.. (5 .) 10C1Mr1i11r BOO IIlO 21SO 800 1500 1500 2000 2220 2220 2000 1500 10470 7040 

MH 

I. MIIIaII ir'IIIIItIucUI 

(I) Whale S* MIIIrIII 2 2 

(2) IbII I'IInIIIy ..... 25 25 

(3)ApnI ........ 

(4) ... 0rIdIng UbarIIoIIII 7 7 

(5) .... 

MM-IV 

J.~~ 

(I) New IIiII 

(2) UppIIIIan 01 e..v IIiII 
(3) PIamaIiDnII kNIII 3 

4. FNII:IiII (AI. tI 1IIdII) .18 127.18 1117. 12IUO 14OO.GD 14Ul142UO 17111) 1&15 1&25 lM110 1400.00 7871.24 .0.31 
------
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., 
CanlpalalWAcMy 2001.(12 2D03 2OOM4 2IJIM.05 ~ 2OIJ8.07 ToIII 

..... l1li. ,.. NIt. TIIgII l1li. TIIgII l1li. T. NIt. -l1li. TIIgII l1li. 

A- AlII ........ 1410 1151 1Il10 1122 1110 1113 _ 3570 4315 •. 4 73111 7385 20121 11700 

l PnIcU:Hy ......... 

1. WlllrMII ....... 

(I) CamIIuIIy ,.... (HIc.1 1~ 22 23 50 75 224 135 50 138 274 158 119 119 7311 850 

(l)T" YMMdI 125C111t\d 10 14 14 10 25 50 30 101 101 200 155 

(I) '- InIgIIIan (muAItI) ... 20 10 • 20 25 100 250 250 100 100 580 310 

2. InIIIP*d !'lit ...... 

(l)AdapIIanolllM '''' 100 300 400 • 400 201 450 100 "0 513 21. 2410 I. 
t PnIIIcIId d¥IIIan 

(I) GIIIn ... (sao 1qJII.) 23 5 10 10 344 344 20000 20000 20387 20348 

ttn.y Toll! 0 11 0 41 2 2 0 2 0 0 2 2 4 58 

D TrnIIr 0/ WdInaIDgy 

T .... 0/ FImIIdI' .... 415 475 718 1221 380 250 1110 250 1720 a 2482 2482 8833 5410 

E AfI,&ppmn 522 630 8116 8fT 575 558 72 0 955 880 1200 1192 4320 4151 

F. wam..en......- 0 0 

(I) T'**'II 01 wam.. (5 ., 10111W111M 300 300 250 250 2000 490 500 2000 2418 5050 -MM-III 

I. MIIIIIt InhIIIIucUI 

(1) WhaIII 8111 .... 

(2) AInI Pmwy .... 

(3)ApnI ....... 

(4) SIIII GIIdng I.JbcnIDIIII 

(5) AapIwayI 

MM-IV 

J. I'nIcIIIIng inIIIIIIucUI 

(1) NIw I11III 3 7 

(21 IJpgIIdIIan 01 &iIIIng ... 

(3) PramaIIanII AI:MII 

4. ~ (AI. iI.) 531.11 528.10 .7.38 IE.OO 1S3.1I 1S3.1I 121&.25 , • .25 1l1U .mIII .1IUI.700.oo 6758.57 6554.71 
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--CamponriAcMy 2IJ01.Q2 2011.03 2CJOS.04 2OO4oG6 2IJD5.OII 2IXJI.07 TOIII 

TIrgII ActI. TIIVII Ad\. TIIgII Ad'- TIIVII Ad\. ,.. AI:h. TIIgII Ad\. TIIgII Ad\. 

"- ArM IlIpII1IIon 1885 1870 2273 1. 810 110 2512 2512 3671 361'5 1000 1000 11071 I. 
B. PIociJct.ty ~ 

1. WIler t.\ngIma 

(Q ComrIuiy Tris (HIc.) 1~ 20 28.00 30.00 15 11. 50 11 ., 42 42 100 100 372 298 

(I) Tube WIIW1II 12511OM11 40 35 36 15 18 18 17 17 200 1811 400 374 

(I) Drip irigIIIan (mIJJIn1I) 285011I1III 20 28 &6 25 58 58 821 121 280 210 1034 1012 

2. InItg!IIId Pest MInIgIInn 

(QAdaplionollPM 1~ 2000 1781 3000 1400 2&0 126 807 807 110 110 1140 1140 71047 SC83 

3. PIOIICIId cUIIwIIIan 

(I) &. Hue (SOD lII.m.) 20 14 1. 83 I 4 111 ,., 143 143 51 51 579 • 
'*-Y ToIII 0 7 0 • 0 4 ,. 17 12 12 22 22 52 68 

0 Tnnllrol~ 

TIIIrq ~ flrmldTlIInIr ttl ice • 345 870 4ft 71) 71) 540 540 1110 1110 4C7I COCI 

E AgrI. EqYpNIII 210 240 771 • 477 228 as 215 • • .. 816 :aa 2511 

F. WamIn ErripawIINII 

(I) TIIIrq 01 WaN! (5 .) lOO111RNr 71 71 1000 1071 71 

..... 1 

I. MIrUI inIl'IINUI 

(1)~SIII""'" 2 2 

(2) FknI PIinIIy ...... 11 11 

(3) ~ IUndIII 

(4) SIIII GIIcIng LIboIIIoIIII 2 2 

(5) IIapMyI 

W.JV 

J.~"'" 

(1) New &nil 3 3 ,. 

(2) UppIIIIDn 01 ~ ... 

(3) PrumDIIanII AI:MIII 

4. FiIInCiII (RI. n 111ft) 7M.GI 7M.GI ., ma N2.CII M2JIO , .. , .... IIDDJIO 171111.110 21178.00 am.oo '187.15 782UO 
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MIzorIm 

CompanriAcMy 2001.()2 2002-113 2OQ3.04 2004.()5 2IJOS.Q6 2IJ06.07 ToIa! ---
TIIget Nt!. TIIgII Nt!. TIIgII Nt!. TIIJIII Nt!. TII'gII Nt!. T. Nil. Target Nil. 

A. Allaapnian 1350 1332 _ ms _ 4241 8710 
.. 81.8 4G1.8 ". ". 33007 32674 

B. PIoducMy .... ~ 

1. WIIIr MngInIInI 

(0 ConInIRty TIriII (HIc.) lOO1101111i1n1 0/ 30 110 100 2J7 188 200 200 100 100 207 'lIJ7 111M 803 
10 hi 

(I) T .. WIIIIIIIIII 12511Md 40 50 200 200 200 200 400 400 850 B40 

(I) Drip IntgatIan (muIIda) 2850MIa flO 50 40 20 150 1112 1112 428 428 680 810 

2. InIafIIId Pelt MngImInI 

IiIAdal*no/lPM lC1011N 500 1000 9110 250 5000 3212 _ 1587 6359 10609 

3. PI'oIICIId dwItIon 

(I) .. Hue (500 1CpII.) 10 10 20 20 • G 4011 ff75OIIll75OO 1117932188001 

ta.y 1II1II 0 3 0 4 6 3 0 2 0 0 7 13 

D T ... 0/ IIdInaIagy 

TIIiItIg aI FIIIIIIII1'''' 0 S43 ., 511 510 510 0 820 820 820 1488 1488 3379 .. 
E AFe.- 0 rtI7 140 200 210 250 0 14 1817 1117 1100 1Il00 4117 4128 

F. WaIMI EnIpowInnn 

(I) TrIIItIg 01 WaIMI (5 .) 1~ 1000 500 500 1043 700 5011 100 500 885 865 2708 _ 

MM-III 

I ..... WIII1IucUI 

(1) ........ 4 2 4 10 

(2) fIInI PIiIIIry ..... 19 28 4 33 3 87 

(3)ApnI ....... 

(4) 8l1li CiId1g LIbaIIIaIIII 2 2 

(5) .... 

MM.fV 

J.~~ 

(1) New IIIiII 

(2) UppIdan aI EIiIImg IIIiII 2 2 

(3) I'IamaIIonII AIivIIII 

4. FiwIcIII (Ra. in 1IIdIs) 73D.I5 72 ... 6 !GI.1I 1174.111 llU1 1&01 210 210 II1II .., .., 3.'IIU) 1l11l4.I& 111121.01 
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NIgIIInI 

CoqIanriAcMy 2001.Q2 2002.oa 2CX)3.44 2OQ4.05 IIIQHI 2008-07 ToIII 

TIIgIt Ad!. T. Am. -Ad!. .... Ad!. .... Ad!. 
_ Ad!. 

_Ad!. 

A. ANI ..,..-on 15311 1410 3257 371. 1935 1935 _ _ ......... _ !Ml0 23122 

B. fIIoductMIy ImprMnInI 

1. WIler MInIgImn 

(0 CamnuiIy Tria (HIc.) lG01111OW1d ., ., 129 129 241 241 15 15 1SO 150 221 221 l1li 886 

(iI) Ta WIIIIIdI 12m11it 30 30 ., ., 100 100 74 74 80 ., 400 400 764 764 

(I) Ddp IntgIIon (muIIdI) 28m'III ., 80 55 55 100 100 25 25 120 120 281 281 641 641 

2. InIIgrIIId l'1li Mwgenw\I 

(0 AdapIIan III IPU lOO11t111 100 100 1000 1000 200 200 500 500 500 500 _ 3000 

3. PIaIad cUIvIIIan 

(I) GIIIII HcuI (&00 111m.) 8 8 10 10 12 12 15 1674323 74323 7_ 7_ 

~ToIIII 3 3 37 37 14 14 3 3 1& 1& to 10 12 12 

D TrnIIr III IICIIIoIo!w 

T/IIInIng III flnnlrfTlIinIr 1010 1010 120 1120 1020 1020 413 413 1330 1330 1m 1m -.. 
E Agd. EquIpmft 710 780 730 730 7&0 750 ., 80 Il1O Il1O 1300 1300 4130 4130 

F. WaN! E/npoIIInnn 

(I) TIIIniIg III Women (5 .) 1000 1000 200 200 &00 500 1700 1700 
_1M 

5 0 2 8 

I. MIItcII Ir'IIIIbuc:Ut 0 0 28 13 38 15 14 

(I) Moll SIll MIIIrIII 0 0 18 10 17 50 

(2) RullI PJiIIIIy MIIkIII 0 0 0 0 0 

(3) AprIl Mandel 

(4) SIIII GIdIg LIbarIIIDIIIs 

(5) AlIpMyI 

MM.JV 

J. I'Ioc:IIIh;I ~ 

(I) New "* 
(2) UpgIIdIIIan III ExilIng "* " 
(3) PIamaIIonII AI:MeI 

4. FiwIdII (AI. iI 1IIdII) ... a1Z11lGII IIUO I.,. 1II2.GI 15lW 15lU& .... 1tID.IIO _.IS _.IS IIlUi .., 



·371 MARCH 3, 2008 372 

SIddm 

CalnpandAl:My a0014l 
_41 

2IJOI.04 2CJ04.05 -.os 2CJIII.07 ToIII 

,.. ML ,. ML TIIgII ML TIIgII ML TIIgII Ad!. TIIgII kiI. ,.kiI. 

A. AlII upnIon 1"0 1870 2151 _ _ 3826 37S8 4108.1 3720 
_ 8830 

1357 27501 2l31li 

B. PracU:IIwIIJ ~ 

1. w.r MInIgImInI 

(II Comnuty Tria (Hec.) 1C1C1OOCM1i1d 30 20 50 50 120 44 130 150 lOll lOll 315 285 845 748 

(I) TIM YMWIIII 1251111M11 

(I) Ddp idgIIIan (muIIdI) 2I5OOt'hI 30 30 30 30 I) 50 45 50 50 125 75 215 2ID 

2. ~PtII .......... 

(0 AdopIIan 01 !PM lOOM1a 202 400 400 4 300 47110 _ 1000 1000 500 _ 3132 

3. PnIIIc:IId divIIIan 

(I) GrIllI HauII (500 1q.III.) 111 50 101 50 111 100 • 511 &50 4mQ 43770 44520 44718 

NInIry ToIaI 0 • 0 12 10 13 25 21 I. 15 15 44 • 111 

D T ....... 01 tIcIIrIaIog>f 

TrtiIg 01 FarmedI'lIInIr 3310 3310 2480 2. 720 3212 2400 2347 -3531 -3m! 15862 18147 

E Agd.~ 1008 1002 1203 1203 1000 1000 30 0 300 300 505 50S 4044 4010 

F. wa...~11 

(0 TIIIrIng 01 WGnaI (5 .) 1001W\1Wr 300 300 310 110 110 aooo 1850 _ _ _ 8450 

~ 

I.MIIIIII~ 

(1) WhaII SIll MIIIr8II 0 0 0 

(2) RUllI PIImIIy MIIkIII 0 0 0 0 

(3)Apn .. 1IIdIII 14 0 0 0 14 

(4) lillie GrIItIg I..IbGrIIDIIII 3 0 0 0 3 

(S) IIopMyI 

MUoN 

J. PRICIIIIng InIIIIbuCIIn 

(1) New IdI 

(2) UpgIIdIIIan 01 ExIaIiIg Ida 

(3) PIamoIIonII AI:MII 

4. FNndII (AI. n liliiii) lIIJ10 lIUlI •. MII .. .... n .. n ....... UIII 2111 .. III .. 1IIJ111 
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,.. 
2GGHI IIICI.QII 2CJGS.04 2QD4.G5 -.oe 2IJGI.07 ToIII 

,.. AdI. TIIgII Ad!. .... Ad!. 
_ Ad!. _ Ad!. .... Ad!. _Adl. 

A- AlII ..... 1. 1111. mil l1C mil 2818 _ 7111 4244 In4.1 _ ,. 20110 I. 

B. PIaU:Mr~ 

1. w.r ......... 

(ij CcInIIIuty 1IInIII (HIc.) II10111111M1i1 20 10 ., 10 I. 32 70 241 4110 4110 JICI 2G MI MI 

(I) 'NIl WIIINIIII , ..... 10 100 10 40 27 1311 15 • • 110 17 10111 • 
(I) _ inIgIIIan ( .... 2IIiIIMII 20 10 , 10 3110 :MIl " 

2. .... PIII ...... ~ 

(I)AdapIIonIllPM 101D'111 200 100 100 100 .., 124 GO lOll 100 IlOO 1000 1Il00 25JII ... 

3. PIOIIdId dvIIIan 

(I) 0.... .... (5110 aq.m.) 8 • , lOll ,. I0Il aoo IGDII 111'11 3DII 

'*-Y ToIII 0 4 0 4 17 0 0 7 13 IS • • 3t 34 

D 1'111*111 ...... 

T_ III FlnDlltl'IINr 1010 1311 1810 • .,0 1527 1tOO ., -2410 -2478 10010 111117 

E Agr\. EqUpnIInII 2111 115 &12 111 1311 Ii4I 1100 -m 175 • .. -
F. -EnIpcMnM 

(Q,..IIIWIInIIn(S.) ll1D11t'R1Mr 215 .. 440 440 500 0 500 

..... 
l.u.kII~ 

(I) .......... 0 0 0 0 0 

(2)..,,.., ..... 0 0 0 D 0 

(3)~ ...... 0 0 0 D 0 

(4) SIIII GlIdIng I.JIIcnIDIIII 0 0 0 0 0 

(S).....,. 

IotMoIV 

J.~""" 

(I) ....... 

(2) UpgrIdIIIan at EMIlI .... 

(3) I'IaRIIianII ,... 

4- AWICIII (RL In ... StU 512.4 II1J 111 IIID IIID 1111.3 1111.3 14110 1100 14110 14110 11411-'7 
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JAMMU AND KASHMIR 

can...,.uAcMy 2OIJG.04 2OI)4o(JIj 2fI05.08 2GIIHI TOIII - Ad\. TII'gII NIl. ,. NIl. ,.. kII. Target NIl. 

A. AlII ..... rm ~TI 4142 41114 4000 40114 8500 - 19819 181123 

B. PIoIIucMy impIMmInI 

1. WlllfMII~ 

(Q Comnuty 1inIII (HIc.) 10110011Md 155 15& 228 111 40 114 440 153 881 513 

(I) Tube YMUIII 12D\d 222 222 271 181 214 201 137 338 1588 124 

(I) Ddp Ir9IJan (mIMdI) 2IIIIID'III 155 158 

2. II.,.a Pelt MllIIgIII1II1I 

(l)ftdoptIanoll'M ,.,. 
3. PIOIICtId CUIvdan 

(I) a... Hut (500 1qJII.) 

NInIIy TotII f7 f7 5& • 2 28 1. 30 112 144 

D T .... 0I11c111a1agy 

,.. 01 FlnMltl'IIinIr 0 0 2101 513 1280 .. I • • ., 11104 

E Afl EqUpn.- 0 0 1841 ,.,4 3000 2153 • ,. 14041 -F. --~ 
(I) TIIiMIg 01_ (5 .) 101M11n1r TIS • 400 III • ., 202S 1375 .. 
I. MIdItl inIIIIInIcIIn 

(1) ... SIll MIIIIIII 15 15 

(2) fbi! PIinIry MIIIIIII 

(3)ApnI ....... 

(4) SIIII GrdIg I.IbaIIIaItII 

(5) IIapIwIyI 

MM-IV 

J. PIOCIIIiIg ~ 

(I)NlwIdl 0 

(2) UppIaIIan 01 EIiIIIr1g Iris 

(3) PRIIIIOIIanII AcMes 

4. FIrwIc:iIII (AI. n 1IkhI, • .00 650.00 1233.00 1233.00 3884.70 1134.70 8IiOO.OO 28113.00 9267.70 6750.70 
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IImIdIII I'IIdIIh 

~ActivtIy 2IXJ3.04 ~ 2IJ05.CI& 2008-07 ToIII 

TIIgII Ad\. TIIgII AdI. TIIgII AdI. TIIgeI Ad\. TI/VII AdI. 

A- Na apnIan ,.1.2 ,.1.2 3418 S775 2883 *' I1fl 91. 18974 17592 

B. ProcUIIvIIy IqJIMIIIIIII 

• 1. WIIIr~ 

(0 ComrIuIIty TnI (HIc.) lC1OO11C1W11111 200 200 100 104 170 180 S84 S84 10111 1033 

(I) Ta WIIt\dI 1251D\d 100 101 2113 283 504 504 867 888 

(i) "" inIgIIIan (1IIIIffIdI) 28&01II1II ISO ISO 200 220 108 107.7 74 74 532 552 

2. InIIgrIIId Pat MInIgernn 

(I)AdapIIonollPM l00Ch 500 200 200 200 700 400 

3. P!OIIcIId cUIIvIIIan 

(I) BrIIn Howl (500 1qJII.) 40500 40lIO 110772 110772 201272 201272 

NInIry Talli 0 " 22 22 11 11 15 15 48 48 

0 Trnterol~ 

TrIir*'II 01 F8IIIIIIfr1linlr 1270 1270 3810 3870 3000 - 5883 5883 13563 14178 

E Agrl~ 1800 1800 0 1550. 1480 1488 ., 5l1li1 9281 
I_ 

F. WonwI~ 

.. (0 TrIir*'II 01 WonwI (5 .) 1~ lIDO lIDO 1070 1080 1308 1381 2878 2841 

14M-HI 

I. MadIll InIraIIIuckn 

(I) Whale S* MnII 0 0 

(2) RUllI PItnIIIy Markell 0 0 

(3) Api MIndiIs 0 0 

(4) Stall GlIdIng I..abcIIIIOIIeI 0 0 

(5) IIapIwIyI 

14M-IV 

J. PIOOIIIi1g InIrasIIudIII 

(1) New Ids 2 3 

(2) UpgnIdatiDII 01 Existing IdS 

(3) PtamaIIonII AI:MII 

4. FMICiII (AI. n .) 650.00 650.00 1300.00 1300.00 4038.39 1138.00 4013Jl 4013.31 10002.70 7102.31 
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UIIIInchII 

CaalpandIcMy 2D4M ~ IOIIHI ...., TIIaI 

TIIgII IdI. - lit\. TIIgII lit\. ,. lit\. ,.. AI:II. 

A. ArII upnIan 1404 1404 3480 3581 4440 4440 13198 13198 22520 22621 

B. fIracIucMy ~ 

1. WIIIr~ 

(I) CoInnIIIIly Tria (HIc.) 100001J()\111 5 5 20 24 50 50 400 400 475 479 

(I) Tube WIIWIItI 1211lW1d 50 52 200 200 ., ., 570 572 

(I) ~ IrrIgIIIon (muArIb) 2IIIIDhI 300 1110 210 210 70D 700 1210 1010 

2. InIIgrIIId PIlI .......... 

(Q AdapIIan cI PM 111111ha 300 17'0 113) 130 1130 1000 

3. ProIIcad cuIvIIIDn 

(I) .... HauM (ICIO 1II.m·) 50 5 1110 1110 37500 moo 37650 37Sl5 

ta.y ToIII 0 0 14 7 15 15 27 27 56 49 

D 1'IInIIIr cI IICIIInoID!r1 

1'IIIr*Ig cI F.....n' ..... 10 70 2lI5 1701 710 121 IJ7IIO IJ7IIO 8746 -E Agrt. EquIpmenII 0 0 125 144 440 440 11110 11110 1685 1~ 

F. ~ EtIIpcMInneN 

(I) T'**'II cI WDIIIen (5 dIIyI) 1D111*1n1r 1250 1210 2210 ,. 4CIOO 4CIOO 75110 6672 .. 
I. MIIkIt InIIIIIIucIan 

(1) Whole SIll ........ 

(2) AInI PnnIIy MIrUII 

(3) ApnI MIndIII 

(4) .... CirIdIIV LIbIrIIDIIII 2 2 

(5) FIaiIIWII 31 31 

.....v 
J ........ InIIIIIrUcIIn 

(1) New IIiII 6 6 

(2) UppIdan cI EIdIIiIg II1II 

(3) PIanaIIonaI AcIIvIIIe 

4. FMIaiII (AI. In lIN) 514.72 514.72 1300.00 975.00 m.00 110&.00 4378.08 4378.10 10247.81 7022.82 
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S.No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

Goa 

TIIIIiI Nedu 

PHALQUNA 13,1_(~ 

0Igri: 
FrwniIg 

(ha) 

InIIgndId Pelt 

MIl .. " 
~. 

NuIIiInI 
MngImR 

(ha) 

MIlk ... 
(No.) 

Tar. AdI. Tar. Ad!. Tar. AdI. Tar. AdI. Til'. AdI. Til'. AdI. Til'. AdI. 

87034.38 78341 17440 15708 71 30 2150 113 422&0 311181 48 4 37 6 

15532.00 5938 13387 2 45 89 1000 o 8500 500 3 o o o 

20173.00 12700 3870 o 17 1100 o 14500 8000 7 o o o 

110.00 o o o 4 o o o o o 15 o o ° 
905.64 2S9 1550 552 4 10 750 o 500 o o o o o 

43418.40 33734 578 8 89 44 150 187 10002 8832 2 4 o o 
8288.85 8080 1139 524 22 12 440 4M 2381 2150 13 14 o o 

17400.00 7339 o o 138 57 150 o 500 o 12 o 12 o 
51480.40 27778 2932 812 214 104 10300 _ 48000 o ° 7 48 2 

37430.00 8111 22SOO '1000 188 14 .,9 1235 "01 2508 o o o 

13080.00 19767 _ 3728 47 72 _ 3402 21000 20319 0 4 o o 

101578.30 128782 18300 I. 101 34 9150 4&54 34127 14622 ao 104 o 5 

36700.00 38758 5133 1303 77 103 1100 540 1400 o 11 o 24 o 
5637.00 8278 3350 5833 7 o 1000 o o o 4 11 11 

34198.00 2IJOII8 ,. 533 40 46 1200 1828 83 ,., 8 o 4 4 

49482.10 33428 1110 2121 58 158 4180 52fjQ 10300 24701 o o o o 

14940.00 7470 _ ,. 11 10 10lI0 13852 400 1300 150 13 o o 

21848.60 15870 _ 4012 218 5 8500 2021 21000 10000 74 57 70 o 

,.,... & NIcabIr IIImIs 334.00 20 10 2 o o o o o o o o o o 

0.00 o o o 8 o o o o o o o o 
544473 ...... 1(8)71.11 ., laGO 101 ..., 35742 m254 137581 433 211.00 208 28.00 
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sr.,.",.",.", 

Staltlwlstl dtll6/1s of III11tJtHII /WItNI$«I WId .xpsndIIu", IncumKI undtIr NHM 
eluting 2005-06, 2006-07 IIIKI 2007-08 

(Rupee in lakh) 

S1.No. AnIOII1I RIIeaIecI EIIpIIIIIUe inaJrred 

2Q08.()7 2007.CJ8 TaIII 2Q08.()7 2007.()8 ToIII 
(lIpID 11*2008) (upIO 18-02·2008) 

1. Anctn PfIdeIh 4420.96 7500.00 7639.04 19680.00 1781.14 7137.47 9082.42 17981.03 

2. BihIr 3100.00 3500.00 269.72 8889.72 3.02 2403.91 2874.48 5281.39 

3. Cha\ishgaIh 2387.83 5500.00 6252.41 14120.24 353.98 4560.66 2081.87 6976.49 

4. Goa 315.20 200.00 3.19 518.39 112.91 26.57 107.18 248.66 

5. ~ 3239.28 2577.03 1954.24 7770.55 1011.24 2823.55 1888.23 5703.02 

6. Haryana 1050.00 3410.00 6476.49 11006.49 180.33 3539.38 2603.32 6323.03· 

7. JIIIIkhInd 3030.00 4000.00 781.00 7811.00 2383.52 2132.36 4515.88 

8. KamIIIka 4455.17 8448.25 8499.48 21402.90 322.72 8481.32 7200.11 13984.15 

9. KIfIIa 3533.88 7959.53 1091.72 12585.23 400.14 2471.72 8577.72 11449.58 

10. Maya PradeIh 2839.77 4291.75 5537.50 12689.02 481.67 4400.26 2321.55 7203.48 

11. Mlhalllhlra 82tIO.28 14492.65 9224.97 31977.90 3228.87 12999.79 11949.95 28178.41 

12. Orilla 3811.91 4450.00 3812.16 11874.07 2572.76 3286.59 2851.51 8710.86 

13. P\qIb 2888.82 1150.00 'D97.51 6418.33 897.21 1738.88 738.34 3170.43 

14. RIjaIhIn 2259.57 3837.93 5873.19 11770.89 1833.31 3306.96 3705.05 8845.32 

15. Tamil Nadu 3891.87 8450.00 6038.82 18378.49 2482.47 8496.23 6881.08 17651.78 

16. U\Iar Pradeah 5340.25 1500.00 1224.19 15064.44 537.97 2257.78 6174.81 8970.&8 

17. West Bengal 4035.31 4800.00 661.82 9317.13 3629.58 395.40 2665.64 6680.63 

18. Delhi 300.00 0.00 300.00 0.00 0.00 0.00 

19. LakIhIdweep 83.00 29.90 92.90 0.00 0.00 0.00 

20. AndamIn & NIcobIr IUId& 85.00 0.00 85.00 1.22 0.00 1.22 

TCItaI 58820.00 84385.13 74585.35 217580.48 19809.11 68691.21 73573.60 161873.92 
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Export of Rice 

713. SHRI P. MOHAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government agencies enjoyed a 
monopoly over procurement of paddy directly from the 
farmers; 

(b) It so, whether the monopoly has now been 
relegated; 

(c) If so, the details thereof and reasons therefor; 

(d) the quantum of paddy procured by these agencie8 
directly trom farmers and private traders separately during 
each of the last three years; 

(e) whether the present procurement by Government 
agencies Is sufficient to meet the demand In the country 
during the current year; 

(f) it so, the details thereof; and 

(9) If not, the steps taken to meet the shortage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Under the existing policy, the Central 
Government extends price support to paddy through the 
Government agencies (Food Corporation of India (FCI) 
and State Agencies). Paddy conforming to the preacrlbed 
specifications off.red tor sale at speclfl.d c.nt.... Is 
bought by the public procurement ag.ncl.s. The farmers 
have the option to sell their paddy either to FCVState 
Agencies at Minimum Support Price, or to the private as 
is advantageous to them, and so there Is no monopoly 
of the Government agencies over procurement of paddy 
directly from farmers. 

SI.No. Activity 

2 

1 . River management activity and works 
related to border areas. 
(a) Salaries 
(b) Medical treatment 

(d) Paddy is procured by Gov.rnm.nt Agencl., 
directly from fanners or through Cooperative Socletleal 
Arthiyas. Paddy is not procur.d directly from private 
traders. Paddy procured by Gov.mment Agencie, (FCI & 
State agencies) during last three Kharif Marketing Seasons 
(KMS) is as follows: 

(In lakh tonn.,) 

Paddy procured 2004-06 200S.()6 2006-07 

176.9 242.2 236.9 

(.) and (f) Th. procurem.nt of rice in the current 
KMS 2007-08 (as on 28.2.2008) Is 200.3 lakh tonn.s 
agaln,t the corresponding procurement of 192.5 lakh 
tonn.s in KMS 2006-07. Rice procurem.nt is .xpected 
to be sufficient to manage the Ntquirem.nt of Target.d 
Public Dilbibutlon Scheme and other W.Hare Scheme in 
the current year. 

(g) D08S not arise. 

Fund. for Brahmaputra Board 

714. DR. ARUN KUMAR SARMA: Will the Minister 
of WATER RESOURCES be pleued to state: 

(a) the d.tall, of total outlay statu, of various 
protection works tak.n-up by the Brahmaputra Board In 
Alum during financial year 2007-08; 

(b) whether the works awarded in AaIam by the 
Brahmaputra Board are h.ld-up due to non-avaUblltty of 
fundi; 

(c) " 80, the detail. thereof; and 

(d) the stepi being taken by the Government to 
ensure completion of the workl before the enlurlng 
monsoon 88ason? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The approved outlay In the form 0' Budget 
Estimate (BE) and Revised Estimate (RE) 'or the financial 
year 2007-08 for the Brahmaputra Board against works 
and establishm.nt is as below: 

BE 2007·08 
(In lakh) 

3 

1042.00 
30.00 

RE 2007-08 
(In Iakh) 

4 

1196.00 
60.00 

,. 
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1 2 

(c) Domestic travel expenses 

(d) Office .xpen88s 

(.) Publications 

(f) Other administrative • ..,..... 

(g) Other charges 

(h) M';or works 

Sub Total 

2. Pagladiya Dam Project 

The amount of outlays for various protection works 
taken up by Brahmaputra Board In Aaaam during the 
year 2007-08 Is RI. 1893.50 lakh 81 per reviled Hllmate. 

(b) No, Sir. 

(c) Does not ..... 

(d) The following atepa have been taken by 
Brahmaputra Board to ensure the completion of works 
before the ensuring monsoon seuon. 

(I) All the required personel are in place for 
execution of the awarded works. 

(ii) All the contractors are in place and carrying the 
worka In full Iwlng. 

(Iii) All the concerned responsible offlcera have been 
instructed to carry out the works to complete 
before ensuring monsoon. 

Production of Food ......... 

715. SHRI UDAY SINGH: 
PROF. M. RAMAOASS: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ANANTH KUMAR: 

Crop 2004-05 

3 4 

66.00 66.00 

57.00 57.00 

1.50 2.50 

132.50 118.00 
n.oo n.oo 

1379.00 1893.00 

2nS.00 3250.00 

100.00 135.00 

Will the Mlnlater of AGRICULTURE be pleased to 
stat.: 

(a) the detalil of the foodgralns grown in the country 
during the lut three yeara, Crop-wiso; 

(b) whether the quantity grown Is adequate to meet 
the needs of the country, if 10, the datalIs thereof Including 
the consumption of various foodgralns, Crop-wise; 

(c) the details of the foodgrains, pulses imported Irom 
various countries since to meet the shortfall in agricultural 
production; 

(d) whether there is a need to devise agricultural 
equipments that would reduce manned labour and 
Increase production; and 

(e) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Table below p....."ta the crop-wise details of the 
foodgrains production and consumption during the years 
2004-05 to 2006-07: 

2005-06 2006-07 
Production Household Production Household Production Household 

Ric. 
Wheat 
Coarae Cereals 
Pulses 
Foodgrains 

83.13 
68.64 
33.46 
13.13 

198.36 

Consumption 

85.n 91.79 
65.59 69.35 
15.53 34.07 
10.53 13.38 

1n.42 208.60 

Consumption Consumption 

87.01 93.36 88.25 
66.60 75.81 67.60 
15.74 33.92 15.95 
10.70 14.20 10.86 

180.05 217.28 182.65 
Note: The household consumption is baled on the NatIonal Sample Survey 611t Round Report on "Household Consumption of Various 

Goods and ServIces in India. 2004-05" and !he population projection given by the Office of the Reglltrar General of India. It 
includes 18ed, feed and wastage. 
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The quantity of different crope grown ia adequate to 
meet the needs of the Country. 

(c) Country imported 6.08 million tonnes of wheat 
during 2006-07 to augment the butler stock. In cue of 
pulses. a quantity of 1.34 million tonnes In 2004-05, 1.70 
million tonnes in 2005·06 and 2.26 mUllon tonnes In 2OQ8. 

07 were imported to meet the overall demand. 

(d) and (e) GOl/emment is implementing a Central 
Sector Scheme ·Promotlon and Strengthening of 
Agricultural Mechanization through Training, Testing n 
Demonstration" under which frontline and field 
demonstrations are conducted for transfer of technical 
know how of the agricultural equipment developed by the 
Indian Council of Agricultural Research and other 
Research and development organizations. The improved 
agricultural equipments are also being promoted among 
farmers through the incentive in the form of subsidy under 
macro Management Scheme. National Food Security 
Mission and Rashtrya Krlshi Vikash Yojna. 

Crash of Surya Klran Aircraft 

716. SHRI BAAJA KISHORE TAIPATHY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether a Surya Kiran aircraft of the Indian Air 
Force crashed at the Bhubaneswar ~irport recent/y during 
practiae session; 

(b) if so. the details thereof; 

(c) whether the Government has conducted any 
investigation to find out the reason8 for the accident; 

(d) if so, the details thereof; and 

(e) the corrective measures taken by the Govemment 
to check the recurrence of such accidents in future? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Yes. Sir. One Surya Kiran aircraft, Kiran MK-
II of the Indian Air Force met with an accident on 22nd 
December, 2007 at Bhubaneswar airport on a ferry from 
Bhubaneswar to Vizag. 

(c) to (e) Each crash Is investigated through a Court 
of Inquiry and remedial measures are undertaken 
accordingly to check their recurrence in future. 

InVMtment In Agrtouttu ... 

717. SHRI IQBAL AHMED SARAOGI: 
SHRI MADAN LAL SHARMA: 
SHRI JUAL ORAM: 

Will the Minister of AGRICULTURE be pleased to 
atate: 

(a) whether 80me public aa well private sector 
companiea have proposed to invest funds for the 
development of agriculture; 

(b) If 80, the detalle thereof, Stale-wile; 

(c) whether the Govemment proposes to enhance 
investment In the agricultural sector by encouraging the 
states to allocate fundi In the same ratio as the centre; 
and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Public as well as private sector participation is 
encouraged In developing agricultural marketing 
infrastructure and in providing altemate marketing channels 
for agri·produce In order to facilitate establishment of 
private markets, allow direct marketing and contract 
farming to Improve post-harvest mangement under the 
Central Sector Scheme for OeveiopmentlStrenglhening of 
Agricultural Marketing Infrastucture. Grading and 
Standardization. Under the Scheme, credit linked 
investment subsidy Is provided at the rate of 25 percent 
of capital colt of the project subject to a maximum of 
Rs. 50 lakhs for each project. Uncler the Central Sector 
Scheme "Development and Strengthening of Infrastructure 
Facl/llies for Production and Distribution of Quality Seeds-, 
aaalstance ia provided for boosting aeed production in 
the cooperative, public and private lector. Capital subsidy 
18 provkJed to State Seeds Corporations, State Agricultural 
Univeraitles, private cornpanlea, individual entrepreneurs. 
seIf·heIp groupe and IHd co-operatlvea at the rate of 25 
per cent of the project coat on seed infrastructure, 
development. 

(c) and (d) Government has launched Rashtriya Kriehi 
V/kas Yojana (AKVY). a State Plan Scheme, for the 
Eltventh Plan period to incentiviH the states to increase 

" 
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public inveatment In Agriculture and allied sectors. The 
eligibility for ... Istance under the scheme would depend 
upon the amount provided in State Plan Budgets for 
Agriculture and allied sectors, over and above the base 
line percentage expenditure Incurred by the State 
Govemments on Agriculture and allied sectors. The funds 
under the RKVY would be provided to the States as 100 
per cent grant by the Central Govemment. An outlay of 
Rs. 1,500 crore for the Scheme for 2007-08, along with 
an allocation of Rs. 25,000 crore for five years has been 
approved. 

Regulator for BPO Compen' •• 

718. SHRI N.S.V. CHITTHAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleaaed to state: 

(a) whether the Govemment has prop088Cl to appoint 
a regulator for BPOs companies in view of their 
unregulated growth leading stress to their employees; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. DIT (Department of 
Information Technology) has no such propoaal. 

(b) Does not arise. 

(c) ITES-BPO sector is de-licensed and the operations 
are governed by the mutual agreement between the 
parties. 

Ru,., Community Phon •• 

719. DR. M. JAGANNATH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to &tate: 

(a) the total number of Rural Community Phones 
(RCPs) provided by the private Telecom operators In the 
country as per the contractual obligation as on December 
31, 2006; 

(b) the target fixed by the Govemment for provision 
of Reps; 

(c) the achievement made by the private operators 
during each of the last three years, as on date; and 

(d) the steps taken by the Govemment against those 
private operators who have failed to achieve the targets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Universal Service Obligation 
Fund (USOF) entered Into an agreement with Mis. 
Reliance Communications Limited (RCl) for provision of 
21,421 Rural Community Phones (RCPs) in villagea having 
population more than 2000 and not having a Public Call 
Office (PCO) by September 2007. As on 31st December, 
Mis. RCL has provided 14,620 RCPs. 

(b) and (c) As per the roll-out conditions of the 
agreement entered between USOF and Mis, RCL, 20% 
of· RCPs are to be provided by September, 2005, another 
40% by December, 2006 and the remaining 40% by 
September, 2007. 

The targets fixed by the Govemment for provision of 
RCPs vis-a-vis the achievements made by MIs. RCL 
during each of the last three years are given below:-

Year of Agreement 

Filii year 01 Agreement (upto 
September, 2005) (20%) 

Second year of Agreement 
(Upto December, 2006) (40%) 

Third year of Agreement (Upto 
September, 2007) (40%) 

Achievement as on 31.01.2008 

Total 

Target 

4286 

8672 

8573 

21,431 

Achivement 

4820 

9800 

1321 

307 

16,248 

(d) The agreements entered between USOF and 
MI,. RCL provide for levying of liquidated damages in 
case of delay In provisioning of RCPs beyond the 
stipulated time. The liquidated damages are being levied 
wherever applicable .. per the terma and conditions of 
agreements. 

Maternity aeneflt to Women Worker. In 
Unorganl .. d Sector 

720. SHRI PRABHUNATH SINGH: Will the Minister 
of LABOUR AND EMPLOYMENT be p .... ed to state: 

(a) whether the Govemment has taken any decision 
to provide maternity leave and benelit to women workers 
employed in unorganised sectors; 

(b) if so, the details thereof; 
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(c) whether there 18 any propoaal to create a corpus 
fund and to pay a fix amount to women workers during 
pregr:'lancy to protect the dignity of motherhood; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR ANO EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Under an ongoing lCheme, 
financial assiatance • Rs. 10001- per delivery for first 
two deliveries is provided to the unorganised sector 
women workers engaged in Seedl, Cine sector and certain 
Non-Coal Mines under the Seedi Workers Welfare Fund, 
Cine Workers Welfare Fund, Limestone and Dolomite 
Labour Welfare Fund and Iron Ore, Managese Ore and 
Chrome Ore Mines Labour Welfare Fund administered 
by the Labour Welfare Organisation under the Ministry of 
Labour & Employment. 

(c) There is no proposal to create a corpus fund at 
present. 

(d) Does not arise. 

Yalue Addition for Coconut 

721. SHRI P.C. THOMAS: Will the Mlnllter of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment has launched echemes 
for value addition of coconut; 

(b) if so, the details regarding the parts of cocnut 
and coconut tree being used for such value addition; and 

(c) the encouragement being given to private 
enterpreneurs In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) Parts of coconut and coconut tree being ueed for 
value addition are fumished in the Statement. 

(c) Financial assistance is being provi1ed for 
Research Projects for development of technologies for 
proceulng and product diversiflcatlon and for technology 
acquisition, training & demonstration, to the extent of 

100%. of the cost In r&lpect of Govemment Institutions 
and 50% of the cost for private institutions and 
organizations, Umlted to RI. 75.00 lakhs and Rs. 35.00 
lakha, respectively. 

Financial aSllstance II also being provided to 
entrepreneurs through the Coconut Development Board 
(COB) for setting up of Integrated coconut processing 
units for production of value added coconut productl • 
25% of the cost limited to a maximum of Rs. 50.00 lakh. 

Financial assistance i8 allo provided for Market 
Promotion to the extent of 100% of the cost in respect 
of public institutions and 50% of the C08t In respect of 
cooperatlvealNGO'alprivate Inltltutlons and limited to 
Rs. 25 lakh8 and Rs. 10 lakha, respecltlvely. 

The COB, under sponsored re.earch programme has 
developed technologle8 for new value added coconut 
products, which 18 being transferred to entrepreneurs for 
setting up commercial production units. 

The COB 18 al80 imparting training for women 
entrepreneurs and self help' groups and other voluntary 
agencie8 for coconut based convenience foods al the 
Technology Development Centre, Aluva, Kerala. 

---------------_._---
Part of coconutI 
coconut IrIe 

Coconut Kamel 

Value added products 

2 

1. Virgin coconut 011 

2. Desiccated coconut 

3. Coconut Cf8IITI 

4. Coconul mHk busd beverages like Pi". 
Cola 

S. Deeiccted coconut powder 

8. Spray dried coconut milk powder 

7. Eciblt copra 

8. Coconut based diary foods 

9. Coconut based coconut chips, chutney 
powder and convenient foods, Biscuit, 
cookies, toIIee etc. 

,. 
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Tender Coconut 

Matured Coconut 
Water 

Coconut Shell 

Coconut Wood 

Husk 

Coconut 
InflontScence sap 

2 

10. Mutli·filtered premium grade, packed, 
branded coconut oil 

1. Preserved and packed tender oooonut in 
pouches/aluminum cans. 

2. Snow ball tender coconut 

3. Minimally processed tender coconut. 

1. Coconut Vinegar 

2. Nata·Oe-Coco 

3. Coconut water based beverages 

1. Shen charcoal 

2. Activated caltxm 

3. Shell powder 

4. Handicrafts 

1. Fumitunt 

2. Handicrafts 

3. PaneHinga 

4. Flooring tiIea 

5. Raillings 

1. Coir and coir producta-(coming under the 
purview of CoIr Board) 

2. Coir pith compost 

Neera and downlteam produc:tll of Neera, 
viz. coconut sap honey, jaggery, and 
granulated coconut inflontacence sap. 

Special Package for Animal HU8bandry 

722. SHRI MANORANJAN BHAKTA: Will the Mlnleter 
of AGRICULTURE be pleased to state: 

(a) whether the Govemment has granted relief and 
rehabilitation package for development of Animal 
Husbandry for Tsunami victims of Andaman & Nicobar 
Islands who lost their livestocks in the calamity; and 

(b) H so, the details thereof alongwith the funds 
released &0 far under package and those yet to be 
released? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Ves, Sir. 

(b) An amount of Rs. 25.70 crore has been 
sanctioned by the Govemment of India under the Reiiv 
Gandhi Rehabilitation Package for the Animal Husbandry 
Sector In the Andaman & Nicobar Islands. Out of this 
Rs. 3.83 crore has been released. 

Single Markell for Fanner. 

723. SHRI CHENGARA SURENDRAN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment proposes to let up slng/e 
markets and State of the art marketing centres alongwlth 
an Indian Trade Organisation; and 

(b) H so, the details thereof and the time by which 
It is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Marketing Is a State Subject under the Constitution 
and the Central Govemment Is pursuing with the States 
to amend their State Agricultural Produce Market 
Committees (APMC) Regulation Acts to facilitate setting 
up of private markets, e-tradlng facilities, direct marketing 
etc. So that a 81ngle market can emerge for agricultural 
products. So far, the State Govemments of Andhra 
Pradesh, Assam, Chhattlsgarh, Goa, Gujarat, Himachal 
Pradesh, Kamataka, Maharashtra, Nagaland, Orissa. 
Rajasthan, Sikkim and Tripura have made the suggested 
amendments in their reapective Acts and reportedly the 
exletlng Act In Tamil Nadu aI80 facilitates setting up of 
such marketing systems. In the States of Bihar, Karala, 
Manlpur and Union Terrltori.. of Andaman and Nicobar 
Islands, Dadra & Nagar Haveli, Daman & Diu and 
Lakshdweep, there are no APMC Acts and, therefore, no 
1'88trictiona. States which have amended their Acts, have 
aIao been requeMed to set up state of the art modem 
terminal market complexes for horticultural produce and 
Stale G0vernmerd8 of Andhra. Pradesh, Bihar, Madhya 
Prade8h, Maharaahtra and Punjab and UT Administrations 
of Chandigartl have Initiated the process of selection of 
setting up such markets In 17 locations. Govemment has 
no intention to establish an Indian Trade Organization. 
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Purchase of Fruita and Veget8bIH by Private 
Companl .. 

724. DR. K. DHANARAJU: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether some companies have started bulk 
purchase of seasonal fruits and vegetablea from various 
parts of the country; 

(b) If so, the details thereof; 

(c) whether the orchards In the country have been 
taken on leue by these companies; 

(d) if so, the details thereof indicating the period. of 
this lease; 

(e) whether this has relultecI in Ihortage of good 
quality fruits and vegetablea and conaequent rIee jn their 
prices In the domestic market; and 

(f) the steps being taken by Govemment to control 
this crisis of non-availability of good quality fruits 
throughout the year In the local market for the common 
man? 

THE MINISTER OF STATE IN THE MINfSTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) State Govemmenta have been requeated by the 
Central Govemment for amending their State Agricultural 
Produce Market Committees (APMC) Regulation Acts to 
faoilitate direct marketing 80 that retail supplier8ltraders, 
processors, exporters etc. can purchaee fruits and 
vegetables from the farmers directly. So far, the State 
Governments of Andhra Pradesh, Arunachal Pradeeh, 
Assam, Chhattlsgarh, Goa, Gujarat, Himachal Pradesh 
Kamataka, Maharashtra, Nagaland, NCT of DeIhl, Orissa, 
Rajasthan, Sikkim and Trlpura have made the suggested 
amendment in their respective Acts and reportedly the 
existing Act in Tamil Nadu also facilitates the suggested 
amendment in their respective Acts and reportedly the 
existing Act in Tamil Nadu also facilitates direct purchase 
of horticultural produce. In the States of Bihar, Kerala, 
Manipur and Union Territories of Andaman and Nicobar 
Illands, Oadra & Nagar Haveli, Daman • Diu and 
Lakshdweep, there are no APMC Acta and, thefafore, no 

restrictions. The direct marketing of fruits and vegetables 
is helping farmers in fetching bette. prices 10. tlit!il' 
produce and through the efficient cold chain, It is making 
fruit. and vegetable. available to the consumers at 
reasonable prices even beyond the harvesting MUOnS 
of the concerned crops. 

(c) and (d) The information relating to the leulng of 
orharda by the owners to the companies is not maintained 
by the Govemment. 

(e) and (f) There is no shortage reported to the 
Government regarding supply of good quality fruits and 
vegetables and consequent rise In their prices in the 
domestic market. 

Utllll8tlon of Conium., Weltllre Fund 

725. SHRI RAGHUNATH JHA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be p ..... d to state: 

(a) the total corpus of Consumer Welfare Fund (CWF) 
as on date; 

(b) whether the Govemment has failed to utilise the 
entire corpus of the fund earmarked, under the CWF 
during the lut three years and the ,current year; 

(c) If 10, the details thereof Indicating the amount 
earmarked and utIfiIed during each of the lut three ye.,.. 
alongwlth the reuons therefor; 

(d) whether the utilisation certlficat .. In respect of 
the fundi rele ... d to Non-Governmental Organisations 
(NGOs) Voluntary Consumer Organisations (VCOI) since 
1994-95 under the said scheme have not been received; 

(e) If 80, whether any enquiry hal been conducted 
to ...... the violation and misuse of Govemment funds; 
and 

(f) If so, the details and outcome thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY Of 
AGRICULTURE AND MINISTER OF STATE IN THE I 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The total oorpus of Consumer Welfare Fund 
as on 28.2.2008 is Rs. 91,86,58,000/-. 
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(b) and (c) The Infonnation is as under:-

Vur Amount available (BE) Amount Utillaed 

2004-05 19,57.00,000 17.42,95,000 

2005-06 31.50,00.000 8,51.14,000 

2006-07 9,86,00,000 6,71,56.354 

2007-08 18,26,00,000 7,61,64,328 
(upto 28.2.2008) 

The reasons for less utilization is due to:-

(i) Adequate number of viable projects not received. 

(ii) Proposals for setting up State Consumer Welfare 
Funds and Consumer Clubs 'from all the States 
were not received. 

(d) to (f) 113 Utilisation Certificates for settlement of 
grants released to various Voluntary Consumer 
Organizations/Non Governmental Organizations since 
1994-95 are awaited. The matter has been taken up with 
the concerned State Governments for taking up necessary 
action against these OrganisatiOns. Due to this as on 
28.2.2008. the number of outstanding Utilisation 
C.rtlficat.s are now reduc.d to 81. 

Oaruda and Dolphin Mobile Service 

726. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether Garuda and Dolphin Mobil. S.rvlces 
provided by the public sector undertaking have not been 
popular as compared to th.lr counterparts in the private 
sector in the present competitive scenario; 

(b) if so. the details thereof; 

(c) whether the Governm.nt has rec.ntly und.rtaken 
any study on th.ir slow growth; and 

(d) if so. the outcome of the study? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. The Dolphin 
Global System for Mobile Communications (GSM) service 
of MTNL has be.n quite popular. The status of Garuda 
and Dolphin network of MTNL as on 31.01.2008 is given 
below: 

Type capacity Working 
conneclionl 

Dolphin (Prepaid and Postpaid) 23,50,000 30.13,199 

Code Division Multiple Access 10.61,500 2.74.106· 
(COMA) 

• Includss GaNda and Wirel... In Local Loop (WLL) (lIxed). 

It is thus seen that Dolphin capacity is fully utilized. 
Secondly. MTNL's Dolphin connection has grown to 720% 
in last four years (01.04.2003 to 31.03.2007) whereas 
the connections of Bharti, Idea, Hutch (now Vodafone) 
have grown by 213%, 280% and 172% respectively during 
the same period. 

Further. MTNL has started the GSM services in 2001 
only, whereas the private operators have been providing 
this .erviee from 1995. Neverthel.... the market ehare 
of MTNL in 31.03.2008 to me.t the d.mand. Th. 
equipment is in advance stage of testing. 

Garuda (COMA) service of MTNL is picking up and 
MTNL is now providing nearly 450 WLL connections per 
day. 

(c) No, Sir. 

(d) Do not arise in view of (c) above. 

Strike In BSNL 

727. SHRI BASUDEB ACHARIA: Will the Mlnlst.r of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
b. pl .... d to state: 

(a) whether Joint Forum of BSNL employees Unions 
and Associations have strongly objected the decision of 
the Government to dilute 10% share in BSNL, a profit 
making company; 

(b) If 10, whether they have also called for indefinite 
strike in BSNL against this cIacIsion from 26th February, 
2008; 

(c) if so. the details thereof; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 
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(b) to (d) Th. Joint Forum of BSNL Unionsl 
Associations of Non-Executives and Executives had given 
a notlc. for Indeflnlt. strlk. in BSNL with effect from 
26th F.bruary, 2008. Secretary (T.lecommunlcatlons) met 
the repres.ntatives of the Joint Forum on 19th February, 
2008 and apprised them that th.re is no Immedlat. 
proposal for IPO (Initial Public Offer) In Bharat Sanchar 
Nigam Limited. The Joint Forum has sine. def.rred the 
proposed indefinite strike. 

Comprehenal". Insurenc. Scheme 
for Handloom WMV.,. 

728. SHRI M. SREENIVAULU REDDY: Will the 
Mlnlst.r of TEXTILES be pleased to state the number of 
handloom w.avers have been cov.r.d under the 
Comprehensive Insurance Scheme In the country during 
each of the last three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (I) Health 
Insurance Scheme and Mahatma Gandhi Bunkar Blma 
Yojana were In operation during 2005-06 and 2006-07 of 
X Plan. Th. numb.r of w.av.rs cov.red during lut three 
years is as follows:-

(A) Health Insurance Scheme 

P.riod 

November, 05 to July, 06 
August, 06 to Nov.mber, 07 
November, 07 to January, 08 

No. of beneficiaries 

287558 

401127 
980976 

(B) Mahatma Gandhi Bunkar Bima Yo;'n. 

P.rIod No. of ben.ficiaries -------------------_.-
2005-06 
2006-07 
2007-08 (upto January, 08) 

196337 
403514 
359989 

(iI) Handloom W.av.rs Compreh.nslv. W.lfare 
Sch.m. has com. into op.ratlon from 2007-08 
(November, 2007) only and will continue during the enttre 
11 th Plan with the compon.nts of .rstwhll. Health 
Insurance Scheme and Mahatma Gandhi Bunkar Blrna 
Yojana for the welfare of handloom we.ve .... Tin January, 
2008, 9.B1 lakh weav.rs under Health Insur.nce Scheme 
and 3.60 lakh weavers under Mahatma Gandhi Bunkar 
Blma Yojana have been cover.d under the Handloom 
Weavers Compreh.nslve WeHi.re Sch.ma. 

(III) During the currency of th ... schem .. , details of 
state-wise w .. v.... covered during 2005-08 & 2008-07 
and from November, 07 to January, 08 under both the 
achem.. is as under 

Name of State Mahatma Gandhi Bunkar Bima 
Yolana 

Health Insurance Scheme 

2005-06 

1 2 

Andhra Pradesh 14238 

Arunachal Pradesh 

Asaam 3123 

Bihar 

Chhattisgarh 

Delhi 

Gujarat 804 

Haryana 

-2006-07 ·2007-08 2005-06 

3 

89293 

13017 

738 

1223 

2735 

189 

(Upto Jan.08) 

4 

49025 

10818 

3413 

1166 

26 

5 

54253 

1474 

1191 

215 

1013 

·2006-07 2007-08 

6 

34831 

2133 

B2 

1170 

(Upto Jan. 08) 

7 

12318 

338033 
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Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharuhtra 

Manipur 

Orissa 

Rajasthan 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttarakhand 

West Bengal 

Total 

2 

3506 

366 

4220 

1711 

1692 

5631 

20505 

2405 

11n24 

16016 

411 

3986 

196337 

"Number of weavers enrolled Include. renewals also 

Participatory Re ... rch Progrllmme 

729. SHRI K.J.S.P. REDDY: 
SHRI NAVEEN JINDAL: 

3 

1426 

520 

18746 

7263 

1883 

368 

8282 

3790 

193611 

17165 

766 

42499 

403514 

Will the Minister of WATER RESOURCES be pleased 
to state: 

<a) whether a farmer. participatory research 
programme was launched by the Govemment as part of 
Water Year, 2007; 

(b) if so, the details thereof and the extent of success 
achieved; 

(c) whether the programme is likely to continue in 
the coming year; 

(d) if so, the number of viHages to be covered; 

4 

280 

231 

23433 

706 

972 

59 

7386 

2132 

217220 

7800 

293 

35431 

359989 

5 

1929 

400 

11000 

18007 

5699 

1522 

17 

725 

14011 

2292 

141045 

599 

27101 

3300 

11765 

2.7558 

6 7 

316 

89 

661 18830 

20000 

4703 

822 

7455 14883 

21331 34105 

2395 

143890 

62 16036 

88372 381796 

5299 

67516 166975 

401127 980976 

<e) the details of the priorities in the Eleventh Plan 
for the development of water resources; and 

(f) the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) to (d) Ministry of Water Resources has sanctioned 
implementation of 5,000 programmes in 2 to 3 crop 
S88sons through 63 identHied institutes at the cost of 
Ra. 24.4685 crore with the objective of demonstrating 
the technologies available to the farmers for increasing 
productivity and profitability of agriculture through 
generating synergy among water, crops and their varieties, 
agronomic practices, soil nutrients and implements in 
26 States/UTa. 
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(e) and (f) The EleVenth Plan document has identified 
the Acceleration Irrigation Benefits Programme; Repair. 
Renovation and Restoration of Water Bodies; Command 
Area Development and Water Management and Flood 
management as important core programme for which 
appropriate outlays have been made. 

Payment under NAiS 

730. SHRI AMITAVA NANDY: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there Is any proposal to Increase the 
share of Central Government in compensation payable to 
farmers under Rashtriya Krishi 81ma Yojana; 

(b) If so. the details thereof; 

(c) whether some State Govemments have made 
requests to reduce the present premium rate of different 
crop; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) Does not arise. 

(c) and (d) As per provision of the &Cherne actuarial 
rates of premium are being charged for annual 
commercial/horticultural crops which varies from State to 
State and year to year. Keeping in view relatively high 
premium rate in some years, State Governments of 
Gujarat. Maharashtra and Andhra Pradesh have requested 
to reduce the premium rate of cohon crop. It may be 
clarified that actuarial rates are worked out on the basis 
of standard methodology which can not be changed 
arbltraily. 

New TechnologiH to F .... ra 

731. SHRI K. SUBBARAYAN: WI. the Minister of 
AGRICULTURE be pleased to state: 

(a) whether any assessment has been made to 
determine the percentage of farmers having acceu to 
new technologies including Seed. Fertilizer and Genetically 
Modified (GM) Technology; 

(b) If so. the details thereof; 

(c) If not. the time by which such an ..... sment Ia 
likely to be made; and 

(d) the details of farmers with different sizes of land 
hofdlng? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
Yes. Sir. 

(b) and (c) The report no. 489 of National Sample 
Survey Organization, 2003 reveals ss under: 

"There were only three sources which were acceaed 
by more than 10% farmer households; "other progreatve 
farmers· (16.7%). "input dealers· (13.1%) and ·radlo· 
(13.0%). Television serv.s .. a source of information on 
modem agricultural technology to 9.3% households and 
n8W8papers to 7.0% Wh.r .... 5.7% households had 
received Information from extension workers. 3.6% 
received Information from primary cooperative societlee. 
Output buye""ood processors. village fairs, govemment 
demonstrations. and credit agenclee .ach served .. a 
source of information to about 2% of fanner's ~ holds. 
The source wile details of percentage of farmer house 
hofds accessing modem agricultural technofogy Ie given 
In the enctoeed .... ement I. 

(d) Aa per Agricultural Census, 2000-01 0 there are 
11.99 crore land holdings with 159394258 hectares of 
area. The details of farm famHI.. with different lize of 
land holdings Is given In the .nclosed statement II 

StIItement I 

SOUfW-wistI ~ 01 FM77tIr ~ HoId6 
~ MDdtIm Agtit:uHunII TtN:IIINJIogy 

Source % of House Holda 

2 ----------------_ .. -
ParticIpation In training 

KriIhi VigyIn Kendra 

ExtenaIon WOfker8 

r ..... 

0.9 

0.7 

5.7 

9.3 

t' 
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1 2 2 

Radio 13.0 Para-technicians/private agency/NGO 0.6 

Newspapers 7.0 Primary Cooperative Socitety 3.6 
Village fair 2.0 

Output buyerslfood processor 2.3 
Government demonstrations 2.0 

Input deatars Credit agency 1.8 
13.1 

Other progreealve farmera 18.7 Others 1.7 

Farmers' study tour 0.2 Ally source 40.4 

"",,"en"" 

Agticuhursl Csnsus, 2000-01 

r":NUITIbtIr lind AIN 01 HoldIng by SiztI ClII8S 

All India Social Group: All Social Groups Area in absolute Hecta .... 
Gender: Total Number In Absolute· Units 

SI.No. SIzto! IncIvicbII Ho/dIngI JaInI HoktIgs Sub-Tolal (I~) fIIIIUorW HokIngI TOCI! Ho/dIngI 
HokIng 
(In IlL) tUnbIr AIM NIInber AlIa tanber AlIa tanber AlIa NIInber AlIa 

2 3 4 5 6 7 8 9 10 11 12 

1. Balow 0.5 447_ 10873218 83401144 1835085 51120686 12301304 122289 21149 51242975 12329453 • 
(87.39) (88.57) (12.26) (13.26) (99.78) (99.83) (0.24) (0.11) (100) (100) 
(43.10) (1.08) (40.36) (8.49) (42.74) (7.81) (44.96) (1.17) (42.74) (7.74) 

2. 0.5-1.0 20182889 16110503 3228741 2340189 24111730 17450882 35413 26491 24147143 17477182 
(88.48) (88.48) (13.37) (13.39) (89.85) (99.85) (0.15) (0.15) (100) (100) 
(20.10) [11.41) [20.55) (9.28) 120.18) (11.07) (13.02) [1.47) (20.14] [10.96) 

3. 1.0-2.0 19840155 28098838 2811579 3980165 22651734 32078803 34833 48978 22686587 321277110 
(87.45) (87.48) (12.39) (12.39) (99.65) (99.85) (0.15) (0.15) (100) (100) 
(18.09) (21.23) [17.88] (15.79) (18.84) (20.38) [12.80] (2.71) (18.82) (20.18) 

4. 2.0-3.0 8270801 19779922 1254180 3027315 9525091 22807237 18458 48984 8544547 22854232 
(88.88) (88.55) (13.14) (13.25) (99.80) (99.79) (0.20) (0.21) (100) (100) 

(7.96) [14.84) (7.98) [12.01) (7.96) (14.47) (7.15) (2.80] (7.98) [14.34) 

5. 3.Q.4.0 3775876 12844264 682643 2338389 448518 15282863 10787 37438 4488808 1S320090 
(8448) (84.49) (15.21) (15.26) (99.76) (99.78) (0.24) (0.24) (100) (100) 

(3.63) (9.18) (4.34) [9.28) [3.73) [9.70) [3.97) (2.07) [3.73) [9.81) 

6. 4.O-S.0 2203818 9741540 413533 1837413 2817351 11578953 7'Il1 34987 262527B 1161_ 
(8U5) (83.81) (15.75) (15.82) (99.70) (99.70) (0.30) (0.30) (100) (100) 

[2.12) (7.38) [2.83] (7.29] [2.19) (7.35) [2.91) [1.84) (2.18) (7.29] 
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2 

7. 5.0-7.5 

8. 7.5-10.0 

9. 10.D-2O.0 

10. 20.0 & IboY8 

3 

2344047 14115364 
(82.&2) (82.84) 

[2.26) [10.68) 

900487 
(80.33) 

[0.87) 

7857835 
(80.27) 

[5.78) 

772676 10103324 
(76.93) (78.42) 

[0.74) [7.83) 

138430 
(61.39) 

[0.13) 

4153782 
(52.77) 

[3.14) 

5 

47'rJ77 
(16.71) 

(3.01) 

213741 
(19.07) 

[1.36) 

220544 
(21.96) 

11.40) 

74154 
(32.88) 

[0.47) 

6 

2859032 
(16.78) 
[11.34) 

1824768 
(19.13) 

(724) 

2959223 
(22.38) 
[11.74) 

2409665 
(30.81) 

[9.56) 

7 8 

2816424 1897_ 
l1li.13) (98.82) 

[2.35) 110.77) 

1114228 
(99.40) 

[0.93) 

9482603 
(99.39) 

(6.02) 

993220 13082547 
(98.89) (98.81) 

(0.83) [8.29) 

212584 
(9427) 

(0.18) 

8S83427 
(83.38) 

[4.16) 

9 

10540 
(0.37) 
(3.87) 

6689 
(0.60) 
(2.48) 

11183 
(1.11) 
(4.11) 

12918 
(5.73) 
[4.75) 

10 11 12 

84880 2121964 17039254 
(0.38) (100) (100) 
(3.58) (2.38) [10.69) 

57875 
(0.61) 
(3.21) 

157675 
(1.19) 
[8.74) 

1308218 
(111.82) 
[72.49) 

1120917 
(100) 
(0.93) 

9S40477 
(100) 
(5.99) 

1004403 13220221 
(100) (100) 
[0.84) [8.29) 

225602 
(100) 
[0.19) 

7871643 
(100) 
[4.94) 

11. 103909421 132378373 15712148 25211237 119621567 157589610 272035 
(023) 
(100) 

1804846 119893802 159394258 
(86.67) (83.05) (13.11) (15.82) (99.77) (98.87) (123) (100) (100) 

(100) (100) (100) (100) (100) (100) (100] (100] (100] 

Note: Total may not tally due to rounding off. 
Figures In square brackets are %ages to all classes. 
Neg: Negligible. 
Figures In brackets are relating to their respective totals. 

Agriculture Psrka 

732. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
lhe Minister of AGRICULTURE be pleased: 

• (a) whether the Union Govemment has received any 
proposal regarding setting up of Agricuftural parks in the 
country particularly in Gujerst; and 

(b) If so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Infonnatlon is being collected and wiD be laid on 
the Table of the House. 

Kuttanad Packllge 

733. DR. K.S. MANOJ: Will the Minist.r of 

AGRICULTURE be pleased to state: 

(a) whether the Government has accepted the 
Kuttanad Package proposed by Dr. M.S.Swaminathan 

Committee eetup by the Government to etudy on the 
Agraian and ecological crises of Wetlands of Alappuzha 
District of Kerele State: 

(b) If so, the details thereof; 

(c) whether the Government of Kerala has submitted 
the detailed project for the implementation of the Kuttsnad 
Package; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD ~D 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Govemment has diacussed the Report submitted 
by M.S. Swamlnathan Foundation on development of 
Kuttanad Wetland Eco-Sy.tem with the concerned 
MinistrleslDepartments of the Govemment of India and 
the Govemment of Kerala. However, final decision in the • ,. 

_ meHer has not yet been taken. 

(c) Yes, Sir. 

(d) The details are given in the encloud statement. 
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SM,.",.nt 

SumtTM'Y of Imp/tmIwIlBtion Pmn su/JmiIIed by 1M 
SIBle GOVflmmsnl 01 KtlflIls on Ihtl RtICOITIfTltHltt.81ions 

of the Study RtIpOfI by 1M M. S. SWllmif1lllh8f7 
RtlS88tr:h Found8tion. 

For the purpose of integrated implementation, the 15 
tasks Identified In the report of the Foundation has been 
grouped Into three categories viz. Ecological security, 
agriculture and livelihood opportunities and Infrastructure 
development. 

1. Ecological Security 

The following five tasks have been grouped for 
strengthening ecological securlty:-

(I) Protection and ecological restoration of the water 
spread area 

(II) Measures for pollution control 

(iii) Total elimination of aquatic weeds 

(iv) Measures for augmenting biodiversity In the 
backwaters 

(v) Improving health and sanitation 

The Government has initiated a major environment 
awareness progremme in the current year and has created 
a new Department for Environment to coordinate the field 
level activities. More coordinated activities is proposed to 
be taken up by Environment Management Agency In 
collaboration with local Govemment in Kuttanand area. 
under Pamapa Action Plan, the State Govemment has 
already been entrusted with the task of cleaning up the 
river that 'lows into the Vembanad lakfl. The cleaning 
process has already been initiated and It is expected 
that quality of water discharged by Pampa into Vernbanad 
lake will improve considerably improving the overall 
pollution level of Vembanad lake. The Department of 
Water Resources of the State Government has already 
taken up programme that aims at cleaning the drinking, 
water sources. The project area is proposed to be brought 
under the umbrella of new organic farming policy. This 
will help in checking the use of pesticides. 

A coordinated system in controlling pollution in 
association with local Govemment and the stakeholders 
would be evolved for addressing the pollution issues on 
a comprehensive and sustained manner. 

The tasks which deal with environmental awaren .. , 
sanitation issues, removal of aquatic weeds, promotion of 
bio diversity, mangrove planting, rainwater harvesting, 
participatory approach. The implementation framework 
proposed to be adopted Is one, which ensures scientific 
Inputs, enthusiastic stakeholder partiCipation and time 
bound execution. Several Government Departments, 
Government agencies, peoples representatives, scientific 
bodies, Kerala Agricultural University, local bodies and 
NGOs will be Involved in the conceptualization, 
implementation and evaluation of the programmes. In 
order to accomplish this set of tasks, it is proposed to 
constitute an Environment Task Team under the overall 
format of the Kuttanad Wetland Restoration Project. The 
Task Team will have a non-official Chairman and an official 
Secretary, who will be the Task Leader. Besides, there 
will be a Task Support Group to support the Task leader 
who will be responsible for the execution of the decisions 
of the Task Team, with least bureaucratic delay and utmost 
public participation. 

2. Agriculture and Livelihood Opportunity 

The tasks included under this head covers the 
following: 

(I) Declaring Kuttanad as special agricultural zone 

(ii) Part of infrastructure support to paddy 

(Iii) Enforcing a crop calendar 

(iv) Strengthening Research and Extension 

(v) Strengthening Economic Viability 

(vi) Coconut based enterprises and Integrated 
farming 

(vii) Action to promote fishery wealth of Vembanad 
Kayal 

(viII) Promoting Fishing Infrastructure, capacity and 
fIShermen welfare 

(ix) Farm tourism 

The State Government has propoliled to declare 
Kuttanad as a Special Agricultural Zone. It has proposed 
to adopt IT enabled services for market intelligence and 
technology support. The Government win Introduce crop 
calendar and undertake measures for strengthening 
economic viability of farm activites. Massive coconut 
revival programme will be undertaken. 
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3. Infnletructure Development 

The task Included for infrastructure support for paddy 
and uaociated infrastructure projects are grouped as 
follows: 

(i) Infrastructure development for paddy cuhivatlon 

(II) Restoration of rivers, canals, drains and water 
bodies 

(iii) Construction of permanent salt water barriers 

(iv) Modemlzatlone of Thannermukkom barriers 

(v) Improving the efficiency of Thottappally spill way 

(vi) Regulation of flood water in Kayal area near 
C & 0 and Ranichithlra Block 

(vii) Construction of AC Canal 

(viii) Supporting a research study on TMB operation 
and Kayal ecology 

The implementation arrangement suggested by the 
State Govemment are mentioned below: 

(i) It is suggested set up a Kuttanad and Alappuzha 
Prosperity Council (!<APCO) chaired by Chief 
Minister for providing Policy guidance and 
,nonitorlng of task Implementation. The Ministers 
from the Kuttand region, the Minister of 
Agriculture, Finance, Water Resources and other 
key. Ministers, elected representatives of the 
region etc. will be the Members. The Council 
will evolve a coordinated strategy for project 
formulation and implementation. Mid term 
corrections may also be introduced depending 
on the requirements. The Council may also 
coordinate various project activities of the local 
govemments pertaining to the tasks. So as to 
deliver the ouputs in a time bound manner. 
Wherever expert advises are required in project 
formulation, all the available expertise inside the 
state or· ouside may also be mobilize. 

(Ii) A Ta.k Implementation and Management 
Commlltee chaired by the Chief Secretary will 
be set up to leverage all concerened 
govemmental institutions under lingle cornmMCf 
line for task implementation. All the key 

secretarial, department heade .. weH a. other 
stakeholders will be the members 0' the 
Committee. The Committee will discuss the 
technical and administrative Issues In 
implementation as well as to speH out the fast 
track mechanism In Implementing the projecta. 
The monitorable targets will be finalized. A 
pl'bject management system will be Introduced 
as part of streamlining the Implementation. A 
visual documentation of all projects will be 
Introduced to track the monitoring of the projects. 

(ill) A Project Management Unit Is proposed to set 
up in the District Collector. All the research 
institutions under the Kerala Agricultural 
University in the Kuttanad region viz. Regional 
Agricultural Research Station, Kumarakom, 
Regional Agricultural Research Station, 
Kayamkulam and Rice Re.earch Station, 
Momcombu, will be cloeely uaociate with the 
PMU to provide technical support for the tasks. 
A separate technical support group will be 
formed under the PMU to help In Project 
formulation and implementation. The PMU wlU 
Introduce online monitoring system. The 
profesaionals in Project Management will be 
selected for the management of the unit. 

(Iv) The implementation plan has identified 
monitorable targets and key dellverabl ... 

Amount on usa Fund 

734. SHRI G.M. SIDDESWARA: WIH the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to ute: 

(a) whether Universal Service Obligation (USO) Fund 
is being collected as tax; 

(b) If so, the average amount of said fund collected 
annually during the last three years .. on date; 

(c) the amount disbursed on an average out of the 
amount received; and 

(d) the details of the utilisation made with the • 
aAocated amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): <a) Universal Service Obligation 



415 Wtillsn AnsW61S MARCH 3, 2008 416 

(USO) Fund is being collected as Universal Service 
Obligation Levy (USOL). 

(b) An average amount of Rs. 3,734.07 crore was 
collected annually during the last three years from 2004-
05 to 2006-07. 

Vear 

2006-07 

Funds 
allocated 

1314.59 

1766.85 

1500.00 

Average 

OlM 
of 

VPT 

65.13 

83.39 

81.54 

Repl. 
ot 

MAR RVPT 

72.09 

108.17 

106.19 

Full form of abbreviations 

O&M 

VPT 

MARR 

RCP 

RDEL 

{TfBnsI8tion} 

Operation and Maintenance 

Village Public Telephone 

Multi Access Radio Relay 

Rural Community Phone 

Rural Direct Exchange Line 

Induction of Submarine INS SlndhuYllay 

Rep 

o 
31.89 

41.72 

735. SHRI RAGHUVEER SINGH KOSHAL: WID the 
Minister of DEFENCE be pleased to state: 

(a) whether the Navy has refused to induct the 
submarine INS Sindhuvljay in Its fleet aher its failure in 
testing; and 

(b) if so, the details thereof and steps taken by the 
Government in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K ANTONY): 
(a) and (b) INS Sindhuvljay has already been Inducted to 
Indian Navy, Its delivery after Medium-Refit-cum-
upgradation is awaited. 

{English} 

Suicide. by Grape Growers 

736. SHRI K.C. SINGH "BABA": Will the Minister of 
AGRICULTURE be pleased to state: 

(c) An average amount of As. 1,527.15 has annually 
been disbursed during the last three years from 2004-05 
to 2006-07 out of an average amount of Rs. 3,734.07 
crore collected as USOL during the last three years. 

(d) The details of the utilization made with the 
allocated amount are given below:-

VPTs in 
Uncovered 

villages 

o 
29.86 

55.40 

REEls RDELs 
prior to installed 

1.4.2002 to 1.4.2002 to 
31.3.2005 31.3.2007 

1062.78 114.59 

o 1393.44 

o 342.74 

RDELs 
Installed 

1.4.2005 to 
31.3.2007 

o 
120.10 

872.41 

Total 
utUlltion 

1314.59 

1766.85 

1500.00 

1527.15 

(a) whether there has been an increase in cases of 
suicide by grape growers particularly In Maharastra, due 
to heavy debt; 

(b) if 80, the details thereof; and 

(c) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) A statement indicating the total number of suicides 
by farmers as reported by the respective State 
Governments, is enclosed. The State Governments. 
particularly, the Government of Maharastra has not 
specifically reported any case of suicide by grape growers. 
M reported by the . State Governments the cause for 
suicide farmers are broadly crop failure, indebtedness, 
drought. social and economic insecurity. 
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To address the problem of suicide by farm8f8, 
Government of India has approved a Aehabllitation 
Package amounting to As. 16978.69 crore, for 31 districts 
spread over the states of Andhra Pradesh, Maharutra, 
Kamataka and Kerela. The Package consisting of short 
term and long term measures is being Implemented since 
July, 2006. It alms at establishing a sustainable and viable 
farming and livelihood support system irrigation facilities, 
watershed management, better extension and farming 
support services and subsidiary Income opportunities. 

In order to address the problema of farmers and for 
revitalization of agriculture sector, Government has 

launched two new Scheme namely, National Food Security 
Mission (NFSM) to ensure adequate availability of 
foodgrains In the country and A .. htriya Krlshl Vlkas Vojna 
(AKVV) with an objective to incentivlae the states so as 
to increase public inveatment in Agriculture and allied 
sectors and to provide flexibility and autonomy to state in 
the process of planning and executing Agriculture and 
allied sector achemes, with an outlay of Rs. 4882.48 and 
As. 25,000 crore respectively during 11th Plan inltiatlveal 
programmes announced in the Budget 2008-09 have been 
takenJInltlated to address the problems faoed by the 
farmers. 

Statement 

CIIsIIs of suicidfJ by fannsm as nlCSivtKi from SIaM GoWlmmtHII upIo 14.02.2008 

S.N. Name of the State Period No. (Baaed on the figures 
reported by the GoYle) 

2 3 4 

1. Andhra pradesh 2004 1251 

2006 632 

2006 614 

2007 (upto 30.06.2007) 142 

2. Karnataka 2004-05 271 

2005-06 183 

2006-07 320 

2007-08 (upto 10.7.2007) 73 

3. Maharashtra Total Vidarbha 

2004 632 441 

2005 596 431 

2006 2355 1448 

2007 1986 1230 

2008 (upto to Jan 2008) 110 72 

4 . Kerala 2001 to 2006 841 

2007 (upto 31.10.2007) 64 

---_ .... 
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2 3 4 

5. Tamil Nadu 2000-2007 (upto March 2007) 26 

e. Punjab· 2004 11 

2005 e 
2008 3 

7. Gujarat 2004 7 

2005 125 

2008 149 

'The Infonnatfon reported vide State Government letter No. 4139106 Agrl.2 (10)17257 dt. 21.03.06 relates to the cotton belt of Punjab. 
Govemment of Punjab has also reported vide their letter no. 4115107-Agr.2 (10)13943 dt. 11.05.07, that number of suicides due to debt 
burden In the year 2003, 2004, 2005 and 2006 was 2, nil, 3 and 3 reapectlvely. 
NB1: The Nil report has been received from the states namely, Orl888, Himachal Pradesh, Nagaland, Goa, Haryana, Slkklm, J & K, 
Mizoram, Chattlsgarh, Assam, MeghaIaya, Arunachal Pradesh, Uttar Praduh, West Bengal and all UTs 

National Agrlcununal Inlunanee Scheme 

737. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a)J the crops presently covered under the National 
Agricultural Insurance Scheme; 

(b) whether the Government proposes to include 
certain other perennial crops under the scheme; 

(c) If so, the details the!"8of; and 

(d) the time by which the said scheme is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) National Agricultural Insurance Scheme (NAIS), at 
present, covers all food crops (cereals, millets, pulses), 
oilseeds and annual commercial/horticultural crops. 

Perennial horticultural crops are not yet covered unGer 
the scheme due to their peculiar nature and non-
availability of past yield data. However, the Joinf Group 
constituted by this Department to study the improvements 
required in the existing crop insurance schemes, have 
inter-alia recommended for providing insurance coverage 
to perennial horticultural and vegetable crops as a 

separate scheme. Agriculture Insurance implementing 
some crop specific insurance scheme like Coffee 
Insurance Mango Insurance, Coconut Insurance etc. 

/TmnsIBtionJ 

Lo.... to Sugareene Grower. 

738. SHRI HANSRAJ G. AHIR: wm the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the sugarcane farmers are facing great 
hardships due to depressed prices and a big portion of 
their produce lying un-procured with them after a bumper 
crop during the current year; 

(b) if so, whether any assessment has been made 
in this regard; 

(c) if so, the details thereof and the remedial stepe 
being taken by the Govemment to procure the entire 
produce of the sugarcane farmers and ensure 
remunerative price to them; and 

(d) the ottMIr steps being taken by the ·Govemment 
to mitigate the problems of sugarcane farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTllAL BHURIA): (a) 
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to (c) The all time high sugar production and sugar 
Inventory In the last sugar season 2006-07 and anticipated 
high augar production for the current sugar INIOn 2007· 
08 has resulted in decline In augar prices In the domestic 
markal which ..... ratned the capacity of the sugar mille In 
making timely payment of remunerative price of sugal'CM8 
to the cane growers. 

(d) Govemment has taken a number of steps to help 
the sugar Industry and sugarcane farmers. These include: 

• A buffer stock of 20 lakh tonnes has been 
created for a period of one year from 01.05.2007 
to 30.04.2008 and additional buffer stock of 30 
lakh tonnes has been created for a period of 
one year from 01.08.2007 to 31.07.2008. 

• Export aaaistance Is also being provided to 
defray expenditure on internal transport, 
marketing and handling charges and ocean 
freight 0 Rs. 1350 per ton for sugar factories 
located in costal states and Rs. 1450 per ton 
for sugar factories located in non-coastaJ Itates 
(subject to actuals for export by road/rail to 
neighbouring countries) for a period of one year 
with effect from 19th April, 2007. 

• The requirement of obtaining release orders for 
the purpose of export has been dispen18d with 
effect from 31st July, 2007 till 30.09.2008. This 
would help the sugar factories to undertake 
exports expeditiously and improve their liquidity 
position. 

• A decision has been taken to extend the 
moratorium on outstanding term loans as on 
01.04.2005 announced In September, 2005 for 
co-operative sugar factories, from 2 years to upto 
5 years and to Include cooperative sugar mills, 
not included in the earlier package, for availing 
the benefits of the earlier package. 

• The Central Govemment has decided to give 
loans from the banks to the sugarmill&--prlvate, 
public and cooperative sector under a apeclal 
scheme titled 'Scheme for Extending financial 
Aaailtance to Sugar Undertaldngs-2007.' 

[EnlJlish/ 

.... of 1IedIct ... Through Poet 0ffI0e 

739. SHRI K.C. PALLANI SHAMY: Win the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether eome pharma companies have requested 
to the Government for .... of medlcln.. through post 
offices In the country; 

(b) If 80, the detalls thereof alongwlth the action taken 
by the Govemment thereon; 

(c) If not, the reasons therefor; and 

(d) the IotepS takenlbeing taken by the Govemment 
to Improve the revenue of postal department through 
various sources? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Some companies have 
approached the Department to sell their herbal and 
medicinal products through the post offices. The Circles 
have made arrangement with those comparIies for sale 
of their producta. Details of the arrangements are given 
In the encloaed statement. 

(d) The Depertment of Posts is offering a few selected 
.. rvlce. beside. postal .ervlces with an objective to 
leverage Ita network and to utllze Ita existing Infraetructu,. 
optimally. These services are broadly .. below: 

(i) The Department has started a pilot to provide 
financial inclusion In rural are.. under the 
scheme of BUllness Correspondent in 
collaboration with the State Bank of India. 

(Ii) A PUot for extending disburHment of micro credit 
to self help groups has also been started in 
collaboration with the National Bank for 
Agricultural and Rural Development. 

(iN) The Department Is providing a platform to 
facilitate payment of various bills by the 
customers for telecommunications companies and 
other utility service providers. 

(Iv) The Department Is providing a platform to 
facilitate payment of various bills by the 
customers for telecommunication companies and 
other utility aervice providers. 

(v) The Department Is distributing financial ' 
Instruments like mulual Funds etc on behalf of 
financial Institutions like UTI, SBI, Franklin 
Templeton, Reliance Mutual Fund8, etc. The 
Department 18 also dlstributtng the Non Life 
products of Oriental Insurance Company Ltd. 
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(vi) The Oepannent provides the facility of receiving 
remittance. from 205 countries through the 
Intematlonal Money Transfer Service. 

(vii) The disbursement of wages to the beneficiaries 
of the NREG Act, 2005, I. done through the 
post offices in some states. 

(viii) The payment of Old Age Pension under the 
National Social Assistance Programme is being 
undertaken by the Department of Posts In some 
states. 

Statement 

[Jets/Is of Ue up whh phsnns compsnitl$ 

SI.No. Name of the circle Details 

1. Andhra Pradesh 

2. Maharashtra 

3. Uttarakhand 

Tie up with Mis Sriram 
Gopalraju Pharma (P) ltd. 
Puttur, for sale of Dr. K. 
Gopalraju's Puttur Thailam 
through all Head Post OffIces 
in the Circle with effect from 
03.12.07. 

The sale of hemal medicines of 
Mis Hemolab (I) Pvt. Ltd. is 
being undertaken ttvough 125 
post being undertaken through 
125 post offices in Mumbai 
region of the Circle. 

Sale of hemal health products 
of Divya Pharmacy of Divya 
Pharmacy of Dlvya Yog Mandir 
Trust through the branch post 
offices of the Circle on a test 
basis. 

Aeatrtctlon. on Inatanatlon of Cenular Tower. 

740. SHRI PRABODH PANDA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(8) whether the Govemment Is aware of mushrooming 
of cellular towers In the cities and towns in the country; 

(b) if so, whether the Govemment proposes to issue 
safety guidelines to limit public exposure to radio waves 
from the bue stations; 

(c) if so, the detail thereof; 

(d) whether the Union Govemment Is plaMlng to 
ban the installation of cellular towers near schools, 
hospitals and the rooftops of large residential buildings; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) To meet the growth of the 
mobile services, adequate infrastructure/towers are 
nece ... ry in the country. 

(b) and (c) The latest Fact Sheet No. 304 01 May, 
2006 of World Health Organisation (WHO) states that 
from all evidence accumulated so far, no adverse short 
or long-term health effects have been shown to occur 
from the RF sin gals produced by the base stations. 
Further, a committee was setup under the Director 
General, Indian Council of Medical Research (ICMR), as 
per the orders of Hon'ble High Court Mumbai to study 
the effects of radiations from mobile phone towers and 
related aspects. The Committee has studied the effects 
and concluded that overall there is not enough evidence 
to show direct health hazards of RF exposures from 
mobile base stations. 

(d) and (e) Do not arise, in view of above. 

Aevlval of NTC Entyce Showrooms 

741. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether there Is any proposal under consideration 
to revive National Textile Corporation's (NTC) entyce 
showrooms across the country; 

(b) if so, the details thereof, State-wise; and 

(c) the efforts made by the Union Government to 
revamp the existing NTC's entyce showrooms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Yes, 
Sir. It has been decided by NTC to revive and revamp 
its 100 showrooms in a phased manner. State-wise details 
are given in the enclosed statement. 
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SI.No. 

1. 

2. 
3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

RtIflion-wisWSt8lt1-wistI No. 01 SIItJw1rJtIIn6 
lIS on 01.02.2008. 

State/Unlon Territory 

Southern Region 

Andhra Pradesh 

Tamil Nadu 

Kamataka 

Kerala 

W." Region 

Maharashtra 

Gujarat 

Othera 

Delhi 

Haryana 

Ctlandlgarh (U.T) 

Punjab 

Jammu & Kashmir 

Rajasthan 

Himachal Pradesh 

Madhya Pradesh 

Jharkhand 

West Bengal 

Ort ... 

Assam 

Bihar 

Total 

No. of 
showrooms 

2 

22 

7 

4 

15 

3 

11 

3 

2 

8 

2 

2 

7 

2 

6 

100 

{TtBnSIBtionj 

Milk Production 

742. SHRI MANSUKHBHAI D. VASAVA: 
DR. DHIRENDRA AGARWAL: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government has made any 
assessment about the quantum of milk produced and 
consumed In the country, separately at present; 

(b) jf so, the details thereof, State-wise; 

(c) the efforts made by the Govemment so far to 
increase the production of milk through cooperatives; 

(d) whether the milk production In the cooperative 
sector hu Increased as a result thereof during the lut 
three years; and 

(e> If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The requisite information Is given In 
the enclosed statement. 

(c) In addition to the steps taken by State 
Governments, the Department of Animal Husbandry. 
Dairying and Fisheries hu been supplementing the efforts 
of the State Governments by way of the following 
achemes to increase the milk production in country: 

(i) Intensive Dairy Development Programme 

(II) Strengthening Infrutructure for Quality and Clean 
Milk Production 

(ill> Auiatance to Cooperatives 

(Iv) Dairy/Pouitry Venture Capital Fund 

(d) and (e) Yes, Sir. the milk procurement by the 
dairy cooperatives during the lut three years are as 
follows: 

Year Milk Procurement (in lakh Kg per day) 

2004-05 200.70 

2005-06 215.60 

2006-07 216.90 
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sr.,.",.", 

s.. .... AnnI.W PtrxIut:IiDn of .... (In Q'X1 /tJIIfItI6) IIf1fI 
PtIr c..pb Monthly Con$unJ1tIon (in LIInI) 

SI.No. State Annual Production In Per Capita Monthly Consumption-
'000 tonnes (2006-07) (In litre) 

Rural Urban 

1 2 3 4 5 

1. Andhra Pradesh 7938 3.051 4.375 

2. Arunachal Pradelh 481 0.834 1.471 

3. Asaam 751 1.31 1._ 

4. Bihar 5450 2.978 3.814 

5. Chhattlagarh 848 0.667 2.989 

8. Goa 57 3.193 3.92 

7. Gujarat 7533 4.875 8.702 

8. Haryana 5367 13.128 9.585 

9. Himachal PradMh 872 8.72 8.186 

10. Jammu and Kuhmlr 1400t 8.017 8.313 

11. Jharkhand 1401 1.442 3.935 

12. Kamataka 4124 3.288 4.886 

13. Kerala 2119 2.822 3.658 

14. Madhya Pradeeh 8375 3.413 4.326 

15. Maharaahtra 8878 2.727 4.393 

16. Ma~r n 0.172 0.333 

17. Meghalaya 75 0.789 1.914 

18. Mizoram 16 0.385 1.815 

19. NagaIand 671 0.291 0.867 

20. 0 .... 1431 O.ns 2.246 

21. Punjab 9188 11.545 10.574 

22. Rajasthan 8375 8.488 7.379 

23. SIkkIm 49 5.568 4.918 
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2 3 

24. Tamil Nadu 5580 

26. Trlpura 88 

2fi. Uttar Pradeeh 18095 

27. Uttarakhand 1213 

28. west Bengal 3882 

28. Anctaman .00 Nicobar 1aI.oo 23 

30. Chandlgarh 48 

31. Dadre and Nagar Havell 51 

32. Daman and Diu ,. 
33. Delhi 288 

34. Lak8hadweep 2 

35. Puducheny 45 

All India 100889 

'ProviIIoMI 
"NatIonal Sample Survey Report-2004-05 

{EngI/6h/ 

L.ouH In ,...1 DepMment 

743. SHRI NAVEEN JINDAL: Will the MIr*Ier of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pIeUed to atate: 

(a) whether the poII8I depMment .. been Incurring 
Iouea for the Jut two yurs .00 durtng the cunwnt yMr; 

(b) If eo, the detail Iher80f .aong wIIh the ....". 
for 1oeMe; 

(c) whether the private courier ..me. with bener 
eIIIcIency he.,. made • dent In the ..... ~ 

(d) If eo, the extent thereof; Met 

(e) the IhIpI being taken to aftIIet the --1 
THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, the HrYicee of 

.. 5 

2.48 4.823 

1.069 2.113 

4.837 6.1 

8._ 8.388 

1.453 2.59 

1.447 1.578 

8.112 10.468 

0._ 5.881 

3.648 4.127 

8.538 8.204 

0.218 0.288 

2.817 4.883 

3.888 5.107 

Depar1ment of PoIII8 are not run on pruIII .00 Ioaa bM •. 
DepaJ1ment of Poeta provIdIe .. rvtcee wIIh baIic objective 
of universal Ht'VIce obIIgdon and moat of Ita I8MceI 
are highly eubeldlzec:l to cater to the 'common man' 
apecIaIIy In the rural a remote .,... of the country. The 
nMNW8 eamect by Department In thIa procea, therefcn, 
.... Ihort of the expenditure and there • a revenue 
deficit. 

(b) Sir, the revenue deficit of the department Ie 
fumllhed below: 

Y .... Amount In croree 

1208.88 

2008-07 1248.62 

The revenue deIcit of the Department hae been' , 
~. Re. 1291.34 CIOIW In RE 2007· 
01 lIDnItted to MInIItry of FInMce. 

The defIdt of the Oepannent .. largely due to the 
following reuonI: 
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(i) Nearly eighty nine percent of the expenditure Is 
incurred on mandatory Items like salary, pension 
of staff etc. 

(ii) Rates of most of the Postal Services has been 
highly subsidized to cater to the common man 
as the department is providing a host of services 
as a part of Universal Service Obligation as per 
the policy of Govemment. 

(c) and (d) As per a market survey conducted by the 
Department, the market share of Speed Post vis-a-vis 
the major private players in the express mail industry is 
27.55% However, the focus of the private players in the 
express mail industry is the corporate sector and the 
urban areas. 

(e) The Department has been taking steps to increase 
the revenue through introduction of new products, market 
development activities and adoption of customer orented 
strategies. Speed Post, Business Post, Express Post, 
Retail Post, etc. as a premium service has been 
conSistently groWing. The Department of Posts is also 
using its vast network for retailing of financial products 
and services agency function thereby adding to the 
Department's revenue. Moreover, Department has also 
included value added money transfer services to its 
portfolio like Instant Money Order service and International 
Money Transfers. 

Utlll .. tlon of Spectrum 

744. DR. lAXMINARAYAN PANDEY: 
SHRI KIREN RIJIJU: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleuec:t to atate: 

(a) whether certain private sector telecom companies 
are not able to make full use of the apectrum allocated 
to them earlier; 

(b) if so, the details thereof alongwith the names of 
such companies; 

(c) whether the said companies have again applied 
for allocation of spectrum; 

(d) if so, the rauona therefor; 

(e) whether any policy has been formulated for the 
allocation of more spectrum to such companies; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (f) Initial spectrum has 
been allotted to the mobile telecom service providers as 
per provisions of their respective Service Licence 
Agreements. All operators have been advised to use latest 
technology solutions for efficient and optimum utilization 
of the allotted spectrum. 

Further in order to ensure optimal and efficient use 
of allotted spectrum, nece .. ary criteria for allotment of 
additional spectrum, beyond the initial allotment. have 
been worked out/reviewed from time to time, taking into 
account various related factors. 

The additional spectrum is allotted as per the request 
of the service provider, taking into account the subscriber 
baaed eligibility criteria and also subject to availability of 
spectrum. 

Remune,.tlve Prices to Farme,.. 

745. SHRI V.K. THUMMAR: 
SHRI SANTOSH GANGWAR: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether in the absence of availability of loan and 
suitable marketing facilities, the majority of the farmers in 
the country are unable to sell their produce at 
remunerative prices; 

(b) if 80, the reaction of the Govemment thereto; 
and 

(c) the steps taken by the Govemment for providing 
the eaid facilities to the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) In a study on market margins for some crops 
conducted through out the country during 2004-05, It was 
found that pmducer's ahare in consumer's price for paddyl 
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rice varie8 from 81.49 percent In Chhattlagarh State to 
61.79 percent In Kamataka. For wheat, It varies between 
85.73 percent In Rajasthan to 62.47 percent In Kamataka. 
The Government fixes Minimum Support Price (MSP) for 
major crops, 80 that farmers get remunerative prioe for 
their produce. Also, the Agricultural Produce Marketing 
Committee (APMC) Act has been amended to benefit the 
farmers to realize better prices. 

Decline In Quantum of Postal Work 

746. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI KASHIRAM RANA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

<a) whether the Government has conducted any 
survey to ascertain that the quantum of postal work being 
handled by the Deparment of Posts is declining; 

(b) if so, the salient features of said survey; 

(c) the total number of employees rendered workless 
In absence of adequate work; 

(d) the steps takenlbelng taken by the Govemment 
in view of· shrinking network; 

(e) the success achieved by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No specific survey has been 
undertaken by the Deparment of Posts on the subject. 
However collection of data petainlng to quantum of work 
is an ongoing process which shows decline in Quantum 
of work in certain areas but increase In other areas. The 
mail volumes of ordinary mail have come down over the 
years but Speed Post, Business Post, Intemational Money 
Transfer through Westem Union, Post Office Insurance 
Fund and Intemational Mall volumes have Increased. 

(b) Does not arlee in view of (a) above. 

(0) No employee has been rendered workless. 
Periodical review of all Post Offices is carried out at 
fixed Intervals. The staff found surplus during such review 
is redeployed to the needy offices. ~ a result of 

expansion of cities Post Offices with leaser workload are 
relocated in newly developed areas. 

(d) Network is not Shrinking but It is changing its 
profile. The Department haa been fooualng on Increaalng 
the revenue from premium services like Speed Post. 
Express parcel Post, Business Post, .post, Retail Post, 
electronic intematlonal money transfer etc. which are 
increasingly becoming popular. Retail network of the 
Department has been leverged for providing new Hrvlces 
and generating additional revenue; 

(e) The business revenue earned by the Department 
from Premium services and other Important aervices in 
the put three yea,. showe an upward trend .. given 
below: 

Year 

2004-05 

(I) $pHd Post, ExpIWS P.1r»I Post, 
BUS/ntISS Post tile. 

Revenue (Rs. In Crores) 

953.034 

2006-06 1198.69 

2()()6.()7 1509.48 

Year 

2004-05 

2005-06 

2006-07 

VI ... 

2004 

2005 

2006 

(iI) /nIWNIioMI Monti)' /laMI. thlOugh 
w.utsm Union 

No. of Revenue 
Transaction (RI. In lakhs) 

354398 1103.00 

898003 2159.70 

2140241 4419.57 

(iii) InltlmlJlIotMl ",.1/ (DUIwNd) 

No. 01 EMS .... No. 01 P..-

640489 129641 2831375 

756228 1322281 2967802 

881141 186503 3128053 

,. 
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/EI1fI/i6h/ 

Report of Wadhwa Committee 

747. SHRI BADIGA RAMAKRISHNA: Will the Miniater 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Wadhwa Committee to look Into 
various upect8 of Targeted Public Distribution System 
(TPDS) in the country has since submitted Its report; 

(b) if so, the details of recommendations made by 
the Commltt.. with regard to various States, partlcularty 
Andhra Pradesh; and 

(c) the action take/proposed to be taken by the 
Government on the recommendations of the Committee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN 'THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Central Vigilance Committee (CVS) 
with justice D.P Wadhwa as Chairman was set up by the 
Supreme Court to look into maladies affecting functioning 
of Public Distribution System (PDS) and to suggest 
remedial measures. The Supreme Court's direction to CVC 
was to conduct this study initlaJly for the TPDS In DeIhl, 
to be followed up on all India basis. The Commltt .. has 
submitted Its report on TPDS In Deihl In August, 2007 to 
the Supreme Court. The Supreme Court In Its order dated 
10.01.2008 has ordered that similar exercise be 
undertaken by the CVC for the entire country and 
thereafter the Supreme Court would consider the 
suggestions of the CVS and shortfalls notices. Thus the 
report submitted by CVC so far Is only for TPDS in Delhi 
and does not cover other states such as Andhra Pradesh. 
A copy of summary of recommendations of CVC Is 
enclosed as statement. 

(c) Since the report of CVC submitted so far Is for 
PDS in Deihl, the Deihl Government has talcen decisions 
on some of the recommendations and It is examining 
others. Regarding recommendation of CVC to abolish APL 
category or limit APL coverage to households having 
annual income or rupees less than one lakh, Government 
of Deihl has taken a decision In principle to limit 
disbursement of Specified Food Articles (SFAs) to only 
those APL card holders, who have their annual family 
income of leas than As. 1 lakh or are not Income Tax 
payees. 

The Central Government has also taken into 
consideration one suggeatlon of the CVC to distribute 
wheat flour to BPL tamUies under TPDS while Issuing 
the revIaed policy on this subject on 17.01.2008. Other 
recommendations of CVC are under examination. 

(i) Abolishing the APL category and raising the 
income criteria of BPL up to annual income of 
Rs. 49,2841- as most of the food grain allocated 
for APL category is diverted in as much as by 
and large it is not lifted by persons belonging to 
the APL category. There 18 every likelihood of 
outcry against abolition of the APL category by 
F.P.S. dealers and protests by ve.ted groups 
and hence if the Court is of the view that It 
may not be possible or desirable to abolish the 
APL category altogether, it may consider limiting 
the APL category to households whose annual 
income is Rupees One lakh. 

(ii) Immediate identification of BPL and AAY 
families-to check exclusion of poor households. 

(Iii) Elimination of bogusJIake carda by means of a 
door-ta-door survey by a reputed agency-aleo 
collection of data tor computerization. 

(Iv) Zero toIeranc.str8ngthenlng of the Enforcement 
Wing and Anti Hoarding Cell and making public 
servants engaged in PDS accountable-
establishing flying squad. to Inspect the 
movement and distribution of food grains 
Whenever a FPS is sealed because of some 
malpractice, its licence be straight-away 
suspended/revoked. Ration Card holders 
attached to that FPS could be transferred to 
the nearby FPS or mobile van to be put In 
service or a Kirana shop of the area already 
selected, could be entrusted temporarily to 
distribute PDS food grains. 

(v) Computerisation-use of technology-
computerization of the activity providing an end-
to-end automated system involving minimum 
human intervention. This would involve 
automation of the Interface between the FPS 
and the consumer on one hand and the FPS 
and the FSO on the other 80 as to make the 
functioning of the FPS's tranaparenl 
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(vi) Establishment of a Helpline. 

. (vii) E-banklng-amounta toward transport charges 
and coat of food grains should be remllted by 
FPS by ECS inat.ad of by way of bank drafts 
and handing over to the Circle Inspector etc, 
thus avoiding paper work. 

(viii) Distribution of wheat flour on option basis instead 
of wheat to BPL households-strict provision to 
put In place to check that good quality of what 
meant for POS Is not replaced by sub-standard 
wheat by fiourmills etc.-general instructions could 
be given to sell only the fortified 'atta' with 
.... ntlal nutrients before seiling In the open 
marketlng/POS-this is to make the 
Implementation easier in all respects and also 
for avoiding diversion and leakage. 

(Ix) OmbudsmanIRegulator-independent agency to be 
created to monitor the working of the POS-
exiatlng system Is Inactive and Ineffective and 
corrupt. 

(x) Functions of the Deihl State Civil Supplies 
Corporation (OSCSC) to be taken over by the 
Department of Food Civil SuppUea-lhere Is no 
Vigilance machinery or enforcement agency with 
the OSCSc-to check diversion of foodgnlina 
by the trucks engaged by the OSCSc-large 
scale diversion of food grains by theae trucks. 

(xl) Food coupone--to begin with to be tried on a 
plot baaia In any two circles. 

(xl) Constitution and strengthening of Vigilance 
Committees at StateIDlstrict Levels. 

(xiii) Strengthening the legal regime. 

(xlv) Streamlining the system of allotment of FPS 
licenses and steps for provldion of reasonable 
commlaslon to the FPS owners. 

(xv) Public awareneaa campaigns to be carried out 
to Increase awareness among the public about 
the functioning of the PO~rganlzlng POS 
adalats in conjunction with Legal Aid 
Authorlllea--holding public meetings In circlesl 
moholaaa every two rnontt.-due publicity to 
be glven-NGOa of repute to be auocIated. 

(xvi) To Increase viability of FPS's, distribution of 
kersoMne oil (though an equally dlac:redlled and 

corrupt system) by FPS' to be conaidered .. Is 
being done In MUmbai . 

(xvii) Putting up of prominent and viIIbIe boards at 
FPS shops and on the tr\IcIc8 canylng POS. 

(xviii) Strict standard condItIona for engaging the trucka 
to transport POS food grain and also Installing 
GSP on each and every truck engaged by the 
transporter-Immediately as a truck carrying POS 
food grain moves out from the FCI godown 
rneaages by SMSlfaxlmoblle phoneltelephone 
call, to be passed on to Vigilance Committee, 
Member(s) of the area and FPS concerned for 
which the food grain Is meant. 

(xix) To strtctly follow and Implement the Revised 
Model CItizens' Charter Issued by the 
Department of Food & Public Olltrtbutlon, Govi. 
of India and communicated by letter dated 30th 
July 2007 to the Stale Govemments. 

(xx) Amnesty Scheme-four weeIca time be given to 
persona hodlnga bogLWtake cardI to cMpoeIt the 
same with FPS/Clrcle Oftlce-no qu .. tlons 
asked. On verification by door·toodoor awvey If 
any bogUllfake card Is found, pI'OHCUlIon be 
launched not only againII the p8raone holding bogu". carda but also agaInaI the oIfIceI of 
the Department raponaIbIe for IaauIng bogUII 
fake carde-pubIIoIty to be given boIh by prtntl 
electronic media and al80 hoardings to be 
displayed at prominent places of the amnesty 
Icheme. 

(xxi) Section 15A gives unneceeury protection to 
public servants engaged In the dIatrIbutIon of 
POS. This Sectton should be ntpHIed. WIthout 
the actual comlvance and participation of public 
servants In the POS there cannot poalbly be 
diversion of food grains. 

MobIle Phone Directory 

748. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRJB SINGH: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to .... : 

(a) whether the Governmental aecurtly agenc:iM haw 
requested to the Government to publish MobIle Phone 
Directory In the country as reported In the newlpllper 
Hlndustan dated January 04, 2007; 
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(b) If so, the facta thereof; 

(c) whether the Govemment has asked all lervlce 
provldera to pubflsh luch dlrectoriel; 

(d) If so, the details thereof alongwith the reaction of 
service provide... thereto; 

(e) whether there is any provision in the licence 
agreement to illua/publlsh Mobile directory; 

(f) If so, the datal. thereof; and 

(g) the action takenlbelng taken by the Govemment 
against the service providers for violation of such 
provision? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. 

(c) and (d) No, Sir. Government has decided not to 
publish Mobile Phone Directory. 

<e) and (f) The latest licences have following 
provl8lon:-

MDetermination of telecom regulatory Authority of India 
(TRAI) with regard to publication of telephone .. rvIce 
directory contalnlng information of the aublcribers of 
Telecom ServICe shall be applicable and binding" 

However, TAAI had submitted recommendation not 
publish Mobile Phone Directory. Govemment accepted the 
recommendation and decided not to pubUsh the directory 
in respect of mobile phones. 

(g) Does not arlee In view of (e) & (f) above. 

Price of Wheat 

749. SHRI JASHUBHAI DHANABHAI BAAAD: Will 
the Minilter of AGRICULTURE be pleuect to state: 

(a) whether the farmers are not benefiting from rising 
market prices of wheat as middlemen are taking all the 
profits; 

(b) if so, whether the Govemment has any plan to 
ensure that farmers get adequate benefit from higher 
market prices of their crops; 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) In order to ensure remunerative prices for the 
agricultural produce Government announces minimum 
Support Price (MSP) for selected crops like paddy, wheat, 
coarse creals and selected pul.es and oilseed. every 
year. Consequently, the MSP of wheat for 2007·08 has 
been fixadlannounced at Rs. 1000/· per quintal. The ruling 
wheat . prices are above this MSP as given for selected 
markets/centres in the table below. If prices are not 
remunerative, the farmers can always sell their produce 
to the Govemment agencies to avoid 1088. 

TsbM-WhoIsssls PIicss of WhIlSt 8$ on WHk of 
FtJbft.m1Jl, 2O(J8 

WhIII Pdc:e 
(AI on 1.2.200II 

1380 1875 1280 1145 1000 157~ 

Also, the Agricultural Produce Marketing Committee 
(APMC) Act has been amended to benefit the farmers to 
realize better prices. 

750. DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH -LALAN-: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

<a) the name. of the States where crushing of 
sugarcane started late during the current season; 

(b) whether the sugar production il likely to decline 
due to delay in the start of the crulhing S88son leading 
to the rise In retail prices of sugar; and 

(c) If so, the details thereof and the reaction of the 
Government thereto ~cating the likely decline in sugar 
production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The late crushing of sugarcane by sugar 
factories is reported to have taken place in the State of 
Bihar, Maharastra, Uttar Pradesh and UHarakhand during 
the current sugar season 2007-08. 

(b) and (c) The sugar production in the country during 
the current sugar season may decline by about 15 lac 
tons over the last sugar season. One of the factors for 
decline in sugar production can be retail prices of sugar 
allover the country. Sufficent stocks of sugar are available 
in the country to maintain sugar prices at reasonabl. 
level. 

C .... tlon of Job Opportunities In Textile Induetry 

751. DR. DHIRENDRA AGARWAL: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government proposes to incre ... 
the Investment in the textile industry so as to create 
more employment opportunities in the coming year; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the targets fixed during the last three 
years were achieved; and 

(e) If not, the reasons for failure to achieve the 88t 
targets alongwith the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) to (c) Yes, 
Sir. The government is aware of the need for Increasing 
Investment in the textile sector so as to modemlze the 
textile industry an to make It Intemationally competitive. 
The Investment required to modemize the textile industry 
is estimated at about Rs. 1,50,600 crore during the 11th 
Plan period, bulk of which has to come from the private 
sector. Major plan schemes such as Technology 
Upgradatlon Fund Scheme (TUFS), Scheme for Integrated 
TextUe Parks (SITP) etc. are accordingly designed in such 
a way as to encourage private investment in the textile 
sector. Under TUFS, the total project cost sanctioned as 
on 31.03.2007 is Rs. 86020 crore. 

(d) and (e) The financial targets in terms of plan 
expenditure during the last three years ~~ve been, by 
and large, achieved. However, no SpecifIC. targets for 
employment generation have been fixed. It IS expected 
that enharaeed investment in the textile sector would lead 
to creation of additional employment. 

{English} 

Expansion of MY 

752. SHRI L. RAJAGOPAL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of famill .. identified under Antyodaya 
Anna Yojana (MY) In v.rlous Stat .. particularly Andhra 
Pradesh .. on date; 

(b) the details regarding allocation and off-take of 
foodgralns under MY Inwrious Stat .. partlcuarly Andhra 
Pradesh during the last three yea,.; year-wile; 

(c) whether requests have been receIved by the 
Govemment from some Stat .. particularly Anethra Pradesh 
for further expansion of MY; and 

(d) if so, the details thereof and re.ctlon of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR AKHILESH PRASAD 
SINGH): (a) Statement I showing the number of faml/_ 
under MY State-wise Is eraelosed. Out of 2.60 erore 
targeted MY families, the various StatelUT Govemment8 
have identified so far 2.43 crore families and laued ration 
cards to them. 

(b) State-wise allocation and offtake of wh .. t 2004-
05, 2005-06, 2006-07 and 2007-08 (upto December, 2007) 
Is enclosed as" statement II, III, IV & V reepecttvely 
including Andhra Prade.h. 

State-wise allocation and offtake of Rice 2004-05, 
2005-08, 2006-07 and 2007-08 (upto December, 2007) la 
enclosed .. statement VI, VII, VIII & IX respectively 
Including Anethra Pradesh. 

(c) and (d) Yea, Sir. Some St.te Governments 
iraeluding Andhra Pradesh have requeated to lraere ... : 
the targeted number of MY famill ... 

MY famill.. are part of BPL category. At present, 
the total number of targeted BPL lamUI.. in the country 
Is 6.52 erore which is based on the poverty Hllmat .. of 
the Planning Commission for the year 1993-94 and 
population proJection by Registrar General of India as on 
01.03.2000. In order to make TPDS more focused and 
targeted towards poorest of the poor, Antyodaya Anna 
Yojana w.. launched in December, 2000 for one erore 
lamilies to be identified from amongst the BPL famill ... 
This scheme has been expanded thrice since inception 
during 2003-04, 2004-05 and 2005-06, with additional 50 
lakh MY households every time. Thus, the target of the 
Govemment Is to cover 2.50 crore MY households. 
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Aa on 25.02.2008 
(Fig. In lakh) 

No. at 
BPl 

No.atMY ...... MY fImiII idInIIed & RC IaIIUId 

...... NonnIt III &p. 2M &p. 3nI &p. 
.~ ~ 3Rt 

Exp. 
Total 

1.3.2CIOO 25.12.00 5.6.03 3.8.04 12.5.06 ToIII NannII Exp. 

3 4 5 8 7 8 9 10 11 12 13 

40.83 8.228 3.117 2.1191 3.242 15.578 8.221 3.117 2.1191 3.242 15.578 

0.119 0.151 0.077 0.073 0.079 0.31) 0.151 0.077 0.013 to.079 0.380 

18.36 2.815 l.a 1.352 1.485 7.040 2.815 1.408 1.352 1.465 7.040 

65.23 10.000 5.003 4.802 5.205 25.010 10.000 5.003 4.102 4,480 24.285 

18.75 2.874 1.438 1.31) 1.488 7.1. 2.874 1.438 1.31) 1.496 7.119 

4.09 0.. 0.315 0.301 0.326 1.588 0.. 0.315 0.301 0.280 1.502 

0.41 0.073 0.037 0.035 0.038 0.184 0.073 0.037 0.035 0.145 

21.20 3.250 1.128 1.581 1.891 8.128 3.250 I.. 1.561 1.881 8.098 

7.. 1.208 a.808 0.581 0.829 3.025 1.208 0.608 0.581 0.528 2." 

5.14 0.717 0.385 0.378 0.411 1.971 0.717 0.311S 0.378 0.411 1.971 

7.38 1.129 0.584 0.542 0.587 2.822 1.129 0.564 0.542 0.322 2.557 

23.84 3.816 1.841 1.782 1.811 9.179 3.816 1.841 1.712 1.911 9.179 

31.29 4.797 2.400 2.303 2.497 11.1197 4.797 2.400 2.303 2.497 11.1197 

15.54 2.382 1.182 1.144 1.240 5.958 2.382 1.182 1.144 1.240 5.958 

41.25 8.324 3.184 3.037 3.291 15.818 8.324 3.184 3.037 3.291 lU18 

65.34 10.017 5.011 4.810 5.215 25.053 10.017 5.011 4.810 4.801 24.839 

1.88 0.255 0.127 0.122 0.132 0.838 0.256 0.127 0.122 0.182 0.138 

1.83 0.281 0.140 0.135 0.148 0.711 0.281 0.140 0.135 0.148 0.102 

0.18 0.105 0.051 0.050 0.055 0.281 0.105 0.051 0.050 0.055 0.281 

1.24 0.189 0.098 0.091 0.098 0.475 0.189 0.0118 0.091 0.098 0.475 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

4.. 0.717 0,359 0.345 0.373 1.794 0.717 0.358 0.345 0.373 1.794 
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25. 

21. 

27. 

21. 

21. 
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3 4 5 • 7 • 8 • 10 11 12 13 

24.31 3.728 I. 1.790 I.. 8.321 3.728 I.. 1J1IO 1.840 8,321 

0.43 0.087 0.032 0.032 0.034 0.1f6 0.087 G.032 0.032 O.OM 0.115 

48.83 7.455 3.730 3.511 3.., ,1.841 7.456 3.730 3.511 3., 11 .• 

2.85 0.452 0.227 0.217 0.235 1.131 0.452 0.227 0.217 0.23.5 1.131 

108.78 18.371 '.181 7 .• ' •. 522 40.845 18.371 1.181 7., 8.522 40.846 

4.. 0.113 0.312 0.387 0.387 1.811 0.113 0.. 0.317 

51.111 7.. 3.873 3.813 4.132 18.157 7... 3.173 2.117 

30. AndIIIWI and NaoIIIr IIIIIIdI 0.28 0.043 o.o:n 0.021 0.022 0.107 0.043 

1J12 

lUll 

0.043 

31. 

32. 

33. 

M. 

35. POlldlh"., 

0.23 0.036 0.011 0.017 0.01. o.oaa 0.021 0.021 

~ ~ ~ ~ ~ ~ ~ ~ ~ 0.0&2 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

0.03 0.004 0.003 0.002 0.003 0.012 0.004 0.003 0.002 o.oos 0.012 

0.14 0.121 0.011 0.0112 0.087 0.322 0.121 0.011 0.012 t.087 0.322 

852.03 91.848 50.021 48.001' 52.030' ... ..1132 •• 47.036 4&.1111 242.7&6 

tOut of the SO Iekh hOuHhaIda In the 2nd .xpenIIon, 48 earmIIIced for ~ SIate-wIN _ the ,..,. .. 2 ...... 18nIy by 
the ........ error of IncIueIan came to light. 

t"The left CMr ....... of 2 IIIch femIIIeI of 2nd upanIIon have !)eM Included In the 3rd • ..,.,., of MY IChIIM to 52 Ialch 
flllTllllM from 50 IIkh famIIIee. 

(In '000 Tcmea) 

Sl Sta1IiUTI 

BPL APL MY TOIII BPl APL MY TGIII BPL MY ToIII 

2 

1. AnIIR f'IIdIIh 

2. AnN:tIII PIIdIIh 

3. AllIIn 

4 ... 

3 4 

o 153.172 

3J8 

o 
7 .• 

410 

1311.472 1374.948 

11G.271 425.1 

5 6 7 • • 10 11 12 '3 14 

o lsam 1.128 33.2IC 0.5 U o all 
o ,1.&6 3.41. 7J11 o 11.11 .. .,. o •. 11 

o 4'0 1.48 401.5. o 87.833 o 
2S2 21168.42 .,.851 ... 233.531 134.773 51.' 0.. 873 31.6 

o 535.371 85.172 40.758 o 125.13 77.2J1 8.113 o 23.52 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

8. Delhi 110.985 714.098 11.715 838.796 UI.204 313.684 10.175 432.063 97.494 43.927 86.864 51.83 

7. Goa 5.04 40.32 o 45.36 o o o o o o o o 

8. GI4nt 525.. 1730.616 133.661 2389.966 378.748 64.122 90.283 533.153 72.048 3.705 67.548 22.31 

9. Ha!yena 257.04 1014.204 71.532 1342.776 217.567 154.641 65.097 437.325 84.651 15.243 91.004 32.57 

10. ItnIchII PlIdeIh 53.808 132.3 18.. 204.816 45.866 91.75 18.178 155.794 85.658 69.35 96.139 78.07 

11. Jammu and KIIhmIr 58.296 165.84 15.651 239.967 57.088 142.8118 10.424 210.51 97.928 86.226 85.782 B7.72 

12. JIIIIIhIIICI 318.0118 17.814 11.26 497.34 202.882 lB.6 75.993 297.475 63.78 21.14 83.271 59.Bl 

13. KamIIIkI 197.585 414.12 85.292 m.977 167.811 115.685 68.308 361.584 94.882 27.93 89.303 53.41 

14. ICerlla 121.758 447.9 o 589.658 122.484 172.509 o 294.973 100.58 38.515 o 51.78 

15. MacIIyI PradIIh 1127.288 2155.088 345.317 3627.673 la25.324 19.219 323.514 1388.067 90.955 0.892 93.886 37.71 

16. MIhnhIra 1285.067 3051.024 412.47 4748.581 1124.138 55.45 374.232 1553.82 87.4n 1.817 90.73 32.72 

17. t.W1ipIr o 17.76 1.214 18.974 0 18.72 0 16.72 0 94.141 0 88.12 

18. Me;IIIaya o 7.776 0 7.m 0 8.188 0 8.188 0 105.3 0 105.3 

19. MIzonm o 12.12 0 12.12 0 11.782 0 11.782 0 97.211 0 97.21 

20. NagIIInd 7.809 78 2.439 88.248 6.854 82.382 2.375 91.411 85.208 105.61 97.378 103.58 

21. Orilla o 380 o 380 24.22 129.218 o 153.516 o 35.916 o 42.84 

22. PIqIb 188.418 1473.24 30.12 1869.776 110.508 25.348 21.945 167.801 86.405 1.721 72.868 9.45 

23. RajasIIIn 100.713 2696.376 248.775 3645.864 651.375 301.545 230.806 1183.526 92.159 11.183 92.697 32.46 

24. SiIdcim o 10.2 o 10.2 o 4.n o 4.n o 46.785 o 46.78 

25. TIIIIInIdu o 120 o 120 o 59.944 o 59.944 o 49.953 o 49.95 

21. Tripn o 47.84 o 47.94 o 21.279 o 21.279 o 44.387 o 44.39 

27. UIIIr PrIIIIIh 2083.245 4."4.84 726.. 7124.5n 1823.088 7.087 805.837 2240.792 78.161 0.164 83.385 31.45 

28. UIIIIInchII 83.6 221.84 9.576 294.816 63.72 10.83 9,(111 83.439 100.19 4.796 94.914 28.3 

29. WIll Bengal 810.188 3508.52 186.11 4511.796 684.738 881.996 134.297 1101.031 84.518 25.153 88.831 37.7 

30. AIIcIIMI and NicobIr 2.436 8.18 0.504 11.1 0.387 
IsIIIICIa 

0.5 o 0.887 15.887 6.127 o 7.99 

31. Chanligalh 5.588 83.7eB 0 89.336 0 o o 0 0 0 o o 
32. DIdra and NagIr HIMIIi 1.116 1.548 0.336 3 0 o o 0 0 0 o o 
33. DImIn IIId Diu 0.48 1.044 0.084 1.0 0 o o 0 0 0 o o 
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2 3 4 5 8 7 8 8 10 11 12 13 14 

34. lI*IIIIdMIep o 0.804 o o o o o o o o 
35. PancIc:Nny o 12 o 12 o 0.0&5 o 0.0&5 o U83 o .4.18 

TOTAL 9,347.412 25.267.. 2,832.8&6 37,247.758 7,423.340 ~.835 2,214.1. 12,810.314 1 ... ,8 12.818 86.004 34.107 

o 34.848 o 34.848 o tal3 o tan o 23.158 o 23.158 

o 136.044 o 136.044 o 125.849 o 125.649 o 12.3. o 112.358 

o 15.832 o 15.832 o 7.403 o 7.403 o 48.18 o 48.11 

GrWId TaIII (M 1nIIa) 8,347.412 25,454.212 2,832.858 37,434.280 7,423.340 3,343.810 2,284.1. 13,031.438 71.418 13.137 .. 004 3""2 

..,.",.", U 

(In '000 Tonnel) 

SI.No~ StataIUT. OIIIake 

BPL APL MY loti! BPL APL MY lolll BPL APL MY loti! 

2 3 4 5 8 7 8 8 10 11 12 13 14 

1. Andn PIIdIIh o 153.m o 153.m 0.18 50.48 0.01 &0.13 o 32. o 33.01 

.. 3.42 8.36 o 8.11 2.35 4.72 0.33 7A .713 74.214 o 75.86 

3. AllIIn o 337.a24 o 337.a24 o 28O.M o 2IOJt o 13.1111 o 83.15 

4. BIhIr 1157.282 1222.158 283.521 2882.959 528.55 24.23 258.18 117.71 45M 1.813 10.842 11.33 

17.104 350.86 0 437.984 82.841.. 0 132.41 8&.. 14.1. 0 11.25 

8. DII1I 106.044 703.072 18.858 825.772 103.79 248.85 15.13 381.&7 17m4 35.124 • .041 ..... 

7. Goa 3.881 37.086 o lIJ.m o o 3.833 o 3.833 . o 10.333 

8. ~ 442.309 1730.618 207.0CMI 2379.133 117.36 143.51 154.81 1105.11 ••• 1.2112 74.833 25.411 

9. HIIryn 195.819 811.358 88.056 1083.231 186.22 17.88 72.82 257.03 ... 2217 ".818 23Jl 

10. ItmIchII PIIdeIh 45.82 132.3 28.898 204.816 37.4 98.9 23.47 180.77 81.824 75.51 17 Jt8 1IA8 

11. .IImnaI and KIIhmir 52S13 , ... .824 21.289 218.9116 52.58 15121 19.48 223.211 91.401 104.41 81.507 101.15 ' 

12. JIaItdwId 251.232 72.584 136.8 460.124 207.55 20.58 132.8 360.74 82.613 21387 17.28 714 

13. KamIIIka 157.113 378.534 81.548 817.175 158.08 148.53 88.. 3711.52 10D.84 38.511 ".48 81.01 
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2 3 4 5 8 7 8 9 10 11 12 13 14 

14. Kallia 111.. 447.9 o 559.288 110.88 .. 44 o 37U2 98.834 59.488 o 17.41 

949.415 11101.524 453.573 31)4.512 919,511 144.83 411.58 1554.911 103.17 7.617 94.931 47.05 

18. ....... 111n.. 3051.1Roi 493.41 4704J118 1!m1.17 112.28 431.a2 1583.47 87.918 3.88 87.343 33.23 

17. ,.... 2.421 15.408 2.421 20.284 3.96 14.18 o 18.14 163.1 92.03 0 88.52 

1 B. Me;IIIIaya o 7.778 0 7.778 0.85 6.32 o 8.97 0 81.218 0 88.13 

19. t.tznn o 12.12 0 12.12 o 7.55 o 7.55 0 112.294 0 62.21 

20. NIpInI 7.113 44.51& 3.225 54.783 8.88 62.85 3.33 83.08 87.884 118.72 lCD.28 11U& 

21. Orilla o 351.112 0 351.112 o 108.35 0 108.35 0.. 0 30.88 

22. P\qIb 130.779 1178.582 32.8 1341.84 69.4 8.84 17.41 95.73 63.087 0.75 53.887 7.13 

23. RajIsIIBI 517.8OB 2188.544 .,95 3042.547 4&0.33 204.17 299.12 953.82 8U69 9.8 88.972 31.34 

24. SiIdcim o 7.2 o 7.2 o 4.85 o 4.85 o 14.583 o 84.51 

25. Tambdu o 120 o 120 o 77.88 o 77.88 o 14.983 o 84'-

26. TIipIn o 47.94 o 47.94 o 29.94 o 28.94 o 82.453 o U 

27. UIIIr PIIdeIh 1112.038 B3.G86 8110.884 53118.128 1026.012 37.93 553.. 1118.39 1&.721 1.053 12.079 30.01 

28. UIIrIncNI 55.184 14Q.582 13.185 208.741 58.719 34.154 11.112 103.B 108.41 24.2113 7U7 411.8 

29. Well Bengel S73.299 191&.172 281.111 2941m 581.08 987.71 m88 1822.7 17.788 &0.224 13.133 61.97 

30. AndMwIIIIII NcabIr 2& 8.11 0.504 10. 0.21 4.01 0.04 4Jl 11.344 41.142 7.937 39.34 
IIInI 

31. QIIIIdigIIh 5.511 &1.504 0 82.012 o 
32. DIIh II1II NIgar HMIi 1.05 1.541 0.435 3.033 0.32 

33. DlnwlIIIII Diu 0.38 1.044 0.144 1.511 0.13 

34. I..IIIIhIdwIep 0 D.22I 0 0.228 o 
35. Palddwry 0 1.2 0 1.2 o 

o 
0.24 

o 
0.03 

1.01 

o o 0 0 0 0 

0.19 0.75 30.471 15.504 43.171 24.73 

0.01 0.18 34.211 0 41.867 11'2 

o 0.03 0 13.158 0 13.'8 

o 1.01 0 14.117 0 84.17 

TOTAl. 7,301.693 21,253.153 3,077.112 31,832.858 5,982.287 3,358.407 2,725.!110 12,044.214 81.. 15.793 18.8 38.075 
CAP_ o 33.8'2 o 33.912 o 9.5 o 9.5 o 21.014 o 28.014 

o 145.101 o 145.101 o 133.49 o 133.49 o 12.057 o 12.057 

o 15 o 15 o 4 o 4 o 28.887 o 21.887 

enid Tall! (M 1ndII) 7,301.893 21,447.073 3.077.812 31 •. 578 5,982.287 3,503S7 2.72S.S80 12,111.274 81.858 lUI5 I8.5fI •. 305 
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1. 

2. 

3. 

4. 

S. 

8. 

7. 

8. 

I. 

10. 

tt. 

12. 

13. 

14. 

15. 

....urI 

2 

Ardn PIIIIIIII 

AnIII:IIII f'IIIIIIII 

AllIIn .. 
DNIIIgMI 

DIll 

Gal --..,.. 
IiIIIdIII PrIdIIh 

........ KIIIIn* ......., 
---
~ 

...... PIIdIIh 

18. ...... 

17 ..... 
1l __ 

,.. -
20. NIgIInI 

21. OI1lIa 

22. PII;Ib 

23. ....... 

.. ......", IV 

AAbt:w1D7 MId ~ ", WhMI IrK /lIB y.,. 2OfJ5.2OO6 (p) undtJr TPDS 

(In '000 Ton"..) 

" 0IftIIIe 
BPl APl. MY 10lil 8PL APl. MY BPI. APl. MY 

3 .. S • 7 8 8 10 11 12 13 

o 81.162 o 11.152 0,012 55.53 0.001 55.583 o .. 427 o 
o 
o 

113 UI o 1,. 
o 254.228 o 154.228 

,., 1474 

1.253 248.718 

o 5.1. 

o 2IlO.048 

145.123 2t1.1M 275.334 1132.117 241.112 ,. 244.142 414. 

31.32 •. 33 0 120.85 ... 2l8I1 0 11.177 

lU 315.72 ,... ... 111.141 .. 471 1U23 400.143 

0J1 11.222 0 11.632 0 U7 0 U7 

117.11 317Me ,.. IIU74 210.711 73.B 143.147 .,. 

152.8 D.3 IlIUM .72 

53.1117 

o 
37.417 

RII7 .. 
o 

l3.m 
I4A6 

41.1184 

17'-

3.171 

11.103 

77. 

41. 
11.07 ,. 

... 
o 

.001 

o .... 
1..... 122.412 33JI7 172.. 

142.18 2.., 
, .... 7 127.m 

&UII 1U 

as 111.1. 100.018 10UIM 

84.013 

1GO.I4 

15.107 52.116 ,.J1. 21.1. ... IOMI 8.713 100.18 IU81 

117.1112 ... 121. .... ,.. III 11Ut. am ., • 

127. 1&U118 IU7 .,614 121.113 111U42 73.1. ... 16.1. 

18.1113 24U2 0 330.113 II.M3 11&.012 0 .,115 100.207 

727.854 •. 1111 547.514 1814.274 72l. 112.011 601.. 1341.314 .... 

1018.042 121.OM .112 1171.711 " .. , 123.0411 •. 432 1381.121 18.131 

3.8 8.1 0 tt. 1.18 UII 0 1.231 .. 113 

o 7. 
o 10J1 

U18 24J71 

o 1S5.~ 

73.118 2IIA38 

o 7 .• 

o to .. 

lie 14.714 

o 1S5.l:M 

•• 353.DI2 

o 728 o 728 0 

o t. 0.. ,. 0 

1.222 24.374 3JI 14.118 100.. 

o 132.29 o 132.29 0 

44.t1t 44.711 21.412 118.312 51.&17 

43U72 IIUI4 37.... 1115.72 41U&1 llU11 343.412 115.414 1&.117 

..17 17.112 

IIAII 17 .• 

.,22 0 
IU\'I3 13.022 

11.113 

77.481 

84.725 

83.81 

..171 ... 
11.408 

2U33 

81.771 

o 
o 
o 

11.582 

o .. 
11.738 

lUI 

14 

88.5 

44.31 

91.31 

43 .• 

4U 

12.45 

48.3 

58.71 

51 .. 

103.18 

".IM 
82.11 

81.14 

85.4 

Il52 

•. 17 

71.07 

84.72 

18.71 

•• • 
".16 
33.51 

.. 53 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

24. SIIddm o 5.36 o 5.35 o 5.311 o ~.381 o 100.571 o 100.51 

25. TamInIdu o 95.58 o 95.58 o 80.18 o 80.18 o 94.35 o 94.36 

26. TripIn o 26.88 o 28.96 o 21.474 o 21.474 o 79.651 o 79.65 

27. llIIr PIIdIIh 916.122 595.88 589.076 2080.878 865.495 44.18 587.571 1487.246 94.474 7.417 103.25 71.95 

28. \JIIJInc:hII 49.871 75.802 17.829 143.302 SO.. 61.876 16.7lrZ 128.276 111.068 81.828 88.07 811.51 

29. Welt 8engII 5118.128 726.824 278.882 1603.714 561.284 608.383 231.274 1280.941 12.1. 811.1186 82.805 80.5 

:.I. AndIIIwI lflii NicabIr 0.85 4.802 0.294 5.948 
IIIIndI 

0.45 4.08 0.17 4.7 52.941 84,885 57.823 7U4 

31. CIwIdigMI 0.228 9.182 0 8.39 

32. DIIb lflii NagIr HMIi 0.358 1.058 0.18 1.596 

33. o.n.n and Diu 0.12 0.524 0.084 0.728 

34. L.IkIhIcIwIIp o 0.433 0 0.433 

35. PDI1IIc:heny o 2.05 0 2.05 

o 
0.18 

0.06 

o 

o 

o 
0.15 

o 

0.05 

1.41 

o 
0.03 

0.06 

o 

o 

00000 

0.36 SO.279 14.178 18.887 22.56 

0.12 SO 0 71.429 16.48 

0.05 o 11.547 0 11.55 

1.41 o 88.78 0 88.78 

TOTAl 5,502.1198 5,808,497 3,107.298 14,418.794 4,78&.360 2,653.413 2,82&.8115 10.252.. 86,668 45.882 91.088 71.105 

CAP. o 34.12 o 34.12 o 4.14 o 4.14 o 11.858 o 11.856 

o 144.86 o 144.96 o 132.348 o 132.348 o 91.3 o 91.3 

BlUan o 15 o 15 o 1.28 o 1.28 o 8.533 o 8.533 

Grand Total (Allnda) 5,502.9118 8,OO3.m 3,107.298 14,813.874 4,78&.380 2,791.181 2,829.8115 lD,380.23S 88.. 46.494 91.066 71.099 

sr.,.",.", V 

AIIrx:6Iion WId OIIt.ktl of WhMI hrJm Apf6 200710 Dt1ctImbtIr, 2007 undtIr TPDS 

(In '000 Tonnes) 

51.No. StatelUTs Allotment % Offtake 

BPL APL MY Total BPL APL MY Total BPL APL MY Total 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. AncIn PfIIIIIh o 52.917 o 52.817 0 31.256 0.01 31.288 0 59.066 o 59.11 

2. AnnchII PIIIIeIh 2.304 8.786 o 9.0811 1.362 4.085 o 5.437 58.681 80.384 o 59.95 

3. Aan o 208.32 o 208.32 0.775 204.8n o 205.852 o 88.347 o 98.72 

4. BihIr 335.808 22.857 • 864.865 229.* 7.8119 282.181 519.274 88.222 34.. 12.218 78.13 

5. abIIIgIJtI 23.49 20.176 o 43.886 22.03 10.288 o 32.288 93.785 50.8112 o 73.97 



457 PHALGUNA 13, 1821 (S&4a) 

2 3 5 8 '1 8 9 10 11 12 13 14 

8. Delli 88.908 285.851 21.52t1 31l2I3 71.785 211.057 15.342 348.184 104.11 91.321 71.212 12.53 

7. Goa o 7.511 o 7.511 o s.a:. o 5.8311 o 77.7J9 o 77.74 

8. GI4aIII 183.383 97.221 138.367 418.971 175..1 28.225 119.623 323.731 115.909 211.032 8U8 7727 

9. Haryn 104.3111 18.122 12.115 283.356 102.434 0.19 mIT 1110.221 •. 193 0.219 116.1115 17.13 

10. HmII:IW PIIIIeIh 35.. 112.854 26.585 175.134 • .848 108.452 25.072 187.173 111.. 118.. 14.273 IU6 

11. .IInINJ n KIIInir 37.l12li 152.528 15.8 D016 37.531 135.432 IS.. I.. ..74 88.712 100.. 81.71 

12. ........ 130.177 26.431 •• m 256.341 115.331 I. 12.001 214.301 ... 27.85 I2.2S6 13.11 

13. KImIIIka 98.4011 78.073 85.531 240.0111 114.1141 SUl1 62.356 208.212 98A82 88.238 11&.143 17.18 

14. KIIIII 62.887 171.611 o 234.327 62.834 1&0.204 o 212.838 •. 1147 87.501 o 90.83 

15. MIIIfII Pradesh 534,568 79.77 418.843 1033.971 525.568 11.181 4OS.154 .1.571 98.318 78.2118 88.547 85.8 

18. MiIIraIn 847.71 117.117 318. 1151.853 578.203 72.348 .. 980.438 811.423 61.772 85.022 85.13 

17 ....... 0.1164 8.75 0 7.704 0.833 5.101 o 5.1141 87.317 75.874 0 77.12 

18. u.pIIya o 8.015 0 8.015 0 5.387 o 5.387 0 •. 568 0 111.58 

19. MIzoIwn o 7.752 0 7.752 0 5.782 o 5.782 0 74.321 0 74.33 

20. NIgIIRI 4.153 20.. 2.934 28.456 5.17 21.719 3.28 30.221 111.11 104.41 111.11 106.23 

21. 0Itasa o 101.828 o 101.628 o 88.236 o 88.236 o 8UIII o 14.51 

22. P\qIb 87.117 53.4811 40.843 181.511 38.416 25.402 22.624 87.842 5&.618 47.41 55.862 54.28 

23. RIjIaIwI 310.355 210.071 283.85 804.378 305.87 115.815 218.211 740.013 98.587 78.1133 14.. 12.01 

24. SiIdcin o 3.774 o 3.774 o 3.773 o 3.773 o 18.1174 o •. 17 

25. TIIIIbdu o 71.723 o 78.723 o 70 .• o 70.318 o 81.743 o 81.74 

26. TripIn o 11.24 o 18.24 o 12.842 o 12.842 o 711.4011 o 711.41 

27. UI1Ir PIIdIIh 682.758 43.237 424.404 1150.399 743.158 30.801 481.401 1255.38 lDU& 71.238 113.43 109.12 

28. tbwIdIII 38.387 46.443 14.238 97.068 38.438 47.775 13.121 98.032 100.14 111.87 17.071 100 .. 

29. Weal 8qII 447.122 534.92 204.444 1187.118 432.051 488.831 172.233 1081.115 98.471 81.01 84.245 81.91 

30. AndIII8I n NIcabIr 0.548 4.. 0.1. 5.133 D .• 
IUIds 

2.71 D.. 3.288 70.874 13.254. 51.852 13.83 

31. ChnIig.tI 0.306 0.3 o 0.808 0.741 0.1111 0.. 1.. 242.11 •. 187 o 247.38 

32. DIIh n .. HMIi 0.144 0.458 0.117 0.72 0.012 D.03 0.111 D.. 22.222 8.538 22.222 12.22 

33. 0.- n Diu 0.083 0.3 0.045 0.4011 0.1124 o 0.021 0.045 38 .• o 41.117 11.03 

" 



.. 
34. 

35. 

2 

UIIbdIIIp 

Paddwry 

TOTAl. 

CAP8SF 

MARCH 3, 2008 

3 4 5 8 7 8 9 10 

o 0.3 0 0.3 0 0.1 0 0.1 

o 1.1& 0 1.1& 0 0.791 0 0.791 

3,818.232 2,111.785 2,543.347 8,111.374 3,615A30 2,122.715 2,388.811 8,134,958 

o 000 0 0 

11 12 

o 33.133 

o 40.821 

84.138 79.748 

o 0 

13 

o 
o 

14 

33.33 

4OJ2 

80.174 

DIIne 0 107.822 0 107.822 0 84,468 0 1M .• o 87.718 

o 
o 
o 

o 
87.7. 

o IIUIn 0 0 0 0 0 0 o 0 

GIn Tall! (AI. 3,818.232 2,788.417 2,543.347 8, 12U86 3,815.. 2.217.173 2,386.811 8,228.414 1M.738 80.058 80.148 

HeM: Offtake under Defence IrIcIuda CRPf and Bhutan .. no bifurcation II received from FCI 

SLNo. StItIIUT. 

2 

1. AllIIn PIIdeIh 

2. AnIIIctW PrIdIIh 

3. Aan 

4. IIIIr 

5. ~ 

6. DIIi 

7. Goa 

8. GI4a 

9. HIrJn 

10. IImII:hII PrIdeIh 

11. ....... n KIIhmir 

12. J1IItdMI 

13. KamaIIIII 

.,.,.",.", VI 

A~ MId om.Aw of RIt:tI lor 1M YS8r 2004-2005 (P) IIIIdsr TPDS 

(In '000 Tonnee) 

% 0II1aU 

BPL API.. MY Total BPL API.. MY Total 8Pl API.. MY Total 

3 4 5 6 7 8 9 10 11 12 13 

1m 128 2113.068 "78.248 3818.44<& 1258.98 1104.348 <&55.815 2818.953 111.428 52.263 15 .• 

27.11 88.82 8.816 106.826 28.191 47.018 8.881 83.87 100.718 88.32 18.233 

860.434 475.14 lSO.11& 1275.86 822.272 119.58 139.178 881.03 15.87 25.117 92.732 

887.712 818.572 188 1972.214 118.058 

478.364 620.7 200.887 1281.061 471.st8 

44.285 282.42 4.71& 331.5 40.531 

8.8 77.'118 4.11281.. 0 

110.871 1061.8. 33.42 128U. 177 .. 

o 0 000 

0.928 148.543 217.521 

1.11 ISO.. 853.557 

88A33 lD 140.773 

o 
28.887 

o 

5.04 5.04 

24.018 231.1,. 

o o 

13.2118 ... 
81.523 

o 
lUI 

o 

0.101 88.418 

0.2!iII •• 752 

34.145 79.<&37 

o 122Ja 

2.808 71.187 

o 0 

14 

73.83 

78.68 

•. 06 

13.56 

SO.35 

42.47 

5.87 

18.03 . 

o 
81.211 211.8 25.108 323.018 72.117 SO.254 23.577 156.518 88.937 27.818 13.53 48.48 

lM.712 281. S0225 516.817 178.51 1 •. 758 33.084 381.& 18.842 53.128 85.872 

483.018 128.318 113.12 724.452 183.032 2.007 81.673 258.712 33.753 1.564 81.04 

790.248 1656.48 281.171 2707.. 785.11 732.8 242.57" 11'80.83 88.347 44.248 82.879 



481 

2 

14. KIIIII 

16. ......... 

17. MIIipr 

18 ...... 

18. MizonIn 

20. H9IInd 

21. on. 

22. P\qIb 

2l RrjIdwI 

24. SiIddm 

25. Tamhdu 

21. TIipIn 

27. UIIIr PIIdaIh 

28. UIIIIncNI 

21. WIll IIqi 

PHALGUNA 13, ,_ (SMI) .(.1\ ...... 

3 4 5 8 7 8 10 11 12 13 14 

... ,.1.04 lU 1111.. 371.171 81.5. 158.714 811.4. 101.811 8.711 IM.II7 .. 74 

,." 3IlO.304 8OJ37 .,75 ' • .811 U13 5U11 2IO.a 10Ga OJM ... .., 

184.77 1848.858 281.817 .a23 1148.811 11.841 224.118 .. .15 I2JI4 0.724 .... 32.11 

44.014 21.7 10.718 8U 21035 1.585 8.831 31.251 85.813 U37 10.843 .. 45 

80.152 37.248 11.111 114.108 80.. 13.82 16.119 10. 128 100." ... .475 11.. 

21.241 81.12 7.. 110,4 21.844 51.225 7. .. 101.817 71. lUll 78.77 

31.72 44.04 10.112 85.872 .,33 28.5&1 1.547 72.213 l1U12 8OJ48 .... ta 84.11 

,.. 715.584 210.804 _.251 1117.851 3.a MD.04 , • .107 77111 0J78 "'11 

o 0 0 0 0.475 0 0.821 1.. 0 0 0 0 

8.155 87.38 um 78.432 0 0 D.34I 0.345 0 0 11.811 0.44 

14.018 15.812 4.184 33.852 14.112 13.712 4.. 31.842 .J11 .,5 17A&4 M.OI 

''''. ..,.. 434.011 5710J51 ' ''' &10.114 424.111 __ lOU21 '''' 17. ... 

100.. 131.212 22.971 .'12 104.87 .. 21.371 184.. 111.'107 2U2 Il. 14.81 

1232.197 2171.82 442.848 _013 1141.1M1 D.8" 520.411 11111.141 I3JII D.Oal 117.57 4U2 

113.62 111.812 22.478 247.108 114,877 1.1042 32.531 153.1& 101.213 UI8 144.737 .81" 

a.m 582.88 I.. 1&17.124 57S.OII2 42.831 lanl 7W. 71.tCI 7 .. , 84.217 _ 

at AndIw n NicabIr 4." 28.2 1M 34049 0.5 1.623 0 2.023 10001a 5.401 0 U7 
IIIIndI 

31. ChnIgIIIII 118 11.7. 0.. 15.818 0.17 0 0.111 0.311 U. 0 21.111 2.21 

32. DIIh n rag. HMII 4.. 5 .• 0J4 lo.aa o o o o o o o o 
33. DInwI n Diu 0J48 8.m 0.1. I .• o o 0 0 0 o 0 o 

34. LaIIIIIIdIIIp 0.372 3.204 0.. 3.744 o o 0 0 0 o 0 o 
35. POIdcIwny 28.231 12 U74 47.112 U3 I. a. 1.271 8.25 

TOTAL 11,124.845 ,..... 3,427.156 1',451. lo,ra413 3,.221.8 3,207.. 18.48 ... 73 8UI7 I.... lUll 47.710 

o 2O.G04 o 211.1104 o 31.255 o 31 .. o lU o 111.244 

o 145.G2 o 145.02 o 121.8 o 121.. o •• o 83J06 

o 8.216 o 8.218 o 3.511 o 3.511 o ... o ... 
GIn Tall! (M IrdI) 11,124.845 11,271.2D1 3,427.156 34,123.2D1 10,Q2U73 3,384. 3.2D7.102 ,..... ...117 17.. 13.5?1 4lG04 

" 
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SI.No. StatelUTs 

2 

1. AnrIva PIIIIeIh 

2. AnnI:hII P1IdIIh 

3. Alum. 

4. Bihar 

5. CHII\tiagIIh 

6. DIIhI 

7. Gal 

8. G\4ItII 

9. HIryn 

10. ItnIdIII PIIIIIIh 

11. JInnu IIId KIIIInir 

12. JIIMInI 

13. Kamlllka 

14. Kellla 

15. MdIyI PIIdeIh 

16. MnrIIItI 

17 ....... 

18. __ 

19. aImrn 

20. NIpIIIId 

21. Orilla 

22. P\qIIb 

23. RIjIdwI 

MARCH 3, 2008 

sr.tement VII 

AIIoc.1ion III1d 0fIIIIIr. of Rictl for 1M YMr 2005-2006 (P) IHIdtIr TPDS 

AUotment 

BPL APL MY Total BPL APL MY Total BPL 

3 4 5 6 7 8 9 10 11 

1!M16.129 2113.068 620.247 3818.444 1101.88 1456.sa 8111.5 3186.77 101.433 

25.14 83.39 12,838 101.488 23.17 38.53 12.07 73.77 92.184 

625.418 618.116 175.104' 1418.638 585.48 184.34 181.1» 940.81 95.213 

1009.388 1069.384 

445.708 684.94 

42.42 293.444 

8.54 812 

175.754 1056.948 

46.8117 •. 148 

.70.828 216.6 

187.482 311 .• 

168.012 2267.745 145.48 

254.82 1386.481 454.003 

6.86 342.524 41.4 

6.739 83.478 

51.m 1284.478 

o 2411.545 

35.. 323.016 

87.45 537.808 

3.804 

1113.75 

211.03 

sa.16 

173.21 

448.882 143.718 ,_ 781.868 173.38 

719.224 1858.48 32l204 2701.908 717.6 

334.172 1381.04 207.oaa 111.3 325JID 

245.8 633.848 11.568 811.318 237.54 

754.104 1841.858 336.358 2740.318 827.04 

35.352 32.052 18.438 88.84 2187 

53.568 37.248 23.2112 114.108 54.G6 

la.m 58.8 10.401 U 17.15 

21.7114 57.185 13.038 •• 717 28.73 

1281.807 804.452 434.785 2501.144 7117.408 

33.218 294.148 0 327.831 1.71 

75.574 575.212 3.823 854.. 18.24 

1.32 184.07 310.85 

2.57 229.168 685.782 

55.86 6.32 103.38 

2.27 

34.78 

0.11 

79.17 

185.75 

2.447 

37.43 

4.07 

32.13 

53.8 

8.521 

235.96 

33.18 

169.48 

422.58 

0.57 150.03 323.88 

728.04 311.45 1755.11 

57.. 200.722 584.207 

8.18 78 324.73 

15.2 305.39 947.83 

0.71 13.96 44.84 

16.29 22.72 113.08 

48.34 10.01 78 

41J1 13. 11 83.85 

1.42 450.. 1249.321 

o 0.75 2.48 

o 1.45 20.88 

lUll 

101.88 

97.585 

58.186 

83.17 

82.187 

82.114 

103.43 

38.811 

99.774 

87.552 

88.8 

83.15 

84.178 

100.9 

86.5&8 

99.178 

83.191 

5.137 

25.458 

(In '000 Tonnel) 

% Offtake 

APL MY 

12 

68 .• 

80.782 

28.587 

0.123 

0.37 

18.988 

2.196 

3.281 

0.039 

38.551 

84.828 

0.397 

43.851 

4.224 

1 .. 

0.921 

2.215 

43.734 

80.701 

72.228 

0.177 

o 

o 

13 

96.108 

83.306 

103.42 

88.804 

88.842 

~.885 

42.638 

72.281 

o 
90.283 

711.488 

&196 

94.884 

98.. 
96.054 

90JIM 

71.825 

87.544 

116.241 

100.55 

103.61 

o 

37 .• 

Total 

14 

82.91 

72.7 

86.32 

13.71 

48.14 

30.18 

8.12 

18.37 

13.3 

52.48 

78.57 

42.53 

84.98 

30.71 

33.81 

34.58 

51.4 

81.55 

85.8 

83.88 

49.85 

0.75 

3.16 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

~. SIddm 14.076 lU12 4.184 .. 14.11 11 .• 4.32 37.71 •. ItS 104.11 103.75 102.48 
25. TIIIIInD 1387.887 3887.. 144.111 671D.31i8 '.,.8 1515.117 817.13 3136.047 .. 514 41234 102.01 13.88 

28. TripIn 16.384 131.292 21.538 256.112 12.77 37.02 2I.S3 158.32 17.21 28.197 .m 12.04 

27. UIIIr PrIdeIh 1783.068 2811.384 13UI2 5583.1~ 1535.111 2.238 • .101 2422.328 17.075 0.077 14.27 43.31 

28. UIIInhII 107.229 112.96 32.194 332.113 107.583 lU12 23.503 150.228 100.31 1.131 71.. 45.12 

774.87 2102.508 281.263 3158.441 103.311 31.83 220.44 855.4811 10.8 1.504 78.375 30.25 

30. AndIrIwI MIl NicobIr 5.136 282 1.296 34.632 
!mil 

1.5S 11.78 0.41 13.12 30.171 41.773 37.101 31.11 

31. CIwdgaIh 3.18 11.012 0.. 23.08 o 0 o 0 0 0 0 0 

32. DIdrI and NagIr HMIi 4.142 5.512 1.113 10.827 1.35 0.85 0.53 2.53 32.583 lU24 48.41 23.37 

0.858 8.376 0.3 1.532 0.31 

0.372 3.132 0.188 3.672 0.47 

36. PoIdcNIry 22.882 12 12.25 47.112 12.53 

0.15 

2.15 

4.11 

0.16 0.12 36.215 1.711 53.333 6.5 

0.33 3.75 126.34 14.1. 118.43 102,12 

7.11 ~.63 54.117 34.117 IU71 52.21 

TOTAL 11, • .218 23,100.171 4,818.407 .,.. "'111.231 4".087 4,716.745 11,081.013 11.351 20.111 14.536 47 .• 

o lB •• o 18." o II. o II. o 11.403 o 11.403 

o 1 •. 112 o 1 •. 112 o 115.04 o 115.04 o 12.171 o 12.175 

o 8 .• o I .• o 7 .• o 7. o 71.124 o 78.124 

GIIIId ToIII (AII1rda) 11, •. 268 23,268.136 4, •. 407 40,151.512 I,BI.231 4,711.197 4,716.745 18,115.173 11.351 2D.I23 14.535 47.110 . 

.. ,.",.", VIII 

(In '000 Tonnea) 

SI.No. StlttJUTa 

BPl APL MY ToIII BPl API. MY TOIII BPl API.. MY Total 

2 3 4 5 8 7 8 8 10 11 12 13 14 

1. ArdnPIIdIIh 1052.081 2113.088 854.288 3118.444 1054.511 1442.142 858.77 315Ull 100.231 • .248 100.31 12.56 

22.314 53.. 15.872 12.054 14.113 31.571 8.. 55.243 65.2CI8 51.105 56.781 11.01', 

3. Aan 476.7 &.114 2IU16 1460.52 47£.114 511.7:1 272.045 1211.117 100.21 74.D 12." •. 4 

4. h 1373.21 10962 .157 -.247 'IlUT7 0.& 321.. •• 15.072 0.071 13.171 11.54 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

5. ~ ... 732.111 ... 1479.871 491.181 6.. 313.058 811.501 1111.75 oa 106.03 54,84 

6. DIIi 44.544 .. ... 3&0.18 44.3' 115.781 8.5111 148.817 IU42 32.04 18.514 41.89 

7. Goa 5.15 79.988 6.1111 91.228 13.1 3.14 21.44 85.437' lUI 84.508 23.5 

8. G\4IrII 273.55 1058.148 141.01 1471.508 243.2 34.388 118.446 384.044 8UI6 3.2S4 82.580 a78 

9. Haryn 88.125 217.24 o 3II1.3II6 58.7111 1.918 o 81.827 11.378 0,145 o 1882 

10. IimIdIII PIIdIIh 21.187 186.148 43.511 2711.364 aa 1!1,218 43.744 lG.327 14.807 81.04 llD.52 71.14 

11. Jammu and KIIhnir 152.282 313.404 II2JS8 548.544 158.171 1 •• 111 78.1G 430.412 1~56 82.577 14.. 78.48 

12. JIaIIchR 512.322J 151.418 183.34 147.078 274.117 o.e12 180.25 455.179 53.505 0.531 81.315 53.74 

13. KamIIaka 840.118 1438.416 407.28 2486.814 848.738 747.778 •. 031 1788.547 101.03 51.. 88.256 71.87 

14. Kerala 317.514 1361.04 248.331 ' ''' 314.083 180.737 241.313 744.133 18.111 13.271 10Q.4 .. 82 

15. MIcIIya PIIIIIIh 336.884 7IU4 111.848 1142.37 322.8 24.134 14.181 441.115 115.78 3.505 au., ... 
16. MnrIIhn 

17 ........ 45.Q84 33J28 21.18 .A12 35.824 15.. 18.411 10.13 71.. 47." ... 10.5 

18. Me;IIIIyI 53.. 37.248 23.8 114.1111 53.435 31.l1li 23.8 ,.. ..114 ... 85 lID 14 •• 

11. MizorIm 17.14 33.302 10.. 81.882 17.14 31.. 10.. fJ.. lID 14.577 11D 17.111 

25.884 52.428 18.048 14.37 31.434 82.187 11.. 113.487 121.4 111.53 120.110 1!1.28 

21. 0riIaI 1186.17& 883.256 511.718 2371.148 81I.a 5.815 433.288 1115.811 58.1113 o.B34 81.842 48.811 

22. Pur;Ib 14.. 441.812 1.55 515.114 lU75 1.1. 4.151 31.1155 •.• 2.088 43.488 6.19 

23. RajIsIwI ZOO.134 810.938 11.32 1023.19 100.022 5.878 4.582 110.48 41.771 0.125 40.3 10.8 

24. SidIim 11.786 21.1187 6.474 38.337 11.786 20.567 6.474 aJJ7 lID 17. lID 11.85 

25. TamInIdu 1258.232 3687.. 783.144 5710.358 1158.011 1414.8 775.. 3341.221 82.04 a573 11.007 58.15 

21. Tripurl 95.364 141.898 28.536 273.798 83.158 95.241 25.458 203.a 87.211 83.543 • .214 74.48 

27. ll1Ir PradeIh 1850.541 3247.02 1150.938 6248.. 1615.544 211.5115 1104.7& 3001.. 87.301 8.112 115.988 &04 

21. IlIIIndIII 99.84 211.988 41.832 353.14 83.187 40.414 31.702 1511.153 14.102 11.. 75.784 44.18 

29. WIlt IIengi 123.938 2747.136 342.122 4013.798 412.115 3311.312 284.367 1107.124 53.355 12.027 82.173 27.6 

4.11 17.268 1.508 22.984 2.11 9.58 0,65 12.43 52.287 55.531 43.161 54.13 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

31. QwdgIItI 2284 22.644 0.. 25.818 021 

2.38 

0.4 

o 
1.37 

025 

2.78 

0.07 

0.36 

0.31 

0.18 

D.28 9.11' 0 7.113 til 

32. DIdra n NIgIr Havel 4.. 5.. 1.. 11.n4 4.11 51.41. 2404111 21.185 34.15 

33. o.n.. .. DIu 0.... 8.376 0.552 9.862 0.. WI U. Ill. 1.74 

34.~ 0.295 3.265 0.181 3.721 024 3.18 81.. 15.145 81378 85.48 

35. POllclc:t.1J 21.514 48 13.548 83.112 8.. 0.4 7.14 17.13 44.472 0.833 52.702 20.81 

TOTAL 12,501.11' 24.474285 8.261.11 43.237.212 8,488.814 5,815.. 5,831. 2'.1'''' 78.7R 23.710 Itl. 48.840 

o 17.18 0 17.11 0 148 0 2.48 o 14.510 o 14.510 

o 138 0 138 0 129.21S 0 128. o ItI10 o ItI10 

o 8.. 0 8.. 0 0.42 0 0.42 o 4.211 o 4.202 

GIn TOIII (AI RII) 12,501.11' 24 ••. 422 I,281.D 43,402.418 .,.U14 5,M7.2el 5,831. 21,248.184 78.712 24.137 1t138 41.168 

SI.No. StateIlITI 

2 

1. Ancha PlIdeIII 

'2. AnMNI PrIdeIII 

3. ,.... 

4. IIw 

5. tWIiIgIItI 

8. DIIII 

7. Goa 

8. GI4A 

9. HMyn 

10. ItrnIchM PIIdIIII 

11. 

12. 

sr.,."..", IX 

~ .nd 0fII,w of Rk» """, ApI'I 2001 to DtIctImbtIr 2007 unt:Iw Tt:IOS 

otIIeke 

(In '000 Tonna) 

,. OIIIIM 

BPI. APt MY Total BPI. APt MY TotII BPI. APt MY TotI! 

3 4 5 6 7 8 9 10 11 12 13 14 

788.088 1514.D 480.711 ".514 788.8118 1285.831 480.183 2585.512 100.010 81.122 •• , 89.51 

18.138 40272 11.179 89.09 8.811 22.512 8.801 38.224 58.1&7 5U 58.774 58.77 

358.1184 225.8 221.523 m 787 353.103 282.556 221.512 831.14 

893.38 954.045 1.71 458..' 1414.741 321.475 

333.776 19.G7'6 228.458 579.31 311.114 

28.794 140.373 8.109 178.776 31.441 

4.1115 9.5 4.581 18.176 4.073 

220.383 110.52 118.103 447.a 185.828 

52.11 0.18 0 52.28 45.508 

84.17 18.74 35.41 188.37 57.953 

o 384.& 

12.314 232.708 548.824 

119.303 

10.117 

8.145 155 .• 

3.718 17.878 

21225 111.641 

o 0 

83.046 33l1li8 

313.894 

45.509 

174.887 

113.143 23S.~ 84.883 413.379 114.l14 , • .295 84.555 385.154 

368235 12.51 155.. 536.727 255.313 0.535 134.424 3110272 

111.17 111.311 

34.4.3 0 

90.421 84.552 

laW 84 .• 

8U83 111.178 

84.1l 11.205 

87.333 0 

90.312 93.514 

100.13 

78111 

1~78 

71.378 

81.118 

91.378 

o 
95.877 

100.51 7U57 III. 

89.334 4277 86.179 

104048 

49.01 

1'.311 

fT.$J 

.35 

70.11 

87.03 

92.90 

88.33 

72.71 
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2 

13. KaIIIIIIIca 

14. Kal'lla 

15. MIII1ya PIIdIeh 

16. MIhIrIIIta 

'17. MaIipIr 

18. __ 

19. fIIzDIwn 

20. NIgIIRI 

21. Orilla 

22. Pw;Ib 

23. RIjIIIWI 

24. SIddm 

25. TIIIhkI 
26. T_ 
'0. UIIIr PrIIIIIh 

. 28. lJIbancNI 

28. WIll 8engII 

MARCH 3, 2008 

3 4 5 6 7 B 9 10 11 12 13 14 

487.~ 955.444 312.381 1755.206 •. 625 428.25 299.267 1213.142 99.84 44.822 15.811 11.12 

D.DIM 223.008 187.. 849.7115 211.163 210.23 187.713 837.108 100.03 84.271 1111.01 18.05 

252.2CI 19.17 77.954 348.. D.. 18.. 75.84 331.414 84.. 83.928 87.. 84.87 

1124.587 28.1 378.125 1116.792 478.126 18.842 286.781 791.537 78.233 71.425 78.. 77.(11 

35.48 21.035 15.. 72.38 33.527 17.794 15.704 87.115 84.548 14.592 _, 82.8 

35.532 39272 22.113 18.917 33.8 34049 21.318 11.712 I5.28S 87.823 IB.822 ~.57 

13.23 34.113 8.19 56.5113 13.079 29.01 8.191 SO.33 98.. 85.2t2 100.01 90.88 

19.431 39.248 12.042 70.722 18.8 43.a 12.873 74.948 95.044 111.. 106.9105.87 

874.179 4U26 388.34 1322.146 718.208 11.211 314.012 1041.473 81.a 22.575 78.843 78.77 

33.842 

161.794 

a 5.73 38,372 8.056 0.138 1.837 8.8 17 .• 

a 9.. 181.48 108.556 a 4.152 113.207 71.515 

a 32.. ZOJI 

o 48.1'0 70.11 

8.478 17.211 5.2a2 30.948 8.474 18.834 5.208 32.514 99.953 1(11.068 1111.08 105.08 

844,424 2033.574 587.358 3585.358 841.217 1214,489 681.1184 2748.78 99.88 58.722 100.63 77.04 

58.887 82,85 34.058 175.875 81.495 71.828 '0.343 160.884 104.48 88.59 80.284 91.35 

1391.517 8.14 885.208 2286.363 1087.135 11.485 759.111 1857.731 78.126 132.928 87.738 82.01 

72J56 58.871 33» 164.1125 72.538 33.186 30.874 138.578 99.ias 56.529 ~.44 82.81 

717.363 113 261.811 1048.482 558.001 89.51 224.545 850.056 77.508 100.303 85.783 81.07 

30. AndMIM n NIcabIr 3.231 12.951 1.161 17.343 2.481 7.432 0.913 10.828 78.787 67.. 7U3I 12.42 
IIMII 

31. a.dgIIII 1.. 0 0.. 2.5115 1.117 0 0.426 2.123 89.363 0 83.984 82.77 

32. DIIh n ,. HMII 3.248 3.222 1.53 8.001 0.391 0.751 0.217 1.368 12.034 23.308 14.183 18.88 

0.72 0.54 0.432 1.8112 G.233 0.189 0.142 0.584 32.381 35 32.87 33.33 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ U 

18.173 21.33 10.181 47.884 8.719 0 s.a 14.8 54.212 0 55.201 30.19 

lOTAL 8,288.131 8,188.217 5,023.139 2O,4IB.057 7,588.015 4,242.814 4,551. 18,382.821 81., .581 90.820 79.823 

o o o o o o o o o o 
o 18.372 o 98.372 o 83.324 o 83.324 o 88.481 o 88.481 

o o o o o o o o o o 
GIn TOIII (AiInIII) 9,288.631 8,2lI2.859 5,113.139 20,594,429 7,588.015 4,325.938 4,551.992 18,485.945 81.111 •. 1155 90.820 79.953 

Note: 0IftIIke under Defence Includes CRPF and Bhutan .. no blfurcallon Is received from FCI 
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RI .. In PrI ... 

763. SHRI AJOY CHAKRABORTY: 
SHRI K.J.S.~. REDDY: 
SHRI RAGHUNATH JHA: 
SHRI ABU AYES MONDAL 
SHRI AJIT JOGI: 
SHRI SARVEY SATYANARAYANA: 
SHRI K.C. PALLANI SHAMY: 

WID the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the prices of 8ss8ntlal commodities 
Including Rice, Wheat, Gram Edible oil, Pulses, 
Vegetablea, Milk continue to rise deaplte the efforts made 
by the Govemment in this regard; 

(b) if so, the details thereof and the reaons therefor 
indicating the Increase in prices of essential commodities 
during the last six months; 

Commodity 

Rice 

Wheat 

Atta 

Gram daI 

Tur daI 

Sugar 

Groundnut oil" 

Mustard Oil" 

Vanaapatl 

Tea (Loose) 

MilkO 

Potato 

Onion 

Salt (Packed) 

"Rafned 011 • per litre 

Current 
Pricea as 

on 
26.02.08 

18.00 

13.00 

14.00 

35.00 

41.00 

17.00 

121.00 

71.00 

68.00 

108.00 

20.00 

8.00 

8.00 

10.00 

1 Week 
Back 

19.02.08 

17.00 

12.50 

14.00 

35.00 

42.00 

17.00 

121.00 

69.00 

68.00 

109.00 

20.00 

7.00 

8.00 

10.00 

(c) the stept taken by the Govemment to control the 
prices and check hoarding, black tnarUtIng and forwat'd 
trading of euentIaI commodltfea; 

(d) whether the Govemment hu received any report 
from Food and Agriculture Organlaatlon showing concem 
about the Increasing prices; and 

(e) If so, the details thereof and the slaps taken by 
the Govemment to add..... the issues raised in the 
report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Govemment Ie aware of increaae in 
prices of e ... ntlal commodltiea and has already taken 
steps to check the Increase In prices by taking effective 
measures such as augmenting domeatlc supplies of rice, 
wheat pulaea and edible ofts through Imports at during 
the lut six months Is given In table beIow:-

1 
Month 
Back 

25.01.08 

17.00 

13.00 

14.00 

35.00 

42.00 

17.00 

121.00 

68.00 

67.00 

107.00 

20.00 

8.00 

9.00 

10.00 

Retail priceS (Rs.JKg.) 
3 

Month 
Back 

26.11.07 

16.00 

12.00 

13.00 

36.00 

41.00 

17.00 

121.00 

84.00 

60.00 

109.00 

20.00 

10.00 

14.50 

10.00 

6 
Month 
Back 

27.08.07 

15.00 

12.00 

13.00 

34.00 

39.00 

16.00 

118.00 

82.00 

80.00 

107.00 

19.00 

16.50 

21.00 

9.00 

Variation 
Over 6 
Month 

3.00 

1.00 

1.00 

1.00 

2.00 

1.00 

3.00 

9.00 

8.00 

1.00 

1.00 

-7.50 

·13.00 

1.00 

,. 
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Inftation in some food articles mainly rice, tur dBl 
and edible oils 18 wltneeeed mainly due to inadequate 
supplies In relation to demand, diversion of food grain to 
bio-fuel and animal feed, production losses due to 
inclement weather conditions in both domestic and 
intemational markete. 

(c) The Prevention of Black marketing and 
Maintenance of Supplies of Essential Commodities Act, 

Name of the State 2004 

Gujaral 63 

Assam 11 

Tamil Nadu 

Orlua 

Maharashtra 

Madhya Pradeah 

Total 75 

Forward Markets Commission (FMC) vide letter dated 
23.01.07 has directed the three National Exchanges, 
namely (a) Multi Commodity Exchange of India Ltd., (b) 
National Commodity & Derivatives Exchange Ud. (c) 
National Multi Commodity Exchange of India ltd., to delist 
all contracts of tur and urad and to close out all 
outstanding positions In all Tur and Urad contracts at the 
closing price on 23.01.07. FMC has also stated that no 
further contract ahan be launched without its prior approval 
and permission already granted to launch contracts in 
Urad and Tur stands withdrawn. FMC has on 27.2.2007 
directed all the three National Exchanges that no new 
permission already granted for yet to be launched 
contrects stands revoked and that in respect of running 
contracts in these commodities no new position should 
be allowed to be taken. Only squaring up of positions 
should be allowed. Forward Markets Commission (FMC) 
prescribes various regulatory measures such as imposition 
of Hm~ on open position, reduction in limits on daily 
price fluctuations and imposition of additionaVspecial 
margin to ensure orderty traefing in the commodity futures 
market. 

(d) and (e) No, Sir. Does not arise. 

1980 empowers the Central and State Govemments to 
detain persons whose activities are found to be prejudicial 
to the maintenance of supplies of commodities essential 
to the community. The detention orders made by the 
State Govemments year-wise and year-wise and atate-
wise during the last three years and upto 31.12.2007 are 
given as under. 

2005 2006 2007 
(As on 31.12.2007) 

101 85 50 

7 74 65 

2 1 

1 

3 

111 161 119 

Admlnl.tratl". Reform Protect In EPFO 

754. SHRI SURAVARAM SUDHAKAR REDDY: Will 
the Minister of LABOUR AND EMPLOYMENT be pleased 
to state: 

(a) whether the administrative reform project in 
Employees Provident Fund Organisation «EPFO) has 
been scrapped now; 

(b) if so, the details alongwlth the expenditure incurred 
on Its implementation; and 

(c) the reasons for scrapping the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
lABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) No, Sir. Mis Siemens Informatior 
Systems limited (SISl) were engaged as Consultants fOI 

the Project- MRe-inventlng EPF, India- of Employees 
Provident Fund Organisation for an amount 0 

Rs. 6,67,47,OOOI-.The Consultants appointed for the projec 
delivered their report on 'Business Process Re 
engineering', 'System Design Document' 'Softwan 
Requirement Specifications', etc. The application softwarl 
was also delivered. On exhaustive user testing and fiell 
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testing, the application was foun:t to be needing 
considerable Improvement. To set right the deficiencies, 
the consultants aeked for change In contract and 
unreasonable financial compensation. The Central Board 
of Trustees, Employees' Provident Fund have considered 
the above and have given directions to explore altemate 
options and also to take legal opinion 88 regards the 
present situation. 

{Tl'Bl78lBlionJ 

Re ... rch and Development Facilities 

755. SHRI SHISHUPAL N. PATLE: Will the Minister 
of WATER RESOURCES be pleased to etate: 

(a) whether the Govemment is providing funds to 
enhance Research and Development (R &0) facilities in 
the field of water resources in the country; 

(b) if eo, the names of such States recognised for 
Research and Development; and 

(c) the time by which the research work is likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) A scheme for "Research and Development 
Programme in Water Sector" has been approved for XI 
Plan for taking up research in different areas of water 
resources through research organisations under the 
Ministry of Water Resources. Under the scheme, support 
is also provided to various research organiaationllwater 
and Land Managem6nt Institutes (WALMls)/academic 
institutions etc. for specific activities In keylpriority areas. 
The key/priority areas identified by the Ministry for support 
are (a) Efficiency studies for completed major and medium 
irrigation projects; (b) Effect of climate change on water 
resources and studies in respect of vulnerability 
assessment and adaptation; (c) Reservoir sedimentation 
studies; (d) Post·fado evaluation and management plan 
for optimal benefit from the resources; and (e) Initiation 
of benchmarking of irrigation projects for performance 
improvement. 

(b) and (c) Research organlsationsIWALMlslacademic 
institutions all over the country eligible for seeking 
assistance as per the guidelines. The Hat of various 
research organisationslWALMlslacademic institutions 
currently being provided aasistance under the Plan 

Scheme is enclosed as statement. The I"8I8M:lh ect.nee 
are to be completed by various organlaationellnatitutl 
at different time as per the approved programme. 

lilli of RtlStMICh OIprn(M/IonsIWAl.MIWAc:wDIrmt' 
Ins1itut1tJn6 Cun.nl&' bMg PfrJWd«I ~ unt:W 

thtI PIWI ScIIwntI of MInIIII1y 01 W.W ~ 

Andhra Pradesh 

• Andhra University, Vishakhapatnam 

• Central Re188rch Institute for Dryland Agrtculture, 
Hyderabad 

• Jawaharlal Nehru Technological university, 
Hyderabad, A.P. 

• Osmanla University, Hyderabad 

• National Institute of Technology, Warangal. 

• S V University, Tlrupatl 

Assam 

Bihar 

• NoI1h Eastem Regional InIIitute of Water & Land 
Management, Tezpur 

• Regional Research Laboratory, Jorhat 

• Water and land Management Institute, Patna 
Chhattlagarh 

• Indira Gandhi Krishi Vilhwa Vidyalya, Ralpur 

Gujarat 

• Gularat Agricultura University, Junagadh. 

• Gujarat Engineering Research lnetltute, Vadodara 

Haryana 

• CCS Haryana Agricultural Univefllty I Hillar 

• Forest Department, Govemment of Haryana 

Jharkhand 

• Indian School of MiMe, D~ 

• Central Mining ReMatCh institute, DhanbIId 



479 MARCH 3, 2008 480 

Kamatalea 

Kerala 

• Indian Institute of Science, Bangalore 

• Karnataka Engineering Research Station, 
Krlshnarajaagara 

• National Institute of Rock Mechanics, Kolar 

• National Institute of Technology Karnataka, 
Surathleal 

• University of Agricultural Sciences, Bangalore 

• Centre for Water Aesources Development & 
Management, Kozhikode 

• KeraJa Engineering Aesearch Institute, Peechi 

• Kerala State Electricity Board 

• School of Engineering, Cochin University of 
Science & Technology, Cochln 

Madhya Pradesh 

• Institute of Environment Management and Plant 
Sciences, Vlkram UnlveFllity, UDain. 

• Tropical Forest Research Institute, Jabalpur 

Maharaahtra 

• Indian Institute of Technology, Murnbai. 

• Mahaashtra Engineering Reaearch Institute, 
Naslk 

Manipur 

Oriasa 

• Manlpur Science and Technology Council, ImphaJ 

• Spatial Planning & Analysls Research Centre, 
Bhubaneswar (NGO) 

• Water Resources Department, Govemment of 
Orllsa 

• Water Technology Centre tor Eastem Region, 
Bhubaneswar 

Punjab 

• Arid Forest Research Institute, Jodhpur 

• Birla Institute of Sclentiflc Research, Jaipur 

• 81r1a Institute of Technology & Science, Pllanl 

• B.M. Birla Science & Technology Centre, Jaipur 
(NGO) 

• Engineering CoDage, Kota 

• 10 & A Unit, Govemment of Rajasthan, Jaipur 

• Maharana Pratap University of Agriculture & 
Technology, Udaipur 

• Rajasthan Gramotthan Sanath&, Jalpur (NGO) 

Tamil Nadu 

• Anna University, Chennai 

• Annamalai University, Annamalalnagar 

• Indian Institute of Technology, Chennal 

• Institute of Hydraulics and Hydrology, Poondi 

• Tamil Nadu Agricultural University, Coimbatore 

• v.o. Chidambaram College, Tutlcorln 

Uttar Pradesh 

• Aligarh Muslim University, AJigarh 

• Indian Institute of Technology, Kanpur 

• Institute of Technology, Banaraa Hindu 
University, Varenasl 

• Madan Mohan Malvlya Engineering College, 
Gorakhpur 

Uttarakhand 

• G B Pant Institute of Himalayan Environnwnt 
and Development, Srlnagar (Garhwal) 

• Indian Institute of Technology, Roorkee 

• Irrigation Research Institute, Roork .. 

West Bengal 

• Bidhan Chandra Kriahi Viswa Vidyalaya, 
Nadia 

• Indian Institute of Technology, Kharagpur 

• Preeidency College, KoIIada 
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DeIhl 

• Rw.r R~h I~.. K~ 

• SWID. Govt. of We.t Bengal 

• Federation of Indian Chambers of Commerce 
and Industry. New Delhi (NGO) 

• Indian Agricultural R ... arch Institute. New Deihl. 

• Indian Institute of Technology. Deihl. 

• Institute for Relource Management and 
Economic Development. Deihl (NGO) 

• Jamla Milia Islamla. New Delhi 

• Jawaharlal Nehru University. New Delhi 

• University of Deihl. Deihl 

Puducherry 

• Pondlcherry University. Kalapet 

Project CI •• rance by ewc 

756. SHRI DUSHYANT SINGH: Will the Mlniater of 
WATER RESOURCES be pleased to state: 

(a) whether the Central Water Commission ha. 
cleared lome water resource schem .. for various StatH; 

(b) " so. the detaIta thereof, Project-wille and State-
wise aIongwIth funds allocated for the MId projecte; and 

(c) the time by which the said projecta are likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) The clearance to water resources 
projects by the Central Water CommiaaIon Is a continuoue 
proceaa depending on the completion of appraisal proceu 
of the project proposal. received from the State 
Govemments and compliance of the observations of the 
Central Appraising Agenclea by the State Govemments. 
The detail. of the project proposals approved by the 
Advisory Committee of the MInistry of Water Resources 
on Irrigation. Acod Control & MuHlpurpoH Projectl during 
its 89th to 91 at meeting are given In the encloaed 
atatement. 

Irrigation Is a State lubject and planning. execution. 
priority of execution of projects and funding thereof Is 
within the purview of the State Govemments. The Central 
Government provide. financial alslatance under 
Accelerated Irrigation Beneflta Programme (AIBP) to the 
eligible projects as per guidelines of the AIBP based on 
the proposals received from the State Govemments on 
year to year basis. 

Stlltement 

List of ProjtJcts IICCtIpIBd by Advisol}' CommiIItNJ on Irrigation, Flood cdntrol & Mu/liputpD$8 
Pmjtlcls 01 1M Min/sfly 01 Ws. RlI8oulr:tl8 dun'ng 89th to 91.t mtHI/ings 

St. MIIIilg Dlteof PIojId Name Name of the Maior EIIinIIed BnIII iI DIll of 
No. NImber MealIng SI8 MdIn COlI HaAIW AppIMI 

(RI. Cr.) bf "-*' 
CommiIIion 

2 3 4 5 6 7 8 9 

1. 89Ih 'lIJIS.2OO1 D'ZUZI IntgIIIon Scheme NIgIIInd MedlIn 75.20 10148 

2. ~ BImIge PIojId (RMIed) Biw .. 1l1li.41 1., 05.10.2007 

3. MacIIya Gangl CIIIIII P.,.. __ a UP .. 1095.41 148632 

4. Lower Incira IntgIjon PRIjIcI (RevIled) Oriaa Major 521.13 .ro 
S. ThoI.tIII ....... PnIjIcI (RMed) ..... Major 71SJl 33449 
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2 3 4 5 8 7 8 9 

8. ChInIrIIIh9 InIgIIIan PnIjII:I MIharIIIhba MecIIIn 188.925 8135 05.10.2007 

7. 8apIn lnigdon Project MIhIraItn MecIIIn 200.70 7195 05.10.2007 

8. UIIannInd InIgIIon PnIjII:I MIIIaruIm MadiIIn 123.189 52801 20.09.2007 
0 .• 

9. WIng InIgaIion Projec:l MaIIIrIIIn MadiIIn 182.782 7raI 20.09.2007 
3.00 fIN 

10. MoIne (Gur8ghar) Irrigation Project MIhIrIIHra MIdIIIn 129.841 ~ 20.09.2007 
0.80 am 

It PeraJdi InigIIion PnIjII:I MIIwIINra Major 189.67 14332 24.08.2007 

12. SkIIaIha InigIIlon PnIjII:I H.P. MIdIIIn 88.35 5348 08.11.2007 

13. IIIIh 26.08.2007 Shah NIhIr Inigation PnIjII:I (RaviaId) H.P. MIjor 310.89 24772 17.01.2008 

14. Changer AlII US (Reviled) H.P. MdIn 88.09 3.041 

15. BaleIhwar SIIwI Ganga PI.mp Canal, Bihar MIjor 389.31 27803 
Phaae-I (RMed) 

18. BInaIgIr CIIIII Projec:l (Reviled) U.P. Mrjor 1874.11 150132 
(AdcIIIcIrW) 

17. ParkadIII Khawas Irrigation Canal JlK MeciIn 35.44 2282 

18. ~ (If ScdI SIIawIIi River Weal Bengal Flood 32.10 
PIOIIcIion 

19. MahInadi RIIIMlIr Project (RevIaed) ChhIIIIIgIJtI MIjor 846.00 284000 11.12.2007 

20. SangoJa Blanch Canal PIvjed MIhIrIIIm Major 'lJ7.77 11. 17.12.2007 

21. tivlde Banage MIIInINrI MedUn 290.88 8633 10.12.2007 

22. SarangIchIde BIn'Ige MIhIrIIIm MeciIn 202.48 11320 10.12.2007 

23. PIIkIIha BIrnIge .......... MdIn 178.91 10180 10.12.2007 

24. 91. 07.11.2007 Component of BafII81hi tMpurpaee Bihar Flood 135.18 15.02.2008 
PIojecI ConIroI 

25. Raising & ~ 01 exilling IIihIr Flood 52.0928 15.02.2008 
IIIIIbrimenl along KamIa River ConIoJ 

28. Flood c:omoJ EmbrimenIs In IIIw Flood 803. 
MehIII8nda BaaiIfSID.BuIn CcnnII 

27 Raising & 8II8I1gIItrilg II1d ExInion 01 BNr Flood 147._ 
existing left & ri;II bInk in Ct8Idan CanboI 
River System 

28 Raising & .... ing II1d EXIInion 01 Flood 20.123 
existilg RigM Embrimen along CcnroJ 
Gerua River 

29. P\Ina InigDIn Projec.1 .......... MdIn 213.10 
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757. SHRI P. MOHAN: 
DR. DHIRENDRA AGARWAL: 

Will the MIn"'r of AGRICULTURE be pIeued to 
etate: 

(a) whether total area of arable land In the counby 
Is incr .... ng; 

(b) If so, the details thereof, State-wlle; 

(c) If not, the reasons therefor; 

(d) whether irrigation facilities Including micro arid HIt 
irrigation facilities are axtended to more number of viIIageI 
avery year In the country; 

(a) If 80, tha details thereof, State-wise Including the 
funds Invested In such schameslprojecta; 

(f) whethar area of barren land is aJso Increaalng; 
and 

(g) If so, the reuons tharefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) 
No, Sir. The total cultivable land wu 185.08 million ha. 
In 1980-81 which hu reduced to 182.67 milion ha. In 
2005-06 mainly due to div .... 1on of agricultural land to 
non agricultural u.... During tha same period, land 
under non-agricultural uses hu Increaeed from 19.86 
rnllHon ha. to 24.94 million hB. The St&te-wlee detaIII of 
cultivable land for 2005-06 are given at in the encIoMd 
Statement-I. 

(d) and (e) Irrigation Is a State subject and planning, 
execution, funding and priority of conetrucIIon of Irrigation 
projec:Ia II within the puMaw of State Govemmenll. Under 
major and medium irrigation projects, irrigation potential 
hu been created In about 42.3 million ha. And under 
minor irrigation projectI, irrigation potential has been 
created In about 60.4 mUlion hB. The State-wile dItaIIa 
are given In the encloeed statement-II and encIoMd 
ltaternent III reepectIveIy. Also, a Centrally Sponscnd 
Scheme on Micro Irrigation WM ImInched In January, 2006 
(during 10th Plan) for implementing dItp and aprInIder 

Irrigation In the coUntry. Under th. echeme, ..... tance Is 
provided to an CIItegoriee of farmetW • 50% of the coat 
of drip and sprinkler system. The programme • being 
Iq:IIemenIed In III the States. DurIng Jut two years (2005-
06 and 2006-(7) an area of 3.48 Iakh he. hal been 
covered LRIer above scheme. Tha details of phy8IcaJ 
and financial targetI and achievements are given In the 
encIoIed ltatement·IV. 

(I) and (g)' No, Sir. The extent of barren land wu 
19.98 million ha. In 1980-81 which has reduced to 17.54 
million ha. In 2005-06 In the country. 

SI.No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13.-

14. 

15. 

18. 

......... " 
s. ... • ",. of CUIIIttMJM !wid for 

1M YfMr 2OfJ5.(J6 (PID~ 

(Area In thouIand hectaN) 

StateeIUT. CuIltvebIe land 

2 3 

Ane'us PradeIh 15n2.oo 

Arunachal Pradeeh 314.0 

Aeaam 3224.00 

Bihar 8839.00 

ChhatIIgarh 5590.00 

Gos 197.00 

Gujarat 12412.00 

HaIyana 3780.00 

Himechal Pradesh 804.00 

Jammu Met Kaahmlr 1050.00 

JherUnd 4184.00 

Karnataka 1290S.oo 

Kerala 2323.00 

Madhya Pradeeh 17337.00 

Maharuhtra 21187.00 

Manipur 245.00 



1 2 

17. Meghalaya 

18. Mizoram 

18. NagaIand 

20. Oriaa 

21. Punjab 

22. Rajaathan 

23. SIIcIdm 

24. Tamil Nadu 

25. Trlpura 

28. Uttar Pradesh 

27. UttaranchaI 

3 

1058.00 

218.00 

644.00 

7473.00 

4270.00 

26830.00 

154.00 

8164.00 

310.00 

19307.00 

1511.00 
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2 3 

28. West Bengal 5749.00 

Union Terrltorlee 

29. NCT of Delhi 58.00 

30. A&N Islands 24.00 

31. Chandlgarh 2.00 

32. Dadra & Nagar Haveli 24.00 

33. Daman & Diu 2.00 

34. l.akIhadweep 3.00 

35. Pondicherry 31.00 

All India 182575.00 

Statement " 
$alfl-'" .." Ph)'IIA/ M:lWllfllMflt In MB,/or MId MtJdIum /f7iglltIDn Stlt:tor I.f'ID ed 01 X P.n 

1. 

2. 

l 

4. 

5. 

.. 
7. 

.. 

10. 

~ ,..,.. 
.... a.-t ..... iii. /PCI (PIlI 
'111M lIIai I. 

IIPII! all lIIII03 
PIlI 

• to 

(Th. ha.) 

11 II IS 14 16 11 1 • 

o o o o 1.2 0.11 1.111 0.11 

IIOAI ... 174.31 U 3.51 0.82 QA 47.15 U 2.5 1.13 12.71 8.21 U 4U4 312.10 211.21 

IZlUI 354.47 230.45 !I 37.7 47 U !II.... III 32.5 • 2111 141.5 2IOJS ID.57 .10 

... 21.17 lUI 1.72 1.12 ll5 2.05 2.22 1.44 4JI 2.115 5.1 U2 ". IO.!II 37.15 2SJ1 

.. lG1.37 IDII 144 II3J 137.13 •. 13 III 1 • .2 .. 210. IS US 711.13 51U1 I2tU tIIllt 

.. .... IIU7 11.3 tu 13.57 III 11.43 loa U 1111 U IU4 liN .. 72 2111.. 1IIU 

0.15 2.1 ,.. 1SA5 .. 

2!11.111 111..75 3.51 2.31 4.12 3.11 o o lua U . D.It 11.34 .... 



11. 

12 

13. 

14. 

15. 

II. 

17. 

II 

1 •. 

21. 

22. 

Zl 

15. 

21. 

%7. 

•• 

81. No. 

1. 

2. 

3. 

2 
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• " II 11 13 14 11 " 17 II It 

U3 U ...., 5JI nrr.J5 1IU1 

~~~QUUUgU~~~u~~~~ 

4E3.071 ,.., 175.13 10 8.5 15 t.75 15 US 10 U 15 '.71 15 U 1411.10 ",. 

~~~~U~U~~~~~~~~_~ 

4100.GO .. .GO 2147.24 It 15.1 III 74.15 115 74.15 UI 0.15 155.15 .. .,5 ZIWII 

l35.OD 11.15 7Z.I1 5.15 4.5 US 4 o o 1.5 OA III .AI lOI.II5 U 

2D.OD o.ao 0.00 o 0 0.00 0.00 

0.00 o 0 0.00 0.00 

10.00 0.00 0.00 o.s OA 1.GO US 

_.GO 1 .. 171117 ... lUI I7A G.I1 17.75 llOt 

30 11. II. R.. ".11 8MJ7 am 
27IOJI .,5 DIU? 4U 8.12 U". • • &1 131.5 au ., ,,7.7... 1111.10 

ao.oo 0.00 0.00 o o o.ao o.ao 
1I7J 7. ,.,. I .. 

,_ 4.10 4.50 4.5 ~ 4J ut US 111 III UP lUI Il47 

12154.GO mo.aa I3I4.OD IU Il4 74.72 U 145.2 II! 11 101. 344 ZZU 171. s.. 1111.35 ... 

~~~~~~~~~W~~~g.~~ 

23DO.GO ,.. 1117.12 • U 7. 4a 15 115 • II 115 .. un •• "" 
IlOD 8.51 3.14 o o 0 0 0 0 o o o 1.51 3.M 

-.00 _AI 1172.13 IWI S31J1 .. .. 1IIIU ... 11m, .. 14&3 ... , .. _.5 4I/lI7 ••• 

3 

_.00 

1810 

1900.00 

4 

3018 •• 

88.52 

803.112 

& 

2781.22 

n,4O 

".11 

AnIicipIIId .-L.m 
In X PIIn 

• 7 

lQ2.52 • .35 

14 .• 

25.48 

• 
3121 • 

117 .. 

5'8.10 

,. 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

2 

BiIw 

ChIIIi9III 
Gal ... ..,.,. 
HmachII PIIdIIh 

JIIIIchInd 

JIrnrIII and KIIhmir 

I<ImItaka 

KIIIIa 

MIIIrtI PIIdIIh 

MIIwIItta ..... ....,. 
MiZCIIIm 

NIgaIB 

Orilla 

P\qab 

~ 

SIIddm 

TIIIII NIdu T_ 
Ullar PIIdIIh 

UIrwhII 

Welt 8engII 

3 

5683.50 

571.00 

54.00 

3103.00 

1512.0 

303.00 

1183.50 

1108.00 

3474.00 

1879,00 

11361.00 

4852.00 

489.00 

148.00 

70.00 

75.00 

5203.00 

2967.00 

2378.00 

50.00 

4032.00 

181.00 

17481.00 

516.00 

4818.00 

81382.00 

4 

4716.44 

588.87 

22.20 

1888.82 

1630.95 

181.00 

382,45 

1585.04 

840.02 

2256.13 

487.70 

2942.80 

75.49 

50.97 

18.89 

76.56 

1474.12 

3427.58 

2447.10 

29.87 

2123.38 

109.85 

21599.40 

500 .• 

3792.52 

56859.01 

136 

0.26 

0.69 
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5 

3758.48 

471.09 

19.14 

1878.14 

1578.12 

138.30 

388.77 

1541.74 

803.76 

2148.48 

322.86 

2557.72 

82.34 

47.31 

14.08 

65.83 

1337.55 

3387.82 

2361.80 

23.61 

2119.52 

98.09 

17279.82 

400.80 

3098.12 

49011.80 

1.35 

024 

0.65 

6 

42.34 

104.08 

2.31 

24.50 

8.72 

10.09 

71.44 

6.30 

39.84 

42.00 

112.92 

383.00 

18.70 

10.79 

1.39 

16.81 

182.58 

2.52 

20.80 

3.76 

11.10 

30.33 

1977.03 

15.56 

261.13 

3510.58 

0.72 

0.04 

0.68 

7 

33.87 

83.25 

1.65 

19.80 

5.38 

8.07 

57.15 

4 .• 

31.87 

33.80 

90.34 

290.40 

14.98 

8.83 

1.15 

13.29 

130.08 

0.38 

16.84 

3.01 

8.88 

24.28 

1581.82 

12.44 

208.90 

2811.00 

0.58 

0.03 

0.54 

8 

4758.78 

892.93 

24.51 

2023.42 

1637.87 

171.09 

453.88 

1591.344 

879 .• 

2298.13 

600.82 

3305.80 

94.19 

81.76 

18.08 

93.17 

1636.70 

3430.08 

2487.90 

33.43 

2134.48 

139.98 

23578.43 

516.54 

4053.66 

80369.57 

2.10 

0.30 

1.37 

9 

3793.33 

564.34 

20.99 

1895.74 

1583.50 

148.37 

423.92 

1548.80 

835.83 

2183.08 

413.20 

2848.12 

77.30 

55.94 

15.23 

78.92 

1487.61 

_.20 

2378.44 

26.82 

2128.40 

120.35 

18881.24 

413.24 

3307.02 

51822.80 

1.93 

021 

1.19 
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2 3 4 5 " 8 7 1 t 

32. o.t.I IIId Oil 1537 10.29 2._ 1.91 17.71 t2.2O 

33. Dell 21.84 11.52 0.00 0.00 21.14 11.52 

34. l.IIRdwIIp 0,00 0.00 0.00 0.00 0.00 0.00 

35. PondidIeIry 4.37 4.38 3.38 2 .• 7.73 7.05 

ToIII (\JII) 41.00 43.71 35.41 7.19 5.75 &0.80 41.18 

ToIII_ & UTI 11428.00 581Q2.72 _7.01 .'7.75 2118.75 1042D.47 51 •. 71 

NF: Not Fumilhed 
In MId term ~ of Tenth Plan, the X PWI target hu been KIlled down to 40 m he. The breIkdown of which II Y8I to be 
fInaIIMd. 
"Actual ~ ....... under I'8COIICIIIatIon with .... 

.,.,.".", IV 

esntr.IIy SptJn$tJI8d St:htImtI on ~ 'nplitln-DtllWll Df ~ Df Fund 
.nd A,.. ctWfIfWI dudng 2t1fJ6.IJ6 MId 2OfJ8.I)7 

SI.No. StIlI No.oI~ 2OO5.Q8 • 2OIJ8.OZ 

""(111.) Rnn:Ii (AI. In 1IIIh) ""(111.) FnnaIII (AI. In 1IIdI) 

TIIgeI TIIgII AdIIMnwII TIrgII .... AdIIMnIInI 

2 3 4 5 8 7 8 • 10 n 

1. AncIIra PradIIh 22 45530 8775 81211.23 834 113821 .,. 1151 •.• 10417.' 

2. &liar ·38 0 0 0 0 14223 0 2412.1 0 

3. ChhItIiIgIrh 16 0 0 0 0 21741 4100 3032_ 25821 

4. DellI 0 0 0 0 100 0 15.71 0 

5. Goa 0 0 0 0 128 8 12.13 

6. 0....,. 2S 18720 5042 2182.01 701.17 18247 24B 3356.1 3112 

7. HIIyIna 20 0 0 0 0 6385 2823 443._ 231.79 

I. JhIrIdIMd 22 0 0 0 0 3106 0 22U2 0 

9. KImIIIIca 21 2S703 0 3584.1 0 23m 38IIiO 2468.75 401427 

10. KIIIII 14 252118 0 3200 0 5382 821 838.3 40.33 • 
I' 

11. ....". PradeIh 48 3488 0 580.32 0 2117 3087 401.18 401 

12. MIhIrIIhIIa 33 41. 0 4I06.oe 0 1151. 11125 8711.55 12410.21 

13. OrIlla 30 0 0 0 0 3314 1222 454.26 137:0 



MARCH 3, 2008 

2 3 4 5 6 

14. Punjab 17 4180 0 566.14 

15. Rajasthan 32 13000 0 1048.02 

16 Tamil Nadu 12 32850 0 4290.96 

17. Uttar Pradesh 26 8910 0 1241.74 

18. Weet Bengal 18 0 0 0 

Total 396 217455 11817 27830.81 

rrfBnsllltionj 

Increa.. In Infiltration In JaK 

758. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI KASHIRAM RANA: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of DEFENCE be pIeued to state: 

(a) whether the Incidents of Infiltration and terrorism 
have sharply Increuec:t after reduction In military forces 
from Jammu and Kashmir; 

(b) If 10, the reaction of the Govemment In this 
regard; 

(c) the number of incidents of Infiltration and terrorism 

7 8, 9 10 11 

0 0 1423 0 183.72 

0 39751 87676 2833.34 3704.35 

0 5402 0 1200.64 0 

0 0 1863 0 145.67 

0 1849 0 195.67 0 

1835.17 410298 336734 48088.88 35955.79 

occurred during the last one year; and 

(d) the number of terrorists, defence personnel and 
civilians killed in these Incidents during the last three 
years? 

THE MINISTER OF DEFENCE (SHRI A.K ANTONY): 
(a) to (c) No, Sir. The quantum of troope deployed in the 
State of Jammu and Kashmir 18 contlnuoualy asse ... d 
and reviewed by the Army based on the changing threat 
perception. The number of Incidents of infiltration and 
violence in Jammu and Kashmir during 2007 was 535 
and 1092 respectively. 

(d) The number of terrorists, security forces personnel 
and civilians klHed during the last three years is given 
below:-

Year Terroriats killed Security forces peraonnel killed Civilians killed 

2005 

2007 

917 

591 

472 

NatIonal Food Security III_on 

759. SHRI KAILASH MEGHWAL: 
SHRI NAVEEN JINDAL: 

-WID the Minister of AGRICULTURE be pleaud to 
state: 

(a) whether the National Food Security Mlaalon 
(NFSM) has taken off; 

189 

151 

110 

557 

389 

158 

(b) If 10, whether the annual action pIanI for various 
States have been finalised; 

(c) If 10, the detallI thereof, State-wise; and 

(d) the stepa contemplated to meet the targets .et 
for each Stat .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
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PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) The National Food Security Mission is in operation 
with effect from Reb! 2007 -OS. The Annual Action Plana 
of the Stat.. for 2007 -os have been finalized and an 
amount of Rs. 35744.42 lakh hes been allocated to 
various Stat.. for the implementation of Interventione for 
enhancing the production of rice, wheat and pulses. The 
State-wlae allocation Is given in the .ncIoIed ltatemenl 
Through regular monitoring of the progr... of 
Implementation of various planned intervenllona at DiIItrict, 
State and National Levels, It Is env\8agMt that the MIIaIon 
would be able to achieve the targeta ... for the Stat ... 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

.,.,.",.,., 
N.tionIII Food SlJCufiIy MissIon 

lOlll Allocation 

Andhra PracIIIh 4261.830 

Alum 380.820 

Bihar 3830.335 

ChhatIiagarh 1014.000 

Gujlrat 737.250 

Ha~ 1971.110 

Jharkhlnd 0.000 

KamatIka 788.880 

MacI1ya Pradesh 4412.485 

Mahaluhtra 1389.290 

Orilla 1133.820 

Poojab 3288.330 

RajuIhan 2359.180 

Tamil Nadu 900.553 

Ulfar Pradesh 8379.060 

West Bengal 1099.857 

TOTAl.. 35744.420 

As on 28..2.2008 
(Re. In lakh) 

lOlll Amount ..... 
1343.084 

380.820 

3540.343 

821.400 

804.000 

1588.408 

0.000 

838.152 

3591.188 

997.512 

818.736 

2853.484 

1896.344 

725.442 

6795.048 

78.000 

2&270.929 

780. PROF. M. RAMADASS: 

PROF. MAHAOEORAO SHIWANKAR: 

Will the Minister of AGRICULTURE be pIeued to 
state: 

(a) whether cotton production is affected aeverely due 
to lnferlorlspurlo""-ub8tandard cotton ..... available In 
the market; 

(b) If so, the details thereof; and 

(c) the action taken agaInat the cotton eeed producel'l 
who are responsible for marketing Infertorlspurtoualaub-

standard cotton aeect. to the terming community? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) No 

Sir. Cotton productton has Increued .ubltantlally during 
the laat three y .. rs 88 etated beIow:-

ArIa 
(In IaIch HI.) 

87.87 

86.77 

20CJ6.07 111.42 

ProduclIon 
(In lakh I11III) 

184.29 

114.99 

226,86 

YIeld 
(In kg./Ha.) 

318 

422 

To curtlll .... of inferior/apurtoUlleub-atandard Med., 

the "'''ng pointe are regularly In.peeled by .natift8d Ned 
In8pectora and the &amp'" of III crape Including cotton 
are drawn to check the quaiHy. The inferlorlspurtouallub-

standard eeeds are stopped from aa1e and legal actlorw 

are Initiated against the defaulter under the relevant 
provIIIons of the Seeds Act, 1 •. 

The action taken under the Seeds Act, 1968 against 

thoM who sold aub-atandard seed Including cotton H8d 

during the last three years is given in the enclosed 

statement. 
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51.No. y..,. No. 01 ToIII No. 01 No. 01 
nailed No. 01 .... SlId 

In&pIdor samples foInI deIIerI 
drawn u- sold u-

standard atandanI 
SlId 

1. 2004-2005 8529 87588 3829 2281 

2. 2005-2006 8041 79889 5901 2235 

3. 2006-2007 8341 63332 3599 1475 

Export Subsidy to Sugar Factories 

761. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the details of lugar production recorded In the 
country during 2006-07 and 2007-08; 

(b) whether the Government proposes to give subeidy 
to sugar factories to encourage export; and 

(c) If 10, the details thereof Indicating the amount of 
subsidy given by the Government to sugar factories during 
2006-077 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Sugar production during 2006-2007 sugar 
88880n is provisionally estimated at about 282 lac tons. 
During the current 2007-08 sugar se88on, the sugar 
production up to 15.01.2008 Is provisionally estimated at 
about 89 lac tons and the season Is stili in progress. 

(b) and (c) The Central Government I. providing 
export assistance to sugar factories to defray expenditure 
on Internal transport, marketing and handling charges and 
ocean freight 0 As. 13501- per ton for sugar fadories 
located in coastal states and Rs. 14501- per ton for sugar 
fadories located in non-coastal states (subject to actuals 
for export by roadlrail to neighbouring countries) for a 
period of one year with effect from 19.04.2007. An amount 

No. 01 No. 01 No. 01 No. 01 caea No. 01 No. 01 
C88II in caaea ClllSIIed dIcidad by caea CIIIII 

which stop Inlhe COlI! of Law pendilg where 
WIriIg ilia COlI! of fineIimpriaon- eM seed 
iI8Ued order Law ... awarded 01 Law fOlfeiled 

iI8Ued 

2207 3201 343 197 173 48 

2063 2829 450 181 410 8 

1238 200 137 434 38 

of R.. 20.96 crore was disbursed to various sugar mills 
as export assistance during the financial year 2006-07 in 
relpect of export of lugar made with effect from 
21.06.2002 to 18.08.2004. No payment has been made 
in 2006-07 for exports made on or after 19.04.2007. 

More E8tablllhments under EPFO 

762. SHRI PRABHUNATH SINGH: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether only a fraction of the total work force of 
the country has taken the membership of Employees 
Provident Fund Organisation (EPFO); 

(b) If so, the details thereof and the reason. therefor; 

(c) the steps taken by the Government to bring more 
establishments under the purview of Employees' Provident 
Fund and Miscellaneous Provisions Act, 1952 and the 
extend the reach of benefits to all eligible workforce; and 

(d) the detail. of other scheme. prevailing and 
formulated for the welfare of labourers of both organised 
and unorganlsed sedors and the number of labourers 
being benefited therefrom? 

THE MINISTER OF THE MINISTRY OF LABOUR 
AND EMPLOYMENT (SHRI OSCAR FERNANDES): (a) 
and (b) As on 31.03.2007, the membership of the 
Employees' Provident Fund was 4.44 crore. 

The Employees' Provident Funds & Miscellaneous 
Provisions Act, 1952, subject to provisiOns contained in 
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section 16. applies to every establIshment. which is a 
factory engaged in any Industry apeclfled in Schedule I 
to the Act or any establishment engaged in an activity 
notified by the Govemment and employing 20 or more 
persons and Is limited to a maximum wage cenlng of 
Rs. 8500/- per month. 

(c) With a view to bring coverable establiahmenta 
under th. purview of the Act and to .xtend benefits to 
the eligible .mploy.... all out efforts are made by the 
Employ.es· Provident Fund Organisation. which includ. 
launching of Special Cov.rage Driv.s. regular publicity. 
providing Information/.upport through official web .It •• 
conducting s.minars. workshops. etc. 

(d) D.tails of other sch.m.s formulated by the 
Ministry of Labour & Employment for the welfare of 
workers in both organised and unorganized eectors are 
furnish.d in the enclosed statement. 

Statement 

0tIIsIIs of ollNlr 8Cht!NntIs fonnuIBftHi for IINI ~fl9 of 
WOIfrtlnl in both orgsni8tHi .nd unof11/lniztld $SCions 

1. Employees' Provident Fund and Mlacellaneous 
Provisions Act. 1952 aims at providing social 
and economic security to Industrial and other 
workers covered under the Act and their 
dependants In CUe of their premature death. 
The Act Is at preaent applicable to every 
establishment specified In the Schedule-I to the 
Act and employing 20 or more persons. Under 
this Act three Schemes are In operation for 
social security of workers viz. (I) The Employees' 
Provident Fund Scheme. 1952. (II) Employees' 
Pension Sch.me. 1995 and (iii) Employees' 
Deposit Linked Insurance Scheme. 1978. 

2. The Employ .. s· State Insurance Act, 1948 II 
alao a social security legislation that provides 
for medical care and cash benefits In the 
contingencies of sicknesS, maternity, cllablement 
and death due to employment injury to workers. 
The total number of Insured persons covered 
under the ESI Scheme stood at 101.57 Iakh as 
on 31.3.2007 and number of beneficiaries rose 
to 3.94 erare as on 31.3.2007. 

3. The Payment of Gratuity Act. 1972 provides for 
the payment of gratuity to employees engaged 
In any factory. mine. oilfield. ptantation. port. 

railway. company and every shop and 
eatablishment employing 10 or more workers. A 
worker is entitled to gratuity in the contingency 
of superannuation. retirement. death or 
disablement due to accident or disease subject 
to completion of 6 years continuoUl service. The 
liability of gratuity rests with the employer. 

4. The Workmen Compensation Act. 1923 is aimed 
at paying compensation to workers for accidents 
arising out of and In course of employment. The 
rate of compensation In case of death is an 
amount equal to 50 per cent of the monthly 
wag.. of the dec .... d workman multiplied by 
the rakMInt factor or an amount of RI. 80.0001-
whichever Is more. Where permanent total 
disablement r.sultl from the Injury. th. 
compensation will be an amount .qual to 80 
p.r c.nt of the monthly wag.. of the injured 
workman multiplied by th. relevant factor or an 
amount of RI. 90.0001- whichever is more. 

5. The Maternity Benefit Act. 1961 Is a piece of 
social legislation enacted to promote the welfare 
of wortdng women. The Act prohibits the wortdng 
of pregnant women for a specified period before 
and after delivery. It al80 provides for maternity 
leave and payment of certain monetary benefits 
for women workers. subject to fulfillment of 
certain conditions during the period When they 
are out of employment on account of their 
pregnancy. The .. rvIcM of a working woman 
cannot be terminated during the period of her 
abeence on account of pregnancy except for 
groll milconduct. Th. maximum period for 
which a woman can get maternity benefit Ie 
twelve weeks. Of thll. Ilx weeks must be taken 
prior to the date of delivery of the child and IIx 
weeki Immediately foHowing that date. 

8. The Government hu constituted Welfa,. Fundi 
for workers of certain occupations in unorganised 
Metor namely. Beedi, Cine and certain Non-Coal 
Mine. Under the.e Welfar. Fund.. Welfare 
schem.. providing for health care. houelng. 
education to the children etc. are being • 
implemented. 

7. The 'Ruhtriya Sw8lthya 81ma Yojana' for 8PL 
famillee In Unorgani.ed Sector hal been 
IaIn::hed on 1st October. 2007. The unorganized 
leCtor WOftc8r and hIa family (a unit of five) wII 
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be covered under the scheme. The total sum 
Insured would be As. 30,000/- per family per 
annum on a family floater basis. The beneficiary 
would be entitled to cashless transactions 
through smart card. The benefits under the 
scheme will start accruing from 1 st April, 2008. 

8. With a view to providing death and disability 
cover to rural landless households, the Aam 
Aadml Blma Yolana (MBY) has been launched 
on 2nd October, 2007. Under the scheme, the 
head of the family or one eaming member in 
the family will be insured. The Central 
Government will bear 50% of the premium of 
Re. 200/- per year per person and the remaining 
60% of the premium will be borne by State 
Government. The benefits under the scheme 
Include Rs. 30,000 in case of natural death; 
Rs. 75,000 in case of death due to accident or 
total permanent disability due to accident. In 
cue of partial disability due to accident, the 
insurance cover would be Rs. 37,500/-. The 
children of beneficiaries of MBY studying In 
classes 9th to 12th standard are eligible to a 
acholarshlp 0 Ra.3001- per quarter per child. 

S. Similarty, under the National Old Age Pension 
Scheme, all persons above the age of 85 years 
who belong to the household below the poverty 
line according to the criterion prescribed by 
Government of India are eligible for old age 
pension. 

10. Govemment Is implementing the National Child 
Labour Projects (NCLP) Scheme In 250 districts 
of 20 States of the country. Under the Scheme, 
children withdrawn from work are put Into the 
Special schools where they are provided with 
education, vocational training, nutrition, stipend 
and health care etc. About 4.57 lakh children 
have been mainstreamed Into regular education 
system under the Scheme. Further, Indo-US 
(INDUS) Project, a jointly funded Project of 
Government of India and US Department of 
Labour for rehabilitation of child labour is also 
being implemented in 21 districts. Under the 
Scheme, 27,553 children have been 
malnatreamed 80 far. In addition to these 
Projecta, Govemment Is also implementing the 

Scheme of Grants-In-aid to Voluntary 
Organisations in the districts, w~h are not 
covered under NClPIINDUS Projects. 

The information regarding other schemes for the 
weHare of workers of both organized and unorganized 
sectors is contained in the Annual Report as well as 
website (www.labour.nic.in) of the Ministry of labour & 
Employment. 

Agro-Chemlcal. R .... rch 

763. SHRI K.S. RAO: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the number of agro-chemical research 
establishments in each State and their major achievements 
during the lut three years; 

(b) the problems and issues that affect the 
performance of such establishments; 

(c) whether the Govemment proposes to provide 
additional financial and other incentives to these 
establishments especially to domestic research 
establishments for Improving agricultural productivity; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
Indian Council of Agr1cuhural Research (ICAR) has All 
India Network Project on Pesticide Residues, which is 
conducting research on various aspects of pesticide 
residues, since 1984. There are twelve coordinating 
centres In different states of the country with Project 
Coordinating Cell, Indian Agricuhural Research Institute, 
New Delhi as the nodal centre. The locations, names 
and the major research achievements during the last three 
years are given in the enclosed statement. 

(b) Nothing pertaining to this Project. 

(c) and (d) During Xth Plan the ICAR provided 
Rs. 1210 lakhs for the AINP on Pesticide Residues under 
the Pay and Allowance, Recurring and Non-recurring 
contingency. In the Xhh plan also, fund of Rs. 1700 lakhs 
has been proposed for approval. 
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SI.No. 

1. 

2. 
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lOCllI/on$, NIImtIB MId 1M MIIjor RtItttM/'Ch AchitllItIITItH1l11 01 Cooi'rIiMIing CtmInI6 01 All IndII N«woI'k 
PfCIjtIct on ~ R-'tIutIs durlng ""' ,. thIN yM" 

Location 

2 

N.w D.lhi (Division of 
Agricultural Chemicals, Indian 
Agricultural R_arch Institute) 

Kamataka (Division of Soil 
Science and Agricultural 
Chemistry, Indian Institute 
of Horticultural R .... rch, 
Bangalore) 

Achievements 

3 

SUp8rvlaed fI.1d tri... of Indoucarb In muatard and chickpea, flubendlamk:le 
In plgeonpea, spinoaad in tomato and (cIodlnafop and metauHuron methyl) In! 
on wheat and soil was conducted to evaluate their residue behavior. In a 
collaborative study pesticide residues In IPM and Non-IPM basmati rice soil 
and water were .stlmated.SPE Method was developed and validated for 
water. To study the variation of pesticide residue level and dehydration factor 
in harvested and sun dried chin, field trials were conducted at IARI with 
dicofol, ethlon and cypermethrin. The pesticides were applied at the 0.055, 
0.05% and 0.015%, respectively. The proceaslng factor for chili for the 
insecticides dlcofol, ethlon and cypermethrtn ranged from 2.40-3.20. 

The center ascertained the per8latence and dtISIpation pattem of a number 
of insecticides, fungicides and herbicides on different cropa by conducting 
supervised field trial. Proposed pre-harvest interval (PHI) .tt.r the spr.y on 
partlcul.r crop. Flubendiamide on cabbage, tomato, Proplneb on pap.ya, 
(flubendiamk:le + thlllCloprid) on tom.to and chlorpyriphos on ban.na was 
evaluated for their pel'llstenoe behaviour In supervlHd field trial. Procealng 
factor for insecticlda, viz. cypermethrtn, dlcofol and ethlon In chilli were 
determined by spraying th... InMCticfdel on • green chilli crop and the 
proceaslng factor wu found to be 2.202, 3.235 .nd 2.784 repectively. SPE 
method validation for organophosphate and synthetic pyrethrold pesticides on 
tomato was developed. Effect of blfenthrln on soil microbial activity w .. studied. 

3. Punjab (Department of The diaslpatlon pattern of ftubendiamlde (480SC) on tomato and cabbage, 

4. 

Entomology, Punjab Agricultural Imk:lacloprid on grapes, proparglte on brlnjal and okra, flubendilUllide (20 WOG) 
University, Ludhlana) on cabbage, tomato and pigeon pea, fungicide mixture Lustre 37.5% SE on 

paddy and flubendiamide + thiacloprld on tomato hu been studied In 
superviHd field trial. Multi R .. ldue method dev.loped and valld.ted for 
vegetables using GCoMS. Study of 0mIte 57 EC on brinjal and okra w.re 
conducted In collaboration with Acarology department. 

Rajasthan (Department of 
Entomology, Rajasthan 
Agricultural University, Jaipur) 

Supervised Field Trials were conducted to study dissipation of flubendiamlde 
480 SC inion tomato, cabbage, (flubendlamide 24%+thlacloprid24%(480SC) 
inion tomato, propineb (Antracol) 70 WP inion onion, ftubendiamide 480 SC 
inion chill, epilOl8bamet 150 00 inion chilli, ImIcIacIoprid 17.8 SL inion cabbage 
and tom.to, endoaulan 35 EC inion cabbage. To work out the processing 
tactorldehydration factor In chilli field experiment were conducted with Dicofol 
18.5 EC. Ethion 50 EC .nd Cypermethrin 25 EC It recommended doses of 
each. The pr~ing factor computed for Dicofol, Ethlon and Cypermethrin 
pesticides were 3.14, 4.22 and 4.82 mg kg-I, respectively. 
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5. 

8. 

7. 

8. 

9. 

10. 

2 

Welt Sengal (Department of 
Agricultural Chemicals, 
Bldhan Chandra Krlshi 
VlahwavldyaJaya, Mohanpur) , 

Andhra Pradesh (Department 
of Entomology, Acharya N. G. 
Ranga Agricultural University, 
Hyderabad.) 

Haryana (Department of 
Entomology, CCS Haryana 
Agricultural University, Hlsar) 

Gularat (Anand Agricultural 
University, Anand) 

Himachal Pradeah (Department 
of Entomology, Dr. V Parmar 
University of Horticulture and 
Forestry, Nauni, Solan) 

Uttar Pradesh (Department 
of Soli Science & Agricultural 
Chemistry, Entomologv. CSA 
University of Agriculture and 
Technology, Kanpur) 
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3 

Residue data of Omile 57 EC on brinjal and okra; Flubendiamide 20% WDG 
on tomato, cabbage, pigeon pea; Propineb 70WP (Antracol 70WP) on onion 
& In soli, tea crop & in soli; Thiacloprid 240SC. Monocrotophos 36 SL and 
Acephate on tea crop & in soli; Lusture 37.5% SE on paddy was generated 
through superviSed field trials. Multi Residue Method for CRMs using GC-MS 
and SPE method was developed and validated for water, brinjal and tomato. 
A field experiment was conducted to determine the processing factor of red 
chilli powder from fresh chilli fruits. The chili fruits were sprayed with dicofol, 
ethion and cypermethrln and the processing factor was found to be 2.95, 3.28 
and 3.43 respectively. 

Supervised Field Trials of Flubendiamide on cabbage, tomato, redgram; 
Proplneb (antracol 70 WP) in Onion, Dimethoate in safflower and certain 
Insecticides in tomato were conducted to generate residue data. Effect of 
dehydration and processing on pesticide residues (ethion, dicofol and 
cypermethrln) in chilli was studied and found to be 8.48, 8.62 and 2.20 
respectively. Solid Phase Extraction (SPE) methods for pesticide residue 
analysis in water were validated. 

Dissipation studies were carried out by applying fipronil on paddy, thiodicarb 
on cotton and ethion in wheat. The processing factor for okra was worked 
out. Per cent reduction of residues was observed In the range of 16-37 for 
cypermethrln 14-36 for A-cyhalothrln and 16-24 per cent for endosulfan. 

Anand center conducted Supervised Field Trials for generation of pesticide 
residues data of Propineb on onion, Flubendiamide & thiacloprid on tomato, 
Alpha endosuifan on cotton, Emamectin benzoate on okra, Emamectin benzoate 
on tomato, Quizalofop ethyl on cotton (2nd yr.), Quizalofop ethyl on groundnut 
(2nd yr.). The concentration/processing factor for dicofol, ethion and 
cypermethrln on chilli was worked out to be 1.54, 5.86 and 3.17, respectively. 
The processing factor for .ndo.ulfan and chlorpyrlphos on turmeric was found 
to be 4.67 and 0.640, restively. The downward movement of five different 
synthetic pyrethroids (blfen rln, A-cyhalothrln, cypermethrin, fenvalerate and 
deJtamethrin) was estimate in three soil types by column leaching study. Up 
to 79 to 99% insecticides were found to confine In the top 0-5 cm layer of 
the column. Multi residue method was developed and validated for vegetables 
using GC-MS, for honey using SPE and for refined sugar. 

The dissipation pattem of thiacloprid, flusilazole, Native, fenpyroximate on apple 
has been studied in supervised field trials. Thiacloprid, Proplneb and Oberon 
on tea were evaluated for the residue level over a period of time. Multiresldue 
trials of carbendazim, mancozeb, propargite, endosuifan and dicofol on apple 
were conducted. SPE method was validated for water and honey. Pesticide 
residue analysis in Potato was done In collaborative study with CPRI, Shlmla. 

Supervised field trials of local importance was conducted to study the 
persistence of chloropyriphs and quinalphos on mustard crop; persistency of 
endosuifan and fenvalerate in chickpea and persistence of herbicides (butachlor, 
pendimethalin, pretilachlor) on paddy. The proceSSing factors for chill for Dicofol, 
Cypermethrin and Ethion were recorded as 5.54, 1.90 and 4.08, respectively. 
Multi residues method validation of CRM's using GC and GCMS was 
conducted. 
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f1. 

12. 
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Maharaahtra (Department of 
Entomology, Mahatma Phule 
Krishl Vldyapeeth, Rahuri) 

Kerala (Department of 
Entomology, Kerala 
Agricultural University, 
Vellayanl) 
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Supervlaed Field Trials of proplneb on onion, fon:hIOIfenuron (CPPU) 0.1% 
on grape, Combi-mlx of (flusilazole 12.5'%+ carbendenzlm 26'%) on paddy, 
flubendlamide 20'% WDG In pigeonpea, flubendlamide 480 SC In cabbage, 
flubendlamlde 480 SC In tomato, proparglte on okra were conducted. The 
proce .. lng factor was worked out on the bals of resldu .. In fresh chlHI and 
proce .. ed dry chilli powder for dlcofol, ethlon and cypermethrin were 1.520, 
1.621 and 1.868, reepecUvely. Multi-residue method tor grape and pomegran.te 
and SPE clean-up for honey was developed and v.lld.ted. Effect of blfenthrtn, 
spln08ad and ehlorpyrlphos on soli microbial activity was studied. There was 
no significant difference in the microbial population of fungi, bacteria and 
actinomycetes estimated from pesticide treated and control 8011 sampl ... 

Supervlaed field trials of omlte 57 EC on brinjal .nd okra, lusture 37.5SE on 
rlcl, talst.r 10EC In sugare.ne, Splrotetramat 150 00 on Chillies, 
Chlorpyrlph08, lambda cyhalothrln, carbofuran and acephale In cardamom, 
Chlorpyrlph08 In pepper, ChiorpyriphOl and phorate In banana were conducted 
for residue study. Effect of blfenthrin on soU microbial activity was conducted. 
No Significant vari.tion In the population of fungi, bacteria and actinomycetM 
could be observed In the treated as well as control sample. Effect of proceIIing 
on residues of pesticide (ehlorpyriphOl, phorate calbofuran and acephate) 
levels In cardamom and pepper was evaluated. 

Price RI.e of Agricunural CommodlU .. 

764. SHRI RAGHUNATH JHA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 

(a) whether the Govemment has initiated a scheme 
called Sustainable Development of Sugarc.n. baaed 
Cropping Syst.m In the country to Incr.... the 
productivity of sugarcane; 

DISTRIBUTION be pleased to state: 

(a) whether the report of Abhljlt Sen Committee 
constituted to study the Impact of future trading on price 
risl In agricultural commodities has slncl been received; 

(b) If so, the details thereof; and 

(c) the remedial action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND THE MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No Sir. 

(b) and (c) In view of reply to part (a) does not 
arise. 

Sugarcene Be_ Cropping Sptem 

765. SHRI CHANDRAKANT KHAIRE: WIll the Minister 
of AGRICULTURE be pleued to state: 

(b) the number of field demonstrations made In 
v.rlou. State.. p.rtlcul.rly In M.har.shtr. under 
Sustainable Development of Sugarcane baaed Cropping 
System Scheme during the last three Y88l8, y.ar-wl •• ; 

(c) the number of farmers and ext.nslon workers 
trained under this scheme during the lut th.... years. 
State-wiae and yearwlse; and 

(d) the tota/lncr .... in the production of sugarcane. 
St.te-wlae and year-wise during the last th.... y ..... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (.) 
Yes. Sir. To inc ...... the production and productivity of 
sugarcane. 8 Centrally Sponsored Scheme of $UItM1IbIe 
Development of Sugarcane Baaed Cropping System 
(SUBACS) under Macro Management Mode of Agricullure 
is under implementation In diff.rent Stat... Th. scheme 
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provides _istance for field demonstrations. training of 
farmers and extension workers. farm Implement/machinery. 
heat treatment plante. production of planting material and 
drip Irrigation. 

trained under the scheme In major sugarcane growing 
States during last three V ...... are given In the encloHd 
statement·l. 

(b) and (c) Details regarding field demonstration 
conducted and number of farmers and extension workers 

(d) Details regarding sugarcane production In major 
sugarcane growing Slates during last three years. are 
given In the enclosed statement·lI. 

Stllle",.nt I 

YtMr·w!sB numbtlr of IIsId dtlmonstl1ltlons conducttJd lind numbtlr of fI1IintJtJs lI1IinIId in 
lTIIIjor StattlS undBr SUBACS SchtImtI 

SI.No. State 2004-2005 2005-2006 2006-2007 

Demons. Trainee Demons. Train .. Damona. Trainee 

1. Andhra Pradesh 1598 1865 

2. Bihar 400 27870 100 10120 200 7750 

3. Karnataka 400 1106 485 

4. Chhattisgarh 25 1080 468 8080 1020 

6. Uttarakhand 29 660 60 1060 60 1260 

6. Uttar Pradesh 1200 7200 1320 18480 1444 4890 

7. Tamil Nadu 500 387 713 10001 

8. Gujarat 165 3360 142 2OS0 10S 4380 

9. Haryana 700 5060 600 5060 4132 5090 

10. Madhya Pradesh 800 2140 

11. Maharashtra 540 3850 991 8400 5626 36340 

Stlltement /I 

A: area In lakh hecta .... 
P: production In lakh tonnes 
Y: yield In kg. per hectares 

STATE 2004-OS 2005-06 2006-07 

1 2 3 4 

Andhra Pradesh A 2.10 230 264 

P 157.39 176.56 216.92 

Y 7494 76785 82187 
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1 2 3 .. 
Bihar A 1.04 1.01 1.30 

P 41.12 43.38 59.55 

Y 39480 42822 45953 

Gujarat A 1.97 1.91 2.14 

P 145.70 145.80 158.30 

Y 74072 74010 73037 

Haryana A 1.30 1.27 1.40 

P 80.60 81.80 95.80 

Y 62000 64409 68429 

Kamataka A 1.78 2.19 3.28 

P 142.78 182.67 288.70 

Y 80202 83411 87844 

Madhya Pr"'h A 0.53 0.58 0.84 

P 21.48 24.25 28.08 

Y 40914 43894 43639 

Maharaahtra A 324 501 10.48 

P 204.75 388.53 785.88 

Y 63194 77551 74888 

Punjab A 0.86 0.84 0.98 

P 51.70 48.60 80.20 

Y 60118 57857 80808 

Uttaranchal A 1 07 1 01 1.21 

P 64.41 81.M 81.00 

Y 80196 80733 50413 

Tamil Nadu A 2.32 3.35 3.91 

p 233.96 351.07 411.24 

Y 100645 104871 105123 
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1 2 

Uttar Pradesh A 19.55 

P 1187.16 

Y 60733 

All India A 36.62 

P 2370.88 

Y 

Foreign Aided Weter Project. 

766. SHRI AMITAVA NANDY: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government has sought funding from 
any foreign agencies/country for the development of water 
sector; 

(b) if so, the details of proposals to be financed 
thereunder particularly with reference to building of a sea 
wall along the coast line; and 

(c) the response of the donors thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

84752 

3 4 

21.58 22.47 

1254.70 1339.49 

58201 59626 

42.02 51.51 

2811.72 3555.20 

66919 69022 

YADAV): (a) A number of water resources projects are 
under Implementation with assistance from extemal funding 
agencies. A list of the ongoing projects under 
Implementation with assistance from external funding 
agencies is enclosed as statement. 

(b) and (c) No Project for building sea wall along the 
coast line is presently under implementation with 
assistance from extemal funding agencies. However, the 
Asian Development Bank (ADB) has agreed to provide 
Technical Assistance to the States of Goa, Kamatlka 
and Maharashtra in preparing technically, economically, 
enVironmentally and socially viable investment proposal 
to address coastal erosion problems and introduce 
procedures for sustainable coastal protection and shoreline 
management under the Sustainable Coastal Protection and 
Management Project. 

Statement 

Lisl 01 OngoIng Ex/Bm8I/y Fundsd Pn:JjtJcts 

SI.No. Funding Agency State Name of Projects 

1 2 3 4 

1. World Bank Karnataka Kamataka Community Based Tank Management Project 

2 World Bank Madhya Pradesh Madhya Pradesh Water Sector Restructuring Project 

3. World Bank Rajasthan Rajasthan Water Sector Restructuring Project 

4. World Bank Uttar Pradesh UP Water Sector Restructuring Project 

5. Wortd Bank Maharashtra Maharashtra Water Sector Improvement Project 

6 World Bank Muhl-State Hydrology Project-II 
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7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

2 3 

World Bank Tamil Nadu 

World Bank Andhra Pradesh 

World Bank Kamataka 

Asian Development Chhattisgarh 
Bank 

JBIC Japan Andhra Pradesh 

JBIC Japan Ori88a 

JBIC Japan Rajasthan 

JBIC Japan Andhra Pradesh 

Germany Maharashtra 

Germany Himachal Pradesh 

Dialogue. of Water Sharing with Neighbouring 
Countrl .. 

767. SHRI K. SUBBARAYAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government has initiated dlalogu .. 
of water sharing with the neighbouring countries 
particularly Nepal, Bhutan and Bangladesh to implement 
the Interlinking of Himalayan rivers; 

(b) if so, the details thereof; and 

(c) the reaction of neighbouring countries thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No Sir. 

(b) and (e) Do not arise. 

{TIBnsl8lionj 

Complalnta In SMS Servlcee 

768. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

4 

Tamil Nadu Irrigated Agriculture Modemlaatlon and Water 
Bodies Restoration and Management Projects 

Andhra Pradesh Community eased Tank Management 
Project 

Karnataka Community Based Tank Management Project 

Chhattlsgarh Irrigation Development Sector Project 

Modemlzation of Kumool-Cuddapah Canal 

Rengall Irrigation Project 

Rajasthan Minor Irrigation Improvement Project 

Andhra Pradesh Irrigation Uvellhood Improvement Project 

Minor Irrigation Project 

Minor Irrigation & Rural Water Supply Project (Water 
Supply Self-help Project In Himachal Pradesh) 

(a) whether a number of competitive programm .. 
based on majority vote through Short Me8lag!ng Services 
(SMS) are being run on various TV Channels but there 
have been complaints of not revealing the mobile numbers 
of the SMS sending mobil .. ; 

(b) If 80, the details thereof; and 

(e) the ateps takenlbeing taken by the Government 
to make this process transparent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) The Information Is 
being collected and will be laid on the Table 0' the House. 

Mobile Network at International Border 

769. SHRI HANS RAJ G. AHIR: 
DR. ARUN KUMAR SARMA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleued to atate: 

(a) whether the Government is aware of the 
Intelligence report regarding the potential danger of mobile 
network spreading along the international border of the 
country; 
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(b) If 50, whether the Government has taken any 
atepe to remove theae mobile towers posing threat to the 
security of the country; 

(c) If so, the details thereof; 

(d) whether the Government has formulated any 
regulations for private telacom service providers in view 
of the catching of telacom signals across the border by 
mobile towers located along border areas; 

(e) If so, the details thereof; 

(f) whether the Government has any plan to boost 
the telephone/mobile services In North-East region 
especially in Asaam; 

(g) If so, the details thereof; and 

(h) the details of tel&-density in the North-East Region, 
area-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) As per earlier 
conditions of Cellular Mobile Telephone Service licensee, 
provision of mobile service within 10 Km. of the 
International border and as per Unified Access Services 
licensee, setting up of Base Trans-receive Station (BTS) 
within 10 Km. of the International border required 
clearance from the Govemment due to security reasons. 

In consideration of the public demand of mobile 
aervices from border areas, the above condition of license 
agreements has been relaxed incorporating following 
conditions w.e.f. 26th February, 2007: 

(i) There shall be a -No Service Zone- of 
500 Meters width along with Intemational border 
within Indian Territory for wirele88lmobiie service, 
where the IIcensee(s) are not permitted to 
provide wlrelesalmobile service. 

(Ii) The Licensee shall create a -Buffer Zone- of 
10 Kms width along the Line of Control (LOC). 
Line of Actual Control (LAC) and Intemational 
Border between Akhnoor area in J&K and 
Pathankot area, as applicable, wherein they shall 
not deploy their Cell slte(s)/BTS(s)/Radio 
Transmitter(s) for provision of mobile. 

With the introduction of the above conditions, it 18 
now possible to provide mobile eervlces In moat of the 
citiealtowns in the country which are located more than 
500 meters away from the Intemational border. However, 
specific permission has also been granted in AgartaJa 
(Trlpura) and Karimganj (Assam) for prOVision of mobile 
service though these towns are within 500 meters of 
Intemational border. 

(f) and (g) Bharat Sanchar Nigam Limited has made 
a plan to increase the Mobile Network with 11.6 lakhs 
lines Including 7 lakh line in Assam state under the current 
Mobile network expansion project and to increase the 
Wireless in Local Loop (WLL) network with 0.857 lakh 
lines including 0.6625 lakh line In Assam state under the 
current WLL network expansion project to boost the 
telephone/mobile services in the North-East Region .. 
Similarly private operators have also made plans to 
expand their services In their respective licensed service 
areas in North-Eastem region. Bharti Airtel Ltd. has plans 
to Install 1050 mobile tower sites In Assam apart from 
laying OFC (Optical FIber Cable) connecting all state of 
North East and Important towns In Assam. Bharti Hexacom 
Ltd. has plans to in,tall more than 450 new mobile tower 
sites to cover North East service area. Reliance Telacom 
Ltd. has plans to cover 617 towns/villages in North 
Eastem Region Including 320 townalviliages of Assam 
with mobile services. Vodafone Essar Spacetel Ltd. Is 
alao in the process of rolling out their network in North 
Eastem region. 

(h) Area-wise tele-density in the North-East Region 
is given in the enclosed statement. 

St.""'.nt 

AIIM-wis. M/tI.dtInsity in 1M Not1h-Esst Rtfgion 
(As on 31st OtIccrmbtlr 2007) 

SI.No. Area Overall tele-
density In % 

1. Assam Service Area 12.31 

2. North East Service Area" 16.70 

3. Sikklm State 25.09 

·North East Service Area comprlaes of Arunachal Pradesh. 
Manlpur. MeghaJaya. Mlzoram. Nagaland and Trlpura States. 
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{Eng/IIIIIJ • (b) If so, the detalla thereof, vartety-wiee? 

Minimum SUpport PrIoe for Jute THE MINISTEA OF STATE IN THE MINISTAY 
OF TEXTILES (SHAI E. V.K.S. ELANGOVAN): (8) V .. , 

770. SHAI PAABODH PANDA: WIU the Miniater of Sir. 
TEXTILES be pleued to state: 

(b) The details of Minimum Support Price (MSP) for 
(a) whethe.r the Union Government hal Incrauec:l varioUi varIeIIeI of raw jute for 2007-oa Jute HUOn (July-

the Minimum Support Price (MSP) for varioul varietlel of June) are given In the encIoIed ltatement. 
raw Jute; and 

s.tMtent 

MInImum Suppott PrictI6 FIXIId lor DIIfMInI v.nJiIIIf M7d GnIdtu of RIIw JuItJ ., ",. IIp-Counhy M.fItftI in 
dIIftmInt JuItI GmwIng s.,. lor ",. 2(J(J7-20(J8 SIIIIMN1 

TOSSAIWHITE As. I Quintal 

SI.No. SIaIeI DiIIrictI GRADES 

TD-l TD-2 TD-3 TD-4 TD-5 ~ TD-7 ~ 
W-I W-2 W-3 W-4 W·5 Wof W-7 W.a 

2 3 4 5 6 7 1 '8 10 11 12 

GIIIII DiIIerdII NoIIIMI TD2+70 103+70 1'04+140 1D5+100 AEF 11)5.70 TOMO TD7·13S 

01IIII TD2+70 103+70 1'04+120 1D5+70 REF 11)6.70 TOMO TD7·135 

IncI.- CMI' JIM; V. 2008 • 2IJ11 

NoIbm AI.55 AI.56 AdS Al.56 AI.55 AI.55 RI.55 Al.45 

01IIII AI.55 Ra.65 Al.65 Al.65 Al.55 AI.55 Al.55 AI.45 

1. AllIIn end AI 0iIIricII TOIII 1,435 1,385 1.2115 1,156 1,055 885 • 710 ,.... WItt 1,_ 1,315 1,245 1,1115 1,005 135 145 710 

2. T"", AI DIIbIcII TOIII 1,356 I. 1,218 1.1198 1,028 858 8118 731 
WItt 1,111 1,238 1,186 1,G41 878 808 811 811 

O)~ TOIII 1,418 1,341 1.271 1.1118 1,018 1,018 • 711 3. 8M 
KIaIIIngIIi WIllIe 1,386 '" 1,221 1.108 1,038 • 178 741 

KIIIw & 
ArIdI Dills 

PI) snu. TOIII 1,400 1,330 1,210 1,140 1,070 1,000 810 77S 

ChImpaI 
(ElW) 

Ok 0IIII. WIllI 1,350 1,280 1,210 1,0lI0 1,020 ISO Il1O 725 

II DiIIdI* TOIII 1,383 1,2J3 1.223 1,103 1,033 883 173 731 4. UIIIr PIIdIIII 
1,173 1,063 883 913 123 • WIllI 1,313 1,243 

TOIII I,. 1,362 1.212 1,112 1,0112 1,(12 832 7fT 5, AI DiIR:II I. 1.232 1,112 1 ,1M2 972 112 741 WIiII I,m 
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2 3 4 5 

6. Weat Bengal (I) CoodIbebar, TOII88 1,480 
JeIpI/gIri and WIlle 1,410 
D8IjeeIilg 
CilIa. 

(II) Noll! and TIII8I 1,473 
SdI DInIjpu', While 1,423 
MaIda 

(III) MuIShldabad, T0888 1,435 
Briura& WhIt 1,385 
BiIbIun 

(IV) Nada, T0888 1,448 
Howrah, WIU 1,398 
Hoo;IIy, 
Bunlwan, 
MkNpur 
(ElW) 
& 24-Parganas 
(S&N) 

HIring and De-hlrlng of PropertlH by Navy 

771. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI PRAKASH B. JADHAO: 
SHRI ANANT GUDHE: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Indian Navy takes private flats on 
rent for residential andlor official purposes; 

(b) if 80, the details of the guidelines, If any, for 
hiring and de-hiring of such properties; 

(c) whether some flats In Mumbal have not been 
vacated after the termination of lease; 

(d) if so, the details thereof; 

(e) whether hiring and de-hiring of some flats are 
pending with the Indian Navy and Director-General 
Defence Estate (DGDE) especially In Mumbat; and 

(f) if 80, the details thereof and the reasons therefor 
alongwlth the time frame for vacating such flats? 

6 7 8 9 10 11 12 

1,390 1,320 1,180 1,080 1,010 920 785 
1,340 1,270 1,130 1,030 960 870 735 

l,a 1,333 1,193 1,093 1,023 933 798 
1,353 1,283 1,143 1,043 973 883 748 

1,365 1,295 1,175 1,105 1,035 945 810 
1,315 1.245 1,125 1,055 985 895 780 

1,378 1,308 1,188 1,118 1,048 .958 823 
1,328 1.258 1,138 1,068 998 908 773 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONy): 
(a) and (b) Yes, Sir. Private flats are hired for .... identlal 
and/or for official purposes for use by Armed Force. 
Including Navy. Such buildings are currently hired for 
residential/official purpose. for an Initial period of 3 years. 
After the period of 3 y.ars, if the building Is still needed 
and owner Is willing, the building Is rehired, otherwise It 
is dehired. Th. buildings that are under hire prior to 
1976 under the old lease agreement are dehlred when 
not required by the user organization. 

(c) to (f) All flats under hire In Mumbal are of pre-
1976 hiring and they are being retained under the 
prOvisions of The Maharashtra Rent Control Act, 1999. 
Out of 263 flats hired, 176 flats have already been 
dehlred. The remaining flats will be dehlred as and when 
not required by the Indian Navy. 

/T,."./Ionj 

Monitoring of Scheme. 

772. SHRI MANSUKHBHAI D. VASAVA: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of AGRICULTURE be pleased to 
state: 
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(a) whether the monitoring work of the National level 
sponsored programmes and schemes under the Ministry 
of Agriculture is not being done properly resulting In 
wastage of most of the funds of the Union Government; 

(b) if so, the number and names of Non-
Governmental Organ~ations (NGOs) found guilty during 
the monitoring/review of the said programmes and 
schemes during the last three years; 

(c) the action taken by the Government to recover 
the misappropriated funds; and 

(d) the details of remedial action taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) No, Sir. The performance of all National level 
sponsored programmes is being closely monitored by 
conducting reviews on a regular basis, inter-alia, by 
interaction with the State Governments, field visits by 
officers; and further release of funds being made strictly 
in accordance with the General Financial Rules (GFRI). 

(b) During the monitoring of the programmes, no 
Implementing agencies or Non-Govemmental Organizations 
(NGOs) were found guilty of misappropriation of funds. 

(c) and (d) In view of above, the question does not 
arise. 

{English} 

UnsoUclted Telemarketing CaUl 

773. SHRI K.C. SINGH "BABA": 
SHRI RAGHUNATH JHA: 
SHRI PRALHAD JOSHI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether a large number of personl registered on 
the Natlonal-Do-Not-Call (NDNC) Registry are still getting 
unsolicited telemarketing calls and messages; 

(b) if, so the details thereof a10ngwith the names. of 
companies against whom action has been takenlbelng 
taken by the Government 

(c) the reasons for Increase In such calls and 
rneaaagea despite prohibitory penal provIaions; and 

(d) the eteps takenlbelng taken by the Govemment 
to further discourage such companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICAOONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, the Telecom 
Regulatory Authority of India (TRAI) hal Issued the 
Regulation "The Telecom Unsolicited Commercial 
Communications Regulation, 200r on 5th June, 2007. 
As per the Regulation. the National Do Not Call Registry 
(NON C) came Into effect from 12th October, 2007. Since 
then the registered telemarketers have started sending 
their calling list of NDNC for cleaning (scrubbing). As per 
the data available with TRAI, on an average daily 15 to 
20 million telephone number are being submitted by 
telemarketers to the NONC for verification to check If 
they fall In the category of do not call numbe,.. 

As per the report available with TRAI, approximately 
8.2 millions subscribers have registered with NONC. The 
telacom .. rvice provide,. have Informed that they have 
received only about 29246 complaints. which Is only 
0.35% of the total number of subacrlbe,. who have 
registered for not getting unsolicited commercial 
communications. As per the regulation, action agalnlt the 
defaulting telemarketers Is to be taken by the telecom 
service providers, as per following provisions In the 
regulation: 

• Originating Access Provider to whom the 
complain hes been forwarded will examine and 
wam the guilty telemarketer/customer for the first 
time. 

• If the Unsolicited Commercial Communications 
(UCC) is repeated by the same tel8marketer for 
the second time, his service provider shall 
charge a higher tariff. TRAI h .. provided for a 
special tariff on per call basis, which Is Rs. 500. 

• The Telecom Service Providers have been 
directed to disconnect telephone connections of 
the te!emarketer if it still continu.. to make 
Unsolicited Commercial Communication. 

(c) There is significant decline in the UCC as 
approximately one million numbers are being removed 
dally by the NONe from the callng list submitted by the 
Telemarketers. 

t· 
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(d) To improve the effectlvene .. and compliance by 
the telacom .. rvice providers, the TRAI has ilaued a 
consultation paper on 16.01.2008 for Imposing financial 
sanctions on erring telecom .. rvice providers. 

(Translation) 

Enluatlon of SohemMIProgr8ll1me. 

774. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of TEXTILES be pleued to state: 

(a) the names of schemes/programmes being run by 
the Union Govemment at present for the development of 
the textile sector; 

(b) whether any periodic evaluation/proper monitoring 
has been carried out by the Union Govemment of the .. 
schemes/programmes; 

(c) If so, the outcome thereof alongwith the number 
of Non-Governmental Organisations (NGOs) and 
Govemment officials found guilty In such evaluation during 
each of the last three years; 

(d) whether the Union Govemment propose. to 
recover the alleged misutilised funds from such NGOs; 
and 

<e) if so, the details thereof alongwlth the action taken 
by the Govemment against such NGOs and officials during 
each of the last three years? 

THE MINISTER OF STATIE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) A statement 
showing the names of various schemealprogrammes being 
run by Union Govemment at present for the development 
of textile sector is enclOl8d. 

(b) Yes, Sir. Periodical evaluation and proper 
monitoring of the schemes implemented during 10th Five 
Year Plan have been carried out by the Union 
Govemment 

(c) The outcomes of the evaluation of schemes/ 
programmes, implemented during 10th Ave Year Plan 
period, have been incorporated In respective sub-sector 
schemes, which are to be implemented during 11th FIve 
Year Plan period. 

Thera is no Infonnation on any Non-Governmental 
Organisations (NGOs) or Govemment oIficiaI8 being found 
guilty In such evaluations during each of the Iut th .... 
years. 

(d) and (e) Do not arise. 

""""nt 

OngoIng ~11II1NI N.mtI 01 MinIIIIty/ 
Dtlpwtm8nt : Ministry 01 r.m.s 

SI.No. Sector/Schemes and Programme 

2 

VSE Sector 

A. Handloom 

1. 

2. 

3. 

4. 

Intergrated Handloom Development Scheme 

Marketing & Expo., Promotion Scheme 

Handloom Weavers' Comprehensive Welfare 
Scheme 

Mitigate Price Scheme 

5. Diversified Handloom Development Scheme 

B 

1. 

2 

Wool and Woollen 

Integrated Wool Improvement & Development 
Programme 

Quality Proceaalng of Wool & Woollen 

3 Social Security Scheme 

c 
1 

2 

3 

4 

D. 

1. 

2. 

3. 

Serlculturw 

R&DlTransfer of Technologytrrainlng & IT Initiative 

Seed Support & Technology As*anceIHRD 

Catalytic Development Programme 

Quality CertifICation systems 

Handlcnft 

Babe Saheb Ambedkar Hutshilp Vilcu Vo;ana 

Design & Technical Development 

Marketing Support & Services 
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1 

4. 

5. 

6. 

7. 

B. 

E 

1. 

2. 

PHALGUNA 13, 1928 (s..t.) 

2 

Handicraft Artisans Comprehenalve Welfare 
Scheme 

Research and Development 

Human Resource Development 

Integrated Development Package for J&K 

Infrastructure (Capital) 

Powertoom 

Group Insurance Scheme 

Group Worklhed Scheme & Integrated 
Powerioom Cluater Development 

/EngIish} 

Joint exercise of TIvM Forae. 

775. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

WUI the Minister of DEFENCE be pIeued to atate: 

(a) whether aU the three .. rvlcea of Armed Forcea 
have conducted Joint exercise In the month of January, 
2008 as raponed in Hindustan, dated December 30, 2007; 

(b) If ao, the details thereof; and 

(c) the manner In which the three forcea have been 
benefited by the joint exerclae? 

Indu8try Sector 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) No, Sir. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

NIFT 

Jute Technology Mission 

Research & Development including TRAs 

Expon Promotion Studies 

Cotton Technology Mission (CSS) 

Scheme for Integrated Textile Parks (SITP) 

Technology Upgradation Fund Scheme (TUFS) 

Sardar Vallabhbhai Patel Inltltute of Textile 

Management, Coimbatore (SVPITM) 

Setting up of Fasion HubS 

Common Compliance CodeS 

Technical Textiles including Jute 

Textile Engineering Including Jute S 

Foreign Investment Promotion Scheme (FDI) S 

Brand Promotion Scheme S 

Textlpolis S 

Human Resources Development $ 

(b) and (e) Do not artse In view of (a) above. 

Tele-Denslty In Urban and Runll ANII. 

776. SHRIJASUBHAI DHANABHAIBARAD:~Uthe 
Mlnlater of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the target fixed for tele-denalty by the year 2010 
In the country; 

(b) whether the said target hal been achieved by 
December, 2007; 

(c) whether the conaumer percenlege of tele-denally 
II equal In the rural and urban ...... ; and 

(d) If so. the details thereof, percentage-wise, In rural 
and urban are .. eeparately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) As per National Telecom 
Policy (NTP) 1999, a target of 15% w .. fixed for tell-
density in the country by the year 2010. 

(b) Yes. Sir. The tele-denslty .. on 31st December l 

2007 was 23.89%. 

(c) and (d) No. Sir. The tele-danltty in rural and 
urban are.. as on 31 December 2007 wa. about 
B.35% and 61.25% respectively. 
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Procurement of Fooc:tg,.lnl 

7n. DR. CHINTA MOHAN: 
SHRI IQBAL AHMED SARADGI: 
SHRI RAWI LAL SUMAN: 
SHRIMATI P. SATHEEDEVI: 
SHRI MADHU GOUD YASKHI: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the total stock of whaat and rice during aach 
quartar of tha last two years and thereafter till date 
alongwith the norms for the buffer stock during tha said 
period; 

Aeon Actual stock of Rica Buffar norms 

1.1.2006 126.41 118.00 

1.4.2006 136.75 122.00 

1.7.2006 111.43 98.00 

1.10.2006 59.70 52.00 

1.1.2007 119.77 118.00 

1.4.2007 131.72 122.00 

1.7.2007 109.77 98.00 

1.10.2007 54.89 52.00 

1.1.2008 114.75 118.00 

(b) the total quantum of the said commodltle. 
procuntd and exported during the IBId period, 

(c) whether tha procurement of said commodities Is 
likely to fall short of the demand during the current year; 

(d) if so, the datalls thereof and the steps taken to 
meet the shortage; 

(a) whether the shortage of foodgraJ". Is likely to 
adversely affect the Public Distribution System (PDS); and 

(f) If so, the details thereof and 8tepI taken by the 
Govamment to ensure adequate .upply of foodgraln. 
particularly for waaker sectlona of aocIety? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The stock position of whaat and rice vi.a-
vis buffer norms 81nca 1.1.06 Is 88 under:-

Actual stock of Wheat 

61.88 

20.09 

82.07 

64.12 

54.28 

47.03 

129.26 

101.21 

n.12 

(figures In lakh tonna.) 

Buffer norms 

82.00 

40.00 

171.00 

110.00 

82.00 

40.00 

171.00 

110.00 

82.00 

(b) to (e) The quantity of whaat and rice procuntd during last 3 years and current Is 88 under: 

Marketing Season 

2005-06 

2006-07 

2007-08 

Rice 

276.6 

250.8 

1Bi.1 (88 on 27 Feb. 2008) 

Wheat 

1'47.8 

92.2 

111.3 

(In lakh tonnea) 
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Procurement of wheat during Rebl Marketing Season 
2006-07 and 2007-08 against the annual requirement of 
150 lakh tonnes of wheat for the Targeted Public 
Distribution System (TPDS ) and Welfare Schemes has 
been 92.2 lakh tonnes and 111.28 lakh tonnes. To make 
up the shortfall, the Govt. took decisions to Import 55 
lakh tonnes of wheat in 2006-07 and 23 Lakh tonnes In 
2007-08. All out efforts are being made by the 
Govemment to procure sufficient quantity of wheat during 
the ensuing RMS 2008-09 to meet the demand of TPDS 
and other welfare schemes. 

Procurement of rice during Kharif Marketing Season 
(KMS) 2005-08 arid 2006-07 were 278.8 and 250.8 lakh 
10Mes respectively against the approximate requirement 
of 250 lakh tonnes offICe for the TPDS and other welfare 
schemes. During current KMS 2007-08, 199.1 lakh tonnes 
office has been procured In the Central Pool as on 
27.2.2008 which is 7.3lakh tonnes more than the 191.8 
lakh tonnes of rice procured in the corresponding period 
in the previous KMS It Is estimated that approximately 
sufficient rice will be procured to meet the demand of 
TPDS and other welfare schemes. 

(f) The Government has taken several .tep. to 
procure sufficient quantity of rice and wheat in the Central 
Pool in 2007-08, the details of which are given In the 
enclosed Statement I and Statement II. 

Stlltement I 

Steps taktln by thtJ Govtll71lMnt to ITIIIXImIstJ 
procUl'tlf11snt of tIctI In (KMS) 2007-tJ8 

(i) The MSP for rice' was fixed at Rs. 645 and 
As. 675 per quintal for Common and Grade 'A' 
variety respectively for KMS 2007-08, an 
increase of Rs. 86 per quintal, in order to 
encourage farmers to grow more rice. 

(Ii) The Commission to Societies and Self-Help 
Groups undertaking procurement of paddy on 
behalf of the FClIState Agencies, etc. hal been 
aYowed at a maximum of 1.5% of MSP. 

(iii) The Government has announced a bonua of 
Rs. 100 per quintal over and above the MSP of 
As. 646 per quintal for 'Common' and ~. 675 
per quintal for Grade 'A' variety of paddy 
respectively. 

(Iv) Export of non-ba.matl rice below Minimum 
Export Price of $ 500 per MT has been banned. 

(v) A notification titled -Rice (Stock Declaration by 
~ or Firms or IndIvIduUI) Order 2007 
ha. been Issued under the E •• entlal 
CommoditIes Ad 1965 on 27.11.2007. The order 
provides that any Company or Finn or Individual 
which purchases paddy (in terms of rice) or rice 
beyond 10,000 tonnes during Kharlf Martceting 
Sea.on 2007-08 (October-September) shall 
furnish a return to the Secretary, Department of 
Food of the State from where maximum quantity 
has been purchased. In case the purchase of 
paddy (In terma of rice) or rice exceeds 25,000 
tonnes (throughout the country) the return in the 
prescribed profonna to Department of Food & 
Public Distribution of Central Government. The 
concerned State Government with which return. 
are filed shall submit a coneolldated monthly 
report to Central Government. 

sr.t.ment II 
SMps ta/rsn by fils GoKlmmtlflf 10 mllJfim_ 

proculflmtlflt 01 whMt In (RMS) 2007-08 

(i) The MSP for wheat was fixed at A.. 750 per 
quintal for RMS 2007-08, an Increa.e of 
Rs. 100 per quintal, In order to encourage 
farmers to grow more wheat. Now, according to 
the Fourth Advance Elllmatea of the Department 
of Agriculture & Cooperation, the e.tlmated 
producllon of wheat I. Ukely to be 74.89 mllion 
tonne. In crop y.ar 2008-07 compared to 
69.35 million tonne. In crop year 2005-06. 

(II) An Incentive bonue of As 100 per quintal over 
and above the MaP ... also gIWn In RMS 
2007-08. 

(ill) A Committee of offIcefaIExpert w .. formed to 
recommend an _roprtate atrategy' for wheat 
procurement in AMS 2007-08, and the 
recommendations of this CommIItee were acted 
upon appropriately bV the Govenwnent 

(Iv) Import of 55 Jakh tonnea of wheat was done In 
2006-07 which I~ the stock position of 
wheat in the Central pool and the wheat stocks 
(u on 1.4.2007) were more than the buffer 
norma of 40 IaIch aonn. at the start of RMS 
2007-08. 
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(v) Wheat exports on private account have been 
banned. Wheat exports from Cantral Pool are 
also banned. 

(vi) 1.11 lakh tonnes of wheat was releaaed under 
OMSS In February and March .2007 to cool the 
market prices before the start of RMS 2007-08. 

(vii) A notification titled "Wheat (Stock Declaration 
by Companies or Firms or Indlvidual8) Order 
2007 has been issued under the Essential 
CommOdities Act 1955 on 1.3.2007. The order 
provides that any Company or Firm or Individual 
which purchases wheat beyond 50,000 tonnes 
during 2007-08 shall furnl8h to the Central 
Government a retum indicating the name/address 
of the company, quantity of wheat purchased 
and quantity of wheat held in stock. 

(viii) Import of wheat on private account at zero duty 
hal been permitted. 

(ix) 13128 center8 for wheat procurement were 
opened by Govemment agencies in RMS 2007-
08 as compared to 8985 centers in RMS 2006-
07. 

(x) SenIor OfIIcars of Department of Food and Public 
Dlatrlbutlon and FCI frequently visited wheat 
procuring State8 to personally al8e88 the 
Iltuatlon. 

(xl) In order to encourage wheat procurement in 
States like U.P., Madhya Pradesh, etc. 
Commls810n to SocletleaJ8ub-agent8 was 
enhanced to 2.5% on the lines of the Arthlya 
Comml88lon in Punjab and Haryana for RMS 
2007-08. 

(xii) NAFED was alao engaged to procure wheat on 
behalf of FCI during RMS 2007-08. 

{English} 

Im.-:t of Climatic Change on CerMie Production 

778. SHRI L RAJAGOPAI.: 
SHRI SUBRATA BOSE: 

Will the Minister of AGRICULTURE be pleued to 
state: 

(a) whether the Indian CouncIl of Agricultural 
Research has taken up any study of the poaelble Impact 

of elmate change on cereal8 production in the country 
during the last ten years; 

(b) if 80, the details thereof; 

(c) whether any reduction in the production of cereals 
due to climats change has been observed in the country; 

(d) if so, the details thereof and the reasons therefor; 
and 

(e) the steps taken or proposed to be taken to reduce 
the impact of climatic change on cereals production 
particularly on rice and wheat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Indian Council of Agricultural Research has 
Initiated a network Project on -Impact, Adaptation and 
Vulnerability of Indian Agriculture to Climate Change" at 
different ICAR Institutes/State Agricultural Universities. 
Preliminary results available from the study conducted 
under network project indicates that increase in 
temperature and change in preCipitation pattern could 
significantly impact the agriculture production in the country 
in future. 

In case of wheat, studies have 8hown that the rice 
in temperature during the FebruaryJMarch at the stage of 
antheslalgrain formation and filling can lead to decreased 
productivity. 

(c) and (d) No definite evidence of 8ubstantial 
decrease irt cereal production in the country is noticed 
88 the involved process of climate change is slow and 
the effects are felt over longer period. However, 1088 of 
production and advance maturity in wheat were noticed 
due to abnormal temperature rIae in March, 2004. 

(e) Development of high temperature tolerant wheat 
genotypes is one of the maior activities of national wheat 
programme particularly for late BOwn environment. WH 
730 has been registered as heat tolerant genetic stock. 
DBW 14, a recently released genotype Is· suitable for 
late sown environments becat.me of thermal tolerance and 
higher productivity. In addition to this, popular varieties 
such as NIAW 34, RAJ 3785 and RAJ 4037 have also 
been found to have thermal tolerance. 
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Adoption of ntIOurce conaervatlon technologlea like 
zero tillage and bed planting can help in reeource 
conservation specially water. EmphaaIa hall also been 
given during XI plan period to strengthen the existing 
institutional network to cope up with the chaDenges poled 
by climate change. 

Dilution of Equity In BSNL 

779. SHRI SURAVARAM SUDHAKAR REDDY: win 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to atate: 

(a) whether the Government hall any proposal to 
dilute 10% equity in Bharat Sanchar Nigam limited 
(BSNL); 

(b) If so, the details thereof; 

(c) whether the BSNL has sufllclent cuh ~ance for 
any upanIIon projecta; and 

(d) If 80, the details thereof alongwlth the reasons 
for considering dilution of Its equity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No Sir. 

(b) DoH not arlee In view of (a) above. 

(c) At present, BSNL will be able to meet the 
expansion plan out of Intemal resources and extemal 
borrowing. 

(d) Does not arise in view of (a) above. 

Subsidy to Fanne ... 

(a) whether subsidy provided to farming HCtor In the 
country is far less and inadequate as compared to many 
developing countries; 

(b) whether the Govemment has conducted any 
survey In this regard; and 

(c) If eo, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTllAl BHURIA): (a) 
to (c) In India and in other developing counlrlae IUbeidIeI 
to the farming sector are given for modemlzatlon of 
agriculture and to Increase the production and productivity 
of agriculture. The ensure higher production and 
productivity of agriculture, the Govemment of India has 
adopted a multi pronged strategy. Thle Include launching 
of the scheme of Macro Management in Agriculture, Micro 
Irrigation, National Horticulture Mlaslon, Balanced UN of 
Fertilizers, Development of Marketing Infrastructure etc. 
Initiatives have also been taken by launching National 
Food Security Miaalon (NFSM) to Increase production of 
rice, wheat and pulses and Raahtriya Krlshl Vlkas Yojna 
(RKVY) with an objective to incentlvl8e the Statae to 
incre .. e public Inveatment In agriculture • allied sectors. 
No survey regarding subsidy being provided to the fanning 
eector In developing countries has been conducted. 

DltfeMncee In Wh .. t and Paddy Production 

781. SHRI P. MOHAN: 
SHRI S.K. KHARVENTHAN: 
SHRI SRICHAND KRIPLANI: 
SHRI K.J.S.P. REDDY: 
SHRI SARVEY SATYANARAYANA: 

WIN the Minister of AGRICULTURE be pleased to 
etate: 

(a) the details regarding the Minimum Support Price 
(MSP) and bonus paid for rice and wheat during the last 
three years, year-wise; 

(b) whether the Govemment propoaea to Incre ... 
the MSP and bonus to farmers during the ensuing 
aeaaons; 

(c) If 50, the cieIa* thereof, Crop-wiN and the time 
by which It Is likely to be Implemented; 

(d) whether there .. also a propouJ to bring partly 
In the MSP for wheat and rIoe; and 

(e) If 50, the details thereof and the lime by which 
It Is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Minimum Support Price (MSP) of paddy and wheat for 
the last three years Is Indicated In the Table below: 

(Rs. per Quintal) 

Vea, Paddy Wheat 
MSP Bonus MSP Bonus 

Common Grade A 

2OQ5.06 670 600 650 50 

2008-07 580 810 40· 750 100 

2007.()8 845 875 100 1000 

·Bonus was payable on procurement between 1.10.2006 to 
31.03.2007. In case of Bihar and Ketal •• bonus was extended 
up to 31.5.2007 and In cue of Andhra Pradesh. Chhatlsgarh. 
011 .... Tamllnadu and West Bengal. bonus was extended up to 
30.8.2007. 

(b) to (e) The Govemment declles on the Minimum 
Support Prices (MSP) for various agricultural commodities 

taking Into account the recommendations of the 
Commission for Agricultural Costs & Prices (CACP), the 
views of the State Govemments and Central Ministries 

as well as such other relevant factors which are 
considered important for fixation of support prices. With 
regard to price parity In the MSP for wheat and rice, 
CACP takes Into account Inter crop price parity also 
alongwlth other factors while formulating It. 
recommendations. 

Telephone Connections In Vlllag .. 

782. PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 

SHRI CHANDRAKANT KHAIRE: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(_) the number of villages in the country where 

telephone facUlty hal been provided dUring the last three 

years, .. on date; State-wise; 

(b) the number of vUlages which are not connected 
with this facility; 

(c) whether the Govemment has formulated any time-
bound programme to provide telephone connections to 
its waltllsted subscribers; 

(d) if so, the time by which these waitlisted 
subscribers will be provided telephone connections; and 

(e) the time by which all the villages of the country 
are likely to be provided with telephone facility? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Universal Service 
Obligation Fund (USOF) entered Into an agreement with 

Bharat Sanchar Nigam limited (BSNL) for provision of 
Village Public Telephones (VPTs) In remaining 66,822 
uncovered villages in the country. This excludes viNagee 
having population Ies8 than 100. lying in thick forest areas! 
naxallte Infested areas etc. As on 31.01.2008, out of this, 
52,484 villages have been provided with VPTs and 14.358 
villages are yet to be provided with VPTs. A statement 

Indicating State-wise number of uncovered villages. 
provided with telephone connections and the number of 
villages which are yet to be provided with telephone 
connections is given in the enclosed. 

(c) and (d) Adequate landllne ewitching capacity is 

available for provision of telephone connections on 

demand In most of the cases. In order to cover technically 
non-feasible areas. 'umbrella coverage' is being provided 
using Wireless in Local Loop (WLL) technology which 
would further ensure provisioning of telephone connections 
to most of the areas on demand. Most of the present 
waiting list is likely to be cleared progressively by 

December. 2008. 

(e) The remaining 14,358 eligible uncovered 

villages are likely to be provided with VPTs facUity by 

June, 2008. 
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SflIJus 01 vfIIIIgtJ6 COvrngtl undtIr I.JSO Fund AgtwmtInt 

SI.No. Name of the State Total number of Total number of Total number of 
uncowred villages villages covered vlllagM y8I to 

be covered 

1. Andaman and Nicobar Island 0 0 0 

2. Andhra Pradesh 1074 864 420 

3. Assam 8931 8597 334 

4. Bihar 0 0 0 

5. Jhart<hand 1694 1092 602 

6. Gujarat 4144 4025 118 

7. Haryana 0 0 0 

8. Himachal Pradesh 1002 866 136 

9. Jammu and Kashmir 1755 1237 518 

10. Kamataka 0 0 0 

11. Karala 0 0 0 

12. Madhya Pradesh 11894 11801 93 

13. Chattlsgartl 5043 3173 1870 

14. Maharashtra 6441 5835 808 

15. North East-I 2128 304 1824 

15A Meghalaya (NE-I) 1957 207 1750 

15B Mizoram (NE-I) 96 28 68 

15C Tripura (NE-I) 75 69 6 

16 North East-II 1550 681 868 

16A Arunachal Pradesh (NE-II) 646 207 439 

16B Manipur (NE-II) 876 4S5 421 

16C Nagaland (NE-II) 28 19 9 

17. Orlsaa 4899 1258 3641 

18. Punjab 0 0 0 

19. Rajasthan 12386 10849 1537 

20. Tamil Nadu 0 0 0 

21- Uttar Pradesh (East) 0 0 0 

22. Uttar Pradesh (West) 0 0 0 

23. Uttranchal 3881 2092 1789 

24. West Bengal 0 0 0 

TOtal 66822 62484 14368 
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...... rch and Development Programme 

783. SHRI G. KARUNAKARA REDDY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has any proposal to 
organise Research and Development programme for 
technological development related to postal services with 
Department of Posts; 

(b) If 80, the details; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Presently, the Department 
of Posts does not have any proposal to organize 
Re8Hrch and Development programme for technological 
development related to postal services. 

(b) Does not arise in view of (a> above. 

(c) The Department of Posts uses the technology 
Infrastructure, equlpments and products available in the 
mariest to support its operations and service requirements. 

Multi State Cooperative Society 

784. SHRI PRABHUNATH SINGH: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether under various sections of Multi-State Co-
operative SocIeties Act, 2002 the Board of Directors (BoD) 
can constitute committees or sub committeea other than 
the executive committee, nominate members of general 
body in such committees and invite two members to Its 
meetings; and 

(b) if so, the details thereof Indicating the conditions 
stipulated for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a> and (b) As per the provisions of section 53 of the 
Multi State Cooperative Societies (MSCS) Act, 2002, the 
Board may constitute an Executive Committee and other 
committees or sub-commlttees as may be considered 
necessary subject to the condition that the number of 

other committees or 8ub-committees shall not exceed 
three. These committees or aub-committees are constituted 
from the members of Board of Directors. However, as 
per provisions of section 50 of the MSCS Act, 2002, the 
board may Invite two persons in its meetings. There is 
no specific provision In the MSCS Act, 2002 for inviting 
members to the meetings of the committees/sub· 
committees. 

Employment In Courter Service 

785. SHRI K. SUBBARAYAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

<a) whether the Government has asses8ed the 
number of people employed in the Courier Service8 in 
the country; 

(b) If so, the details thereof; and 

(c> if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) The courier services 
are unregulated. The Department has not made any 
assessment of the number of people employed in courier 
services. 

/TnlnMtionj 

Directions by TRAI 

786. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

<a) whether Telephone Regulatory Authority of India 
(TRAI) has given directions to inform the 8ubscriber about 
the expiry period of the existing licence aJongwith the life 
time tariff plans on the Teiephone/Mobile Services; 

(b) If 80, the details thereof; 

(c) whether such information Is required to be given 
through the advertisements; 

(d) if 80, the details thereof: 

(e) whether such Information has been started to be 
given; and 
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(f) If eo, the detaile thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUMCAT.ONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (f) The 
Telecommunications Tariff Order (43rd Amendment) notified 
by Telecom Regulatory Authority of India (TRAI) inter aHa 
provides that In the case of tariff plans with lifetime validity 

• or unlimited validity, the service provider shall Inform the 
subscribers of the month and year of expiry of his current 
license. This Information shall be given In all the 
promotional IIteratureladvertlsements. This Order has 
become effective on 21st March, 2006. As per the 
Information available with TRAI, all operators are 
complying with the above regulatory guidelines. 

/English} 

Arm. Deal with USA 

787. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI JYOTIRAOITVA M. SCINDIA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Union Government has signed 
recently arms deal with the United States of America; 

(b) if so, the details thereof; 

(c) whether the Union Govemment plans to buy more 
Super Hercules C-13OJ, an all-weather aircraft from 
U.S.A.; and 

(d) If so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Government have acquired the landing 
Platform Dock (LPD) USS Trenton and UH-3H Helicopters 

, from the US Govemment. Thaae were commls8ioned Into 
the Indian Navy in June, 2007 as INS Jal •• hwa. 
Government have also signed Letters of Ofter and 
Acceptance for the procurement of weapons and 
equipment required by the Special Forces of the Indian 
Army and for six C-130J-30 aircraft for the Indian Ajr 
Force. 

(c) No, Sir. 

(d) Does not arise. 

Compulaory III ... ry 8ervtce 

788. SHRI K.C. SINGH "BABA": 
SHRI SANTOSH GANGWAR: 
SHRI KAILASH MEGHWAL: 
PROF. VIJAY KUMAR MALHOTRA: 
SHRI RAYAPATI SAMBASIVA RAO: 
SHRI KIREN RIJIJU: 
SHRI NAND KUMAR SAl: 
SHRI MILIND DEORA: 

WHI the Mlnl"r of DEFENCE be pIeued to .. ate: 

(a) whether the Government propoae. to make 
military .ervlce compulsory In the country; and 

(b) If 80, the details thereof; 

THE MINISTER OF DEFENCE (SHRl A.K. ANTONY): 
(a> No, Sir. 

(b) Does not artae In view of (a) above. 

Lo.. of Cropa due to N8tural Calamill .. 

789. SHRI HANSRAJ G. AHIR: 
SHRI SUBHASH MAHARIA: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRI HEMLAL MURMU: 
SHRI SURESH ANGADI: 
SHRI VIJOY KRISHNA: 
SHRI G. NIZAMUDDIN: 

Will the Mlni .. er of AGRICULTURE be pleased to 
state: 

(a) the quantum and value of cr0p8 IoatIdamaged 
due to natural caJamiti.. Rile snowfall, hallatorm, frost 
and untimely rains during the last three years, State-
wise; 

(b) the claims received and compensation paid to 
the farmers for the damaged crops during the said period. 
State-wise; 

(c) whether the beneficiaries faced hardships in 
receiving their compensation due to dlebu .... ment of 
account payee cheques; 
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(d) If 80, the details thereof and the stepa taken by 
the Govemment to dIsbu .... the compensation in a farmer 
friendly manner; 

(e) whether any assessment has been made 
regarding the impact of such natural calamities on 
foodgraina production, particularly wheat; and 

(f) H so, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (f) The information is being collected and will be laid 
on the Table of the Sabha. 

/EngIIsh} 

DRllne In A.... of Wheat 

790. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 
SHRI MOHAN SINGH: 
SHRI GANESH SINGH: 
SHRI NAND KUMAR SAl: 
SHRI MADHU GOUD YASKHI: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of AGRICULTURE be ple .. ed to 
.. ate: 

(a) the target fixed for production and procurement 
of wheat in the year 2008; 

(b) whether there hal been a deere ... In the area 
under wheat cuttlvatlon in the country; 

(c) tf 80, the details thereof, State-wi .. ; 

(d) whether the Govemment has made any study to 
find out the reasons for such a trend; and 

(e) tf so, the details and the outcome thereof and 
the remedial steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHUFUA): 
(a) A target of 75.50 million tonnes has been fixed for 
production of wheat in the crop-year 2007-08. Since 
procurement of foodgrains under Minimum Support Price 
operations carried out by Government AgenCies is open-
ended, no targets are fixed. 

(b) and (c) Yes, Sir. The State-wise details of area 
coverage under wheat in major producing States during 
the crop year 2007-08 is given in the enclosed statement. 

(d) and (e) Government reviews the progress of 
sowing of crops on a continuous buls In the weekly 
Crop Weather Watch Group meetings. To enhance the 
production of wheat, National Food Security Mission has , 
been launched since Rabi 2007-08. It aims at increasing 
the production of wheat by 8 million tonnes by the end 
of 11th Five Year Plan through area expansion, productivity 
enhancement, restoring soli fertility, supply of micro 
nutrients, among others. 

Stat.",ent 

WhMt 

State Area ('000 Hectares) 

2nd Advance Estimate 2007-08 • Final Estimates 2006-07 Absolute difference 

1 2 3 4 

Andhra Pradesh 9.0 10.0 -1.0 

Aaaam 58.0 60.0 -2.0 

Bihar 2050.0 2049.7 0.3 
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Chhattisgarh 90.0 

Gujarat 1353.0 

Haryana 2400.0 

Himachal Pradesh 361.0 

Jammu and Kashmir 251.0 

Jharlchand 65.0 

Karnataka 230.0 

Madhya Pradesh 3520.0 

Maharashtra 1182.0 

Orissa 4.0 

Punjab 3480.0 

Rajasthan 2565.0 

Uttar Pradesh 8741.0 

Uttranchal 397.0 

West Bengal 400.0 

Others 43.0 

All-India 27199.0 

• ReI.ued on 07.02.2008 

Enhencement of FI"'" 1'r8cIe 

791. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Govemment propose. to 
modernize several parIS in Gujarat to Mhance fishery 
trade In the State; 

(b) If 110. the details of the project propoeaI8 aIongwIIh 
the coat thereof; and 

(c) the steps being taken in this regard 80 far? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

3 4 

91.5 -1.5 

1201.0 152.0 

2376.0 24.0 

382.2 -1.2 

260.0 -9.0 

84.3 -19.3 

288.0 -39.0 

3992.8 -472.8 

1231.0 -49.0 

3.9 0.1 

3487.0 13.0 

2564.8 0.2 

9197.6 -456.6 

391.0 6.0 

350.8 49.4 

32.1 10.8 

27984.5 -795.5 

SINGH): (a> to (e) V... SIr. ThnIe exllllng fiehing harbours 
namely Mangrol. Veraval and Porbandar have been 
identified for modemlzation to enhance the fishery trade 
In the State. The Government of Gujarat hu .ubmitted 
proposal for modemlzation of Mangrol FIeNng Harbour at 
a coM of Re. 815 IaIch8 In February 2008. The State 
Government hal been reque.ted to lubmlt the 
reetructu~ propouIe for modernlz8lion of the other two 
fishing harbours. 

Poat OftIoe In VII •• 

792. SHRI L RAJAGOPAI.: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGV be ple8l8d to state: 



551 MARCH 3. 2008 552 

(a) whether more than 4 lakh villages are stili 
deprived of post office facilities in the country at present 
and particularly in the district of Krishna in Andhra 
Pradesh; 

(b) if so. the details thereof. State-wise and locatlon-
wise; 

(c) the criterion to open a post offICe In a village; 

(d) whether new post offices are not being set up 
even in many such villages which fulfil the required 
parameters; 

(e) If so. the reasons therefor; 

(f) the steps takenlbeing taken by the Government 
for opening up of post offices in each of the villages in 
the country; 

(g) whether any value-added services are proposed 
in the post offices of the country; and 

(h) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No. Sir. All the villages 
where opening of separate Post Office is not justified are 
provided basic postal facilities through the nearest existing 
Post Office/Panchayat Sanchar Sewa Kendra. The 
Department of Poats provides facilities of regular delivery 
of mail to customers. collects letters from letter boxes 
and selis stamps and stationery at the doorstep of 
customers in viHagu. Such facilities are provided In all 
the villages of the country including those In Dlatrlct 
Krishna of Andhra Pradesh. 

(b) DoeOJ not arise in view of (a) above. 

(c) Copy of norma/criteria for opening of post offices 
in villages Is given in the enclosed statement. 

(d) The Post Offices are set up in such villages which 
fulfil the required norms subject to avallabHIty of requisite 
resources and manpower. 

(e) Does not arise in view of (d) above. 

(f) The Government does not have any policy of 
opening Post OffIces in every village of the country. In 
view of this. the question of steps takenlbeing taken in 
this connection does not arise. 

(g) No. Sir. 

(h) Does not arise in view of (g) above. 

Nonns lor Optming 01 Post 0fIIcss 

1. Norm. for opening Extra Departmental Branch 
poll OffIce.: 

1.1 PopuIsIion 

(a) In Normal Areas: 

3000 population In a group of villages (including 
the PPO village) 

(b) In Hilly, Tribal. Desert and Inaccessible Areas: 

1.2 

500 population in an individual village or 1000 
population in a group of villages. 

DisIBlICtI 

(a) In Normal Area: 

The minimum distance from the nearest existing 
post office will be 3 kms. 

(b) In Hilly. TrIbaJ. Desert and Inaccessible Areas: 

The distance limit wlH be the same as above except 
that in hilly Ar .... the minimum distance limit can 
be relaxed by the Directorate in cases where such 
relaxation is warranted by SpecIal circumstances 
which should be clearly explained while submitting 
a proposal. 

1.3 Anlicipaltld Incomtl 

(a) In Normal Area: 

The minimum anticipated revenue wiN be 33'/ rd of 
the cost. 3 

(b) In Hilly. Tribal. Desert and Inaccessible Areas: 

The minimum anticipated revenue will be 15% of 
the cost. 

It is further to be ensured that as a result of the 
opening of a new post office. the loss in respect of the 
parent post office does not increase beyond the 
permissible limit nor is its Income reduced below the 
minimum prescribed. 
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2. Crlterlll for upgrading/opening Departmental Sub 
Poet OffIcn 

The minimum work load of the Extra Departmental 
Branch Post Office, proposed to be upgraded, should be 
five hou .. per day. The pennl_lble limit of annual Ioes 
Is Rs. 24001- In Nonna! Rural areas and As. 48001- In 
Tribal and HHIy Are •. 

It is further to be ensured that as a result of the 
opening of a new post office, the 1088 In respect of the 
parent post office does not Increase beyond the 
perrnillible limit nor Is Its Income reduced below the 
minimum preecrtbed. 

Improvement In Quality of Mobil. Servlcee 

793. SHRI G.M. SIDDESWARA: 
DR. K. DHANARAJU: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the quality of reception of many mobile 
service provide.. is not very satisfactory; 

(b) if so, the reasons therefor; 

(c) whether the Govemment has directed the cellular 
operators to Improve their quality of mobile services; 

(d) If so, the reaction of the cellular operato .. thereto; 

(e) the steps takenlbelng taken by the Govemment 
to Improve the services of both Landllne and Mobile phone 
connections in the country; 

(f) whether the recent laWlChing of satellte would be 
beneficial in this regard; and 

(g) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) As per the Performance 
Monitoring Reports (PMRs) of the TelecOm Regulatory 
Authority of India (TRAI) for the quarter ending 31st 
December, 2007, most of the Service Providers have met 
the Quality of Service benchmarks prescribed by TRAI 
relating to network quality. However, some of the Service 
Providers are not meeting the benchmarks for eome of 
the network related parameters such as blocked caD rate 

and percentage of connection with good voice quality In 
some of the service areas. 

(b) As per TRAI, the main reaeons for inadequate 
auallty of Service of cellular mobile operators are: 

(i) Development of the Infrastructure by the 
operators have not been commensurate with the 
exponential growth In cellular mobile service 
subscriber base In the recent time. 

(ii) Insufficient provisioning of telecom circuit 
resource as per traffic requirements I.e. Point of 
Interconnections (POI) Congestion. 

(c) and (d) TRAI has been following up with the 
Service Providers for addresaing deficiencies in meeting 
the Quality of Service benchmark. TRAI has made it 
amply clear to the service provide.. In various meetings 
that they must work out their action plan to meet the 
quality of service parameters and they have to meet the 
quality of service parameters. The service providers have 
asaured to meet these benchmarks. 

(e) To improve the services of both Landline and 
Mobile phone connections In the country, Govemment 
takes following steps: 

(I) Holding m.etlngs with the Mobile Service 
Providers. 

(II) Holding meetings with Bharat Sanchar Nigam 
Umlted (BSNL)JMahanagar Telephones Nigam 
Limited (MTNL) and the private Mobile Service 
Providers to facilitate provision of interconnection. 

(Iii) Continuous .fforts to co-ordlnat. and r.I .... 
additional spectrum from e .. stlng users. 

(f) and (g) Satellite links have been in us. for 
connecting IandIine exchanges In remote & leas acce88ib1e 
areas. Recently, teIecom operators have also started using 
sat.Uite link to connect Base Transceiver Stations (BTSs) 
with Base Station Controll.rs (BSCs)IMobile Switching 
Centres (MSCs) for mobile services. 

Cold StorligefCold Chain Facllltl •• 

794. DR. M. JAGANNATH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the number of cold storage/cold chain facilities 
for perishable agro products, available in the country, 
State-wile; 
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(b) whether the aid facilitiea are fully owned. and 
managed by the Govemment; 

(a) The total number of cold storage facllitte. for 
perilhable agro products available In the country is 5101 
( .. on December, 2008). The Stat.wtse details are given 
In the enclo8ed statement-I. (c) If 10, the details thereof; 

(d) If not, the details of the owne~ of such facIIItI_ 
being managed by private parties; 

(b) to (d) The cold storagee in the country are owned 
and managed by private sector (90%), cooperative sector 
(7%) and public sectors (3%). The details are given In 
the enclosed statement-II. (e) the funds allocated and utIIiMd by the private 

parties for establishing such facilities alongwlth the 
eapacity created during the last three years; (e) The funds allocated and capacity created by 

private sectors for establishing euch facilities under the 
Scheme ·Capltal Investment Subsidy Scheme for 
ConatructtonlExpansionJModemizatlon of Cold Storages 
and Storages for Horticulture Produca" of the National 
Horticulture Board for the last three yea... is given In the 
encloaed Statement-III. 

(f) whether the quantum of wastage of agro products 
has been minimised by such cold storage godowna; and 

(g) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 

(f) and (g) The cold storage facilities have minimized 
the overall wastage of perishables but the quantum has 
not been ...... ed. 

SI.No. 

2 

1. 

2. AndIra Pradeah (lad) 

3. 

4. 

5. 

8. 

7 

8. 

II. 

S,.tement I 

Commodity-wistJ 0i6IfIbutkJn of Cold StonIt/tI6 11$ on 31.12.2006 

PoIMoII 
(1) 

FRill & \leg. 
(3) 

..... & FIIIh MIl & MIl ProcU:ts 0Ihers 
(4) (5) (6) 

No. CIpdy No. CIpdy No. CapICIy No. CIpdy No. CapICIy No. CIpICiIy 

3 4 5 6 7 8 II 10 11 12 13 14 

00 DO 00 00 00 DO 02 210 DO DO 00 00 

Total No. Total 
(1+2+3+ CAPA 
4+5+6) CIty 

(7) in MYs 

15 18 

210 

DO 00 1911 781817 10 7884 15 8838 08 18401 278 820806 

DO 00 01 5000 00 00 DO DO DO DO DO DO 01 5000 

DO DO 23 70918 DO DO DO DO DO DO DO 00 23 70916 

187 699780 51 210802 00 00 00 00 00 00 00 00 238 910&82 

01 1000 04 11131 DO 00 01 85 00 00 00 00 06 12216 

10 33742 42 232180 DO 00 00 00 03 100 00 00 55 2611022 

00 00 52 1173011 01 53 04 12311 09 4757 27 2736 93 12609 

177 858416 100 272517 03 1283 61 28442 :2 13114 01 16 374 973768 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 

10. 00 00 01 3833 00 00 25 340c Q2 • o o 28 7105 

11. 172 225991 85 1&4787 00 00 00 00 06 1343 00 00 243 3112121 

12. 05 9746 04 2364 06 6100 01 78 01 85 00 00 17 18376 

13. 05 11281 12 31473 00 00 00 00 02 115 00 00 19 42869 

14. 06 22!iOO 19 58125 00 00 00 00 00 00 00 00 2& II062Ii 

15. 00 00 08 8100 00 00 1&4 38108 08 1080 01 10 177 47298 

16. 09 18530 71 226158 02 1859 34 5141 15 3128 07 252 138 2531. 

17. L.abhIdweIp (UT)) 00 00 00 00 00 00 01 15 00 00 00 00 01 15 

18. o o 1116 379829 110 46776 62 63283 70 18407 29 2779 437 510854 

19. 114 564600 49 192487 04 2577 00 00 11 3125 01 13 118 782lI02 

20. 00 00 00 00 00 00 00 00 00 00 00 00 00 00 

21. 00 00 03 3200 00 00 00 00 00 00 00 00 03 3200 

22. 00 00 00 00 00 00 00 00 00 00 00 00 00 00 

23. 00 00 02 6150 00 00 00 00 00 00 00 00 02 6150 

24. 35 114580 21 81060 00 00 27 3780 00 00 00 00 90 216420 

25. 00 00 00 00 01 15 01 20 01 50 00 00 03 15 

21. 344 1097609 74 229318 00 00 00 00 02 10590 00 00 GO 1337517 

27. 19 65896 75 244348 00 00 00 00 06 1781 04 104 106 312130 

28. 00 00 00 00 00 00 00 00 00 00 00 00 00 00 

29. TII1Ihdu 00 00 83 2IM252 03 7875 51 10315 13 4512 06 475 136 227229 

30. 00 00 08 18450 00 00 00 00 00 00 00 00 08 18450 

31. 1371 8183232 187 7802«) 04 3580 02 ¥to 02 801 01 38 lli17 88311,. 
" 

32. 398 5159867 32 180000 wi 00 02 32 02 43 00 00 (M 534CIM2 

TOTAl 285311844672 1337 4482234 144 77882 462 184227 2110 _7 85 24124 6101 21_ 
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Statement " 

StIctofwis8 DIsI1ibulJon 01 Cold StotagtM 6$ on 31112120fJfJ 

SI.No. Private Sector Cooperative Sector Pubic Sector Total Total 
No. Capacity 

No Capacity No in Mrs 

2 3 4 5 6 7 8 9 10 

1. Andaman and Nicobar Islanda (UT) 01 170 00 00 01 40 02 210 

2. AncI\ra Pradesh 255 805759 11 11598 10 3451 276 820808 

3. Arunachal Pradesh 01 5000 00 00 00 00 01 5000 

4. Assam 18 88796 01 1000 04 1120 23 70916 

5. Bihar 220 833382 18 n200 00 00 238 910582 

6. Chandlgarh (UT) 05 11216 01 1000 00 00 06 12216 

7. Chhatlsgarh 53 285952 01 29 01 41 65 268022 

8. Delhi 75 103210 02 5201 16 17680 93 126091 

9. Gujarat 346 941938 20 24093 08 n39 374 973788 

10. Goa 28 7105 00 00 00 00 28 7105 

11. Haryana 233 377319 04 3403 06 11399 243 392121 

12. Himachal Pradesh 08 11413 02 767 07 6195 17 18375 

13. Jammu and Kashmir 15 40889 03 2134 01 48 19 42869 

14. Jhatkhand 17 53210 08 27415 00 00 25 80625 

15. Kerala 161 44628 06 1080 10 1590 1n 47298 

16. Karnataka 103 238885 18 6689 17 9594 138 253188 

17. Lakshadweep (UT) 00 00 00 00 01 15 01 15 

18. Maharaahtra 354 478867 51 20483 32 13724 437 510854 

19. Mact'lya Pradesh 154 659020 20 101348 05 2434 179 762802 

20. Manipur 00 00 00 00 00 00 00 00 

21. M.alaya 01 1200 00 00 02 2000 03 3200 

22. MIzcnm 00 00 00 00 00 00 00 00 

23. NagIIand 01 5000 01 1150 00 00 02 6150 

24. Orissa 75 191420 15 25000 00 00 90 216420 

25. Pondicherry (UT) 02 35 01 50 00 00 03 85 
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26. 

27. 

28. 

29. 

30. 

31. 

32. 

2 

Punjab 

Rajaalhan 

Sikkim 

Tamilnadu 

Tripura 

Uttar Pradesh and & Uttranchal 

PHALGUNA 13, 1928 (Sot.U) 

3 4 

402 1298425 

96 308284 

00 00 

119 214505 

02 n50 

14n 8842438 

387 5037042 

5 6 

18 38092 

09 

00 

13 

01 

3832 

00 

7582 

5000 

87 281480 

47 303000 

7 

00 

01 

00 

Oll 

05 

03 

00 

8 

00 

14 

00 

5162 

5700 

8000 

00 

9 10 

420 1337517 

106 312130 

00 00 

136 227229 

08 18450 

1587 8931918 

434 5340042 

TOTAL 4809 20648456 358 849586 13495944 5101 21893986 

$Mills 01 Cold StonIgtI S8nctlontld undtJr IIHI 'C9phs1 In~ SuIJsIdy SchtImtI for CoMhucIIonI 
Expsll8ionlModtlmlalion tJI Cold ~ WId SItJnIgtI6 for Ht1dit:uIIln P!rxIuDtI" 

S!.No. NImt cI .. Slate 

2 

1. Punjab 

2. Haryana 

3. Tamil NIdu 

4. Himac:hal Pradesh 

5. Uttar PfIdeIh 

6. Uttranc:haI 

7. MaharuhIrI 

8. Rajallhan 

9. Kamataka 

10. Gujarat 

11. 0risII 

12. Madhya PrIdeIh 

13. Qlhattilglrh 

14. Well Bengal 

(lIS on 31. 12.2007) tJI IIHI IMtIDMI HodIcuIIunI IIoMrI 

No. CIpacIy tiIidy 
(MY) (Rs iI lJIch) 

3 4 5 

18 47629 493.86 

3970 

7 24637 

51.05 

241.11 

o 0 0.00 

121 8561118 3n1,31 

o 0 0.00 

78 37688 327.86 

6 15006 164.26 

5 21424 236.71 

o 72220 188.88 

4 

4 

2 

9 

21000 

23675 

10300 

194,44 

159.44 

90.16 

36522 299.00 

No. 

6 

20 

2 

CIpdy 
(MY) 

7 

58316 

5189 

o 

8 

434.22 

32.12 

0.00 

o 357659 0.00 

85 0 2585.118 

o 11926 0.00 

4 18500 55,49 

5 65501 58.59 

13 0 557.62 

o 3000 0.00 

9 

8 

6705 

6531 

49634 

24.09 

96.18 

42.08 

265.&8 

No. 

9 

2 

10 

5271 

o 
13 30705.54 

SIaId'f 
(Rs iI LIIdI) 

11 

28.899 

-5.676 

495.488 

000 

88 4807115 3338.508 

o 801.87 8.CYl1 

3 11020.74 126.394 

2 7883 70.384 

9 54848 363.889 

18 0 347.829 

o 

8 

6 

o 
2130 

17614.6 

o 
27.538 

202.1164 

212.733 
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2 3 4 5 

15. Andhra PradeIh 8 32607 132.82 

16. Assam 0 0 0.00 

17. Bihar 22 78152 808.20 

18. Jharlchand 6 30385 195.87 

19. Trlpura 0 0 0.00 

20. DelhI 0 0 0.00 

21. KeraIa 0 0 0.00 

22. Nagallnd 0 0 0.00 

23. Goa 0 0 0.00 

24. Arunenchal PI'IdeIh 0 0 0.00 

25. Jammu IIId KIIhmIr 0 0 0.00 

TOTAL 289 1111424 7154.78 

Toia CepacIty: 18.79 Iakh MY 

Total No.: 849 

Total A8IIatancI Provided As. 19182.25 Iakh 

Source: National HortIculture Board 

Textile ProJeota 

795. SHRI G. KARUNAKARA REDDY: Will the 
Minister of TEXTILES be pIeued to etate: 

(a) the details of the textile projects being undertaken 
at present In the country, State-wile; 

(b) the target set and SUCC888 achievec:l thereunder, 

State NO~ 

2 

Andhra Praduh 4 

Gutarat 7 

8 

8 

2 

3 

3 

0 

0 

0 

0 

0 

0 

0 

163 

7 8 8 10 11 

8500 328.61 29 191221 1032.417 

12814 SO.OO 7 36900 393.3 

8269 184.84 14 73971.8 528.048 

0 82.51 0 0 0 

0 0.00 0 0 0 

0 0.00 0 0 0 

0 0.00 2 4348.528 48.485 

0 0.00 0 0 0 

0 0.00 0 0 0 

0 0.00 0 0 0 

0 0.00 0 0 .0 

637007 4807.91 189 921102 7219.14 

project-wlae; and 

(c) the time by which theae projects are likely to be 
compIetec:l? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The details 
of the textile projects being undertaken under the Scheme 
for Integratec:l Textile Park (SITP) at present In the country, 
State-wiae are as under: 

(In Crore Rupees) 

Estimated project cost Estimated Gol 
(common Infrastructure aasiatance 

& facilities) 

3 4 

361.32 127.40 

816.91 280.00 
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• 

1 

Mah .... htr. 

Tamil Nadu 

Rajasthan 

Kamataka 

Punjab 

2 

6 

6 

4 

1 

• West BengaJ 

• 

• 

Total 30 

(b) and (c) The target 88t to complete theee Parka 
Is in the Vear 2009. The Implementation work on all the 
sanctioned projects Is In different stages. M per the 

SI. No. 

1. 

2 

3. 

4. 

5. 

6. 

Project Name 

2 

Hydel'llbad HI-tech Weaving Park 

Hlndupur Vyapar Apparel Park Limited 

PochampaIly Handloom Park Limited 

Brandbc India Apparel City Private limited 

Gujarat Eco Textile Park Umlted 

Mundra SEl Textile & Apparel Park Limited 

7. Fairdeal Textile Park Pvt. Ud. 

8. Vraj Integrated Textile Park Limited 

3 4 

524.05 202.29 

629.83 187.51 

383.82 158.54 

53.10 21.24 

110.26 40.00 

104.59 40.00 

2893.42 1054.76 

'Project ReportllProgreu Reports' ,ubmllted by the SPY, 
of th... projectl, the expected date of completion of 
theI8 Textile Parks are 88 under: 

} 

Expected date of Completion 

3 

By March 2009 

Alrnoat completed 

Almoat completed 

By June 2008 

By March 2008 

9. Shrl Laxmlnarayan Industrial Co-operatlve Service Society 

, 10. Sura Super Vam limited 

11. KaplIa Integrated Textile Parle 

12. 

13. 

14. 

15. 

16. 

Metro Hi-Tech COoperative Park UmIted 

Pride India cooperative Textile Park Limited 

Wade high-tech Weaving Park UmIted 

TlU'llpUr Textilea Parle limited 

Baramatl HI Tech Textile Park Umlted 

} 

By June 2008 

By Nov. 08 

By March 2009 

By Nov. 08 
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2 3 

17. Shrl Dhiryashll Mane Textile Park Co-op Society Limited 

} 18. The Great Indian Linen & Textile Infrastructure Company By March 2009 

19. SIMA Textile Proceselng Centre 

20. Palladam Hi-Tech Weaving Park 

21. Komarapalayam Hi-Tech Weaving Park Ltd. 

22. KaNr Integrated Textile Park 

23. Madurai Integrated Textile Park ltd. 

24. Jaipur Texwf'8vlng Park limited 

25. K1shangarh HI-Tech Textile Park Limited 

26. Next Gen Textile Park Pvt. ltd. 

27. Rajasthan Texmart Park Pvt. ltd. 

28. Doddabalapur Integrated Textile Park 

29. Lotus Integrated Tex Park 

30. EIG MEF Apparel Park Limited 

Provl.on of Low Coat Compute,. 

796. SHRI K. SUBBARAYAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state : 

(a) the percentage of population having acceaa to 
Computers and Internet In the country, State-wise, 
Economic Category-wise; 

(b) whether the Government proposes to provide low 
coat computers to bridge the digital divide In the country; 
and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The total number of Internet 
Subscribers as on 31.12.2007 are 3.19 million and the 

Almost completed 

Almost completed 

} By March 2009 

By Nov. 08 

} By March 2009 

By Nov. 08 

} By March 2009 

Broadband subscribers are 3.19 minion as on 31.01.2008 
as per reports from Internet Service Providers. Internet 
on dial up can be 8CC888ed even from Mal areas of the 
country. Details .. per State-wIHIlntemet and Broadband 
Subscribers are given in the encloeed Statement-I. 

(b) and (c) To encourage the use of computers In 
the country, InatNctlona had been lseued by Planning 
Commlseion to the Stat.. as weH .. Central Ministries, 
for earmarking an amount exceeding 2-3 per cent of 
Ministry/Department's budget for Initiatives relating to 
furthering the use of information technology, includln~ 

training, acquisition of hardware etc. The Government is 
faciOtating the Industry to make available compute,. at 
affordable prices in the country. The Government has 
taken a number of steps for promotion of ElectronicaIIT 
hardware manufacturing and cutting down the prices of 
electronics hardware, including computers. The details are 
given In the enc:IoIed statement-II. 



588 WnIIIM .."..,. PHALGUNA 13, 1929 (SMIt /r) au.titIM 570 

sr.,.",.", , 

"".",., III7d iIIoMJbIInd ~ (M on 31.12.2007 III7d 31.D1.2OfJfJ) 

S.No. StabtlTeJecom CIrcle Intemet Broadband 
Subecribera (As on Sublc:rlberl (As on 

31.12.07) 31.01.08) 

1. Andaman and Nicobar Islanda 5,274 1293 

2. Andhra Pradesh 747,134 248,428 

3. Aaaam 50,801 14,037 

4. Bihar (Including Jhwkhand) 129,634 38,481 

5. Delhi" 1382.879 418,220 

8. Gujarat 652,154 202,344 

7. Haryana 188,572 46,585 

8. Himachal Pradesh 37,063 7,908 

9. Jammu and Kashmir 84,290 8,384 

10. Kamalaka 749,751 357,473 

11. K.raJa (Including Lakshadweep) 871,781 151,180 

12. Maharalhtra (Including Goa) 2369,185 880,818 

13. Madhya PfIICIMh (Including Chattllgarh) 385,nO 88,599 

14. North East-- 385nO 5,201 

15. Orlaea 102.549 22.848 

18. Punjab 381,408 110,588 

17. RajMthan 395,302 88,399 

18. Tamilnadu (including Pondicherry) 1080,825 423,409 

19. Uttar Pradelh (including UttaranchaI) 508,542 125,317 

20. Weet Bengal (including SIdcim) 671,207 171,343 

TOTAL 10,508,588 3181,871 

·I~ GhuIebad , Farldabad. NOIDA end Gurgeon 
-Includes MeghaIaya. MIzcnm. Arunachal Predeeh. ManIpur. tGgIIIMd • TrIpura 
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S/tIfM ,.,." by IINI GcwtImmtInI for pmmoIion 01 
~ NIl,..,. A*nufllcfuting 

1. Foreign Direct Inveetment: 

-~ for all foreign direct Investment upto 
100% in the ElectronlcsllT Hardware 
manufacturing sector are under the automatic 
route. 

2. Custorne Duty: 

- The p.ak rate of customs duty has been 
reduced from 36% In 2001-02 to 10% In 2007-
08. CUItoma duty on 217 Information Technology 
Agreement (ITA-1) Iterne has been abolished 
from 1.3.2005. 

- All good8 required in the manufacture of ITA-1 
Items have been exempted from cuatoms duty 
subject to Actual user concltlon. 

- CuatomI Duty on apecIfled raw materlaJalinputa 
used for rnanut.cture of electronic components 
and optical fIbrHIcabIM is 00/0. 

- CUitonw duty on specified capital goode used 
for manufacture of electronic goods Is 0%. 

3. Excise Duty: 

- Exclee duty on computers is 12%, whareu the 
median rate for moet Items Is 1 e%. 

• M1croproceaaora, Hard Disc Drives, Aoppy Disc 
Drives, CD ROM Drives, DVD Drlves/DVD 
Wrttera, FIMh Memory and Combo-Drives have 
been IxernptR from excise duty. 

4. Export Promotion Capital Goocla scheme (EPCG): 

- Export Promotion C8pltaI Goods 8Cheme (EPCG) 
allows Import of capital goodI on payment of 
5% cuetorne duly. 

• The export obligation under EPCG Scheme can 
alao be fu1fliied by the supply of Information 
Technology Agreement (ITA-1) Items to the DTA 
provided the realization is In free foreign 
exchange. 

5. Supplies of Information Technology Agreement (ITA· 
1) itema and notified zero duly telecom/electronic Items 
in the Domestic Tariff Area (OTA): 

- Supplies of Information Technology Agreement 
(ITA-1) Items and notified zero duty telecom! 
electronic items in the Domestic Tariff Area (DTA) 
by Electronics Hardware Technology Park 
(EHTP)lExport Oriented Unit (EOU) units are 
counted for the purpose of fulfillment of positive 
Net Foreign Exchange I:amlnga (NFE). 

6. Special Economic Zones (SEls): 

Special Economic Zones (SEls) are being sat 
up to enable hasale free manufacturing and 
trading for export pUrposel. 

- Sales from Domestic Tariff Area (DTA) to SEls 
are being treated u physical export. This entities 
domestic suppHers to DrawbackIDEPB benefits, 
CST exemption and Service Tax exemption. 

- 100% Income Tax exemption on eICPOrt proflta 
available to SEZ units for 5 yeara, 50% for next 
5 years and 50% of ploughed back profite for 
5 years thereafter. 

7. Second hand capital goods: 

• Second hand capital goodI are freely importable. 

8. The Foreign Trade Policy for Electronlca & IT products 
hu been liberalized. 

9. Simplification of Procedurel: 

• ElectroniC Data Interchange (EDI) has been 
Implemented by customs and II under 
implementation by central exc... Applicatlona 
related to Foreign Trade like IEC Code. EPCG. 
Advance licence, etc. can be filed electronically 
with the DGFT. 

10. Expenditure Incurred on in-house R&D: 

- Weighted deduction of 150% of expenditure 
Incurred on in·house R&D in C888 of a company 
engaged in the business of electronic equipment. 
computers and telecommunication equipment is 
available under clause (1) of lub-sectlon (2AB) 
of Section 35 of the Income Tax Act. 
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ShorUge of Aircraft In Navy 

797. SHRI SUGRIB SINGH: Will the Minister of 
DEFENCE will be pleaeed to etate: 

(.) whether the Indian Navy Ie facing shortage of 
Sea Harrier Aircraft; 

(b) if so, the details tJ:lereof; 

(c) whether the Government proposes to upgrade all 
the remaining Sea Harrier Aircraft; 

(d) If 80, the detalla thereof alongwlth the estimated 
expenditure likely to be incurred on the upgradation 
programme; and 

(e) the time by which the said programme will be 
completed? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Yes, Sir. The ongoing upgrade of Sea Harrier 
programme has also temporarily affected the availability 
of the aircraft. 

(c) and (d) Contract for the limited upgrade of Sea 
Harrier aircraft wae concluded with MIs Hindustan 
Aeronautics Umlted In March 2005 at a coat of Rs. 476.69 
crore. 

(e) The upgradatlon programme is expected to be 
completed by 2009. 

rrl'llnMlionj 

Area under Crop. 

798. SHRI RAJIV RANJAN SINGH 'LALAN': 
SHRI RAMJILAL SUMAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the area under wheat and other 
foodgraina cultivation in the country during the preeent 
Rabi I8880n is less than that of the previous years; 

(b) If 80, the details of area taken under the cultivation 
of wheat, paddy, oIlseeds, pulses, sugarcane and cotton 
separately during the last three years; and 

(c) the atepI taken to meet the Ihortage In production 
due to \eN area taken under cultivation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND THE MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Table below present. the eatlrnated .... coverage under 
different foodgrain crops during Rabi 2008 (2nd advance 
estImatee) and that during RabI 2007 and Rebi 2006: 

(Lakh Heetaree) 

Crop Rebl2OO8 RIIbI 2007 Rebl 2006 

Wheat 271.99 278.05 264.84 

Paddy 40.93 42.12 43.25 

Coarse Cereals 58.28 83.14 63.64 

Pulses 118.10 126.18 117.12 

Foodgralna 487.29 610.~7 488.84 

While the .... coverage under whMt I. higher in 
Rabl 2008 compared to that In Rabi ~ and lower as 
compared to Rabi 2007. the area cov.rage under other 
crops In Rebl 2008 Is lower compared to Rabi 2007 and 
RebI2008. 

(b) Table below presents the area coverage (both 
Khartf and Rabi ae88Ona) under wheat, paddy, oilseeds. 
pulaes, sugarcane and cotton during 2004-05 to 2006·07: 

(Lakh Hectare.) 

Crop 2006-07 2005-08 2004-05 

Wheat 279.95 264.64 263.83 

Paddy 438.14 438.80 419.07 

Ollaeeda 285.13 278.83 275.23 

Pulses 231.92 223.91 227.63 

Sugarcane 61.61 42.02 38.62 

Cotton 91.45 ae.n 87.87 

(c) As per the 2nd advance eatimat .. for 2007·08 
released on 07.02.2008, production of foodgrains is 
eatImated at 219.32 million tonnea which is 2.04 million 
tonnes more than 217.28 million tonnee of foodgralns 



575 MARCH 3, 2008 576 

production during 2006-07. Further, the Government has 
launched National Food Security Mi88ion from Rabi 2007-
08 to increase the production of rice, wheat .,d pullel. 

/English] 

Suicide by Fermer. 

799. SHRIMATI JAVAPRADA: 
SHRI N.N. KRISHNADAS: 
SHRI BAPU HARI CHAURE: 
DR. RATTAN SINGH AJNALA: 
SHRI AJOV CHAKRABORTY: 
SHRI HANNAN MOLLAH: 
SHRI RASHEED MASOOD: 
SHRI UDAV SINGH: 
SHRI DUSHVANT SINGH: 
SHRI SANJAV DHOTRE: 
SHRI S.K. KHARVENTHAN: 
SHRI CHENGARA SURENDRAN: 
SHRI RAVAPATI SAMBASIVA RAO: 
SHRI SANAT KUMAR MANDAL: 
SHRI SUKHDEV SINGH DHINDSA: 
SHRI PARSURAM MAJHI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether an Increase in the nurnber of C8I8I of 
suicides by farmers have been reported in the country 
recently; 

(b) if so, the details thereof and reasons therefor, 
State-wise; 

(c) whether the Increasing number of luiclde cases 
indicate the failure of the efforts made by the Government 
10 far on this account; 

(d) the reaction of the Government thereto; 

(e) whether the Government has prepared any 
specific plan to prevent lulcide by the farme... in the 
country; and 

(f) if 10, the dataile thereof; and reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRV OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRV OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (f) A statement indicating the number of suicides by 

farme ... as reported by the reapectlve State Governments 

is enclosed. As reported by the State Governments, the 

causes for suicide by farm.... are broadly crop failure, 

Indebtedness, drought, loclal and economic lneecurlty. 

To address the problem of suicide by farmers, 
Government of India has approved a Rehabilitation 

Package amounting to Rs. 16978.69 crore, for 31 districts 
spread over the states of Andhre Pradesh, Maharuhtre, 
Karnataka and Kerala. The Package consisting of Ihort 
term and long term measures Ie being Implemented since 

July, 2006. It alms at establishing a auatalnable and viable 
farming and livelihood support .ystem through debt relief 
to farmers, improved supply of Institutional credit, aasured 
irrigation facilities, water.hed management, bItter 
extension and farming support servioee and subsidiary 

income opportunities. Progre.. of Implementation of 
rehabilitation package is monitored and reviewed on a 
regular basi. at DI8trIct, State and Central level. 

In order to address the problems of farmers, 

Government has launched two new Schemes namely, 
National Food Security Mission (NFSM) to eneure 
adequate availability of foodgraln. in the country and 
Rashtriya Krishi Vikas Vojna (RKVV) with an objective to 

incentiviae the states 10 as to increase public investment 
in Agriculture and allied aectors and to provide flexibility 

and autonomy to states in the pl"OC8ll of planning and 
executing Agriculture and allied sector schemes, with an 

outlay of Rs. 4882.48 and Rs. 25,000 crore respectively 

during 11 th Plan period. Besides, a number of Policy 

Inltlatlvel, Plan Scheme. and programmes are being 

Implemented which Include revJtallzation of the agricultural 
extenllon .ervices, marketing reforms, horticulture 

development, Macro Management 8chemes providing 
adequate flexibiUty to the States for implementing suitable 

schemeelprojecta and provision of adequate institutional 
credit. 
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CSIItIS of 6uit:IdtJ by"""", lIS IWIfIiIIwJ hom 
S'IIIIe GoWlmmt11116 

SI.No. Name of 
IhI Stall 

Period 

1. Andhra PIIdeIh 2004 

2. Klmataka 

2005 

2006 

2f117 (upto 30.06.2007) 

2004-05 

~ 

2006-07 

No. (Sued on 
the figures 
reported by 

Slate GovtI.) 

1251 

832 

514 

142 

271 

183 

320 

2007-08 (upto 10.07.2007) 73 

3. Maharalhlrl Total Vidarbha 

2004 832 441 

2005 595 431 

2006 2356 1448 

2007 1985 1230 

2008 (upto Jan. 2008) 110 72 

4. KeraIa 2001 to 2008 841 

2007 (upto 31.10.2007) 64 

5. Tamil NIdu 200().2f117 (up 10 26 
March 2007) 

6. Punjab" 2004 11 

205 6 

2006 3 

7. Gujarat 2004 7 

2005 125 

2006 149 

-me Infonnatlon reported vide State Govemment letter No. 41 
39106, Agrl.2(10)l7257 dt. 21.03.06 relata to Ihe COlton belt of 
Pur1ab. Government of Punjab has ..., reported vide their ~r 
no. 4115107-AgrI.2 (10)/3943ldt. 11.05.07, !hat number of suicide. 
'due to debt burden In !he year 2003. 2004. 2005 and 2006 was 
2. nil. 3 and 3 reapec:tiveIy. 
NB 1: The NI report has been received from the ata1H namely. 
Orissa, Himachal Pradesh, NagaJand, Goa, Haryena, SIIddm, 
J & K, Mlzoram, Chattlsgarh, Aaaam, Meghelaya, Arunachal 
Pradesh, Uttar Pradesh, West Bengal, Rajuthan and from all 
UT., 

Reduction In Intweat ...... for Mht 
Cooperldlwe Boo ...... 

800. SHRI P. KARUNAKARAN: win the Mlnleter of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment Ie coneldertng to ,.c:tuoe 
Interest rat.. for Milk Cooperative SOCieties, milk 
producers and farmers; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No sir, no such proposal Is under the 
consideration of thla ministry. 

(b) In view of (a) the question doH not arlee. 

.... Ith IneuNnce Scheme for Worur. 
801. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 

Mlnlater of LABOUR AND EMPLOYMENT be pI_ed 10 
state: 

(a) whether the Union Govemment hu launched a 
new scheme to Issue Smart Card that entItIM the holder 
to heanh Insurance cover up to R.. 30,000 through lleted 
hospitals; 

(b) If 10, the details thereof; 

(c) whether the families Below Poverty line (BPL) 
have also been Included In the Smart Card Scheme for 
health Insurance benefit; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yes, Sir. 

(b) to (e) The Govemment has launched the Health 
Insurance Scheme namely, the 'Rashtriya Swasthya Bima 
Yojana' for BPL workers and their famllfes (a unn of five) 
In Unorganlsed Sector on 1st October, 2007. The scheme 
will be Implemented In a phased manner. The estimated 
number of 8 crore BPL workers (as per definition of 
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Planning Commission) are proposed to be covered In 
five yeara upto 2012-13. The scheme provides for smart 
card based cashless Insurance cover to the beneficiary 
(a unit of five). The State Govemments would Implement 
the acheme. The Insurance company would be selected 
by the State Govemments through competitive bidding. 
The beneflta under the scheme Include: 

(i) Health Insurance Cover would be Rs. 30,000/-
per family per annum on a family floater basis. 

(iI) Cashless attendance to all covered aliments, 

(Iii) Hospitalization expensas, taking Care of most 
common Illnesses with as few exclusions as 
possible. 

(iv) All pre-existing diseases to be covered, 

(v) Transportation costs (actual with maximum limit 
of Rs. 100 per visit) within an overall limit of 
Rs. 1000. 

The premium of Rs. 7501- will be bome by Central 
Govemment and State Govemment in the ratio 75:25, 
subject to a maximum of Rs. 585 per family per annum 
as Central share. The cost of smart card • Rs. 601- per 
card will be borne by the Central Govemment. The 
beneficiary would pay Rs. 30 per annum as registration! 
renewal fee. 

Irregularltle. In PDS 

802. SHRI NIKHIL KUMAR: 
DR. ARUN KUMAR SARMA: 
SHRI GANESH SINGH: 
SHRIMATI MANEKA GANDHI: 
SHRI K.S. RAO: 
SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI ASADUDDIN OWAISI: 
SHRI SANAT KUMAR MANDAL: 
SHRI SANTOSH GANGWAR: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

2005 

Complaints Press Reports Complaints 

5 20 

5 

2006 

(a) whether the Government h .. received complaints 
regarding Irregularities and diYeralon of foodgralns and 
other commodities meant for distribution under Public 
Distribution System (PDS), Targeted Public Distribution 
System (TPDS) and Antyodaya Anna YOJna (MY); 

(b) If 10, whether recently a study w .. conducted by 
National Council of Applied Economic Research (NCAER) 
In this regard; 

(c) If so, the details thereof Indicating the main • 
findings of NCAER alongwlth the number of complaints 
of Irregularities and diversion received during each of leat 
three years, year-wise; 

(d) whether the Govemment propoeee to overhaul 
and streamline the PDS or Introduce a new System to 
ensure that subsidised foodgralns reach the targeted 
weaker sections of the society; and 

(e) if 80, the details thereof Indicating the changes 
proposed to be made In the system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (8) Yes, Sir. Complains have been received from 
Individuals and organizations, .. well as through pl'8l8 
reports about diveralon of PDS commodities. All the 
complaints have been sent to concemed State and UT 
Govemments for Inquiry and action. 

(b) and (c) Yes, Sir. National Council for Applied ' 
Economic Research (NCAER) conducted a concurrent 
evaluation of TPDS during the year 2006-07 In six states 
namely Assam, Bihar, Chhatli8garh, Rajasthan, Mizoram 
and Urtar Pradesh. 

The NCAER has submitted its Report to govemment 
recently. Findings of the Reports are enclosed as 
Statement I. 

Details of complaints received from Individuals and 
organizations, and through Press reports during last three 
yeara are .. under:-

2007 

Pre.. Reports Complaints PI'8I8 Reports 

11 33 24 

31 57 
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(d) and (e) The TPDS system is got evaluated from 
time to time for strengthening It. The Govemment has 
taken a seriel of measures to streamline TPDS. 
Programme Evaluation Organization (PEO) of Planning 
Commission, and ORG MAAG, New Deihl evaluated the 
Targeted Public Distribution System and submitted their 
reports in 2005. 

Based on findings of these studies, a Nine Point 
Action Plan Is already under Implementation by State and 
UT Govemments. A copy of the said Action Plan Is 
enclosed as Statement-II. Its implementation is monitored 
by the Central Govemment. 

Additionally, a revised Citizens' Charter has been 
issued recently for adoption and implementation by Statal 
UT Government; for facilitating use by citizens of 
provisions of Right to Information (ATI) Act, 2005 In 
relation to functioning of TPDS. 

Furthermore, to ensure that TPDS foodgralns reach 
the targeted families and to minimize scope for their 
diversion, APL allocations have been rationalized. 
Concurrent evaluation of TPDS has been taken up. 
Training Programmes for TPDS functionaries and 
Awarene88 campaign for TPDS beneficiaries are being 
taken up. Computerization of TPDS has been Initiated. 
Ule of new technologies such as Global POSitioning 
System Is being piloted. Aevised policy on distribution of 
wheat flour has been issued 

In view of the strengthening of existing TPDS, there 
Is no such proposal to Introduce a new system. 

Statement I 

Findings from Concuf7fH7f EVllllHlfion 01 th6 
TPOS by NCAER 

The main objective of the study was to examine the 
extent to which foodgralns disbursed under TPDS were 
actually reaching the BPL and AAY categories of 
population in the country and to Identify the incidence as 
well as the mode of Irregularities in the system. The 
study was carried out with the help of primary survey. 
Six states namely, Assam, Mizoram, UP, Bihar, 
Chhaftisgam and Rajasthan were selected for the primal'y 
survey. A total number of 6000 households (one thousand 
for each state) were surveyed consecutlvety for 6 months 
period for detailed information. The purpose of surveying 
same households repeatedly for six times was to check 

the regularity of the delivery of PDS and its other 
efficiency indicators. The BPL and APL samplel were 
drawn In the proportion of 80 and 20, I'8SJ*Ctively. The 
main findings of the study are the following: 

The delivery mechanism of PDS was found more 
effective in four of the six selected states where more 
than 80 pen::ent of the below poverty houaeholds obtained 
their entitled quantity of cereals quite regulariy. The 
delivery was very poor In Bihar and I ... than aatiafactory 
in Assam (888 Table 1). The entitlement of food for below 
poverty households Including that of Antyodaya famlll .. 
was fixed at 35 kgs., either for wheat/rice or combination 
of these two. In the selected states, majority of the below 
poverty households received close to the fixed entitlement 
of these two cereall except in the case of Mlzoram, 
where a majority of the poor households obtained around 
25 kgs of rica. The food distributed through PDS could 
meet 213rd share of the total food requirement of the 
poor except in the case of Bihar where it could fulfil only 
V3rd food requirement of the poor. The price charged for 
PDS food was close to RI. 2 per kg for wheat and 
As. 3 pel' kg for rice for majority of Antyodaya famili ... 
Simllarty, for the other below poverty households, In 
majority of the casel, price paid was close to the 
stipulated price. However, among a few households, higher 
than the stipulated prices were paid because shop-keepers 
paued on the transportation charges to the households. 

Aeportlng quality of gralna distributed, a majority of 
the households were satisfied with the quality of grain 
supplied in almost all the states except Bihar. In Bihar, 
more than 70 percent houleholds were not happy with 
the quality supplied through govemment shops. Presence 
of Impurities, Insect Infested supply, broken grains and 
very bad taste of the grains were the common reasons 
for their dis-satisfaction. Similar problems were quoted by 
the discontented households In the other Itates also. 
Household rated the performance of TPDS during the 
periods of dlstr ... 88 satisfactory or highly satisfactory In 
Chhattlagarh, Aesam and Mizoram. It was satisfactory in 
Rajasthan and Uttar Pradesh, while In Bihar, around half 
of the Interviewed households rated it poor or very poor. 

Although delivery of grains was found wor1dng well 
in majority of the selected stales, flaws in identification of 
target groupe were noticed in all the selected stat ... 
AJong with problems of Identification, excess number of 
cards Issued and huge amount of diversion of food wu 
found among most of the selected states. Using the 
census data and the number of cards Issued based on 
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the secondary sourCN (Ministry of Food), number of 
excess cardelunldentlfled families were calculated for all 
the states as well as for the all India. The number of 
excess cards luued was very high in Uttar Pradesh, 
Raja8than, Madhya Prade8h and Haryana. The total 
number of excess cards i88ued at all India were more 
than 2 crore. Similarly, unidentified families without having 
any card aggregated at 1.2 crore at the all India level. 
The study calculated eXC888ive targeting (Inclu810n of non 
poor) and failure of targeting (exclusion of poor from the 
subsidy) errors for all the states as well as all India 
using the same sources. The exclusion of poor from the 
subsidy acheme was highest In Goa and Uttranchal where 
the TPDS failed In targeting up to 30 percent. The 
inclusion of non-poor In the 8ubsldized food was a much 
more severe problem and the Incidence was found 
occurring In alm08t all the 8tate8. At the all India level, 
Inclusion error was up to 25 percent as number of BPL 
cards issued were 9.7 crore in comparison to only 5.8 
crore existing families. By comparing the observed per 
capita income and expenditure from our survey data with 
the Planning Commission cut-off income for poverty, the 
extent of inclusion and exclusion errors was worked out 
(for the selected states). The average income and 
expenditure criterion Indicated that inclusion error was 
highest around 75 percent in Mlzoram, 50 to 60 percent 
In Assam, around 50 percent in Rajasthan and Bihar, 
around 35 percent In Chhattisgarh and 20 to 30 percent 
in Uttar Pradesh. On the exclu8ion error, the data 
indicated that the phenomenon of poor households being 
not l88ued a below poverty card was minimum In the 
North-Eastem 8tate8, leas than 15 percent, followed by 
Uttar Prade8h, Bihar, Chhattlsgarh and Rajasthan. 

In addition to the incidence of mis-targeting, there 
was some proportion of food that wa8 not being actually 
distributed among any of the households but It was shown 
in the state record8 as uplifted. Therefore, we can 
presume that foodgrains not distributed but withdrawn from 
the state accounts were being diverted to the black market 
or In the open market or may be distributed among the 
non-poor people at a higher price. Among the selected 
states. diversion of Antyodaya food was found in two 
states namely, Bihar and Mizoram. The magnitude of 
diversion was estimated up to 41 percent for wheat in 
Bihar and 36 percent for rice in Mizoram. In the case of 
other below poverty households, almost all states had 
the incidence of diversion, except Rajasthan. The diversion 
was highest in Assam and Mizoram in rice, and Bihar 
and Chhatisgarh in wheat. In all these cases, diversion 

was up to 40 percent of total offtake. In the ca88 of food 
designated for the above poverty households, the whole 
amount of wheat offtake and more than 80 percent of 
rice offtake were diverted in the two North-Eastern states 
of Assam and Mizoram. In the other four states diversion 
of food for APL households was found only in Chhattisgarh 
(see Table 2). 

Thus, study portrays a mixed picture. On the one 
hand, food was being delivered to the poor quite regularly 
during the survey period in majority of the selected states. 
The fact that poore8t of the poor do obtain their 
entitlement quite regularly indicates alJocadve efficiency 
of the PDS system Including that of fair price shops. On 
the other hand, deeper probing revealed gross 
Irregularitle8 indicating large-acale Identification errors, 
excess carda Islued and widespread diversion of food 
entitled for the poor. These Issues need to be corrected 
If the functioning of the PDS system is to be Improved. 
The correct identification of the beneficiary is the first 
step in that direction. Although, attempts have been made 
to decentralize the identification proce88 by involving the 
Panchayats and other Local Bodies, the latter procees 
has aleo to some extent politicized the whole proce88 of 
identification of the poor. This Is happening because of 
complete lack of monitoring of the system (of identification) 
at any stage. Given the ground reality, it would not be 
possible to improve the PDS system unless the consumer 
especially the poorest ones become aware of their rights. 
The problem of identification error arises because of lack 
of Information/awareness among the poor about the 
eligibility criteria for the MY or BPL or any other welfare 
schemes for that matter. The people in the lower strata 
seems' to be unaware of the criteria being followed In 
issuing MY, BPL or APL card. It would not be possible 
to improve this system unless the consumers are properly 
educated on these issues. For this purpose mass 
information system like local language newspapers, 
regional radio and television stations should be used to 
keep the villagers Informed and updated about the criteria, 
entitlement, price of PDS grains etc. Proper monitoring of 
the system and effective punishment against the culprit 
for wrong Identification would be needed. It would be 
more appropriate if there are multiple authorities cr088 
checking the Identification. In the long run, distribution 
system should be computerized and all FPS and civil 
supply godowns should be connected online. This will 
bring more efficiency and transparency in the system and 
reduce the scope for diversion of benefits away from the 
beneficiaries. 
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r .. 1: ~ ", ~ obIIIInIng IhtNr tIf1IIIIMNInl tJI ctNrMIs In ",. 
atItIcttId SIIIItIS dHIng 6 month8 of su""'Y ptHfod 

Rajlllhan Chhattlsgarh Uttar Pradesh Bihar Assam 

586 

Miloram 

Antyoctaya famiUes 91.32 94.7 92.6 55.3 61.9 88.9 

85.4 Other below poverty houaeholds 90.7 95.8 85.8 36.3 68.7 

Rice 

~ 2: DilMmion of food In Iht!J 6MlcMd a_ 
(1Wr:tIn.~ ", o!f.lMnlj 

Bihar Uttar Pradesh 

Antyoc\aya famlUes 

0.0 0.0 0.0 

Auam Mlzoram 

1.5 36.2 

Wheat 

0.0 

0.0 0.0 41.4 0.9 0.0 0.0 

Other below poverty houeehoidB 

Rice 0.0 1.0 0.0 8.3 45.0 37.4 

Wheat 0.0 42.3 46.9 20.7 0.0 0.0 

Above poverty households 

Rice 0.0 0.0 0.0 

Wheat 0.0 78.3 0.0 

Bfa""""", II 

9-PoinI Aclion PIM 

(I) Continuous review of the BPl and AA Y llata to 
eliminate bogus ration cards and to ensure 
coverage of only eligible BPl and Antyoctaya 
families, 

(II) Ensuring leakage-free and dlverslon·free 
distribution of PDS commodities, regular 
inspection by different levels of functionaries, 
strict action against guilty persona/agencies. 

(III) Involvement of Panchayat! Raj InsIItuIIons In PDS 
operations·PRI representatives on Advl.ory 
Committee, running of fair price shops by 
Panchayata and effective representation of 
Panchayati Raj representativN on Vigilance 
Commtnees. 

0.0 

0.0 

83.3 

100.0 

81.1 

100.0 

(Iv) EnlUrtng trantparency In WOI1dng of POS, diIpIay 
of BPl and AA Y llata by fair price shops, 
obMrvance of notlfted Ilmln;. by fair price 
shope. 

(v) u .. of Information Technology. Computerizallon 
of TPDS operations, dleplay of fair price ehop-
wl.e and di.lriel-wi.e allocations of PDS 
commodltiel on wetH!teI for publiC scrutiny. 

(vi) Canyout door __ delivery of PDS commodltle8 
to fair price shops. 

(vii) Ensuring timely avallllblllty of and iaeuance of 
foodgraJns by fair price shops. 

(vIH) Creating awareneas among public about PDS 
operations, training Vigilance Committees of 
intricacies of PDS operations. 

(ix) Making fair price ahopI flnanciIIIIy viable entlti .. 
~ them to .. II non PDS Items etc. 



587 MARCH 3, 2008 588 

Produotlon of OIlHeCl. .nd 
. Pul.. on Foreign Soli 

803. SHRI P. MOHAN: Will the Mlnllt.r of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(.) whether the Government is con.lderlng any 
proposal to produce onsaada and pull .. on foreign loll; 

(b) If 10, the details thereof; 

(c) wh.th.r any ltudy/lurv.y was conducted by a 
Committee to explore poulbilltles of producing pulses In 
Myanmar; 

(d) if 80, details and outcome thereof; 

(.) wheth.r such production is propoled to be 
undertak.n through prlvat. sector or joint venture; 

(f) If 10, the details thereof including the factor coat 
of production; 

(g) wheth.r any ..... sm.nt has been made 
regarding Ita Impact on indigenous farmers; 

(h) It 10, the details and outcome thereof; and 

(I) the .tepI taken to •• feguard the Inter... of 
indigenous farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Government Is not considering any 
proposal to produce oilseads on foreign soil. However, 
there Is a proposal under con.ideratlon to facUltate private 
Inveatrnent In oil palm cultivation In Myanm.r. Dialogue 
for this have been initiated with Myanmar authorities. 

(c) and (d) No Sir, does not arise. 

(e) to (I) The matter Is under preliminary discussion 
only. 

Gratuity to Unorg.nlNd Sector W ...... and 
PrImary Teac ..... 

804. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government propose. to provide 
gratuity payment to the work.rs engaged In the 
unorganl8ed sector and the primary teach .... engaged in 
the private .ector In the country as reported In the 
Hlndusl6n TimBs dated January 25, 2008; 

(b) If '0, the details thereof; and 

(c) the time by which a final decision is likely to be 
taken by the Govemment In thl. regard? 

The MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) In view of a judgement dated 
13.1.2004 of Hon'ble Supreme Court, the Govemment 
has Introduced Payment of Gratuity (Amendment) Bill, 
2007 on 26.11.2007 In the Parliament eeeklng amendment 
In the definition of 'employee' In the Payment of Gratuity 
Act. 1972 for covering the teachers under the Act. Th. 
Bin does not cover workers In the unorganized sector. 

12.00 h .... 

ThtJ Lo/( s.bhll ~ lit IwtIIVtJ of 1M cIocIr. 

[MR. SPEAKER In 1M Ch.tiIJ 

• 0 • (Intsnupt/ons) 

rr,."..tionj 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Mr. Speaker, Sir., ... (Inltlnuptlons). 

{Englls/lj 

MR. SPEAKER: Lalujl, please. 

•• 0 (InttlnuptIonsj. 

rr,.".tionj 

MR. SPEAKER: Please take your .. at. 

... (Inltlm.tpl/tJt18) 

SHRI PRABHUNATH SINGH: Sir, please listen to me. 
00. (l1IItImJpIion6) 
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MR. SPEAKER: I ahaIl not llaten to anyone. 

/Eng/ItIIIJ 

MR. SPEAKER: I .trongly denounce certain 
observations that were made which were intended to 
divide the country. I cannot be a party to this. It has 
already been deleted and I expr888 my strong disapproval. 

... (ItWnupIIons) 

MR. SPEAKER: Let us do some work. Mr. Trlpethy, 
let me think what I can do. 

.. . (ItWnupIIons) 

MR. SPEAKER: KIndly llaten to Important statement 
to be made by the han. Minister. 

... (ItWnupIIons) 

MR. SPEAKER: Now, Shrl Pranab Mukherjee. 

12.01 hra. 

STATEMENTS BY MINISTERS 

(I) foreign Pollcy-related Development. 

/EfI/1I$h/ 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): Sir, I rise to apprIM the House 
of development. related to foreign policy .Ince the 
concIuIion of the Winter Se .. lon last December. During 
thII Inter-H88ional period, the Govemment has made 
vigorous efforts to promote our objecIMt of an external 
environment that enables India'. accelerated development 
efforts and Incre.... our strategic space. 

The Prime Mlnllter paid an oIIIc8I villi to the People" 
Republic of China, our largaet neighbour, from 13 to 
15 January, 2008. He was received wIIh great warmth. 
The Prime Minister and Premier, Wen JIabao signed a 
joint document on -A Shared VIsion for the 21. Century 
between the Republic of India and the People'. Republic: 
of Chlna-, that refIec:t8 the congruence of .,.,... that 
we share on regional and Intamatlonal iIIueI, and our 

wiUlngnesa to wortc: together In thoee are... The Prime 
Minister aIeo took up the Iseue of lIMe-border rIver8. 
The flflt meeting of the Expert Level Mechanism was 
held In September, 2007. We have propoeed to/ the 
C~ Iide that we expand our cooperation In this area. 
w. have .-0 agreed to in-.Ify high leval exchangee 
with China. I will be visiting China thl. year and the 
Chin... Foreign Minister will aI.o visit India. We win be 
holding the .econd annual defence dialogue .. well as 
the second joint mlHtary exercise thI8 year In an effort to 
continue deepening mutual under.tandlng and tru.t 
between our Armed Forces. Our bilateral trade continual 
to show strong growth and both governments have ,.... 
the trade target to 60 billion dollars by 2010. Our 
Commerce Mlniller will visit China In April for the 8th 
meeting of the Joint Economic: Group . 

On the boundary question, during Prime Minister's 
vi.It, both sides positively appraised the wortc: of the 
Spacial Representative. in seeking a mutually acceptable 
framawortc: for a settlement that will be basad on the 
Agreement on Guiding Prlncipl_ and Political Parameters 
signed In April 2005. Both .Ides have also agreed to 
maintain peace and tranquility In the border ...... 

The hon. Members are aware tt\8t Chin... officials 
have expr •••• d regr.t at Prim. Minister's visit to 
Arunachal Pradeah In .nd January, 2008. The Prime 
Mlnllter's viall to Arunachal Pradesh w.. to uaure our 
cltlzana that Gov.mment is mindful of their deveiopmentaJ 
needs, and Is ready and willing to ... Ist them through 
concrete projecta. The fact that Arunachal Pradellh is an 
Integral pari of India has bean clearly conveyed to the 
Chme. aida by the Govemment. 

The han. Members would aIeo have followed the 
significant developments In Pakistan. India shared the 
anguish of the peopl. of Pakistan at the tragic 
...... Inatton of formar Prime Mlnlstlr, Mrs. Blnazlr 
Bhutto In a daapIcabI. terrorist act. We are gratified that, 
In the recant .lacUona In Pakistan, the people of Pakistan 
ware abl. to .xpress th.lr wish .. cI.arly and ina 
democratic mannar on their own futur.. India wishes to 
see Pakistan develop and proaper In a stable democratic 
order. The Govemment atanda ready to resume the • 
CompoeIIe Dialogue proceae .. eoon as a duly conaIIIutad 
Gowmment II In place In P....,. n remaIn8 our hope 
thai we would be able to raeoIva outstanding Is ... a and 
build • mutually beneficial relatIonahlp with Pakistan in 
an atmoephere free 01 vIoIanoa and tarrortam. 
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The security situation in Afghanistan remains a 
concem to U., but will not be allowed to affect our 
commitment to Afghanistan's reconstruction. We lost two 
of our personnel in a terrorist attack on a major road 
building project in Afghanietan in ·early Janu.ry thie year. 
Five of our personnel were aI80 wounded in this attack, 
which also claimed the lives of twelve Afghan security 
persons. We extend our heartfelt condolences to all their 
familie.. The intemation.1 community must stand firmly 
with President Karzai and his Govemment as they face 
up to the twin challenges of a major threat from terrorism 
in the form of the Tallban, and seek to build a democratic 
and pluralistic polity. 

Nepal is undergoing a critical transition. After two 
postponements, Constituent Assembly elections are 
scheduled to be held on April 10, 2008. The elections 
will offer all Nepalese, including those In the IBnIi, a 
chance to have a say in their own future. Govemment Is 
committed to assist in every possible way Nep.I's 
transition to a democratic, stable, peaceful and prosperous 
State. 

India is closely monitoring developments in Sri Lanka 
and Is concemed about the recent upsurge in the violence 
and conflict in that country. As hon. Members are aware, 
our policy towards Sri l.nka is based on the conviction 
that there ie no military solution to the conflict. The way 
forward lies in a peacefuHy negotiated poHtlcaI eettlement 
within the framework of a united Sri Lanka acceptable to 
all communities, Including the Tamils. The Interests of the 
Tamil community in Sri Lanka are a matter of partlcul.r 
significance to us in our dealings with Sri Lanka. With 
this in mind, we have welcomed as a flrat It8p the 
declared intention of the Sri Lankan Govemment to fully 
Implement the 13th Amendment. We are also fully 
conscious of the need to provide for the safety of our 
fishermen. While it Is important for our fishermen to 
respect the Intematlonal Maritime Boundary Line (IMBl), 
especially keeping in mind the on-going operations In Sri 
lanka, we have impressed on the Sri Lankan Navy to 
act with restraint and for our fishermen to be treated in 
a humane manner. 

The Foreign Minister of Myanmar visited India in early 
J.nuary 2008 and briefed us on initiatives taken by the 
Myanmar Govemment for political reform and national 
reconciHation. Foreign Secretary also visited Myanmar In 
February 2008. Myanmar Is India's clo .. neighbour and 
a gateway to the ASEAN. We have emphasized to 
Myanmar that the process of national reconciliation should 

be broad-based to include all .-etIons of society including 
Aung San Suu Kyi and the various ethnic groups. India 
fully supports the United Nation Secretary-General's good 
offices and his Special Envoy Mr. Ibrahim Gambari's 
mi8lion to initiate a procna of dialogue. At the bilateral 
level, co-operation in eros. border Infr.structure 
development projects, for providing better connecttvlty to 
the landlocked North-Eastem region of Indl. i, an 
Important .rea of our relationship with Myanm.r. 
Conaidering our common ethnic linkage, and security 
considerations, it Is eesentl.1 for Indl. to ensure that there 
is peace and stability in Myanmar during the period of its 
political reforms. 

I chaired the 29th session of the SAARC Council of 
Ministers that was held in Deihl from 7-8 December, 2007. 
This 88IIlon reviewed the progl'8ll made Iince the 14th 
Summit in April, 2007 to move SAARC from declaratory 
to implementation ph.... We decided to operatlonall,e 
immediately the SAARC Development Fund. Other 
decisions taken related to establishment of the South 
Asian University, the SAARC Food Bank and for promotion 
of phyelcal connectivity. 

Hon. Members are aware that in a suo motu 
statement made on 30th November, 2007, I had referred 
to the concern. expressed by hon. Members regarding 
the aUeged harassment of participants of the r.Uy 
organleed by the Hindu Righte Action Fo~ (HINDRAF) 
in Kuala lumpur on 25 November, 2007 and subsequent 
related m.tte.... As conveyed to han. Members on that 
occasion, Govemment remain. deeply solicitous for the 
welf.re of people of Indian origin living abroad. There Is 
a large community of people of indian Origin in Malaysia 
who are citizens of that country. We have friendly relations 
with Malayela and we a... In touch with the Malayelan 
authorities in the matter. During our interac:Uons with them, 
concerns expressed in India, including In Parll.men', 
regarding deveIoprnenta pertaining to the Indian community 
in Malayaia have been suitably conveyed. 

The Government hu been deeply concerned about 
the recent events in Gaza and the West Bank. The 
hardehip and misery caused . by theae developments is 
deplorable. We have indicated that India is ready to 
extend all possible ueistance to help the people of 
Paleltine to overcome the suffering they are facing. 

There were eignlficant vi8It8 from countries outside 
our immediate neighbourhood, which have helped in 
strengthening our reIattonIhlp with thelle countries. The 
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recent vl8tt of Russian Prime MInister Vik10r Zubkov to 
Delhi (12-13 February, 2008) contributed to atrengthening 

. the stJategic partnership with Russia. During his visit to 
New Delhi, the RU88Ian Prime Minister inaugurated the 
"Year of Ruasia In Indla-, which will be followed by the 
"Year of India- in Rusala next year. Prime Minister Gordon 
Brown of UK visited India (20-21 January, 2008) for the 
4th India-UK annual summit. President Nicol.. Sarkozy 
of France was the Chief Guest at the Republic Day 
celebrations this year. This was the first visit by President 
Sarkozy to India and helped in deepening our strategic 
partnership. Our partnership with Japan continues to 
expand on the basis of the Road Map signed when the 
Prime Minister of Japan visited India In August last year. 
In recent conversations that Prime Minieter and I have 
had with our new Japanese counterparts, they have 
expressed their desire to work towards further 
strengthening our bilateral relationship. President Gayoom 
of Maldives paid a state visit to India from February 6-
12, 2008. India has provided economic and technical 
aaslstance to develop infrastructure facilities in Maldives 
in mutually identified areas including the Indira Gandhi 
Memorial Hospital In Male: The Deputy Prime Minister 
for the Council of Ministers of the Sultanate of Oman, 
Sayyid Fahad Bin Mahmoud AI Said, visited India last 
December, marking the first visit in a decade. I visited 
Oman in January, 2008. During this period, we also hosted 
visits from Prime Ministera of Denmark, Hungary and 
Greece. 

Hon. Members would also be aware that we are 
currently engaged In negotiations with the Intemational 
Atomic Energy Agency to arrive at an agreed text of an 
India-specific Safeguards Agreement. The conclusion of 
such an agreement will enable the Nuclear Suppliers' 
Group to amend Its guidelines for civil nuclear commerce 
in favour of India. This will open the door to civil nuclear 
cooperation with various countries, Including Russia, 
United States of America, France, UK, etc., with many of 
whom the necessary enabling bilateral agreements for 
such trade have been discussed and are in various stages 
of finalisatlon. This development will signify, finally, an 
end to the unfair technology danial regimes and sanctions 
that India has been faced with for over three decades. 
We will continue to seek broad political consensus within 
the country to take forward our engagement on this issue 
with other countries. 

In this context, Members' attention may have been 
drawn to some statements by United States officials 
regarding the applicability of the Hyde Act to Indo-US 

civil nuoIear cooperation. Let me taU thla opportunity to 
..... ra .. that the Hyde Act II an eNIbIIng provlaion that 
is between the executive and the IegiIIatIve organa of 
the United States Government. India'. rights and 
obligations regarding civil nuclear cooperation with the 
United States ari8e only from the bllat ... 123 Agreement 
that we have agreed upon with the United Sta •• 

To sum up, Sir, I would empha.la. that the 
Govemment will continue its efforts to develop close 
political, social and economic relations with the countries 
of our region and with all the major powet'I ot the world, 
10 as to add to our ability to pu..... our Independent 
foreign policy as dictated by our national Intereat. 

(Placed In Library, S. No. LT 8132/2008) 

•.. (111MmJpIitJM) 

MD. SALIM (Calcutta-North Eut): Mr. Speaker, Sir, 
there should be a dlecuulon on this. 

MR. SPEAKER: There will be a dlactMlon on this. 

... (InMmJp/lt:JM) 

12.14 hra. 

PAPERS LAID ON THE TABLE 

[English/ 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): I beg to lay on the Table-

(1) A copy of the Annual Acoounte (Hindi and Engllah 
versions) of the Employees' Provident Fund 
Organization, New DeIhl, for .the year 2005-2008, 
together with Audit Report thereon. 

(2) Statement (Hindi and English veralona) showing 
reasons tor delay in laying the papa... mentioned 
at (1) above. 

(Placed In u,ray, s.. No. LT 811812008) 
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(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Employees' State 
Insurance Corporation, New Delhi, for the year 
2006-2007. 

(II) A copy of the Annual Accounts (Hindi and 
English versions) of the Employees' State 
Insurance Corporation, New Delhi, for the year 
2006-2007, together with Audit Report thereon. 

(Placed in Llbray, StHI No. LT 811712008) 

(4) A copy of the Employees' State Insurance (Central) 
(2nd amendment) Rules, 2007 (Hindi and English 
versions) published In Notification No. G.S.R. 885 
(E) in Gazette of India dated the 31 October, 2007 
under sub-section (4) of Section 95 of the 
Employees' State Insurance Act, 1948. 

(Placed In Libray, StHI No. LT 811812008) 

(5) A copy of the Statement (Hindi and English 
versions) on Action Taken or proposed to be taken 
on the ILO Convention No. 174 and 
Recommendation No. 181 concemlng Prevention of 
Major Industrial Accidents adopted at the 80th 
Session of the International Labour Conference held 
in Geneva in 1993. 

(Placed in Libray, StHI No. LT 811912008) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): I beg to lay on the Table -

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of aection 
619 A of the Companies Act, 1956:-

(i) Review by the Govemment of the working of 
the Sharat Sancher Nigam Limited, New Delhi, 
for the year 2006-2007. 

(ii) Annual Report of the Bharat Sancher Nigam 
Limited, New Delhi, for the year 2006-2007, 
along with Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Libray, StHI No. LT 812012008) 

MR. SPEAKER: Item no. 5. Shri B.K. Handique may 
pie... lay the Paper on behalf of Shri Kantllai Bhuria. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, he is on other 
work. May I lay? 

MR. SPEAKER: Yes. 

SHRI PRIYA RANJAN DASMUNSI: On behalf of Shri 
Kantllal Bhuria, I beg to lay on the Table 

(1) A copy of the statement (Hindi and English veraions) 
explaining reasons for not laying the Annual Report 
and Audited Accounts of Gujarat State Seeds 
Corporation limited for the year 2006-2007, within 
the stipulated period of nine months aher the close 
of the Accounting year. 

(Placed In Llbray, StHJ No. LT 812112008) 

(2) A copy each of the following papers (Hindi and 
English versions) under section 619 A of the 
Companies Act, 1958:-

(a) 

(b) 

(i) Review by the Govemment of the working of 
the Haryena Agro Industries Corporation 
limited, Chandigarh, for the year 2006-2007. 

(il) Annual Report of the Haryana Agro Industries 
Corporation Limited, Chandigarh, for the year 
2006-2007, along with Audited Accounts and 
comments of the Comptrolier and Auditor 
General thereon. 

(Placed in L1bray, S. No. LT 812212008) 

(I) Review by the Govemment of the working of 
the Assam Agro Industries Development 
Corporation Limited, Guwahati, for the year 
2002-2003. 

(ii) Annual Report of the Assam Agro Industries 
Development Corporation Limited, Guwahatl, 
for the year 2002-2003, along with Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(Placed in Libray, StHI No. LT 812312008) 
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(3) Two Statements (Hindi and Englis~ versions) 
showing reasons for delay In laying the papers 
mentioned at (2) above. 

(4) A copy of the Annual Report (Hindi and English 
versions) of the Central Agricultural University, 
Imphal, for the year 1998-1999. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

(Placed in Llbray, S. No. LT 812412008) 

(8) A copy of the Annual Report (Hindi and English 
versions) of the Central Agricultural University, 
Imphal, for the year 1999-2000. 

(7) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (6) above. 

(Placed in Libray, SH No. LT 812512008) 

(8) A copy of the Annual Report (Hindi and English 
verslonl) of the Central Agricultural University, 
Irnphal, for the year 2000-2001. 

(9) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (8) above. 

(Placed In Llbray, SH No. LT 812812008) 

(10) A copy of the Annual Report (Hindi and English 
versions) of the Central Agricultural University, 
Irnphal, for the year 2001-2002. 

(11) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (10) above. 

(12) 

(Placed In Llbray, SH No. LT 812712008) 

(I) A copy of the Annual Report (Hindi and 
English verslona) of the Coconut DeveIapment 
Board, Kochl, for the year 2008-2007. 

(II) A copy of the Annual Accounts (Hindi and 
English versions) of the Coconut Development 
Board, Koehi, for the year 2006-2007, togeIher 
with Audit Report thereon. 

(Iii) A copy of the Review (Hindi and Englleh 
versions) by the Government of the wortdng 
of the Coconut Development Board, Koehl, 
for the year 2008-2007. 

(13) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (12) above. 

(Placed in Llbray, SH No. LT 812812008) 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): I beg to lay on 
the Table -

(1) A copy each of the following Notifications (Hindi 
and English versions) Issued under sub-section (1) 
of section 3 of the Jute Packaging Material 
(Compulsory use in Packing Commodities) Act, 
1987 ;-

(2) 

(I) NotHication No. F.No. 9J5I2007-Jute published 
In Gazette of India dated the .9th August, 2007 
directing that the commodities mentioned 
therein shall be packed In Jute packaging 
material, for supply of dtetrtbutlon. In such 
minimum percentage specified in the 
Notification for the Jute year 2007-2008. 

(II) S.O. 1514 (E) published In Gazette of India 
dated the 11th September, 2007 declaring the 
above Notification as a Statutory Order 
Instead of a ReeoIutlon. 

(Placed In Ubray, SH No. LT 812912008) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Fuhion Technology, New Delhi, for the year 
2006-2007. along with Audited Accounts. 

(II) A copy of the Review (Hindi and Engllah 
versions) by the Govemment of the wortdng 
of the National Institute of Fashion 
Technology, New Delhi, for the y.ar 2008-
2007. 

(3) Statement (HIndi and English versions) showing 
I'888On8 for delay In laying the papers mentioned 
at (1) above. 

(Placed in Ubray, SH No. LT 813012008) 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): I beg to lay on the Table -

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (6) of 
section (3) of the Essential Commoditle. Act, 
1955 :-

(I) The Rice (Stock Declaration by Companies 
or firms or Individuals) Order, 2007 published 
In Notification No. S.O. 1991 (E) In Gaz,He 
of India dated the 27th November, 2001 

(II) G.S.R. 758(E)/Ess.ComJSugarcane publls~ 
in Gazette of India dated the 6th December' 
2007 fixing the minimum price of sugarcane 
mentioned therein for the sugar year 2006-
2007. 

(III) G.S.R. 759(E)lEss.ComJSugarcane published 
In Gazette of India dated the 6th December, 
2007 fixing the minimum price of sugarcane 
mentioned therein for the augar year 2007-
2008. 

(Iv) The Sugar (Price Determination of 2006-2007 
production) Amendment Order, 2007 published 
In Notification No. G.S.R. 757 (E)/Ess.Com.l 
Sugar dated the 6th December, 2007. 

(v) The Sugarcane (Control) Amendment 
Order, 2007 published in Notification No. 
S.O. 2198(E)/Eu.ComJSugarcane dated the 
28th December, 2007. 

(Placed in Llbray, SH No. LT 813112008) 

12.15 Iva. 

MESSAGE FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA 

IE""""') 
SECRETARY-GENERAL: Sir, I have to report the 

following message received from the Secretary-General 
of Rajya Sabha. 

-In accqiaance with the provleions of rule 111 of the 
Ru'" of 'Procedure and Conduct of Busln ... In the 
Ralya sativa .. Iam directed to encl088 a copy of the 
Matemity B8nefit (Amendment) Bill, 2008 which has 
been passed by the Rajya Sabha at Its sitting held 
on the 27th February, 2008.-

Sir, I lay on the Table the Maternity Benefit 
(Amendment) Bin, 2008, 88 passed by Rajya Sabha on 
thl! 27th February, 2008. 

/English) 

DELIMITATION (AMENDMENT) 
BILL, 2008* 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDW~: I beg to move for leave to Introduce a Bill 
further to amend the Delimitation Act, 2002. 

MR. SPEAKER: The question Is: 

-That leave be granted to Introduce a Bill further to 
amend the Delimitation Act, 2002.-

ThfJ moIIon ... «IDp/tKI. 

SHRI H.R. BHARDWAJ: I introduce the Bill. 

12.16 hra. 

STATEMENT RE: DELIMITATION 
(AMENDMENT) ORDINANCE** 

/EfI(IIish) 

SHRI H.R. BHARDWAJ: I beg to lay 0., the Table • 
an explanatory statement (Hindi and English versions) 
showing reasons for immediate legi.latlon by the 4 

Delimitation (Amendment) Ordinance, 2008 (No. 1 of 
2008). 

• Published in the Gazette of India. Extraordinary, Part-II. 
Section·2, dated 3.3.2008. 

•• LaId on the Table and also placed In Ubrary. S.e No. 
LT 813:W008. 
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12.18". h .... 

RAILWAYS (AMENDMENT) Bill, 2008-

/Trsns/ation/ 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Sir, I beg to move for leave to Introduce a BII 
further to amend the Railways Act, 1989. 

/EngII$h/ 

MR. SPEAKER: The que,tion i,: 

"That leave be granted to Introduce a BUI further to 
amend the Railways Act, 1989.· 

/TrsnsIatIon/ 

SHRI LALU PRASAD: I Introduce the Bill. 

12.17 tva. 

STATEMENT RE: RAILWAYS (AMENDMENT) 
ORDINANCE-· 

/TI8f11111tion/ 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Sir, I lay on the Table an eacpIanatory statement 
(Hindi and English ",eraions) showing reasons for 
Immediate legl,'atlon by the Railways (Amendment) 
Ordinance, 2008 (No. 2 of 2008). 

/TI8n8111t1on/ 

SHRI HARIN PATHAK (Ahmedabad): Sir, 18 people 
of Jhar1chand and Chhattlsgarh have been killed In a 
Railway accident. It 1& very unfortunate. The HOLa ahouId 
expre.. Ita condolence over this unfortunate accident and 
I want that Shrl Lalu Pruadji may make a statement in 
this regard u to why and how such an accident took 
place and what comperwation has been given to the 
next of kin of the deceaaed. . .. (/nltlmJplltJn6) 

• Published in the Gazette of India. ExtrIIOrdInaty. Part-II. 
SectIOn-2, ct.ted 3.3.2008. 

•• Laid on the Table and aIIo plaCed in Ubrary, See No. 
LT 813412008. 

MR. SPEAKER: I had given time to Shri Harin 
Pathalqi, his speech hu been recorded. 

/EngHshj 

Nothing will be recorded without my permll8lon. 

(/nItImJpI/Dn8) • 

/T,."'tion/ 

SHRI HARIN PATHAK: Sir, the hon. Mlnlater should 
make a statement on this accident In the House . 
... (/nItImJpI/Dn8) 

/EfI#I*h/ 

MR. SPEAKER: SM Harln Pathak, thla Ia not the 
system. 

... (/nlm'nlption$) 

MR. SPEAKER: Shrl Hartn Pathak, you have been a 
Mlnl8ter also. Thla Ia not the system. 

. .. (In/NnJpti0n6) 

MR. SPEAKER: Shrl Avlnuh RaJ Khanna may ..... 
speak. 

•.. (/nMmIpIionII) 

/T--tion/ 

SHRI AVINASH RAI KHANNA (Ho.hIarpur): Sir, I want 
to draw the anentlon of the HOUH towards a very 
Important Issues. . .. (IntfllrUplion6) 

/English/ 

MR. SPEAKER: Nothing Is being recorded except 
what SM Avlnaah Ral Khanna says. 

... (InItImJpI/Dn8r 

MR. SPEAKER: If I cannol allow important matters 
to be raised, do not blame me then. 

..• (/nItImJpI/Dn8) 

MR. SPEAKER: Shrl Harin Pathak, I have allowed 
you • 

... (1IDmIp/itJn6) 

·Not recorded. 
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MR. SPEAKER: Do not record one word of Shrl Harln 
Pathak. 

... (Im.nupt;ons)· 

MR. SPEAKER: The House stands adjourned till 
2 p.m. 

12.1' h .... 

14.00 hr .. 

'1M LoIr SIIbhII ~ ., 
FOIHItHIn of Ihtl Clock. 

[MR. DEPUTY SPEAKER in thtI ClurilJ 

SHRI HARIN PATHAK (Ahmedabad): Mr. Deputy 
Speaker, Sir, the Minister of Railwaya is ready to make 
a statement. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Deputy Speaker, Sir, I alae want the Mlnlater of Home 
Affairs to make a atatement over the Maharashtra Issue, 
because It Is a very sentimental issu. of national 
Importance. . •. (InlfHTuplion6) 

MR. DEPUTY SPEAKER: Take your eeat; Lalujl will 
apeak first. 

... (InltlmJplions) 

[English} 

MR. DEPUTY SPEAKER: Pl .... sit down. Now, I 
have given the time to Shrl lalu Prasad. After that, I can 
see. 

... (InltlnupIions) 

[Ttansmlion} 

MR. DEPUTY SPEAKER: I will see to It after laluji's 
statement. 

... (/nr.nuptlons) 

-Not recorded. 

[English} 

MR. DEPUTY SPEAKER: Please ait down . 

... (Inltlnuplions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. Only Shrl lalu Prasad'a statement should be 
recorded and nothing else. 

. .. (Inltlnuptions) " 

/T,.nsmIionJ 
MR. DEPUTY SPEAKER: Nothing will go on record 

except laluji'a statement. 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Mr. Deputy Speaker, Sir, earlier, over the issue 
of Maharashtl'a, the hon. Speaker had given an assurance 
to all that the Minister of Home Affairs would give a 
reply. This ia proper also. I al80 request him to give a 
reply. Firat of all, I want to read out a atatement regarding 
the railway accident which occurred in Surat. 

14.02 h .... 

STATEMENTS BY MINISTERS-Con/d. 

(II) Death of 16 Pe,.ons Du. to Run Over by 
Train No. 1031 (Mumbal Central-BhuJ) Kutch 
Expre.. Between Udhna and Surat Railway 
Stations on 27.02.2008. 

/TrsnsmUonj 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Mr. Deputy Speaker Sir, I with profound sorrow 
want to inform the Houae about the incident of d6ath of 
16 persona due to run over by Train No. 9031 (Mumbal 
Central-Bhu)) Kutch Express between Udhna and Surat 
Railway Stations on 27.02.2008 at about 10.00 PM. 
PreHmlnary enquiry revealed that all the dead persons 
have alighted from a train at Udhna Railway station and 
were going on foot through a Railway Bridge situated 
between Udhna and Surat Railway stations and in the 
mean time they were dashed by the above train and 
died at the apot. 

On receipt of the information, the officials from 
Railway administration, Government Railway Police and 

"Not recorded. 
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Railway Protection Fort:8 along with team of Railway 
doctors immediately reached the spot. All the above 16 
pe~ons comprising 11 male, 2 female and 3 children 
died at the spot. 

It is pertinent to mention that the above Railway 
Bridge is meant for Railway Traffic only and public is not 
allowed to walk on the Railway Bridge. There is provision 
of walking on foot in between both the Railway tracks for 
the Railway staff only for maintenance of the bridge when 
there is no train movement on the bridge. Though, 
according to the preliminary enquiry, th.re is no fault of 
Railways in the above incident, however, a committee 
consisting of 3 senior Railway Officers has been 
constituted to conduct discreet enquiry at the spot In the 
incident. The committee will submit enquiry report within 
two weeks. 

Compensation of Rs. 10,000 each for the neld of kin 
of those killed has already b.en announced by the 
General ManagerlWestern Railway. Considering the 
s.riousness of the incident, I have also granted 
compensation of Rs. 5 lakhs each for the neld of kin of 
those killed. 

As per existing rules, the Driver and the Asstt. Driv.r 
of any train has to inform about such incidents to the 
Station Master of the n.1d station, but the Driver of train 
no. 9031 Kutch express Shri A.K. Sharma and Asatt. 
Driver, Shri Arun Kumar did not inform the matt.r to 
Station Master of Surat Railway station. They have been 
placed under suspension for their said failure. Govemment 
Railway Pollce/Surat has registered a case vide no. 
59/08 under section 174 Cr. P.C. in this r.gard. 
... (InltlfTZIplions) I have announced to grant compensation 
of Rs. 5 Lakhs each for the next of kin of those 
killed ... (InIMupIions) 

SHRI HARIN PATHAK: Thank you very much. 

SHRI KASHIRAM RANA (Sural): Mr. Deputy Speaker, 
Sir, we are grateful to the Minister of Railways for granting 
compensation of Rs. 5 lakh to the next of kin of those 
killed. .., (Interruptions) I, too, had visited that site 
alongwlth the Railway officer. ., . (Intsnvptions) 

MR. DEPUTY SPEAKER: Please sit down . 

... (InltlnuptionS) 

.{Engl/ShJ 

MR. DEPUTY SPEAKER: Pi.... sit clown. Nothing 
should be recorded. 

... (1nMmJpIion8). 

MR. DEPUTY SPEAKER: Nothing is going on record. 
Pi .... sit clown now. 

'" (InIMupIions) 

/Tmnst.tion} 

SHRI LALU PRASAD : Mr. Deputy Speaker, Sir as 
I said that the said railway bridge Is not meant for public 
use, but then also, I will consider your suggestion as to 
what alt.mative measure can be taken to cross the 
bridg.. . •. (Inltlnuptions) I would aiso like to thank the 
hon'ble Leader of opposition, 8M Advanijl from whom 
we received the Information first In this regard. I was not 
available, th.refore, he apprised the Minister of State, 
therefore, I would like to thank the leader of opposition. 

[Placed in Ubrary, S. No. LT 813512008) 

14.01 hre. 

SUBMISSION BY MEMBERS-Conld. 

Incidents of violence .Inat North Indl ... s In 
Mum_I and other perta of the oountry 

{7'/'IInsIdJn} 

MR. DEPUTY SPEAKER: Many members wanted that 
the hon'ble Home Minister should make a statement on 
the incidents of Maharaahtra. If he wishes he can make 
the statement. 

{English} 

8HRI BRAJA KISHORE TRIPATHY (Purl): We have 
atso submitted our notice regarding this . ... (lnltlnupHons) 

/T"".tIonJ 

MR. DEPUTY SPEAKER: Home Mlniater, liaten to 
his Yiewa also for a minute. Conclude your speech In 
one-two rrinute •. 
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[Eng/itIII} 

SHRI BRAJA KISHORE TRIPATHY : Mr. Deputy 
Speaker, Sir, the Incidents that have happened In 
Maharashtra, Asaam and other parts of the country are 
very much shocking to us. .., (InMrtuptions) 

MR. DEPUTY SPEAKER: Silence please. 

SHRI BRAJA KISHORE TRIPATHY : Now, this has 
happened because the migrant labourers from different 
parts of the country are going to other parts for their 
jobs. Some workers from Ort... have also gone to 
different parts of the country as migrant workers. They 
have been working there. This is the constitutional 
obligation of the Govemment of India. They cannot sit 
sltent like this. The Constitution has provided safeguards 
for the linguistic minorities and migrant labourers. So, 
safety should be given to them. Their property and their 
lives are not aafe. What Ie the Govemment of India doing? 
It Is not the question of a State maintaining Its law and 
order. The Government of India Is solety responsible for 
It. 

Thle hea happened In Maharashtra. Fortunately, we 
have four Cabinet Ministers from Maharashtra. Hon. Home 
Minister Is from Maharashtra. Agriculture Minister, Shrl 
Sharad Pawsr, is from Maharashtra. Mr. Antulay Is from 
Maharashtra. Mr. Shlnde Ie from Maharuhtra. They are 
all ex-Chief Minlaters. Why are they not consulting atl 
parties to solve this problem? This is a national issue. 
Now, the entire country ia criticizing this. Also, In other 
States, the echo Is going on. We have alt Members of 
Parliament expressing their anxiety. Why Is this 
happening? Why Is this happening in any part of the 
country, any part of the State? The entire country Ie one. 
Why Is this happening? The Govemment should take the 
lead. 

MR. DEPUTY SPEAKER: Thank you. 

SHRI BRAJA KISHORE TRIPATHY : They should 
consult all the political parties. They should not shift the 
reeponslblHty to States. What Is the Govemment of India 
doing? ... (InItIInJptItJM) The hon. Home Minister Ie here. 
It hM happened In Maharashtra. It hu h~ed in 
Assam. It has happened in different places. 
... (Inttlrruptions) The migrant labourers have been 
haraased. Their lives are at stake. . .. (IntwnJplions) 

MR. DEPUTY SPEAKER: Now I request the Home 
Minister to speak on this. 

... (InttJmJptions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. Nothing Is going on record. 

. .• (lnttJmJptionsr 

MR. DEPUTY SPEAKER: What are you doing? 
Pi .... sit down. 

... (InttJmJptions) 

MR. DEPUTY SPEAKER: Now, Mr. Home Minister. 

... (Inttll77JpIions) 

/T,."'tIon) 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusara/): 
Mr. Deputy-Speaker, Sir, I shatl conclude my speech in 
one minute. . .. (InltlmlptionB) 

{EI1(JIIsh} 

MR. DEPUTY SPEAKER: No. Pleue sit down. 

.•. (InltlmJptlons) 

/T,."'tion} 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Deputy 
Speaker, Sir, give me only a minute to speak. 
... (InttmupIions) 

[English} 

MR. DEPUTY SPEAKER: Pleue sit down. 

The Members of your party have atready spoken. 

.. . (lnttJmJptions) 

SHRI RAJIV RANJAN SINGH 'LALAN': Sir, I had 
given a notice. . .. (InltlmJptions) This issue Is not of a 
party. This issue is related to the country . ... (lntempions) 

"Not recorded. 
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/EfI(J/I$h/ 

MR. DEPUTY SPEAKER: I have not allowed you. 
Please 81t down. 

... (InlBmlplions) 

MR. DEPUTY SPEAKER: Nothing should go on 
record. 

· .. (Inltlnuplion$r 

ADV. SURESH KURUP (Kottayam): Sir, It started with 
attacks on South Indiana. . .. (InMmlpl/ons) 

MR. DEPUTY SPEAKER: I have not allowed him to 
apeak. How Is It possible for me to allow you? 

· .. (Inltlnuptions) 

MR. DEPUTY SPEAKER: If I allow you, other hon. 
Members will also ask me to allow them. 

.•. (Inltlnupllons) 

MR. DEPUTY SPEAKER: Please sit down. 

· .. (Inltlnvptions) 

ADV. SURESH KURUP : Sir, It is a serious Issue. 
.•. (InllJITUpIIons) 

MR. DEPUTY SPEAKER: I will not allow you. 

... (IntsmJpIion8) 

MR. DEPUTY SPEAKER: It will not go on record. 

... (IntsmJptions) " 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, it is possible for us to understand the 
feeUngs of the hon. Members and the concerns expreased 
by them. We appreciate what they have said on the floor 
of the House • 

I was attending a meeting and could not hear the 
Members speaking In the House relating to the incidents 
that took place In Maharashtra. So, without going through 
the statements carefully, It would not be possible for me 

"Not recorded. 

to respond to the points raised by them. If required and 
directed, I would collect the information. • .• (1nIMup/fDn6) 

rr,.nslslionJ 
SHRI PRABHUNATH SINGH (Maharajanj, Bihar): Sir, 

I have a.k.d a que.tlon and I want a reply • 
... (Inltlmlplions) 

MR. DEPUTY SPEAKER: The han'ble Mlnilter of 
Home Affairs has yet not completed the etatement. 

•.• (InMtruplkJns) 

MR. DEPUTY SPEAKER: Prabhunath Singh jl, please 
sit down. 

. .. (InfMuptions) 

fEngIisI1J 

SHRI SHIVRAJ V. PATIL: Sir, I would request them 
to hear me flret. ..• (It71WnJp1/on$) Pl.... allow me to 
complete. If they have any objection, they can .... e It 
afterw.rds. ... (InttlrruptiDnll) Ple •• e hear my next 
..ntence. • .• (Inlflffll/Jlian6). Sir, let them hear me fll'll. 
.•• (11WmIpI/t:Jn6) 

MR. DEPUTY SPEAKER: Nothing .houtd be recorded. 

. .. (InttlrruptIon8)· 

rn-nslslionj 

MR. DEPUTY SPEAKER: Flr.t, let the hon'bla 
Minister make the statement, then we wUI ... what has 
to be done. 

· .. (Inttlnvpt/DnII) 

MR. DEPUTY SPEAKER: He has Just begun hi. 
reply. 

· .. (Inftlnvpt/Dnll) 

MR. DEPUTY SPEAKER: If you wiD not be •• IIIf1ed, 
th.n we will .... 

... (11WmIpI/t:Jn6) 

MR. DEPUTY SPEAKER: If reply is not satiaf8Ctory, 
then we will .... 

· .. (In16nup1itJns) 

MR. DEPUTY SPEAKER: First let the reply be 
completed. 

... (Int.nuptIon8) 

eNot 1'IIOOfded. 
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MR. DEPUTY SPEAKER: He has told about himself. 

· .. (Intsrruptions) 

{English} 

SHRI SHIVRAJ V. PATIL: First listen to me. What Is 
this. . .. (InlllrrupHons) 

You keep on speaking without listening to me. 
... (Intsrrupllons) 

MR. DEPUTY SPEAKER: Please address the Chair. 

· .. (Intsrruptions) 

SHRI SHIVRAJ V. PATIL: We are not going to be 
cowed down. . .. (Inlllrruptlons) 

{Translation} 

MR. DEPUTY SPEAKER: If you do not want to listen 
the reply, lefs leave it. 

· .. (InllJnupIIons) 

SHRI SHIVRAJ V. PATIL: What Is this. 
... (InllJrruptions) 

{English} 

MR. DEPUTY SPEAKER: I would request the hon. 
Leaders to come to the Speaker's Chamber. 

The House stands adjourned to meet again at 
2.30 p.m. 

14.17 hr.. 

ThB Lok SabhII thtIn adjoumBCI 1111 Thitty Minultls 
past FoulfHn of thtI Clock. 

14.30 hr •• 

ThB Lok Ssbha ,..llSSsmblBd at Thitty Minultls 
past Fourttltln of thB Clock. 

(MR. DEPUTY SPEAKER in thtI Chair} 

SUBMISSION BY MEMBERS-Conld. 

Re: Incident. of violence agalnet North Indian. In 
Mumbal and other parte of the country 

{English} 

MR. DEPUTY SPEAKER: Now I would request the 
hon. Home Minister, as he is not fully prepared today, to 

come prepared tomorrow and make the Statement in the 
House. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, please allow me to speak for one or two 
minutes. 

MR. DEPUTY SPEAKER: All right. 

SHRI SHIVRAJ V. PATIL: Sir, my next sentence-I 
have it in a written form, in which I said-was that if 
required and directed I would collect the information on 
these points and respond to them on the date and time 
given to me. That was my next sentence. Then I have 
also said that I am in a position to speak on the policy 
of the Govemment of India and the Govemment of the 
State as expected. . .. (InltlfTUptions) 

/TIBnslstion} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Your have given ruling from the chair, even then they 
are speaking. . .. (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: I have allowed him. 

/TIBnslsllon} 

SHRI PRABHUNATH SINGH: This is contempt of the 
chair. . .. (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: The Home Minister will 
make the Statement tomorrow. He was only giving a 
clarification. 

. .. (Interruptions) 

SHRI SHIVRAJ V. PATIL: Sir. I would like to say 
that if really my Statement is wanted on the floor of the 
House, I am ready to make the Statement at any time. 
If I am standing up to make the statement and if the 
former Ministers and the senior leaders do not allow me 
to speak, then how do I make the Statement? 
... (InllJrrupb'ons) 

/TIBnslal1'onj 

MR. DEPUTY SPEAKER: I have requested him that 
tomorrow no member will interrupt his speech. Therefore 
come with full preparation. 

... (InlBrruptions) 
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SHRI SHIVRAJ V. PATIL: Sir, any time you direct I 
am .... dy 10 make the Statement. Tomorrow I can make 
the Statement. • .. (Int.nupIion$) 

{TIWIIIIMIanJ 

SHRI AVINASH RAI KHANNA (Hoahlarpur): Mr. 
Deputy Speaker, Sir I would like to apeak about a very 
Important Issue. I had aJao raised this Issue before lunch. 
I would like to seek clarification from the Govemment. 
Shrl Kashmlra Singh of my constituency Is languishing in 
Pakistani jail for the last 35 years. I am making efforts 
for his releue for the lut 10 years. Messages are being 
received from Pakistan that he would be released today. 
I would like to know from the Government whether 
travelling documentl have been diapatched? Win he retum 
to India or not? It is being widely di8cueeed In new.papers 
and media. People are waiting for him over there. Sir, It 
would be better If the Govemment gives a clarification In 
this regard. The Minister of Home Affairs Is present here, 
I just want this to be clarified. 

MR. DEPUTY SPEAKER: Meet him personally. 

14.33 hr •• 

MATTERS UNDER RULE 3n* 

/Eng/I8IIJ 

MR. DEPUTY SPEAKER: Now, we take up Item no. 
14. Matters under Rule 3n listed for the day may be 
treated as laid on the Table of the House. 

(I) Need to allocate adequate tund. under 
various schemes m .. nt tor the wei,.,. of 
OBC. 

SHRI S.K. KHARVENTHAN (Palanl): For the 
upllftment of Other Backward Classes In this country, the 
Ministry of Social Justice and Empowerment has 
implemented five schemes through StatealUTs. They are 
(i) P .... matrlc Scholarships, (ii) P08I-matrlc Scholarships 
(III) Hostel Facilities for OBC boys and girts (iv) Additional 
Credit Facility for backward classes through National 
Backward Finance Development Corporation for viable 

·Treated .. laid on the Table. 

projects (v) Aaelatance to Voluntary Organiaatl~na for the 
welfare of OBCs through NGOs. For the past two years 
2006-07 and 2007-08 allocation of funds by our 
Govemment for the implementation of the above schemes 
Is very less as compared with other demands. 

Moreover, Funds allocation for Plan Schemes and 
Non-Plan Schema are declining year after year since 
2001. It ahows that there is a decline in the allocation of 
funds for the welfare of OBCe. Total allocation for the 
welfare of various Communities vir., SC, ST and 
Minorities, has risen from Rs. 1322 crore In 2001-02 to 
As. 1495 crore In 2005-06 but for the welfare of OBC, 
It has actually been reduced from Rs. 71.45 crore to 
Rs. 65.30 erore. 

Hence, I humbly request the Hon'ble Finance Minister 
to allocate more funds for the welfare of OBC in the 
forthcoming General Budget. Further, I request the Hon'ble 
Finance Minister to take steps to create a separate 
Foundation for the welfare of OBC students on the lines 
of SC and Mlnorttles Foundation In the name of Late 
Shri K. Kamaraj who dedlcatet! his entire life for the 
upllftment of poor and downtrodden communities. 

(II) Need to maintain the territorial Integrity of 
Manlpur 

DR. THOKCHOM MEINYA (Inner Manlpur): Since 
1997, the Govemment of India and NSCN (1M) are on 
cease-fire and peace talk has been on for more than 10 
years. So far the Partlament and Its Members are kept 
in dark about the progress of the partey. Only when 
something Is reported In the media, we come to know 
about It. 

In 2001, when the cease-fire was extended 'wIthout 
territorial limits' in my state Manlpur more than five lakh 
people came out in the street culminating to large scale 
violence. In the melee, the State Assembly and many 
Government offices were burnt down and eighteen 
iMOcent people including one woman lost their 11v ... 

Of late, there appears to be a demand for the 
implementation of the Sixteen-Point Agreement, 1960 in 
leHer and spirit, which includes the Consolidation of 
Contiguous Naga Areas. 

In 1949, Manlpur wu an independent 80vereign 
prlncefy state when the state got merged into the Union 
of India. At that point of time, Manipur did have clear-cut 
geographical territorial boundary. We have a genuine fear 
that any attempt to disturb the territorial Integrity of 
Manlpur would certainly lead to serious undesirable 
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COMequences, resulting in large 8C8Ie violence and b1ood-
shed. 

Hence, the sincere wiah of the people of Manlpur Is 
that the territory of Manipur as it was at the time of 
merger Into the Union of India In 1949 should always be 
preserved, maintained and reapeded. 

(11/) Need to Check the Increasing Pollution Level 
In Vapl Industrial Area In Gu)arat 

{TfB178I11IionJ 

SHRI KISHANBHAI V. PATEL (Bulsar): Mr. Deputy 
Speaker, Sir through you, I would like to draw the 
aHention of the Government towards the Incr.8sing 
pollution level In the Vapl Industrial area In my 
parliamentary constituency, Bulsar. 

Mr. Deputy Speaker, Sir Vapi has baen ranked 5th 
In the world in the Blacksmith Pollution Report for the 
year 2007. The level of mercury in water is 96 per cent 
more there than the WHO standards. Around 1402 
factories are directly responsible for the rising level of 
pollution In this industrial city. While thousands of citizens 
living in the neighbouring villages of Vapi are falling victims 
of various diseases due to the said pollution. The fishery 
and the cultivable land has a1ao not remained free from 
the ill-effects of the water of Damanganga and Malllhuban 
Dam. 

Sir, the State Pollution Control Board has failed to 
check pollution cauaed by these factories. Therefore, I 
would like to request the hon'ble Minister of Environment 
and Forests to Intervene in this regard at the earllett to 
take appropriate action urgently against the polluting units 
in Vapi so as to save this city and its residents from 
pollution. 

(Iv) Need to declare the road. linkIng KIInd .. 
Amba)1 vIa Pa'anpur-Khed Bramha-Shyamla 
and Ahmedabad-Abu ro,d a. National 
Highways 

SHRI HARISINH CHAVDA (Banaskantha): Mr. Deputy 
Speaker, Sir, Palanpur, the headquarters of my 
Parliamentary Constituency Banaskantha, is situated In 
between many towns. The traffic moving from Kandla 
and Shymlalji via Arnbaji. Ahmedabad and Abu Road pass 
through Palanpur town. People pass through Palanpur to 
visit the tourist centres and religious places of these towna 
but roads connecting these towns to Palanpur are not in 
a good condition which causes great difficulties to the 

people visiting these tourism and religious centres. 
Demands have been made from the Govemment since 
long but no action has been takan so far. ConstNction 
of roada would boost the tou~ places and help removing 
the Industrial backwardneas of north Gujarat. 

I request the Govemment, through the House that 
the road from Kandla to Madhya Pradesh via Ambaji, 
Khed Bramha and Shyamlalji, and Ahmedabad-Abu Road 
should also be declared as National Highways in order 
to boost up tourism centres. 

(v) Need to Introduce new railway aervlca. to 
provide better connectivity to Guntur with 
other cltl •• 

/Engll8hJ 

SHRI RAYAPATI SAMBASIVA RAO (Guntur): Sir, I 
wish to bring to the urgent attention of the Hon'bie Minister 
of Railways and the Government that the genuine 
demands which have been pending for quite a long time, 

(a) Doubling and electrification of Guntur-Tenali track: 

Top priority should be accorded for doubling and 
electrification of Guntur-Tenall section. Presently, It is a 
single line with electric traction. 

(b) Doubling and electrification of Nallapadu (Near 
Guntur)- Pagidipalll (Blbinagar) Line 

The Guntur-Secunderabad section Is the principal 
artery in the new Guntur Division. 

(e) Introduction of new trains: 

(i) Intercity between Guntur and TINpathl during 
day time: Thousands of pilgrims visit TiNpathl 
dally. This train enable them to reach TINpathl, 
Kalahasti and Kanipakam. 

(ii) Intercity between Guntur and Chennal: 
Introduction of Intercity Express between Guntur-
Chennai will help Gunturians to reach Channal. 

(Iii) Regular train to Bangalore. There is a need to 
Introduce a train from Guntur to Bangalore so 
that the train reaches Bangalore before 5 am to 
enable the profe88ionals to aHend their offices 
In time. 

(Iv) Pinakini Express (271112712) 
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Gunturtana de..... to reach Chennai .nd stations 
enroute dudng day time. Pinakinl Expreaa (271112712) 
between VIj.yawada-Chennai wiD serve the purpose If it 
Ie diverted 1M New Guntur Railway Station. 

(d) The following Expreu trains should be diverted 
... GunturlNew Guntur Stations. 

(I) TamUnadu (262112622); 

(ii) Kerata Express (262512628): 

(III) Em.kulam-Patna (635918380); 

(iv) Vijayawac:a.Manmad Express (720817207): 

(v) N.vejeev.n (Ahmedabad-Chennal-Ahmedabad) 
(285512868): 

(vi) Seshadri Express (721017209) (Kaklnada-
Bangaloe) 

(e) Extenalon of Dev.glrI Express (705817057): 

Devaglrl Express which runs between Secunderabad-
Mumbai may be extended to Guntur ... Nalgonda and 
Nadlkudi. 

(vi) Need to .dd ..... the problem of ahol1llge of 
drinking water In dlatrlct Murahldabad, Weat 
Bengal 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): The district Murshldabad in Weat Bengal consists 
of the population of more than 60 lacs. The river 
'Bhagirathi' is flowing through the district virtually di88ectlng 
the district into two haives. On the eeatem part, the area 
is contaminated with 'Arsenic' while in the Westem part 
people are experiencing acute water shortage due to the 
sharp fall of 'Aquifer level'. During Summer season the 
water shortage comes to such a pass that people are 
compelled to collect water from whatever sources 
unmindful of its health hazards. 

Even urban areas of westem part of the district are 
not spared from the excruciating shortage of water. 'Kandl' 
Ie an urban area which is known for Its age old habitation 
and rich history needs regular piped water IUpply as the 
city is on the verge of water famine'. It is easy to IUPPIy 
drinking water to the water starved city by installing water 
treatment plant on the bank of river 'Bh.glrathi' which is 
• few Kms. away from the City 'Kandl'. 

It is my eamest request to the concerned Mlnlltry to 
take the initiative .. earty .. poulble to quench the 
thirst of the people of 'Kendi' and adjoining ....... 

(vii) Need to _t up • 8enoh of High Court at 
R.,kot. Gulal'llt 

DR. VALLABHBHAI KATHIRIA (Rajkot): Rajkot is the 
erstwhile capital of Saurashtr. State which was merged 
in Gujarat In 1960. Earlier there was High Court in Rajkot 
during Saurashtra State. As per Constitution, High Court 
Benches can be let up in the cities where these courts 
previously existed. Politicians, indultrte., lawyera and 
people from Saurashtra have demanded off and on 
regarding High Court bench. Govemment of Gujarat is 
aleo ready to provide InfrutNCture. It Is requeated to set 
up the Bench of High Court at Rajkot, Gularat at the 
eartlest. 

(viti) Need to give an .. rly ol .. ran08 to propoul 
of Gu,.rat Government for .ettlng up 
Information Technology lnatltutH end .n 1.1. T. 
In the State 

SHRI KASHIRAM RANA (Surat): Planning 
Commission, Govemment of India recommended that 
those States which has potential growt", In IT industry, 
require an Indian Institute of Information Technology (lilT). 
Further, In order to attract the teaching faculties and to 
train them, the Planning Commislion has recommended 
the establishment of an Indian Institute of Information 
Technology Academy (IIITA). Ministry of Human Resource 
Development, Govemment of India stipulated the condition 
that the State Govemment should Pf9vide 100 acrel Land 
free of cost to each institute and also should extend 
some Infrastructural facilities to the Indian Inltitute of 
Information Technology (ITT) and Indian Institute of 
Information Technology Academy. These Institutes were 
proposed to be created by Public-Private Partnerahip with 
the Minimum equity from the State Government. 
Govemment of Gujarat has agreed to provide the land 
as well as the required equity. 

Besides, during the 15th August, 2007 Independence 
Day Celebration, Hon'ble Prime Minister had announced 
that 8 new lIT campuses would be let up In the Statel. 
The State Gcvemment is very keen on a new liT campus 
In Gularat State becaUH of Its Indultrial Development 
and the kind of unparalleled opportunities available to 
the Students for R_arch and Development ConsIdering 
the preMigiouI InMItutee like 11M, ISRO, PRL, NID and 
NIFT existing in Ahmedabad, the esta'Jliahment of a new 
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liT campus would complement the academic strength of 
the others. Govemment of Gujarat has requested the 
Ministry of Human Resource Development, Government 
of India for an early decision in the matter. I urge upon 
the Government to approve both proposals of the 
Government of Gujarat Immediately. 

(Ix) Need to Include the ancient 'Vlkramlhlla 
UnlvereHy' at Bhagalpur, Bihar In Buddhllt 
Circle 

/Trsnslstlon} 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): Mr. 
Deputy Speaker, Sir, Vikramshila University the oldest 
Buddhist University of the world, was established in the 
eighth or ninth century by King Dharam Pal of the Pal 
dynasty. It Is situated in Kahalgaon, Bhagalpur. The 
existence of this ancient heritage i. In danger due to the 
negligence of the department of Archaeology. This 
historical heritage which Is presented by the Archaeological 
Survey of India is included among the oldest 
archaeological monument of the world. Many evidences 
relating to the existence of a Buddhist shrine and places 
related thereto were found after the research and 
excavation work carried out by Patna University and later 
by the Archaeological Survey of India. The university 
which was the biggest in the world is spreaa over 116 
acres of land. 168 teachers worked here and it had six 
gates. It was the oldest and first Buddhist University. The 
first main buddhist teacher of this University was Gupta; 
thereafter Deepenkar Shree Gyan took over from him. 
He viSited Tibet on the invitation of the King and became 
famous as Atisha. He was the founder of the Lama Stupa 
of Tibet. If this place is Included In the Buddhist Corridor 
it would increase its importance and researchers, students 
and tourists would be benefited Immensely. Development 
of Vikramshila would not only benefit Indian researchers 
but also the followers of Buddhism all over the world 
Including Asia and other countries and further more it 
would help In earning foreign currency by promoting 
tourism in the country. 

(x) Need to aet up a Rail Coach Factory at 
Barellly In Uttar Predeah 

SHRI SANTOSH GANGWAR (BarelUy): Mr. Deputy 
Speaker, Sir, Bareilly is a major city of Uttar Pradesh. 
Here, large infrastructural facility of the Railways exists. 
In addition to the office of North-Eastern Railway Division, 
the crane manufacturing and wagon repair factory of 

North-Eastem railway was situated here; but the said 
factory is on the verge of closure due to abeenee of any 
work. Previously, around 10,000 labourers were employed 
here, but now the work is diminishing gradually. Twenty 
years ago, this place was found to be most suitable for 
establishing a coach factory, but decision could not be 
taken due to political reasons. The Railways have suitable 
land available here and also other infrastructure is also 
there. It is requested that a proper decision may be taken 
to establish a well equipped rail factory in Bareilly. 

(xl) NHd to provide financial a .. lltance to the 
farmera of Rala.than facing crop-failure due 
to frost and cold wave from Calamity Relief 
Fund 

SHRI RAM SINGH KASWAN (Churu): Mr. Deputy 
Speaker, Sir, certain natural calamities such as cold wave, 
heat wave, foggy weather which is associated with the 
geographical condition of Rajasthan are not included in 
the list of 10 natural calamities notHied as approved for 
getting relief under Calamity Relief Fund (CAF). The 
farmers of Rajasthan suffer every year due to the drought 
during Kharlf crop and foggy and cold wave weather 
during Rabi crop. Drought has been included under CAF 
but serious calamities like cold wave and foggy weather 
have not been Included in It. The cold wave of this year 
has destroyed the Rabl crop of mustard, gram, tarnica, 
corrinda, bariey, vegetables which has affected the agro 
economic severely. It is important to provide relief to the 
farmers affected due to such calamities but it is not 
possible to do so under the extant rules. I humbly request 
the Government to make arrangements for providing 
compensation to the farmers of Rajasthan who have lost 
their crop of mustard, gram etc. due to cold wave by 
including cold wave in the notHied list of natural calamities 
so that farmers could be saved from being ruined. 

(xII) NHd to IncreaH the number of Notaries In 
Kerala 

{English} 

SHAIMATI P. SATHEEDEVI (Badagara): The State 
of Kerala has a large population and comparatively larger 
NAI population who require frequent notarial attestation 
and that the people are cent percent literate who have 
multifarious legal transaction for which notarial services 
are required. But the Union Ministry of Law and Justice 
has not increased the number of Notaries for the State 
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of Kerala even after repeated demands from the 
Govemment of Kerela. As per the letter from the 
Govemment of Kerala. the Ministry of Law and Justice of 
Govemment of India has amended the rule enhancing 
the number. of Notaries to 583. Considering the 
multifarious legal transactions in the State, It Is highly 
necessary to increase the number of notaries for the 
State to at leBat one thousand. Hence, It Is requested 
that steps be taken to Increase the number of Notaries 
to at least 1000 for the State of Kerala. 

(xIII) Need to check the Inclden .. of fire In Jharla 
and RanlganJ coaUleid. 

SHRI BANSAGOPAL CHOUDHURY (Asansol): There 
is no serious attempt to control fire in Jharla and RanlganJ 
coalfields. Central Govemment should treat this issue as 
national problem. Human lives and property In the area 
Is In danger. Immediate arrangements should be made 
with proper technology to avoid disaster. 

(xlv) Need to open more branches of NatlonaliNd 
a.nk. In Salem pur Parliamentary 
Constituency, Uttar Prede.h 

rr,.nsJslionj 

SHRI HARIKEWAL PRASAD (SaJempur): Mr. Speaker, 
Sir, almost all the parts of my parliamentary constituency, 
SaJempur are backward and the poor farmers of this 
area are not being provided any financial help because 
of which people migrate to other States in search of 
employment and the people migrating to other States 
and foreign countries have to face a lot of problems In 
sending money to their families. In my parliamentary 
constituency, an area caUed Mehrona comes under Lar 
Development Block. This area lies on the bank of the 
Ghaghra and the chhotl Gandak river. Many people frClm 
this area are working and living in foreign countries. 
Majority of population of this area Is from minority 
community. Another area is Paradi. comes under the 
Bankata Development Block. In this area, there Is no 
bank within five kilometers distance. Third .re. Is 
Veeparpur Mishra which comes under the Bhoolsani 
Development Block. There is no bank within • range of 
six kilometers of this area. The farmers in these areas 
are unable to get any financial help and facilities for 
want of banks over there. In theae 81888 how the farmers 
can get the benefit in the absence of any financial 
assistance. Farmers win not be able to get the benefit of 
agricultural Investment and other loan facifltiea extended 
by the Union Govemment. The village,. have been 
demanding for opening of Bank Branches for a long time. 

Through this august Ho,--, I request the Govemment 
to open branches of nationalized banks In Mehrona, 
Paradl and Veeparpur Mishra In the public Interelt so 
that the farmers are able to get financial 888letanee. 

(xv) Need to provide adequate .... and f8c111t1ee 
to BHcII work .. In Uttar Predeeh and other 
part. of the country 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, there are as many as 30 lac Beedl worke,. 
In Uttar Pradesh, Bihar, Jharkhand, Madhya Pradesh, 
Chhattisgarh and West Bengal States of the country 
working as beedl rollers In the unorganized sector. In the 
above States. beed! workers are belng openly exploited 
as they are being paid anything between rupees 35 and 
41 despite the fact that the national minimum floor level 
rate is Rs. 80. The Govemment should fix National 
Minimum Floor Level rate, at Rs. 70 for roiling every 
thousand beadl and also fix the common minimum wag .. 
for other categories In the same ratio. Hospitals should 
be opened for beedI workers In Allahabad and Kaushambl 
districts. Treatment facility for kidney transplantation and 
serious aliments such as heart related dI....... cancer, 
TB etc. should be provided under the comprehenSive 
medical scheme. In the new hospitals, pathological teets 
sonography/x-ray tests along with the availability of 
medicines for treatment of dIM.... should be eneurad. 
Adequate arrangements should be made for providing 
medical Instruments and mediCines In the hospitals 
situated in Allahabad. Kaushambl, Pratapgarh, 
Gurusahayg3nj. KannauJ. Amroha, Rampur. Jhan.l. 
Miljapur, Jaunpur dlatrIcts, where beadl workers live In 
large numbers. Arf8ngement8 for setting up of a residential 
colony for baedi workers in various districts of the above 
States should be made on the line 0' such arrangements 
made in Raabarell dlltrIct of Uttar Pradesh where facUlties 
Hke electricity, water, medical and educational Institutes 
for children should be provided compuleorlly. 

(xvi) Need to conetruct a bridge over river 
8hutahl-balan on N.H. 104 In 81har 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Deputy Speaker. Sir, National Highway No. 104 is very 
Important highway in view of the National Security and It 
is the lite line for the people reSiding In Indo-Nepal 
bordering areas. A notification for preparation of DPR for 
construction of a high level bridge over river Bhutahl-
batan at 194-195 km stretch of this road near LoIuIha 
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had been iuued one year back, the formalities required 
to be completed before starting the construction work of 
the bridge have not been completed so far. In the absence 
of a bridge over the above river, every year many people 
die while crossing the river during the rainy S88son as 
they fall Into the river. 

I would like that the Government should take 
immediate action to start the construction work of the 
sanctioned high level bridge over Bhutahl-balan river on 
the National Highway number 104, which Is • matter of 
urgent public Importance. 

(xvII) Need to evolve a comprehen.lve polley with 
a view to en.ure adequate ,upply of 
fertlllz.... In the country 

{English} 

SHRI D. VENUGOPAL (TIruppattur): Agriculture Is the 
axis of our economy. Agriculture provides for food 
production as well as livelihood for the teeming millions. 
More than 80% of our population Is deper.dent on 
Agriculture and agro-Industries earning atleast one square 
meal a day. The farmers from Tamil Nadu carry on 
cultivation contentedly. But a problem has arisen now. 
There Is an acute short-supply of agricultural inputs like 
urea, potash and complex. When there is an enormous 
demand for chemical fertilizers, farmers meet with huge 
disappointment due to non-availability of artificial manure 
as a result of mismatching production and dl8lrlbutlon. 
When fertilizer units are being paid subsidy by the 
Government, It Is Incumbent on the part of the 
Government to probe the problem that belies the 
expectations of both the Government and the farmers. 
This problem highlights the need to evolve a Fertilizer 
policy co-ordinatlng with all the Ministries like Chemicals 
& Fertilizer Ministry, Ministry of Industries, Union 
Agriculture Ministry and also the Ministry of Finance. With 
a long term perspective a Fertilizer policy encouraging 
National manure and apportioning funda for research and 
promotion needs to be evolved by the Union Government. 
Since private Industries and PSUs of the State 
Government are also Involved In this, Government may 
have to hold wider discussions to use effectively both 
Chemical Fertilize,. and National Manure. 

(xviII) Need to conatruct a Rallway-over-Brldge nNr 
the 'darph' of HaJI Warl. All at Barebankl, 
Uttar P ..... h 

/TMllMIion} 

SHRI KAMLA PRASAD RAWAT (Barabanki): Mr. 
Deputy Speaker. Sir, there is a 'dargah' of Hazl Wans 

AH, of International fame near railway cro.sing of 
Barabanki Railway Junction in North Eastern Railway and 
Northern Railway in Barabanki (Uttar Pradesh) and an 
international fair is held in Dave. A short route for Fatehpur 
tehsll of Barabanki, Mahmoodabad tehsll of Sltapur, 
Nepalganj (Nepal) and district Lakhlmpur pa .... through 
this cl'088ing. However, due to lack of a railway over 
bridge over there traffic remains jam throughout the day 
because hundreds of trains of North Eastem Railway and 
Northem railway pees through thl. point daily. 

The Government of Uttar Pradesh agreed to 
contribute its share as they are aware of the situation. If 
Railways contributes Its share. then a railway over bridge 
may be constructed. 

Therefore, approval In this maHer rnay be accorded. 

(xix) Need to atop eviction of vlllageraby railway 
authorltle' from Nowpada eatate village In 
Srfkakulem dlltrlct, Andhre Prada." 

[English} 

SHRI KiNJARAPU VERRANNAIDU (Srikakularn): Sir, 
Nowpada railway station is in Srikakularn, my 
Parliamentary Constituency. Nowpada Is an estate village 
taken over by Govemrnent. Since long, certain villagers 
of Nowpada have occupied the lands and constructed 
houses and commercial complexes also. The land 
occupied by them is not classHled as Railways Poramboke 
in Revenue records. It Is classified as village site 
poramboke and for all purposes It can be conltructed as 
In private site. Now, the Dlvllional Railway Manager, East 
Coast Railway, Waltalr has initiated action for eviction 
from the land on the plea that it is an unauthorized 
occupation and that the land is a property of Railways. 
The action initiated by the Divisional Railway Manager Is 
contrary to rules. 

I would also like to inform that most of the occupants 
are below the poverty line and they are In occupation 
since very-very long and the Railways have demarcated 
the land by constructing a compound wall also. 

In this regard, I allo met Hon'ble Railway Minister to 
stop the eviction Proceedings immediately and he assured 
to take favourable action in the matter. 

Therefore, in view of the above, I would like to draw 
the kind attention of the Hon'bIa Railway Minister to kindy 
Intervene In the matter and Instruct the concerned Railway 
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authortti_ to atop eviotlon proceedings immediately as 
most of the occupants are not having even two aquare 
mea .. a day. 

MOTION OF THANKS ON THE 
PRESIDENrs ADDRESS 

/English] 

MA. DEPUTY SPEAKEEA: Now, we shall take up 
item no. 15 - Motion of Thanks on the President's 
Addresa. Shri AlII Jog!. 

SHAI AJIT JOGI. (Mahasamund): Sir, with your 
permission, I move lhe following: 

"That an Address be preaented to the President In 
the following terms :-

'That the Members of the Lok Sabha .... mbI.d In 
this S .. sion are deeply grateful to the Pnt8ldent for 
the Addreu which she has been pleased to deliver 
to both Houses of Pariiament 8888mbled together on 
February 25. 2008'.· 

/Tnmslslion] 

It is not a co-incidence, rather It is a maner of 
pleasure. We are discueelng h8f'8 an Add,... that has 
been delivered by the first Hon'ble Lady Preeident. It Is 
first of Its kind add,..s in the history of the country. It 
apparantly reflects In the Address. As a mother C8I8S her 
family, in the same way the Government under the 
lead.rship of Dr. Manmohan Singh and Leader, 
Chairperson of UPA, Shrimati Sonia Gandhi has made 
provision for all sections of the society and It has been 
.xplicably expressed in the Address. 

In tNe sense and in a nutshell, this Addreu comes 
under the category of 'Sarvajan Hltay, Sarv.jlln Sukhay'. 
When Hon'ble President was delivering Addr... my 
anentlon was turning again and again to the Shloka of 
Algveda which Is wriHen on the wall of main gate of 
Central HaY. Our founding fathers, our Con8IIlution makers 
have got this Shloka written after due deliberation. The 
shloka is like this: 

Ayam niyah paro veIi ganana laghuchel8am, 
Udarcharitanam to Vasudhav Kutumbkam. 

A person of parochial Ideology continee to hlmseH 
only. He doee not think of othera. On the othar hand, a 
person of liberal thinking considers the entire worid as 
his own famUy and he Is Indian In real term. And the 
Addrau il completely based on theae Ideas. I would like 
to say, without hurting the feelings of anyone, that some 
of our colleagues believe In the thinking of narrowneH. 
they do not think of others. Just now, a discussion was 
being held on this iuue. Some of us claim to be Hindu, 
MuaUm, Sikh. Christian and discriminate on the basis of 
caste, creed and religion and the poor. . .. (InltJnupIions) 

/EfII/Iish] 

MA. DEPUTY SPEAKE A: No running commentary, 
pIeaae. 

... (InlBrruptions) 

/Tmnsl6lion] 

SHAI AJIT YOGI: The main gate of our Parllamant 
and Hon'ble President's Address remind us all these 
things. These are not my views. . .. (InltJnupIion$) 

SHAI LALMUNI CHAUBEY (Buxar): It is also to be 
mentioned that national language Hindi ha. been 
respected Immensely. . .. (IntrmrJpIion$) 

SHAI AJIT JOGI: SM Chaubey ji, that'. why I am 
speaking In Hindi. . 

(English] 

MA. DEPUTY SPEAKER: Choubeyji, please ait down. 
Let him speak. Please do not disturb. 

/TRlllMIIonJ 

SHRI AJIT JOGI: All are being re.pected but I would 
like to remind the people. Following the Ideology of 
parochial that this Address is completely based on the 
jdeology of 'Vasudhaiv Kutumbkam'. There i. no place of 
narrowneu In this Addr.... The aim of this Addre.. is 
to Intagrate the people Ins .. ad of disintegrate them. 
Putting emphasis on the integration of soul with God, 
person to person, soul to body, our Hon'bla Dr. 
Aadhakrishnan, defining the religion Hindu has stated-

-That which integrates ia dharma; that which 
disintegrates is adharma.· 
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[Shri Ajit Jogi] 

The 'Dharma' integrates man to man, the Hindu to 
Muslim, the Hindu to Sikh, the poor to rich while 'adharma' 
disintegrates them. In the Address of our Hon'ble 
President, the interests of all the sections of the society 
have been kept In mind and I express my gratitude to 
her for this. 

Mr. Deputy Speaker Sir, In the Address the interests 
of all those about whom we have been talking and due 
to which the proceedings of Parliament was disrupted. 
We have talked of the welfare of the poor, farmers, Bharat 
Nirman which mitigates the gap between towns and 
villages and looks after the Interests of the rural 
unorganized workers by providing them employment 
through NREGP to three crore of people on daily basis. 
However the Parliament was not allowed to function. 

All thia have been included in the Addre ... You will 
not find a aingle class or category for which complete 
arrangements have not been endeavoured. India lives in 
her villages. 75 per cent to 80 per cent our population 
lives in villages. Farmers live in villages and labourers 
live in villages. There is no need to mention the plight of 
the farmers in the villages. Despite many sufferings and 
adverse clrcumsta~C88 he faces, he tolls so that we may 
not go hungry. With great pain I would like to say that 
it has happened for the first time in the history of the 
country that in real senses farmers have been taken care 
of and as you heard in the budget, after the President's 
Address, in the budget presented by our finance ministry, 
Rs. 60,000 crore loan have been waived to the farmers. 
This Is historic, this Is revolutionary step and this has 
been done for the first time. I don't want to comment 
only, Mr. Deputy Speaker. 

Sir, but It is true and I still remember that when we 
went for election campaigns In the past, we saw it written 
on the walls in every election campaign, the slogan of 
BJP that all the loans of the farmers will be waived off. 
But the same was not done. Today the farmers of India 
have come to an advanced position, the first time they 
have been encouraged and all this has been done by 
our Govemment by waiving loan worth Rs. 60,000 crore. 
A farmer living in villages. . .. (InttH'rup/ions). The 
Govemment have waived off the loan of Rs. 60 thousand 
crore to the farmers. . .. (/nMmtptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

... (InMnupIions/ 

fTrsnsIBtion} 

MR. DEPUTY SPEAKER: Shri Advanlji is yet to 
speak. 

... (InMrruplion8) 

{Eng/ItIh} 

MR. DEPUTY SPEAKER: Please take your seat. 

.•• (InfMrupti0n6) 

SHRI KIRIP CHAlIHA (Guwahatl): Why do you not 
allow the hon. member to speak? ... (Inftlnuptions) 

MR. DEPUTY SPEAKER: Nothing is going on record. 
Please sit down. 

..• (Inftlnuplions/ 

[Translllfion} 

MR. DEPUTY SPEAKER: After this Shri Advani will 
speak. 

... (InMnuptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing is going on record. 
PI ... e take your seat. 

... (IntsrrupHons/ 

MR. DEPUTY SPEAKER: Please listen to me. After 
Shri Jogi p, Shrimatl Krishna Tirath will speak and after 
that whatever Shri Advaniji is to speak, he will speak. 

{English} 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

..(lnM11Uptions/ 

"Not recorded. 
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MR. DEPUTY SPEAKER: SM Jogi, please continue. 

Shrl Goyal, you ahould alia go 10 your 8881. 

/TnInMtionJ 

SHRI AJIT JOGI: Mr. Deputy Speaker, Sir, I can 
underatand thai for lhe farm.rs living in 8 lakh villages . 
... (InMmIptIons) 

/EngH$IIJ 

MR. DEPUTY SPEAKER: Shrl Goyal, nothing Ie going 
on record. PIeaee ail down. 

... (In~, 

/T,.nMtionJ 

SHRI AJIT JOGI: Waiving off loan has brought 
happin ... and the peopl. In viliagel have been ,xulted. 
If loan waiving of As. 60 thousand crore I. not bringing 
t.pplneaa to some people, w. lhall see to that allo. If 
th... peopl. have some objections or some problema, 
the country can very well understand iI. I would aI80 like 
to say that the highest number after the farmers Ie of the 
I.tx>urers In the villages. This hal happened for the find 
time that an arrangement for providing employment to 
three cro .. labourers dally h .. been made under National 
Rural Employment Guarantee Scheme. The echeme which 
wu Implemented in only half of the diatrIcta of the country 
our beloved Rahul jl took an initiative for that and this 
scheme hal now been Implemented In all the 598 dIatrIct8 
of the country. We thank our leader Shrlmatl Sonia and 
our beloved young leader Shri Rahulji that thle acheme 
hu been Impl.mented In all the 598 dI8trtcta of the 
country. Now the labourers have got Ih. right and asking 
for the wages. Today labourers can alk for th.lr wages 
rightfully and every year he ahall be given 100 days 
employment. 

Mr. Deputy Speaker, Sir, I would like 10 make one 
point more that the implementation of this good sch.me 
has been left to the State Govemments. The .. are many 
such State Gov.mmenta, which I do not want to name. 
If I name them, people wiN rise against me. There are 
many State Governments which have miIused the money 
meant for this scheme. I know .tx>ut the district Kenker 
of my State where pesticides worth RI. 100 erore have 
been purchued with the money of this National Rural 

"Not 11ICOrded. 

Employment Guarantee Scheme. This money was meant 
for the labourers, wh.re this mon.y was given to the 
labourers for the sweat they Ihed, 80me Stat. 
Govemmenta are indulging in excessive corruption. Our 
Verma Saheb is referring to Gujarst only. . .. (In$nupIions) 

/Eng/i$hJ 

MR. DEPL:TY SPEAKER: Shrl Varma, pleal. III 
down. 

... (Intsnuptlons) 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I would like to 
submit that when a mov.r mov •• the Motion, normsBy, 
unlesl th.re II lom.thing seriou., nobody interrupt •. 
Again, they will It art their speeches and we will lilt.n to 
them petiently. . .. (InftJl'IZ/pIitJn6) 

MR. DEPUTY SPEAKER: Pl.... do not dlaturb. 

/TfBnsI8tionJ 

SHRI AJIT JOGI: One after another beat ach; me 
has been described In It. If I am repeating them in brief, 
it II only for saying that the coalition Govemment under 
Ih. leadership of Dr. Manrnohan Singh which I. WCtrking 
on the guidance and guidelln.1 of our greatest leader 
Sonia Gandhljl .. to how thll Govemment Is taking care 
of 80CIety and ev.ry claaa of India and how It is lOOking 
after their Inl..... Look at the field of education, today 
when we ant emerging .. one of the super pow.rs, 
when tim. and again people are saying that the IncreuIng 
population In India Is a cu.... to India then we eae a ray 
of hope In the same picture when through education for 
all programme, we are educating population increasingly 
80 rapidly. We are making them sklHuI so that th.y ant 
no longer a burden on UI. 

/Engli6hJ 

They will not be a liability to UI. They will be eaaeta 
for us. They will not only serve this nation, but tt,uy will 
serve the entire humanity all over the world. 

/TflIf16I6t1onJ 

ThI.8 we are materializing the dreams of our children 
for the ftrsl time under 'education for air camp&iglt. I 
remember when Prime Minister Shrl Rajiv Gandhi had 
visited the US, he aaJd 
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"I am young, and I too have a dream .. 

/T"""I/on} 

Today, every child has thl, dream and to materialize 
his dream, If any weapon In his hands should be given 
II that of education. I want to expre.. happln .. , at the 
balance effected at all the three levels of education for 
the first tim. at the school level, secondary education 
and hlgh.r education levels. By giving equal ...... on 
th... thrH 1eveIa, efforts are being made to strengthen 
future generation. of the nation and to make them good 
cltlzenl of the country. 

{EfIIIII$h} 

Martin I.uther King said that: 

81 have a dream .. 

Rajivjl had laid that: 

-I am young, and I too have a dream.· 

Today every child of the country Is saying that: 

/TllInMl/on} 

I too have a dream I want to fulfil It. I thank her 
excellency the hon'bla President, and her Govemment 
for the opportunity our children have got for the first time 
to fulfil their dreams. 

Sir, I talked about fanners In view of the condition of 
our country. Further, I would like to say that the UPA 
Government has taken effective steps ahead of all to 
give loan to farmers on low interest ratel. AI per the 
data are available In 2007-08 a loan of Rs. two crore 
twenty five thousand was given to the farmers through 
the banks. We are waMng off the loan of As. 60 thousand 
cro,.1 and every year we are giving them loan of 
RI. Two lakh twenty five thousand. The farmers are not 
happy even today with the provisions being made for 
them. I think that what farmers desire, we are not able 
to do that much for them. But I think this also that for 
the first time luch a bold and effective step has been 
taken for the peasants of the country. You can see that 
for the firat time MSP of wheat 88 well as paddy has 
been Increased very much. Rate at Rupees 1000 per 
quintal has been fixed. . .. (Inltll'1Uplions) 

{English} 

SHRI HARIN PATHAK (Ahmedabad): Sir, It II not 
part of the President's Addre... . .. (InltHTUpllons) 

MR. DEPUTY SPEAKER: Shri Harln Pathak, please 
do not disturb the hon. Member. 

... (Inltlnuplions) 

/TllInslslion} 

SHRI AJIT JOGI : I would like to remind you the 
time when NDA Govemment was In power. Don't take It 
as a commentary, I am reminding you of the reality. The 
extent to which you Increased MSP during your entire 
six years' tenure, we have increased It in respect of wheat 
and paddy every year. I am Just expressing concem and 
pain we have for our farmers that. ... (Inltlnuplions) 

{English} 

MR. DEPUTY SPEAKER: Nothing will be recorded 
except the speech of Shrl Ajlt Jogi. 

... (InltllTUpliona)' 

/T,.,..tionj 

SHRI AJIT JOGI: I am talking about the farmers living 
In our villages. For the first time an allocation of Rs. 25 • 
thousand crore are being made in the 11 th Five Year 
Plan under National Agriculture Development Scheme . 
..• (InIsmJptions) 

MR. DEPUTY SPEAKER: Please speak when you 
get your tum. 

SHRI AJIT JOGI: All of you are our old friends. 
... (Inltmupllons) 

SHRI HARIN PATHAK: All these things are not 
Included In President's Address. ... (Inltlnuplions) There Is 
no mention of fanner's debta. . .. (InltllTllplions) 

SHRI AJIT JOGI : Please ten me what is not there, 
I will just read out to you . .. :(lntsnuplions) I am reading 
from President's Address only. Please tell me as to what 
is not there. You have not read it property. I am sorry to 
say that you have not read such a good Address. Our 

·Not recorded. 
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hon'b!e Preeldent has given 888Urance to II'1CI'N88 the 
lIIfocatlon for agriculture and irrigation projecla In this 
Addre.. and accordingly, the 10th Five Year P'an 
allocadon which was about 48-47 thou .. nd croree of 
NpeeS, Is to be Increased to one lakh forty thcx.and 
crot'88 of rupees and a mention In this regard has been 
made In the President's Addr .... 

Mr. Deputy Speaker, Sir, we all are sad and as our 
hon'b/e Speaker, said recently in Nagpur that it is a matter 
of National shame If the farmers of this country are 
committing suicide. All these steps have been taken to 
reduce the burden of fanners, but I would Dke to make 
one point. • •• (InItIlTIIpIioM) 

/Eng/Ish} 

MR. DEPUTY SPEAKER: Pie... sit down. Nothing 
will be recorded except the speech of Shrl AJit Jog!. 

... (InMmlplions) • 

{Tfllnslstion} 

SHRI AJIT JOGI: Mr. Deputy Speaker, Sir, through 
you, I request the House that there are some other factors 
In this regard which deserve serious consideretlon by us. 
We, our Govemment and all of you need to think over 
It. I do not understand the reasons as to why more and 
more farmers are commlning suicide in our proeperous 
States like Haryana, Punjab and Maharashtra? Farmers 
in poor States like Chhanlsgarh and Orissa are not 
commlning suicide in as much number as they are 
committing In the said States. We have to think over it. 
Why the number of suicide cases has increased in 
prosperous States? Why there Is a check on such 
Incidence in poor and backward States? These are the 
maners for our consideration. 

Mr. Deputy Speaker, Sir, I do agree that this Is a 
national problem. The plight and agony of our farmers Is 
a big problem for all of us. I have myself in the earty 
ten-to fifteen years of my life done farming, ploughed the 
field. So, I know how much work a farmer does, how 
much he sweats but it is an Irony that he does not get 
the retum In same proportion. I would, therefore, like to 
say again and again that if this loan has been waived off 
then It is not nke that our Govemment have done any 
favour to him. We can never pay for what the farmer 
gives u •. We will remain indebted to him throughout our 
lives. He i. the man who produces foodgrains and feeds 

·Not recorded. 

us. We can never pay beck for that. The loan waiver 
8Cheme of As. 80 thouNnd crore .. mNnt only to enable 
hfm to recover from his debt problem and start his ,It. 
afresh. 

Sir, there .... some other members who will apeak 
on different subjects after me. But I would like to It ..... 
on one or two points more. I want to mention about the 
special provisions made for the SC and ST people. A 
provision of Rs. 900 crore has been made to give 
scholarahlp to 30 lakh SC children and Rs. 225 crore to 
give scholarship to 10 lakh ST children. I am glad to see 
that hon'bIe President In her Add ..... has announced that 
an Adlvasl Vlshwavidymaya, the first of Ita kind wUI be 
eatabIIIhecI at Amarkantak In Madhya Pradesh wherein 
culture of tribal people, their life style, their problems, 
their basic traits etc. will be the aubjectl of study and 
re ... rch. I am proud of Arnarkantak where this university 
Is being estabUshed as it Is my birthplace also. I am 
happy to aay that this a holy place situated on the border 
of Chhattlsgarh, wherefrom the river Narmada, originates 
and now this university Is being estabH8hed there. It I. a 
historical step In It8eIf and It wig prove to be a milestone 
In the development of tribals and to _In their culture. 

Sir, some days back we had pUMd the Scheduled 
Tribes Bill In this very House 1tHIf. For the first time we 
together, In thl. House provided the.. tribal people not 
only the trlbals but also the non-tribal people who were 
not allowed to do farming, but had been doing farming 
on the forest land for generations, the right to cultivate 
on the said forest land. Surely, I would like to make one 
more point in this connection which is regarding the tuasIe 
between trlbaJa and lions. It Is tribal V8f8U8 Ilona. Our 
Environment experts have strongly objected to thle tribal 
Act. Even today this Act has been challenged In the 
court. I would like to clear their doubt that the tribals and 
the non-trlbals living In fo...... are not anti-environment. 
I can say with confidence that the greatest contribution 
In .. ving our environment and lions has come from our 
tribal people. There is a story recotded In Gum,... Book 
of Wortd Record, Ihat a king In our country, who was 
fond of hunting, had killed 1600 lions. But today only 
1400 lions are left the entire country. The killers of lions 
are not tribail. They are other people who kiI lions. We 
love the forests, we love environment. Through tribal Act 
you have given us right. I thank hon'b!e President very 
much for this. 

Sir, a promise to enact a new law has also been 
made by the President in her Address. The Rehabilltadon 
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and Relief aUI, 2007 will be Introduced In the Parllamlnt. 
Thll pain CM be realiled only by tho" people who 
have b .. n dlaplaced from their homes. One who Is 
dleplaced Ie poor and It Is our misfortune, especially that 
of trtbIII that all the big projects are coming up in tribal 
a .... , be It a dam for Irrigation or a power plant or coal-
mlnea or lron-ore mines or for that matter any other 
projecta - moet of them are coming up In tribal are ... 
If anybody II to be dIepIaced, It will be the tribals. The 
,kind of arrangement being made II not a secret for any 
of us. Therefore, I would like to thank Her Excellency, 
the Preeldent for making a promlae to make proper 
arrangement for ...... ettlement of displaced trlbals In her 
Add .... s and the Govemment headed by Shri Manmohan 
Singh jl Is going to fulfil this promlle. 

I remember that when I was Collector In Sidhi district, 
an old tribal came to me with three papers. He was 
dI8pIaced due to construction of Rlhand Dam, he showed 
me the Ie ... deed and told me that till that time he had 
not been given compenntlon. He went to some other 
place, there allo he was dllplaced due to coal mine, he 
ahowad rna that document 8110, and third time, he w .. 
again being displaced from the place, where I w .. serving 
as Collector, due to construction of Singraull Super 
Thermal Power Station. He said that he was being 
dIIpIaced third time and no adequate compensation has 
been paid to him. He said that no proper arrangement 
has been made for hll rehabHltatlon, hI8 family has been 
ruined. This Ie not the story of only one tribal. Wherever 
we make the IChemes they face the same fate. Therefore, 
a very Important Bill, a very' Important legislation Is 
presented before us. 

I would like to apecIfIcaIly apeak on one mora aspect. 
The hon'ble Praldent has made a mention of minorities, 
the Sacchar Committee In her Addre.s. Sacchar 
Committee'. report Ie an eye-opener for one who has 
read the report. It has described how minorities are 
leading a life of hell In this country. . .. (InMITlIpIions) He 
Is again and again disturbed.. ... (InM11UpIiDns) 

MR. DEPUTY SPEAKER: Has somebody aHowed 
you? Pleue do not disturb. 

... (Int.nupliDnsj 

SHRI AJIT JOGI: I do not want to give him an 
opportunity to rise again by deacribing the plight of the 
mlnorltl ... 

I would just like to tell you that one who has not 
read the report of Sacchar Committee, should definitely 
go through It to get acquainted with plight of minorities 
In the country. Smt. Indira Gandhi had implemented 15 
point programme for minoritiaa. I am happy to state that 
Her Excellency has made a mention of a new fifteen 
point programme in her Address, formulated by our 
respected Prime Minister, Dr. Manmohan Singh. A mention 
of the provision for giving special attention to a particular • 
class has b98n made in the Address at somebody's 
behest. Scholarships of Rs. 800 crore for professional 
education to minorities, Post and Pre-matric scholarships -
of Rs. 3500 crore for minorities and Rs. 3780 crore for 
selected districts where population of minorities is more, 
have been made. The President has made a mention of 
a total of Rs. 8 thousand crore for upllftment of minorities 
in her Address. Some people say it is an appeasement 
policy. I would like to submit with folded hands that this 
class is facing maximum difficulties. I would even go to 
the extent and say that though I hail from that community, 
probably minorities face more difficulties than people of 
SC/ST community of the country. I would particularly like 
to thank the President for making a provison of Rs. 8 
thouaand crore and I would like to say from core of my 
heart that It Is not appeasement, the one who has been 
lagging behind. ... (InM11Uplionsj One who has been left 
poor, one who has been exploited . ... (lnItl11Uplionsj. If 
special attention is paid to them. . .. (Inlsnvplionsj It is 
definitely not appeasement. This is fulfilment of their 
genuine demand. . .. (InlBrruplionsj 

MR. DEPUTY SPEAKER: Your name is not going on 
record. 

. .. (InIS11Uplions; 

{English/ 

MR. DEPUTY SPEAKER: Please sit down. Nothing 
will go on record. 

... (Inltl11Uplionsj' 

{Tmnsl8lion/ 

SHRI AJIT JOGI: Those who had ruled the country 
are living in this condition, all of us shall introspect, who 
is responsible for it? What was done in Gujarat? What 
happened in Ayodhya. . .• (InlB11Uplionsj 

'Not recorded. 
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/Engli$hj 

MR. DEPUTY SPEAKER: Please maintain silence. 
Nothing will go on record. 

... (Intsrruplions) " 

(Ttsns/stionj 

SHRI AJIT JOGI: Sir hatred is spread and In this 
way these people are isolated from the society, wrong 
information is given about this religion, I do not want to 
talk about any religion, since It Is said. therefore, I am 
replying, our colleagues say that. . ... (IntsmJptions) 

[EnglishJ 

SHRI BIKRAM KESHARI DEO (Kalahandi): May I 
intervene, SIr? 

MR. DEPUTY SPEAKER : This Is not the time to 
intervene. 

. .. (Intsrruptions) 

MR. DEPUTY SPEAKER : Nothing will go on record. 

. . . (Interruptions)' 

[Tfllnsl8/ionj 

MR. DEPUTY SPEAKER: I have not allowed them, 
Jha JI, please ,It down. 

... (Interruptions) 

/Englishj 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Interruplio~) " 

[TI'8I1$/8/ionj 

SHRI HARIN PATHAK: They have ruled for 48 years. 
... (Intenupllons) 

/Ellfllishj 

MR. DEPUTY SPEAKER: Nothing will go on record. 
Pleue maintain silence. 

... (Intsnuptions) " 

"Not recorded. 

[T--Honj 

SHRI AJIT JOGI: PIe .. e do not force me to open 
my mouth, do not compel me to narrate what kind ot 
treatment was given to the mlnorltl .. ? We shall vteIt 
Gujarat to see this? What kind of treatments mlnorttiea 
got in Ayodhya during their regime. ... (IntwrupI/oM) 

[Eng/itIII} 

MR. DEPUTY SPEAKER: Nothing wUl go on r.oord. 

••. (IntwrupI/oM) " 

/Tfllns/s/ionj 

SHRI AJIT JOGI: I will apeak, pie ... have patience 
to Ii.en. I will narrate in detail about all your dHdII. 
... (IntsnupI/on8) 

SHRI LAL MUNI CHOUBEY: What happened In 
Bhagulpur, say that also. . .. (InlSmlplions) 

/EngIish} 

MR. DEPUTY SPEAKER: Nothing wit go on MOOId • 

... (IntsnupI/on8) " 

SHRI AJIT JOGI: I will definitely follow your 
inatructiona and .. y. • .. (In~) 

SHRI KHARABELA SWAIN (BaIuore): The lunda 
which have been sent for the well being of mlnorltiel 
have been beat utilized In GUjarat. Is It wrong? H.. this 
report not been presented? ••• (lnffIf1U/1IIoII6) 

SHRI AJIT JOGI: This Is totally Incorrect. 
... (IntwrupI/oM) 

/EngllMJ 

MR. DEPUTY SPEAKER: Nothing will go on record . 

... (lntsmJptions) • 

MR. DEPUTY SPEAKER: P ..... lit down. 

'" (IntsnupI/on8) 
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MR. DEPUTY SPEAKER: Vermaji, please alt down. 

... (InltlnupIIons) 

/T,..".lIonj 

MR. DEPUTY SPEAKER: Your observationa are not 
going on record. If you want the Houae to be run property, 
pie... do not behave Ilk. this. The hon'ble Members 
and Advani jl have to speak from this aide, other hon'ble 
Members have to apeak .. well. " you will continue this 
furore then. 

/Eng/I6hj 

How will It be poaalble for me to control these people. 

{'TIMMlIonj 

When your party members will speak? So, I want 
you to keep alienee and do not rise and make a noise. 

· .. (InItIrrUp/ion8) 

MR. DEPUTY SPEAKER: That ia why I am checking 
them. Pl .... aHow him to apeak. 

· .. (11IfsmJpIIons) 

SHRI AJIT JOGI: Mr. Deputy Speaker, Sir. Thank 
you very much. A little bit int.rruptlon doea not matter, 
however, contlnuoua dlaruptlon la not tolerable. 
..• (InMITUfJIIOI7$) 

MR. DEPUTY SPEAKER: You alao try to be 
circumspect In your speech. 

· .. (InltlnrJp/ion$) 

SHRI AJIT JOGI : My only submission Is, do not try 
to misint.rpret this Initiative by calling it appeasement 
tactics. I wonder why there is 80 much agitation as soon 
as I u •• the world Muslim. . .. (InMrnJplion$) This religion 
Is being greatly misunderstood. That is why I would like 
to refer to that point In that context. ... (InIfIrfupIion8) 

{Engllshj 

MR. DEPUTY SPEAKER : You should also confine 
to the President's Addreas. 

SHRI AJIT JOGI : Sir, I am confining to the 
Preaidenrs Address. I am just saying that when we talk 

of Sachar Committee Report; when we talk of 15·Polnt 
Programme; when we talk of Muslim minority; when we 
talk of Christian minority; and when we talk of Sikh 
minority, certain section of the society gets unnecessarily 
agitated. They keep propagating these things which are 
totally untrue and false. That is why, I wish to say that 
we should be very clear. Th.re is no religion in the world 
which teaches us to hate each other. That holds true for 
this great and modem religion called Islam. That is why. 
there is need to understand Ialam. My Muslim brothers 
are here and they know when a Muslim prays what does 
he say-8i8miIlBh Hir RahmIInir R~him, I~ tII~~hll IIIBIIMI, 
AlhBfTKioJ UllBhi Rllbbll Almin. . .. (Interruptions) 

/Tmnsllllionj 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): "La 
lIaha lIIallah is followed by Mohammad-ur-Rasul·Allah. 
'" (Inlllrruplions) You have read It incorrectly. 
... (InMl'fU/JIIoM) You have no right t.o read it Incorrectly. 
. .. (InMmIpIions) 

SHRI AJIT JOGI: It is absolutely right. 

/Engli6hj 

I challenge you. 

/Tmnsllltionj 

SHRI SYED SHAHNAWAZ HUSSAIN: You cannot 
read it wrongly. . .. (Inltlnuplions) 

11.18 hr •• 

[SHRI MOHAN SINGH in Ihs ChsllJ 

MR. CHAIRMAN: All right, it would be corrected. 

... (Inltlmlptions) 

SHRI AJIT JOGI: I challenge you. ...(Inltlnuptions) 

{EfllJ/i$hj 

MR. CHAIRMAN: Please take your seats. I will be 
corrected. 

/T,.,.tIonj 

SHRI AJIT JOGI: Mr. Chairman, Sir, if you allow me 
I will read out 25 verses (aiten) just now. . .. (InltlrnJplions) 
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You .... totally wrong. . .. (Inltlnuptions) You .... not the 
only leamed person, I have al80 read Kuran-e-Pak. I can 
understand and read it. I .dmit it very painfully that Kuran-
e-Pak Is that holy book which Is most widely read yet 
least understood. I have understood and read It, If you 
sit with me I will interpret it for you. I am living at your 
old residence. Pie ... come to my residence, Sometime 
I will read out the entire Kuran-e-Pak for you. 
... (lnlBmJp/lr:lns) Let me interpret it for you . ... (InIMnJplions) 

MR. CHAIRMAN: Jogiji, please raise your point. 
Leave aside the controversial point. 

.•• (Int.nuptlons) 

SHRI SYED SHAHNAWAZ HUSSAIN: I want to say 
that in Arabic only one syllable changes the meaning of 
the word. . .. (Inltlnuptions) If you do not know Arablc 
please restrict yourself to politics. . .. (Inltlnupllons) 

SHRI AJIT JOGI: I know Arabic. ... (Inltlnupllons) 

SHRI SYED SHAHNAWAZ HUSSAIN: You are not a 
great Plr. . .. (Inltlnuptlons) 

MR. CHAIRMAN: You have expre.sed you 
reservation. 

... (IntenupliOl1$) 

SHRI AJIT JOGI: I am not as learned as you are, 
however I have also read Kuran-e-Pak and read it for 
good. . .. (Intenuplions) 

MR. CHAIRMAN: Private and personal Issues are 
not reported. 

... (InltllTlJplions) 

SHRI AJIT JOGI: I only meant to say that when a 
Muslim offers prayers he says Rab-ul-Almin. He would 
never say Rab-UI-Musalmin i.e. Oh God! Or my Lordi 
Your are God of only Muslims. Whenever he raises hands 
to offer prayers he says Rab-ul-Almin i.e. you are God of 
the whole world. You also belong to Hindu, Muslim, Sikh 
and Christian. A Musiim would offer such prayers. That Is 
why I tell you not to misunderstand it. It is not 
appeasement, it is necessary. If we have to bring equality 
and weed out terrorism from the society, I did not want 
to get deflected, however, I will have to go in depth. 
Social justice needs to be Invoked. We will have to 

remove social barriers and Inequalities only then we .hall 
be able to have a classless or egalitarian lociety. 

For the first time as expected I have wltneeaed luch 
a massive represent.tlon of women empowerment In the 
Addre ... Our President is a woman, our UPA Chalrpereon 
is a woman. Third Address Is quite comprehensive and 
includes all the provisions, promises and aaaurances due 
to womenfolk. Woman, Mother, motherhood Is the pivotal 
point of our society. The entire family movea .round the 
women of the House. That Is why you would find that 
the H.E.'s Addre .. clearly mentions that all the laws 
creating gender bias have been modified .nd men and 
women have equal rights. It has been mentioned in this 
Address that both men and women are being granted 
equal rights. 

MR. CHAIRMAN: Jogl~, please conclude now becauee 
many members from your party are yet to lpe.k. 

... (InMmJpl/fJns) 

SHRI AJIT JOGI: If you .1Iow me I would lilce to 
take some more time. .. . (Inltlmlpl/ontl) 

MR. CHAIRMAN: You can take another two-four 
minutes. 

SHRI AJIT JOGI: There are five Iakh women .. If-
help groups in the country. The.. self help groupe .... 
the biggest, strongeet and appropriate meane of providing 
opportunities to women for the full utilization of their 
energy, strength .nd ability. I would like to refterate thll 
point since It has been repeated leveral t1rnee In the 
Addre ... 

Sir, • particular point hu been raIHd In MV8ral 
sections of thll Addr_ which II In regard to our Intemal 
security. I wlH not dIIcuaI other Mpecta of Internal and 
external security since you have asked me to conclude. 
However, I am compelled to raIIe one aspect of lntemaJ 
security which II affecting my Stale and the entire counIry. 
We call It naxaIIIm. I fHl that Red Corridor which 18 
dividing the entire country from Nepal to Andhra ·PradeIh 
into two parts, is the biggest menace before UI. Neither 
guns nor Jaw and order or paramilitary foren would solve 
this problem. We will have to understand th.t we would 
be able to solve thII problem only when we would fight 
on three fronts. The blggeat bailie would be on eoclo-
economic front. As long .. poverty, unemployment, 
Injustice and Itrocitlel would prevail In these tribal areas 
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the problem which has cropped up in the form of naxalism 
would emerge before us with a different name tomorrow, 
but it would definitely crop up. So we should first focus 
on socio-economic front. Second is law and order. Today, 
Naxalism is not being looked at as a problem affecting 
only a particular State. It is emerging as a national 
problem so it needs to be looked at as a national 
problem. In Andhra Pradesh, the Government under the 
leadership of Shri Chandra Shekhar Reddy first tried to 
address this problem through negotiations and when the 
talks failed he has taken control on the problem in his 
own way. I would like to express my felicitations to the 
State of Andhra where they have reigned in naxaHsm. 
Other States should follow their suit. In my State of 
Chhattisgarh where I served as Chief Minister before the 
present Government, the problem of naxalism was 
restricted only to the borders adjoining Orissa, Andhra 
Pradesh and Maharashtra. However, today this entire 
State has become naxalite infested. Naxalites are being 
apprehended in the State's capital Raipur. I would not 
like to level allegations or criticize anyone in particular 
but the manner in which naxalism has assumed ominous 
proportions and flourished prove that the State 
Government Is not properly addresaing this problem. In 
the absence of socio-economic justice, political initiatives, 
maintenance of law and order, the problem of naxalism 
cannot be solved. 

I would like to draw your attention to a particular 
point that the ongoing movement in Chhattiegarh called 
Selva Judum, means putting joint efforts for peace. It 
appe .... to be a very high sounding word on papers, H 
joint efforts are made for weeding out naxall8m then 
nothing can be better than this, however, ita actual form 
which has appeared ia very dangerous. I would quote 
official figures that there is no inhabitant left in 700 
villages, theae villages are completely deserted and all 
the 70,000 people have been kept in various campa. 
Adlv8lis .re not used to living In campa. TribBle are 
aborigines on a land and have first title on the land, and 
he Is displaced from hi. land, shHted from his village and 
placed In campa and 18 compelled to lead a heUlah life. 

Their culture cannot flourish there. Marriages .re not 
taking place in their homes, because not getting married 
because they don't establish matrimonial relations unless 
they see the houses and family antecedents marriages 
have been stopped. Their culture ia getting ruined. There 
18 neither arrangement of education nor health In the 
campa. There is no Aanganbedl. There is no primary or 

secondary or high school. Do we want that the people of 
these 700 villages should be deprived of the facility of 
education and health? Naxalltes make these campa their 
soft targets and each time 100-200 or 400 people .re 
killed. 

Finally, I will conclude my speech by making a amaIl 
point. A few days back a tribal of this are. came to see 
me in connection with some work. At that time I was 
taking my lunch. He was known to me though he is .n 
illiterate pel'lOn, we had friendship. I caJIed him and asked 
him to have lunch with me. I said th.t thet day fish from 
Shabri river had been cooked which is his favourite dish. 
On this he told me that the people of their village hac 
decided not to eat fish. On being asked by me the re88O" 
for not taking fish, he told me that they h.ve decided nol 
to eat fish of that river since dead bodies of Innocanl 
trlbals were thrown into that river. All this has happenec 
due to ·Selva Judum-, the onging movement ir 
Chhattlsgarh and we are being asked to fight agains' 
naxalltes. He asked me to tell as to how they who USE 

• bows and arrows can fight naxalites having AK47 anc 
mortar. Such announcements are made there everyday 
Sometimes we are told something and sometimes WE 

are told nothing. He said that since so many dead bodi. 
have been thrown into the river, therefore they haVE 
decided not to eat fish to that river. In this way genocidE 
is taking place there. 

Through this House I would like to aubmlt that It IE 
not the concem of any particular party, all of us .houlc 
make united effort to stop this genocide. Corruptlor 
prevailing in the camps should be checked. 

While concluding, I would only say th.t performanCE 
of no Govemment is .... sa8d on the buls of dataa, the 
.mount of money spent by it and the projecte, rather the 
performance is aaseased from the opportunities It has 
provided to Ita citizens and the atmoephere It has created 
for overall development of Ita citizens. Therefore I would • 
like to say that the hon'bIa President through this Addreaa, 
has created that atmosphere, .nd given that kind of . 
aaaurances and presented a scenario in which the citizens 
of our country can develop their pel'lOnaJity. 

I congratulate H.E. the President for delivering such 
a good Address which is taking c.re of every I8Clion of 
society on the whole and finally I would only Ii"- to tell 
her Government that It has done • lot for the people 
however many things .re yet to be achieved. 
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"Sltaro .. aage jshan aur bhl hai 
abhi Ilhq ke Imtlhaan aur bhl hai 
tu shaheen hal, parvaaj hal kaam tera 
tere aamne aaamaan aur bhi hai." 

There are vast targets to pursue for you. I would 
like to say this much only. 

SHRIMATI KRISHNA TIRATH (Karol Bagh): Mr. 
Chairman, Sir, I thank you for giving me an opportunity 
to apeak. My colleague Shri Ajit Jogi, in his speech, has 
tried to place here In a structured way the sentimenta of 
people of every section of the country on all aspects of 
the Government. 

The Address had been delivered by Her Excellency, 
the President of India on 26th February In the joint aitting 
of both the House. of Parliament In the beginning of the 
Budget 88ssion, and the Motion of Thanks has been 
moved by Shrl Ajlt Jogi. I rise to second that Motion. I 
would like to aay that due to the progress made by our 
Government, the people of independent India, be they 
men or women, labourer, youth or a senior citizen, all 
feel happy. 

When I go Into page. of history, I hear the voices of 
our freedom fighters. They had visualized the future of 
Independent India. While paying homage to our freedom 
fighters who had sacrlticed their lives for the country, I 
would like to say about the works being carried out by 
the Government. 

When the country became Independent, Pandit 
Jawaharlal Nehru atressed Bharat Navnlrman In his 
address to the nation. At that time the country did not 
have the capacity to manufacture even a small pin. He 
gave a clarion call to womers, youth and farmers to come 
forward. However, today the country has progressed 10 
much that from aeroplane to submarine, every thing is 
baing manufactured in our country ItseH. It Is an open 
fact. 

Juat now, one of our colleague was asking as to 
what the Government did during the last 50 years? I 
would like to uk him if we have not done this, then who 
has done this? Have they done anything for the progr811 
of the country during the last 10 years? I will tell them 
what they have done in the last 10 years. They have 
tried to divide the country on communal linea. Sometimes 
they visit Jinnah's tomb and call him secular. Jinnah was 
the aame person who while aitting on dead bodies of 

lakhs of Hindus and Muslima declared himself the leader 
of PaIci8ta'l a.1d engineered Hindu-Muslim riots and divided 
this country into two parts. . .. (InltllTZlplion.s) • 

MR. CHAIRMAN: This word will not be pari of the 
proceedings. 

SHRIMATI KRISHNA TIRATH : I would like to mention 
about Ltyakat All who had named the country 'Hindustan' 
but some Mungerl LaI had misinterpreted It as 'Hindusthan' 
i.e. the place of Hindus. But it Is not so, it stands for 
Jalhlnd, Hind Mahasagar and we all Hindi speaking people 
know the Hlndustan where we reside live and whose 
national language Is HindI. 

I would like to explain the detalla of the wort<s 
undertaken by Her Excellency, the President of India 
during the tenure of this Government in the country. What 
la the requirement of every person of our country? The 
Constitution of India ia the hlgheat authority, whether hel 
she Is a poor, a farmer, a labourer, a woman belonging 
to any caate, creed and religion or any State. The 
Constitution of India provides us the rights and we ask 
for these right. while discharging our duties. It does not 
matter whether they are downtrodden, exploited, sufferer, 
scheduled castestacheduled tribes, minorities. Hindu· 
Muslims-Sikh-Christians, Buddhists and Jalna, but they 
all are proud of being Indians having been born in India. 
They know that they have been provided certain rights. 
The first right is towards our heaHh. Mothers that give us 
birth ahould be heaHhy, children should also have a sound 
health, they should be given proper education followed 
by employment and accommodation. They will be able to 
know the law of the land only when they are educated. 

Equal rights have been provided to women under 
the Constitution, drafted by Dr. Babasaheb Bhlmrao 
Ambedkar. When our national leader Shrlmati Indira 
Gandhi found that the condition of women was very 
pathetic for want of nutritious food, she had launched 
ICDS Scheme under which provision of such food has 
been made for every woman so that they could get 
balanced diet and there could not be any deficiency In 
their btood. It is the same Partlament, where til 1975 the 
ICDS was proposed to be launched for each and every 
woman of this country Irrespective of whether she halls 
from village, city or clusters. 

Mr. Chairman, Sir, the provision for nutritic.us food 
has been made for every woman belonging to the poorest 

·Not rscorded. 
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of the poor family by the Govemment of thle country so 
that their newty bom children could enjoy complete 
physical health by taking balanced diet. Funds have been 
provided aleo for the breast feeding mothers. All these 
things have been clone by our Indian Govemment. If you 
want to diacuss thle i88ue openly on the road, we are 
ready. It has been mentioned in the President's Address 
that Navodaya Vidyalayas will be opened for poor and 
downtrodden. Some hon'ble Members have said that Jogi 
Ji was not reading out from the Address. So, you go 
through the Address. It was pinpointed each and 
everything whether It is education, agriculture, labour, 
Industry, road connectivity from village to town, civil 
aviation sector, railways, electricity, etc. Coming to the 
point, I will tell you as to how much progress we have 
made In power sector. Today, various schemes have been 
launched by our Govemment for the people. Every person 
of the country Ie pleased with the Budget presented by 
the Minister of Finance and they are also ready to say 
that they are happy with the UPA Govemment - whoee 
Chairman Is Shrlmati Sonia Gandhi and Prime Mlnt.ter is 
Shrl Manmohan Singh. The first Prime Mlnl.ter of India 
Pandlt Jawahar Lal Nehru had talked about the 
reconstruction of the country which has been Included In 
the Common Minimum Programma of UPA Govemment 
because we know that history Is the key to our future. If 
we want to make the Mure of our country bright, we will 
have to make the future of children bright first In this 
contest, I would like to say that It Ie .... ntiaI for us to 
give them right to make their Mure bright. Late Shri 
Rajiv Gandhi provided voting rights to our youth and 
lowered the voting age to 18 years and thus ensured 
their participation In the Govemment. Today, Aahul JI 
holding the same thread has advocated the contribution 
of youths In the progress of the country. Our UPA 
ChaIrperson Shrlmatl Sonia Gandhi has formulated various 
plans to empower women through various programmes. 
They all win come before you. 

India Is predominantly an agricultural country. There 
Is all round development in villages. In order to facilitate 
the farmers settle land or other disputes, village courts 
have been set up by our Minister and they need not to 
go to courts now. This idea was beyond their imagination. 
They never made such a provision that the people need 
not to move outside the villages to get easy justice. We 
have advocated to provide justice to all. There has been 
constant demand that the agricultural loans should be 
waived off. So, the agricultural loans were waived off. 
We welcome it, but the price are still rising. Agricultural 

loans have been waived off so that farmers of the country 
could live with dignity and produce quality grains, pulses 
and vegetables and fruita for the people of this country. 
When there is adequate availability of fruit and vegetables 
in the market, prices of these Items automatically come 
down. That is why we had started the system of BPL or 
APL. There is a Member of Aalya Sabha who had once 
been the Chief Minister for few days before 1998. You 
might remember what was the prices of vegetables at 
that time. I would like to first remind one thing that the 
price of salt was Rs. 100 per k.g. we have a very short 
memory, but it is fed into my mind. People associated 
with you are big capitalists, traders who had hoarded the 
stocks of salt. The poor people of our country were 
deprived of even salt to eat. Why do you forget those 
days? They should be kept In momory. I am not 
mentioning about a onion and potatoes. I would like to 
remind you just about salt. During those days people 
were unable to get even salt. 

We have launched Swama Jayanti Employment 
Scheme. We have covered villages under this scheme. 
We have waived off the agriculture lonas. We have 
brought Gramln Swarojgar YoJana. 

We have launched Swama Jayanti Aolgar Yolana. 
Self-Help-Gloups (SHGs) are making fast progress under 
this scheme In which most of the beneficiaries are women. 
When the women are educated and partiCipate in the 
programme like this, then we feel that the country is 
making progress. An educated women Is noit educated 
In herse" but she makes the entire family educated 
including children who are the future of this country. When 
she goes on educating the children like this, it means 
that the country is making progress. She has an immense 
power with which she can lead the country bearing the 
whole burden at home as well as outside, in politics as 
will as In economy. Such women in the country are 
appreciating this Addre.. and the Budget with a great 
pride. It Is because of this that women are getting 
employment in organized as well as unorganized sectors. 
I have advocated to explore employment by promoting 
hotel Industries, but my colleagues who were the part of 
the NDA Govemment sold many hotels to the private 
parties at very cheap rate. Delhi's Shangrlla hotel is the 
example of it, which was sold only for As. 14 crore. 

They ha"e sold a number of hotels in Jaipur, Udaipur, 
Mumbai and Madurai to the private players. They talk 
about ·Swedashl'. This is our country. We have seen our 
freedom fighter and forefathers going to gallows. Today, 
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we are breathing In Independent India, but there were 
some people whoM names figure In the black pagaa of 
the History. Thoee persons acted as infonners of the 
Government and pused eecret Information about freedom 
fighters to the then Govemment and drove them towards 
noose. " one goes Into the hletory of freedom etnJggIe 
of India, he wit ftncI even today the martyrs are InIpIring 
the countrymen and are telling to the youth, poo,., 
women, farmers and labourers of this oountry, this country 
belongs to those who worship their country and love the 
soil of this country and chant the slogan of 'Jal Hind.' 
This is a country where Hindus. MUSlims. Sikhs and 
Christians want to live together. 

We have enacted National Rural Employment 
Guarantee Scheme Act. and launched Sarve Shlkaha 
Abhiyaan. We incntased .,Iocatlon for education in the 
budget. It has been increased from 7.68 percent to 18 
percent in the 11th Five Vear Plan. Now. you can make 
out what we mean by the promotion of education? We 
know the root of the country. how can the country 
progr .... how it can be empowered, how new generation 
can progress. how second leadership can develop? We 
are concerned about giving Mld-Day-Meal because It has 
got dual beneflt.-one Is that the poor children who do 
not get nutritious diet, are able to get 80 through this 
scheme. and remain healthy. secondly. the poor children 
may get attracted to school because of this and should 
get education. We have started National Rural Health 
Mission. Lakhs of women who work under this mission 
educate people about their health. women and child 
health. Intake of medicines and vaccination programme. 
All these things are told to them through 'ASHA·. 
Anganwadl workers are also working In our villages. 

Shri Rajiv Gandhi had a dream of providing 33 per 
cent reservation to women in Panchayata, which was 
fulfilled by him. He started Panchayatl Raj. Today, 
Panchayats and local bodies have 33 per cent women 
mambe .... Today, Shri Rajiv Gandhi '- no more, but he 
has shown us the way, we have to reach the destination, 
80 that our country may progress and the name of our 
country is written in golden letters. we have formulated 
such progr.mmes. Earlier, I have spoken about 18 years. 
Our Government have enacted the Right 10 Information 
Act. The loan waiver of As. 60 thousand crore for farma ... 
has been given to provide all kind of aui8tance to them 
.nd to strengthen them. 

We propose to increase the production of wheat. 
rice and pulses uplO 8, 10 and 2 million tonnes 
respectively under the 11th FIve Vear Plan 80 that we 

are able to supply foodgralns to every one at fair prlc ... 
I remember the day when the entire country was hit by 
such a "Vere drought In the year 1989, not wilnested 
during the past 100 years. our then Prime Minister. Shrl 
Rajiv Gandhi had announced that even If a single pel'llOn 
cIIee of starvation. the Govemment would provide all kind 
of II8Iatance or compeneatIon to him. but at that time 
not even • elngle peraon died of starvation. GoIng back 
Into the history, many things 111'8 stored In the computer 
of my mind, I can retrieve them anytime, .nd you are 
talking of time. The provision of Rs. 1,38,648 crore hu 
been made to streamline agriculture. Irrigation. water 
resources and food management under the 11th Five 
Year Plan which was merely Rs. 48131 crores In the 
past. One can see that the public money h.s been spent 
on the development of the people. becau .. we Intend to 
do eo. Education sh.1I be Imparted to everyone and 
emphasis has been laid on empowem'lent of SCs, ST. 
.nd OBCs. Provision hal been m.de for granting 
echoIarlhlpe of R.. 800 crore to approximately 30 latch 
students of scheduled cutes; and Rs. 22& crore to ten 
latch students of scheduled tribes. Shrl Jogi jl has rightly 
said that Scheduled Tribes should have rights over water, 
land and forests. SCs and STs should be provided 
coaching under RajlY G.ndhi National Scholarship. I 
understand that STs should be given rights over forests 
and water. 

Sir, other than this. SocIal Security BIO. 2007 hu 
been presented for worke... of unorganized sector .nd 
construction laboure.... Theee famill.. are given health 
security cover of R.. 30.000 and the provision of bonus 
has aIao been made for them. Beside that. the .mount 
given under Old Age Pension Scheme has also been 
increued. The provision of giving Rs. 1000 to Rs. 1500 
has been made for women working under ICDS and 
Anganwadl. The bonus for labourers has been Increased 
to Rs. 10,000 per month. Labourers have been made 
eligible for getting bonus from building eontr.cto .... 
because we do not want contract system. Recently. a bill 
to tiel up vIII.ge courts was brought up. The targets HI 
under 15 point programme of the Prime Minister are to 
be achieved. The budgetary provision of erores of rupe .. 
hu been made for SCs and STs. Then there Is issue of 
schoIarehipe and progress. eo that SCs, STs people may 
not only be able to get education In country only but 
.Iso .broad. Probably. most of the people are not aware 
that our Govemment have enacted a legielation to grant 
lChoIarahip of RI. 10. 15 or 20 latch or whatever amount 
It may be. If a person of SCIST community get admission 
In a foreign oountry. Through the Parliament. I would like 
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to say that the brilliant students should go abroad to get 
education, the Government of India will bear all expenses 
so that after getting education, they may return and work 
for the country. The National Literacy Mission has been 
set up to empower women and to make women literate. 
I am of the view that we should all come forward to 
enact legislation for giving equal status to the women. 
The Government is committed to ,tricdy implement laws 
meant to check dowry, female Infanticide, female foeticide, 
human trafficking,' and gender bias. The resources hu 
been provided to upgrade infrastructure in 1.38 lakh sub-
centres, 3947 Community Health Centr.. and 540 District 
Hospitals, so that villagers may get complete health 
facilities. Around 5 lakh health workers are working under 
ASHA in our villages. We have appointed them for the 
welfare of the people. The villages should get connectivity 
under 'Bharat Nirman' and power, telephone and houses 
should be arranged for them. We have constructed 40 
lakh houses for the rural and poor people and the scheme 
of water supply has reached 2 lakh settlements. 

I would like to say one thing that one crore houses 
were stated to be constructed in the name of India 
shining, but unfortunately not even a single house was 
constructed. We have provided forty lakh houses and 
given a boost to investment for the development of all 
sources of energy including water, electricity and nuclear 
sources with which the country has witnessed all round 
development. Shri Rajiv Gandhi Institute of Petroleum 
Technology has been set up in the country so that the 
technical workforce could get a boost in petroleum sector. 
So, we have done such jobs. It is our endeavour to 
modernize all the Railway Stations of India and bring. Its 
result should be better. Our airports are the examples of 
modernization. This year new international airports have 
been inaugurated in Bangalore and Hyderabad. The work 
on construction of terminal has been going on in New 
Delhi and other metropolitan cities. More air connectivity 
has been provided to various parts of the country including 
North-East. We have left nothing. There has been a rapid 
growth in print media, television, entertainment, film sector 
as well as in Indian entertainment media industry and 
they are providing employment to large number of our 
children for which I want to congratulate our minister 
Shri Priyaranjan Dasmunshiji who have met the 
requirement of employment in this sector. 

MR. CHAIRMAN: You are speaking the Hindi 
translation of speech delivered by the Minister of Finance. 
Now, you conclude. 

SHRIMATI KRISHNA TIRATH: I am making my own 
speech. The birth anniversary of Rashtrapita (the father 
of Nation) was celebrated as an Antarashtrlya Ahinla 
Diwas (Intemational Non-violence Day). It should be a 
matter of great pride for us. Rashtrapita Mahatma Gandhi 
taught our country the lesson of unity and integrity. His 
emphasis was the need to form a clas81ess society for 
which Dr. Manmohan Singh has formulated a 15-point 
programme. We are ready to implement it and bring the 
country together. 

Our Government gives and takes international co-
operation. Tripartite talks between the Minister of External 
Affairs belonging to three countries-India, Russia and 
Chlna-l1ad been fruitful. Not only that, in IBSA Summit 
held In October, 2007 In which, Dr. Manmohan Singh 
had participated as a Prime Minister and I myself was 
present, the name of India was taken with great honour 
and dignity stating that India is not lagging behind any 
other country. We are second to none. Not only that, 
today the entire world Is looking towards this great 
democratic country with much hope and aspiration. An 
independent society exists In an open economic structure. 
We want to uproot terrorism from this country. 

MR. CHAIRMAN: Now you conclude, you have 
covered all the points. 

SHRIMATI KRISHNA TIRATH: We want to go against 
terrorism because last time when the NDA was in power, 
the terrorists has entered this very Parliament. So, we 
want terrorism to be abolished. We wish that our country 
should be free from terrorism. Nobody should live in fear 
from others and suffer separation of loved ones and we 
wish that our country should march on the path of 
prosperity. But, at the same time, intellectuals of this 
country who know as to who can lead the country better 
should judge themselves as to which Government can 
lead the country on the path of development. With these 
word., I extend my thanks to the Chairman for giving me 
an opportunity to speak on the Motion of Thanks to the 
Presidenfs Address. 

{English} 

MR. CHAIRMAN: Motion moved: 

"That an Address be presented to the President in 
the following terms:-

'That the Members of the Lok Sabha assembled in 
this Session are deeply grateful to the President for 
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the Addre .. which sh. has been pleued 10 deliver 
to both Ho,*- of Parliament .... mbled together on 
February 25, 2008'.-

Hon. Members, whose amandmenta to the Motion of 
Thanks have been circulated. may. if they desire to move 
their amendments, send ups at the Table within 15 
minutes indicating the serial numbers of the amendments 
they would like to move. Those amendments only will be 
treated aa moved. 

A list showing the serial numbers of amendments 
treated as moved will be put up on the Notice Board 
shortly thereaft.r. In cas. any Memb.r finds any 
dlacrepancy in the llat, he may kindly bring It to the 
notice of the Officer at the Table immediately. 

16.00 hrs. 

/Trsns/slionj 

SHRI L.K. ADVANI (Gandhinagar): Hon'ble Chairman, 
Sir, earlier I thought that I would apeak tomorrow becal*t 
today was the tum of one of my colleagues but later I 
was told that I should speak today. I am saying this 
because 88 soon as the Minister oJ Parfiamentary Affairs 
stated that I would speak today. Hon'bla Prime Minister 
himseH came here. So. I am very thankful to him. I am 
happy that I will 'Put my views in the very presence of 
you. 

As per provision of the Article 87 of our Constitution, 
the President will addres8 both the Houses of the 
Parliament either at the beginning of the each year or 
after elections. In the beginning, when the Conatitutlon 
was enacted. the Prealdent ueed 10 addrua each of the 
... Ions. This syatem continued for one year, 80 Rajendra 
Babu addressed the House three times In a year. Later 
this system was amended by making a provision that the 
President would address the House only in the first 
.es8ion of the year or after the election8. With this 
provision sometimes it happened that the President had 
to address the House twice in a year, once in the 
beginning of the year and the second time just after the 
elections. Why I am mentioning this thing Ia that the 
Prime Minister might have been knowing that since August 
last the general elections were always the talk of the 
town. Though your tenure is up to May. 2009, but at the 
outset, I would like to say that there is much poHibility 
that this Presidenfs Address on which this House is 
debating upon could be the last add,.. during the tenure 

of this Govemment. It Is possible. . .. (InMmJpl/Dns) I am 
not saying this without any reason. It is becauee of the 
fact that moat of the things which should have normally 
been the ,art of the Addre.. have come by way of a 
statement by the Minister. Normally these things should 
have be.n mentioned in the Address. We are alWays 
told that such and such foreign Ministers, Prime Ministers 
and so on had visited here last year and there has been 
improvement in our relationships with other countries. 
Theae are the things which are normally the part of the 
Prealdenfs Address but these have come in the statement 
of the leader of the House delivered today this morning. 
Th.re Is no mention in the President's Address about the 
things which he has referred to today In his statement 
about IAEA. Otherwise. these would have been mentioned 
In the Address and the House could get apprised of It. 
It is the responsibility of the Govemment to mention those 
things In It but In my opinion this may be the reason and 
possibility that the Govemment Is apprehensive about the 
elections which can be held In 2008 instead of 2009 or 
p .... umed that If they are held even In 2009. there may 
be no need of Address by the President. How.ver, this 
Is Just a presumption but I would personally feel that the 
Motion of Thanks, as has been moved by Shrf Jog! ,.. 
and aeconded by Shrlmatl Krishna Tlrath JI on the 
President's Addre., traditionallY. does not get oppoaed 
until and unless the Govemm";t opposes H. 

I agr.. with your viewpoint that more and more 
amendments are moved to It, however, I am sorry to uy 
that thia Addra.. does not mention certain things. We 
extend our support to the Motion of thanks on the 
Preaidant's AddreI8, do not oppose It. but regret that 
th .... Ia no mention in the President's Addr ... about the 
number of farmara who have committed suicide in our 
country during the Jut one year. Someone may claim 
that many provisions have be.n made in the budget, 
however. during the last one year thousands of farmera 
have committed suicide and it Is a different and aerfoua 
iasue. I do not know whether any survey has been 
conducted in this regard or not. However, during the last 
few years 18 thousand farmers have committed suicide. 
Last year. Radhakrishnan Comminee, Expert Group on 
Agricultural Indebtedness had been constituted. As per 
the Comminee's Report if one person commits suicide, it 
doH not mean that only that person has been in distr .... 

(EngHllhJ 

-A combination of growing rfek factors among the 
farming community triggera suicides. It II indicative 
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of a larger Bocio-economic malice. This implies that 
for every farmer who has committed suicide, there 
are many more in distress." 

/Translalion} 

It is noteworthy that if a farmer commits suicide, 
then it implies that many more farmers are in distress. 
They are in distress, though, they may not be committing 
suicide. Some people say that this decision cif the 
Government regarding waiving off loans of farmers, was 
wrong but I do not think so. Their condition was such 
that it was necessary to waive off their loans. I do not 
oppose this but we have to delve deep whether these 
loan waiver schemes will be able to prevent suicides by 
the farmers. We will definitely have separate discussion 
on it but it has been repeatedly mentioned that this 
Government have provided Rs. 60,000/- crore for waiving 
off loan of the farmers. The Hon'ble Prime Minister himself 
had been the Finance Minister, we had certainiy expected 
our Finance Minister to say as to why the Government 
did not make any provision in the Budget, if the banks 
are going to waive off such huge loans? He has not said 
anything about this. Later on we read In the newspapers 
that bonde will be Issued, which will be paid to the banks 
In three years. Yesterday, I was surprised to hear this 
from a television Journalist. When this question was asked 
to the Finance Minister as to what arrangements the 
Government will make in this regard, his reply was that, 
he will say only in the House, whatever he has to say 
on this iasue. Thereafter, there were so many arguments 
and counter arguments on this issue that the Rnance 
Minister had to leave. He was told later on that it was 
a live programme. I therefore, request the hon'ble Prime 
Minister to Inform this House as to what provision they 
are going to make in this regard? Nobody will say that 
relief should not be provided to farmers, they should 
definitely be provided relief and particularly in such a 
situation when farmers are committing suicides in such a 
large number. Further, it has been stated in the said 
report that the small and marginal farmers who are in 
distress and who commit suicides, hardly approach the 
banks for any sort of credit. 

[English} 

"The dependency of marginal and small farmers was 
more on non-institutional agencies than of larger 
farmers. The marginal farmers had to depend more 
on private moneylenders.-

/T"''''/Ion} 

MR. CHAIRMAN: The speech of Shrimatl Krishna 
Tirath will not go on record. 

... (Intsl1tlplions) • 

SHRI LK. ADVANI: On 29th, when the budget was 
presented I received, phone calls from some States, and 
thoee who have knowledge about this said that In our 
country the number of farmers taking loan from banks Is 
not very large as most of the farmers take loan from 
money lenders . ... (Intsnuptlons) 

When the Motion of thanks was moved here in the 
House in which there was a mention about providing 
assistance to farmers then I felt that I shouid ask the 
hon'ble Prime Minister to give clarification as to what is 
the intention of the Govemment in this regard? First thing 
which I have said is that it is fully appropriate to provide 
relief to the farmers considering their present condition. It 
is not wrong. But this assistance should be provided to 
only those farmers who actually need it. However, those 
farmers, who take loan from money lenders and constitute 
largest number among the farmers comrnltting suicides, 
may not be able to get the benefit of this assistance. 

Sir, I would like to say that farmers commit suicide 
not only because of loans. It has been stated in the said 
report that the farmers take loans due to agricultural 
prices. About the suicides which are taking place, It has 
been written that-

[English} 

-It is because in addition to agricultural prices, the 
farmer is burdened with rising costs of meeting basic 
needs like education of children and family healthcare. 
As a result, there has been pervasive distress among 
the farming community." 

/Trsnsllliion} 

It means that the price rise is also one of the factors 
responsible for this situation of farmers. I have also stated 
publicly 80 many times that this Government, who has 
won elections in the name of common man, have created 
a lot of problems for the common wornen of this country. 
The common man is already suffering. The family budget 
of women has been derailed. Everything has become 
costlier. The food stuffs have become costlier, the 

"Not recorded. 
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education of children has become coetIIer. AN ChaM thlnga 
are auch • .•• (InMtnJp/iQII$) When you were speaking, I 
had not interrupted you .ven once . ... (/nIWrupIkJns) 

MR. CHAIRMAN: You pl .... I18ten to him. Whatever 
you are Hying, nothing Is going on record. Therefore, 
th.re Is no UN 01 making commenta In this regard. 

.. . (InItlfruplion$I 

SHRI l.K. AOVANI: Sir, in the Ia8t four years one 
thing which has created problems to all .epeclaUy to the 
w.aker aectiona of the society and rural people Is price-ri... With regard to price-rise In para 4 01 Preeldent's 
Addre8I, It has been wrltt.n that:-

fEngl/$hJ 

Alt will continue to be the endeavour 01 my 
Govemm.nt to sustain growth-. 

/T1'llns/8f1onJ 

More emphasis is on sustaining growth. 

fEfll/li8hJ 

'While keeping prices under check. My Govemment 
has endeavoured to insulat. the indian consumer 
lrom the.. global Inflationary trends.-

/T1'llns/8I1onJ 

I leel that this paragraph or this kind of statement 
would have been more appropriate In the year 2004-05. 

/Ef1I/IIShJ 

11" the ultimate year of this Government. 

/T,.ns/8Ik1nJ 

Ev.n then If It Is uId that we would make effortB 
enhance growth rate while keeping prlcea under check-
I have objection to It. 

fEng/I$hJ 

This Is not the time for this kind of statement for the 
future. 

·Not racorded. 

/T,..".IionJ 

The Govemment says that It hed kept the Inflation 
under control and did not allowed the Inflationary trend 
prevaHlng all over the wortd to affect our economy. I 
believe that inflation la the biggest fallur. of this 
Govemment and If the prices of food stuffa Increase then 
It will affect common man . 

On the buIs of Information which I have received 
can say that thle Is also one of the factors due to which 
elections may be held earler. I have no objection If 
elections are held earUer. Th. common peopl. win get 
an opportunity to gIv. their declalon on the bull of their 
...... m.nt of the UPA Govemment which hal been In 
power lor the last lour yeara, 

They have .. en 6 yeara rule of NOA and they have 
al80 ... n four yea,. rule of UpA' and now they will 
have an opportunity to take decision on that basis. We 
have no objection. We are not like thoM kind of people 
who threaten to withdraw support if their demand is not 
met. We are certainly not that kind of people. !'towevar. 
we have been constantfy keeping an • on what hae 
happened since the month of August. A statement has 
been made today. Our leader of the Houee put It thua 
that they are going lorward and reached upto this and 
they complete this, do whatever anyone can. I think that 
people 01 this side must have Ilsten.d hI,e reply In the 
momlng. We have no problem in any cue. , only think 
that It Is not good If uncertainty conUnu.. In political 
arena of the country. I think all of us were quite aure in 
Auguat 2007 that elections will be held in 2009. BUI, 
auddenly lor the 'ut 5-6 months we have been getting 
some or the other statement which give rlae to more 
uncertainly. This uncertainty lurther leads to InstabHIty and 
an unstable Govemment can never do justice to Ita 
Govemence. 

This Address takes pride on our 9 percenl growth 
rate. Some people may object to it but at least I and my 
party do not oppose It It Is a matter of happineu and 
pride for all of us. If the percentage of G.O.P. growth in 
our country is 9 percent. But earlier when our Minister of 
Anance had said that GOP growth rate was 8 percent 
then the then leader 0' the oppoeltion had commented 
that It was just we building castl.. in the air and same 
could never be realized but today all can see that it is 
a r.alty. Even today I say that growth rate may go up 
lrom 9 to 10 percent. There should be two digit GOP 
growth rate. Nevertheless I do not agree that lhia growth 
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is Inclusive growth. The word 'inclusive' has once again 
been used here, and It also figures In the Address. My 
friend MJ. Akbar a Joumallat recently made a very good 
point, he said, I quote 

{English} 

"The kind of unequal economic growth that we are 
witnessing In India shows that there has been 
waterfall for a small minority and there are not even 
a few drops of water ,for the thirsty majority". 

Some people might not agree with what M.J. Akbar 
.. id, but I would like to quote one more person who .. 
statement had recently found place In the headlines of 
aome newspapers. 

{English} 

"Twenty richest Indiana today eam more than 30 crore 
pooreat Indiana. 

Who said this? This Is stated by Shri Vlmal Jalan, former 
Govemor of the Reserve Bank of India and the hon'ble 
member of the other House. Nobody can term It a 
Inclusive growth. 

I remember my formative years. I was a Journalist 
and used to sit In the pre.. gallery. One day Or. Ram 
Manohar lohia started a diacu .. lon by saying that today 
each person of India lives on 3 anas. ... (InttJrnJplions) 

MR. CHAIRMAN: 27 crore. 

SHRI L.K. ADVANI: He had said three anas. You 
have been a follower of lohiaji, whereas I knew him in 
the capacity of a journalist only. When he had uttered 
the word' 'three anas', it paved way for a heated debate 
on It. When Planning Commission said 15 anas, a full 
day debate took place on the issue of three anas vs 15 
anas and today it seems twenty richest persons and 30 
crore poor. ... (InltJrrupIions) everybody knows who are 
their colleagues. . .. (InltJlTUptions) I am not blaming these 
20 richest people and I have great respect for few of 
them because they are famous in the world and I have 
no objection If they make names in the remaining 
countries of the world, they are different people. But It is 

a matter of govemance so please at least do not make 
a claim of inclusive growth, because inclusive growth haa 
not taken place yet. But we ourselvee have faced 
consequences of similar campaign like India Shining which 
caueed huge damage to us. Had we named the campaign 
as India rising there would have been nothing wrong In 
It and even today India Is rising, I do not object to It. I 
want It to progre ... 

If the country makes a progress It makes all happy 
and I am not different from others on this count. It Is 
necessary that the country makes Inclusive growth and 
all people are covered in It. If today It is not taking place 
and we claim that It Is taking place and everything Is 
tine then we are wrong. We must also think that It we 
take certain steps regarding the system then It will a110 
have Inflationary effects and all have to suffer. That Is 
why I talked about soaring prices, inclusive growth and 
I want to say that nobody opposes the motion of thanks, 
rather every body want to highlight what Is not mentioned 
and what should have been mentioned in the address. 

I have nothing to say about Hon'ble President since 
many other Members have already mentioned that she Is 
a women President. I just want to say that the only one 
thing this Alliance has mentioned In the Common Minimum 
Programme about women and other things about women 
like curbing Infant mortality, mortality during pregnancy, 
Infanticide has found a mention. Other problems of women 
were not mentioned. The only thing that has been 
mentioned Is that we shall give them representation In 
legislative Assemblies and Parliament. 

{Eng/ish} 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): There are three 
pages on women's welfare in the National Common 
Minimum Programme. The hon. leader of the Opposition 
have read the National Common Minimum Programme. 

SHRI l.K. ADVANI: I stand corrected . ... (Inltlnuplions) 

{T1ansllltion} 

thai may be there but it is alao written that we shall give 
them one third representation in legislators. It has been 
repeated time and again. 

SHRI JAIRAM RAMESH: Please give complete 
Information do not give selective quotations. 
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• 

SHAI L.K. ADVANI: I have accepted It. 

{English} 

I do not stand on prestige laue when the core ilaue 
W8I why hu it not been done? Why Rashtrapattjl'. 
bh/IsSn been silent on that? ... (lnIBnuptIons) 

/T--IIon} 

Why nothing was said about this? It has been 
~ continuously said on our behaH that there is a proposal 

which we had introduced but could not implement It. The 
Bill was Introduced twice, but most of the people who 
oppoead It are with you. They did not let us pus It and 
resorted to phyalcally snatching It from our hands. Both 
of our Ministers of Law could not do it. The Constitutional 
amendment Bill cannot be passed amid such hue and 
cry. 

• 

Minister of Parliamentary Affeirs also know it. 
Therefore when the Election Commission proposed that 

{English} 

Instead of amending the Constitution to provide for 
women's reHrvatlon, why not make It mandatory for 
political parties to give a certain percentage to women 
when they put up their candidates? 

• /TrsnMlIon} 

I accept It that with this method the original objective 
envisaged will not be fulfilled, nevertheless the Increase 
will be subetantlaJ. With the substantial Increase there 
shall be one advantage 

{English} 

It can be done by almply amending the repreeentation of 
people's Act. 

• /T1MM1ion} 

secondly, no principle of rotation will come in that 

{English} 

The concem of the representatives for their constituencies 
should not be undermined. 

trlllns_lion} 

That Is why we have said that we are ready for that 
also. 

Out of the two proposals, we are ...ar to acc:ept 
any one to which the Govemment and Cliblnet agre. 
but at least there should be a proposal. We all have 
made promIee to the women, thetefore, I would like to 
request the hon'bla Prime Ministar to look for- the 
OOnMn8U8 on the proposal In any way, whether It is a 
original proposal or the proposal of the Election 
Commission. . .. (InlllmJp/ton8). 

Now I will mention another point that I started in tha 
momlng when It wu oppoHd here and I had to cut 
short my aubmls,lon. It is about the idea 0' the 
Government to form Telangana State In Andhra Pradelh. 
Mr. Jalram Rameah must be able to r8I'MIftber what haa 
been written In the common minimum programme. I have 
also read It today. It Is written there that they ara In Ita 
favour. . .. (InMmlptions) 

{English} 

SHRI JAIRAM RAMESH: Again, you are not quoting 
It properly. The exact wording Is that we would HIrth 
for a consensus, after appropriate conliultations and 
cooperation of an the pertlel. But there wu no explicit 
commitment. 

trlllMltltlonj 

SHRI L. K. ADVANI: How can you MY that there Is 
no coneensus even when your party along with the ruling 
party which gave birth to TRS were agreed to it. Today 
you compelled tham to resign here from tha houle. 
... (Intsrn.tpI/fJn6). 

MR. CHAIRMAN: It I, not befng recorded. 

... (InlM'1lJpliDn6/ 

{Eng/i6h/ 

SHRI L.K. ADVANI: I am not yielding. 

I yielded to Mr. Jalram Ramesh as 

{El7lJlishj 

he wu precile: he wu right when he said thill, 

·Not NCOfded. 
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{TIMMtJonJ 

there wal a talk ot conl.nlul. But b.hlnd that 
coneenaua. . .. (lfIIfImIpIion6). 

MR. CHAIRMAN: PIeaae alt down. 

... (lfIIfImIpIion6) 

SHRI L.K. AOVANI: Therefore, I would like to aay 
that you compeIIecI your companlonl and aIIi,ance pMnera 
of long who wlH alao MPa to leave the alliance keeping 
MIde your words which had never happened before. It 
had never happen.d In the alxty y.arl hlltory of 
Parliament that aomeon. -has rellgn.d In the houae after 
giving hll lpeech and Mr. Sp.aker would t.1I them . 
. . . (lfIIfImIpIion6). 

MR. CHAIRMAN: Pie... alt down. 

•.. (InltHrUpliDns). 

/EntIIIM) 
SHRI LK. AOVANI: I am not yielding . ... (/~) 

I am not yielding. . .. (lfIIfImIpIion6) I am not yl.ldlng . 
••• (1ntwnJpIIons). 

{TIMMtJon) 

MR. CHAIRMAN: You have already made your 
apeech. Nothing Ia going on record. 

••• (InItHn./pIkIn8/ 

MR. CHAIRMAN: Nothing la going on record. 

'" (lfIIfImIpIion6)-

SHRI L.K. AOVANI: Th.... have been demands for 
aepa1'8t8 statea from clfferent parte of India. I am happy 
to .... that In regard to the demand for three aeparate 
atatee of Jharkhand, Uttrakhand and Chhattllgarh to which 
extended our aupport when the occulon for that did arile 
before UI, we choM to put forth just one condition about 
that. • •. (lfIIfImIpIion6) 

MR. CHAIRMAN: Nothing is going on record. 

... (lfIIfImIpIion6/ 

MR. CHAIRMAN: Pi.... let him apeak. Let your 
leader apeak. Why are you disturbing your own leader? 

.. . (lnMmIp/Ion$) 

"Nat NCOIded. 

SHRI L K. AOVANI: When othe" are c:laturbing what 
will the members on our aide do? They are Interrupting. 
'" (IntsmJpllons) 

MR. CHAIRMAN: They want you not to speak and 
people on your lide are unwittingly fulfilling their whee. 

. .. (Intsrruptlons) 

SHRI L.K. ADVANI: I want to aay that we found a 
good way out by taking care to dl8cem that the demand I 

may not amack of parochialism. • .. (IntwnJpI/on8) but H 
the legislative .... mbly of the area state wh.re the 
territory falls endorse the 18me, we will Implement it. As 
lOon .. the three stat.. of Bihar, Uttar Pradeah and 
Madhya Pr,.deah confirmed the demands, we implemented 
the aame. I am happy that whole of the hou.e paaaed 
It with full conaensus. . .. (Intsfl7lPllons) 

[EII{III8h) 

I am not yielding to you. ... (InlM7Jpllons) 

/Tnm_lion) 

MR. CHAIRMAN: Please .It down. Why are you 
making a nolae? 

.•. (InItHn./pIkIn8) 

SHRI L.K. ADVANI: I would like to add to It. 
... (InIfImIpIIons) 

MR. CHAIRMAN: Nothing is going on record, .0 
pieaae .It down . 

..• (lfIIfImIpIion6/ 

MR. CHAIRMAN: Mr. Goyal, nothing is going on 
record. PI.a.e maintain silence. 

... (InMmIp/Ion$) 

SHRI L.K. ADVANI: I would like the hon'ble Prime 
Minister to clear the position regarding the women'. 8111 
and Telangana .. to what the Govemment want and 
expect? I understand that sometime w. need to take • 
care of our alliance perine", our coalition partne,.. It 
could be a condition that may be our party Is In favour 
of Vldarbha but our amance partn.ra are not. • 
... (IntsmJptions) 

MR. CHAIRMAN: PI .... maintain the alienee. Nothing 
wlU go on record. 

... (Intsnuptions/ 

"Not recorded. 
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MR. CHAIRMAN: Mr. Athawale, ple888 sit down. 

... (Inlsnuptions) 

SHRI L.K. ADVANI: I will take up one more Issue in 
the presence of the hon'ble Prime Minister. I feel that as 
the price rise has remained the biggest failure of the 
present Govemment, similarly, the Govemment have also 
failed in the matter of internal security. The incidents of 
terrorism that have occurred after the year 2004 in the 
country. . .. (Inlsnuplions) Our Parliament was attacked. 
.. (Intsnuplions). All five terrorists who had attacked the 

parliament were killed on the spot. ... (Intsnuplions) Our 
nine security personnel were also killed while encountering 
the terrorists. . .. (Intsnuplions). 

MR. CHAIRMAN: Nothing is going on record. 

... (Inlenuplions/ 

MR. CHAIRMAN: You please sit down. 

.. , (InlenupHons) 

SHRI L.K. ADVANI: Sir, I myseH had written a letter 
to the hon'ble Prime Minister asking him the reasons as 
to why the terrorists involved In serial blasts in seven 
local trains in Mumbai could not be arrested till date. 
What Is the reason that In all major incidents since the 
year 2004, whether it was attack on the temples in 
Varanasi and Ayodhya, incidents of Malegaon or Deihl, 
Hyderabad, Imphal and Bengelore . ... (Intsnuplions) 

MR. CHAIRMAN: You please sit down. Nothing Is 
going on record. 

... (InlerrupHons/ 

SHRI L.K. ADVANI: Sir, why the judgement of the 
court regarding Afjal has not been executed. 
... (IntsnupHons). If any clemency petition is pending then 
how long will it remain pending? ... (InlenupHons). 

MR. CHAIRMAN: Nothing is going on record. 

... (Inlsnuplions/ 

"Not recorded. 

SHRI L.K. ADVANI: Sir, while moving the motion of 
thanks, Shri Ajit Jog! has welcomed the National Tribal 
University being Ht up In Amarlcantak. The IBid unlwralty 
has been named as Indira Gandhi Tribal University. All 
the projects which are going on or have been launched 
are named as Indira Gandhi National Tribal University, 
Indira Gandhi National Old Age Pension Scheme, Rajlv 
Gandhi Fellowship, Rajlv Gandhi Institute of Petroleum 
Technology, Jawaharlal Nehru Urban Renewal MJuM)n. 
... (lnltlnuplion8). I am add ..... ing the hon. Mr. Prime 
Minister. I would like to submit to the hon'ble Prime 
Minister that there have been many great persons like 
Sardar Patel, Jaiprakash Narayan, Dr. Ram Manohar 
Lohia, Shyama Prasad Mukherjee, Anna Durai, Morarjl 
Desai In India. NlU8lmha Raoji with whom the pre .. nt 
Prime Minister had worked was al80 a great person. Then 
what Is the reason that the members of only one family 
take the centre stage. . .. (Intsnuplions/ 

MR. CHAIRMAN: Please sit down. Nothing is going 
on record. This entire pandemonium Ie not going on 
record. 

. .. (Inhlnuplions/ 

MR. CHAIRMAN: I have already told you that what 
you are sayl!1g 18 not going on record. You may speak 
when you are permitted. 

... (Inhlnupllons/ 

SHRI L.K. ADVANI: Whatever comments I have made 
here in the House is simply because the hon'ble Prime 
Minister hlmseH Ie present here. . •. (In/tlmlplitJnl) 

MR. CHAIRMAN: I have already told you that nothing 
is going on record. So you please ait down. 

... (Inltlnupllons/ 

/English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, thia ia 
objectionable. What he Is saying Is an Insult to a national 
leader. . .. (Inltlnuplions) 

SHRI ANANTH KUMAR (Sangalore South): You 
should be ashamed about it. . .. (Inltlm.lp/itJn8) There Ie 
no name from the North-Eastem region. . .. (Inltlnup!ions) 

"Not recorded. 
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MR. CHAIRMAN: Nothing will go on record. 

.•. (InltlmJplions/ 

SHRI L.K. ADVANI: Despite getting delayed 
Infonnatlon, he came here. For this, I would like to extend 
my thanks to him for this gesture and while supporting 
motion of thanks, I conclude. ... (InMmJpIIons), 

MR. CHAIRMAN: Nothing is going on record. 

... (InMI'nIpI/tJM/ 

MR. CHAIRMAN: PIe .. e do not get reed ... and let 
the proceedlngl of the House run smoothly. So pi .... 
sit down. 

fEngI/8/IJ 

TEXT OF AMENDMENTS 

SHRI B. MAHTAB (Cuttack): I beg to move: 

That at the snd of the motion, the following be ~ 
namely:-

"but regret that there 18 no mention in the Addreaa 
about the need to provide, tpeCial category status to 
Orilea"(91) 

That at the snd of the motion, the following be ~ 
namely:-

"but ragNt that there II no mention in the AcIdreu 
about the measures to control the rise In price8 of 
....mtaJ commodItIel. (92) 

That at the snd oIlhs motion, the following be ~ 
namely:-

"but regret that there is no mention in the Addreaa 
about the need to provide financial and other 
nece .. ary ... 18tanc8 to the farmers to prevent 
IUicIdeI by them.. (93) 

That at the tIfId of the motion, the following be ~ 
namely:-

"but regret that there Is no mention in the Address 
about the need to take stringent action against the 
naxaI8 and maollta." (94) 

·Not rwcordId. 

That at the MId of the motion, the following be ~ 
namely:-

"but regret that there is no mention in the Addr881 
about any plan to establish an liT In Ort..... (95) 

That at the IIf1d of the motion, the following be ~ 
namely:-

"but regret that there II no mention In the Address 
about opening of an 11M in Orissa." (98) 

That at the end of the motion, the following be added, 
namely:-

"but regret that there Is no mention In the address 
about establishing a Central University in Orissa. n 

(97) 

That at the tN1d oIthe motion, the following be ~ 
namely:-

"but regret that there Is no mention In the Addrels 
about any comprehensive plan for expanllon of 
women education In the country.· (98) 

That at the tN1d oIthe motion, the following be ~ 
namely: _ 

Mbut regret that there Is no mention In the Addreu 
about strengthening the health 88I'VIceI In the tribal 
districts of the country.· (99) 

That at the lind oIthe motion, the following be ~ 
namely:-

"but regret that there Is no mention In the Addre88 
about providing adequate fundi for development of 
Infrastructure in the backward statel of the country 
Including Orissa" (100) 

That at the end of the motion, the foIIoMng be MIrJsd, 
namely:-

"but regret that there is no mention In the Addres& 

about increasing labour Inten8lve centrally aided 
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projeala to provide employment to the ru .... poor In 
0rIesa." (101) 

That at the end of the motion, the following be ~ 
namely:-

"but regret that there 18 no mention In the Address 
about Increulng the Irrigation potential In the state 
of Ori88B: (102) 

That at the end of the motion, the following be ~ 
namely:-

"but regret that there 18 no mention In the Addreu 
about extending the benefits of urban development 
schemes to the needy peraona in the country In 
general and Oriasa In particular." (103) 

That at the endof the motion, the following be Bddsd, 
namely:-

"but regret that there 18 no mention in the Address 
about the need to check unabated Increase In 
unemployment In the country due to the ongoing 
economic reforms." (104) 

That at the tHId of the motion, the following be 
~ namely:-

-but regret that there Is no mention In the Address 
about the steps to lower the prices of diesel, petrol 
and cooking gas." (105) 

That at the end of the motion. the following be ~ 
namely:-

"but regret that there 18 no mention In the Address 
about lowering the prices of fertlHzera, seeds and 
power to bring down the cost of agricultural produce.· 
(106) 

SHRI ARJUN SETHI (Bhadrak): I beg to move: 

That at the snd of the motion, the following be 
BGbWc:t narneIy:-

"but reg_ that there Is no mention in the Address 
about to grant of Special Category status to the State 
of Oriaaa.· (339) 

That at the MId of the motion, the folloWing be IIdd«I, 
nameIy~-

"but regret that there II no mention In the Address 
about establishment of a Wortd-cl ... National ScIence 
and Research Foundation In the State of Orissa at 
the cOat of Ra. 1000 Crore on the linea of proposal 
mooted by the ScIentific Community.· (340) 

That at the tIIId of the motion, the foRowing be 
8ddt1d, namely:-

"but regret that there Is no mention in the Address 
about establishment of an liT and an 11M In the State 
of OrleaA: (341) 

That at the end of the motion, the following be 
8OIM:t namely:-

"but regret that there is no mention In the Address 
about Immediate commissioning of six Regional 
Institutes of Medical ScIence Centres at BhubMeewar 
and elsewhere In the country to provide quality health 
services to the people ac:1'OI8 the country.· (342) 

That at the snd of the motion, the following be ~ 
namely:-

"but regret that there Is no mention In the Addreu 
about financial assl8tance for the Instailldion of a 
liner Accelerator (lINAC) In the Department of 
Radationa, AchaIY8 Harlhar RegIonal cancer Centre, 
Cuttac:k (0rteIa) to provide quality h..... servtcea to 
the cancer patients In the State." (343) 

That at the MId of the motion. the following be 
MId«/, name!y:-

"but regret that there Ia no mention in the Add,""s 
about commlaionlng of all refinery by Indian Ofl 
Corporation Ltd. at Paradeep In Orlua.- (344) 

That at the snd of the motion, the following be ~ 
namely:-

"but regret that there Ie no mention In the Address 
about establishment of Teunami Warning SyNm In 
the coastal districts of Oriua." (346) 

That at the snd of the motion, the following be .tdMt 
nameIy:-

"but regNI IhaI there Is no mentiOn In the AddreM 
about Immediate completion of four Ianing of the 
NatIonal Highway No. 5 in 0rIsea."(348) 
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That at the .nd of the motion, the following be ~ 
namely:-

"but regret that there Is no mention In the Address 
about any mechanism to resolve disputes among 
States particularly relating to construction of Dam! 
Projects on the Interstate rivers such as Bansadhara 
and Godavarl."(347) 

That at the ~ oIthe motion, the folkwing be MIdtKI. 
namely:-

"but regret that there is no mention in the Address 
about developing the Biju Patanalk Air Ports, 
Bhubaneswar 88 an International Airport. "(348) 

That at the .nd of the motion, the following be MIdsd. 
namely:-

"but regret that there is no mention In the Address 
about measure to check the growing maolst menanee 
In different parts of the country." (349) 

That at the ~ of the motion, the following be 1IddtJd, 
namely:-

"but regret that there Is no mention In the Address 
about growing problem of unemployment amongst the 
educated youths of the country."(350) 

That at the ~ oIthe motion, the following be MIdsd. 
namely:-

"but regret that there Is no mention In the Address 
about the unprecedented rise in prices of essential 
commodities and Its effects on common man." (351) 

That at the tII7d of the motion, the following be Mfdsd. 
namely:-

"but regret that there Is BO mention In the Address 
about Increase In number of suicides by farmers in 
the country.· (352) 

That at the tII7d oIthe motion, the following be MIdsd. 
namely:-

"but regret that there, is no mention In the Address 
about stepa to address the issue of uneven economic 
growth of different parts of the country.· (353) 

SHRI BIKRAM KESHARI DEO (KaJahandl): I beg to 
move: 

That at the tII7d of the motion, the following be IIOiMt 
namely:-

"but regret that there Is no mention in the Address 
about waiver of farmers' loan In the Kalahandl-
Bolanglr-Koraput Region of Orl888." (464) 

That at the tII1d of the motion, the following be IIddtJd, 
namely:-

"but regret that there Is no mention In the Address 
about waiver of farmers cooperative loan on 
agriculture." (465) 

That at the tII1d of the motion, the following be IIddsd, 
namely:-

"but regrst that there Is no mention In the Address 
about steps to stop farmers suicide. in Orlsaa, 
Maharashtra, Andhra Pradesh and other paddy 
growing states" (466) 

That at the ~ of the motion, the following be MIdsd. 
namely:-

"but regret that there Is no mention In the Addreu 
about any scheme to bring more agricultural land 
under irrigation in New Nagpur Parliamentary 
Constituency and Kalahandl Parliamentary 
Constituency and Bolangir District of Orissa.· (467) 

That at the ~ of the motion, the following be MIdsd. 
namely:-

"but regret that there is no mention in the Address 
about establishment of Tribal Univeralty In KBK region 
of Orissa." (468) 

That at the tHId of the motion, the following be IIddtJd, 
namely:-

"but regret that there Is no mention In the Address 
about steps to activate the National Rural Health 
Mission which is lagging because of lack of doctors 
and medical staff injoiral areas of KBK." (469) 

That at the snd of the motion, the following be IIdt:I«I, 
namely: -

"but regret that there is no mention in the Address 
about steps initiated by the Govemment to make 
N.H. 201 Into a Six Lane Highway: (470) 
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That at the wid of the motion, the following be ofGbIJc:t 
namely:-

"but regret that there is no mention In the Address 
about step being taken by the Govemment to open 
Intemational Airport at Jharsuguda."(471) 

That at the snd of the motion, the following be ~ 
namely: -

"but regret that there is no mention in the Addresa 
about steps being taken by the Government to 
upgrade the facilities at all Metro Airports," (472) 

That at the lind of the motion, the following be .tObIr« 
namely:-

"but regret that there Is no mention In the Address 
about steps being taken by the Government to 
implement the Swamlnathan Committee 
recommendations on the All India Farmer Forum." 
(473) 

That at the snd of the motion, the following btl 6ddtJd, 
namely: 

"but regret that there is no mention In the Address 
about steps being taken by the Govemment to fix 
the minimum support price of paddy at Rs. 1000/· 
per quintal." (474) 

That at the IJf1CI of the motion- the following be IIddtId, 
namely: -

"but regret that there is no mention In the Address 
about steps being taken by the Government to 
provide safe drinking potable, piped water to all In 
the country"(475) 

That at the lind of the motion, the following be sddtld. 
namely: -

"but regret that there is no mention in the Address 
about steps being taken by the Government to 
provide electricity under Rajiv Gandhi Grameen 
Vldyutkaran Yojana to villages In Nawrangpur 
Parliamentary and Kalahandi Parliamentary 
Constituency." (476) 

That at the end of the motion. the following be 6ddtJd, 
namely:-

"but regret that there is no mention in the Address 
about steps being taken by the Government to 
establish Tool Rooms In Kalahandl District. "(4n) 

That, at the IJf1CI of the motion, the fclawlng be 
sddtJd, namely:· 

"but regret that there is no mention In the Add ..... 
about steps being taken.by the Government to 
eetabIiah a Central Marine and ~y Institute 
at Bhubaneshwar." (478) 

That at the IJf1CI of the motion, the following be 
sddtJd, namely:· 

"but regret that there is no mention In the Add ..... 
about steps being taken by the Government to 
promote Eco-Tourism In the KBK region of 0rIua." 
(479) 

That at the IJf1CI of the motion, the following be .-:t 
namely:· 

"but regret that there Is no mention In the Address 
about steps being taken for Inclusion of JodIa·Parja 
Tribala of undivided Koraput DIstrict In the lilt of 
Scheduled Tribes for the state of Orll .. ." (480) 

That at the lind of the motion, the following be .,.. 
namely:-

"but regret that there Is no mention In the AddI'M8 
about any scheme of the Government to renovate 
old traditional water bodies In the district of uncllvldld 
Koraput and Kalahandl." (481) 

That at the IJf1CI of the motion, the following be __ 
namely:-

"but regret that there is no mention In the Address 
about any plan of the Government to provide jobe to 
retired army personal In public sector"(482) 

That at the IJf1CI of the motion, the following be ~ 
narnely:-

"but regret that there is no mention In the Address 
about steps being taken by the Government for 
appointment of teachers under the Sarva Shiksha 
Abhiyan and in Ashrams. s.va·Ashrams and Ashram 
High Schools In the Tribal are .. of Orissa ... peclally 
In the Kalahandl and Nawobangpur Parliamentary 
Constituency area." (483) 
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MD. SALIM: Thank you, Mr. Chairman, Sir. The 
hon'ble President had delivered the Addre88 in the joint 
sitting of both the Houeea of Parliament and the Motion 
of Thanks thereon hal been moved by Shri Ajlt Jogi and 
aeconded by Shrlmatl Krllhna TIrath. It II necessary to 
have dllcu88lon on the Motion of Thanks, however, for 
the manner In which discussion has been taking place 
and aspersions are being cast, we have got our dilemma. 
The leader of opposition has also expre888d his views. 
He has said that when the hon'ble President delivers her 
Addreu in the Parliament, no discussion takes place on 
It keeping In view the decorum. Motion of thanks on the 
President's Address is passed unanimously. However, the 
President's Address provides us an opportunity to discuss 
the policies and the balance-sheet of the Govemment. 
Therefore, the Motion of Thanks Is important. This 
dlscuseion Is not an election discuselon and It Is not an 
electoral ground also. But the balance sheet thus 
presented raises a qU8ll10n as If It were an election 
speech. It wu the first address of the hon'bla President 

. before the joint sitting of the two Houses of Parliament, 
however, the Motion of thanks thus brought before the 
House has created electoral ambience on part of both 
the treasury as well as the opposition benches. When 
the hon'ble Leader of opposition says that he thinks that 
the ensuing elections will be held within 6 to 8 months, 
It appears to me that he has been renewing his 6 months 
period right from the date the UPA Govemment came to 
power and Is hoping against the hope. Earlier they 
expected elections to be held very soon because they 
were misguided by the astrologers but now after listening 
to the Address they think that elections are round the 
comer. . .. (InhlmJplions) You do not listen to anyone else, 
other than hon'bla Advaniji. I think that It was a golden 
opportunity for the UPA Government to prelent its 
balance-sheet based on the Common Minimum 
Programme referred to by both the sides envisaging the 
iseuas of common interest which formed the basil for 
this Govemment. It is the fourth year of the Government 
and instead of raising new hopes if the Address made a 
mention of how far the Govemment succeeded In fulfilling 
the ray of hope which the common man saw In 2004 
with the advent of this Government, then it would have 
been the proper balance sheet. 

In the President's Address there is a mantion of 
growth and regional balance which is also covered in the 
Common Minimum Programme. The Address does not 
reflect the right perspective. We are hearing during the 

di8cua8lon that an euphoria is being created, a growth 
story Is being told and In this Address as well that 
impression has been given. In the Address, there is a 
mention about the progl'88S being made by our economy. 
There is mention of the shinning India only but for making 
the balance sheet complete there should have been 
mention of the suffering India too. Being a leftist, I feei 
that in terms of dollar Income in the country, 48 billionaires 
have come up in the country and It is the duty of the 
Govemment to ensure welfare of the 78% people who • 
are ekeing out a living with an income of leas than As. 
20/- per day. Then only the balance sheet would have • 
been complete. People should be aware of both the 
aspects. I am sorry to say that In the last four-five years, 
your feel good factor Is tumlng out into a feel bad factor. 
Most of the times, the feel good factor of the Government 
Is the feel bad factor for the opposition. 

Mr. Chairman, Sir. I would like to submit a few things 
about the aspects that have been mentioned in the 
Address. The people of India were facing problems of 
price rise, Inflation, unemployment, and poverty. Besides, 
the farmers, about whom we are discussing in the House, 
are also facing innumerable problems In the agricultural 
sector due to which they are committing suicide. It would 
have been better, had a mention of the problems being 
faced by the 100 crore people of the country been made 
in the Address. The Address of the President must put in 
perspective the condition of the 70% people of the country 
and must not only highlight State of the 20% people of, 
the country. Therefore, I would like to say that a clear 
picture has not been presented. During the discussion, 
the issue of the budget provision has been raised. I feel 
that it would have been better had the budget provisions 
not been mentioned during the discU88ion on the Motion 
of Thanks on the President's Address. Since the Address 
contains several issues which can consume the entire 
time In case a discussion takes place on all those issues 
and a separate discussion on budget Is to take place, 
the members introducing the motion and the supporters 
of the motion as well as the leader of opposition also .. 
indirectly raise the question of budget or waiving off the 
loans. then It means that according to them the Address • 
does not have enough issues on which discussion could 
be held. However, this Address contains so many issues 
for which we appreciate it. The Address speaks about 
the issue of development. This Is mandatory and such 
commitments have been reiterated which is commendable 
in 1teeIf. However, It enumerates the provisions of inclusive 
growth made in the Eleventh Five Year Plan. This cannot 
be counted as the achievements of the UPA Govemment. 
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"Babe mariye to ball batlyen nlhln-. We IhaII hive to 
evaluate how far we have aucceedad In achieving the 
mandate of the national Common Minimum Progrwnme 
with regard to the situation of inclusive growth from May 
2004 to 2007 or February 2008. We are of course, pryud 
to have the first woman Preeldent of the country who 
delivered her Addf888 to the joint eIttIng of both the 
housel In thle augult Central H.II. We appreciate this 
achievement. 

18.53 hr •. 

(MR. SPEAKER In IhB Ch.th) 

In the Chapter of the Common Minimum Programme 
regarding women there Is a mention of reserving seats 
in Lok Sabha and State Legislatures for women and 
enactment of a law in this regard. I would like to read 
It out, It has been written In the Women-chHd MCtion 
that 

{English/ 

UPA Government will take the lead to Introduce 
legillation for one-third reaervation-it I. mentioned very 
specifically: 

"The UPA Government will take the lead to Introduce 
legislation for one-third reaervation-it II mentioned 
very specifically-in Vldhan Sabhal and In Lok 
Sabha. Legislation on domestic violence .nd against 
gender discrimination will be enacted.-

/TrsnsI8Hon/ 

We welcome the Legislation on Domestic violence 
which has been brought. We should feel proud as a 
supporter, however we regret and also demand that It's 
first line that-

{English/ 

-We will take the lead to Introduce legislation for 
one-third ..... rv.tlon for women in Vlclhan Sabhas 
and in Lok Sabha.-

/TrsnslllHon/ 

When Robert Gat .. comes from America and saye 
that 'Time is ticking then are we the Leflilta, the 
supporters of the Government not entitled to say that the 
UPA Government hu been In power for 5 years and 
when for nuclear deal, the time is ticking and the 
Government is anxious for it then time Is also ticking In 
respect of Introducing the bill regarding reservation for 

women. The Government should take care of this matter 
aIIo for which they are committed. 

/E1IfII/MI/ 
It is because the Government, under the leadership of 
. Dr. Mmlmohan Singh, wu conatItuted and has taken oath 
on the buls of the Common Minimum Programme. 
..• (InlBmJpllons) 

MR. SPEAKER: The oath is taken under the 
Constitution. 

MD. SALIM: The basil of this Government Is to fuHl1 
the uplratlonl of the people u enumerated in the 
Common Minimum Programme. The mandate is here. 
What we Itresa Is -common- and "minimum- rather than 
devoting the time on "un-common- i8aU8S and "maximum" 
programme. Let us fulfil the -minimum- mandate which 
we have taken upon ou .... lve •. That Is what we demand. 

~1kJn/ 

H more energy were spent on that then, I understand, 
that It would have been a hletorlcal step for us, for the 
country and for the entire world. I .tlil fHl, and th.re Is 
stili time; the Women Reaervation BIll ehould be Introc:luced 
In the present Budget Session ItseH elth.r In the first 
phase or in the .econd phase. It should have been a 
historical ~ but that historical touch is not there in 
the speech. 

The mandate of common minimum programme 18 not 
reflected In the Pf88Ident's Add,... and what .. montIoned 
In the P .... idenfs Addre.. Is not there In th. common 
minimum programme 80 we are in a fix. 

Rights of the children hav. been mentioned in the 
para related to the children and the women. When I go 
through the figures of the family health survey, I reel 
lOrry to 888 that 70 per cent children in the country are 
anaemic. What growth w. are talking about? It Is a matter 
of sorrow that In the 21.t century 70 per cent children In 
India are anaemic. We are not concem.d about the 
children whom we treat as angela. We are launching 
apace minions to explore the stars but we have failed 
to provide nutritious food to our children who are like 
stars on the earth. This cannot be a growth Itory. The 
Government ahouk:I pay more attention towards stars on 
the earth than In apace. PraaenIty, the condition of children 
Is very pathetic. Women and children are malnourished 
and the number of such women and children has 
increased during the last decade. I am not talking about 
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[Md. Salim] 
NDA or UPA Govemments, however, the number of such 
women and children Is increasing which becomes-manifest 
from the Govemment data. On the one hand, there is 
economic growth and on the other, cases of malnutrition 
among children and women are rising. It Is the 
responsibility of the Government to bridge this 
contradiction. How should we target the growth so that 
we may meet the challenge? For doing this, 
universalization of ICDS and achieving the target In five 
years was proposed in the Common Minimum Programme. 
I appreciate that the Govemment is maintaining its pace 
of development over the years. I will not raise the issue 
of budget here. I will ralae that during the discussion on 
the budget. However, till now universalization could not 
be achieved. It Is the last year when the Govemment 
had got an opportunity to do It. If it were Included in the 
President's Address that the target of universalization of 
ICDS will be achieved by 31st March, 2009 we would 
have applauded that and said that the mandate has been 
kept and a little bit progress achieved. Every year, the 
Govemment have enhanced the provision but that Is not 
sufficient. That mandate should be fulfilled. There Is also 
a mention about the strengthening of PDS. It Is mentioned 
In the Common Minimum Programme. 

{English} 

"The UPA Government will strengthen the Public 
Distribution System-PDS-particularly in the poorest and 
backward blocks of the country and also Involve 
women's and ex-servicemen's cooperatives In Its 
management.-

/T,.n618tion} 

This is the provision made In May 2004. I was 
expecting the Address to mention that the Govemment 
have achieved this target. I do not expect to listen that 
it has been postponed for the 11th Five Year Plan. I feel 
that something contrary to It has been done. The loan 
waiver scheme of farmers is certainly a great achievement, 
however, It was alao required to take some measures 
that would have checked the trend of suicides. It will not 
serve any purpose if we do not go In for massive 
procurement in future and instead assign this responsibility 
of procurement to multinational companies like Kargil and 
Indian multinational companies like ITC which even do 
not give Information as to how much rice, wheat Is 
stocked In their godowns and what quantity they have 
procured. We talk about procurement because It Is double 

edged scheme. Small farmers get relief if the crop Ia 
procured at minimum support price the moment crops 
come In the market and on the other hand It also ensures 
food security. If we do not do procurement and think that 
private sector wiD take care of It then we do not get 
advantage. What Is the outcome of the policy of 
liberalization Introduced In 1991 In the country? The 
Govemment have no account and Information regarding 
the trading of wheat and rice. 

It has been mentioned in the paper laid today on 
the table of the House that the Govemment are amending 
the law to make It mandatory for the company to fumish 
information regarding the quantity and whereabouts of 
wheat and rice, whenever demanded. But these 
companies, the ITC company are not giving any 
Information in this regard. It Is not that whatever was 
mentioned In the common minimum programme has not 
been achieved on the contrary, on account of this. the 
food intake of the people has decreased and its availability 
has declined. I will not delve into the nuances of prices 
rise as the hon'ble Prime Minister is himself an economist. 
When I was the Member of Rajya Sabha, I had Ieamt a 
lot from him. First It was said that food Intake Is declining. 
Today it is being said that price rise Is increasing because 
the prices of commodities in the Intematlonal market have 
increased. I was going through an intemational magazine, 
an Australian Magazine In early 90s. There was a 
depiction of a cartoon In that magazine. 

{English} 

It is not a new world order. It is a new wheat order. 

America and the World Bank were depicted In that 
cartoon as saying-

{English} 

Too much money is chasing. 

/T,.nsI6tion} 

It Is a new order of wheat. I am talking about cartoon 
that appeared in an Australian Magazine in 1991 that left 
strong impression on my mind and I had reproduced that 
in my magazine as well. However, regarding the hue and 
cry of the leftists that the availability of cereals has 
declined and pulses and rice are not available in sufficient 
quantity every time, the argument is being given that 
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leftists are not aware about the changing l!fe style of the 
people on account of liberalisation. The new 20 crore 
strong middle class who talks about market, eat Pizas, 
Patties and fast food and make a queue at Vimpies, so 
why do they talk about wheat and rice, that will certainly 
decline but the decline in the availability of wheat and 
rice does not mean that economic growth has declined 
rather such explanation was given when there was 
sufficient development. But, now it is being argued that 
since the purchasing power of people has increased and 
enough money has come in the market, hence the prices 
of commodities are increasing. However, I would like to 
submit that I am talking about essential commodities and 
those poor people who try to make their both ends meet 
on a paltry amount of twelve or twenty rupees. They do 
not have enough money to purchase things. Those who 
are billionnaires do not stand in queue on the road to 
purchase wheat and rise. Those who have money are 
not purchasing these commodities as consumers, rather 
they are purchasing these for hoarding, for storing It In 
their godowns. After coming to power, the first thing that 
NDA Government did was to amend the essential 
Commodities Act so as to provide relief to the hoarders. 
They kept their hold on essential commodities and, thus, 
the Govemment favoured them. However, I would not 
like to blame them, rather, I would like to submit to the 
present Govemment as to how did they tackle this 
situation in the last four years. Even after 60 years of 
independence If people do not get food in the night and 
children are victims of malnutrition in 21 century then in 
which direction we are going? Thus, disparity is increasing. 
I wished It for a long time and now I listened it from the 
leader of the opposition, hon'ble Advaniji, who also quoted 
Blmal Jalan jl and Shri MJ. Akbar that disparity Is 
Increasing. After so many days and in this age, he tried 
to see the other side of the fact. It has been said that 
there is disparity and Inequality Is Increasing. We do not 
have before us the issue of Maharastian and non-
Maharashtian temple, mosque or Hindu-Muslim gather the 
laue Is that the gap of inequality is widening. The neo 
liberal policy that we have adopted has certainly benefited 
the industries for the last 17 years. Our infrastructure 
has been benefited. The glamour of the cities has also 
increased and the vehicles of various models are 
available. Air conditioned Garib Rath is also running. 

The person who discriminate against people who are 
not like them, who do not worship like them, or drea 
themselves like them, practice exclusive politics. Whether 
it Is a Muslim fundamentalist, Hindu communal, Christian 
cornmwl8I, all of them have one theory that is of exclusion 

In politics. They practice exclusion even In their own 
society. But the UPA Govemment was formed with a 
new hope that we would take everybody along wtth ua, 
we will unite everybody, we will seek partnership of 
everybody in the Government, in the society and in the 
job of economic development. There would be Inclusion, 
growth with equity. Growth alone which has happened In 
this country or In the entire world for 15 years cannot 
satisfy us. It Ie like a long pillar. Aa per engineering, If 
pillar is erected In construction it lacks sustainability. 
Pyramids are durable because the basic unit of 
engineering Is triangle. When we construct triangle to 
support it, It Iuta, pyramid is like this. The people who 
tell us the story of the growth must understand the 
meaning of Inclusive growth, even If the growth is a bit 
less, it should be in the form of a triangle, it's base line 
should Increase. It should be observed whether it is 
covering most parta In respect of equity, It should not be 
for only 2()'25 people. After that quality of life should be 
improved so that It may remain In conformity with the 
growth rate or vice-versa. 

{English] 

If this triangle is not there, then growth with equity 
with the development of the quality of life of our common 
people will not be possible. 

/TI'8MN1lion] 

Then, It would be sustainable. Otherwise, we are not 
able to achieve sustainable growth. What Is two-digit 
growth? We can achieve It. Till now, we have not been 
able to Include every section In the growth engineering. 
We are talking of 7-9 percent growth. If we are able to 
Include the rest of the pack and tap its .nergy, we can 
achieve it very easily. We, the left parties, are supporting 
the UPA Govemment because first of all we do, not want 
exclusive politics, secondly exclu.w. economy, it should 
be inclusive. We will have to move taking everyone along 
with us. Evan If we criticize it is on account of this only, 
not a single line of that criticism is outside the ambit of 
the common minimum programme. In fact, criticism Is 
done at the time when the Govemment deviates from 
the common minimum programme. The heading of the 
last paragraph of the Common Minimum Programme is 
'A Final Word'. Most of the times Common Minimum 
Programme is quoted, final words are nol quoted 

[English] 

This is a Common Minimum Programme for the UPA 
Goverrvnent. It is, by no means, a comprehensive agenda. 
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It Is a starting point. I emphaslae theae worda. That 
highHghts the main priorities, policies and programmes. 
The UPA Ia committed to the implementation of the CMP. 
This CMP is the foundation for another CMP~ollective 
maximum performance. So, at the end of the fourth year 
and the beginning of the fifth year, what do we desire, 
not to remind you of the common minimum provision 
made in the Common Minimum Programme? We should 
find out the basis of the common maximum performance. 

If we take Ita balance sheet, we hope to S88 the 
maximum performance. 

{English/ 

I am reminding you of the Common Minimum Programme 
to show you the starting point. But, you should have 
silenced us saying that was In ~2005. This is the 
common maximum performance carei. This is what we 
have achieved. We had started In 2004 and continued in 
2005,2006 and 2007. This Is 2008 and this Is the report 
card. 

(TiBnslBlIon/ 

Then call this growth as an Inclusive growth. Today, we 
are contending that we are beginning our journey towards 
an inclusive growth. Therefore, euphoria is being created. 
It can be seen in every case. Since time Is very short, 
therefore, I would not quote what ~as in the Common 
Minimum Programme. It was said there that an Inquiry 
Commission would be set up to analyse the condition. 
This Government Is also having a political commitment 
and I understand that the Government will first review 
the situation and will therealter take some effective steps 
and subsequent of which some outcome will emerge. A 
committee was constituted under the chairmanship of 
Justice Rajender Sachar in March 2005. The Govemment 
had come to power in May, 2004 and the Committee 
was set up In March, 2005. It was supposed to submit 
its report in June 2006, but it submitted its report in 
November, 2006 and the report was presented in 
Parliament in December, 2006. The year 2007 passed. 
This report is put at the last in the list of Business of 
every seSSion, but till today, it has not been taken up for 
discussion. "Umradaraz manngkar laye the chaar din, do 
aarzoo mein kat gaye do intezaar mein". 

{English/ 

MR. SPEAKER: That was on the Wst. The hon. 
Members did not find time to discuss it. 

(TiBMIIItiDn/ 

MD. SALIM: But what happened? On one side they 
are talking of appeasement as If everything has been 
given. I am not undermining the Sachar Committee report. 
But this is not a prescription and this is also not a 
disease. Some people are thinking that this is a disease, 
some people are thinking it is a prescription or remedy, 
as if everything has been given. This is a diagnostic 
report. What is the condition of the minorities. As blood 
test, blood pressure, sugar etc. are checked to diagnose 
the disease, the report is similar to that, but for so many 
days you are thinking that appeasement policy is being 
adopted. After Independence, Muslims have got everything, 
It Is not so. Rather, their condition has worsened and 
has become pitiable. Now, it is the duty of the 
Government to take action accordingly. The Government 
took up this topic for discussion in the Cabinet in May, 
2007. I listened to the announcement. The Minister of 
Parliamentary Affairs, who also holds the portfolio of the 
Minister of Information and Broadcasting made certain 
promlaes. In August, 2007, the Minister of the Minority 
Affairs submitted. 

{EngII8h/ 

Follow-up action to be taken, not the Action Taken Report. 

/TI1lnslllllon/ 

For the first time action taken report was not presented 
in the Indian Parliament. 

{Eng/ish/ 

The Government II contemplating the follow-up action 
which was placed. 

{1Jansllltion/ 

Follow-up Action to be taken submitted in August was 
the repetition of the Prese R.I .... made in May. Today, 
same thing is being repeated In the Budget. I came across 
the Indian Express, pubIIahed on the next day of the last 
year's Budget It was reported there that the Minorities 
got a big d.aI'. Since, the BMouncement was made, 
therefore, It was a big deal. It was said in the iast year's 
budget that Rs. 500 crore were given for Minorities 
Welfare, which was meant for the total expenses of the 
whole department as the capital outlay. In the revised 
estimate, It was curtailed to Rs. 350 crore. That was not 
announced, not mentioned In the Address. When Rs. 500 
crore were announced, It became the headline of the 
newapapers. DUring reviSion, It became Rs. 350 crore. , 
can say with challenge that in actuaJ report which will 



886 PHALGUNA 13, 1829 (SMI) 

come after the 31. of March, It would be Re. 200 to 
250 crore. Now, again this time the Govemment can 
anncu1C8 RI. 1000 orore. It can be announced during 
the addraIa from the Red Fort and newepaperw wtn term 
It .. a big deal. You people will say that appeuement 
hu been done, everybody has got his share. So, the 
candition of poor Muslims is like aandwitch. On one side, 
It is being argued that too much is being given to them 
and on other side much is being projected but actually 
they are getting nothing. By the way, I read out the 
Common Minimum Programme over here, you will knew 
the truth. Promotion of professional education, technical 
education, employment have been envisaged their and 
not tokenism through caUlng a few Ulemu and Maulan .. 
'or a traditional photograph and a bounty of 80me land 
for graveyard, some allocation for wakf and some fundi 
for He; Pilgrimage. No. 

As a modem citizen of the 21 st century developing 
nation, aspiring to become a developed nalion he need 
modern education, lechnical education and modern 
avenues of employment. The profession of a weaver or 
a farmer is not providing him sufficient means of livelihood. 
So, it is the responsibility of the Govemmenl to make 
him skilled 'or modem profession. The Sacher Committee 
has in Its report, clearty stated all these things to the 
Govemment. We are I'Mklng It a politically controve .. laI 
agenda. We are making It an election agenda. 

• {English} 

This way or that way. 

fTrsnMtion} 

It will further deteriorate the situation. Next time a fresh 
report wHI be submitted. Thai is why I am saying that 

{English} 

the tIIIe of this committee was, you must be reIMI'nbering, 
'Prime Mini'ter's High Level Committe.'. Mr. Prime 
Minlater, I urge upon you that your pr88lige is aIIo at 
stake. 

fTransllltion} 

This Sachar Committee was not any parliamentary 
committee or any other executive committee. 

fEntJI*h} 

-It was Prime Minister's High Level Committee-

/TIMIMIion} 

After the IUbmiI8ton of raport of the High level commItt .. 
the people wlH see as to how the 

/EngIiBh} 

Prime Minister has taken the inltlalive? fifteen percent 
priority sector lencing Is there In the Addre ... 

II Is mentioned in the Addre8a that the prtortty aector 
lending for weaker sections ia 40 percent and 15 percent 
should be given to minorities. This much Is being given. 
However, there Is no mention about It in the budget 
speech. I would like to use an expression as to how the 
trick was used. It is a fact that the Govemment have 
stated In the budget speech that the branches of banks 
have been opened and more branches win be Nt up, 
however, It is the contempt of the President's Addre ... 
There II no mention of 15 percent anywhere In the 
programme. In the Presldenfs Address It 18 mentioned 
that the Govemment will provide loan In the priority lector 
to the 15 percent people of the weaker Iectlona among 
mlnorltlee. If 15 percent II given within 40 percent, then 
It win be 6 percent In hundred percent. There are 13 
percent such people in the country and out of those 
shoutd loan be given to six percent people of the weaker 
sections or not? If not, then how wiD they develop and 
do their bUllnels. It has become Iqueezed after 
Independence, the Govemment has to reopen it. However, 
the Ministry of Finance, Department of Banking and the 
R_rve Bank of the Govemment of India do not want 
this. I have with me the letter of the P.M. office. Several 
lette.. we,. written from the office of the Prime Mlnlater 
to the Ministry of Finance. The Add ..... is a recent thing. 
Last year I had recommended that In 2007, 15 percent 
lending of priority eector should be given to the minorities, 
10 that they are able to engage In small buslnessel. You 
wi' find that Mualim people nm hot. In the country but 
they are not two star, th ... star or five ..... hotels. They 
Nn garagea but there ia no tranIport company. They ara 
drive .. , helpers; however, they do nat have bua tranaport 
companieI 80 they have become squeezed. If the loan 
18 provided to them, they will ~ their eIdII and brain 
and will improve their buIIneaa and do well. If loan Ie 
provided to them they wID pun:haae modem equjpmen18 
from thiI money. They wID take loan and not any atma. 
There was a film of Bakai Sahani entitled 'Gann Hawa' 
which was made after independence. Film depjcted euch 
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a shock. I remember, that was the film of S. M. Sathyu. 
At the time of partition Balraj Sahani was doing business, 
he had good buaineaa of shoes. The country was divided 
and curfew was imposed. There was violence, however, 
he said that he would stay In India. He was playing the 
character of a Muslim businessman of Kanpur. He went 
to the bank. There he was offered tea and samosa as 
he was an old and established businessman. He tells 
them that he has good knowledge of work and has also 
orders but his business is shut down and if loan Is given 
to him he will start his business. Then the manager of 
the bank asks him whether he will stay In India or will 
go to Pakistan. I do not know about this. Shri Sathyu 
had dealt It with great sensitivity. Balraj Sahani was a 
very powerful actor. He came out from there. Then there 
was a shot In which the face of Balraj Sahani was 
zoomed in front of the gate. Even after 60 years of 
independence that face has not changed. Credit has been 
squeezed. I was expecting the same from the UPA 
Government. The inclusive growth means that the 
economy will have to be opened. They are looking at the 
matter as an economist, former Govemor of Reserve 
Bank, former Finance Minister, Prime Minister but it is 
not bearing any positive impact. If there were positive 
impact, I would have found the Minister of Finance 
announcing In the budget speech that next year 
15 percent priority sector loan will be provided to 
minorities. But it Is not so. 

{English} 

Please take this as a challenge, Mr. Prime Minister. This 
Is the minimum programme. 

/TmMlllIion} 

We are making manlmum demand to the Govemment 
and If it is not met then we will not allow this Government 
to remain in power. The Govemment blames the Leftists 
that they do not let the Govemment do this. Though the 
leftists are objecting against the programmes which are 
not within ambit of Common Minimum Programme, 
however, there are programmes within the common 
minimum programme and if even after the decision of 
the high power committee of the Prime Minister and 
dispatch of letters from the Prime MiniS1er's office to this 
effect, the Ministry of Finance declines to comply with it, 
then, who Is to blame? I can say a lot more things on 
the Budget and I will do so when a diacusBion is held, 
however, It is not a tokenism. 

{English} 

Some concrete step, no communal agenda and no 
communal overture. 

/Tmnsllllion} 

It is not even a sentimental or emotional issue. 

{English} 

Some concrete hard economy, educational issue. 

/Tml1$/stion} 

Whatever will be done will lead to economic and 
educational advancement. It will also provide level playing 
field and good citizens will emerge on equal footing In 
modem India. For this, Govemment will have to work. 

{English} 

Even for that, time Is ticking out. You have to take this 
as a challenge. 

/Tmnslslion} 

It Is not a matter of religions or linguistic minority. 

{English} 

It is the kind of economy that they are pursuing. Migration 
Is taking place worldwide. It has to take place. 
Intemational migration Is taking place. 

17.00 hr. 

/Tmns/ation/ 

The people from villages are migrating to towns and cities. 
Three years back the present UPA Govemment had 
expressed desire in Ita budget speech to make Mumbai 
a global financial centre. At that time it was said that 
there should be a financial centre between Tokyo and 
London and that can be Mumbai only I represent Kolkata. 
After independence the headquarters of the State Bank 
and some major companies were deliberately shifted from 
Koikata to create regional imbalance because at that time 
we had a Look West Policy. Since we wanted to serve 
the Middle East, enter into American market and the post 
second worid war scenario was such that our economy 
became Wesbound. Now we are talking about look east, 
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however, we are once again patronizing the earlier policy. 
President's Address It has been said that regional 
imbalance wUI have to be removed. I appreciate that the 
Govemment have created a backward region fund to 
remove this Imbalance and have allocated funds for this. 
Attention was not paid towards Jammu and Kashmir, 
North-East, Bihar and eastem Uttar Pradesh for a long 
time after independence but now 80me projects have been 
prepared for them. Thus efforts have been made to please 
these backward regions. However, It is Important to know 
whether the efforts that have been made are sufficient to 
bring substantial difference In the level of development 
and we may say that five years back we were here and 
now we have reached to this place. If the people have 
done Intemal migration then it is their constitutional right. 
There, the politicians will give provocative speech that 
will lead to targettlng outsiders from Bihar and Uttar 
Pradesh. They will be asked to leave the place and go 
back to their respective states. If It is so then some 
innocent persons will also be affected. 27,000 workers of 
Bengal engaged in gems and jewellary have also retumed 
back to Midnapur district during the last one month. During 
sixties and seventies it was said that such things will 
tighten the left a little bit. Trade Union movement is 
militant In nature and It will put a check on It in Mumbai. 
The present incident is a legacy of that. When we talk 
about integrating with the world. 

{English} 

Then. you think globally In the field of economy; and you 
think IocaHy. parochially in the field of polltic8 and society. 

This is a big challenge of the 21 at century. If we do not 
address Ethnic, linguistic, religious issues globally and 
promote fundamentalist elements or do bargaining, 88 it 
happened in Mumbai It would be wrong. I did not expect 
It from the UPA Government. It Is in the agenda of 
Common Minimum Programme that we would deal with 
all such communal. fundamentalist. parochial. CIIbecurantist. 
forces which try to raise their heads. Then why did their 
Government not take any action in Mumbal? Why did 
the Union Government not Issue any Instructions to the 
Government of Maharashtra? Why did their Minister of 
Home not visit Maharashtra when he belongs to that 
region. Why did he not take any action on these 
incidents? If timely action Is not taken on such incidents 
then they will continue to pile up. I belong to Kolkata. 

{Englitlhj 

that Is aIIo a coemopoIItan city wIlh minorities and Bengatl 
speaking persona 

People from Bihar. Orlasa. R.,asthan. U.P .• Gujarat and 
Punjab live there and It Is a matter of pride. People of 
all ranks and flies are nec .... ry to run the engine of 
economy. If it happens In one State followed by another 
then it will spread across the country. That is why It is 
provided in the Introduction of the Common Minimum 
Programme and 

{English} 

I have again to remind you. I would quote It. It says: 

"To p ..... rve. protect and promote lOCIaI harmony-
communal harmony-and to enforce the law without 
fear or favour to deal with an obscurantist and 
fundamentalist elements. who seek to disturb soolal 
amity and peace .. 

/T,."'/Ion} 

However. does this Ideology match anywhere with 
that happened In Mumbai. I am not making any criticism 
on behalf of the Left. We have supported this Govemment 
for the last four years however. what Is the yardstick to 
measure that the Govemment hu proved Its mettle or 
how much water It holds. CMP Is the yardstick. I am 
reading it out, this is the situation. This Situation used to 
be different In the past that Govemment scarcely bothered 
about Its agenda during five years of its tenure, however. 
when left Is supporting this Govemment. we would ensure 
that the Government compiles with what they have written 
In their agenda. 

Besides. there is the i..,ue of Internal security I am 
not discussing political points here. . .. (InMlnlplion6) 

SHRI THAWAR CHAND GEHLOT (Shajapur): Who 
knows what promises were made. 

MD. SALIM: That is what I am trying to remind you. 
The leader of the opposition also raised the issue of 
intemal security. Undoubtedly. there has been a little 
improvement in internal security. When we look at 
Kashmir. we find some Improvement. There are sporadic 
incidents in the North-East. however. the Govemment is 
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[Md. Salim] 
making efforts. Vou will have to check the breeding of 
such forces and your temptation to succumb to an 
agreement with such forces or bestowing on them political 
pl'88tlge to the extent of putting them on an equal pedMtaI 
and allow their freewheeling anti-national activltle8 and 
we them for drawing political mileage. This is the story 
of North East and Kul'\mlr. After years of playing politics 
there was bloodshed . ..• (Intsnuplions) vea. It happened 
also In Bengal. Nandlgram in Bengal Is a leuon for us. 
In the year 2007 we had to hear a lot of.. .. ·On account 
of it. Right now I am referring to Nandigram. Vou know 
that Maoists leaders were caught, Vadavs were caught In 
Jharkhand In November and Somens were caught in West 
Bengal In February. What documenta, Information Is being 
recovered from them. Area commander of Jhar1chand. W. 
Bengal, Bihar were caught and a letter of a working 
Member of the NDA, the Trinmul Congre .. which is the 
Mainstream party was recovered. He la saying that he 
was called, he has sent some people and given them 
training. Such people have also been caught who have 
confe.eed that they carried Imptements there and fought 
with A.K. 47. Regarding Maoists you stated In the Intemal 
security Conference that 

[English] 

It is a great challenge. 

And number one leader of the Maoists of Bengal, who is 
Secretary General of the State was caught. 

SHRI SANTOSH GANGWAR (Barellly): He ia not in 
NDA party, he Is with the Congress Party. Are you afraid 
to say that? Vou know more than me. . .. (InlBlTlIpIions) 

[English] 

MR. SPEAKER: He has not yielded. Please alt down. 
... (/n/emJpti0n8) 

MD. SALIM: Allright. allrightl 

[Eng/ish] 

I stand corrected 

jTmnsllllion] 

problem is that It Is an Illusion. You think he is with you 
and they think he is with them. 

"Not recorded. 

fEfI/IIIIIh] 

MR. SPEAKER: Mr. Salim. two more lion. Members 
of your Party have sent names. You may take time, but 
other Membsrs' time will be reduced. 

rrlW16lalion] 

MD. SALIM: I am only trying to say that why do we 
defame only them. didn't leaders of all major political 
parties and Advanlji visit Nandigram two times? How many 
times he visited Dantewada? Oantewada Is a Maoist 
Infested region in Chhattlsgarh, B.J.P. Govemment is in 
power there. Ajlt Jogiji was saying right now that crops 
were not grown In 44 thousand hectares of land, 70 
thousand farmers of Dantewada district are not only in 
prison. . .. (/nMmJpIIons) 

MR. SPEAKER: Please sit down. Do not do that. 

[English] 

Do not record. The hon. Member has not yielded. 

... (/ntsnuptions)· 

MD. SALIM: As per the official figure they have 
migrated from there. People have run away from 
Maharashra, Andhra Pradesh, Oriaaa in the name of Salva 
Judum. . .. (/nltlmlpllons). I reiterate, do no look at Maoist 
threat aa a narrow political 18sue. I am not hiding anything, 
then why are you trying to hide. Why didn't it happen in 
Dantewada, why don't you accept the challenge, why 
don't you accept the truth. What i. the use of hiding the 
truth. Earlier, It waa kept aecrat. PWG was bred In Andhra 
Pradesh via Chhattlsgarh, Bengal, Jharkhand, Ori ... 
border. Today, they are exporting It to Bengal and Orissa. 
It Is a national issue." 

SHRI BRAJA KISHORE TRIPATHY (Purl): In Nepal. 
... (11IWfrJpIitJn8) 

[English] 

MR. SPEAKER: Md. Salim, H you want to yield, then 
sit down. Otherwise, it will not be recorded. 

... (InflHTllplions) 

"Not recorded. 
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MR. SPEAKER: Pleue continue. Your time II getting 
over. 

.•• (Inltlnuptlons) 

/T""""IIon/ 

MD. SALIM: It seems. I will have to study political 
science once again. Maoists from Nepal and Jhartd1and 
and Orilaa are not the 88me. . •. (In~ 

SHRI BRAJA KISHORE TRIPATHY: I have read It 
more than you. 

MD. SALIM: Only seeing the colour of the flag you 
cannot say that he belongs to NDA. . .. (Inr.rrtlptlon6) You 
win have to study political science. ... (Inlsl'l'llplion6) 

SHRI BRAJA KISHORE TRIPATHY: I am not a 
pendulum like you. 

MD. SALIM: Internal security Is being constantly 
diacU888d, the hon. Prime Minister should also check hll 
party leaders and Ministers, only a few persons are going 
to be benefited. He is talking of a pendulum the party 
leader who was caught in Jharkhand which la 
documented. haa made a statement before the Police, 
he was used by the Minister. who were in BJP 
Government and are now in Madhu Koda'. Government. 

~ He Is making statement before the pollee. he was 
produced In the court. There are larger Issues In 
Nandlgram and Maoists tend to exploit such Issues and 
use the fundamentalist and terrorists forces and exploit 
such atmosphere. H we do not comprehend that c:haIIenge, 
we will be in trouble . ... (lnltlmJpllons) 

SHRI ADHIR CHOWDHURY (Berhampore. West 
Bengal): Salim Saheb, were theae 14 farmers. 1dIIed, 
Maoists? Please explain. . .. (InftlmJpl/on8) 

MD. SALIM: Why is he putting words In my mouth? 

SHRI ADHIR CHOWDHURY: Are they Maoiata or not? 
. .• (11IItHnJpIIon6) 

MD. SALIM: They are f.rmers • .•. (/nItInuptkIn6) 

/EntJII6h/ 
MR. SPEAKER: Shri Chowdhury. 1111 II not right . 

... (InIIImIpIIon$) 

/11WIMIItJnJ 

MD. SALIM: Those who were haca.d to death. who 
were they. those whO were fI_ bu ..... who were they? 
... (1nIwTup/kJn6/ 

SHRI ADHIR CHOWDHURY: ..... 

/E,.,,/ 

MR. SPEAKER: Thill wIU be deleted. 

(ThInslsiton/ 

MD. SALIM: It is a sample . ... (InIwTup/kJn6) 

/Eng/i6II/ 

MR. SPEAKER: Shri Chowdhury. I do not permit such 
language. Thll 18 not right. That win be deleted. 

• .. (1nIwTup/kJn6) 

MR. SPEAKER: What II going on? 

... (InIfInrIpI/tIM) 

MR. SPEAKER: Md. Sdm. wiD you pIHM ~ 
the Chair? 

MD. SALIM: Sir. this Is dIaguatJng • ... (1",.,."".".) 

MR. SPEAKER: Will you add,... the Chair? 

.•• (11IItHnJpIIon6) 

MR. SPEAKER: Md. Salim. will you addreu the 
Chair? Your time Is getting exhaueted. 

••• (11IItHnJpIIon6) 

MR. SPEAKER: Shri LMlrI, pIeue ell down. !At 
him conclude. 

••. (InIIImIpIIon$) 

MD. SALIM: I wanted to ... whether there .... gull 
in any of the Congreee leader or their MInI8ter to face 
IUCh a ... • in their ranks. Let there be. Ate there any 
guts In any of the Ministers or the CongraM IeaderI to 
f.ce such •..... 1 h.ve the guts. I can face hIm. 
..• (1,*1TUpIitJn6) 
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MR. SPEAKER: Md. Salim, you come to the 
President's Address. 

.•. (Inltlnupt/ons) 

MR. SPEAKER: I call the next speaker. 

MD. SALIM: Unle .. this Is taken care of, I will not 
speak. . .. (Inltlnupllons) 

MR. SPEAKER: This is expunged. What are you 
doing? I have expunged It. 

..• (InIwrupIions) 

MR. SPEAKER: Shri Lahiri, you are speaking without 
my permission. 

... (IntmTuptionsr 

MR. SPEAKER: You are speaking without my 
perm_on. 

. . . (Inltlnupllons) 

MR. SPEAKER: Please take your seat. You are 
defying the Chair. Shri Lahlrl, you are defying the Chair. 

... (Inltlnupl/on8) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS' (SHRI B.K. HANDIQUE): Your Member of 
Parliament Is competent enough to protect himself. 
... (InMmJptlon8) 

MR. SPEAKER: You are asking somebody to do 
something. You are defying the Chair. 

... (Inltlnuptions)· 

MR. SPEAKER: Do not record one word. 

... (Inltlnuptions) " 

MR. SPEAKER: Md. Salim, you have concluded your 
speech. Shrl Ramesh Dube. 

MD. SALIM : Sir, I have not concluded. 

·Not~. 

MR. SPEAKER: Why are you yielding? 

MD. SALIM: Sir, If some hon. Member says that. 
... (Inltlnuplions)· 

MR. SPEAKER: You addre .. the Chair. I shall deal 
with that. 

MD. SALIM: On this aesurance only, I continue. 

/Tmnsllllion} 

SHRI SANTOSH GANGWAR: You may say whatever 
you feel like, they have been in the Government for so 
many years and the misdeeds were done by others and 
he Is completely innocent. . .. (Inltlnuptions) 

{English} 

MR. SPEAKER: Mr. Sant08h Gangwar, plaue do 
not do that. You are a senior Member. 

Mr. Salim, please conclude. Your time is over . 

/T,.nslBtion} 

MD. SALIM: Similarly, terrorism is a big threat to 
Internal security. I do not want to repeat the dangerous 
events that took place In the recent past. When the issue 
of Internal security was discussed in this very House , 
then I had said that no clue was found, no conclusion 
arrived at. Thorough Investigation should have been done. '. 
Vet, Immature statements were made. Certain 
organizations were named, the police claimed that It had 
apprehended certain persons but In reality one finds that 
nothing was done, be It Malegaon or anywhere eIee . 
There was a blast In Tenkulln Tamil Nadu recently. The 
Tamil Nadu Police. . .. (Inltlnuptions) 

{English} 

MR. SPEAKER: Mr. Salim, you addre.. the Chair . 

MD. SALIM: Sir, I congratulate the Tamil Nadu Police. 

/Tmnslstion} 

They Investigated the modus operandi of the bomb blasts 
and concluded that the workers of Hindi Munnani 
themselves did the bomb blasts and placed the caps to 
mislead the police that Muslims were responsible for the 
bIaets. Thereafter It was reported In the newspapers the 

·Not reoorded. 
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fil'St day that Muslims were behind the blasts. When this 
is the altitude thorough investigation should have been 
conducted. There should be no pre-conceived notion. 

In regard to intemational situation it was rightly stated 
In the Address that we want to maintain relations with all 
the countries whereas, the UPA Govemment knows It 
well that no decialon h.. been taken In regard to nuclear 
deal. There Is a mechanism, negotiations are going on . 
Talks are on In the IAEA. The statement of the Minister 
of Extemal Affairs today and the Addr ... did not mention 
it. It is out of the agenda of the Common Minimum 
Programme of the Govemment. Unl ... the Govemment 
takes a declaion this Issue should not be ralaed. In the 
light of Robert Gates visit to the country followed by the 
visit of other Senators and the threats and ultimatums 
being given, I feel the Govemment should clarify Its Itance 
.. to the present status of the case. 

Finally, I would like to state that the manner in which 
Israel is launching offensives in Gaza. . " (InlemJptions) 

{English} 

MR. SPEAKER: Mr. Salim, you had better conclude 
now. Your Party's time is exhausted. 

/TfBI18IsHon} 

MD. SALIM: We have a role In the international 
forum. It would not be sufficient to say that we are wHh 
Palestinians. We should condemn the offensive of the 
Israelis instead we are sending their spy satellite to space 
not for information purposes but for espionage, It Is 
regrettable. It is also over stepping the mandate of the 
UPA Government. I feel our growing engagement with 
Israel would have a reflection on our International standing 
as well. Similarly, In the case of the Government of India 
should have understood that Yugoslavia Is a friend country 
and that K080VO'S declaration of independence was clearly 
an Issue of insurgency. It should not have sent Its forces 
under NATO, the way it did. These conditions prevail 
even in India. There are certain areas where people seek 
autonomy. We are also facing insurgency. This tendency 
is growing. The USA, Britain and Germany are 
disintegrating the country, balkanization is in process. Our 
Government should look Into the mirror and analyse and 
decide and then take a concrete measure. If we fail to 
convey our ideologies and political philosophy in the 
intemational forum then I would like to know as to whom 
are we afraid of. 

Finally, I would like to say that one should come out 
and apeak because there is no gag. 

SHRI RAMESH DUBE (Mirzapur): Mr. Speaker, Sir, 
while supporting the motion of thanks on President'8 
Address, I would like to submit that when her excellency 
President was speaking I had become overjoyed as I 
was li8tenlng her addre.. for the first time. Her addreea 
reflected the problems of poor, rich, farmers, labourers, 
all sectlon8 of India. As far a8 the Issue of Incluaive 
growth is concerned, I almost agree with whatever has 
been 8ubmltted by my colleague and the leader of 
opposition as well In this regard. Rich people are getting 
richer and poor people are getting poorer. Just now the 
example of twenty billionaires has been given here. I 'eel 
that if their influence grows In thi8 manner then one day 
we will certainly come under the Influence of th08e rich 
people and they will control the functioning of the 
Government and administration. Just now one of my 
colleague8 discussed about Mumbal. I am sorry to 8ubmlt 
that the Incident that occurred there was very unfortunate. 
Worde fall short to condemn this Incident. When these 
Incidents were taking place and the people of Uttar 
Pradesh and Bihar were being harassed, Union Minister 
of State for Home Affairs and other Ministers were 
distributing awards for Bhojpuri films over there. 
Thousands of police personnel were deployed at the 
venue where awards were being diatrlbuted. They did 
not think for a moment to take pain to vIait and ... 
those who were admitted there or aay few words .a,out 
them. Inltead of raising voice againat It there they can 
press conference after coming to Deihl. I am very muoh 
aggrieved to see this. It 18 very unfortunate when the 
funellonaries come but do not hold dlacuslion on such 
occasion. 

Sir, the leader of opposition has mentioned here the 
names of some of the persons like Pandit Jawahar LaI 
Nehru, Indira Gandhi etc. We have respect 'or all the 
leaders. 

17.41 hr.. 

We do not have objection to the names of those 
persons We support it. However, before giving nam .. to 
such it should be kept In mind that the institutions ahould 
be named after those II8Inll also who have worked for 
social change and refonns whether It Is Mahatma Phule, 
Sahuji Maharaj or Savitri Bhai Phule 80 that they may 
also remain in the memory of the people. 
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(Shrl Rarneah Dube] 
Her excellency, President has understood the misery 

of farmers and the loans of the farmers were waived at 
her Instruction. It is a commendable step. While supporting 
this step I would like to submit that the development of 
Uttar Pradesh has been overlooked. The hon'ble Chief 
Minister of Uttar Pradesh Bahan Mayawatiji had asked 
for a package of Rs. 88 thousand crore for the 
development of Uttar Pradesh. However, till today neither 
any decision has been taken nor anything has been said 
in this regard. On several occasions development of Uttar 
Pradesh has been overlooked. Despite that we support 
the motion of thanks on the President's Address and 
extend my thanks to her. 

MADAM CHAIRMAN: Shrl B. Mahtab-Not present. 

Shri Ajay Chakraborty-Not present. 

Shri Alok Kumar Mehta. 

SHRI ALOK KUMAR MEHTA (Samastipur): Madam 
Chairman, I rise to speak on motion of thanks on the 
President's Addreas. I would like to extend thanks to her 
on behalf of me and my party because in her speech 
she presented a detailed outline of inclusive growth. First 
of ali I would like to extend my thanks to her that she, 
as a first Women President of the country addressed the 
Joint session of Parliament and presented the map or 
outline of the Inclusive growth. The outline of Bharat 
Nirman, Rashtrlya Gramin Yojana, Sarvashiksha Abhlyan, 
Mid-day Meal Scheme, National Rural Health MiSSion, 
Jawahar Lal NehN Urban Renewal Miuion etc. millio,. 
and schemes which are milestone of developrnent done 
by the UPA Government during the last four years have 
also been reflected in the Presidenfs Address. The people 
and the people's representatives have witnessed this 
achievement during the last four years. It is evident from 
this that the present Government have made efforts to 
do justice with people living in the remotest villages and 
the most deprived section of society. 9 percent growth 
rate in four years is an achievement. The Railway Budget 
and the General Budget have been presented. However, 
I do not know why our colleague In opposition could not 
remain patient during the President's Address and now 
they should have maintained the dignity in the House 
because It was the Address of the first citizen of the 
country. The comments were being made not against the 
Govemment but against Her Excellency. Thus they did 
not show any respect and dignity. I feel that the opposition 
is baffled to ... record growth rate, increasing rate of 

Gross Domestic Product and calling this budget as 
elections budget shows the extent of fNstration of the 
opposition, however, I feel that it is not justified to make 
comment on the President's Address out of desperation. 
I would like to submit only this that most of the provisions 
contained in 11th Five Year Plan and the contents of 
President's address have been included in the Budget. 
However, if anything has been left out-we will take up 
those issues through the House so as to incorporate 
necessary changes. First of all, I would like to extend rny 
thanks to Her Excellency, President who announced that 
all the districts of the country will be covered under the 
National Employment Guarantee Scheme. The 
Government should pay attention towards the success of 
this scheme all over the country and should also pay 
attention towards the hurdles coming in the way of 
scheme. The State Governments are also responsible for 
the implementation of the scheme and It is also the 
responsibility of the State Govemment to remove the 
hurdles coming in the way. 

It cannot be that all the success 1& attributed to States 
and the failure to the Centre. Therefore, there should be 
some provision whereby the State Governments could 
bear the responsibility of the implementation of the 
scheme so that the schemes meet success. Hon'ble 
President has given indication of laying a lot of stress on 
agriculture throlooilh National Food Security Mission and 
National Agriculture Development Scheme and I would 
like to say that in pursuance of the same, the Goveinment '. 
has loans waiver package for the farmers to the tune of 
Rs. 60000 crore under the Budget. I would like to thank 
the Government for it. I would like to draw the attention 
of the Govemment to the fact that in villages small and 
marginal farmers take loans from the money lenders. I 
would like to request the Government that in future the 
farmers should be given permiSSion to repay even the 
money borrowed from the moneylenders. I am sure that 
this will go a long way In checking the suicides by the 
small farmers in States and this step will resolve their 
problem to 8 large extent. 

I would like to thank Her Excellency, President for 
her announcement of increaSing the minimum wages from 
Rs. 66 to Rs. 90 in her Address. This is a good step 
especially for the labourers in the unorganized sector. I 
am hopeful that our Govemment would try to take initiative 
in this regard and give a better shape to it. 

The assurance that 15 percent outlay under the new 
15 points programme of Prime Minister would be spent 



701 PHALGUNA 13, 1929 (Sata) 702 

for the Minlatrlel is certainly welcome step. Besldea, I 
would alao like to thank her ExceHency, President for the 
provision of Rs. 3780 erore made for the 90 minority 
dominated diatrlcta under the 11 th Five Year Plan as per 
the recommendations of the Sachar Committee. The 
Minimum Support Price of wheat and rice have gone up 
by 50 percent and 33 percent respectively during the last 
four years. It hu certainly improved the lot of wheat and 
paddy growing farmers. However, there are even such 
regions whose condition is bad and I would like to drew 
attention towards them. The price of potato is same as 
It was 20 years ago. I would like to tell the opposition 
colleaguea who make a lot of noise about price rise that 
a shoe coating Rs. 100, 20 years ago now ·costs 
Rs. 2000 and all of us are ready to purchase it. However 
when it comes to increase in the price of foodstuffs and 
if a large chunk of It goes to farmer, there is no harm 
In it. When Inflation and price rise is talked everywhere 
then what is the harm if the small fanner get remunerative 
price for their produce. Besides, we should also 888 that 
inflation does not go out of control. 

The proviaion for Bharat Nirman for which a mention 
has been made by her Excellency, hon'ble President in 
her Address is worth complementing. The recently 
presented Railway Budget has shown total profit at 
Rs. 25000 crore and it also talks about providing Jobs to 
the coolies and reducing fares. This is a weHare step for 
the country. I would like to thank her for it. 

Lastly, I would say a few things about Bihar and 
other backward States like it. The setting up of an Atomic 
Power Unit in Bihar is a long pending one. We had also 
met the hon'ble Prime Minister under the leadership of 
hon'bla Laluji in this regard. However, there Is no mention 
of it in the President's Address. We hope that this demand 
will definitely be met in this year's budget. Bihar urgently 
need opening of a medical college, Management College, 
Professional College, Engineering College and 
Polytechnique Institute for want of which a large number 
of Bihar is go to places like Kemataka, Maharashtra, 
Punjab and Delhi etc. Provision for opening an liT has 
been made for which I extend my thanks but there Is an 
urgent need for setting up of a professional cx.11ege there. 

The discussion was held in the House regarding the 
incidents that took place in Maharashtra recently. I am of 
the opinion that there Is a need for equitable growth in 
States. The islue of regional balance has been raised 
and that is right too. The regions which have been 
neglected for long and where the population is more need 

to be developed in an holistic manner. ApptoJdmately 8 
to 9 percent of the country's population is in Bihar but It 
never gets more than one and haH percent-allocation in 
any sector. This certainly cannot be an example for 
inclusive growth. Unless the development of States like 
Bihar is paid any attention, inclusive growth can not be 
achieved. The Govemment is sympathetic towards farme,. 
and a large section of population of the country and in 
doing so it is following this belief shared by Chaudhary 
Charan Singh and Ram Manohar Lohla that the path of 
the country's development goes through the farmlands. 
UPA Govemment deserves to be thanked for this thinking. 
Her Excellency hon'ble President has given such 
indications but I would certainly like to aay that when 
such Incidents are taking place In Maharashtra, thera 
arle.. even more need to pay mora attention to the 
inclusive growth In the States like Bihar. Public Sector 
Enterprises need to be set up there on a large scale. 
There Is also a need to open the office of Public Sector 
Undertaking like Coal India. Thera Is aleo a need to 
ponder over u to why R.erve Bank of India is located 
In Murnbal alone and not at other plnces of the country. 
Every effort to unite the country should be made. Every 
citizen of the country Is free to reside In any State of the 
country and the constitution provides for It. If there Is 
any attempt to disintegrate the country, I would request 
the people of the whole country not to allow such 
tendency anywhere In the country. The people of 
Maharashtra do neither support this tendency nor do they 
have any such mindset. The land giving birth to 10 many 
great persons can never be one encouraging such wrong 
doings. This Is an attempt by few people having distorted 
mindlets. I am of the opinion that in the coming days, 
there would be harmony there, all the parts of the country 
will have opportunity to grow under the concept of 
Inclusive growth and such a situation will not be created 
there again. 

With these words, I conclude while tt\anking Her 
Excellency hon. President. 

/Engll6hJ 

SHRI B. MAHTAB (Cuttack): I thank you, Madam 
Chalrperaon. I stand hera to dellberale on the Motion of 
Thankl on the Prealdenrs Addren. 

At the outsaI, I IhouId e .... that the han. President 
has addressed ~ in IhIs great hall of democracy and 
has reminded us that the wortd 18 watching ~ with hope 
and expectation. The question betora us today is how to 
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(Shrl B. MahtabJ 
liberate ourselves from poverty, Ignorance and disease 
within the framewort< of an open society and an open 
economy. In the decade and a half that India has 
embraced economic reforms, a curious problem has 
haunted the country. The problem Is as India Is growing 
richer, Indians are growing hungrier. To many, that fact 
appears to be counter intuitive. How can it be'· that as 
Income has risen, much needed calories have vanished 
from the plates of those who need them the most? 
Economists have not found an answer to it. Why is it 
that In the last seven years-a period of heady growth 
• the number of children under five years of age who are 
malnourished has dropped just by one per cent from 
47 per cent to 46 per cent? 

18.00 hr •• 

MADAM CHAIRMAN: Shrl Mahtab, you may please 
take your seat for a minute. 

It is now 6 o'clock. What is the opinion of the House? 
Shall we continue the discussion? 

SHRI PRALHAD JOSHI: Madam, first you may take 
up the Zero Hour. . .. (Inltlrruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Madam, the Business 
Advisory Committee has fixed the time for reply to the 
debate at 12 noon on the 5th of March. So, practically 
we have Just one day left for conclusion of the debate. 
Now, today If we get at least one more hour then we 
can accommodate five to six more speakers. So, I would 
request for extension of one hour. 

MADAM CHAIRMAN: So, the time of the House is 
extended by one hour that Is up to 7 o'clock. Thereafter 
we will see If It is to be further extended or not. 

Shri Mahtab, you may now continue. 

SHRI B. MAHTAB : This is according to the most 
recent National Family Health Survey. Recently In a book, 
"The Republic of Hunger", Prof. Utsa Patnalk of JNU has 
written and I quote: "between 1950 and 1991 consumption 
of foodgralns rose from 152 kg a year to 1 n kg per 
person per year In India. But in 1991 ptII' CIIpIIs food 
grains consumption started to drop. By 1998 It fell by 3 
kg and in 2003 it was back to almoat the 1950 leve!." I 

would like to know the reason behind this. I would like 
to know whether the Government Is gotng to find out as 
to what are the reasons for this. Why? This country is 
rearing to become the third or the fourth largest economy 
of the world. It Is not that It cannot give a poor pregnant 
woman a glass of milk so that the next generation Ie not 
stunted.· But the current nature of reforms Is, "do not 
tackle the problem head on". The reform mentality today 
is to forget about them because some day or the other 
percolation might resolve the Issue. That Is the mindset 
of the present day Govemment. 

Today, extremely poor Indians number up to 301 
million which Is just 19 million less than what It was In 
1983. At this rate, would it not take 300 years to lift all 
the people out even the most extreme level of poverty? 
Another recent report of Shrl Arjun Sengupta on labour 
condnton. says that another 50 per cent of India's people, 
over 500 million in all, live on lese than Rs. 20 a day 
which though puts them above the official poverty line 
but leaves them in abject poverty. The recent publication 
of the Human Development Report by the UN has ranked 
India at 126th amongst 193 nation.. This has occurred 
despite achievement of around nine per cent growth rate 
In GOP. It Is pertaining to note that while population below 
poverty line has Significantly decreased from 1470 mUtion 
to 970 million across the world, India's share of poorest 
people In the world which was 25 per cent in 1980 has 
now Increased to 39 per cent. The greatest Impact of 
abject poverty and Inequality Is In India's rural areas which ) 
carry over 60 per cent of India's population. There is no 
way our agriculture can support this 60 per cent of our 
country's population. What Is the Govemment doing for 
skilled development in rural areas? Here we are told 
about inclusive growth In the address of the President's 
Address. The amount of investment that Is being done Is 
not equitable. The amount of investment that is done In 
Orissa; the amount of investment that is done in 
Kamataka or in Kerala Is not the same. 

Similarly, we have discussed here about NREGS, a 
couple of weeks back, two Reports which have been 
brought out on programmes targeting the poor The 
Comptroller and Auditor General's Report on National 
Rural Employment Guarantee Scheme (NREG) which 
states that only 3 per cent of the beneficiaries had access 
to the promised full 100 days of employment. It is only 
three per centl The second Report indicates that though 
credit to agricultural sector has grown in the last three 
years, the ,lumber of farmers who availed of credit has 
declined. These are Govemment Reports. There 18 also 

,1 
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evidence that the small and marginal farmers had no 
acees. to credit and that lending by cooperative societies 
has also decreased. NREGS has failed to check migration. 
Be it naxalite infested Dantewada of Chattisgarh or 
comparatively peaceful Paschlm Medinlpur, only 3.5 per 
cent of families could get 100 days of employment and 
this Is despite the availability of work. The demand driven 
nature of the programme Instead of the usual targeted 
approach makes local officials to create limitless corruption 
for a limited scope of work. Now, all the districts are 
going to be covered but there is a need to check and to 
make it conducive for social audit. 

Food grains productivity is also of concem and this 
refers to Its availability of food grains In this country. A 
study has stated, In December, 2007, that the total 
demand of food grains would increase by 2 per cent In 
a year in the medium term, despite a slowdown in 
population growth. Meeting the projected demand for food 
grains would require 1.88 per cent annual growth of food 
grains production during the Eleventh Plan. What Is our 
track record? During the last ten years, since 1997-98 to 
2006-07. India's food grain production increased annually 
by a meagre 0.48 per cent. What would happen? Food 
prices would skyrocket. Does the Govemment have any 
plan to meet the problem? The Budget has already been 
placed and I am sorry to say that we are In for a major 
disaster in the near future. The World Development 
Report, 2008 has warned that unless cereal production 

.. Increases by 50 per cent by 2030. world wide demand 
cannot be met. And what is our prOjection? It Is 2 million 
tonnes by the end of the Eleventh Plan. 

In the power sector, it has been repeatedly declared 
that 80.000 Megawatt of electricity generation be added 
in the Eleventh Plan. There is a Central ElectriCity 
Authority which had estimated the demand will Increase 
from 94,000 Megawatt in 2007 to 1.53 lakh Megawatt in 
2012. The projected increase is 60,000 Megawatt. 
Govemment has bloated It to 80,000 megawatt. But what 
is the trend in the power consumption during the last ten 
years? The Finance Ministry has said: 

"The generation of electricity in the country Increased 
at an average annual rate of 5.8 per cent In 1997-
2001 and at a rate of 4.7 per cent in 2001-06." 

It is 4.7 per cent between 2001-06. What would be the 
increase In generation In 2007-2011. if not 4 per cent? 
The generation in 2006 was 94,000 Megawatt. This will 
increase only by about 20,000 Megawatt. On what basis 

Is the CEA forecaIting an Incre ... of 60,000 Megawatt? 
Where is the demand? Are we following latin American 
countrlee, Arv-Itina and CoILmbia who fell into the trap 
of World Bank and Int.r Ametican Development Bank? 
This is my direct question to the Govemment. 

As we deliberate on the Motion of Thankt on the 
Presldenfs Addreu, I would like to refer to Radhakrlshna 
Committee Report. It h.d mad. a numtt.r of 
recommendations for Incr.aslng the food grains 
productivity and .lso to de.1 with the credit structure In 
our socIety. I would ref.r to only two iuues. I would be 
happy H the Government re.pGndI to them. One is about 
the agricultural Indebted" .... which deeel'V8l very .. rioue 
att.ntlon, but hal been byp .... d. The m •• sures 
recommended by the Convnlttee Includes, Inclusion of 
financially excluded sactione of the f.rmlng community. 
Loan waiver scheme, which hal been touted in this House 
with such full throttled Iq power, does not offer anything 
for these farmers, who h.ve been left out of the 
institutional credit facHIty. What specific steps .re being 
tak.n In this reg.rd? Second illue Is .bout the 
recommendation In regard to creating Price Risk Mitigation 
Fund. It was to cornpeneate farmers in situations of price 
collap... I would like to know whether the Government 
18 taking any Itep that would lneulate the farmers from 
the clutches of moneylenders as well as from the rilks 
of price volatility. There is no mention of It. 

I would be failing In my duty if I do not make a 
mention about the aed IncIdente that h.ve occurred In 
Maharashtra. The constitutlondy defined Image of our 
country Is that of tolerant .nd liberal India; .n India th.t 
understands and practlaea the maxim "Live and let live." 
That is being attacked by fringe groups around the 
country. The Govemments. the State as well a. the 
Centre, have capitulated to pIeue one vote bank or the 
other. which 18 threatening our coUective Idea of India. 
No other nation. which il existing or which had exilted. 
offers. under one flag. as much diversity in terms of 
language, ethniclty and religion, th.t too under a 
democratic, republican constitution, as Indi. does. It is 
an exceptional experiment that hu comfortably luted 
other arnbIIIous attempts to c .... te one nation out of many. 
such as former Soviet Union .nd Yugollavia. They have 
failed. We are ItID holding our flag high. The fOUnding 
lathers have created such a Republic because they knew 
that no monarch can hold luch a nation together. The 
violent street protests against North Indians in Mumbai 
and other parts of Maharaahtra have created panic and 
there is exodus of tolling people from Maharuhtra. HIndI-
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speaking people are being murdered in Assam. A Minister 
in We8t Bengal i8 threatening a community in that State. 
Incidents of thl8 nature actually chip away at the very 
foundation of democratic and republic India. 

One 18 thankful to Shri L.K. Advani who came out in 
clear terma and 8aid: UNo political party 8hould say or do 
anything that weakens country'8 unity or undermines the 
Constitution.· I am really astonished to find that there is 
no statement from the hon. Prime Minister or from the 
Chairperson, UPA condemning these incidents. It is very 
clear it the embers ot exclusionary, xenophobic and sub-
nationaliet demands are not stamped out as soon as 
they are spotted, the .... ulting fire can engulf the whole 
nation. Let U8 be very clear about it. There should be 
zero tolerance to such type of parochialism as it has no 
place in Indian Aepublic. 

At the end, I would only mention one incident which 
relates to our foreign policy affair. As we deliberate on 
the Addres8 of the hon. Presldent-the Leader of the 
House the hon. Extemal Affairs Minister also has made 
a Statement today-a new nation has been formed. I 
would like to draw the attention ot the Hou8e to the 
peculiar situation that ha. evolved in this world. A new 
nation hu come into existence despite protests from 
Aus81a, China and many European Union Members. 
K080VO 8et8 a dangerous precedent in international law. 
A unilateral declaration of independence has been 
recogni8ed without an appropriate form of Institutional 
mediation. K080VO'8 two million population of Albanian 
descent is predominantly MU8I1m. Thl8 has led to 
uneasine .. in many European countries like Spain besides 
Aussia and China who face separatist movement. Aussla 
has 20 autonomou8 ethnic republics like Chechnya and 
each of the8e i8 like K080VO. It is bound to encourage 
separatist tendencies. What is our stand? Are we not 
affected by this type of fissiparous activities? What is the 
Government'. reaction to this? Should we 8ay silenee is 
golden? The message is loud and clear that the United 
States and Its Western allies are no longer Interested in 
upholding the time-honoured principle of inviolability of a 
country's sovereignty and territorial Integrity. Should we 
believe that they prefer for ethnic se"-determination? 
Should we not say In clear terms that the ·K080VO 
Precedenr will lead to destabillsing consequences? Why 
are we silent? I do not understand It. Whom are we 
afraid of? Let us not forget that ours is the last Aepublic 
which Is multi-lingual, multi-ethnic and has survived all 
turmoils in the past. 

The ailence after K08OVO is not only 8urprising but 
demonstrates glaringly the weakness of our policy-makers. 
It i8 not at all in India's interest. You may accept the 
birth of a new nation but the manner in which it has 
been engineered 18 really worrisome and shocking. I would 
conclude by saying one thing. 

MADAM CHAIAMAN: Thank you Shrl Mahtab. Pleue 
conclude now because the time allotted to you is over. 

SHAI B. MAHTAB: Thank you, Madam. I will jU8t 
mention one thing. Some months back, a lecture was 
delivered to Ali the hon. Members where we heard about 
Gosavi Pawar. i am dealing with the suicides of farmers. 
Today, a news item has been publiehed in the Hint:luslan 
Timsa. If you allow me, I will just read a small paragraph 
of it. 

MADAM CHAIAMAN: Everybody knows about it. 
Everybody read the newspaper. So, think, you kindly 
conclude it. 

SHAI B. MAHTAB: It Is a wife's predicament. When 
the As. 60,000 crore loan waiver is being trumpeted, I 
would just mention how a large section of the farmers 
have been left out. Four crore farmers are going to be 
benefited. We have heard the Finance Minister say that 
Rs. 60,000 crore is going to be given. Today, the news 
item has come out that it will not be As. 60,000 crore 
but it will be As. 65,000 crore. But what is the actual I 

indebtedness of farmers in this country? It is As. 3.5 
lakh crore. Out of that, As. 60,000 crore or As. 65,000 
crore will be there. 

I quote the news item. 

"Karnalabai Gosavi Pawar, 46, whose husband, 
Gosavi, committed suicide on May 8 last year, just 22 
days before Prime Minister Manmohan Singh was 
scheduled to visit their village of Kelzhari in Yavatmal, 
faces a grim future. 

Gosavi needed Rs. 65,000 to work in his seven 
acres. But he owed the bank As. 50,000. 

He got As. 50,000 from a moneylender, repaid It 
back to the bank. He was supposed to pay As. 2500 per 
month. Today, what is the widow's condition? A new debt 
of Rs. 65,000 is there. The loan of As. 50,000 is there. 
The widow is not entitled to this waivement of credit and 
loan because she owns seven acres of land. What Is 
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her fate? Practically, this waivement, this full-throated tatk 
of release of Re. 60,000 crore is just bypassing the actual 
farmers who a... in turmoil. 

I would only urge upon this Govemment to talc8 this 
situation Into consideration. I am sony to mention here 
that in the President's Address, though the overall picture 
of the nation Is given. the actual reality of poverty. of 
food production, of nutrition, of farmers' suicide Is not 
being tackled to by this Govemment. 

With these words. I thank you. 

SHRI AJOY CHAKRABORTY (Baalrhat): Thank you, 
Madam Chairperson. The hon. Rashtrapatijl addressed 
Members of both the Houses In the Central Hall. It was 
nothing new. It is as usual. Every year, before the Budget 
Session. hon. RashtrapatlJI delivers the Address before 
the Members of both the Houses. It is an usual practice 
as per the Indian Constitution. 

This year. same thing happened. It is also an usual 
practice and custom that aU the leading Govemments, 
who are ruling the country. through the mouth of hon. 
Rashtrapatiji declare some projects and schemes before 
the nation. The Govemment I, doing and what are the 
alms and objects of the Govemment for the people of 
our country. 

Same thing happened this year. The Congr... led 
UPA Govemment have declared so many projects in the 
name of different persone-I am not going to mention all 
that here-through Rashtrapatljl before the nation. 

Same is In the case of Budget. So many farmers 
have committed aulcldea In different Stat... But this year. 
the hon. Finance Minister. in his Budget Speech, made 
an announcement for the waiver of the loans of the 
farmers. How will it be implemented and whether It will 
be implemented at all. I have 100 per cent doubt. 

Same is in the case of the Railway Budget. We 
have reservations about the Railway Budget. but we are 
not going Into that point. People are gueuing. there are 
serious rumours and we cen assume that Congreas Party 
will go for earlier po". That may be or may not be. we 
are not bothered about that. 

But I am sony to say that In the speech of hon. 
Rashtrapatljl serious and vftaI matters .... totaly omitted. 
One is price rile. Price rise has affected the common 

people of the country. poor people of the country, and 
the toiling maues of our country. 

If you go to the market, you can ... what II the 
price of wheat. rice. pul.... mustard 011. aalt, lugar. 
kerosene oil. potato. onion and different types of 
vegeables. Not a single word Is uttered In the speech of 
the hon. Rashtrapatljl's as to how the Govemment would 
cut down the prices and reduoe the price ria.. In 
RashtrapatlJI's bh.$h.n, Food Plaza. Food Security 
MIssion and all these things have been declared. Food 
Plaza Is there in very big cities and towns. Who Is going 
to Food Plaza? Are the common people and the toWng 
messes of the country going to Food Plaza? They .... 
not going to Food Plaza. The rich people, the upper-
middle class people will go to Food Plaza. 

They have declared the Food Security Mission but 
there Is a way for the Govemment. In the hands of the 
Govemment. to combat price rise situation through POS. 
The Govemment should take Initiative to distribute rice. 
wheat. salt. sugar. kerosene oil etc. to the common people 
whether they are BPL or APL. But. on the contrary, the 
Govemment is demolishing. Is destroying the PDS of the 
country. The photograph of our Agriculture Minister with 
Madam Sonia Gandhi and Dr. Manmohan Singh /lis there 
everyday on a big page In English and Vernacular 
language newspapers. 

Why Is he de.troying the POS? Madam. you know. 
Kerala. West Bengal and some other State. ar. 
successfully running the POS .yatem. Through POSt 
common people are getting the .... ntlal commodities 
from the ration shop. But the Govemment Is destroying 
H. The Govemment has cut the quota of KeraJa and 
West Bengal. They have reduced the quota of Kerala 
and West Bengal In the PDS. It Is v.ry much sh.meful. 
That attitude of the Govemment should be condemned. 

We are very much happy to have a mahila 
Rashtrapati. but whatever i8 the reason. she has not 
uttered a Single word about the Women Reservation Bill. 
The BJP-Ied NOA Govemment In the last general election 
of Parliament in 2004 embedded In their Manifesto that 
If they come to power. they will bring the Wom.n 
Reeervation Bill and they will try to pass It. That Ie 
Incorporated in their Manifesto. The Congress allO 
declared the same thing in their Manifesto that they will 
bring the Women Reservation BIU and pass that BUI In 
the HOt*!. In avery Session. the hon. Prime Minister 
declares that they will pass the Women Reservation Bill 
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in the next Session. When will it be passed? The 
Government is totally violating the UPA's mandatory 
Common Minimum Programme. 

Now I come to another illue, that Is the 
unemployment problem. Shri Ajlt Jogiji told about hundred 
daYI' work, that there II 10 much corruption going on In 
this work. I am not going to that point becaule I have 
got limited time to apeak. But, Madam, as far as hundred 
days' work Is concerned, will any graduate or any post-
graduate or any educated youth go for hundred days' 
work? Will they engage themselves In cutting mud or 
excavation of pond or cutting or excavation of canal? 
They would not go for that work. 

They are searching for employment In the Central 
Government and in the State Government. They are 
.. arching for employment in schooll and colleges as a 
teacher but all the doors for employment have been 
closed in the Central Government and In the various 
State Government of India. What Is happening in the 
Public Sector Banks? What is happening In LlC and GIC? 
I would like to give my personal experience. In front of 
my house, there Is a branch of SBI. Before this branch 
had been shifted to the new building, 65 persons were 
working. After shifting this branch to the new building, 
only 15 persons are working. So, the number of 
employees has been reduced after it has been shifted to 
the new building. In the public .ector banks, after the 
retirement of their employees, the vacancies have not 
been filled up. After the retirement of their employees in 
LlC, the vacancies have not been filled up. Similar Is the 
case In the Railways. Every time, Lalu ji is saying: -I will 
recruit these people and that people. - But It Is a 
misleading statement. There is no recruitment in the 
Railways. Maybe some gang men or some coolies have 
been recruited. This is the pOSition In respect of 
unemployment in the country. 

Now, I come to intemal security. I am not going Into 
the details of Internal security, and what happened in 
Mumbal, Hyderabad and Bangalore. Everybody Is 
discussing about Naxalism and Maoism. Some States are 
affected by the activities of naxals and Maoists. Three 
districts in my State have been badly affected by naxallsm. 
Some naxal leader has been arrested near Kolkata. My 
distinguished friend, Md. Salim has already mentioned 
his name and other names. I have heard in the television 
as to what they said to the Police. One of the naxal 
leaders has said: -I joined in the Nandigram eplsode.-

He said this in the media. I had also said on different 
occasions in this House and especially during the 
discussion on Internal security that AK-47, arms and 
ammunition would not solve the problem of naxalism or 
Maoism. This comes from the poverty of the people. After 
60 years of our Independence, we felt shame as to what 
happened to the fate of the tribal people. Land reforms 
should have been done effectively. Otherwise, this problem 
cannot be solved. We should give land to the tillers and 
to the downtrodden,. They are suffering a lot and are 
suffering irreparable loss and injury also. Madam, in the 
States excepting West Bengal, Kerala, Tripura and In two 
other States, land reform has not been Implemented. A 
Bill has been passed in the Assembly but that has not 
been implemented in the root of the land. So. land hunger 
is one of the causes for Maoism and Naxalism. Shri Ajlt 
Jogi has correctly mentioned as to who are these naxals. 
... (Inltll'fUplions) 

MADAM CHAIRMAN: Please conclude now. Your 
time Is over. 

SHRI AJOY CHAKRABORTY: The tribal people, the' 
AdivIlsis and a large number of people are joining with 
the activities of Maoists and Naxaiists. Some designing 
persons, through manipulation, are mlaleadlng these tribal 
people to join with Naxalists and Maoists. It is the duty 
of the UPA Govemment and the NDA to see that the 
States ruled by the Congress or the UPA, and the States 
ruled by the BJP or NDA partners, are properly and I 
effectively Implementing the land reforml and having 
development work in the remote comer of the village 
and particularly In the areas where poor and tribal people 
are living. 

MADAM CHAIRMAN: Pleue conclude now. 

SHRI AJOY CHAKRABORTY: Madam, within two 
minutes, I am concluding my speech. 

Another thing, which was not mentioned. is on 
parochiaHsm and provincialism. But what is happening 
today In the country? We are proud that we are Indians. 
Irrespective of the caste. creed or religion. we are carrying 
the tricolour; we are fighting for the sovereignty and unity 
of our country, for the unity of our motherland in the 
battlefield. Our jawans for the unity and sovereignty of 
our country. But I am sorry to state that some States are 
severely affected by the parochialism and provincialism. 
What happened in Maharasthra a few days back, 
everybody knows. The Government should feel the 
agony. 
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Mumbal, Kolkata, Chennal, Deihl and other big 
industrial cHiee are there in our country; and everybody 
has the right to go and .. HIe down there or for that 
matter anywhere in the country for their IIveHhood. 

MADAM CHAIRMAN: Mr. Chakraborty, It 18 already 
discusaed. Please sum up. 

SHRI AJOY CHAKRABORTY: Madam, do not be 
impatient. I am concluding within two mlnutea. 

MADAM CHAIRMAN: Your time is already over. 

SHRI AJOY CHAKRABORTY: No speakers are there 
in the House now. 

MADAM CHAIRMAN: Many speakers are pre .. nt to 
speak. 

SHRI AJOY CHAKRABORTY: Why are you so 
impatient? You had taken so much of time when you 
were speaking. Now, you are Impatient when I am 
speaking I I would conclude in two minutes. I would keep 
my words. 

Madam, I am very much glad and proud to say that, 
a good number of citizens from all over the country 
including Bihar, UP, Uttaranchal, Jharkhand, Orissa and 
even Andhra Pradesh are coming to my State of West 

J Bengal Including Kolkata, other big Cities and industrial 
belts, for their employment, for their livelihood, to eam 
their bread and butter. Even in my own district, lakhs of 
people are coming from various parts for their livelihood. 
They are all our brothers and siste,.. But I am very 
much pained to say as to what is happening in Mumbal, 
which 18 the heart of India, the Commercial CapItal of 
India? The Govemment should take cognizance and take 
drastic action against the miscreants, whosoever they may 
be. We saw in the newspapers and TV as to whether 
there would be arrest or not. That game 18 going on. But 
I must say that we must try for the. unity and sovereignty 
of our country at an cost. 

Then on the question of minority, I am not going to 
raile it because you are ringing the bell again and again. 
My esteemed colleague, Mohd. Salim'" conacIIy IBid 
on this point that It is the attitude of the Government. 

So many projecta and programmes have been 
declared by the Government through the mouth of han. 
Rashtrapatiji. But I am not very much satisfied; rather I 

am very much disappointed by the speech add ...... d by 
the hon. Rashtrapatljl. 

MADAM CHAIRMAN: Now, Shrl Kharabeta Swain. 

SHRI KHARABELA SWAIN (Balaaore): Madam, with 
your penniuion, may I speak from this Hat? 

MADAM CHAIRMAN: Sure. 

SHRI KHARABELA SWAIN: Thank you. 

Madam, though the hon. Leader of the Opposition 
hu already spoken on behalf of the BJP and the 
Opposition as a whole, I would repeat It that generally 
the speech of the President Is not oppoled. So, I am 
not opposing It. But as a Membar of the Opposition, I 
would simply try to bring in certain lacunae and other 
things, which we expect should have been Included In 
the Address of Her Excellency, the President. 

While moving the Motion of Thanks, the hon. Member, 
Shri Ajlt Jogi, who had also been the Chief Minleter of 
Chhattlsgarh, raised certain very pertinent points about 
the Intemal security, specifically naxaJl8m. He .ald, what 
is the basic reason for the rise in naxaHsm in India. 

The first point was that It 18 because of the rural 
deprivation. There is no school, there is no hospital, there 
are no roads etc. That i. the main reaaon for which the 
trlbale are taking to naxallam and taking to gun •. 

Madam, I will say that this is a very very confused 
mind of Shri Ajit Jog! and I will say that thl. is the 
confused mind of the Congre .. Party and this UPA 
Govemment al80. Why did the naxels attack Nayagarh 
district in Ort888? Some 800 to 1,000 people, In vehicles, 
came and attacked. Whom did they klA? They did not kill 
any rich person; they did not kiD the CoIector: they did 
not kill the SP; rather, they could have killed them. They 
IJIItnDMI them only; they did not allow them to corne 
out of their ttorn.. But, whom did they kill? They killed 
the const.bln, the persona who oppoHd them because 
they were taking away some of the tyree from a poor 
man's 8hop. 

So, thie perception to say that because of the 
deprivation in the rural areas the naxall8m is raising Its 
head is very wrong. The naxaJism is succeeding to an 



715 Motion 01 T'MnkB on Ihtl MARCH 3, 2008 PIfl8ldMI's AGb'Iaw 716 

[Shri Kharabela Swain] 

extent in India because the States are confused. I also 
say that about my own State. It had a problem because 
of which alao my Chief Minister probably thought that if 
he does not take any action against them, nothing will 
happen. But, probably, he has understood now that unless 
you go proactive, the naxalltes will never, never stop. It 
is only to capture power through the gun. This is the 
only thing. That should be properly understood. 

The naxals are taking 30 per cent cut from every 
developmental work in that area from an the contractors. 
They do not allow the roads to be built there. They do 
not allow that any Govemment official should go and 
stay there. On the one hand, you say that because there 
is no Govemment official, no road, no hospital etc. that 
is why the naxels are taking advantage and on the other 
hand you do not allow the roads to be built, you do not 
allow any Govemment official to stay there. This nation 
will have to settle Its mind. The nation will have to 
understand as to who are these naxals. The naxals are 
not the emancipators of proletariats. They are the power-
mongers, they are the power-grabbers. Unless we 
understand this very principle and unless the States join 
hands along with the Central Government, we are not 
going to succeed. 

I will request that such a leading member of the 
Congress Party should not be confused and he should 
not say that this Sillva Judum programme is wrong. It is 
because the naxals have attacked the very poor Adva~ 
just to save their lives, It Is there. They have run away 
from their village. and the Government is compelled to 
keep them In the camps. How can you say that this 
Salva Judum Is wrong? The entire world sees as to who 
is against whom. These naxels are against these 
proletariats. 

The Congress Party had got also the same problem 
everywhere. In Andhra Pradesh, when the present 
Congress Government came to power, they sald-we will 
have talks with them, we win have negotiations with them. 
They held the talks. While they held the talks, the naxals 
said-'We will also carry the gun right to the meeting 
place. Thla gun Is an inalienable part of our existence 
and our body, and wherever we go we carry the gun.' 
So, the Chief Minister himself did not come to attend the 
meeting. The Home Minister came. But he was very 
scared that these people are carrying the gun right to 
the meeting place. 

I would say that everybody knew it pretty well that 
during the time of the last election, the Congress Party 
had a secret understanding with the naxals and they told 
that if they come to power, they will see that they are 
set free.' The same thing happened in Assam. In Assam, 
the Congress Party had a secret understanding with ULFA 
and atter coming to power, they also held a ceaaefire, 
when the naxels re-organl8ed themselves, they raised 
money, they recruited more people and they procured 
more and more a""s and ammunition and again waged 
an attack against this country. 

I understand that probably the Congress Party would 
have understood that pandering to this type of criminals 
is against the nation. 

Now I will come to another point. Take the example 
of President's Address. There Is another very serious 
problem in this country. I will quote It from the Ttlltlgraph 
being published from Kolkata. Under no stretch of 
Imagination, you can say that it is a communal paper 
and it Is backing the BJP. It has been published on 
12.2.08. It says a very serious thing, that in so many 
border districts of Assam, Bihar, West Bengal, now the 
Hindus are leaving the villages because of the fear that 
these villages have become Muslim-majority villages. How 
did they become Muslim-majority villages? If it was a 
Muslim-majority area at the time of Independence, why 
did it not go to East Pakistlln? How did it remain in 
India? Now, the Muslims have become majority there. 

Now our intelligence agencies are saying that the 
number of madaraS8s have sprung up in Indo-Nepal 
border areas, Indo-Bangladesh border areas and Assam-
Bangladesh border areas. I am not saying IIuII piN Stl 
tnlldarasas are against the nation, but the tnIId/lI7IS8S 
are being used by Islamic terrorists for hiding their arms 
and ammunitions and waging war against the State. In 
Dhubrl area of Assam, between 1991 and 2001, the 
increase in Muslim population is 29.5 per cent and the 
non-Muslim population increase is 7.1 per cent only. In 
Goalpara, there Is an increase of 31.7 per cent in Muslim 
population and 14.4 per cent in non-Muslim population. 
In Hailakandi district, the increase is 27.2 per cent in 
Muslim population and 13 per cent in non-Muslim 
population. In Kishanganj area of Bihar, the increase in 
Muslim population is 35.5 per cent while the figure is 25 
per cent In respect of non-Muslim population. In Pumea, 
the figure is 34.1 per cent for Muslims and 30.8 per cent 
for non-Muslims. 
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'MADAM CHAIRMAN: Be on the Pntlldent'. Addrea 
only. 

SHRI KHARABELA SWAIN: Madam, I am coming to 
the Preeldent's Address. Now you direct me what to say 
and then I will say only that much. . .. (/ntmnJpl/tJn6) " 
you do not like what I say, you can guide me, then I 
would say that much and sit down. '" (InMIIUpIIons) 

MADAM CHAIRMAN: I am saying that you limit your 
points. It is good to give them In a crisp manner. 

SHRI KHARABELA SWAIN: If you want that the 
Opposition should speak in a particular manner, a certain 
manner, you teU me. I will sit down. . .. (InMIIUpIIons) 

MADAM CHAIRMAN: The Opposition's time Is over. 

... (Intsnuptions) 

SHRI KHARABELA SWAIN: My Party's time II not 
over. I am the eacond speaker. . .. (InMnupllons) 

MADAM CHAIRMAN: Please give your polnta In a 
crlep manner on Presidents Address. 

... (InIfImIpI/Dns) 

SHRI KHARABELA SWAIN: Madam, you IIIlow me 
to speak. Pie... do not Interrupt me. • •. (/nIfImIpI/Dns) 

MADAM CHAIRMAN: I am not Intenuptlng. I am 
saying that you speak on the President's Addr8ee only. 

•.. (Intsl7llpl/on6) 

SHRI KHARABELA SWAIN: Madam, a Member from 
a 1o-Member Party, In spite of your objection, epoke for 
about half an hour and you are stopping me juat atter 
ten minutes. 

Even In Kolkata, the Increase In Muslim population 
Is 19 per cent and non-Muslim is 0.7 per cent. What is 
this Government doing about this? When the border ..... 
of West Bengal, Aasam and Nepal are now turning 
virtually Into another Pakiatan, what II Ihia Government 
going to do about it? It is not my report. I have quoted 
from TtIItIgnIph which is not our paper, which does not 
aupport our party and our ideology also. 

I am Mppy that Md. Salim II there. He .. ya that 
when BJP was in power, It went for exclulive poIticI. 

... (/f1IIIInptit:In$) Please lleten to me. I will jt..t read certain 
thlnge from the Kolkata edition of Ths T/ms$ 01 ""* 
dilled 26.2.08. He can NY that this Is not our .-per. 
What Is written In this paper? It readl: 

"The Minority Affairs Ministry has graded States on 
the Implementation of nine IChemes of a 15-pooint 
programme, after a review by the Prime Minister. 
These scheme. lnolude thoH on education, wage 
employment and skill dev.lopment and .,. Centrally 
funded.-

It saya, "The Lett butIon of West Bengal figures at 
the bottom of the list while BJp·ruJed Rajaethan, Guja"', 
Uttarakhand and Oriaaa have been graded 'good', and 
Madhya Pradesh, Chhatttsgarh and Bihar have been 
termed 'falr'.- Is It wrong Mr. Salim? 

MD. SALIM (Calcuna·North East): Why are you 
quoting from the newlpa.,.,.? Go by the Planning 
Commlulon report. The review report Is available in 
Parliament. 

MADAM CHAIRMAN: Mr. Swain, pleue conclude. 
The time is available up to 7 o'clock only. There are 
other apeakers .-c . 

SHRI KHARABELA SWAIN: If I do not complete 
today, I will continue tomorrow. 

Madam, I do not expect at .... t you to .top me. I 
understand the Members on that lide Mylng that. 

MADAM CHAIRMAN: Other lP8akers ... aIeo the ... 

SHRI KHARABELA SWAIN: Other apeakerl .... there 
but I am the second speaker from my Party. 

MADAM CHAIRMAN: You do not obey the Chair. 

SHRI KHARABELA SWAIN: The report further says, 
MCongreae Stat .. with etrong minority preeence .uch .. 
Andhra Pradesh, DeIhl, Goa and Jammu and Kashmir 
have been graded 'poor'" 

MD. SALIM: What is the authenticity of thai report? 
That is not a Govemment document. 

SHRI KHARABELA SWAIN: This Is the report given 
by the Ministry of Minority Aftal.... Thie expoen the 
difference between the talk and the deed. What they talk 
and what BJP and NDA practice becomes clear from 
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thle. We took the money and we implemented the 
achemea for the benefit of the minoritlel and MueHma. 
But the UPA Govemments have not been able to do 10. 
That Is a failure on the part of the Govemment. 

I would like to quote another report which appeared 
In .,.". Economic ~ of 11 th February, 2008. It quotes 
the National Sample Survey Organisation and says, "The 
NSSO's latest survey lays that West Bengal has the 
maximum number of rural households where members 
do not get enough food In certain months of the year. 
The finding of the Survey shows that 10.6 per cent of 
the rural houeeholda in West Bengal did not get enough 
food during December, January, February, March and 
April: This is the achievement of the 3a-year Nle of the 
Left Govemment In that State. They are now giving 
sermons to the UPA Govemment at the Centre on how 
to implement the Common Minimum Programme while 
this Is how their common minimum programme Is 
Implemented In their State. 

Mr. AJoy Chakraborty w.. saying that It Is In West 
Bengal and Kerala that PDS Is being utilized In the most 
proper way. If there Is only one State In the entire country 
In which there was a lot of agitation and unrest agalnlt 
PDS, it I. West Bengal. Who were the dealers there? 
The dealers were CPI(M) leaders. They are MLAa; they 
are Zila Parlshad Members. . .. (InltJmJpllon$) 

MD. SALIM: What Is this, Madam? On ¥'(hat basis Is 
he saying that? What 18 the 8OUR:8 of his Information? 
He cannot make a wild claim like that. This Is not West 
Bengal Aeaembly or Orl ... Assembly. This i. Parliament 
of India. Which document of Government of India 
substantiat.. hie claim? I challenge him bacauae he 18 
speaking untruths. If he has the courage, let him quote 
from an authentic report. Is there any Govemment report 
based on which he can substantiate this? He Is making 
wild allegations. 

SHRI KHARABELA SWAIN: Madam, I wHl give the 
evidence, let him sit down. 

MD. SALIM: No, I am not a court of law. If you say 
something, you have to substantiate It. 

SHRI KHARABELA SWAIN: I will substantiate It. 

Is It not tNe that the Govemment of West Bengal 
passed a new law saying that the people's rapraaantatives 
in West Bengal cannot become control dealers? Following 

this agitation, they had p .... d that resolution. Madam, 
let him say that It Is wrong. I will show you the evidence. 
I have the evidence with me. 

Why did they pass such a resolution? They passed 
this resolution because those leaders were the control 
dealers themselves. 

They were looting. . .. (Inlflnuptions) I will not tell any 
such thing In Parliament If I do not know anything. This 
Is how the CPI(M) Govemment behaves. ... (Intsrruplfons) 

MD. SALIM: I appreciate the fertility of your mind. 

MADAM CHAIRMAN: Shri Swain, sum up your 
speech. Please address the Chair . ... (Inlflnuptions) 

SHRI ADHIR CHOWDHURY: I always stand by the 
tNth. ... (Inlflnuplions) 

MADAM CHAIRMAN: Address the Chair now, Shri 
Swain. 

SHRI KHARABELA SWAIN: Now, take the example 
of the flagship NREGP Programme of the Govemment. 
All the reports say that It Is the Congress-ruled State. 
who have failed to Implement It. It Is the States like 
Rajasthan, Madhra Pradesh, even Bihar, Orissa which 
are all NDA-Nled States who have Implemented the most 
and they are all very succa .. ful. ... (Inlflnuptions) 

MADAM CHAIRMAN: You complete your points wtihin 
two minutes. 

SHRI KHARABELA SWAIN: I will give another point. 
Take the example of Bharat Nirman. In the Presidenrs 
Addre .. , It haa been mentioned and .Ince 2004 this 
Govemment Is saying that we would provide electricity to 
all the villages and to all the houses by 2009. This time 
the hon. Finance Minister himself In his Budget speech 
said that out of Rs. 20,000 crore that are supposed to 
be given, the Govemment had given only As. 5,500 cror. 
In this Budget. How many years win It take to provide 
electricity to all the villages and to all the areas? The 
Govemment can tell ma. I am asking the Members from 
the Left parties. Let them say. ... (InMmlpllons) 

MADAM CHAIRMAN: Do not ask them. Address the 
Chair. 

SHRI KHARABELA SWAIN: It has been stated by 
the Government that It will give electricity by 2009. But 
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it would l8ke another 15 years if we go by what the 
Govemment had spent till now on this programme. If this 
Govemm.nt remain in power till then. th.y would be 
rather lucky because the hon. Finance Minist.r has said 
that It helps to be lucky Finance Minist.r. He Is rather 
lucky because we took the financial reforms; w. did the 
financial groundwor1< and they are reaping dividend to 
them. The Govemment Is lucky because there was a 
NDA Govemment before It. We did certain good things. 
Can the Govemm.nt show us a lingle strong reformative 
step It took? Th. Govemment Is so scared by the Left 
parties. The L.ft parties are totally against any 
development in this world. They are the most retrograde 
party In this world. The Govemment was scared of them. 
Just to remain in power. they do not listen to them and 
do not go for any reformative Budget. The sooner this 
Govemment Is thrown out. It Is better. Let the nation 
bring the NDA. which is a very strong alliance. to bring 
back prosperity to the country. I appeal to all the people 
of this country to think about It and go 'or the NDA 
Government next time. 

MAOAM CHAIRMAN: Shrl Adhir Chowdhury. you can 
start your speech tomorrow. Now, we would take up 
·Speclal Mentions'. As we can 888, we have still one 
minute left. Hence, you can start your speech now. Shrl 
Adhir Chowdhury. 

SHRI ADHIR CHOWDHURY: Hon. Chairman. I am 
fortunate enough to get the opportunity to deliberate on 
the President's Address. which was piloted by a woman 
of our country. There is a maxim that 8man has sight but 
woman has inSight'. By the dent of that inSight, our 
President had delivered the speech to the nation. 

Madam, the keynote of the speech Is that this 
Government is going to build up a society which would 
be socially inclusive, environmentally sustainable and 
regionally balanced and the society as such was designed 
by the architecture of Inclusive growth. As you know. the 
Presldent's Address is the harbinger of the future plan 0' 
a Government. 

MADAM CHAIRMAN: Shri Adhlr Chowdhury, you may 
continue tomorrow. 

Now. let us take up Special Mentions. 

19.00 hr.. 

[TfllII8I8l1onj 

·SHRI LONAPPAN NAMBADAM (Mukundapuram): 
When the construction wor1< of the four lane NH 47 

-English tranIIa1Ion of the speech originally deIIY8r8cI In M8ya1am 

between Ankamali to Mannuthy 18 completed. all trante 
movement at Chalakkudy Municipal Junction will come to 
• stand atill. All Important Government officera. Educational 
Institutions and the RaHway llatlon are altuated on the 
we.tem lide of the highway. 

Other Important oftIceI. trade and commercial cenl8ra, 
hospitals and places of worships are on the eastem aide 
of the highway. The highway, thus d1v1d.. Chalakkudy 
town Into two halves. Hundreds of buses on the 
Chalakudy-Mala route paaaes through Chalakudy Municipal 
junction. Therefore. a flyover or underpau needs to be 
constructed at the Municipal junction. In the event ~ 
underpass II constructed by the Centre Govemm.nt. the 
State Govemment has promiaed to provide. an approach 
road. A flyover or underpall II .... nll., 'or the 
development of the entire Mukundepuram constituency. 

In NH 47 between Ankamali to Mannuthy the 
acquisition procedures should be completed and the 'our 
lane construction should be speeded up. Thole land 
owners. whose lands have been acquired. should be 
compensated as per the market rat.. 0' the Janel. 

On the subject, a memorandum IIgned by thme MPa. 
five MLAs and the Municipal Chairman wa submitted to 
you, during the N~lonal Highway Development meeting 
held In Delhi on May 3rd 2007 in which CabInet Min ..... 
and MPs took part. Thus INue hu been prMented ...... r 
also on the floor 0' the hou... We request a favourable 
action from the Minster. 

11.02 hr •. 

[MR. DePUTY-SPEAKER In 1M CMlo1 

{English} 

SHRI B. MAHTAB: Thank you, Mr. Deputy-Speaker. 
Sir. for allowing me to raise an Important matter of urgent 
public Importance. 

I would like to alk the Government why the 
Government aHowed controveraial mattera to be included 
in the textbooka. Why do the ~ and InItitution8 
hurt the feelinge of large 88CtIons of the IOCiety in the 
name of academic freedom? Who hu given them the 
license to make fun of Hindu Gods and Godd •••• 1? 

At tImeI. martyra are also portrayed a extremlatl; 
social and cultural groups are termed _ terr0ri8t8; and 
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now, In Deihl University, the History Faculty has a 
reterence material In B.A. programme of History which 
hae objectionable materials. How derogatory words are 
being printed In History books? Can any such worda be 
used against any foreign or sematlc religion? How 
offensive portrayal of mythical characters of Ramayana is 
being taught in Deihl University? This has given rise to 
violence in the campus; unsavoury Incidents have taken 
place; and students have protested. 

Earlier, I am told that despite their protests, the 
History Department decHned to withdraw that book. I would 
like to know who has authored that book, who has 
complied that book. Is It true that the complier is related 
to a WIP and that Is why, the Delhi University Is reluctant 
to withdraw that derogatory chapter, if not that book? 

I would like to urge upon the Government to 
Immediately withdraw the contentious essay that is written 
by Shrl A.K. Ramanujam and stringent action be taken 
against the compiler who has played with the sentiment, 
belief and faith of a large section of this country. 

SHRI KHARABELA SWAIN: Sir, I would like to 
8880ciate with him. 

/T,.nsI8Iionj 

MR. DEPUTV SPEAKER: You associate his name 
with Shrl MahtabJI. 

{Englishj 

DR. K.S. MANOJ (Alleppey): May I speak from here, 
SIr? 

MR. DEPUTV-SPEAKER: Ves, you may. 

DR. K.S. MANOJ: I rise to express my deep anguish 
and protest against the increasing incidences of attack 
on Christian churches, Convents and other Christian 
minority Institutions In different parte of the country and 
atrongiy condemn those heinous acts on the part of the 
religious Fundamentalists. 

Article 25 of our Constitution guarantees the Right to 
Freedom of Conscience and the right freely to profe .. 
practice and propagate religion. Our. is a secular 
democratic republic country but Christian minority In the 
country is frequently attacked in a concerted way. 

Sir, Christians are a very micro-minority in this country 
which come to about only 1.3 per cent of the population. 
Their dedicated contributions in the field of education, 
health care, social services are remarkable and I am 
sure that everybody would appreciate it. They always 
reach out where nobody dares to reach like in the areas 
of trlbals, adivais, or for the care of HIV·A1DS or leprosy 
patients etc. But in apite of all the.e yeomen service. 
they are subjected to torture, atrocities and brutal attack 
from those religious fundamentall8t8. 

Sir, what happened on the Christmas Eve was highly 
condemnable and shameful to our country. It has caused 
a deep wound to the secular fabric of our country. In 
Khandhamal district in the State of Orissa on 24th evening 
whOe the Christians were preparing for their holy pooja 
to celebrate the birth of Jesus Christ, some miscreants 
of fundamentalist nature attacked the priests, nuns and 
all the people assembled there to celebrate the holy pooja 
and they set fire to the church. It was repeated in several 
parts of Orissa which made it clear that it was a concerted 
effort. . .. (InI8mIpIions) 

SHRI B. MAHTAB: This is not correct at all. 
. .. (InMmlplion$) 

DR. K.S. MANOJ: Again churches were attacked in 
Madhya Pradesh, Rajasthan and Arunachal Pradesh. 

MR. DEPUTY-SPEAKER: What Ie your demand? 

... (InltNnJplfon6) 

/T,.n6IIIlionj 

SHRI OHARMENDRA PRAOHAN (Oeogarh): Sir, they 
have tried to deprive poor adlvasls of thair rights. 
... (IntsmJpIions) 

{Eng/i6hj 

DR. K.S. MANOJ: Last weak three churches in New 
Deihl were attacked. All these show the increasing trend 
of attack on Christian minority. . .. (Inltlnvplions) Christian 
community in the entire country apart from the States of 
Kerala and West Bengal are in a slate of fear and 
Insecure. . .. (Inl.rrupt/on$) I would urge upon the 
Government to take prompt action against the culprits. 
•.. (Inltlnup/icJn$) 
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MR. DEPUTY SPEAKER: Notting win go on record. 

••• (111IMupI/rJn6)· 

MR. DEPUTY SPEAKER: What Is your demand? 

... (Inmrruplions) 

SHRI DHARMENDRA PRADHAN: You have tried to 
deprive- Adivasls of their rights. . .. (InMfTupl/on6) 

DR. K.S. MANOJ: I would urge upon the Government 
to provide adequate security for the Christian lnetltutions 
which are under threat from the attack of fundamentalists 
thereby ensure them a sense of security and guarantee 
the religious rights of Christian Minority enshrined In our 
Constitution. 

MR. DEPUTY SPEAKER: Please sit down. Now, 
nothing will go on record. 

... (Inhlnuplions)· 

SHRIMATI JHAN81 LAKSHMI BOTCHA (BobbIH): Hon. 
Deputy Speaker, Sir, I rise to make a mention. 
... (Inttmuptlons) 

SHRI B. MAHTAB: Sir, the hon. Member has used 
• derogatory words. How can he say all this? 

... (Inftlrrupfions) He should withdraw these words. 

... (Inltlrruplions) 

/TI8nsI6/1on} 

MR. DEPUTY SPEAKER: Anything objectionable will 
be expunged. 

. . . (111IMupI/rJn6) 

{English} 

MR. DEPUTY SPEAKER: Shri Acharia, nothing Is 
going on record. 

•.. (Inltlf'fll/JlitJn6) • 

/ThIfl8ltkJnj 

SHRI DHARMENDRA PRADHAN: He has made an 
objectionable remark about orlalia. . .. (InlflnupI/on6) 

·Not 1WCOI'ded. 

SHRI BASU DEB ACHARIA (BankUra): Not about 
Ortsu, HIndU fundamental forcee have been remarked 
upon ••. .• (lnIfImIpIitJns) 

{EngIiIIh} 

MR. DEPUTY SPEAKER: 8hr1 Acharla, pie... .It 
dOwn. 

. ... (Inftlmlpfions) 

rr,..,..tIrJn} 
MR. DEPUTY SPEAKER: You lit down, If there Is 

something objectionable, It will be expenged. I have aaid 
it. 

8HRI BASU DEB ACHARIA: There Is nothing 
objectionable. 

/Efl(Jlish} 

MR. DEPUTY SPEAKER: That I will .... 

SHRIMATI JHANSI LAKSHMI BOTCHA: Sir, I wi8h 
to raise a matter of urgent public Importance regardtng 
heavy crop losses suffered by farmers In AndhI'1l Pradesh 
because of una.aaonal heavy rains cau.ed due to 
persistence of upper air through over the coast of Andhra 
Pradesh from 9th to 13th February, 2008. 

The preliminary estlmat .. show that an area of about 
2.38 lakh hectares Is affected In six coastal dlatrloll, 
namely, Prakaaam, Krishna, Guntur, Srlkakulam, Nellore 
and Vilakhapatnam. In fact, crops were ready for harvest 
but unseuonal heavy rains have deprived them of their 
livelihood. 

The Central Team has visited the flood affected antas. 
The Government of Andhra Pradesh has requested for 
an Interim relief of RI. 90 crore for immediate relief . 
Pending the final report of the Central team. I would 
request the Union Govemment to release Rs. 90 erore 
to help the farmers at the earliest to mitigate their 
lUfferings. 

/T","'/Ion} 

SHRI DHARMENDRA PRADHAN: Mr. Deputy 
Speaker, Sir, through you, I wQUld like to draw the 
attention of Government towards some Important 1UbiecII. 
Approximately 10 Iakh labourers in the country work as 
casual labourers In the coal mine. In the country. 
Approximately 4 lakh persons In the country are on the 
pay roHa of different eubIIdlariel of coal India Limited. It 
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Is on account of the 10 lakh caueal labourers, country 
produces almost 400 million tones of Coal. These are 
engaged in both underground and open mining. Transport 
sector also depends on them to thrive. All the 
maintenance, work of coal handling and loading on railway 
rakes Is also done by those people but If one look at 
their wages and condition, one will find It to be absolutely 
pathetic. Through you, I would like to request the 
Govemment of India to spare a thought about their wages 
and their safety. They should be provided shoes, caps 
and dr888es. Govemment also need to contemplate on 
providing medical facilities to them and the educational 
facilities to their children. There is a saparate system of 
Provident Fund In Coal mining sector. In many of the 
subsidiarieS, no PF is deducted for casual labourers. 

MR. DEPUTY SPEAKER: You ask as to what do 
you want? 

SHRI· DHARMENDRA PRADHAN: Mr. Deputy 
Speaker, Sir, I want Govemment to provide a speCial 
package and make arrangement from consolidated Fund 
for them and to consider over their health, safety wages. 

DR. KARAN SINGH YADAV (Alwar): Mr. Deputy 
Speaker, Sir, the mustard crop In entire Northem India 
p~r1lcularly In Rajasthan and In my Lok Sabha 
constituency, Alwar has suffered extenlive damage due 
to exceaalve winter and frost during last few days. The 
farmers of my constituency have staged dhamas and 
demon8tratlone so that the farmel'S could be compensated 
for this damage. The Govemment of Rajasthan has been 
evading the iuue earlier also and now I would like to 
request the Union Govemment that if the compensation 
Is given for the crop damaged due to the drought and 
hailstorm, under CRF then compensation should also be 
given for the crops damaged due to frost. The 
Govemment of Rajasthan conducted survey but districts 
AMar was completely excluded from It. Not a single fanner 
of Alwar w .. given compensation. I am very .ad to aay 
that as Alwar sends maximum MLA's and MP.'s from 
Congreaa party and It is due to this malafide intention 
that the farmel'S of the area have been given that 
treatment So, I would like to request that the Union 
Govemment should direct the Rajasthan Govemment to 
conduct a survey of district Alwar for providing 
compensation to the farmel'S here and frost should also 
be included under the guidelines for being covered for 
relief under Calamity Relief Fund. 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Mr. 
Deputy Speaker, Sir, I would like to bring an important 
subject to your knowledge. 

Bundelkhand has been reeling under drought for the 
last four years. The crop sown by the farmers is also 
getting damaged. During survey it has been revealed that 
the situation in the areas like Etawa, Oraiya, Kanpur rural, 
Fatehpur, Allahabad etc. situated In the Yamuna belt in 
Bundelkhand has become similar to that of Bundelgarh I 
would like to demand the Union Government that a survey 
team be sent to the areas situated in the Yamuna belt 
because the farmers are in a pathetic condition and their 
crops are also getting damaged. They should be given 
special assistance after conducting survey. Bundelkhand 
also be given justice and It should also be given a special 
package so that the farmers of the region could also get 
relief and they could also earn their livelihood. 

SHRI VIRENDRA KUMAR (Sagar): Mr. Deputy 
Speaker, Sir, I would like to draw your attention towards 
a very important subject. At several places in district Sagar 
in Madhya Pradesh, gas starts to emnate from borewells 
made for installing tubewells as the less water starts to 
come out during the months of February-March. Gas is 
emanating out in large quantity from these tubewells at 
several places due to scanty rainfall this year. Earlier 
also, I had drawn the attention of the House in 2005 thai 
in Rohatgarh one of the 'Dhaba' is being run on gas 
received from such borewells. Now gas is emanating from 
borewelis In several villages In the vicinity of Godakota. 
While one one hand, the oozing out of gas In so large 
quantity is giving rise to apprehension of accident in the 
minds of the people in rural areas on the other hand, 
they are also curious to get the right perspective by 
getting the matter examined by ONGC 80 as to put to 
rest any misconception. The setting up of the gas based 
industries will also result in providing employment 
opportunities to the youth in the region. 

·SHRI P. MOHAN (Madural): In Tamil Nadu, there 
are 40 lacs of Family Ration Cards that include the new 
series cards also. About 77 thousand kilo-liters of 
kerosene is supposed to be released by the Centre to 
Tamil Nadu every-month. Whereas only 59 thousand kilo· 
liters of kerosene is to be released from April 2005. 

The Centre has been Impressed upon repeatedly 01 
this decrease In supply of kerosene. Food and PDS 
Minister of the Govemment of Tamil Nadu has been taking 
it up with the Union Government both in person and 
through several correspondence. Hence I urge upon the 
Union Government to release the complete quota of 

·English translation of speech originally delivered in Tamil. 

." 
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kerosene. At this juncture. I would like to raise the issue 
of scarce short suppty of LPG cylinders in Tamil Nadu 
particulariy In Madura!. Those who have applied for new 
connections are waiting endlessly. Those who have two 
cylinders also can book for only one cylinder at a time. 
Those who have booked for refill are made to walt for 
more than ten days. Thereby many families have to face 
the hardship of going without cylinder for many days. 
When we sought explanation from the LPG companies 
and agencies about this LPG scarcity, the reply given at 
the first instance was that there were short supply of 
regulators. Later It was cited that scarcity was due to 
non-availability of cylinders and short supply of LPG itself. 
Though there Is a claim that the situation has changed, 
the scarcity prevails. Hence, I urge upon the Union 
Petroleum and Natural Gas Ministry to ensure the supply 
of full quota of kerosene meant for Tamil Nadu while 
streamlining the supply of LPG that make or mar the 
lives of middle class families. 

MR. DEPUTY SPEAKER: I have the names of two 
Members to speak on the same Issue-one of Shri 
Prahalad Joshijl and second of Shri Anant Kumarji. It is 
up to them to decide who will speak? 

SHRI PRALHAD JOSHI (Dharwad-North): First, let 
Shri Anant Kumarji, then I will speak. I will speak only 
for a minute. 

MA. DEPUTY SPEAKER: There Is only one Issue. 

SHRI PRALHAD JOSHI: I have given Notice at 
8 o'clock In the morning, hence I should also be given 
an opportunity to speak. . .. (InfBrrupllons) 

/English} 

SHRI ANANTH KUMAR (Bangalore South): Sir, on 
26th of February, the State Governmen~ of Tamil Nadu 
has come out with a project called Hogenakal Drinking 
Water and Hydel Project and the hon. Chief Minister of 
Tamil Nadu went ahead ... (Expungsd" OfrisnKI by IhtI 
Chllir) to lay its foundation stone. Actually, Hogenalcal Is 
part and parcel of Karnataka and we have been 
continuously communicating to the Government of Tamil 
Nadu that It Is part of Kamataka and that they cannot 
proceed without the permission of the Central Water 
Commission. . .. (lnfBrruplions) 

MA. DEPUTY-SPEAKER: Nothing Ihould be rtJCOI'ded 
except what Shri Ananth Kumar aays. 

... (InItJrruptionsj" 

SHRI ANANTH KUMAR : Sir, the buic point Is that 
even the legal experts and the erstwhile Madras 
Government'. topo .heet8 clearty prove. that Hogenakal 
Is part and parcel of Kernataka . ... (lnMmlpllons) During 
the h.arings before the Cauvery Water Tribunal, the 
Govemment of Tamil Nadu did not bring anything about 
this Project to the notice of the Cauvery Water Tribunal. 
They have misled the Tribunal and now after the Tribunal 
hu given Its final verdict, the whole matter Is before the 
Supreme Court. The matter Is 8Ub judIt;tI. Since the whole 
matter regarding the Hogenakal Project Is before the 
bo ..... rable Supreme Court, nothing should be done In 
that area. Therefore, we, from the State of Karnataka. 
register our strong protest against the Hogenakal Project. 

We also urge that the Union Government through 
the Central Water Commission and the Ministry of Water 
Resources should Immediately Intervene and stop this 
Illegal water project being constructed by the Tamil Nadu 
Government. ... (InMf7'IJIJIIon8) Sir, they have got no right 
on the water. They have got no right on the land u the 
land belongs to Kemataka and the water belongs to 
Kamataka. They have misled the Tribunal totally. When 
the matter Is before the Supreme Court. they are not 
supposed to do anything In that area . ... {lnItIl1Upfion$) 

MR. DEPUTY-SPEAKER: Shri Pralhad Joshi, SM G. 
Karunakara Reddy, Shrl Manjunath Kunnur, Shrl 
Gaddlgoudar and Shrl G.M. Sldde.wara may be 
associated with the matter raised by Shri Ananth Kumar. 

... (InMmIpIionII) 

MR. DEPUTY-SPEAKER: The Houae atand. 
adjourned to meet again at 11 a.m. tomorrow. the 4th of 
March, 2008. 

1'.22 hr •• 

",. LoIr SIIbh6 IhtIn IKjoufMd 11/ EItI"." 01 Ihs 
Clock on TlMSdlly, MIItr:h 4, 2OO/V 

PhIIIgunIl 14, 11129 (SIlks). 

"Not recorded. 
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ANNEXURE J MtNn/JtIr-w/s8 IndtIx to Un6MfMi Ousslions 

MBmbtlr-wisIJ Index 10 Sl6nwi Ousslions SI.No. Member's Name Question Number 

SI.No. Member's Name Question Number 1 2 3 

1. Shri "Baba", K.C. Singh 65 1. Shrl "Baba" K.C. Singh 675, 736, 773, 

2. Shrl ·Bachda", Bachl Singh Rawat 69 788 

3. Shrl Adsul, Anandrao V. 62 2. Shri "Bachda" Bachi Singh 679, 692 
4. Dr. Agarwal, Dhirendra 63 Rawat 

5. Shri Ahir, Hansraj G. 70 3. Shri Acharla, Basudeb 806, 690, 700, 
6. Shrl Budholiya, Rajnarayan 79 727 
7. SM Chandrappan, C.K. 70 4. Shri Adsul, Anandrao V. 690, 741, 771, 
8. Shri Chaure, Bapu Harl 73 787 
9. Dr. Chinta Mohan 61 

5. Dr. Agarwal, Ohirendra 672, 742, 751, 
10. Shrl Chowdhary, Pankaj 66 767 
11. Smt. Deo, Sangeeta Kumarl Singh 72 
12. Shrl Gangwar, Santo8h 65 6. Shri Ahlr, Hansraj G. 680, 738, 769, 

789 
13. Smt. Gawall, Bhavana P. 79 
14. Dr. Jatlya, Satyanarayan 71 7. Shrl Ajay Kumar S. 820, 690 

15. Smt. Jayaprada 66 8. Dr. Ajnala, Rattan Singh 799 
16. Shrl Jindal, Nayeen 84 9. Shrl Ananth Kumar 715 
17. Shrl Karunakaran, P. 68 
18. Shrl Koshal, RaghuYeer Singh 80 10. Shrl Angadi, Suresh 656, 685, 692, 

789 
19. Shri Krishna, V1joy 76 
20. Shri Krlshnadas, N.N. 68 11. Shrl Appadurai, M. 818, 708 

21. Shrl Maharla, Subash 75 12. Shrl Athawale, Ramdas 610, 702 
22. Shrl Pal, Rupchand 67 

13. Shrl Barad, Jasubhai Dhanabhai 587, 688, 749, 
23. Shrl Panda, Prabodh 61 776, 791 
24. Dr. Pandey, Laxmlnarayan 67 
26. Shrl Patel, Kishanbhal V. 71 14. Shrl Barman, Hltten 588 

26. Shri Patll, Shrlnlwas Dadasaheb 78 15. Shri Bhagora, Mahaylr 637, 690, 700 
27. Shri Ramakrishna, Badlga 78 16. Shrl Bhakta, Manoranjan 621, 646, 722 
28. Shrl Renge Patll, Tukaram n 

Ganpatrao 17. Shrl Bose, Subrata 624, 778 
29. Shri Singh, Chandra Bhushan 74 18. Shri Budholiya, Rajnarayan 684 
30. Shrl Singh, Mohan 82 

31. Shri Thummar, V.K. 72 19. Shri Chakraborty, AJoy 613. 705, 753, 
799 

32. Shrl Tripathy, Braja Kishore 64 

33. Shrl Vallabhaneni, Balashowry 76 20. Shrl Chandrappan, C.K. 690, 703 

34. Shrl Vasava, Mansukhbhai D. 63 21. Shri Chaure, Bapu Hari 799 
35. Shrl VadaY, Anjan Kumar M. n 

22. Shri Chavda, Harlsinh 642 
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23. Dr. Chlnta Mohan 688, 889, 750, 48. Shrl Jogi Ajit 711, 753 m 
49. Shri Joshi, Pralhad 773 

24. Shri CMthan, N.S.V. 835, 892, 718 
50. Shrl Kanodla, Mahesh 612, 704 

25. Shrl Chowdhary, Pankaj 692 
51. Shri Krunakaran P. 701, 800 

26. Shri Chowdhury, Adhir 692 
52. Shrl Khaire, Chandrakant 652, 726, 765, 

27. Shrl Dasgupta, Gurudas 614, 706 782 

28. Smt. Dec, Sangeeta Kumarl 669, 742, 758 53. Shrl Kharventhan, S.K. &40, 892, 781, 
Singh 799 

29. Shri Deora, Milind 711, 788 54. Shrl Koahal, Raghuveer Singh 686, 736, 768, 
788 

30. Dr. Ohanaraju, K. 648, 692, 724, 
793 55. Shrl Krlplani, Srichand 781 

31. Shri Dhindsa, Sukhdev Singh 799 56. Shrl Krishna, Vljoy 628, 695, 697, 
789 

32. Shri Ohotre, Sanjay 623, 692, 799 
57. Shrl Krllhnadu, N.N. 693, 799 

33. Shri Francisco, Coame Sardinha 630 
58. Shri Kulaste, Faggan Singh 811 

34. Shrl Gadhavi, P.S. 612, 704 
59. Shrl Kumar, Nlkhil 821, 892, 110, 

35. Shri Galkwad, Eknath M. 663, 661, 777, 802 
790 

60. Smt. Lakahmi, Botcha Jhansi 609, 892 
36. Smt. Gandhi, Maneka 644, 802 

61. Shrl Madam, Vlkrambhal Arjanbhal663, 732 
37. Shri Gangwar, Santosh 692, 745, 788, 

802 62. Smt. Madhavaraj, Manorama 608, 651 

38. Smt. Gawali, Bhavana p, 692 63. Shri Maharla, Subhaah 696, 789 

39. Shri Gehlot, Thawarchand 611 64. Shrl Mahato Narahari 585 

40. Shrl Gudhe, Anant 771 65. Shrl Mahtab, Bhartruharl 619, 692, 709 

41. Shrl Jadhao, Prakash B. 771 66. Shrl Mahto, Tel< Lal 636 

42. Dr. Jagannath, M. 636, 719, 794 67. Shri Majhi, Parsuram 598, 683, 799 

43. Shri Jain, Pusp 692 68. Prof. Malhotra, Vljay Kumar 692, 788 

44. Shrl Jawale, Harlbhau 607 69. Shri Mandai, Sanat Kumar 799, 802 

45. Smt. Jayaprada 689, 892, 799 70. Smt. Mane, Nivedlta 853, 661, 777, 
790 

46. Shri Jha, Raghunath 650, 725, 753, 
764,773 71, Dr. Manol, K.S. 864, 733 

47. Shri Jindal, Naveen 877. 729. 743. 72. Shri Masood. Rasheed 811, 616, 689, 

759 799 
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73. Shrl Meghwal, Kalluh 684, 668, 690, 97. Shri Plngle, Devldu 604 
759, 788 

98. Shri Prasad, Anlrudh _/iss 653, 661, 777, 
74. Shrl Mehta, Bhubneshwar 802 Sadhu Vadav 790 

Prasad 
99. Shrl Prasad Harlekwal 631, 642, 745, 

75. Shrl Mohan P. 602, 713, 757, 751, 774 
781, 803 

100. Shri Rajagopal l. 594, 687, 752, 
76. Shrl Mollah, Hannan 615, 799 778, 792 

77. Shrl Mandai, Abu Ayes Mondal 667, 763 101. Shrl Rajendran P. 668 

78. Shrl Murmu, Hemlal 625, 692, 789 102. Prof. Ramd888, M. 626, 715, 760, 
782 

79. Shrl Murmu, Rupchand 596 
103. Shrl Ramakrishna, Badlga 698, 747 

BO. Shrl Nandy, Amltava 654, 730, 766 
104. Shri Rana, Kashiram 631, 691, 746, 

81. Shrl Nayak, Ananta 659 768 
82. Shri Nizamuddin G. 682, 789 105. Shri Rao, K.S. 583, 617, 667, 

83. Shrl Oram, Jual 619, 889, 717 763, 802 

84. Shrl Owalsl, Asaduddln 692, 702, 802 106. Shri Rao, Rayapati Sambasiva 649, 788, 799 

85. Shrl Pal, Rupchand 632, 640 107. Shri Ravlchandran, Slpplparai 619 

86. Shri Pallanl Shamy, K.C. 600,685, 890, 108. Shri Rawale, Mohan 633 

739. 753 109. Shri Reddy, G. Karunakara 593, 678, 737, 

87. Shrl Panda. Prabodh 686, 689, 740, 783, 795 

770 110. Shri Reddy, K.J.S.P. 645, 729, 753, 

88. Dr, Pandey. Laxmlnarayan 643, 671, 692, 781 
744 111. Shri Reddy, M. Raja Mohan 689, 690, 692 

89. Shri Pama, Dalpet Singh 623 112. Shrl Reddy, Magunta 599, 728 
90. Shrl Paswan, Ram Chandra 665 Sreenlvuulu 

91. Shri Patel, Jlvabhal Ambalal 712, 729 113. Shrl Reddy, Suravaram 614, 690, 706, 
Sudhakar 754, 779 

92. Shri Patel. Klshanbhai V. 699, 748, 775, 
790 114. Shri Renge Patll, Tukaram 687, 674, 746, 

Ganpatrao 774 
93. Shrl Pathak. Harln 612 

115. Shri Rljlju, Klran 692. 692, 744, 
94. Shrl Patti, Pratik P 643 788 

95. Srnt. Patil, Rupatal Dillprao 603. 768 
Nilangakar 

116. Shri Sal Prathap, A. 590, 689 

117. Shri Sai, Nand Kumar 696, 788, 790, 
96. Shrl Patle. Shlshupal N. 622, 692, 700, 

804 711, 755 
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118. Shri Saradgi, Iqbal Ahmed 588, 624, 692, 137. Shrl Singh, Uday 690, 692, 715, 
717,777 799 

119. Dr. Sarma, Arun Kumar 601, 714, 769, 138. Shrl Singh, RajlY Ranjan MLalan- 832, 750, 798 
802 

139. Shri SoIankl, Bhupendrulnh 612, 704 
120. Adv. Satheedevi, (Shrlmatl) P. 777 

140. Shrl Subba, M.K. 604 
121. Shri Sathyanaranyan, Sarvey 655, 753, 781 

141. Shrl Subbarayan K. 731, 787, 785, 
122. Shri Scindia, Jyotiraditya M. 787 797 

123. Shrl Shakya, Raghuraj Singh 692, 789 142. Shri Suman, Ramjl Lal 832, 888, 7n, 
798 

124. Shri Shrama, Madan Lal 629, 700, 717 
143. Shri Surendran, Chengara 847, 723, 799 

125. Shrl Shivajirao, Adhalrao Patll 611, 617, 689, 
707, 801 144. Smt. Thakkar, Jayaben B. 591, 876 

126. Shri Shlvanna, M. 608, 651 145. Shrl Thom., P.C. 805,-721 

127. Prof. Shiwankar, Mahadeorao 626, 715, 760, 146. Shrl Thummar, V.K. 694, 712, 745 

782 147. Shrl Trlpathl, Chandra Manl 592, 643, 671, 
792 

128. Shrl Siddeawara, G.M. 589, 673, 734, 
780, 793 148. Shrl Tripathy, Braja K1ahor. 692, 896, 716, 

761 
129. Shrl Sidhu, Navjot Singh 597, 682, 700, 

701 149. Shrl Vallabhanenl, Baluhowry 690 

130. Shrl Singh, Chandra Bhushan 695 150. Shri Vuava, ManauIchbhaI D. 891, 742, 772 

603, 692, 712, 151. Shri V •• rendra Kumar M.P. 639 
131. Shrl Singh, Dushyant 

756, 799 152. Shrl Verma, Ravi Prakash 611, 617, 689, 
690, 692 

132. Shri Singh, Ganesh 627, 790, 802, 
618 153. Shrl V.day, Anjan Kumar M. 670 

133. Shrl Singh, Mohan 700, 790 154. Shri Vaday, Girldhari 595, 681 

628, 841, 720, 155. Shrl VadaY, Paras Nath 634 
134. Shrl Singh, Prabhunath 

762, 784 156. Shrl Vaskhi, Madhu Goud 653, 661, 717, 
790 

135. Shri Singh, Sugrib 748, 775, 790, 
797, 804 157. Shrl Verrannaidu, Kinjarapu 628 

136. Shri Singh, Suraj 689 
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